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RAJYA SABHA

Tuesday, 17 March, 2020/27 Phalguna, 1941 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN inthe Chair.
PAPERSLAID ON THE TABLE

Annual Reportsand accounts (2018-2019) of various Central
Councilsand Institutes and related papers

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SDDHA AND HOMOEOPATHY (AYUSH); THE MINISTER
OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO NAIK): Sir, | lay
on the Table, a copy each (in English and Hindi) of the following papers.—

0 @

(b)

©
©)

@ @

(b)
©

(i) (@

(b)

Annua Report of the Central Council for Research in Ayurvedic Sciences
(CCRAYS), New Delhi, the year 2018-19.

Annual Accounts of the Central Council for Research in Ayurvedic Sciences
(CCRAS), New Delhi, for the year 2018-19, and the Audit Report thereon.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned at ()
and (b) above. [Placed in Library. See No. L.T. 2206/17/20]

Annua Report and Accounts of the Central Council for Research in Yoga
and Naturopathy (CCRY N), New Delhi, for the year 2018-19, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned at ()
above. [Placed in Library. See No. L.T. 1957/17/20]

Annua Report and Accounts of the Institute for Post Graduate Teaching
and Research in Ayurveda (IPGTRA), Gujarat Ayurved University, Jamnagar,
Gujarat, for the year 2018-19, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute.
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©

(iv) @

V)

2020.

(b)
©

@

(b)
©

Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 2172/17/20]

Annual Report and Accounts of the National Institute of Unani Medicine
(NIUM), Bengaluru, for the year 2018-19, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in iaying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 2173/17/20]

Annual Report and Accounts of the National Institute of Ayurveda, Jaipur,
for the year 2018-19, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 2174/17/20]

Notification of Ministry of Personnel, Public
Grievances and Pensions

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION; THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE;
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC
ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR.
JTENDRA SINGH): Sir, | lay on the Table, under Section 61 of the Lokpa and
Lokayauktas Act, 2013, a copy (in English and Hindi) of the Ministry of Personnel,
Public Grievances and Pensions (Department of Personnel and Training), Notification
No. GS.R. 148 (E), dated the 2nd March, 2020, publishing the Lokpal (Complaint) Rules,

[Placed in Library. See No. L.T. 2350/17/20]

Annual Report and Accounts (2018-19) of Khuda Bakhsh Oriental Public Library,
Patna and related papers.

Annual Reportsand Accounts (2018-19) of various Cultural Centresand Museums
and related papers

HPTT HATAT &b 5T HAL, T FAT &b 5T HA (3} vEere Rig wed): 7EIET,
# ffafad o3 991 Ued W YW §-
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M

(iii) (D)

(iv) ()

Gal T SIRAcH ufeetd arsadl Sfafa™, 1969 @1 &RT 21 & I1fH
frrfoRad o=t & Ut ufa (@ qor R #):-

(@) 2018-19 & a9 & oIy Gal &1 ARAca ufedd argsdd, e &1
Y ufqde 8k o T ogRll WX auRield &l ufdded |

(@) Sugad TSI & BRIGIV B FRDHR GRT I |

S (1) H IfeaiRad uAl ®I 91 Uedd W IE@H H gY fadd & SR Bl
S qrefT fqavor (Fen dor et #)|
[Placed in Library. See No. L.T. 2225/17/20]

frrfaRad o=t & Ut Ul (@HEeT dor R #):-

2018-19 & a4 & oIy IR &5 ARPIH bs (.97S.3.41.), gfeararn, goma
B IIf¥e Ufqded IR oW JAT gl W oENieid & Ufdde |

STH Fs & FEGIV B WHR GRT FHE |

SR (P) ¥ IfectRad Al B GHT Ued R @4 H gU fdeld & SR
qui aren faaxor| [Placed in Library. See No. L.T. 2223/17/20]

2018-19 & q4 & 1T <ferd Hall rbreH!, F9 facell &1 aif¥e Ufades iR
oG dAT gIel TR oT@TURIeTd BT Uferda |

SUYa THIEH & FRIGRY B ARBR gRT FHET |

SR (P) ¥ IfectRad Al B GHT Ued R @1 H gU fdeld & SR
qui aren faaxor| [Placed in Library. See No. L.T. 2222/17/20]

2018-19 & 9 & foIY M fAgm T uRvg (TH.H.UH.TH.), DIADBI
B IIfe UfqdeT IR oW JUT gl TR oENieid & ufdde |

ITYad IRYE & PRIBUT B IRHR gRT FHe |

SR (P) ¥ IfectRad Al B GHT Ued R @4 H gU fdeld & SR
qui aren faaxor| [Placed in Library. See No. L.T. 2224/17/20]

2018-19 & dY¥ & foIq Wifid A SrpieHl, T8 facell &1 a1ffid Ufade 3iR
oG dAT ISl TR oT@TIRIeTd BT Uferda |

SUYa STHIEH & HRIGRY B ARBR gRT FHE |
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FW (F) # SfeaaRad y=l &I 91 ded W @ H gU faeld & dRUT Bl
gei grer fqaxon| [Placed in Library. See No. L.T. 2221/17/20]

2018-19 & a4 & foIy I ey ey (TI.gd.S1), 718 faeell &1 aiffs
gfded @R oRd dAT @il IR oI@IuRIeTd BT Ufda |

SWF fJeTed & BRIGU P ISR GRT e |

FW (F) # SfeaRad g5 I 91 ded W @ H gU faeld & dRUT Bl
gei grer fqaxon| [Placed in Library. See No. L.T. 2217/17/20]

2018-19 & a4 & fau el ¥y vd el qrasiad (Tel.dl.sey.v.)
TN, fRHTad USe &1 aif¥e Ufides 3R oRd TT oigell IR oiTRieTd
BT ufqde |

SUa JRIDIT & BRI Bl ARBR GRT FHIET |

FW (F) # SfeaRad g5l &I 91 ded W 3@ H gV faeld & dRUT Bl
gei grer fqaxon| [Placed in Library. See No. L.T. 2218/17/20]

2017-18 & 99 & foIy SR 79 &3 Apad ds (TS L),

SAEETE &1 qTYd Ufdes SR oikd eIl &Rl TR oRgTuNIeid bf Ufade |

ST F% H PRI Bl SR gRT GHle |

FW (F) # SfeaaRad y=l &I 91 Ued W @ H gU faeld & dRUT Bl
gei grer fqaon| [Placed in Library. See No. L.T. 2216/17/20]

(viii)(@) 2018-19 & a9 & forq et WIfar vd e wfifa, =3 el &1 aiffie ufae |

()

()

(ix) (P)

2018-19 & 94 & foy wieh Wfa vd g2 Al T ol & aiie o

R ST WX oIERie ufded |

SWFd AT & BRIGIVT B TRHR R FHIET |
[Placed in Library. See No. L.T. 2216/17/20]

2018-19 & a¥ & foIg wiRGfas wid dem ufeer &g (@R, 78

feeett &1 a¥e ufddes iR oRg TUT el TN oiETuNieid &1 Ufade |

ST F% $ PRI Bl SR gR1 GHle |

FW (F) # SfeaRad v3l & 91 ded W @ d gY fAcdd & SRl @
gei grer fqaon| [Placed in Library. See No. L.T. 2220/17/20]
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(x) ()

()

(M

2018-19 & 9 & foIq UREH! &5 Apad bvs, STIYR, ITONATT Bl dqlfid
URIaeT SR oRg AT oIl IR oERied &1 ufdad |

SWa b5 & PRIBIV B WHR GRT T |

SR (P) H IfectRad =l B F9T Ted W W # gY fAeid & BRI Bl
que aren faaxor| [Placed in Library. See No. L.T. 2386/17/20]

I.  Notificationsof Ministry of Health and Family Welfare.

II.  Annual Reportsand Accounts (2018-19) of variousAlIM S and related papers.

I1l. Annual Reportsand Accounts (2018-19) of various M edical I nstitutesand related
papers.

@R SR URAR FHeuamr FHeT # I A (3 et guR A #Eley, #
fr=faRed o3 |91 ged R = g -

AN SR g Gt |, 1940 &1 ORT 38 & ST WY 3R uRaR

BT HATAY (R 3R URAR STV U, BT FR=ifeTRa srergarmal &

TH-Udh U @R dem =l #)-

M

(i) (P)

il SR ymed Arft (e M, 2020 USRI &= drell AnELA.
101 (31, f&di®d 11 ®WRaE, 2020.

ffdrean gfad (wFeies) M, 2020 TR &= drell AaLE. 102 (@), f&Tie
11 ®Ra], 2020. [Placed in Library. for (1)&(2) See No. L.T. 2213/17/20]

IRae AR YA de ffaf—M, 1956 (2012 # JoIr |eNfda) & aRT
18 @I U GRT (4) IR URT 19 & A fr=faRaa wf & ve-va ufq
@t Fer fR=at #H)-

2018-19 & Y & oIy SIRgel AR SMYFA= AT (T.3MMS.31M8.TH.UH.),
7% feoe @1 faRwedl aifi¥e ufdded iR o 9 oi@melf IR EuRieTd
BT fade |

SUYF A & PRIBIVT B WRBR §IRT FHE |
[Placed in Library. See No. L.T. 2176/17/20]

2018-19 & qY & oIy SIRgel AR SMYFA= AT (T.3MTS.318.TH.UH.),
HaTeaR, AT BT ATal qMies Hicrde AR kg TAT G131 IR TETUIETD
BT Yferde |
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(i) (P)
()
(iv) ()

@)

IR
arel

. (1)

U

SUYF A & BRBGIV I AXBR gRT FHET |
[Placed in Library. See No. L.T. 2208/17/20]

2018-19 & ¥ & oIy SIRge AR MY AT (T.3MMS.31MS.TH.TH.),
AR, BTG $T Aladi e Ufdad R oRkd T Sl IR demuied
®1 fcrae |

SUYF WM & PGV Sl AXBR gRT FHET |
[Placed in Library. See No. L.T. 2209/17/20]

2018-19 & ¥ & oIy IRge AR MY ARRMT (T.3MTS.31MS.TH.TH.),
SIYQR, JSRAT HT al¥d UiaeT 3R o dA @il IR oRATuRIerd &
gfcrae |

SUYa A & BRIBIU BI RHR gRI FqHE |

(1) # SfeaaRad o=t w1 991 Ued W @ H gY el & dRU B g9

faqeor (3fdeh den f@=<t #)|  [Placedin Library. See No. L.T. 2207/17/20]

EdhR Fafbear Riem vd rgaar e, JeiTe AT, 1966 Bl €RT
18 @I SU GRT (4) AR gRT 19 & i F=falRad vt @ ve-us ufa
@HEren Jer et #H)-

2018-19 & q¥ & [y FaeRR e Rien vd rgaar e, JSie
®T dra-ai e gfaded iR o dol ofEmel W dErRied & gfadad |

SUYa WA & BRIBIUT BI RHR gRI FqHE |

(1) # SfeaaRaa o=t w1 991 Ued W @ H gY el & dRU B g9

arern faaxor @St den = #)|  [Placedin Library. See No. L.T. 2175/17/20]

frfaRad =t & Uh-ud ufa @en qen fawl #H)-

(P)

()

2018-19 & T¥ & fou I WRey Td URAR HodATol SRR
(T3S QA.UW.S&y.), T8 [aeell ®l e uikida |

2018-19 & T¥ & fou I WRey Td URAR HodAToT SRR
(TLAC YIUH.SY,), s faeell & AP o’ AR IT W AEmasien
gferde T |

QUYa A & BRIBUT Bl RHR gRI AqHE |

FW (F) IR (@) # SfoctRad vl &I F91 Ued W @4 9 gY fJeid &
HRON BT SN arenm fdavor]  [Placed in Library. See No. L.T. 2210/17/20]
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(il

(iii)

(iv)

(P)

(P)

(P)

2018-19 & Y & [l WRUH AR AL URYS (3718 9L.TH.3TR.), T8

feeell @1 aIffe ufqde |

2018-19 & I9 & oIy AR MY g™ uRvS (Mg HL.UA.3R), T8
foeelt & aIfffd o9 IR S99 WX @ uien ufaded |

Suad uRYE & HRIPRU Bl TSR gRT e |

IW (®) AR (@) # IfectRad v=l I G¥T ged W @1 F g7 el &
HRON Bl G arell fdavor|  [Placed in Library. See No. L.T. 2211/17/20]

2018-19 & a9 & fow YR st Afdr smanT @ng @ i), mirmeres,
IR TSI BT a1 Ufade iR oRd TT iRl TR RaRiefd &l Ufide |

SUYa SR & BRIGIV &l TR FRI FHIE |

SR (P) ¥ IfectRad =l B GHT Ued R T H gU fdeld & SR
qui aren faaxor| [Placed in Library. See No. L.T. 2179/17/20]

2016-19 & a4 & U SAERAd FAeRR A e Rien
T HRAM (NWR), gga_t &l arfiies Ufae iR oRkd a1 iarei 1=

TR BT Ufdde |

SUYa AN & BRIGIV B TRHR gRI FHE |

SR (P) ¥ IfectRad =l B GHT Ued W) @4 H gU fdeld & SR &l
qui aren faaxor| [Placed in Library. See No. L.T. 2177/17/20]

2018-19 & a4 & U LR AMRG WReY R WY fAeE dem
(V.37S.UH.U.U.GA.0H.), ST BT a1 Ufided 3R o e oiamali o=
SECIEEEACREINCER

SUYa RN & BRIGIV B TRHR gRT FGHE |

SR (P) ¥ IfectRad =l B GHT Ued R T H gU fdold & SR
qui aren faaxor| [Placed in Library. See No. L.T. 2178/17/20]

2018-19 & IY & foI7 focRo T $uR AR, BIeAdIar (J.UH.9.3718))
P1 afve ufaded |

2018-19 & I8 & foTy foRo IS $OR AR, BIABIar (J.UH.9.3718))
& e o iR ST W o uiet ufode |
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()

(H)

SUYa WA & BRIBU BI WHR gRI FHE |

SW (F) # SfedARad g3l B F91 ol W @ 7 gV faeld & SRUT Bl
gei grer fqaxon| [Placed in Library. See No. L.T. 2180/17/20]

[.  Notification of Ministry of Finance.

[I.  Eighty-eighth Liquidator's Report on the voluntary winding up of 11BI and related
papers.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; THE MINISTER
OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG SINGH
THAKUR): Sir, | lay on the Table—

L ()

(i)

(i)

(iv)

A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. G.S.R. 95 (E), dated the 7th February,
2020, publishing the Printing of One Rupee Currency Notes Rules, 2020,
under Section 25 of the Coinage Act, 2011.

[Placed in Library. See No. L.T. 2309/17/20]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 31 of
the Securities and Exchange Board of IndiaAct, 1992 and Section 27 of the
DepositoriesAct, 1996:—

() No. SEBI/LAD-NRO/GN/2019/44, dated the 19th December, 2019,
publishing the Securities and Exchange Board of India (Foreign
Portfolio Investors) (Amendment) Regulations, 2019.

[Placed in Library. See No. L.T. 2120/17/20]

(2 No. SEBI/LAD-NRO/GN/2020/04, dated the 21st February, 2020,
publishing the Securities and Exchange Board of India (Depositories

and Participants) (Amendment) Regulations, 2020.
[Placed in Library. See No. L.T. 2308/17/20]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services), Notification No. PFRDA/12/RGL/139/9 dated the 5th
February, 2020, publishing the Pension Fund Regulatory and Development
Authority (Pension Fund) (Second Amendment) Regulations, 2020, under
Section 53 of the Pension Fund Regulatory and Devel opment Authority Act,
2013. [Placed in Library. See No. L.T. 2310/17/20]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services), Notification No. GS.R. 96 (E), dated the 10th February,
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V)

(Vi)

(vii)

2020, publishing the Life Insurance Corporation (Amendment) Rules, 2020,
under sub-section (3) of Section 48 of the Life Insurance Corporation Act,
1956.

A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. F. No. IRDAI/R1/1/167/2020, dated the
5th February, 2020, notifying " Obligatory Cession for the financial year 2020-
21", under sub-section (6) of Section 101A of the Insurance Act, 1938.

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 296 of the
Income-tax Act, 1961, along with Explanatory Memoranda:—

() GSR. 836 (E), dated the 11th November, 2019, publishing the Income
tax Amendment (13th Amendment) Rules, 2019.

(@ GSR. 124 (E), dated the 17th February, 2020, publishing the Income
tax Amendment (6th Amendment) Rules, 2020.

(3 GSR. 858 (E), dated the 18th November, 2019, publishing the Income-
tax (14th Amendment) Rules, 2019.

(4 GSR.960 (E), dated the 30th December, 2019, publishing the Income-
tax (16th Amendment) Rules, 2019.

(5) GSR. 14 (E), dated the 6th January, 2020, publishing the Income-tax
(2nd Amendment) Rules, 2020.

(6) GS.R.56 (E), dated the 29th January, 2020, publishing the Income-tax
(3rd Amendment) Rules, 2020.

(7) GS.R. 110 (E), dated the 12th February, 2020, publishing the Income-
tax (4th Amendment) Rules, 2020.

(8 GSR. 112 (E), dated the 13th February, 2020, publishing the Income-
tax (5th Amendment) Rules, 2020.
[Placed in Library. See No. L.T. 2307/17/20]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. GS.R. 904 (E), dated the 10th December, 2019,
appointing the 1st day of January, 2020, as the date on which, the provisions
of clause (b) of Section 88 of the Finance (No.2) Act, 2019 (23 of 2019), shall
come into force, issued under the said clause of Section 88 of the said Act,
along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 2311/17/20]
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(viii)

®)

(x0)

(xii)

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. GS.R. 979 (E), dated the 31st December, 2019,
amending Notification No. GS.R. 588 (E), dated the 21st August, 2019, to
substitute certain entries in the original Notification, under sub-section (3)
of Section 132 of the Finance (No.2) Act, 2019, along with Explanatory
Memorandum. [Placed in Library. See No. L.T. 2315/17/20]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 166 of the
Central Goods and Services Tax Act, 2017, along with Explanatory
Memoranda—

() GSR. 134 (E), dated the 21st February, 2020, amending Notification
No. GSR. 673 (E), dated the 28th June, 2017, to omit/substitute certain
entries in the original Notification.

(2 GS.R. 139 (E), dated the 24th February, 2020, publishing Corrigendum
to Notification No. GS.R. 83 (E), dated the 3rd February, 2020.

(3 GSR. 147 (E), dated the 2nd March, 2020, publishing the Central
Goods and Services Tax (Second Amendment) Rules, 2020.
[Placed in Library. (1) to (3) See No. L.T. 2312/17/20]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue), Notification No. GS.R. 137 (E), dated the 21st February, 2020,
publishing the Transportation of Goods (Through Foreign Territory),
Regulations, 2020, under Section 159 of the Customs Act, 1962, along with
Explanatory Memorandum. [Placed in Library. See No. L.T. 2311/17/20]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. GS.R. 135 (E), dated the 21st February, 2020,
amending Natification No. GS.R. 666 (E), dated the 28th June, 2017, to omit/
substitute certain entriesin the original Notification, under Section 24 of the
Integrated Goods and Services Tax Act, 2017 and Section 166 of the Central
Goods and Services Tax Act, 2017, along with Explanatory Memorandum.
[Placed in Library. See No. L.T. 2313/17/20]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. GS.R. 136 (E), dated the 21st February, 2020,
amending Natification No. GS.R. 710 (E), dated the 28th June, 2017, to omit/
substitute certain entriesin the original Notification, under Section 24 of the
Union Territory Goods and Services Tax Act, 2017 and Section 166 of the
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Central Goods and Services Tax Act, 2017, along with Explanatory
Memorandum. [Placed in Library. See No. L.T. 2314/17/20]

(xiii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under sub-section (3) of Section 64 of the
Competition Act, 2002:—

(D No L-3(2)/Regin-Gen. (Amdt.)/2019/CClI, dated the 20th November,
2019 publishing the Competition Commission of India (General)
Amendment Regulations, 2019.

(@ NoL-3(2)/RegIn-Gen. (Amdt.)/2020/CCl, dated the 6th February, 2020
publishing the Competition Commission of India (General) Amendment
Regulations, 2020.

[Placed in Library. (1) to (2) See No. L.T. 2305/17/20]

(xiv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under sub-section (4) of Section 469 of the
CompaniesAct, 2013:—

() GSR. 41 (E), dated the 21st January, 2020, publishing the National
Company Law Tribunal (Recruitment, Salary and other Terms and
Conditions of Service of Officers and other Employees) Rules, 2020.

(@ GSR. 42 (E), dated the 21st January, 2020, publishing the National
Company Law Appellate Tribuna (Recruitment, Salary and other Terms
and Conditions of Service of Officers and other Employees) Rules,
2020. [Placed in Library. (1) to (2) See No. L.T. 2306/17/20]

(xv) A copy (in English and Hindi) of the Ministry of Finance (Department of

Financial Services) Notification No. GS.R. 174 (E), dated the 13th March,

2020, publishing the Yes Bank Limited Reconstruction Scheme, 2020, under
sub-section (11) of Section 45 of the Banking Regulation Act, 1949.

[Placed in Library. See No. L.T. 2356/17/20]

(xvi) A copy each (in English and Hindi) of the following papers, under sub-
sections (1) and (2) of Section 229 of the Insolvency and Bankruptcy Code,
2016—

(@ Annual Report and Accounts of the Insolvency and Bankruptcy
Board of India, New Delhi, for the year 2017-18.

(b) Statement by Government accepting the above Report.
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(2 Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 2302/17/20 & 2404/17/20]

(xvii) A copy (in English and Hindi) of the Annual Accounts of the Securities and

Exchange Board of India (SEBI), Mumbai, for the year 2018-19, and the Audit

Report thereon, under sub-section (4) of Section 15 of the Securities and
Exchange Board of IndiaAct, 1992.

[Placed in Library. See No. L.T. 461/17/20]

[I. A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act, 2013:—

(8 Eighty-eighth Liquidator's Report on the voluntary winding up of the
Industrial Investment Bank of India (11BI) Limited, Kolkata, for the period
from 01.10.2019 to 31.12.2019, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the voluntary winding up process of the above
Bank, for the period from 01.10.2019 to 31.12.2019.
[Placed in Library. See No. L.T. 2303/17/20]

MESSAGE FROM LOK SABHA
TheAppropriation Bill, 2020

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Appropriation Bill,
2020, as passed by Lok Sabha at its sitting held on the 16th March, 2020.

The Speaker has certified that this Bill is a Money Bill within the meaning of
article 110 of the Constitution of India."

Sir, | lay a copy of the Appropriation Bill, 2020 on the Table.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CHEMICALSAND FERTILIZERS

St faorr urer Rig AR (SR U9 #8igy, # SR iR SRG JF (SIRD
faumn | et SdRe Afsas! UuTTel BT e favy R favnT et e iR
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Sie daeft e sl 9 & uied ufodes @ ue ufa @t den = #)
|91 Ued W @l gl

REPORT OF THE COMMITTEE ON EMPOWERMENT OF WOMEN

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | lay on the Table, a copy
(in English and Hindi) of the Second Report (Seventeenth Lok Sabha) of the Committee
on Empowerment of Women (2019-2020) on Action taken on the Fifteenth Report of the
Committee (Sixteenth Lok Sabha) on the subject "Working Conditions of Women Teachers
in Schools.

MATTERSRAISED WITH PERMISSION

Need to meet theirrigation needs of Sirmor and Semaria regions
from the Bargi and Bansagar Irrigation Projects

it o e (e U< A {Hmfa Sff, # exeft d9er SR AE] 9
AR Jor 9 &3 & Riard & ddg § @1 aear g1 avanR REE gk
A et &1 e o gaer Sude w18 S I8 8, offd Riem SR, a1 & fog
Riems &g @I T8 &1 FEV g NRAR gered 9 g el & FEior $R1g
S A RARER J@Irers qon oITe, §REN, @8R, dRar anfe et # feam RiErs
gfaen A 4T €1 @1 g1 # A R #3 S @ SIRIY $RA1 dredn § b e
T8R BT FEVT B FUT AAE A Alell, T8 BT FHOT HIAT ST a1 ARAR
T & U & 8% ¥4 ot IR Gl &1 Riag 8g Ul oF & Qe o
DI PU BN, dIe RIAR 1, 5116, Gofesl, doleRT iR wRar afe wifal &
framt @1 g @ gfaar e aa |

I AT Aeley, 3 aNE 9 9ARaT &9 ygTS! & 2 | 98 Rigs & ane-
[ U & g B W FER 7, 7IRET & fofg o @1 e Sude T8t 21§59
UBTS! 3Td & v sl 9fy Riard Tey AT exmex SRR R gig |9alkan
# U ggare] AARAT UETel & # Wit & dfd feamt o RieE @ gfaen Sude
BRI TG AT AT Bl WIPia UM & | 899 e & |-l i & i &t
T T HIRMEE & foIg url @ AR &1 FRIERT 81 dd |

Concern over risein Type 1 Diabetes among children

ST, 3TN JIOTUT (ST USTN): A FHIURT S, 7 3TUa! ST 6 U a1 WK

U W $ A H IURYT HRAT ArEdn gl
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HARIAR, 39T <9 § 991 91 § SRfSEN-ad & &9 ded o 2 &1 Srfeds
3 TRE @I BNl ¥ - TP TRU a9 SR ORI TRU I TRY 99 SHfES & HuS
S 9 ¥ IR 9d & dal § Y SId €1 IS I8 Al R-gR fJaxte wu o
ST XE ©, Hife uEier &3 # T a1 sl Sirg 3R URIe0r B Pl b © SR T
2 g8 & AN I8 O Ui € b S99 g=d eey 99 Sfacis 9 URd €1 §9 UBR,
RN 96T Rfy WRE &l o1t € 3R /9 S9! gTefd R &1 ol €, a9 del
SR F et s 3 aRi € ok fR SaT e B € 6 S e e

o

cl8U 99 SRS & W 2|

HTaR, TI8U a9 SRS & oIy ool ddd el & 3R Sfoid R &l A1
P SNfdd W1 ST Al 21 59 a¥g ol Ald, diF 9, IR 9 3R 9 dred &

gdi B TR G W I 98d GRP © | Yo Bl Fawerl g el d al

SUAL & I &, <fh ArHIoT & 7 $gford &1 U B wIwl qRed © | 5Hd
JATET, SHPT fhefl S e W, WioR # vEq # ) wfears Bl 8, Hife a8l W
faorel et Bt 21 98 W 39 e & Ipored TE B 2, R = & forg
§gfel @ YRIET @1 S ¥d | g9 3fel@l, I8 K9 At & fog ggd wgm W
USdl &, $¥e1Y S9¢ v I8 ¥Ha 78f € fb 9 23U a9 SEfedy & difsa s+
el & oIy AR $Gfo @ Iawl wR b |

AR, $% IR ded ERUNARHIT # Iol S €, S9dl e PR ofdd -
R S &, S udl el o, ged Jfod 8 S § SR Sae! Refa R 81 S
g1 BS IR T B BH & HRY I gedl B YR odel 9gd 9¢ ol ¥ 9 TR,
g ve THR Rafy o0 g2 21 e3v a9 Sfdd derrgera Y Bt € 8k SFR derrTa
wRERT T8t ff €, 99 W) gedi § ag w@d: 8 Sl 2

AR, S9PI U9TT 8HRI Udh g1 AEE] TR TS 8T 21 S9d T sl Udh
TS HSAS T 1 T8I W ST el HT S, SAHT THI-FHT W SI-guleqny 3R PR
Ta Bl S BRAT YT S8t 81 U] €8y 99 Srfedi UTh aNie I faddiar g,
AT WRBR I ART 3E BN b S 9=d 979 ¥ & T8Y 99 Sl I IR
B 8, ST fadwanTar @ St # I@d gy STe 9l gfaerg <S¢ g9 g=at #
T3 99 SRS & 3ol & iU WReGR B8 {9y yavey &) | S9d v Iy
= W EGfor Suae w9, S96 forg SRS fve Suder wR1$ Y, arfes irat
# 9=l B PR A9 S AT S A AR d g=d, Sl e[8Y a9 Sifeciel 9 Aid
g, SIPl WHT W SN 8 dh|

AR, 39 IR G @ 3R # U] 3R F&d & &N ATHNd R g9
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PR I AF B g b Wafdar & fMgR W TRY 99 SHfdS 4 ds1 & oy
YR Rl B Q| Ggd-9gd g=gars |
s wumafer 98 vy wecyqul €1 MU gena fen, et €1 AR, s9H 9 U

fawg =5 f& S fAwdimar @t 9o § a1 WY, I8 T 8t 8§, Hife 399 99U
d B SR ASS IUAC Bl SIU |

£t Murer ARE RiE (FER): 9815y, § W3 @1 39 vy & 919 dag o= g

St AT ISR (SR U<TN): Ay, H W W BT 39 I & A1 g dral

Bl

St derer A (e w): ey, § ff W P 39 favy & WY g HRal g

A IFFAR FAF RTORAM): Heled, H Hf W@ B 59 vy & W ddg dR g

ST, AIARRIYT ST (787 Uee): Aeied, § WY W ®f 39 f9ug & A1 ddg drdl
2l

3. T weT (HERTS): Heled, § W WU @I 39 vy & A1y dag a1 g

it s Rig IR (SR UQw): 7816y, § W) 94 B 59 [Awg & A1 Adg bRal
2l

S I AR SR ([WER): 7815y, § ff W @1 59 favy & A1 WHdg IRl g

ft YW AR 9™ (B<Te): "y, # W W B 59 AW & A dag dRl
2l

it Y yapter gt (SR TR wElGy, # W W @ 39 vy & @ ddg FRal
2l

it ST 3rell W (STR USY): Aeled, # 9l W &1 59 v & a1y dAdg o
2l

Soas gilu S 8 gnge ) S 58 o Ut e gee (Ul ) OB e Bgla Glia T
SSEES

it faereR v e (SR U "eiey, # f Wd @ 59 vy & 9y deg
FRaAT gl

tTransliteration in Urdu script.
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ft TR WA @FRES): 7eey, § ff @I P 39 vy & WY d9g a1 g

PROF. MANOJKUMAR JHA (Bihar): Sir, | also associate myself with the mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
mention made by the hon. Member.

SHRI K.J. ALPHONS (Rgjasthan): Sir, | aso associate myself with the mention
made by the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | also associate myself with the mention
made by the hon. Member.

DR. AMAR PATNAIK (Odish@): Sir, | aso associate myself with the mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the mention made
by the hon. Member.

Need to frame a comprehensive scheme to protect the interest
of workersin various sectors

SHRI M. SHANMUGAM (Tamil Nadu): | would like to draw the attention of the
Minister through you, Sir, to the crisis of jobless employees. Due to instability in the
current economic scenario, lakhs and lakhs of workers from IT sector, automobile
sector, MSME sector and agriculture sector have become jobless. Without any prior
notice, they are being shunted out. The leading automobile manufacturer in Tamil Nadu,
Ashok Leyland, declared layoff of four daysin aweek. The TVS, which is known for
its product worldwide, declared layoff which it never had in its history since its
inception. In Coimbatore, many leading companies like Lakshmi Machine Works, etc.,
have kept their workers away from job for three days in a week.

The companies which are in the manufacturing process of accessories also could
not escape from this tsunami. It is a shocking news that in the Ashok Leyland unit
itself, 14,000 contract labourers had been shown the door and they are on the street.
They are kept in the dark and don't have any clue about their future. The IT sector
isresponsible for making 30 per of the workers jobless. The regular employees of these
private firms who are kept on layoff are forced to lose half of their monthly salary and
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the sudden reduction in their revenue have definitely put them in great distress. After
entering into afirm with required qualification and talent, they might have thought that
it would be permanent job for them and accordingly they got married and started
leading family life. The senior employees, with a dream of fulfilling their duty to their
family including conducting marriages of their children, are put to a great financial lose
due to sudden change in the industrial scenario of the country.

It is learnt through electronic media and newspapers that the Government is
sympathetic towards the employers and the multinational companies on their loss of
revenue and is magnanimously extending financial support by way of subsidies and
waiving off loans from nationalized banks. Crores and crores of rupees have been
waived off in case of big business firms and capitalists.

| would like to draw the attention of the Minister to evolve a method to extend
a supporting hand to the poor employees who have spent their young and energetic
tenure for the betterment of the companies. | request that suitable compensatory
scheme should be introduced to compensate the pecuniary loss to employees in
unforeseen eventualities like the current situation. | would like to know from the hon.
Minister whether the Government has any such plan to compensate the loss of wages
of the employees during such recession period. Thank you, Sir.

it IroEfT ueer (A UQY): HEIRd, # W@d @l "M 9eR §RT SoY U favy
P Y Hag PRAT E |

SHRI ELAMARAM KAREEM (Kerda): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ANIL DESAI (Maharashtra): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. AMEE YAINIK (Guijarat): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with
the matter raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengdl): Sir, | also associate myself with the
matter raised by the hon. Member.
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SHRI K. SOMAPRASAD (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI P WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI BINOY VISWAM (Kerda): Sir, | also associate myself with the matter raised
by the hon. Member.

PROF. MANOJKUMAR JHA (Bihar): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI R.S. BHARATHI (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

Need for loan waiver for farmers and low-income citizens
due to economic instability

SHRI JOSE K. MANI (Keral@): Sir, the world economy is facing another slowdown
and another recession. The Organisation for Economic Cooperation and Development
had reduced the forecast for global GDP growth rate by 0.5 per cent to 2.4 per cent.
The same trend is expected in the Indian economy.

Sir, excepting a fast and continuous increase in the GDP, the entire industry had
gone behind the expansion spree. When cheap money with lower interest rate was
available, all had taken maximum loans from financia institutions for expansion. Almost
the entire corporate sector borrowed heavily. When the corporate sector borrowed
heavily, personal loans and consumption loans offered by the banks also attracted
individuals to borrow heavily. There is an economic slowdown in Indiatoo. Add to this,
the effect of Covid-19, the coronavirus. There is total slowdown in the market and the
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industry, especially for the small and marginal farmers and the middle and lower income
groups. These people have borrowed personal loans and agricultural loans. Because
of the slowdown, amost 50 per cent production and sales of the industry have
decreased. It has an after effect on the small farmers and the individuals. Now, as you
know, financial year ends on March 31st. A strong drive will be done by the commercial
banks, the scheduled banks and the corporate banks to bring back debts and also to
remove NPA. But the poor man and the common man does not have any revenue or
money to pay back. All their houses and properties are going to be attached because
of bad debts. My request to the Government is that for the last six months, from
January to June 2020, interest may be waived off for the persons who had taken aloan
of maximum amount of ¥ 10,00,000. The Central Government may direct the commercial
banks to waive off the interest. In short, the Government should compensate the
commercia banks for the loans taken by the common man who is in dire strait. This
is my plea. All over India, it has happened. | hope that the Government would take a

positive view. Thank you, Sir.

MR. CHAIRMAN: Okay. Rescheduling the loan is understandable, but if everybody

asks for waiver, what will happen?

SHRI K.K. RAGESH (Kerala): Sir, | associate myself with the matter raised by the

hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI ELAMARAM KAREEM (Kerda): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI P WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

PROF. MANOJKUMAR JHA (Bihar): Sir, | aso associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.
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Need for review of socio-economical survey

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, through you, | will draw the
attention of the entire Cabinet and the hon. Members of this august House to this. The
socio-economic survey was conducted in the year 2011. It isthe indicator to fix all kinds
of economic help to the people of India, may it be in rural areas or urban aress.
Depending on the parameters of the socio-economic survey, the Prime Minister Awas
Yojana and other benefits to the citizens of India are fixed.

But very unfortunately, everyone would definitely agree with me, the list has so
many faults. Say, for example, one poor man, with his full honesty, told the surveyors
that he had two bicycles and one motorcycle but a person, who has everything, denied
to the surveyors saying that he had nothing. So, the poor have become rich and the
rich have become poor. Depending on the parameters of the socio-economic survey,
the entire country, in al the States, the Central Government and the State Governments
are duty-bound to follow that list. As a result, the poor people are neglected in many
cases. Not all the cases but in many cases. So, in this critical situation, when the State
Governments and the Central Government can afford to help the poor people in the
socio-economic upliftment of their livelihood by extending all programmes including
socio-economic programmes in the urban and the rural areas, it is my very, very sincere
regquest to the Government, and everyone would agree with me, that the people should
not suffer by the faulty list prepared by the surveyors during that period of 2011 which
is affecting us entirely, throughout the country. | have sincere request, through you,
Sir, to the Government to kindly review the socio-economic survey list and give the
order for fresh survey to give benefit to the poor people of al cross sections of the
society. Thank you, Sir.

St e el @M (STR USY): ARGy, # AFFR 9w §RT SV Y favy
@A P Hag PRAT 8

=8 S b S s ile G e g (O30 ) OB e ugla Giliat

Ut U8 e S aga i f singa

et PP WA ([WER): 7eigg, # ft AT ¥ g§RT Selv v fawg &
W Pl ¥dg Pl g |

TTransliteration in Urdu script.
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28 S 2 S e Jake o e e 2500 1(Ohgd) 09 QK ma S

03 S S s SO gulage

it Y gaTer gt (SR TS Helgyw, # A A ey §RT Sov Y vy |
W P HEg PRAT E |

it faemr yae fAve (STR UREn): weley, # W MY ey §RT SeIT Y fawy
qA A P Hag PRAT E |

2} I ARI ST ([FER): Heley, § Wi A9 9e §RT SSIY ¢ vy 9 w3
Pl Hdg PRAT E |

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself with the
matter raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
matter raised by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, | too associate myself with
the matter raised by the hon. Member.

SHRI A.K. SELVARAJ (Tamil Nadu): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI R. VAITHILINGAM (Tamil Nadu): Sir, | too associate myself with the matter
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

MR. CHAIRMAN: You have to write and give. Shrimati Jaya Bachchan, not

present. Dr. Amar Patnaik.

Need for increasein the primary and secondary health expenditure

of the Union Gover nment

DR.AMAR PATNAIK (Odisha): Sir, when the country is combating the onslaught

of the Coronavirus and have set up testing centres and isolation wards everywhere,
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[Dr.Amar Patnaik]

the question is, whether our preparedness would have been proved had the epicenter
of the virus been somewhere within the country, say, Delhi, Mumbai, Kolkata, Bhopal
and not Wuhan. Would our primary and secondary health infrastructure have coped
with the community spread? It has not happened, but if it happens!

The World Health Organization had estimated the country's health expenditure as
a percentage of GDP at 1 per cent in 2015. In 2021 Union Budget, it is projected at 1.3
per cent of the GDP. At the same time, in the Budget, you have mentioned that ¥1,600
crores have been alocated towards Health and Wellness Centres with a target to have
70,000 functional HWCs by the end of year, which appears highly improbable. The
National Health Policy, 2017 target of Public Health Spending at 2.5 per cent of GDP
by 2025 is, therefore, unlikely at the current rate and a major overhaul is needed.

Sir, in India, the out of pocket expenditure is very high for a particular household
and, therefore, the dependence on public health expenditure. The CAG's performance
audit in 2017 of the National Rural Health Mission found significant shortfalls in
availability of health facilities. There is 24 per cent shortfall in availability of sub-
centres, 28 per cent in Primary Health Centres, 38 per cent in Community Health
Centres. At some places, the distance between the sub-centre and the village was 3
kilometres and unhygienic environment in some of the centres. There is a shortage of
64 per cent in staff nurses and paramedical forces, 34 per cent. Now, these two
categories of staff is very crucial in case of community spread because they have to
lead the community surveillance. Now, given this particular background, it is necessary
that we have to do something very serious about increasing our expenditure in the
primary and secondary health sector and not just concentrate on the tertiary health
sector. When we combat situations like a cyclone, we have multipurpose cyclone
shelters. They are redundant but they are very useful when a cyclone actually hits and
this has been proved in case of Odisha where we have been able to evacuate people
overnight to these cyclone shelters. Similarly, having only 63 testing centres under
ICMR currently is, definitely, not adequate. We are a signatory to Astana Declaration.
We have to ensure inclusive, effective and efficient primary health care. Therefore, |
demand that the health care expenditure be prioritized on par with national disasters
or defence expenditure as our first line of defence in war against diseases. Thank you.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.
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SHRI K.C. RAMAMURTHY (Karnataka): Sir, | too associate myself with the
matter raised by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | too associate myself with the matter raised
by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, | too associate myself with the matter raised by

the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
matter raised by the hon. Member.

MR. CHAIRMAN: Thank you, Amar Patnaikji. Shri Sushil Kumar Gupta, not

present. Shri Kanakamedala Ravindra Kumar.

Need to revive Metro Projectsin the Sate of
Andhra Pradesh

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, after the
bifurcation of the erstwhile State of Andhra Pradesh, the present residuary State of
Andhra Pradesh came into existence in June, 2014.

Originally, there was a proposal from the State Government at that time for the
Amaravati Metro Rail Corporation, and it got created and requested for Metro rails for
Vijayawada and Visakhapatnam metro cities. But, due to financial constraints, the
Central Government did not accept it on the ground that a Light Metro rail project has
to be inducted. Then, the State Government requested the Korean and Malaysian
Banks for financial assistance. They have been supported by the Korean Bank, the
reports have already been submitted. While the matter stood there, the project has not
been moved further on the ground that the Government of A.P. did not submit a revised
proposal with regard to continuing of the project with the finance of Korean EXIM
Bank for the Visakhapatham Metro Rail Project. At the same time, the present State
Government did not take any initiative about the Metro Rail Projects of Amaravati and
Visakhapatham on the ground that they did not have finance. Then, the Central
Government requested the A.P. Government to submit a proposal to it and they will

consider it for the purpose of pursuing further.

Therefore, | request the Central Government to take up these two projects;
Amaravati Metro Rail Project and also Visakhapatnam Metro Rail Project which was
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[Shri KanakamedalaRavindraKumar]

originally planned with 42 stations stretching over 42 Kmswith corridors; first one from
Gajuwakato Kommadi with 31 Kms, second one from Gurudwara to Old-Post office with
5 Kms, and third one from Tatichetlapalem to Chinna Waltaiar. It is projected by the
A.P. Government.

Now since the A.P. Government is not in a position to take up al these projects
and taking reverse decisions, that is why, on that account, the Government of Andhra
Pradesh has proposed three capitals for the State of Andhra Pradesh. Now, the companies
are not coming forward. They are going back one-by-one. Similarly, the recent case is
backing out of Korean EXIM Bank from Visakhapatnam Metro Rail Project also.

Now, in view of this, after bifurcation, it is necessary to continue the projects. |
reguest the Central Government to take up these two Metro Rail Projects in the interest
of the development of A.P. and for the purpose of public transport facility. Thank you,
Sr.

Need to help the hotel industry in Himachal Pradesh suffering
from losses due to Corona outbreak

ST fareera STy (fewmae wewn): gfhar wwmfa #eied, § ve agd & Aeaqul
fawer Sem o1 IE g1 fewrEe uew @t economy a1 & St iR R FRAt ® - g,
fruits iR AR, tourism & FHWR| Fruits 1 a8l W aIRY R 9% =T 4 ugd
g1 980 JH9H 8 T & S off season % XY, SHP! goiw A fBAMEA @1 BT
fdeher €1 @ 81 A1 € | AR, tourism & aste A f@ATae U B economy BT
N gl €, AN 981 W gAT & Y A €, faRive] 39 HeHl o, o9 981 R a%
ARl €, «fds S Coronavirus T g1 # Bal AT €, SHST SRR fedTael Uadl
& 781, ¥ WRd # 8 8T € 3R S hotel industry &, Sl tourism industry &, S
Agd AET JHAH 81 V8l & | fBurEd § 9R gieed @ gfea cancel B gal & g8
W hoteliers 9gd & W €, I e WA F A Ts I8 & AR [TH
Hol U Y €, S oMo q¥kel 8 W81 € fb 9 I &Sl Bl A repay HRA|

Heled, § I§ FEdl g b ARPR $9d A9y d TP policy ST, UH tourism
policy B =18V - faviver hoteliers & g | -9 we=ii @1 economy TR
R AR FRCl 8, Blced W R xRl 2, S [y avg &1 Yot faan S anfew,
R 9 oo IR W) @9 8 9 3R 39 JHAM Bl WRUS I Gd | $Hh g
# W AT & A 10 PP Bl FU O 980 S]] §, AT SART A
@1 hotelier [iehel WS B SYT | 3FR &9 VAT el &A1, Al 891R feArad @1 hotelier
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fdehal @ 8 S| S9d U 51 a1 a1 U1 &, 71 81 98 a1 MR 7 & ag
AT IMYPBT ST SIR Fdh | 3OIT A IR-IR YR @R A I8 RAe 2, I8
T € b 98 e R I Adex 369¢ IR § 91d HY IR STd] SIRA Pl
BN &, A 5 39 S o 8 BRI fd 9d ok M ael 999 § 98
SEP! AN o S Ak | 3771 gART S hotelier &, AR f@dmae &1 Sl gRWA €, a8
g TRE 9 39 JHEF A UK B T B AR A W gB WA §, I8 Radwe
2 & 39F IR & S Qe WY 9gd-9gd, gdTg |

it warg Rig aromar ([@oE): 7eigy, § AT e §RT SN Y vy J w3
Pl WEE Bl & |

3t T Tas (TERTR): ABIed, d W A 9e §RT SOV Y vy 4 W
Pl WEE Bl g |

SHRI PL. PUNIA (Uttar Pradesh): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, | also associate myself with the
matter raised by the hon. Member.

KUMARI SELJA (Haryana): Sir, | aso associate myself with the matter raised by
the hon. Member.

Need for according permission to conduct bull fight
in Goa to boost tourism

SHRI VINAY DINU TENDULKAR (Goa): * Thank you Hon. Chairman, Sir for
allowing me to speak in my mother tongue. Chairman, Sir, since 1998, bull fighting
known as 'Dhirio' in Konkani has been banned in Goa. The ban on Dhirio has
adversely affected the tourism industry as well as local economy.

Chairman, Sir, Jallikatu is conducted in Tamil Nadu and similar sports are allowed
in Karnataka. And bulls are given special training for the fight. Dhirio traces its roots
to the period even before the Portuguese rule in Goa.

Chairman, Sir, the game involves huge investments and it is a source of livelihood
for the local people. It also promotes tourism in the region. Therefore, | request the
Government to allow Dhirio in Goa as it is permitted in other states like Karnataka and
Tamil Nadu.

* English translation of the speech delivered in Konkani.
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DR. VIKAS MAHATME (Maharashtra): Sir, | associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: *"Tendulkarji, thank you for speaking in Konkani". This
arrangement for interpretation has been done by a 21 year old student of Delhi
University, who has been empanelled under the new scheme of Consultant Interpreters
for different languages. | compliment the girl for doing an effective translation.

Need for informed debate and discussion on the Law Commission's
Report on Uniform Civil Code

SHRI JAIRAM RAMESH (Karnataka): Sir, my Zero Hour submission is on the
need for an informed debate and discussion on the Law Commission's Report on the
Uniform Civil Code. In June, 2016, the Ministry of Law and Justice made a reference
to the Law Commission to examine all matters relating to the implementation of the
Uniform Civil Code which is a Directive Principle in our Constitution. On the 31st
August, 2018, the Law Commission released a 185-page Consultation Paper, which is
called 'Reform of Family Law'. It has four Chapters, namely, Marriage and Divorce,
Custody and Guardianship, Adoption and Maintenance, and Succession and | nheritance,
and inevitably, the Chapter on Marriage and Divorce occupies most of the space in this
major Report. Sir, | would like to quote para 1.15 of this Consultation Paper. It says—
thisis the Law Commission saying—"While diversity of Indian culture can and should
be celebrated, specific groups, or weaker sections of the society must not be disprivileged
in the process. Resolution of this conflict does not mean abolition of difference. This
Commission has, therefore, dealt with laws that are discriminatory rather than providing
a uniform civil code which is neither necessary nor desirable at this stage.”

This is the conclusion of the Law Commission. A Uniform Civil Code is neither
necessary nor desirable at this stage. Most countries are now moving towards
recognition of difference, etc. Sir, the Law Commission then went on to say, "The way
forward may not be a Uniform Civil Code but the codification of all personal laws so
that prejudices and stereo-types in every one of them would come to light and could
be tested on the anvil of Fundamental Rights guaranteed by the Constitution." By
codification of different personal laws, one can arrive at certain universal principles that
prioritize equity rather than the imposition of a Uniform Civil Code. The Commission

then suggested certain measures in marriage and divorce that should be uniformly

* English translation of the speech delivered in Konkani.
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accepted in the personal laws of all religions. These amendments include: marriageable
age for boys and girls at 18 years so that they may marry as equals, making adultery
a ground of divorce for men and women and to simplify divorce procedure.
Recommendations were also made to abolish polygamy by law. Sir, | would like the
Minister and the Government to inform the House what action has been taken on the
recommendations of the Law Commission, and | would request you to allow some time
for a discussion on this very important subject. Thank you.

it G.uer. gieam (STR Uew): A8igd, § AR 9eR §RT IS¢ Y vy 9 W@
Pl WEE Bl g |

3t T Tas (TERTR): AEIed, d W A 9e §RT SOy Y vy & W
Pl WEg Bl &

SHRI K.K. RAGESH (Keraa): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI R.S. BHARATHI (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI PRASHANTA NANDA (Odisha): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | aso associate myself with the matter
raised by the hon. Member.
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SHRI P WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: We have been discussing this for years together. We need to
discuss it further. Now, the Uniform Civil Code, a common civil code that is what is
being suggested. One has to discuss it in the House. One of the days, we will think
about it. Now, Shri Rgjeev Chandrashekhar.

Need for reformsin the disability pension system
for armed forces

SHRI RAJEEV CHANDRASHEKHAR (Karnataka): Sir, | am drawing the attention
of the House and the Government on the issue of disability pension for our veterans,
anissue | have raised repeatedly in this House since 2009. | believe, it istimeto review
the rules and regulations and create new rules to ensure honour, fair and equitable
compensation to those in the Armed Forces who have served and have suffered
wounds, injuries and disabilities during their service. Sir, the House is aware and the
Government is aware that the disability pension and the income-tax exemption on that
was started way back in 1921 and the rules have since been modified, after the 1971
war, post Sri Lanka conflict and the Kargil war. | think, it is time again now to review
it because of the recent controversies that have crept in. | have raised this issue earlier
in the House and the hon. Defence Minister had promised status quo at that time and
the matter had settled down. Till recently in 20th February, 2020, a circular was issued
by the Principal Controller of Defence Accounts that was circulated to various banks
to deduct income-tax from the pensions of disabled soldiers based upon a clarification
issued by the CBDT in June, 2019, despite the Supreme Court ordering a status quo
on the issue. But, responding to this, the MoD swiftly acted with a suppression of that
circular. Sir, while this Government has taken significant steps for the welfare of our
soldiers and veterans including One Rank One Pension, the National War Memorial that
were pending for decades, it is clear that we need reforms in the disability pension area.
So, | may make a few suggestions. One is that there are several grey areas that have
crept into these rules and there is risk and there is some suspicion that some of the
rules are being misused and subject to subjective interpretation. So, that is one
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justification for a new set of rules. My second rationale for new rules is that there is
a need to address the gap between the disability pension for the same wound and
injury between the officers, JCOs and the other ranks, which are obviously widening
and are unjustifiably unequal. And, thirdly, it is necessary to bring the tax exemptions
only on the disability component of the pension and not the whole pension and the
need for these new rules needs to be politically championed and not seen as a
bureaucratic initiative that is predictably creating pushback from the veterans. Further,
there is a long pending issue of enhanced pension for widows and invalided out of
service, war disabled veterans where after the demise of an invalided out disabled war
veterans, their widows do not get disability pension. Let our veterans be confident that
the country and the people haven't forgotten their service and that we value their
service to the country. Jai Hind!

St ST e (SR UQEN): Heied, # AFHN e §RT SoTY Y vy 9 vy
P WEE DA g

SHRI ANIL DESAI (Maharashtra): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI MANISH GUPTA (West Bengdl): Sir, | aso associate myself with the matter
raised by the hon. Member.

SHRI ABIR RAN JAN BISWAS (West Bengal): Sir, | also associate myself with
the matter raised by the hon. Member.

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

Need for inclusion of small scale ice-cream manufacturersin
GST Composition Scheme

SHRI HUSAIN DALWAI (Maharashtra): Sir, the Finance Department has excluded
the small scale ice cream manufacturers whose turnover is up to ¥ 50 lakhs from GST
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[Shri Husain Dalwai]

composition scheme. Sir, earlier, the ice cream manufacturers used to come under the
composition scheme. The composition scheme is meant for al the tax payers whose
turnover was less than ¥ 1 crore. The Central Government has kept the ice cream
businesses as a small cottage industry in the largest slab of GST, i.e., 18 per cent, which
is unjustified. It is our request that such injudicious imposition be lifted. Many times,
this question was raised. The manufacturers have submitted their memorandum to the
concerned Minister also. Big manufacturers like Vadilal, Havmor, Amul, do not have to
pay GST at the rate of 18 per cent. So, my request to the Government is that the small
manufacturers of ice cream should be included in the GST composition scheme. Thank

you, Sir.

it ST AR o ([NER): QUi 78ied, § A1 98w §RT SV 17 a9 3
3T IHT AHEg AT &l

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

st |gTUfer I S SUTST MSHHIH Wi 87
it X yapTer g WX, W @ & 98T ®, dfew Raar ot €1
it wumafer oot Raerd W € ofes &9 a1 it 8 Raag |

Need to expedite work of the Chhattisgar h-Gujarat Highway

it I AR Aar (S<irTe): A |ufd JE8ied, § ofUY &3 & Udh 9gd
HEAYUl AFC] B AR TRBR B LM ATBIUT BT A8 & | BHR I8T DeI-T[Ha
NH43 T 450 RIS BUYY B ARG A 96 fHhallHicy odrg arell IRGdIyR-gerd id
F$H URASHT 99 2016 # Y g8 o), fbeg 98 ST aF YOI el 81 Wbl | I8 A
ISR SfSen | facell & Sirsar @ SR AEdie gftc ¥ 39 AN TR HIh! I
&l €1 39 AT Bl g9 dTell Bul defaulter 81 773, fSI% SR g8 GRS M
J& qof et 81 AP TP T 9 AN W PIBI Rl S BT © SR dIRW &
T # 39 AF W gor Qaga ff dwa T8 2

Helqd, S A1 B A NH343 W, JfgHIR A TeaI-RMoiS & dia &
Teh [T e W AU €| g8 "N qaddl YHIAT & | YoRdl & a1 g AN
TERTY, &l T8’ A Siedl €| 39 W ARIHIYR H Aol dd, 110 fHaHer dasdh
1t SR SrEwR® 2 |
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d TG S Bl BISHR Al Bl 100 [FAMEY §R, GO S Bl THs PR S IS
el €, d8l ¥g fame Rufy 2l

HEIqd, # UG AW | A BRAT ARl § b pur Brp (bl I BTaa H 39
ISH B T add g9 oY, s 6 f9eR iR sIREs 9 s<iee S arel
T ' A R SIfedIqR ¥ SR @ IR WM dTel W &, S At @ oH |
FHH AF-SH B gaem e a9 |

IS, J81 AT I T 81 SR AR B b I a1 SY, I8 §HRI
faw 7€t € f% P9 contractor B B B BT € AT Tef B & &, IT v o
BT T | FAY BRI Y BT # 9 IS Bl ATl PRIAT Y, S PRIAT ST AR GO
PBIMIT SY, AT Ak ARIH A JE /M AR e 21

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

Difficulties being faced by consumers dueto rising
prices of domestic L PG

Sl BRI g9t (S<INTTE): A FHTafT #eey, § 99 # IAE N @ 96l Bl
& fawg # sy wew@yul AHe Wad H U bRl =Sl g | WHR Bl A SR
A, < € 39 WSl # A6 AR TE 3 RE €| rSvedell AT BT R geR
A W ART H TEAR-UER (AT T, <ifhd 9 Ricfer &1 HFd, S IRId IMEl B
feam Siar 2, S9! B &Y B 3R o6 HeM # 9@l &1 ol gl

Helqd, 34l facell # 919 gY, SUY Usdl 145 JUY I UM felsR gfg @1 18
o | ...(Haer)...
o} gumUfer ©iv-wie, fovg w® aifav| §a § $ig Ioifa T &Y 3R 7 foedt

ARPR BT H ol | ...(FGEH)... AUB] Al € q9 A © | ...(FEH)... AT 3T 9
gt € fr ot 9= 4 1 91 8§27 L(auT)...

sfireht BT qut: S g1 "eew, )1 9wy € 98 2

o o

feeell g/ A UBel Udh efsx # 145 JUY &I ghg o T . (EEM)...

it wmafer: ST BT Sfl, U $udT el & gH1d @ a1d BIfsy iR fawg )
Ife | ...(ae)... 3@ a1 facell &1 g1a 81 gHl 2| ...(aEm)...
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sl BT 9k FEIGY, EY ©: 3R S "wEH # LPG 19 Riefsy & <M T fau
S €1 d El-gcell M & 91§ 45 BUY HH fBY Y, SEfB SRR R #
I @1 SHd 9 81 B! & 39D dacle Wl IS I B BT AW T 818
TE T 3O TR I, R W I geg-did @ TRE IS IT § SR AT fRyefew
o Qftpfert & w1 | T

weied, § ¥l Wy 4 gEsl a1 I8 Fel 9l g b IRA IS UR Sl BRI
Heter or, S 4l WRPR 7 = PR &A1 81 I kerosene W TET et X1 B 1 ST
o1 gRRf # T el g8 dred W AoR 8l T f$ g8 @ a9 a1 fead
FAIY? $ER et @1 A el e YET 8, SER I B B 96 T8 © | W ARPR
W IE MUE & P 2020 # IWE I P SN B 99 B, 9 R R, aife S
TG e 8, 98 oreel aXE | WM §9 || 39d 9 8§ WeR | yg
IMIE FHH o 98 kerosene oil &1 el W 9QIT| AEIGH, MU H&1 I8 W e
® AR &A1 7, g9d oy e gd-agd g=dis |

St TSP e (Aeg USRIy Wely, § WU Bl 39 vy & Ay d9g Rl g

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI BINOY VISWAM (Kerda): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI P WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI REWATI RAMAN SINGH (Uttar Pradesh): Sir, | also associate myself with
the matter raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.
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MR. CHAIRMAN: Shri Vijay Goel- not present. Shri Akhilesh Prasad Singh.

Need to open AIIMSin North Bihar

it siRaerer we Rig ([NER): AWMl SfY, sMUdl dgd-9gd g=de | SR [d8R
H ORI TR I Bg TAM U T o, R {6 &s & Al Bl Sresl w@red Jarg
IUE B Gh| V¥ WHR gRT TN B s o fb $g TR gRT 59 Ao
7q o ol wemafe Wiefa Rt & 2g 799 fow o w7 €, <fed <1 ant &
A a1fers IHT FAT 8 S & Boldwy 41 59 o9 # BIs Scoi@Hg Wl T8t 8
ug g1 f9er & gwr w5 gR1 9amn W oo R S @Ry #Aew g1 f9ErR #
ERT UK Wie 89 (99 WGR GRT [BY Y WAl &l A & [ g1 v
2015-16 & ®u1d goic # g4 fad w31 St 5 =@9on @i o fo5 ue & 9% f9ER 15y
SR TR U A1 S, S 6 STR MR $ ANl Bl el W@k [Ty
SUTE HRIYT | Jeai@i1d & b g0 A URT @1 AT 8g b9 A B9 500 TS
9 B sraegBar g1, Sl rod # YA s fhar S bad 39 rod #
e, dfed fpell 0t x5y # T BT dH g1 Ag N weds ® b g il srgeaRt
B ol A g1 AT fdh 1Y WBR §RT $eid [Aerery Wier & [y 5 Ths i Sude
BRE A A PR B e T a7l Iy § w@Rey AdRll @l ged 9gd WRd 7

off gumufer: ey 3w fawy W) SgU

it arRaerer yare Rig: T MANT & gRT [NER d - fawat &1, ==
disciplines @ St fore f@welt 8, I9H 28 Ioal & 9 f8R 27 d 5] W 2, 2@

# SIS AT W ARPR W ARG HRAT A6l & (b IR [G8R o goRT ThR Re1fua
Py SIM g R TN {6y ST Y Snawaedl &, Y 6 &3 & Al 3l @Ry
A U B b |

it Tafer: eRraTe Jgeler e gl s e Rie 9WR, o qiferg |

Need to take stepsto stop V.I.P. culture
amongst bureaucr ats

3t == Rig AR (STR U9 GUURT ST, MUeT 98d-d8d g=gars | [Tt S,
QW b YA HA S Bl g9 A1 B U FEIS <A1 AR [ S < # dismsdy
PoaR GH B BT B BT &1 39dT 3R e o g1 oy fa fafdre afe
@ @1 Sl das oI, 98 TH g © SR SHIaD &F 7 37 Afdd 3R Ry afed
P A Bl S g Al ' Al sHD WeEH W GH 8 o | ST & H B BRI
arel AN A SHHl ¥ AR A Ul [BAT €, 399 FEAn WY fBar g1 Al ga
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[ R Rig TR

IR®, S AP Add €, ITD 3l |l Sl 3ffa AR fe@ &1 APl &, IF@1 Sl
dTerd €, 9 39 Aig B 3t |l 2T W1 Uiy 21 39 o9 W HSdhi W ST, v
feeell @ Fedh! IR YA dl W o IRART BRI § S dR €, Sd MM 3Ih]
Taie feEdea o g felm, SHd o U fof@l 8RN, "ARd IR 3R IHd
T "TaHe fewa forar RIS DLY taxis €, S SRR HrRIferat # hired €, S96
ddg # WY I8 <@ B Had € 6 S96 R 9 o "RT R forar gl g,
o "Tade Th sfear forar g1 € iR g iR 9 "9Rd SRR fo=ar giar 2|
AT AP AIH N T Hel € [ o old qad & IR IR &89 § B dA
qrel S = AT &, S= U H3 Sl & 59 YA BI, gd S omH wfe ok
oy afdd &1 91 ofdR @A fhar €, S9H WEANT oAl ARy 3R U feded W
Hiex fEmed vae & faiid wRAE! g @rfey, e uae w3 S &1 S e
fe SR fARe fdkd &1 3R WeH R B YA €, 98 Al U H oY 8 A |
[Tafer ST, MU ST A_T Gl &l IauR &A1 2, 39 foy sueT 9gd-a9gd gan |

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the
matter raised by the hon. Member.

ft YW AR 9™ (B<Te): FEey, § WY WE $ 39 9Ny & A1 Adg Bl
gl

# JFTERiE ARRST ArEsarar (oRT): 786y, § W Wd 31 59 favg & ay
Adg BT §

St R IR (SR TR ARG, # Y Wd @l 39 vy & A ddg Rl
gl
Position of Indian Universitiesvis-a-vis Universities

in other countries

DR. L. HANUMANTHAIAH (Karnataka): Mr. Chairman, Sir, | want to draw the
attention of the Ministry and the Government on the position of Indian universities.
The recent survey of the world universities says that, in about 26 different subjects,
the Indian institutions have improved in the top 150 universities. But it is very sad to
note that out of 150 universities, not even a single Indian university figures. That is
the sad part of it. The top ten universities in the world include five in the U.S., four
in Britain and one Swiss university. Out of ten universities, five are private universities,
four are public universities and these enjoy the full autonomy. These are al centres of
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major innovation in teaching and research because they are totally independent, which
are out of bureaucratic interference, corporate meddling and political intervention from
political parties. This the main feature of top ten universities. All the great universities
are ideologically pluralistic. Thisis the point which we have to note and follow in our
country too, with amix of faculty and students, having left-thinking, right-thinking and
centric also.

Sir, these universities are excellent in attracting and retaining the talent among
faculty and students. These universities encourage their students to look at issues
through inter-disciplinary lenses and to challenge their own professors. The world's
best universities include the alumni in their governance and reforms. In China,
particularly, in the recent two decades, the State is funding the universities and they
have figured as No.16, No0.22, N0.40 and No.54. Among the Indian universities, IIT,
Bombay is figuring at No.152 and I1Sc, Bengaluru is figuring at No.182.

The point which | wanted to make is that our universities must be out of
bureaucratic clutches and the total autonomy should be given to those without any
political intervention. They should be encouraged academically and ideologically. This
is the important issue which | wanted to bring to your notice.

MR. CHAIRMAN: Recently, IIT Mumbai and |IT Madras have improved their
ranking. Please take note of that too.

DR. L. HANUMANTHAIAH: | agree, Sir.

SHRI BINOY VISWAM (Kerala): Sir, | associate myself with the issue raised by
the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | aso associate myself with the issue
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. AMEE YAJNIK (Guijarat): Sir, | also associate myself with the issue raised by
the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Mention made
by the hon. Member.

Need to ban child pornography

it HATST [ (T U<): AT AT ST, F 3ud A1 ¥ g @ Ud

T IS TE, Sl PRMAT dRRA ¥ HH T8l &, SHD! R AFGE FG 3R ARG
SR P WM MF A1 dredl g | Child pornography & =g # qd # f 89X
e F f&Far e @ € 8iR IRd AR gRT i 39 R $RAS &1 g AT 857
rgel 3R HulEl W Ufdey o 1| SHe qrave ol Bld H QX fergRar #
S Q1< geTg g8 §, Sal dRG BH SfUd WIEAH | Ued 3R WRd IR Bl
B AP PN A6 & | BTl @ oAl # 3fl <8vrgd & 8 99 &I gl Bl (bl
ThY ITH T 98 1 3+ IR =t & a1 frad o) gocer fharl 59 gt &t
SY 9 AT ¥ AR 14 AT g1 g # urn Ay f g9 urat @t 9 pornography
film <Y, SUF 91€ $H geAT Bl JWH AT TAR 7Y U< b AUt § W} fUse
AR B [fde SSNFARET BIgd SI% & B1F - Uh 5 ATl @ gedl & q1 37eiial
EXhd B B UA [HAr| gfer @t S H urn T RS9 W Aises dHnmm
P fhed TUPY 39 BXhd Bl oW A1l st R & yeqr § W} fUod ve A%
& WX U GRS g8 | 981 I ARyl # U Ao S AT Uls s AR SHh
B # gfed & g # A 2 g Y fF SE W gEumwl e St ot

IR, § TP 7199 | e 3R YR WRGR B & 39 AR fSATdy b
el § (P 39 IR WRAhd 3R 9gd W BRATS B DI AP I, 30D (7
W BRI & dAr fafwaa €1 ot =N derrer qaneil off, S 9 REBR UTW o
2, SI% gRT WA Tl ST &1 7, YRGB RGAR & gRT | A e <
&1 21 onfl IR # gaid, ereest ok AR gfgonfaal ot Wt wha g8 1 39
T # YR gUs AU & 3idiid Pis Wt YT B+ &l ATl 8, R
5 &R Aoae Gd 39 RIS 9 99, JE § e 7 W WRGR W WA Rl
e €|

sThrelt SArafer Sg& (FeT US): WUMfT "Gy, # W B 9 9a §RT SoR
T vy 9 g FRal gl

it 3R THY WES (ABRT): UM F8ied, # W W & A9 9T gRT
SO T AT ¥ g PR § |

ST, e aFRiE (T FERE): aamfa geie, § ff W B AH e gRT
SO T [T ¥ g PR g |
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1. AR#=a B @ifeem): aufa weiey, # 9 W@d B AT e §RT Son
N vy | a9g Rl g

it 3R I favary (et dren): wwmufa weigy, # W W & " 9
&RT SR N vy A Awg PRl E |

At FTARE ARIRST A aTe ([ORT): FUURT Feled, § ff W B A 9w
&RT SR N vy A Awg PRl g |

it TR Uee (T uQEn): Ui Helgy, # W W Bl AFEN 9ER §RT SoR
N vy A a9g Rl g

MR. CHAIRMAN: The Leader of the House may recall that earlier we had set up
a Committee, and the Committee has gone through this issue. After consultation they
gave a very meaningful report. Let us have some time during this Session to have
discussion on that and let the concerned Ministries take note of those conclusions and
then go ahead with regard to bringing a suitable amendment to the law or the need for
any new law, whatever it maybe. 30 ST $HF HUR &I ST 3R Mg # Y ==t
Ph {O I FERT A BT U BTG sl S g2a T |

Need to expedite the release of retirement benefits of theretired Kendriya
Vidyalaya Sangathan (KVS) teachers

SHRIMATI JAYA BACHCHAN (Uttar Pradesh: Sir, | apologise for the delay. | got
held up. & A& ¥ ERpd Bl dedl o7 &I ==l 8l &l | AR S &b g9 dad
% g g7 gal 981 @ {6 g fJEne ded & o Rews dad 2, o iereR
AR &, I UeF iR ST@ IS TRE €, SIh 9N H HH gAA Fal el
B ' deEd ¢ 5 IRa afeat 9 % @1 Aniesie Amar @1 § iR ' v 1o
FI1 B BIRTE HR I | TR @ dd o SR 1 BISY, ITH! BAS B (ZT
N T2 fyerm a1 a8 9 dwa g

R, # T B Sarsrv g, fUed Are ad 2019 # b1 fderery WeT @l S
dad RerR g8 €, S@! pension was just given to them on the 15th or 16th of
February, 2020, after one year. EXI &1 91 I8 & o Bl faemery & Rietdt & A
IE W d9 Bl T §, 99 d AT G dEasiT UeIE HR I8 €1 In 2019, 98.54 per

cent of Kendriya Vidyalaya students passed their board exams and set a record of
highest passing percentage. In CBSE Class 12 results of 2019, KV schools recorded all-
time high success ratio of 98.54 per cent. Obviously, teachers associated with KV S have
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a big role behind good results. In KVS, the primary teacher gets a salary of I 50,000.
The salary of trained graduate teachers starts with ¥ 58,000 approximately and post
graduate teachers get ¥ 65,000. When these teachers retire, if their last drawn salary
is¥ 90,000, then, their pension comes to I 28,000 after commutation. Looking at these
approximate figures, | have discovered that they have not been given leave encashment,
gratuity and commutation money which comes to almost ¥ 25-30 lakhs and this is
supposed to be given to them within three months of retirement or else they will have
to be given the amount with interest at GPF rates. | am talking about teachers who have
retired in 2019, after having served almost 30 years of their lives. This money, if
deposited in the bank, earns them interest which eventually helps them live a decent
life, but unfortunately, this has not happened. | would like to request the Government
of India, through you, Sir, before starting new scheme, to give due respect to these
teachers that enable them to lead a decent and dignified life. Thank you.

SHRI JUGALSINH MATHURJ LOKHANDWALA (Gujarat): Sir, | associate myself
with the Zero Hour submission made by Madam Jaya Bachchan.

SHRIMATI KAHKASHAN PERWEEN (Bihar): Sir, | also associate myself with the
Zero Hour submission made by Madam Jaya Bachchan.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with

the Zero Hour submission made by Madam Jaya Bachchan.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the Zero
Hour submission made by Madam Jaya Bachchan.

SHRI PRASHANTA NANDA (Odisha): Sir, | also associate myself with the Zero
Hour submission made by Madam Jaya Bachchan.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the Zero
Hour submission made by Madam Jaya Bachchan.

DR. AMAR PATNAIK (Odisha): Sir, | associate with the Zero Hour submission
made by Smt. Jaya Bachchan.

DR. SASMIT PATRA (Odisha): Sir, | aso associate myself with the Zero Hour
submission made by Madam Jaya Bachchan.
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it I yeprer gEl ([TR USw): WElGy, § WY Wd B A e §RT Se” T
fovg & w@d @1 dag F=al g

it ITERT e (AT UeE): ARGy, § W Wd @I A 9ewT §RT Sl
fovg & w@d @1 dag F=al g

SPECIAL MENTIONS
MR. CHAIRMAN: Shri Gokulakrishnan, not present.

Now, we shall take up the Special Mentions. Dr. Sasmit Patra.

Demand for focus on development of Eastern India with referenceto the 24th

Eastern Zonal Council meeting held in Bhubaneswar

DR. SASMIT PATRA (Odisha): Sir, Development of Eastern India is the key to
development of India. In the recently concluded 24th Eastern Zonal Council Meeting
held in Bhubaneswar, this was the essence provided by hon. Chief Minister of Odisha,
Shri Naveen Patnaik. In this meeting, attended by hon. Union Home Minister, hon.
Chief Ministers of West Bengal and Bihar, and hon. Finance Minister of Jharkhand,
Shri Naveen Patnaik stressed that for national integration and creating a healthy Inter-
State and Centre-State relations, the integration has to be financial, infrastructural, and
technological. This would lead and strengthen emotional integration. If a nation-wide
analysis is done for tele-density, banking density, rail and road density, then the East

Zone would be at the bottom in al these subjects that are in Union List.

There is a need to double alotments made to this region so that they catch up
with the national benchmarks. This East Zone contributes maximum to the mineral
wealth of the Country and, in turn, manufacturing and energy security of the country.

The fruits of this wealth should boost economic growth of this region and its people.

Royalty on coal has not been revised since 2012. There is an urgent need to revise
royalty on coal and also share proceeds of Clean Energy Cess with the States. Further,
there is a need to provide a special economic package for speeding up infrastructural

development of the region.
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| strongly stress that the Union Government work strenuously towards the

fulfillment of these demands at the earliest. Thank you.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special Mention
made by my colleague, Shri Sasmit Patra.

SHRI PRASHANTA NANDA (Odisha): Sir, | also associate myself with the Specia
Mention made by my colleague, Shri Sasmit Patra.

Demand torestart excavation work of the Tilahak University at
Telhara village by ASI

Sl BEdHeN WA (MER): A8iqd, ¥ U {9y Seoi@ & gRT Ud 984 &
Feaqul fawd @1 R WIR HT &F ATPE BN aTEd! g |

AR, [I8R & Arear faearfaenery o S T8l SiHan Areiar e e fEe
IHSd & TSR H deeRT 3™ ¥ frerere fazafaenea & o @ gars # frel wmfni
Tl B Tg ARPlad fR1ad ®1 @i &1 I8l ddst @ dw@ F oy <fadt @
AT frelt € qen WY A | g @ qidal-eriierd el €1 diadrar favdfaenay &
qTfel |97 & UHIR S AT & AJAR I8 faeafdernery, fdere f[aafaenay areal
fereafaenea & W QR € | U ARIan € o 98 Areiar [eafderery i W 453 v qRET
g1 A A st 9 M g8t I® AR oI fRAr anl sHal HEm B <@d g0
T SMRANT & yd Suredel sRide Uied], Aldel QREPR (ol ST, M A4, Arear
Srs fwafqererd & VC JeMe o9 SRT Hecqul @rT I8l o | 78Iy, offh I8

g9 B! 9 ¢ b I AEdYUl W Bl GaTg 2015 & A& A < ¢ | Gars Bl &
PR TR HE@YD] STFDIRAT qTe” AR | SR-A9er | Ried-giiseR o R |

SAIY 31U ATETH I IRBR I W ARE & 6 ARAT Ricdd AG&0T 3R
Hell U4 FEHd [I9RT ERT 39 WA &1 GaTs QART 3RF TR A&l &I Fave]

i1 gHREd @1 Se| ggd-agd Yiharl

f i Sl om0 S agSll ady Tl G e gen T (Ubed) Qo JAESS ma sina T
03 il Ul ST 0l 18 IS ju ) (S iy o

TTransliteration in Urdu script.
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oy gl calin ol Tila s 05 S Alpdgsds sl Sy ope
e U0 IS (S I8 S dlpay sy CSUNE e ol Ko el e S S Sl
Mad (S Ui g oo W S g S Sl b peusl (S Ul 5 Sibs
e Sl )5 (S ML e A 5 e sl O e U pse S Ui 53 e
m Gl S Jlle SR by S odle b S allaagedy ASIS
WS gy ol o Uy o s ey g0 0l el g g g SLOU ANl g5
i s 2 S Sag ilasa i o Uy s 453 (s s (o s g0 0300 g
Ny ) S e S Sl I g S5 S el (S ol LIS ol S
A g sy S allabagdy Sa oal e atipel RIS N Al i W3R
S pil S ol (S S8 K (e g o Sl Sl s Y
OBl o s o 3 S8 gd S S . o a s S2015 (S (S
S o 65 U e e i i oS
Sl ndifg S o Mg e e e e atale S Gl G
asdoug S (S s O i d S Blpy O St 9 N )l (i85
S G G s S i o lglugy (S OIS e S8
(a5 p38)

st |gumafer: U A1 sH WY TR @ s 9 Ue fea|

1. A AFRTE (A FERE): 786y, § W9 3 39 (9 Scor 3w g dxal
gl
Demand to speed up work on Narkatiaganj-Bhiknathori
railway linein Bihar

Y wehter 9 g9 (MER): snexoiy wvmufd weiey, § e orgafd 9 Ua o<
AP AEd F favd W FST AfEd IUST M AP PRI aedl & | ey, I8 f[G8R
yaer # gfiesdt grRer fel (@ f& 3=1 78 Kfe 9 8) & Refeans-Hea et v
e (R w1 42 fharier 8) & favg & 2

AT A9 A8Ied, 39 Y WS IR Ugcl BIC! dlsd &l Yl fedl &l uRaread
BT PRAT AT g9 2004 H T YA WS P FAM R B P UK URT g3,
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12.00 Noon

Sfh 2004 ¥ 2014 TF DIs B Tl gAT| 2014 # AFFI I A3 S & FEAN A
39 ®c W I iz 8™ & U Yed gRT 99 =t fhar 7 o, offh s SR
B! dgd &I Gl MEAT & FaTed DI a1 B 3 URacd & S Y f6ar T
3R Yeld gRT a1 &1 T {6 U A b =R T8l XS B HAAT P DY
o SIrgE | (e .

it A o9 T T &1 AT L (AGE)... 39 Y HUAT SH GHI-UCH TR
g NG| . (aEm). .

#Y wefter 95 g9 S, Weled | #§ 9 9WLUed WX YEdl gl .. (JEEH)...

* WEIGY, I8 Yods wied & gfic 9 9gd € "yl ©, 9 g 8N - Ue¥
AT FHROEIREAT Afed gerdl <2 Jurel & RS & fag Al sifq wgw@ye € | weiey,
S Ul $ gig Al 39 IS B BRI YRT A8l GIAT & | YT AUD HEH A A
I A St I fHaeT ® fh Repfeamio-PRaASY Yot ol &1 Sleg I Sleg IdTford
PRIAT Y, F=Ia1G |

MR. CHAIRMAN: Now, Question Hour. Please note that Question Hour starts on
time and ends on time. That has to be kept in mind.

sit f.ue. g @R, 9@ & Special Mentions &9 8112

MR. CHAIRMAN: They have to be laid on the Table. Now, Question Hour. Prof.
M.V. Rajeev Gowda will be in the Chair. We have Members who are completing their
tenure and who are in the Panel of Vice-Chairmen, | am giving them opportunity.

PROF. M.V. RAJEEV GOWDA: Thank you, Sir.

[THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA) in the Chair.]

ORAL ANSWERSTO QUESTIONS

Voluntary retirement of doctorsof Dr. R.M.L. Hospital, Delhi

*241. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether doctors of Dr. RML Hospital, Delhi seeking voluntary retirement
(VRS) have joined private hospitals without approval of their VRS applications;

*Laid on the Table.
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(b) if so, the details thereof;
() whether such conduct tantamounts to violation of service rules, and
(d) the details of the action taken in the matter?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) to (d) A Statement is laid on the Table of the House.

Statement

(@) to (d) In the year 2018, a doctor of Dr. RML Hospital seeking voluntary
retirement from service has joined private employment before getting approval of the
competent authority on his application/request for voluntary retirement.

As per Rule 10 of CCS (Pension) Rules, 1972 "if a pensioner who, immediately
before his retirement was a member of Central Service Group ‘A" wishes to accept any
commercial employment before the expiry of one year from the date of his retirement,
he shall obtain the previous sanction of the Government to such acceptance by
submitting an application in Form 25 provided that a Government servant who was
permitted by the Government to take up a particular form of commercial employment
during his leave preparatory to retirement or during refused leave shall not be required
to obtain subsequent permissions for his continuance in such employment after
retirement”. Failure to comply with the above provision tantamounts to violation of

service rules.

By taking an assignment in a private organization without prior permission of the
Government, the said officer has violated the provisions of CCS (Conduct) Rules, 1964.
Accordingly, the request for voluntary retirement of the said doctor was not agreed to
by the competent authority and an explanation was sought from him vide this Ministry's
Office Memorandum dated 02.11.2018 to explain his conduct in taking up of commercial
assignment without prior permission of the Government as per Rule 10 of Central Civil
Services (Pension) Rules, 1972 for which he is liable to be proceeded against. Based
on the explanation submitted by the officer, his request for voluntary retirement from
service is under re-consideration in this Ministry.

Y IFT ART IR HEISF, H IUD HeAH | AAG HA S A goA1 @ g b
3 qPb U o Sfaed &, R8sl iU dIeTRed afrdedi & Wigd gy foar 1 ol
AT H BRIVR Y8 FR ol 87
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S g9 g W), ol 9% BAR UM Sl SMSRI U ©, SH$ AR HHA:
T B SR §l

#} I ART SR Feled, H AUS HAEAH A ARG HA SN A GO A8l g (b

STd RgaTs w1 dRars g3 &7

ST 8Y qe WX, o fb g S # 9arm € fh = voluntary retirement
seek fopam o @R SHd 918 Ugde RIS & b} SaIg" H)A b o7 Uh specified
period f&m o | IE 2018 &1 AWy & | I/ 3 3T, 2018 Bl AIBGR Pl YfteDH el
& f5 I 20 AN BT FBT BISAT TR € AR AL S8 S8 $RAT d6d & | AP
S Medical Superintendent o1, SH S9d relinquish &= @1 ST ardier off, @
WieR fhar, dfed Saar fesurdde @ vk clearance T8 e o, safeTT S9!
difed fam | FAifew & Starg § I='H oA fSurciie &1 8 explanations ol o, fo=Td
IR Bl tenure & BART ARBR H AR Y4 WRY HAI S g@i Bl ared o |
feurdiic % S9 W fawgd examination g3 3R onft Swat Refa aw 2 o feurdse
39 Sidex & ded ¥ fafely aiRg 9 IRT clearances @ BT ¥ 1 S@®! Ruid ardt
awaited | RUId o & a8 € 396 ded # S ff BIsTa HRAE €, 98 DI S |

#} I ART SR Feled, H AUS HAEAH A ARG HA SN A GO Ar8dl g (b
qE HRAS Bd ddb 8?

1. 8Y qu: IR, 997 {6 #§9 w1 o fafSrel Jeem 9 s9el R sanfe o
& 915 feurcde SHBT ETIT BT 3N ITF 915 SHD R F Brg-d fediom for
SITCATT |

ST. 311 ATSTUAY: AT SUFHTEder Sfl, 7ol oy aRe A quI gf+ar # iRy
TEMRT Bell B, 39 & fafecds! ik 1 dfsadd ww 7 39 98 &1 o
FA & g g Ried 9 &M o €, § q9siar g 6 g1 97 S9! Srgein drdl
g1 oMyd Wed | A G S W g S 9 b a1 wed @ 59 wia
DI AT B Y o & fafdeaadt iR IRT Afsdhd wrw @ 'word of appreciation'
S DI FU HA Al IR AAGA IR d¢ T AR VA Fdhe @l gel 7 I 2Afdd
AR 4 B PR Ah?

S1. Y T IUHTEdE Sff, g9 98d GRil © {6 Ue oy wew o 39 fawy
B FEf W IS fFar 1 o 'R 99 H Saed, W ASHd WIw MR 98T aR
TWRASH ¥ ¢ 87 BN URECH €, gAY BHaR] & 3R I8y &% Sl AR 9RA™
ot faww oRRefrt % ga 9 & yerg & e W g & g 39t AR
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P AU A BT B AT T IR T IRRE W 9 FT Sl 99 I WDl 8, 98
g9 HieY &I sociad distancing €, SUH AR Sfdcd AN Q¥ & 3fGY 9gd B eV,
AR, Fears 3R 99 TSR & R¥F ofd g0 R TR 4 &M &) 8 ¥, #
FHAT &, [ SHD! WRIe IR $ [0 31 3@ oeg, FR A&, 51 o off wregraedt
74 T8 2

T2 geft ® f5 a8 fawa U& hon. Member 7 3@ ©1 § WR <91 & Siacd @,
TE 9 WHR! AdeX § G & I8 8, 9% 9 TR A ¥ w) W E, I’ I Arar
T oY R B ©, fSReae sifRuced & &9 oX W@ &, U 2 Wed # &) @
2. 30 ¥ Id € f S0 999 39 IRMET B dold B I e I Sl gART
integrated disease surveillance system &, S¥&% d8d 3 & aRg # -9 feRgae
Pae dd 54,000 AN & U community surveillance I@T ST 8T &1 ST 89N Bl
A e gY FHART €, A 9 ANl W Seoll 99 W, S-aR QT & IR = U= e
XGd &, 9B BIF B &, S fHerd €, SHP aN H ARI g R & | ST A
A D1, A gET DY TENISA W, AT W B AR A W b Sidex] b MR Ry
W paramedics g, I $I ged W Iga-dgd U o1 GIEAT g AR IAP] A
CAGINCIESIE-Y

SHRI ANAND SHARMA: Sir, this is what the hon. Minister has just said about
the efforts that have been made by India for the containment of the spread of
Coronavirus. We do appreciate the steps that have been taken in sync with the WHO
protocol, and, in particular, for the evacuation of the Indian citizens from various
countries by the Indian Air Force and the Air India. So, we compliment those pilots and
the crew.

At the same time, Sir, given a densely-populated country, the challenges are huge.
The Minister, last time, had given details of the quarantine facilities that have been
created not only in the National Capital but aso in various parts of the country.
Yesterday, there have been some disturbing reports, and | want to draw the attention
of the hon. Minister, though you, about the condition of these quarantine facilities,
particularly, how unhygienic they are in the sanitation and the toilets. Will the hon.
Minister set up a Committee to immediately go into the status of the quarantine
facilities so that the suspected patients who are kept there or the returning Indian
citizens are kept in conditions which are medically correct and they are not exposed
to any further infections?
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DR. HARSH VARDHAN: Sir, | would like to tell the hon. Member that al over the
country, right now, we are subjecting, not in hundreds but in thousands, people coming
from various Covid-affected countries to quarantine; and with the help of the State
Governments and with the help of the other Departments of the wings of the Government
like Army, CISF, etc., we have located a large number of facilities in the country. So,
these reports, | would say, are the exceptions but they are not the rule. We are also

receiving a lot of reports from the ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Mr. Sharma, no cross-
talking, please.

DR. HARSH VARDHAN: | can agree with you that in a huge country like this,
the whole lot of facilities have all been created in emergency at places which are safe
for the people which are vacant where no other activities are actually happening, and
this has all come as a matter of emergency. So, it is quite possible that, once in awhile,
at some place, the bathroom may not be, say, five-star type but, by and large, wherever
we are receiving any such complaints, we are conveying in the strongest possible
manner through the State Governments to the concerned District Magistrates of that
area to go and visit, look at those complaints. But | once again repeat that these
complaints are not frequent complaints. These are very rare complaints that we are al'so

receiving.

We are also receiving a lot of instances appreciating us where people are putting
up videos on Twitter and Facebook saying that they never expected that they would
get such a high-class treatment at the quarantine facilities. So, | would request the
Members also to help us. They could themselves go and visit these facilities in their
own States and give us a good quality feedback. They could also be in touch with the
authorities there and help us with suggestions to improve the quarantine facilities if

they find problems at some place.

SHRI MANAS RANJAN BHUNIA: Sir, a pandemic situation has been created by
the Novel Coronavirus. Many countries are experimenting with the treatment process
using specific drugs in trias. In the US, Australia, Germany and China, they are trying
retroviral drugs used to treat HIV infections. Recently, there was a report that even
Chloroquine is very effective in the treatment of N-Coronavirus. Through you, Sir, |
would like to know from the hon. Minister of Health and Family Welfare as to what the
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treatment protocol being adopted by the Government of India is and what advisories
have been issued to the State Governments in this regard.

DR. HARSH VARDHAN: Sir, | have to inform the hon. Member and the House
that our scientists at ICMR are in touch with everything that is happening on this
particular front all over the world. As far as the retroviral drugs are concerned, we are
also using them on some of these patients and we have given approvals for using them
after, you can say, all sorts of scientific satisfaction that we could derive after having
been in touch with the whole world. We have also heard about some research being
done on Chloroquine in the US right now. | can only say that these approvals are given
after detailed scientific scrutiny, not by the Ministry as such, but by the group of
scientists working together at ICMR. We are thoroughly seized of this issue and we
are trying to do the best to deliver the best possible treatment to the patients who have
already been affected.

LT. GEN. (DR.) D.P. VATS (RETD.): Sir, Shri Manas Ranjan Bhunia's question
needs to be clarified further. We want to know from the hon. Health Minister what the

protocol for starting usage of the retroviral drugs is.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): | think the Minister has
aready clarified that. Question No. 242, please.

gATST § ATURATE! & HROT gt Y 4l

*242, ATe} GERT R Aea: 1 WRe 3R URAR FHedror w311 I8 qdq Bl Hul
w3

(®) T IE |9 T 6 0 & FF T H SR, qarei MR ot a1 gfaensi
P B H HRU dedl @ INHT A g

@) Ife &, @ fg 9 auf & SRE 9@ B NHT HiAl BT I9I-dR &RT
R T SR

M) AN H ARAE! & HRUT gedi S AT g8 Al b AMA H DI TG BRATS
BT IRT T B2

R 3R URAR weamor 93 (ST gNaEH) (@) I (1) AR 9ed & ued W
g fear T 2
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fagvor

(@) | (M) I I F W @R Yd URAR Hedvl HAAT B ARBR
ATl H SIgH-&d JATRISH, TaT AR TR Gagrdl Bl HH & BRI gedi Bl
HIdT @I B g€ RUC U T8 S €| WRA & HBIYSIAD Bl THAT YSHTHROT YoTTedt
e WU 9 Ry 9cg Aeel SIeT U™ SRl & ad1 19 A9 aul @y 2015 ¥ 2017)
% IRM 5 99 ¥ BIC Feal H Jg-ax Bl RT Jgel=db § a1 1 2 |

TSI IRYATE! § URFAT B JoTa< § IR o & d6e § Wy Ud gRaR
P AT I [ IISF/AE 1T &3 DI T Aol O & o I8 A Tarer
feen-Fcell don SU=R Uiciald &1 SIaRY $R1 q1 HrafcAd SUSRY q AHHER,
T iR ufrfera war ueransi @ Suderdar gHRead wxA & ImiE fear smar 2
gqd A, HGIdh R GIIe bl H Y A SAQT gdi DI G B gerei
P RIS &1 YRT WWHR gRT STadd WARGAT & T8 & 9T bg AN 57 TWhR
& Rl gRT SYad wU A FHIE DI TS 21 Iqdb d1e Y R RIBIRE Suge
BRATGA T AT oAl & AT AT DI g © | IAF/AE 97 & F SR W
fopar = & T giaen b=l 4§ Aferd SHAT BT Wi saR R AR ke

o SITg o ARG Ar AR TS W@y fARE (TAYEgH) | SrAIed diRT Sy |
Death of children dueto negligencein treatment

1*242. CH. SUKHRAM SINGH YADAV: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that untimely deaths of children have taken place in a
number of States of the country due to the shortage of oxygen, medicines and treatment
facilities;

(b) if so, the details of the untimely deaths of the children during the last three
years, State-wise; and

(c) the details of action taken in cases of untimely deaths of children due to
negligence in treatment?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) to (c) A Statement is laid on the Table of the House.

TOriginal notice of the question was received in Hindi.
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Statement

(@) to (c) No confirmed reports of deaths of children due to shortage of life-saving
oxygen, medicines and treatment facilities in Government hospitals has been received
by Ministry of Health and Family Welfare (MoHFW) from the States’UTs. The Sample
Registration System of Registrar General of India provides child mortality data annually
and details of Under 5 Mortality Rate in last three years (2015 to 2017) are given in the
Annexure (See below).

The communication from Ministry of Health and Family Welfare (MoHFW)
regarding improving the quality of care in public hospitals are sent to al the States/
UTs urging them to follow standard operational guidelines, treatment protocols and
ensure availability of functioning equipments and commaodities, adequate and trained
service providers. Besides this, report on incidence of cluster of child deaths at public
health facilities are given the highest priority by Government of India and reviewed
jointly by Central and State experts. The findings and recommendations are then shared
with the concerned State for taking appropriate action. States / UTs are also requested
to ensure that gaps identified in the facilities are addressed on priority and approvals
sought under | National Health Mission (NHM), as necessary.

Annexure

Details of Under 5 Mortality Rate (USMR) in India

States 2015 2016 2017
1 2 3 4

India 43 kel 37
Andhra Pradesh 0 37 b
Assam 62 52 48
Bihar 48 43 1
Chhattisgarh 8 29 a7
Delhi 0] 2 2
Gujarat C°] 3 3
Haryana 43 37 )
Himachal Pradesh K] 27 5
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1 2 3 4
Jammu and Kashmir 2 % 2
Jharkhand Y 33 K
Karnataka 3 ) 3
Keraa 13 n 12
Madhya Pradesh & % %
Maharashtra 2 2 21
Odisha 5% 50 a7
Punjab 27 2 2
Rajasthan 50 45 43
Tamil Nadu 2 19 19
Telangana A A 2
Uttar Pradesh 51 varg 46
Uttarakhand 3 1 K3
West Bengal 0 27 %

Source: Sample Registration System of Registrar General of India

et gERT Rig area: qeiey, #9 e 9 9 aul, 2017, 2018 3R 2019 &
oI gor o1, wafe A w3 St 5 baa a¥ 2015 SR 2016 &1 SaE@ oA g1 4
FaTd g9 2017, 2018 3R 2019 &I U9 R & AR @@ a9 2015, 2016 3R 2017
®1 Ha BT €1 WEIGY, ART SMUN R © & oMU 39 Fvad &l RN FR < |
F AR HA S BT BRI GRRE B e &b g 9uUE A1 QdT g, offdd wR_T S0
IRY € fF 9 39 FA%T B S A& H IERT oY, I Hel SR S uTe |

DR. HARSH VARDHAN: Sir, let me clarify and explain, as | had mentioned, that
datais compiled by the sample registration system of the Registrar General of Indiaand
it is not that as soon as the year finishes we get the data. Whatever latest data have

been published in the country have been made available to the Member.

3t STE el WH: I8 a1 ARIPl & b IR U< BT % 9 8, IRER AR
ToRId # gat @ Ad & R F Riw T 82 L (Fau)...
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29 o e SV g B8 Rk et Ol b g iy T
...(Cﬁi.i.’n)... ?ﬁd)ﬂbwé)‘__\é\ﬁyuﬂuﬁwﬁﬁg

st I yabter gt WX, 98l W BRI g% W B ..(HIHH)...

DR. HARSH VARDHAN: Sir, if you want the details of every incident that has
taken place in the country, | can give them, but that is not part of the question. | can
give you details about every place. | can give you details about Bihar; | can give you
details about Uttar Pradesh; | can give you details about the recent case in Ragjasthan
also.

et YErT Rig Frea: 7816y, 39 MU R1g fHar o 5 39 v @1 @l
PR &, A R AT Rweges & BEl A2 AN, R RT3 AT

HqeIed, § AT WAl St § S Aredn § o qarsdl o $H 9, sifeiieT o
HH | 3R 3 UHR BI Sl BT RUATAr § B8l 8, S99 9 Bl & $RUT SR
yeel AR TR # faa i ast # fedn =@t o 99 88 22

31, &Y 9ef=: Weley, W' S Ue H gul A o, SiEf W $9 RE & incidents
B 8, 981 oT$T cluster & @ig} I f& more than a specified number, more than a
hundred a1 9 UHR ¥ deaths Bl €, 98 T AR Agel TA-He ¥ ST SITHR
detail ¥ AR faW P TS AT 1 BART 4 T P TP 379G AWT & b S
3 BIC =@ @) WA g8 ©, 98 fhdl qar a1 oifeRiod @ &t F BRU T8l '
¥ | Usually, they are either brought to the system or prematurity & HRUT AT A9 iy
f& @8t W equipment 3T wafw #mm # <&t & W R .(craem)...

it <o RiE: #Eey, IREYR A SRS & A 4 dedi Bl Ig Bg o

31, g gef: A8iqy, AYFd 2 fRE & ofeR < # Wig gRem Sk fryy gRem
& faU S HEHA &, SEH 8 B Udh o TaHe bl gand facility d € fF 9
I RITH @I 8 aXid ¥ in terms of improvement of manpower, in terms of
improvement of equipment, in terms of maintenance, in terms of procuring new equipment.
T BHD! T (U ST W) PIPs # St Y detaild proposals @ et
€, 99 IR JUISed & $UR BH AN HRA WRPR &I RE A YRI-IRT AT B
g 3R 8l W ¥l s dRE & incidents BId ¥, 98 WX BANI dgad <RI T visit

tTransliteration in Urdu script.
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[S1. 89 ]

® P, g8l DI BHA B point out HX b e F R IMAGINAT B detailed
proposals M & foTg w'T 81 89 @ o 31U+ W% | proactively support faam
21 3l ST dieT # incident g7, SUH &9 @M 981 TR &_I9 18 IS $UI &I support
system create fHaT| S9® T sanction approval &3 € & emus! Far-an it
improve &=+l €1 UH & <9 fdgR # tragedy g% ...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Hon. Minister, please be
brief.

3T, Y qE: HEIey, 9 981 WX Paediatric ICS, Virology Labs, ¥ W9 create &=+
& g Fger TaHe A QR aRE A WU feAT iR Sl BH @M IR monitor
fl #d €1 oMy Sd © 6 & State Subject &, <fdhd WRT WR&R 3107 National
Health Mission & through 43T TRE & |1 W TaHCH Bl AAIHATIAR, [T
S maternal and child hedlth I S ST $3S €, S&1 TIIHHAT TR S PRl ¢ |

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Shri Binoy Viswam.
...(Interruptions)...

et gaErT Rig gea: weigy, 1. (@awm)...

SUFHTETET (W, TH.AY. SN TST): 3MUd ST Feiex! U &1 Y ...(GeT)... S
JMUPHT AAHS o |

SHRI BINOY VISWAM: | know that the hon. Minister is a dedicated and simple
man. But | feel wondered how this question is answered. In the annexure, we can see
that a list of States is mentioned with child mortality, year-wise. But the recent years
are not mentioned. In that list, the first Indian State is 'India’ itself. Under the title
'States, the first Stateis'India. In that State 'India, 43 children died in 2015; 39 children
died in 2016 and 37 children died in 2017. Will the hon. Minister ask his office and the
Department to be a bit more responsible in preparing answers for Parliament questions?

DR. HARSH VARDHAN: | couldn't follow what he is actually saying.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): May | clarify? Inthelist
of States that you have given, the first row is listed as 'India and that is a mistake.

DR. HARSH VARDHAN: | agree that it has not been rightly depicted here.
...(Interruptions)...
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SHRI BINOY VISWAM: Sir, his office and Department ...(Interruptions)...
THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The point is made.

DR. HARSH VARDHAN: You have made your point and | have accepted it. But
the datais not wrong. ...(Interruptions)... | agree with you that ‘India should have been
given separately. | agree with you and there is no issue about that. But, | may tell you
that in the National Health Policy also, we have atarget that by 2025, we want to bring
it down to 23 and every year, we are bringing it down by three to four. We are actually
trying to ensure that as soon as possible, we are able to bring it to the target that is
mentioned for the Sustainable Developmental Goals also, which is 2030. We are going
to achieve it much earlier than that. In the National Health Policy also, our goal is even
better than the goal which has been set for the whole world for the year 2030. So,
through our programmes, we are trying hard to do the best for saving our children and
reducing the maternal mortality. | may tell you that four States have aready achieved
the targets much below what we are supposed to be achieving by 2030.

THEVICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): So, thiswill be corrected
by the Ministry in the record.

DR. HARSH VARDHAN: Yes, Sir.

s1. faa @, weeIgs: gare, SUNWEde Heled | I8 WHe | 37l € 6 g «w
# gfg A & HH I dTel gedi Bl G BT TAT BH BT S 8T T | PR AR U9
& 3fibsl B W, Al B B FEI, AR AT B Bidl Sl &1 & | SHBT UHHAT 3Udlg

faN o

ST feeett 1 feoell ® ug UAOr 9¢ VBT ') 15 ¥ 16, 16 W 17 ST B ¥

it Worg Rig: %, gl 91 . (aem)..

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Please address the Chair.

...(Interruptions)...

S1. g f. weoge: 4 U9 el g1 Su99Iegs Heled, g3l AREvT Sy | Sd]
VAT R T AMRY? . (FAET)... T 3AGT A ool WRER & AmuRdre! | 82
TAG IR H F&T Bl ST BRI |

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Mr. Minister, please
respond, and respond briefly. ...(Interruptions)... The Minister is speaking.

...(Interruptions)...
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DR. HARSH VARDHAN: Sir, | would not like to ...(Interruptions)... In the Health
Ministry, we don't look at these data from the perspective of which State is producing
what data, but we study these data. We certainly analyse, we certainly visit, we
certainly support, we certainly suggest, we certainly advise the different States on
different patterns and we keep supporting. If at all some States, including Delhi, need
any other support from the Central Government, we are going to very proactively
provide that. ...(Interruptions)...

5t do Rig W, OIS BRI G dedl B GG B Al dAs St
...(TFEH)... ISTIOd BROT A | . (SATET)...

st fIea oy R, IREQR F A . (aEE)..

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Thank you. Please discuss
with him separately. ...(Interruptions)... Shri PL. Punia. ...(Interruptions)... 3T l. g,

gieRr ST, SUET |aTd giev |

#t .ue. giam Suavess Heled, I8 S |aTd Sorl AT §, 98 W Heaqul
T I8 TATST § AURATE! & BRUT gear dl Jid | Gefed favy o iR ' w3
S 91 9@ # under-5 mortality rate & Seeid far €1 Sir, Sample Registration System,
oIt oo 1 S B & 6 RU & AR ad 2015 ¥ wRdA H 76.6 wfoerd
4G BT &l USIdRYT galTl f[I8R o g & 31.9 WRRC, A US¥ H 53.8 WRHC, IR
USY H 442 WR¥C R UReM @ H 735 AT AFC USiigd 8¢l H A8 A
el § b <w A 3@ Wt RIY) 9g & USHdRoT A1 3R AT Sl H g9 3R
fears <ar ¥ warey {99 iR oee wgaven & dig wReay gt 8- g B UoidRu
P BT B R WRAR 39 GeY § PIs BRI Jro g9 b [ @ dr 8, o
Hel R W JJ I BT Udl AT ST Heh?

ST g gEF: TR, MU SMd ® o I8 S 2 €, I8 W Iside © 3R '
ST SR State Governments & 1Y, 39 YT BT Y dRE ! details & w121, d8f
A W9 UHR @ informations @ & oI regularly pursue &Rd €, D! regularly
website T TTeld & 3R States & 3G 3R Fal W A B A &, dI IqBI W
gH point out HRA |

I FH B W A & T 9RT ISR B Sl AN HRAT €, 98 Fedi
M &9 I offer B € R WEANM I & 91§ I9F implementation ®T T &H
properly monitor &d |
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ST (1. Tl ol TirST): USSR 243, st eree <wrs |
Conservation of fortsin Maharashtra
*243. SHRI ANIL DESALI: Will the Minister of CULTURE be pleased to state:

(@ whether it isafact that there are alarge number of ancient forts constructed
by Chhatrapati Shivaji Maharaj and other kings in Maharashtra;

(b) if so, the details of the forts and their locations;

() whether al these forts are under the care of Archaeological Survey of India
(ASl); and

(d) whether any renovation and conservation is required in these ancient forts,
if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHLAD
SINGH PATEL): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (c) There are 286 monuments/sites including forts declared as of national
importance in Maharashtra under the protection of Archaeological Survey of India out
of which the forts associated with Chhatrapati Shivaji Maharg] included as monument
of national importance from the State of Maharashtra and under protection of
Archaeological Survey of Indiais given in Annexure (See below).

(d) The conservation work of protected monuments including forts in
Maharashtra is a continuous process and attended to regularly by the Archaeological
Survey of India as per the availability of resources.

Annexure

List of forts associated with Chhatrapati Shivaji Maharaj within the jurisdiction/
protection of Archaeological Survey of India in Maharashtra

Sl. No.Name of Fort/ Monument Locdlity Digtrict

1 2 3 4

1 Panhala Fort Panhala Kolapur
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1 2 3 4
2 Shivneri Fort Junnar Pune
3 Lohgad Fort Lohgad Pune
4 Rajmachi Fort Rajmachi Pune
5. Suvarana Durg Dapoli Ratnagiri
6. Sindhudurg Malvan Sindhudurg
7. Vijaydurg Vijaydurg Sindhudurg
8. Mahuli Fort Mahuli Thane
9 Arnala Fort Vasa Thane
10. Alibag (Kolaba) Fort Alibag Raigad
11 Birwadi Fort Birwadi Roha
12 Ghosalgad Fort Roha Raigad
13 Avchitgad Fort Medhe/Roha Raigad
14, Raigad Fort Mahad Raigad
15. Tala Fort Mangaon Raigad
16. Kangori Fort Kangori Raigad

SHRI ANIL DESAI: Sir, the hon. Minister has given a very brief answer to the
question which | had asked. Anyway, Sir, the State Government of Maharashtra has
been performing its duty and responsibility towards the upkeep or restoration or
conservation of the ancient forts which are associated with Chhatrapati Shivaji Mahargj
but it certainly needs more and effective support from the Centre. May | know from
the hon. Minister, through you, what efforts are being made by the Archaeological
Survey of Indiain creating much-needed infrastructure like approachable roads, ropeways
and other basic facilities like drinking water, toilets and recreation for the tourists who
visit these forts?

it veee Rig o "-IT IURWIEIel HElqd, AMHg 9 & ol Iav faan
T 7, I W ¢ 6 AgRTg # S ol fhel @ 9 €, 98 50 ¥ SR S wHuf
Rrarst #eRTST ¥ ¢ 8¢ fbel €, 9 16 €1 9 W AS| & monuments &1 ITH ¥
10 WX IIHTIST AR BH & I8 8| RT®T Soold AT 96 ) I8 8, U
10 forelt & Hdg # I WHR & FI AS| BT MoU gl 81 iRk dR o= AS
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Th I¥ § ST 19 W 20 BRIS DA Wd Bl & | S8l db AT G = JdTd]
gel &, T B B AN B A €, 9 e & el B Agifod vU A light and
sound & foru fafed fear R 21

SHRI ANIL DESAI: Sir, in part 'd' of the answer, the hon. Minister has said that
it is a continuous process and attended to regularly by the Archaeological Survey of
India as per the availability of resources. May | know from the hon. Minister, through
you, the outlay in the current Budget that has been marked towards conservation,
maintenance of these forts in Maharashtra as the condition of some of these forts is
too bad to attract tourists in large numbers?

3t e Rig e AFHI SURWEId Jeled, § |/ fhdl & A A 9e
P M A A g, O IR AR BM e J8T 8| 5 A U [l 1S BT b
g, O ™ I WRBR 7 W 11 R vuy AU g1 39 SifdRad usTer, Riawsd,
AETe, TorTE], Javn, Rigge, f[aerge, sRAN SR SeldnT e - A W fdel €,
T W ASl AR &M &% T8T 81 3FR AFG 9aw aidd a # % 9 details
W T g b DB F BM g bl R gY E

IUTE (U1, TAAL. IhE IS AT 9e g9iC $ aR H UB I8 o1 a7
SEREREL

Nt W Wo: weIey, d A H#A S A g8 A1 Aredl g & il AS| & F RS
SER & A1 H o g € SR a1 BIS A5 TRl © - Dl SIS S B cemeteries

g, a1 U SR € - T SFdT Y Wd BRIBRY g¢H Bl By [TOR © wife 9
famr aiferd g1 8T 87

st ygee RiT uSer SUuTe HBIGy, 99 d AFET 9e &1 I8 9dld 59
e A HEfd T8 g, o # A 9 o STMeRT & fg sud Aregd | wed
P [HE FE 91 Hel drsdl g (b ar<a d classification @1 ASI & monuments ¥
21 99 AS T SO g 9 BN, 99 9 S Aeaqel Siftrt el s ww
Sd IRI AW AEET T81 R, oifdh classification &I 9&e ST ®IS WM IRBR
BT TEt 1 IE 919 9} € 6 89 9 priority list # SY categorize TRAT AR
g dife & 98 WRPR IR YRd WRGR, aHl fdex Ife dig e RSt &1 JHa
B A1 S oW W, offdd ol Al Hiex @ 39 ¥, 9 aF e A T8 Y aad
2, 39T denotify X+ & W ¥ WRBR B B I8! ¥ 3R 50 Wy F 9T DI
Ul BN A1 7 AeT Bl S9d IR H S BRI |
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DR.AMAR PATNAIK: Sir, there are a number of sites and monuments of historical
significance but are not yet identified by the Archaeological Survey of India as protected
sites. What is the protocol for identification of monuments that need to be protected
and how is their work monitored? And are they doing a good job or not, considering
particularly the recent lapses at the Jagannath Temple at Puri and the Sun Temple at
Konark.

2t ygene Rig ueer: Suxwrezer S, I8 g 7 Bl wedlcrEdl A g &l g
g0 R IS U B, RFd U B9RT 99 R fdel 3R RS 8, Wb 9 17
B Al H W gY €, 9 ¢ YA Bl A8l o & | § SHHI U SaTervl dieg
BT G| g3l I © b YOas & oy St el €, ARDR A © b D! del
g7 3R 97 RN I GofigT &1 &1 IR URY Y V8l &1 doaxd AT & 59
P H BH QUARNTS & HIgHCH B & dg W W AR #R E ©

3 g9 Toas: IR, o Afa R S A S WA gt §, 4 S9d aR a8
qol Aredl § fb T8 98 M W et € SR g1 Al § 99l by €, df a8
eRes TRem & fog ®m e offe Sfear e ™ e

ot ygetre Rig ueer. Suawee SN, Wel a@ ol Rl qer & e €
d 9 W g3 penld 9l W €1 g8l W ERSS R @ Sl ard g, H aud
A oY ARPR ¥ UH3AY Bl F315p 9t foban €1 g9 o WRPR ¥ A o &«
TIRS] TR THIARY A1eT [Py &1 I I 9 3R d8aR S Gfagrsli q1 Hrfdelac]
Bl A S, ISPl QRT BN |

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Question No. 244.
a9 3R Sie faega At faega &1 Swed
*244. 3t et RiE Qe o1 fga F= 78 sam @ Fu =

(@) 3NN B IR | et I sl g1 fhail Jmare fastelt &1 Iare faa
STl &;

@) du fIga F=i gR1 fehae AmEe fastell &1 Sded fear S §; 8k

@M Sa fagd F=i gRT1 fOgd Sare & Ui @18 g iR am fagd Fsi
gR1 fagd SR @ Ul So1e ard fdhasl St &7

T Harer & g W3t (s O AR RiE): (@) A () AR 991 ued W ™
fear mm g1
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farevor

(®) 3R (@) f&id 29.02.2020 @t Refd & AR, S fagld den am faeggd wCemi
B WA IeUTE AT HAA: 45,699 HIMEIE SR 2,30,190 HIEE &1 =, ay
2019-20 & SR (WRAI, 2020 qP) STt fgd dqon v fagga W= 9 Ianad fagd
PHI: A 146.7 QAT e SR e 960 faferaT e €|

@M A qA S fIga aRASHRT | f9gd & IART & AR e dR®
W R R &, N 9 |9 o= adl & d-ae AR ©

1. SU9 BT BN - B, fodge, T, e, Siofd s |

2. PIIA BT AT - DI DI AN JAMATIIT DIl 3R <2 BRI & {17 37e-
ST Bl 2| fafd = <3 et @ Piue B arTd W ST Bl 2

3. WU R - Gl & WHIY R HIF PRI G | R Reyd W @l
I H BH gAs UNRI BT YA PR © |

4. UA Pl SECAT R AT B UFG! | Aafbicde fag@a d@iE & gorn J
guefefere faga Wi afde & 8 2|

5. FFEI0T @1 W9 - T WA B JA d R @AE @1 FEiRa dr w5
Bl B

6. oIl fagd WAFT & A H, IS B! ARG UHT B A, 918 & TP,
WA b WE e W R FRal g

9 UBR, S [9gd WM AR U [&Gga WMl §RT Scred $f Uit JHe danmd
W Ue faga WF & fog = 8kt 81 a1 9 2019-20 & RN BB Puld &7
F Iaued HHFE B ufd e e Saed @ ok anTd srgeer d < S B

3794ET

IAIT ¥ 2019-20 @ IRTT F& HIIT IGIGT HHTIl BT fAgfd IqIGT Tl

gie ST T (9./41e)

fagra SegreT @1 Hia giae SiNgaT @ (%./g17e)

.. IATGT BT ST am

1 2 3 4

1. SIGIR 2.86 4.95
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1 2 3 4
2. TASIYIRAT 4.77 3.79
3. [EICI) 3.30
4. THOIOTd 2.53 -
5. CINCEI] 5.02 -
6. Blecal 3.50 -

Power generation from thermal and hydro power plants

1*244. SHRI LAL SINH VADODIA: Will the Minister of POWER be pleased to
state:

(@ the quantum of power generated in terms of megawatts by hydro-power

stations as on date;

(b) the quantum of power generated in terms of megawatts by thermal power

stations; and

(c) the cost of per unit power generation by hydro-power stations and per unit

cost of power generation by thermal power stations?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): (@) to (c) A Statement is laid on the Table of the House.

Satement

(@) and (b) As on 29.02.2020, the installed generation capacity of hydro and
thermal power stations are 45,699 megawatts (MW) and 2,30,190 MW respectively. The
electricity generated from the hydro and thermal power plants during the current year
2019-20 (upto February, 2020) are about 146.7 Billion Units (BU) and about 960 BU
respectively.

(c) The cost of power generation from thermal and hydro to power projects

depends upon various factors, which inter alia are:

TOriginal notice of the question was received in Hindi.
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Type of fuel - Coal, lignite, gas, naptha, diesel etc.

Source of Coal - Cost of coal isdifferent for imported coal and domestic coal.
Cost of coa from various domestic mines are also different.

Plant location - Plants located near mines pay less freight charges as
compared to plants which are located away from the coal mines.

Efficiency of the plant and Technology of the plant. Supercritical power
plants are more efficient as compared to sub critical power plants.

Time of construction - Old plants are having less fixed cost as compared to
the new plants.

In case of hydro power plants, the cost of generation depends upon
availability of water, type of dam, location of the plant etc.

Thus, the cost per unit generation by hydro power stations and thermal power

stations varies for each such power plant. The average cost per unit of power generation

of some of the Central Generating Companies during the current year 2019-20 is given

in Annexure.

Annexure

Average cost of per unit (Z/unit) power generation of some of the Central

Generating Companies during the current year 2019-20

Average Cost of per unit power generation (3/unit)

S. No. Generation Company Hydro Thermal
1 DvC 286 495
2 NTPC 477 379
3 NHPC 330 -
4, SIVNL 253 -
5 THDC 502 -
6. NEEPCO 350 -
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st 1T RiT geifedr AT STqYIedeT S, A= HA1 Sff S § §drr
5 5ot faga weHl §RT 45,699 Al fasiell Ica= @ Sl €1 # 3f7udy /e |
HA1 St | quHl wEdr g 6 ool @l dRg # WeR fhad A¢ ST faga WA 9
REl € 3R Uioige ol B & d1e <9 # SR fea WAl fsTell S grie

i 9T FAR RiE: TR, 319 & &7 7 38 S fqga gRASHY FEones € ok

SIP! Tled UMaR SFRYE HURIST 2,973 Hmdie gRfT

it oirer Riw geifear W), a9 fSoiel &) & 2,30,190 AMdre faorell S &t
g1 § A #E S S aredn § 6 oS @l R #§ WReR fead 9g an
fagd e 99 1 &) € SR $9b QT 81 S & 916 < fhd e fsten
I gRfi?

it I AR R W), oS & a7 9 <1 a9 fagqd =) FEionedi= €, S |
& 63,500 AMEIE € |

DR. T. SUBBARAMI REDDY: Sir, | would like to know this from the hon. Minister.
Today, hydropower is very economical once the project is completed. What is the
Government's policy to encourage hydropower? Thermal power isvery costly compared
to hydropower. The construction of hydropower project may be costly, but afterwards
there is no fuel cost. | want to know how you are going to encourage it in future. In
the last few years, | could see that no new hydropower project is coming up. When
are you planning to come out with your new policy regarding that and how are you

going to encourage it?

SHRI RAJKUMAR SINGH: Through the hon. Chair, | would like to inform the
hon. Member that actually in the last couple of years, we have taken a number of steps
to encourage hydropower. We believe that hydropower is absolutely essential for our
country. It is essential for two reasons. One, it is very clean. Two, it is required for
balancing. We are adding huge capacity to renewables - solar and wind. For balancing
that, we need hydropower. As | mentioned a while ago, we have 38 hydropower units
under construction. The capacity, which we are adding and which is under construction,
is12,970-odd MW. In fact, we have come out with a policy for encouraging hydropower.
We have declared that arenewable energy which it is. We have provided for hydropower
purchase obligations. So, different distribution companies are required to purchase
hydro power. We have also flexibilised the way hydro tariff is calculated. We have
increased their depreciation period and we have provided for additional costs for



Oral Answers [17 March, 2020] to Questions 63

communications, etc. which are attendant to construction of hydro projects. All that will
be met separately. So, for us, hydro is absolutely essential and we are encouraging it.
In fact, in the past couple of years, we have started construction in the Subansiri plant,
which was shut for 7-8 years, with a capacity of about 2,000 megawatt. We have cleared
the Dibang plant with 2,880 megawatts. We have started construction in that. So, for
us, hydro is important and we are taking steps to make it successful.

SHRI MANISH GUPTA: Sir, recently, there has been a growing interest to build
pumped storage hydro electric power plants in order to make them effective in system
regulation, as you have mentioned earlier. The high penetration of intermittent generation
of renewable energy makes this control more difficult. We find that pumped storage
plants have a low ramp up rate. So, they are very effective. As you have seen, one or
two pumped storage plants are already operating in some States. Is there any policy
decision, etc. for more pumped storage plants? Are there any State-wise details available?
How many sites are selected? Is there any work in progress?

SHRI RAJ KUMAR SINGH: Sir, this does not actually flow from the present
question but, nonetheless, actually pumped hydro is something which is also necessary
for us. We already have some pumped hydro projects under construction and there is
one which is aready ready. In order to encourage pumped hydro, we have come out
with renewable bids with storage, thereby creating demand for pumped hydro. In fact,
recently, we had a renewable energy bid, which was successful. It was probably the
first bid in the world. We have again come out with a bid for round-the-clock power
using renewable energy. That also will create demand for pumped hydro. We have one
pumped hydro which is under construction by THDC. We aso have some other
pumped hydro projects which are under construction. Pumped hydro is also very
relevant.

SHRI GV.L. NARASIMHA RAOQ: Sir, | would like to ask the hon. Minister: What
is the average cost of per unit power generated in the renewable sector and how does
that compare? How has the cost been behaving over the past few years?

SHRI RAJKUMAR SINGH: Sir, in the last bid which was finalized for solar, the
rate of power was 32.50 which was finalized. So, renewable energy is less expensive
than thermal energy from fossil fuels. There is no doubt about it. By and large, we
expect tariff of renewable energy to go down slightly more. The only problem with
renewable energy, of course, is that it will become round-the-clock power issue and
adding storage. So, we need to add storage. Actualy, in order to supplement the
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answer which | was giving, we have currently six pumped storage projects under
construction. One is nearing completion and we are also encouraging storage through
batteries.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Question No. 245.

Recovery of the artifacts and idols stolen from various temples,
museums and ar chaeological sites

*245. SHRI SUKHENDU SEKHAR RAY: Will the Minister of CULTURE be pleased
to state:

(@ the number of idols and other artifacts which have so far reportedly been
stolen from various temples, museums, ancient monuments, archaeological sites and
remains in India and found to be smuggled out to foreign countries like USA, UK,
Switzerland, Australia, etc., the details thereof;

(b) the action taken by Government so far for return of such cultural properties
which have been stolen from and smuggled out of India, the details thereof; and

() the number of such idols and artifacts which have so far been recovered and
brought back to India, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHLAD
SINGH PATEL): (a) to (c) A Statement is laid on the Table of the House.

Satement

(@ Twelve idols and other artifacts have been reportedly stolen from various
Centrally Protected temples, museums, ancient monuments, archaeological sites and
remains under the Archaeological Survey of India, during the last five years (2015 -
2020). Detail is given in Annexure-l (See below).

No information regarding idols and other artifacts smuggled out to foreign countries
like USA, UK, Switzerland, Australia, etc. is received.

(b) and (c) The FIR has been lodged in respective police stations and "look-out-
notice" has been issued to al enforcing agencies like Police, CBI, DRI and all Custom
Exit channels.

48 nos. of idols and artifacts have been retrieved so far and brought back to India
Out of 48 nos., 35 nos. of idols and other artifacts have been retrieved to Indiain the
last 5 years. The details are given in Annexure-11.



Annexure-|

Details of theft of antiquities from Centrally Protected Monuments/Sites/Museums maintained by the Archaeological Survey of India

Sl. No.  State Name of Monument/Sites & District Description of object Year of theft

1 Karnataka Theft of one schist stone Yaksha sculpture from Bhimesheshwara temple Schist stone Yaksha 2015
at Neelgunda, Harappanahalli Taluk, Davangere district, Karnataka a sculpture
Centrally Protected Monument.

2 Odisha Theft of one sculpture of Trivikrama (Locally called Bali Vamana) from the Sculpture of Trivikrama 2015
premises of Varahanatha temple, Jajpur, Odisha, a centrally protected monument. (Locally called Bali

3 Karnataka Bhoganandiswara temple at Nand, Chikkaballapur Talkuk Chikkaballapur Black stone kalasha 2015
District, Karanatak

4 Maharashtra Sculpture Shed near Aam Khas Gate, Daulatabad Fort, District-Aurangabad 11 antiquities from the 2015

sculpture Shed

5 Bihar Theft of one black stone sculpture form Jain Temple, Vaibhar, Rajgir, Patna. Sculpture 2015

6 Odisha Theft of three sculpture of Bhairawa Ganesh and Kaumari form Sculptures 2015
Chandrasekhar temple, Kapilas

7 Maharashtra Theft of one canon from Kasa Fort, Dist- Raigad, Maharashtra Iron Canon (small size) 2015

8 Rajasthan Theft of three documented sculptures from the Ancient Ruins Kalyanpur, Stone sculptures 2016
Distt. Udaipur

9 Andhra Pradesh ~ Theft of a Nandi idol Sri Kumaraarama Bhimeswara Swamy temple, Stone sculptures 2016
Samalkot Mandal of East Godavari District

10 Karnataka Theft of one stone Ganesha fixed on the open mandapa of Vigneswara Shrine of  Stone sculpture 2016
Ramalingeswara temple complex Avani, Mulbagali taluk, Kolar district, Karnataka

11  Andhra Pradesh  Sri Anandavalli Ammavaru Temple, Parasuramshwara Swamy Complex, Stone sculpture of Nandi 2017
Gudimallam, Chitoor district — a Centrally protected monument.

12 Karnataka Sadashiva Swamy Temple, Nuggehalli dist. Hassan, Karnataka — a Copper Kalasha 2020

Centrally Protected Monument.
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Annexure-1|

Antiquities retrieved from foreign countries from 1976 to 2020

Sl. No. Description of object Provenance Country from Datelyear of
which retrieved Retrieval
1 2 3 4 5
1 Sawn stucco Head Nalanda, Bihar U.K. and France 1976
2. Natargja of Chola period Sivapuram, Tamil Nadu U.SA. 1986
3. Terracotta Yakashi of Tamluk West Bengal U.K. 1986
4. Natargja of Chola period Tiruvilakkadi, Tamil Nadu USA 1986
5. Natargja of Chola period Pathur, Tamil Nadu U.K. 1991
6. Terracotta figures from Bhitargaon Uttar Pradesh USA 1991
7. Amin pillars Amin, Haryana U.K 1979-80
8. Image of Buddha Bodhagaya, Bihar USA 1999
9. Sculpture of Krishngjanma Dhubela Museum Chattarpur (M.P) USA 1999
10.  Paintings i) Chandigarh Museum U.SAUSA 19901979
Chandigarh Museum
11.  Image of Lakulisa ii) Jageswar, Uttarakhand USA 2000
12.  Decorative Wooden panels (7 nos.) Rajasthan Holand 2001
13. Retrieva of Yogini Vrishanana — Paris 2013
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14
15
16
17
18
19
20
21
22
23
24
25
26
27
28
29

31
32

Nataraja

Ardhanareeswar

Parrot Lady

Durga (Mahishmardini)

Uma Parameshwari

Bronze image of Saint Manikkavachaka
Metal image of Ganesha

Terracotta Female Figure (Honolulu Museum)
Male Deity (Honolulu Museum)

Floral Tile, Harvan

Sri Devi, Chola Period

Metal image of Bahubali

Metal image of Parvati

Terracotta Plague

Metal image of Bhoodevi

Metal image of Chakkarathalwar
Seated Buddha

Panel of Devotees of Buddha

Stone image Pratyangira

Tamil Nadu
Tamil Nadu
Madhya Pradesh
Jammu and Kashmir
Tamil Nadu
Tamil Nadu
Tamil Nadu
Central India
Madhya Pradesh
Kashmir

Tamil Nadu
Andhra Pradesh
Tamil Nadu
West Bengal
Tamil Nadu
Tamil Nadu
Uttar Pradesh
Andhra Pradesh

Tamil Nadu

Australia
Australia
Canada
Germany
Singapore
U.SA
U.SA
U.SA
U.SA
U.SA
U.SA
U.SA
U.SA
USA
U.SA
U.SA
Australia
Australia

Australia

2014
2014
2015
2015
2015
2016
2016
2016
2016
2016
2016
2016
2016
2016
2016
2016
2016
2016
2016
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2 3 4 5

33  Sand Stone Male Figure in Tribhanga Posture Centra India U.SA. 2017
34  Sand Stone Bust of a Female Centra India U.SA. 2017
35  Sand Stone broken Figure Centra India U.SA. 2017
36  Stone image of Durga Tamil Nadu U.SA. 2017
37  Damaged Sand Stone image of Natargja Centra India U.SA. 2017

in dancing posture.
38 Mutilated Sand Stone Panel depicting two Centra India U.SA. 2017

male Figures (vidhyadharas)
39  Stone image of a couple (mithuna) figure carved Rajasthan U.SA. 2017

under a niche from Atru.
40  Stone image of a couple (mithuna) Figure from Atru. Rajasthan U.SA. 2017
41.  Stone sculpture of Brahma and Brahamani Guijarat U.K. 2017
42.  Durga Mahishasurmardini Uttarakhand USA MET Museum 2018
43  Bodhisattva Head Andhra Pradesh USA MET Museum 2018
44 Image of Buddha Bihar UK 2019
45  |dol of Bronze Natargja Tamil Nadu Australia 2019
46  Nagargja (The serpent King) Stone sculpture Centra India Australia 2020
47  Dwarpala, stone sculpture Tamil Nadu Australia 2020
48 Dwarpala, stone sculpture Tamil Nadu Australia 2020
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SHRI SUKHENDU SEKHAR RAY: Sir, through you, my first supplementary isthis.
First of al, I would like to congratulate the Government for bringing back 35 numbers
of artifacts or idols from foreign countries but that is only a tip of the iceberg. My
question is: Have the artifacts or idols, which have been retrieved back to India, been
handed over to the original owners or are they lying in the warehouses?

2N geerre Rig ucer: qumfa q8ied, # A Waw B ggaIg BRI §, (b Sk
ERT O Y U | &9 § HF UF 95 A ol € 5 avad § a1 st € ek
T IYAEA &1 SRl a@ Al I aUE Jd WM W UgAr B a1 ©, al Zobl
& Il & AR BH SA@! A dax I © | BHel sffvreier il e #arer
F gRT e €1 ur onfl a1 R el 7 v =R & dR W) ST I@ T B
S g GRAT & qAT UI BRI, 1 9D 9@d $ 91§ & g8 ¥ a9 Hel W)
AR BT ot U QRIe %, ST faeell @l QR el €, 98 99 Rford #
q IR il geta exe & T8 €

SHRI SUKHENDU SEKHAR RAY: Sir, before | go for the second supplementary,
I would like to bring to the attention of the Chair the fact that there are so many
contradictions. The reply has not been given properly by the Minister to my question.
For example, the hon. Minister has stated in reply to my question that no information
regarding idols or other artifacts smuggled out to foreign countries like the U.K., the
U.S.A., Switzerland and Australia, etc. is received. On the one hand, the Minister says
that from certain countries, no information is there that idols have been smuggled out
to those countries. But from the reply, in Annexure-I1, there appear the names of those
countries which | have named. So, kindly take note of this for appropriate action. This
is my humble submission to the Chair.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Your question, plesse.

SHRI SUKHENDU SEKHAR RAY: Sir, my second supplementary is this. Is the
Minister aware of the development regarding the theft of antiquities? You have given
alist but in the list there is no mention of Tamil Nadu as to whether any artifact or
idol was smuggled out of Tamil Nadu. But, Sir, one Indian whistleblower, and he is an
author of an authentic book, has been listed. And in Madras High Court, by affidavit,
the Government said that more than 1,000 artifacts were smuggled out from Tamil Nadu
alone. There is no reference in the reply of the Minister. There is no reference of Tamil
Nadu. So, what is the position? Kindly enlighten this House.
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THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Minister, please.

2 ugere RiT ueer: HeiQy, ¥ A 9ew A ded R Asdl § 6 s
[RIETRT e T8l €| usell qfd ay 1976 ¥ <9 & AR Mg | $AAY I/ Usel
ST T ol 7 AR TS o AT ST BIS of AT AT, S AR H UGl gl A6l
e | ¥ YDl drSilel BT Teb IETeRVT o1 =Tedl g | # sfroflel AT o7 | 987 W qRT $fea
fRT a1 gonr € ok 9 AR il 9RA @1 €1 39 [HY Sl ]19gd I2 BN, d AR
ARt o QR TR < F IS U G AE, b I T 3BT FH IS
fopar fo5 S8 S Al B 30 U 7 X@DR, Ie Foild AR DI a1 3R 9
Tt get e ot & AW W WREE g (@Eu)..

SHRI SUKHENDU SEKHAR RAY: Sir, | would request you.

A ygare Rig e PuA A a1 B ugd @ 8 S < | 9B dI9 MY FaTd
O | ..(FEEF)... TR, g9 ol € b a9 1976 F b} ¥ 2013 b, o7 Hfcldl
@ Al g8 €, SS9 aR H A 3fud! gardn {6 9 gt 13 ot oAf | g9 uiw aul #
& |l 48 il amow g €1 gHfery WY Sl b gR H HE o b 9 AN &
TS BN, I8 Se el €1 § ¥ Bl IMeRl < I8 gl ' e’ & 91 &) T8
SM®RT T 398 IS fRIEIT 81§, ofhd T8l dd |arel SRRy Rt &1
€, 3ToThel T8 T &l T € fb R gfel ®el Wt urg Sel, df 9 3ge1 <d €1 o
Ul R STl €, < faqer WATery SwH coordinate HRAT & SR Sf@ 4 Hfcrdi amq™
At €, 99 BER U I B . (TIET)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Shrimati Roopa Ganguly.

...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY: Sir, one second. ...(Interruptions)... &9 &I
TRTE fBar S I@T & ().

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): We have got your point.

...(Interruptions)... We would clarify further. ...(Interruptions)...
SHRI SUKHENDU SEKHAR RAY: Sir, just one point. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Your point is made.

...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY: Sir, just oneline. ...(Interruptions)... IR, d&49
®I [RTE fdHAT S 8T 21 In the affidavit, it was stated that 1,204 scul ptures belonging
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to 387 temples of Tamil Nadu have been stolen since 1992. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Please share that with

the Minister. ...(Interruptions)...
S /AT e WEed, H3 Sl & o4 H...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Please continue.

...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY: Sir, with your permission, | would like to give
this book to the Minister. ...(Interruptions)... Please read this book. ...(Interruptions)...

ST w1 TR wEey, $Al S & Sare § SR oM € o uf¥esh dwe @
&1 U artifact STev-3TelT <=1 H smuggle 8T €, <ifda # TP a1 a1 aredl g (b
ThER, 2019 ¥ AME, 2020 IF G IR HEMI H LG AR Blell A b 19 HiRT
# it @l AR qR el Ud 3 WEE & | gs o | # Wl off | o arsd
g & <l I8 gl gRI iR Wl -1, a8 dl g fove o o € ok ¥g
el Taie @ Rt 8t 81 fed S 8w, a9 SR O, S axiel | At
8l W@ ¥, 9dod e fSReae & te va ¥ 9@ d@fext ¥, ta feReae & e va #
ufg HfexT # QAT 81 W8T © 1 9% I organized crime & | § g S A1ed § {6 gl
Grel Farem @ AR feaa! gt 82 Sl U gieiel €, S9¢ oy Ud ol &l
Jfse BT 1feT f g9aT solution fra aRe ¥ faal | Wx, 0T 921 8 © f&
qfd ®Ig 3R IBTHR o Y AR T8 BIS MR IS[HR o S|

it ygere Rig ucel: AT SUHIEIE SNl Jo1 oAl © [ g3l A el Bl
UH q1d W d- gFfl {6 3R 98 ASI &1 monument &, o IHHI WY AR W)
FART e 2, Jf FR 98 I WRaGR &1 monument & a1 I Wit Rrterl
AR U 81 & | A1 e 1 Sl QW% &l &, IS99 A1 981 SR foran § | aiers
ARPR & URT 7,000 HERT B gl € AR 9 SIP State monuments €1 FT I
T f& a8 I9eRI eMud! W o o ARy SR W AW S by el €, a8
JE 9T &1 98 ASl BT monument Tl &, 98 I WRHR P monument € | PR
P AN S €, A & g 919 & H @ U g 9w W Y dR W) 3E
FRIAE TE B} whd T B 39 91d 9 Il g ¥ weHd € 6 qraw # ot
41 R, ASl & WR® & - B8 IR VT BlA1 © b 96 GRAT I €, 9 I1d H 91
Bl 8, o3y & vay et €, AR dw el € g 3 ardt @ SRt @1 |
2 3R g9 39 91d 9 WeR a7 d B8 fawa T2t 7, Afed Iumwmener S, 2017
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(4N weee Rig wea)

TP ...(FGEH)... B ST 1500 TMEH B &, ITd] F&AT 59 IR ATl & WIAR T
1,078 T% ¢! T1 VA1 el & F St &1 sieren T2 g €, wfrat @1 sia g
g, SHIfY ST&1 T R Ul g

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Mr. Minister, the sentiment
of the Membersis that more pro-active measures will be required and more coordination
is required. ...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY: Sir, nothing political. It is a national asset.
What about the Customs Department?

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Now, Shri K.C.
Ramamurthy. ...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY: That is under the Government of India

SHRI K.C. RAMAMURTHY: Sir, in the reply, the hon. Minister has mentioned that
four out of the twelve protected monuments have been stolen from Karnataka. | would
like to know from the hon. Minister as to what are the attempts made or action taken
to recover or trace these protected sculptures.

# veare RiT ueo: Suaweger Sfl, #7 oUe IR # W $El § 6 59 o fhed
A4 @ AR B B AT Frell €, Al IHD! UHIAHR §s © AR BART ST URAT
g, B I99 Wl 3P IR H o & 81 gAR I dex S dlel 9R A7 €, 84
STH! Ml gET <A &, BH Q% A @1 W e <d €, difd 98 qfd S F ameR
T WY SR Uhel WY| g oIl © b fhwl ol R | U By "l gedl el
g, Rral g 7 & SRt @

it FY yeprer AT IuMTeE SN, Y T ¥ B 3R B Rt gt 7€t 2, o=t
R VUfEie e T8 § QiR relics fid wE 2 Bl

S[UHHTEgE Sfl, § g8 qqET Aedl § b ggd oFel ik AS| T8 ugd ul RE
2 3R I WHR 7 & T8 Qw21 W7 YR Sue ddiR ER 7, S e
H1 gl | g8l W) 6th AP & 9gd IR relics FFpal € AfpT S0 7 @1 we
TaTHE A @l § IR T & ASI T <@T ¥ # U ST I 91e JEl o {5 St
W WRGN] WRAN Bel 8 B & - Rife Yo tourist attraction W &ar &, @1 a8
& S UERE R €, S PRIS € A1 §RR U AEINIG A6 €, el 39 e
¥ fooiy Bfa €, S99 o & 719 9 facilitate BRd, TSNHRUT BRI B Bl Fael
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g9 T8 72 R VAl S8 R SMue e fSit ermlt # ol S relics @ maintenance
BT BT Bls contract faT 87 T 981 W WY TR W I Py AR B o
Al B2 T MU VAT B ARAT BRIS 7, A BH-BF I AN €, families &, STET
TR MUY database maintain HIRAT 872

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): What is your question,

please?

st <fer weprer qut: U Ao &5 # 39 relics @1 B8l TR maintain &M & foT
contracts faT &2

3t Ugde RiE e SUWIEE S, AR 9GS 98d AR 9e §, S|
excavation gs BRI, a1 fell 9 fHefl 4 wven 9 S &_1g 8rN | If I8 ASL A
TE B BRN, A1 fREr 9T AR F B R | 396 - colleges W wRA &,
FE ARG N FRA € R ITPI PRI g ©l I ol © [ TR I
T g9 STHHRT <1 f5 excavation g8 ¥ 31X excavation &I Ar=rar At fielt € -
Fifds ASlI IF@T permission Ht <t € A1 ST Sate Archeology faWRT 2, 98 permission
<, HIS 3D excavation HX o, I8 W9g eI ¢ H fSRgae delder & ar
# off gar =@ 5 S e gew 2, "7 oy # usel @ Riwew 9 gon ) 9gf
& feRede doidey & TN IfUeR ¥ iR SH@! Weafd & iR excavation -& &1
HH T G oI © O ST9 MY excavation @ I1d ) I7 € o Ife oMU A e
g T N, B I W SR HY HRAE], offdd # g 91d onud! ugel ff aar
gl § 6 ASI 1 AUl Al d T & (U A5y WHR DI AeHAC AIAD ¢ |

o} I uprer aul: TR, STHT documentation BIFT ATRTI

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Now, Question N0.246;
Shri Manas Ranjan Bhunia

Tourist influx in the country

*246. SHRI MANAS RANJAN BHUNIA: Will the Minister of TOURISM be pleased
to state:

(@ whether it is afact that India is the best place of tourism for domestic and
foreign tourists; and

(b) if so, the details of the domestic and foreign tourists who visited different
tourist spots in the country during 2017-18, 2018-19 and 2019-207?
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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (@) to (b) A Statement is laid on the Table of the House.

Satement

(@ Asper the United Nations World Tourism Organization (UNWTO) barometer
for January, 2020, India is the South Asia subregion's largest destination in terms of
International Tourist Arrivals (ITA). India stands at 22nd rank in the world in terms of
ITA during 2018. The growth rate of Domestic Tourist Visits in India in year 2018 as
compared to 2017 was 11.9%.

(b) In aignment with the practice being followed in UNWTO, Ministry of
Tourism maintains tourist visits data calendar year-wise. Details of State/UT-wise Domestic
Tourist Visits (DTV) and Foreign Tourist Visits (FTV) during 2016, 2017 and 2018 (latest
year for which data has been compiled) are given in the Annexure (See below). However,
Ministry of Tourism, Government of India does not maintain data on spot wise tourist

visits.
Annexure
Details of Domestic Tourist Visits (DTV) and Foreign Tourist Visits
(FTV) during years 2016 to 2018
9. States/UTs 2016 2017 2018 (Revised)
No.
DTV FTV DTV FTV DTV FTV

1 2 3 4 5 6 7 8
1 Andaman 384552 15466 471919 15313 498279 15242

and

Nicobar

Islands
2 Andhra 153163354 341764 165433898 271362 194767874 281083

Pradesh
3 Arunacha 385875 6598 444005 7147 512436 7653

Pradesh
4 Assam 5160599 19456 6052667 21760 5856282 36846
5 Bihar 28516127 1010531 32414063 1082705 33621613 1087971

6  Chandigarh 1182504 31549 1425781 31832 1538796 39681
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1 2 3 4 5 6 7 8
7  Chhatt- 16534471 9220 17350030 6701 19329501 14399
isgarh
8 Dadra and 589074 1891 614182 1908 609435 1608
Nagar Haveli
9 Daman 826201 5669 858131 5535 898824 5694
and Diu

10 Delhi* 28460832 2520083 29114423 2740502 29114423 2740502

11 Goa 5650061 680683 6895234 842220 7081559 933841
12 Gujarat 42252909 343752 48343121 448853 54369873 513113
13 Haryana 7382995 331291 6050325 193381 4888952 73977
14 Himachal 17997750 452770 19130541 470992 16093935 356568
Pradesh
15 Jammu 9414579 63207 14235473 79765 17076315 139520
and
Kashmir
16 Jharkhand 33389286 169442 33723185 170987 35408822 175801

17 Karnataka 129762600 461752 179980191 498148 214306456 543716

18 Kerala 13172536 1038419 14673520 1091870 15604661 1096407

19 Lakshadweep 8716 753 6620 1027 10435 1313
20 Madhya 150490339 363195 78038522 359119 83969799 375476
Pradesh

21 Mahara- 116515801 4670049 119191539 5078514 119191539 5078514

shtra*
22 Manipur 150638 3064 153454 3497 176109 6391
23 Meghalaya 830887 8476 990856 12051 1198340 18114
24 Mizoram 67238 942 67772 1155 76551 967
25 Nagaland 58178 3260 63362 4166 101588 5010
26 Odisha 12842766 76361 14011229 100014 15208540 110818
27 Puducherry 1398289 117437 1531972 131407 1616660 141133

28 Punjab 38703326 659736 40293352 1108635 44595061 1200969
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29 Rajasthan 41495115 1513729 45916573 1609963 50235643 1754348

30 Sikkim 747343 66012 1375854 49111 1426127 71172

31 Tamil 343812413 4721978 345061140 4860455 385909376 6074345
Nadu

32 Tripura 370618 36780 398669 69899 414388 102861

33 Telengana 95160830 166570 85266596 251846 92878329 318154

34 Uttar 213544204 3156812 233977619 3556204 285079848 3780752

Pradesh

35 Uttara- 30505363 117106 34359989 133725 35609650 151320
khand

36 West 74460250 1528700 79630345 1574915 85657365 1617105
Bengal

*Figures of 2017 is repeated for 2018.

SHRI MANAS RANJAN BHUNIA: Sir, Indiais one of the best destinations for
international tourist arrival and in domestic field also, it is the most attractive place for
tourism. From your answer, we have got the data with regard to domestic tourist arrival
and international tourist arrival up to 2018. The data for 2019 is not prepared.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Question, please.

SHRI MANAS RANJAN BHUNIA: India secured 22nd rank in the world in terms
of ITA in 2018. What is the present status after the pandemic situation created by the
Coronavirus in relation to domestic tourist arrival and international tourist arrival?

it ygane Rig uee: SuwWEde HEIGY, Wed 39 91 9 Iad ¥ fh gRem I
P AR IRBR B U8l TAHGRT B 39 BRI 9 g9 a9t Wedl & o\ )
qol gy o X g1 S e wied w & WiaR €, Sl Al aER aRA & ar
# EA W $HeH 33U B

GERT, S8l T °Xe UASh! Pl a1 8, YRT < 3 a1 A WA BIpR U A1
T PR ET © SR AT U9 museums, AR ASl & R WIR® €, 9 99 d9
oy &1 wpat-aioe ff 48 gu 2, A} W 97 gy ¥ oY #@iw i 99 T gy
I 9 45 gY 2| WIfd® ® % 39 o § S 969 2, 99 Jh9H & aR 7 3w
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BN | S99 W ST IS dr el €1 el 9 45 f&T ugel #9 stakeholders &
A1 5P B AT | ITh M JHAM & Frac(e d YR Hol & A1 SR H {07
F A gs &1 § ITP gae PIAT g AR AYS ARG | ARG PRl g b I
I9 WUE b A7 awR W B, 99 B9 fHd ) SHP! YRUE B

SHRI MANAS RANJAN BHUNIA: Sir, the Department in, collaboration with the
other departments, has been planning to confront this situation; | agree. How many
international tourists have been identified till now in collaboration with the Ministries
of Health and Civil Aviation who are affected and carrying the virus?

2t ugee Rig Ul SUTWEger Sft, UR®T # S sl AT T, 98 3ol b Udh
qu & aR H o, Sl SR A feeell o o1l TRH HATe™d 7 Sl |99a coordinate
PP I TR AU SFHERT g1 @1 ot | Jol e € 6 59 & H 3 HATard |ieferd
g, olf WRey #mery &1 $9% o1y nodal Ministry &1 89 IR &N S9&6 Aganft
21 b Ahed! o remear # iR It Sl EART working group &, 9% A1
AR dod A B @ 3R SS9 W HM W B BT T I Bl aNg H R
TP Bl MR Sffder T =1fey, a1 &9 Mud! frsmar |

2} el FAR Ta W), 36 States and Union Territories &1 far &= fUser a9
ATl & 3= foreign tourist visitors 3R domestic tourist visitors @ H&IT &Y T
P A"R IG ©, U] BRATM H T WA & AT H domestic tourists B =T 34
AT HH 8s © AR foriegn tourists &I AT 88 WRIT HH B © | T HAG o
BRATN ARPR A 59 IR F §B guidelines o 6 &1 BIH-FGRJAT TRIE B D
aoe | VAT gal? 991 ERATT INBR g &1 aredl [ T8l W tourists SITE? R
R @t Rafq gat @@ 81 T {5 98T <7 Al & 1Y 88 per cent visitors S
% B T F HATGT 7 39 W™ H H coordination fHAT 87 I8 Hw@a WX
g™ & 3= 9¢ B! ¥, S ERA0T & o<} I 9 # Ig 88 W dd
ge Bl B 39 9N #§ WX AR &I | Rfa 82

3t yeelie Rig ueer: 1 oFar & 5 MU local tourists &1 ST ffder faam 2,
[P IR H W U Ol 3Tl §, SEH QM H, Sl BH Mg T .. (GEM)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Let the Minister complete.

3t ugeie Rig Ueor: SUAWIE Heled, J91 ol © fob il <X Wied 8, Ih
U HET PIS BriT-cael ORI Rl TE1 ot | Hoara & 9l d S g off, SHb
qre oISl Bd T o1, <ifps I8 Il R I 98 TS|
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#} HHEREAT TATE TR FEICd, § AFHG 31 Sff A QoI =edl § b Sl Bk
3R SHRE®d TRICH 3T €, e STa! fawgd fewme faar €1 & Sian =mear &
5 P 99 <t & fog i sgawen aRal 87 991 gRed & fofg fhell godersd
D AT 87 BH AN SM o b SR AR Sl ARlgee o €, d1 s
S drel @Rl & faw ) T @g Ry sgaven @1 82

it ygere RiT uear: 7eigy, ARE & foy a9 f 9Rd WReR 7 gl ¥ gl
TS @I, dIPRIET T QR BIR H IM8d Al g1 adl ARER & T AR
I W ASE PRA & g qaR B 7| ASk & R W 9y €, 9 9dd 91y,
SR A & A1 e #Aed o WR W W SR AEE Rl B BIS gW
Ifg AiSe 9 WRd & iR WY o & o SHd W Weg dRarl g

A e dl I8 41 uar & o Al § SMEeiuq &1 ofeT W U JTei
BIAT 2, 9 39 9y AR # ga €1 Af # nud AeH | S e H AT aned
g & usel 91 faAl 9 i el Y €, T.-dIST &I, SHD! B HH B Bl 3R WRIBY
Gl &1, Sl fRHTeRe el S oIl €, SHdT Udh AR yaE Aefgee #

M Bl

DR. SASMIT PATRA: My question to the hon. Minister is, last year there were
17 lconic Tourist Sites that were identified by the Government of India and the Hon.
Chief Minister, Shri Naveen Patnaik, had also written for including Odisha which was
omitted. Sir, during your recent visit to Odisha also, there was a discussion about it.
It has been a year now. | would like to know: When is Odisha going to be included

among the 17 Iconic Tourist Sites.

3t ugere RiT et A1y, ool A W # o9 wied HAe W) FEl 8 I
off @1 17 & IFrar &1 3R B Y €, IqH YORW AR PIUMD P H Ieerg b
g1 I8 AMHY Ge B TIMeRT H T80 BN g8 b g | Sl b1 g3l U Hel
o1, TR Ugiferad fafRex &1 vz fiyenm o1, o Sfericd 1 o1g 2, @Ml & \eafd
ofl, BIUMG IEH & 3R BN & ¥ FHTel dTel A/ H W Sieal el & |

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Now, Q. No. 247
Separ ate watchdog for online and offlineretail trade

*247. SHRI JOSE K. MANI: Will the Minister of CORPORATE AFFAIRS be pleased
to state:
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(@ whether the Competition Commission of India (CCI) through a study of
retailers’ business practices is advising the e-commerce mgjors like Amazon and Flipkart,
etc. to adopt a self-regulatory approach; and

(b) whether the All India Mobile Retailers' Association has demanded setting
up of a separate watchdog other than the CCI to ensure alevel playing field for offline
and online retail trade?

THE MINISTER OF CORPORATE AFFAIRS (SHRIMATI NIRMALA
SITHARAMAN): (a) and (b) A Statement is laid on the Table of the House.

Statement

(@ The Competition Commission of India (CCl) conducted a Market Study on
E-commerce in Indiain 2019. The study was initiated by the Commission with a view
to better understand the functioning of e-commerce in India and its implications for
markets and competition. The insights gained from the study will help antitrust
enforcement in these markets. Nonetheless, bargaining power imbalance and information
asymmetry between e-commerce marketplace platforms and their business users are at
the core of many issues that have come up in the market study. Thus, the report
enumerates certain areas for self-regulation by the e-commerce marketplace platforms.
These include transparency in search ranking parameters, clear and transparent policy
on the actual and potential use of data collected by platforms, adequate transparency
over user review and rating mechanisms, notification to business users regarding
proposed revision in contract terms and clear and transparent policies on discounts
including discount rate and participation in discount schemes.

(b) There is no such proposal received in this Ministry.

SHRI JOSE K. MANI: Sir, my question to the Minister is: How does the Government
plan to regulate the e-commerce space in the light of rising technology? What are the
steps taken to effectively control the practice of deep discounting by e-commerce

companies?

SHRIMATI NIRMALA SITHARAMAN: Sir, actualy, the regulation of e-commerce
has learnt a lot from the two Committees which have gone into this matter. One was
based on a complaint given to the Competition Commission of India. The Competition

Commission came up with a report in which severa practices which were not true to
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the ideals of free and fair market practice had been identified. And, the Commission took
an approach that through the advocacy powers that it has, it will talk with these
companies and have them do a lot of self-regulation. Specific details of how the self-
regulation works, have also been defined and probably made a part of this answer.
Other than this, whilst the complaint which went to the Competition Commission of
India was in April and they came up with the finding and started the advocacy as of
January, 2020, there was a court order from Karnataka which stopped the Competition
Commission from taking further steps so that it can be better regulated. Aside from this
Competition Commission's matter, there was also a Committee which went into these
practices, which was constituted by the Ministry itself. And the Competition Law
Review Committee under the Chairmanship of the Ministry of Corporate Affairs (MCA),
even they have come up with a lot of regulatory processes which is now a part of the
stakeholder consultation and the Competition Act is getting amended to that extent.
Even the Cabinet has looked into it. That is something which we will be taking up. And,
that is one of the ways in which we are trying to regulate. The Competition Act
Amendments will now bring in greater regulations.

SHRI JOSE K. MANI: Sir, | would like to know whether the small retail shops that
could potentially sprout in the country is being curtailed by the financial and the
network strength of global e-commerce companies! Does the Government have any
figures for the number of jobs created or lost in the last couple of years in the domestic
small retail segment?

SHRIMATI NIRMALA SITHARAMAN: Sir, such impacts have also been
understood in the Competition Commission's review and findings. So, that has been
understood even by the Committee which has been formed by the Ministry of Corporate
Affairs itself. Sir, action is being taken through various amendments that we are
suggesting, so that, the impacts may not be very severe.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Trauma Centreson NH-31

*248. SHRI RAKESH SINHA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(@ whether Government is aware of the number of accidents which took place
on National Highway-31 between Zero mile and Khagaria, Bihar and there is no trauma

centre on this route;

(b) if so, whether Government will consider to open a trauma centre between

Zero mile, Barauni and Khagaria, Begusarai; and
() how many trauma centres are there on National Highway-31?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(@) Yes. As per the information made available by the Ministry of Road Transport and
Highways in the stretch of zero mile and Khagaria on NH-31, total number of accidents
reported is 101 during 2018-19. The 2 lane road is observing heavy traffic with a paved
shoulder. The stretch is being widened to 4 lane configuration and approximately 58%

work has been completed.

The Government of India has taken initiatives towards setting up of Trauma Care
Facilities along the highways with an overall objective to bring down preventable
deaths due to road accidents by developing a pan-India trauma care network with the

objective to set up a designated trauma centre at every 100 Km.

During 11th Five Year Plan under the scheme "Assistance for Capacity Building
for Developing Trauma Care Facilities in Government Hospitals on National Highways'
9 (Nine) Trauma Care Facilities were approved, based on the proposals received from
the State Government of Bihar and as per the scheme norms. These trauma centres are
one each at Civil Hospital, Kishanjanj; District Hospital, Purnia; Civil Hospital,
Madhepura; Darbhanga Medica College Hospital, Dharbhanga; Civil Hospital, Gopalganj;
Civil Hospital, Jhanjarpur; Sadar Hospital, Sasaram, Rohtas; and AN Magadh Medical
College Hospital, Gaya Civil Hospital.

As per 2018 report, National Highways which comprises of 1.94 % of total road
network accounted for 30.2% of total road accidents and 35.7% of desths Statement-
| (See below). Details of the number of road accidents, numbers killed and injured in
the last five year (from 2014-18) is given in Statement-1 (See below).

Effective trauma care relies on availability of support services such as blood bank,

anesthesia, etc. and also specialty and super-speciaty services. Therefore, under the
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National Programme for Trauma Care, efforts are made to establish trauma care facilities

which are well integrated with the existing emergency care system.

(b) Government of Bihar has sanctioned to establish Trauma Centre at Mokama
situated at a distance of 21 Kms from NH-31. However, no new proposals under the
Trauma Programme were received from Bihar during 2017-18, 18-19 and 2019-20. Under
the National Health Mission (NHM), the Central Government supplements the efforts
of State Governments to strengthen their healthcare system including for support for
Trauma Centres, based on proposals of the State Governments in the form of Annual
Programme Implementation Plans (Pl Ps).

() The National Highway-31 is starting from its junction with NH-27 near
Unnao connecting Lalganj, Raebareli, Salon, Pratapgarh, Machhlishahr, Jaunpur,
Varanasi, Ghazipur, Balliain the State of Uttar Pradesh, Chhapra, Hajipur, Bakhtiyarpur,
Mokama, Begusarai, Khagaria, Katihar in the State of Bihar, Harishchanderpur and
terminating at its junction with NH-12 near pandua, Malda District in the State of West
Bengal.

On the National Highways-31, following Trauma Centres are approved and
established/ being established under different programme:

Uttar Pradesh:

() GSVM Medica College Kanpur (Under Trauma Programme) - 28 Kms from
Unnao, NH-31

(i) IMS, BHU, Varanasi (Under PMSSY) - 12 Kms from NH-31

(i) District Hospital, Fatehpur (Under Trauma Programme) - 37 Kms from NH-
3

(iv) District Hospital, Chandauli (NHM) - 40 Kms from NH-31
Bihar:
(i) District Hospital, Purnia (Under Trauma Programme) - 5 Kms from NH-31

(i) Government Medical College, Bhaga pur (Under PMSSY) - 26 Kms from NH-
3

(i) Trauma Centre, Mokama- (Under Bihar State Government) - 21 Kms from
NH-31
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(i) Government Medical College, Malda - 29 Kms from NH-31

Statement

Position in respect of road accidents, numbers killed and
injured in the last five years

Year 2014

2015

2016 % 2017

2018

Total number of road accidents 4,89,400
Total number of Persons Killed 1,39,671

Total number of Persons Injured 493474

501,423
146133

500,279

480652 464910 467044

150,785 147913 151417

494624 470975 469418

Source: Road Accidents in India Report 2018 by MoRTH.

Number of accidents, Number of persons killed according

to the Road Category

Category of RoadsLength as on 31.3.2017Accidents

Persons Killed
Kms % age Number % age Number % age
share in share share
total in tota in tota
National Highways  1,14,158 194 140843 30.16 54,046 35.69
State Highways 1,75,036 297 117570 2517 40,580 2680
Other Roads 56,08, 477 9510 208631 4467 56,791 3751
TotaL 58, 97, 671 100 467,044 100 151417 100

Source: Road Accidents in India Report 2018 by MORT.

Preservation of monumentsin Odisha

*249. SHRI PRASHANTA NANDA: Will the Minister of CULTURE be pleased to

state:

(@ the reasons for preservation of less number of monuments in Odisha in

comparison to other States of India; and
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(b) whether there is any proposa to increase the number of monuments of
Odisha to be declared as Centrally protected monuments?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHLAD
SINGH PATEL): (a) Archaeological Survey of India protects monuments and sites that
are found to be of National importance under the provision of Ancient Monuments and
Archaeological Sites and Remains Act, 1958. Accordingly, 80 monuments/sites have
been declared protected by Archaeological Survey of India in Odisha. The State of
Odisha compares favourably vis-a-vis other States like Assam, Bihar, Chhattisgarh,
Jharkhand, Kerala, Punjab, Jammu and Kashmir(UT), Himachal Pradesh, Goa, Telangana
and Uttarakhand which have lesser number of monuments protected by ASI.

(b) At present there is no proposal under consideration to add under list of
protected monuments of Odisha.

Achievement of target of renewable energy capacity

*250. SHRI VAIKO: Will the Minister of NEW AND RENEWABLE ENERGY be
pleased to state:

(@ the percentage of targeted renewable energy capacity achieved during the
year 2019-20;

(b) the reasons for shortfall, if any, in the target; and

() the details of renewable energy projects set up by Government in the
country, particularly in Tamil Nadu, during the last three years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) and (b) As part of Intended Nationally
Determined Contributions as per the Paris Accord on Climate Change, India has
undertaken to install at least forty percent of its total electricity generation capacity
from non-fossil fuel sources by 2030.

Ason 29th February 2020, a cumulative renewable energy capacity of 132.15 GW
had been installed in the country, with an additional capacity of 46.69 GW under
various stages of implementation and 34.07 GW under various stages of bidding. As
on same date, the country had cumulative installed capacity of 138.93 GW from non-

fossil fuels sources. The cumulative renewable energy capacity and cumulative capacity
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from non-fossil fuel sources constituted 35.80% and 37.63% of total electricity generation
capacity of 369.12 GW installed in the country as on 29th February, 2020, respectively.

() The source-wise and State-wise details of renewable energy projects
implemented in the country including the State of Tamil Nadu during last three years
(2016-17- 2018-19) and current year (upto 29th February' 2020) are given in Statement.

Statement

Source-wise and Sate-wise achievements made during the last three years and
current year including large hydro (April 2016 to Feb 2020) (in MW)

Solar Wind Smdl large Bio- Tota
Power  Power Hydro Hydro  Power
Power<25 Power>

MW  25MW
1 2 3 4 5 6 7 8
1 Andhra Pradesh 298606 2661.05 2 0 0 5667.11
2 Arunanchal Pradesh 535 0 265 410 0 44185
3 Assam 4123 0 0 0 0 423
4  Bihar 146.47 0 0 0 9 15547
5 Chhattisgarh 137.77 0 2 0 0 16177
6 Goa 478 0 0 0 0 478
7 Gujarat 175724 35304 5235 0 12 535199
8 Haryana 24.75 0 0 0 262 25095
9 Himachal Pradesh 32.73 0 177 49498 0 64541
10 Jammu and Kashmir 183 0 2395 30 0 37225
1 Jharkhand 22 0 0 20 0 622
12 Karnataka 713141 19215 a3 588 4646 963931
13 Keda 1289 19 231 0 0 171

14 Madhya Pradesh 1482.09 3788 975 0 115 188214
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1 2 3 4 5 6 7 8
Maharashtra 140679 34655 307 160 5327 248574
Manipur 516 0 0 0 0 516
17 Meghalaya 012 0 15 40 0 462
18 Mizoram 142 0 5 &0 0 6642
19 Nagaand 1 0 0 0 0 1
2 COdisha 33092 0 0 147 0 44567
21 Punjab 53452 0 265 0 25 55067
2 Ragjasthan 37638 305.7 0 0 495 4074.45
23 Skkim 0.07 0 0 1299 0 1299.07
24 Tamil Nadu 285097 1678455 0 0 955 4624.925
5 Telangana 30929 504 0 209 0 3323
2% Tripura 441 0 0 0 0 441
27 Uttar Pradesh 951.06 0 0 0 245 97556
28 Uttarakhand 272.96 0 0 0 0 272%
29 West Benga 10657 0 0 160 0 26657
0 Andaman and Nicobar  7.09 0 0 0 0 7.09
Islands
3l Chandigarh 3019 0 0 0 0 3019
2 Dadar and Nagar Haveli 5.46 0 0 0 0 546
3B Daman and Diu 1331 0 0 0 0 1331
A Dehi 139.38 0 0 0 » 17538
3H  Lakshwadeep 0 0 0 0 0 0
¥ Puducherry 548 0 0 0 0 548
TotaL 27642.86 10891.86 4092 337653 123945 435599

Large Hydro: Source CEA.
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Increasein cancer patients

251, SHRIMATI SAMPATIYA UIKEY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that the number of cancer patients is increasing in the
country every year;

(b) if so, the details of the number of cancer patients increased during the last
three years, year-wise; and

(¢) the details of the improvements made in the condition of Government
hospitals for the treatment of cancer during the last three years?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) and (b) As per National Cancer Registry Programme (NCRP) of Indian Council of
Medical Research (ICMR), the estimated incidence of cancer cases reported in the
country during the three years is given below:

Year 2016 2017 2018

Estimated Incidence of cancer cases 14,51,417 1517426 15,86,571

() Heath being a State subject, the Central Government supplements the
efforts of the State Governments. National Programme for Prevention and Control of
Cancer, Diabetes, Cardiovascular Diseases and Stroke (NPCDCS) is being implemented
under National Health Mission (NHM), the objectives of which include awareness
generation for Cancer prevention, screening, early detection and referral to an appropriate
level ingtitution for treatment. For Cancer, the focus is on three cancers namely breast,
cervical and oral.

To tackle the challenge of Non Communicable Diseases (NCD), including cancer,
616 NCD Clinics at District level and 3,827 NCD Clinics at Community Health Centre
level have been set up under the programme. Population level initiative for prevention,
control and screening for common NCDs (diabetes, hypertension and common cancers
viz. oral, breast and cervical cancer) has also been rolled out under the National Health
Mission (NHM) in over 215 districts. Screening of common NCDs including three
common cancersi.e. oral, breast and cervical isalso an integral part of service delivery
under Ayushman Bharat - Health and Wellness Centres.

tOriginal notice of the question was received in Hindi.
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To enhance the facilities for tertiary care of cancer, the Central Government is
implementing Strengthening of Tertiary Care for Cancer Scheme, under which setting
up of 19 State Cancer Institutes and 20 Tertiary Care Cancer Centres have been
approved. Further, Oncology is also one of the focus areas in case of new AIIMS and
many upgraded institutions under Pradhan Mantri Swasthya Suraksha Yojana (PMSSY).
Setting up of National Cancer Ingtitute at Jhajjar in Haryana and second campus of
Chittaranjan National Cancer Institute, Kolkata, are also steps in the same direction.
Treatment of various cancers is also available under Ayushman Bharat - Pradhan Mantri
Jan Arogya Yojana (PMJAY).

Technical assistance to reduce losses
incurred by DISCOMS

*252. SHRI T.G. VENKATESH: Will the Minister of POWER be pleased to state:

(@ whether Government is planning to help DISCOMSs to trim their losses and

reduce their debt in the coming years;
(b) if so, the details thereof; and

() whether itisafact that Government is planning to extend technical assistance

and provide modern equipments to help address their losses, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): (a) to (c) Yes, Sir. The Government of India have been assisting states and
distribution utilities in strengthening of the distribution system and thereby reducing
the losses. Under the Deen Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY) and
Integrated Power Development Scheme (IPDS) grants have been sanctioned and released
to state distribution utilities for separation of Feeders; IT enablement; metering of

Feeders, Distribution transformers and consumers to facilitate energy accounting etc.

In addition, for operational and financial turnaround of distribution utilities by
reducing Aggregate Technical and Commercial (AT& C) losses, the Government initiated
Ujwal Discom Assurance Yojana (UDAY). Further, in the budget speech for the year
2020-21, the Government informed the Parliament of its intention to promote the prepaid
smart metering and the undertake measures to reforms DISCOMS, so as to enable them

to reduce the losses.
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Economic dowdown

1*253. SHRIMATI CHHAYA VERMA: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that the country is going through a phase of economic
slowdown and several sectors have registered decline;

(b) whether any study has been conducted to find out the reasons for the

economic slowdown; and
(¢) the details of the steps taken to bring the economy out of this slowdown?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (8) to (c)
India's growth tragjectory over the period 2014-15 to 2018-19 is characterized by
macroeconomic stability with real GDP growth averaging 7.4 per cent. The latest
estimates released on 28th February 2020 estimated the growth of India's real GDP to
be at 5.0 per cent in 2019-20.

The moderation in India's growth coincides with a deceleration in growth of global
output, as estimated by International Monetary Fund (IMF). In addition, as highlighted
in Economic Survey 2019-20, excessive supply-led bank lending without due diligence
prior to 2014 built stresses in the financial sector, which has acted as a drag on the
real sector in recent times. IMF has projected India's GDP growth to pick up to 5.8 per
cent in 2020. The Economic Survey 2019-20 has projected a pick-up in India's growth
in the range of 6.0 per cent to 6.5 per cent in 2020-21.

In an attempt to boost investment and growth, the Government has implemented
several major reformsin recent years. The Government has enacted the Insolvency and
Bankruptcy Code (IBC) and recapitalized banks. The other measures taken, inter alia,
include Goods and Services Tax (GST) to simplify the indirect taxation regime, Make-
in-India programme to boost domestic manufacturing capacity, liberalization of Foreign
Direct Investment (FDI) and Jan Dhan-Aadhaar-Mobile (JAM) Trinity towards greater
transparency, efficiency and financial inclusion. Recently, the corporate tax rate has
been cut to 15 per cent for new domestic manufacturing companies, which is amongst
the lowest in the world. In December 2019, the government has announced the 3103
lakh crore National Infrastructure Pipeline which would significantly boost infrastructure

tOriginal notice of the question was received in Hindi.
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and spur growth impulsesin the economy. The Union Budget 2020-21 has a so announced
a number of measures to support broad-based and inclusive economic development.
These, inter alia, include rationalization of personal income tax rates to support domestic
demand, a 16-point action plan for holistic development of the agriculture sector and
critical measures to boost infrastructure and rural spending. The ongoing reforms and
the measures announced in the Union Budget 2020-21 are expected to further strengthen
growth.

Income-tax raids on high profile personalities
*254. SHRI M. SHANMUGAM: Will the Minister of FINANCE be pleased to state:

(@ the details of income-tax raids/searches made in the premises linked to high
profile personalities, politicians, businessmen and film personalities in the country
during the last three years, year-wise; and

(b) whether subsequent to the investigation, any concealment of income or
irregularities were found, if so the details thereof, raid/search-wise?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) The
Income tax Department does not maintain entity/person/profession-wise details of
search and seizure operations. However, the details of the search and seizure actions
conducted by the Income Tax Department during the last three Financial Years is as

under:

Financial Year No. of groups Value of assets
searched seized R in crore)

2016-17 152 1469.62

2017-18 582 99252

2018-19* 93 158411

2019-20* (upto Jan, 2020) 83 1051.79

* figures are provisional.

(b) Investigation regarding tax evasion is an ongoing process and whenever
any instance/information of tax evasion comes to the notice of the department,
appropriate action including search and seizure actions, surveys is/are taken as per law,
depending upon the facts and circumstances of each case. Actions after search and
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seizure actions conducted by Income Tax Department include post search investigations,
assessment of income, levy & recovery of tax, imposition of penalty and launching of
prosecution, as per the Income Tax Act, 1561, depending upon the facts and
circumstances of each case. The Assessment orders passed by the Income Tax
Department are subject to appeals before various appellate authorities including
Commissioner of Income Tax (Appeals) Income Tax Appellate Tribunal, High Courts and
the Hon'ble Supreme Court. However, disclosure of information about specific assessee
is prohibited by section 138 of the Income Tax Act, 1961.

Preventing diarrhoeain children

*255. SHRIMATI AMBIKA SONI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has formulated any plan for putting an end to morbidity
and mortality in children due to diarrhoes;

(b) if so, the details thereof; and

(c) the fresh steps taken by Government to administer the Rotavirus vaccine to
every child across the country and ensure a healthy future for the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(@) to (c) The Ministry of Health and Family Welfare (MoHFW), Government of India
under Prime Minister's Overarching Scheme for Hoalistic Nourishment (POSHAN)
Abhiyaan has initiated Defeat Diarrhoea (D-2) strategy in 2019, as an extension of
Intensified Diarrhoea Control Fortnight (IDCF) which was started in 2014 with an
objective to reduce deaths due to diarrhoea. The present strategy isto reach elimination
of diarrhoeal deaths by 2024 i.e. to bring down diarrhoea deaths in under-five children
to less than 1 per thousand live births.

The strategy involves prepositioning of Oral Rehydration Solution (ORS) packets
in the households having children less than five years of age. Defeat Diarrhoea Camps
are organized in health and non-health facilities for provision of ORS and Zinc to
children with diarrhoea along with demonstration of ORS preparation and Zinc
administration. The schools also participate in the initiative by organising lectures,
messages on safe drinking water, sanitation and hygiene. Appropriate counselling on
child feeding during diarrhoea is also focused during the home visits by ASHA under
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Home Based Newborn Care (HBNC) and Home Based Young Child Care (HBYC)
programme.

Rotavirus vaccine (RW) has been introduced under Universal Immunization
Programme to reduce mortality and morbidity caused by Rotavirus diarrhoea. RVV was
introduced in phased manner, with four states in 2016, five statesin 2017 and two states
in 2018. In 2019, as per the 100 days agenda of Government of India, RVV has been
scaled up to entire country covering all States/UTs, to cover every child across the

country.

WRITTEN ANSWERSTO UNSTARRED QUESTIONS

Resear ch projects on AYUSH medicines

2561. SHRI VIJAY GOEL: Will the Minister of AYURVEDA,YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(@ whether the Ministry has been undertaking any research project pertaining
to medicines in AYUSH; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AY USH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) There are four autonomous Research Councils under the
Ministry of AYUSH viz. Central Council for Research in Ayurvedic Sciences (CCRAYS),
Central Council for Research in Unani Medicine (CCRUM), Central Council for Research
in Siddha (CCRS) and Central Council for Research in Homoeopathy (CCRH) which
undertake research projects pertaining to medicinesin AY USH systems. These Councils
are engaged in research activities inter aiarelated to standardization, validation, clinical
verification and development of medicines of Ayurveda, Unani, Siddha and Homoeopathy
systemsin intramural and collaborative modes. Ministry of AYUSH also runs a Central
Sector Scheme of Extra Mural Research (EMR) since 11th Five Year Plan to support
Research & Development projects undertaken by various reputed institutions pertaining
to specific areas prioritised from time to time. Details of the research activities related

to AYUSH medicines are given in Statement.
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Research Council/Scheme

2014-15 2015-16 2016-17 2017-18 2018-19

(No. (No. (No. (No. (No.
of of of of of
proj- proj- proj- proj- proj-
ects) ects) ects) ects) ects)
1 2 3 4 5 6
Central Council for Drug standardization 25 82 121 145 165
Research in Ayurvedic Sciences, New Delhi
(CCRAYS) Drug Validation 4 2 2 10 1
Drug development 1 1 - - 1
Clinical verification 17 14 18 5 25
Central Council for Drug standardization 40 40 40 40 40
Research in Unani Drug Validation 05 16 19 15 10
Medicine, New Delhi Drug development 03 05 - 04 02
(CCRUM)
Central Council for Drug standardization - - 6 9 9
Research in Siddha, Drug Validation - 2 2 3 1
Chennai (CCRS) Drug development 1 - - | 1
Clinical verification - 2 4 4 4
Central Council for Drug standardization 18 34 40 34 94
Research in Homoeo- Drug Validation - 5 6 6 7
pathy, New Delhi (CCRH) Drug development 22 19 18 23 13
Drug Proving 7 11 10 12 15
Clinical verification 39 16 16 16 24
Extra Mural Research Drug standardization - - 4 1
Scheme of Ministry Drug Validation - 1 1 2 -
of AYUSH Drug development 1 - 1 1 -
ToraL No. of Projects 183 250 308 330 413

Granp TotaL (No. of Research Projects) = 1484

Conservation of medicinal plants

2562. SHRI NARENDRA KUMAR SWAIN: Will the Minister of AYURVEDA,
Y OGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to

state:



94  Written Answers to [RAJYA SABHA] Unstarred Questions

(a) whether National Medicinal Plant Board is conserving, cultivating, processing
and storing all the available medicinal and aromatic plants;

(b) if so, the details of plants that are conserved, cultivated, processed and
stored, plant-wise;

(c) whether it is a fact that many medicinal plants are becoming endangered and
are on the verge of extinction;

(d) if so, the details of medicinal and aromatic plants that are endangered and
efforts being made to conserve them; and

(e) whether Government has tried to study and explore such medicinal plantsin
Odisha and in other areas of the country for commercial use and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AY USH) (SHRI SHRIPAD
YESSO NAIK): (a) Yes, the National Medicinal Plants Board (NMPB), Ministry of
AY USH has been implementing following Schemes w.e.f. 2008-09 for overall development
of the Medicinal Plants sector in the country:

() Central Sector Scheme on "Conservation, Development and Sustainable
Management of Medicinal Plants' aimed at providing project based support
for survey, inventorization, in-situ conservation, ex-situ conservation/herbal
gardens, linkage with Joint Forest Management Committees (JFMCs),
Research and Development etc.

(i) Centrally Sponsored Scheme of "National Mission on Medicina Plants’
primarily aimed at supporting cultivation of medicinal plants on private land
with backwards linkages for establishment of nurseries, for supply of quality
planting material and forward linkages for post-harvest management etc.
Since 2014-15, the Scheme is being implemented as "Medicinal Plants"
component under National AY USH Mission (NAM) Scheme of Ministry of
AYUSH. Presently, under the scheme, cultivation/farming of 140 prioritized
medicinal plants species are being supported by NMPB.

Ministry of AYUSH is providing subsidy for cultivation of 140 medicinal plants
@30%, 50% and 75% of cost of its cultivation. The list of 140 medicinal plantsis given
in Statement-1 (See below).
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(b) Under Central Sector Scheme, the medicinal plants supported for conservation
and resource augmentation in different States through State Forest Department are
Commiphora wighttii (Gugulu), Rauvolfia serpentina (Sarpagandha), Asparagus
racemosus (Satawar), Aegle marmelos (Bael), Andrographis paniculata (Kalmegh),
Aquilaria malaccensis syn.A. agallocha (Agar), Swertia chirata (Chirata), Aconitum
heterophyllum (Atis), Ocimum sanctam(Tulsi), Sanatalum album (Chandan), Saraca
asoca (Ashok), Saussarea costus (Kuth), Bacopa monnieri (Brahami), Acorus calamus
(Vach), Solanum nigrum (Makoy), Terminalia arjuna (Arjun), Picrorhiza kurrooa
(Kutki), Hipphophae rhamnoides (Seabuck thorn), Azadirachta indica (Neem),
Nardostachys jatamansi (Jatamansi), Cinnamomum tamala (Tejpat), Berberis aristata
(Daruhaldi), Pterocarpus santalinus (Rakta chandan), Terminalia ballerica (Baheda),
Taxus wallichiana (Talispatra), Embelia ribes (Vai vidang), Rubia cordifolia (Mangistha),
Mucuna pruriens (Kawanch), Cinnamomum verum (Dalchini), Terminalia chebula
(Haritaki), Phyllanthus emblica (Amla), Boswellia serrata, Origanum vulgare (Van
Tulsi), Oroxylum indicum (Shyonaka, Sona), Garcinia indiaca (Kokum), Gmelina
arborea (Gambhari), Tinospora cordifolia (Giloe), Pterocarpus marsupium (Begjasar),
Podophyllum hexandrum (Bankakari), Panax pseudo- ginseng (Ginseng), Ficus racemosa
(Anjir), Aconitum balfouri (Vatsanabh), Alpinia galanga (Kalanjan), Ficus racemosa
(Anjir), Rheum emodi (Revand chini), Dioscorea deltoidea (Baniatakari), Valeriana
jatamansi (Tagar), Aconitum ferox (Vatsnabh), Stereospermum suaveolens (Padla),
Gymnema sylvestre (Gudmar), Srychnos nux-vomica (Kuchla), Crataeva nurvala (Varun),
Serculia urens (Gular), Salacia oblonga (Saptarangi), Oroxylum indicum (Syonaka),
Ptreospermum chelenoides (Padal), Premna corymbosa (Agnimanth), Uraria picta
(Prishmnparni), Solanum surratens (Choti Knatakari), Solanumindicum (Brihati), Gloriosa
superba (Kalihari), Coscinium fenestatum (Pita-chandana), Paris polyphylla (Satwa)
etc.

Under NAM Scheme till now, Ministry of AYUSH has supported 86 medicinal
plants under cultivation on farmers land covering an area of 48379 hectare. Detail is
given in Statement-I1 (See below).

(c) and (d) According to BSI, an organization under Ministry of Environment,
Forest and Climate Change, about 70 medicinal and aromatic plants species are threatened
due to various anthropogenic activities.

The threatened medicinal and aromatic plants are as follows:



96  Written Answers to [RAJYA SABHA] Unstarred Questions

Aconitum balfouri, Aconitum chasmanthum, Aconitum deinorrhizum, Aconitum
falconeri var latilobum, Aconitum ferox, Aconitum heterophyllum, Acorus gramineus,
Allium stracheyi, Amyris bal samifera, Angelica glauca, Anogeissus sericea var. numularia,
Aquillariamallaccensis, Aquilaria khasiana, Aristolochia bracteolata, Aristolochiaindica,
Arnebia benthamii, Atropa acuminata, Berberis affinis, Berberis apiculata, Berberis
aristata, Bergenia stracheyi, Boronia megastigma, Capparis pachyphylla, Carum villosum,
Cedrus deodara, Colchicum luteum, Coptis teeta, Coscinium fenestratum, Dactylorhiza
hatagirea, Dioscorea deltoidea, Elaeocarpus prunifolius, Ephedra gerardiana, Ferrula
gummosa, Gaultheria fragrantissima, Gentiana kurooa, Gloriosa superba, Hedychium
coronarium, Hedychium spicatum, Hyoscyamus niger, Hydnocarpus macrocarpa, Inula
racemosa, Iphigenia indica, Iphigenia pallida, Iphigenia stellata, Jurinea dolomiaea,
Kolanchoe roseus, Madhuca insignis, Myristica fragrans, Myroxylon balsamum var.
pereirae, Nardostachys grandiflora, Origanum vulgare, Panax pseudoginseng, Picrorhiza
kurrooa, Podophyllum hexandrum, Pogostemon cablin, Pterocarpus santalinus, Rauvolfia
serpentina, Rheum emodi, Santalum album, Satureja horensis, Saussurea bracteata,
Saussurea costus, Saussurea gnaphalodes, Swertia chirayita, Taxus wallichiana,
Taxocarpus kurzii, Urgineaindica, Urginea maritimaand Vitex peduncularis.Under NMPB's
Central Sector Scheme on Conservation, Development and Sustainable M anagement of
Medicinal Plants specia attention is being given to conserve endangered species of
medicinal plants in their natural habitat by way of in-situ conservation through
development of Medicinal Plants Conservation and Development Areas (MPCDAS) and
by way of ex-situ conservation through development of Herbal Gardens.

(& A study has been made on "Medicina Plants in India: An Assessment of
their Demand and Supply" by National Medicinal Plants Board, Ministry of AY USH and
Indian Council of Forestry Research and Education, Dehradun, which includes Odisha
State. In which inventory of 1178 Medicinal Plants of Commercial Demand have been
documented in the form of book.

Satement-|

List of prioritized plants for cultivation under NAM Scheme

Sl. No. Botanical Name Common Name

1 2 3

Plants eligible for 30% subsidy

L Abrus precatorius Chirmati, Chinnoti,
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2 Acorus calamus Linn. Vach
3 Adhatoda zeylanica Adusa
4 Aloe vera (Linn.) Burn. Ghritkumari
5. Alpinia calcarata Smaller Galangal
6. Alpinia galanga Greater Galanga
7. Andrographis paniculata (Linn.) Burn Kamegh
8 Artemisia annua (Linn.) Artemisia
9 Asparagus racemosus WIId. Shatavari
10. Azadirachta indica A. Juss Neem
11 Bacopa monnieri (L.) Pennell Brahmi
12 Bergenia ciliata Stern. Pashnabheda
13 Boerhaavia diffusa Linn. Punarnava
14. Cassia angustifolia Vanhl. Senna
15 Caesalpinia sappan Linn. Patang
16. Catharanthus roseus Sadabahar
17. Celastrus paniculatus Malkangani, Jyothismathi
18. Centella asiatica (Linn.) Urban Mandookparni
19, Chlorophytum borivillianum Sant. Shwet Musali
20. Cinnamomum verum Pres| Dalchini,
C. tamala and Tejpat,
C. camphora Kapoor
21 Citrullus colocynthis Forsk Indrayan
2. Clerodendrum phlomoidis L.f Ami
23. Clitoria ternatea L. (Blue and White veriety) Apargjita
24, Coleus barbatus Benth. Pather Chur
5. Coleus vettiveroides K.C. Jacob Hrivera
26. Convolvulus microphyllus Shankhpushpi
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1 2 3
27. Cryptolepis buchanani Roem and schult  Krsna sariva
28. Curcuma augustifolia Tikhur
20. Dacalophis hmiltonii Nannari
0. Digitalis purpurea Linn. Foxglove
3L Dioscorea bulbifera Linn. Rotalu, Gethi
2 Eclipta alba Hassk. Bhangru, Bhangra,
ccH Embelia ribes Burm. f. Vai Vidang
3. Emblica officinalis Gaertn. Amla
5. Ephedra gerardiana Wall. Somlata
36. Garcinia indica Choisy Kokum
37. Ginkgo biloba Ginkgo
3B Gymnema sylvestre R. Br. Gudmar
0. Hedychium spicatum Buch-Ham.ex Smuth  Kapur kachari
40. Hemidesmus indicus R.Br. Anantmool
41 Holarrhena antidysenterica Wall. Kurchi/Kutaj
42. Hyoscyamus niger L. Khurasani gjwane
43. Ipomoea mauritiana /Ipomoea digitata Giant potato
44, Ipomoea petaloidea Choisy Vrddhadaruka
45, Ipomoea turpethum R. Br. Trivrit
46. Kaempferia galanga Indian crocus
47. Litsea glutinosa Listea
48. Lepidum sativum Linn. Chandrasur
49, Mucuna prurita Linn. Konch
Ocimum sanctum Linn. Tuls
5L Oryza sativa cvNjavara Scented rice
52. Phyllanthus amarus Schum and Thonn. Bhumi amlaki
53 Piper longum Linn. Pippdi
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54, Plantago ovata | sabgol
55. Pluchea lanceolata (DC) CB Clark. Rasna
56. Plumbago rosea Leadwort
57. Pseudarthria viscida Moovila
Psoralea corylifolia L. Bakuchi
50. Rubia cordifolia Linn Manjishtha
60. Sda cordifolia Flannel weed
61 Solanum anguivi Katheli-badhi
62. Solanum nigrum Linn. Makoy
63. Stevia rebaudiana Madhukari
64. Tephrosia purpurea Pers Sharapunkha,
65. Terminalia arjuna (Roxb.) Wt. & Arn. Arjuna
66. Terminalia bellirica Gaertn. Behera
67. Terminalia chebula Retz. Harad
68. Tinospora cordifolia Miers Giloe
Tragia involucrate Barhanta
70. Trichosanthes cucumerina Patolpanchang
71 Valeriana hardwickii Tagar-ganth, Nihani
72. Vitex nigundo Nirgundi
73 \etiveria zizanoides Khas- khas grass
74, Withania somnifera (Linn.) Dunal Ashwagandha
. Woodfordia fruticosa Kurz Dhataki
Plants eligible for 50% subsidy
76. Abies webbiana Lindl Talispatra
7. Acacia catechu Katha
78. Aegle marmelos (Linn) Corr. Bedl
79. Albizzia lebbeck Benth. Shirish
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80. Alstonia scholaris R.Br. Satvin, Saptaparna
8L Altingia excelsa Noronha Silarasa
8. Anacyclus pyrethrum DC. Akarkara
83 Atropa belledona Atropa
3. Coscinum fenastratum (Gertn) Colebr. Peela Chandan
85. Crataeva nurvala Buch - Ham. Varun
86. Curculigo orchioides Kali Musali,Musli shiya
87. Dactylorhiza hatagirea hatagirea Salampanja

(D.Don) Soo
8. Desmodium gangeticum Sarivan
8. Gloriosa superba Linn. Kdihari
Q. Glycyrrhiza glabra Linn. Licorice Roots, Mulethi
oL Gmelina arborea Linn. Gambhari
2. Hippophae rhamnoides Linn. Seabuckthorn
9. Inula racemosa Hk. f. Pushkarmool
A, Juniperus cumminis Linn Hapushal, Hanber, Hapusha
%. Jurinea macrocephala Benth. Dhoop, Jari-dhoop
%. Leptadenia reticulate (Retz) Wt. & Arn.  Jivanti
97. Mesua ferrea Linn. Nagakeshar
B, Onosma hispidum Wall.exDon Ratanjot

Panax pseudo-ginseng Ginseng
100. Parmelia perlata Ach. Saileya
101 Piper cubeba Linn. f. Kababchini
102. Plumbago zeylanica Linn. Chitrak
103. Pueraria tuberosa DC. Vidarikand
104. Premna integrifolia Linn. Agnimanth
105. Pterocarpus marsupium Roxb. Begjasar
106. Rauwolfia serpentina Benth. ex Kurz Sarpgandha
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107. Rheum emodi Archa

108. Salacia reticulata, Salacia oblongata Saptachakra (Saptarangi)

109. Saraca asoca (Roxb.) De Wilde Ashok

110. Smilax china Linn. Hrddhatri (Madhu snuhi),
Chob Chini Lokhandi

m Sereospermum suaveolens DC. Patala

112 Symplocos racemosa Roxb L odh/Pathani

113 Tacomella undulate (Sm.) Seem. Rohitak

114 Tricopus zeylanicus Jeevani

115 Tylophora asthmetica Damabooti

116. Taxus wallichiana Linn. Thuner, Talispatra

117. Urarea picta (Jacg.) Desv. Prishnaparni

118 Valeriana wallichi Indian Valerian

119. Vateria indica Mandadhupa, Dupa

120. Viola Odorata Bunafsha

121 Zanthoxylum alatum Timoor

Plants eligible for 75% subsidy

122, Aconitum ferox Wall./A. balfouri Vatsnabh

123 Aconitum chasmanthum Stapf Vatsnabh(API)

124, Aconitum heterophyllum Wall. ex Royle  Atees

125. Aquilaria agallocha Roxb. Agar

126. Berberis aristata DC. Daruhaldi

127. Commiphora wightii (Arn.) Bhandari Guggal

128. Coptis teeta Wall. Mamira

129, Ferula foetida Regel. Hing

130. Gentiana kurroo Royle Trayamana

131 Mappia foetida Miers. Ghanera

132 Nardostachys jatamansi DC. Jatamansi




102 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3

133. Oroxylum indicum Vent. Syonaka

134, Picrorhiza kurroa Benth. ex Royle Kutki

135 Podophyllum hexandrum Royle. Bankakri, Indian
podophyllum

136. Polygonatum cirrhifolium Wall. Mahameda

137. Pterocarpus santalinus Raktachandan, Red sanders

138. Santalum album Linn. Chandan

130. Saussurea costus C.B. Clarke Kuth, Kustha

140. Swertia chirata Buch-Ham Chirata, Charayatah

Satement-11

Details of Species-wise area covered under NAM Scheme

Sl. No. Name of the Species Area in hectare
1 2 3

1 Adusa (Adathoda zeylanica) a
2 Agar (Aquilaria agallocha) 936.6
3 Agnimanth (Premna integrifolia) 3
4 Aloe vera (Aloe barbadensis) 3241.085
5. Amla (Emblica officinalis) 1784.68
6. Anantamool (Hemidesmus indicus) u
7. Arch (Rheum emodi) b
8 Arjun (Terminalia arjuna) 111.02
9 Artemisia (Artimisia annua) 231
10. Ashok (Saraca asoca) 40457
n Ashwagandha (Withania somnifera) 10634.864
12 Atees (Aconitum heterophyllum) 113
13 Bach (Acorus calamus) 357

14. Bael (Aegle marmelos) 48109
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15. Bahera (Terminalia bellirica) 8747
16. Bankakri (Podophyllum hexandrum) 14
17. Begjasar (Pterocarpus marsupium) 130
18. Bhoomiamla (Phyllanthus amarus) 9524
19. Bhringraj (Eclipta alba) 20
20. Brahmi (Bacopa monnieri) 667.15
21 Chandan (Santalum album) 1035.987
2. Chandrasur (Lepidum sativum) 20
23. Chirata (Swertia chirata) 127.86
24, Chitrak (Plimbago zeylanica) 124
5. Coleus (Coleus barbatus) 2669.07
Dalchini (Cinnamomum verum) N
21. Daruhaldi (Berberis aristata) 10
Flannel weed (Sda cordifolia) ]
2. Gambhari (Gmelina arborea) 1%
0. Giloe (Tinospora cordifolia) 3195
3L Greater Galanga (Alpinia galangal) 7%
32 Gudmar (Gymnema sylvestre) 54.48
K< Guggal (Chomiphora wightii) 440
A, Harad (Terminalia chebula) 161.47
5. India valerian/Tagar (Valeriana wallichi) 2764
36. Indian crocus (Kaempferia galanga) 57529
37. Indian ginseng (Panax pseudo-ginseng) 5
3. Isabgol (Plantago ovata) 148
0. Jatamansi (Nardostachysjatamansi) 3
Jivanti (Leptadenia reticulata) 100
41 Kalihari (Gloriosa superba) 53802
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42. Kamegh (Andrographis Paniculata) 1554.9
43. Kapur Kachri (Hedychium spicatum) &b
44. Katha (Acacia catechu) 181
45. Katheli-badhi (Solanum anguivi) 10
46. Kokum (Garcinia indica) 16324
47. Konch (Mucuna prurita) 472728
48 Kutaja (Holarrhena antidysenterica) 3
49. Kuth (Saussurea costus) 186
Kutki (Picrorhiza kurroa) 1%
5L Madhukari (Stevia rebaudiana) 91861
52. Makoy (Solanum nigrum) 151
53 Malkangani (Celastrus paniculata) 2
4. Mandookparni (Centella asistica) 13748
55. Manjishtta (Rubia cordifolia) 2
56. Nagakeshar (Mesua ferrea) 1
57. Neem (Azadichta indica) 142.29
8. Nirgundi (Vitex nigundo) 2
50. Pashanbheda (Bergenia ciliata) 40
60. Patang (Caesalpinia sappan) 5
61 Pippali (Piper longum) 1742111
62. Prishnaparni (Urarea picta) 20
63. Punarnava (Boerhaavia diffusa) 318
64. Pushkarmool (Inula racemosa) e
65. Raktachandan (Pterocarpus santalinus) 484.681
66. Ratalu (Dioscorea bulbifera) 66
67. Rohitak (Tacomella undulata) 20
68. Sadabahar (Catharanthus roseus) 130
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69. Safed Musli (Chlorophytum borivillianum) 839.13
70. Saptaparni (Alstonia scholaris) 5
7L Sarivan (Desomodium gangeticum) s
72. Sarpagandha (Rauvolfia Serpentine) 956412
73 Seabukthorn (Hippophae rhamnoides) 113
74. Senna (Cassia angustifoli) 587.612
7. Shankhapushpi (Convolvulus microphyllus) A
76. Sharapunkha (Tephrosia purpurea) 105
1. Shatavari (Asparagus racemosus) 1948.12
78. Shirish (Ablizia lebbeck) 4
7. Smaller galanga (Alpinia calcarata) D
80. Syonaka (Oroxyllum indicum) 125
8L Tejpat (Cinnamomum tamala) 49153
8. Timoor (Zanthoxylum alatum) 4
83. Tulsi (Ocimum Sanctum) 9350.779
&4 Vai Vidang (Emblia ribes) e}
&. Vatsnabh (Aconitum ferox) 6
86. Vidarikand (Pueraria tuberosa) 5
GRAND ToTAL 48379

AYUSH method for combating coronavirus

2563. SHRI MD. NADIMUL HAQUE: Will the Minister of AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to

state:

(@ whether the Ministry has issued any advisory regarding combating

Coronavirus;

(b)

advisory; and

if so, what research has gone into identifying the methods issued in the
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(c) the details of expenditure incurred on researching AYUSH methods for

combating Coronavirus?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SSDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) Yes. An advisory based on textual references of AYUSH
system of medicine for prevention of Coronavirus infection was released in Press
Information Bureau (PIB). The Ayurveda, Unani, Homeopathy and Siddha are advocated
for health promotion prevention of diseases. As such, the advisory in terms of Ayurveda,
Unani, homeopathy and Siddha is general in nature. People should also follow general
measures as per health advisory. However, Central Council for Research in Homoeopathy
(CCRH) is of view that the positive results from the genus epidemicus as prophylactic
during epidemic outbreaks of various diseases during recent past, Scientific Advisory
Board of the Council discussed to find out possible genus epidemicus for recent
outbreak of coronavirusin China. The sign and symptoms of the patients were referred
from the recent publication from the clinical history of patients of Wuhan, China in
Lancet titled, "Clinical features of patients infected with 2019 novel coronavirus in
Wuhan, China’.

Analysis of these symptoms was made to find out the genus epidemicus and

following recommendation were made:—

e Arsenicum album 30C could be advised as Genus Epidemicus as preventive

against Coronavirus infection.

e Moreover, Arsenic album is a common prescription in the cases of respiratory

infections in day to day practice.
People however should also follow general measures as per health advisory.

() For coronavirus infection only preventive advisory has been published but

no expenditure has been incurred till date.
Expanding AYUSH treatment facilities

2564. SHRI ANIL DESAI: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:
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(@ whether it is afact that a large number of people shows inclination towards

avoiding allopathic treatment and instead availing alternative way of treatment;

(b) if so, whether Government is encouraging expansion of AYUSH way of

treatment all over India including Maharashtra;, and
(c) if so, details of cities where such facilities are provided by Government?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SSDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (8) Yes, as per the data available with Ministry of AYUSH there has been
an increasing trend in the number of people availing medicinal facilities under AY USH

for the last three years as per the table given below:—

Number of Patients who visited Government Health Care Facilities
under AYUSH during 2015-16, 2016-17 and 2017-18

Year IPD OPD
2015-16 1156695 159459379
2016-17 1685773 172700313
2017-18 1957921 177375226

Source: AYUSH In INDIA 2016, 2017 and 2018.

However, as per the latest survey on "Household Social Consumption: Health"
carried out during NSS 75th round (July, 2017 - June, 2018), the percentage of ailments
treated by AYUSH and others at all-India level is 4.6.

() Yes

(©) Ministry of AYUSH isimplementing Centrally Sponsored Scheme of National
AYUSH Mission (NAM) through States/UTs for the promotion of AYUSH in the
country including Maharashtra. Further, the States are at liberty to create the facilities
at the appropriate locations including cities. Details of cities where such AYUSH
facilities are provided by Research Councils, National Institutes and Pharmacopoeia
Commission for Indian Medicine and Homoeopathy under Ministry of AYUSH are as

follows:-
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SI. No. Name of Research Councils, Name of the cities
National Institutes and
Pharmacopoeia Commission
1 2 3

1. Central Council of Research Ayurvedic Sciences (CCRAS) Chennai, New Delhi,
Mumbai, Bhubaneswar,
Patiala, Cheruthurthy,
Hyderabad, Agartala,

2. Central Council for Research in Yoga &
Naturopathy (CCRY N)

3. Central Council for Research in Unani Medicine (CCRUM)

4.  Central Council for Research in Siddha (CCRS)

5. Central Council for Research in Homoeopathy (CCRH)

Itanagar, Ranikhet, Gwalior,
Patna, Thiruvananthapuram,
Nagpur, Mandi,
Ahmedabad, Jammu,
Portblair.

New Delhi, Jhajjar,

Nagmangala, Vijayawada,
Rohtak,
Mewat, Ranchi, Thrissur,

Annavaram,
Bhopal, Bhubaneswar,
Agartala, Mirzapur.

New Delhi, Hyderabad,
Lucknow, Chennai, Bhadrak,
Patna, Aligarh, Mumbai,
Srinagar, Kolkata, New
Delhi, Allahabad, Silchar
with extension centre at
Karimganj, Bengaluru,
Meerut, Bhopal, Burhanpur,
Edathal a,
Ghaziabad.

Kurnool,

Chennai, Bengaluru, New
Delhi,
Tiruppathi, Mettur Dam,

Palayamkottai,

Puducherry, Thiruvanantha-
puram.

New Delhi, Kolkata, Noida
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10.

11.

12.

13.

14.

15.

16.

17.

North Eastern Institute of Folk Medicine (NEIFM)
National Institute of Naturopathy

National Institute of Siddha

All India Institute of Ayurveda

Pharmacopoeia Commission for Indian Medicine &
Homoeopathy

Rashtriya Ayurveda Vidyapeeth

North Eastern Institute of Ayurveda and
Homoeopathy (NEIAH)

Morarji Desai Nationa Institute of Yoga (MDNIY)
National Institute of Ayurveda (NIA)

National Institute of Homoeopathy (NIH)

National Institute of Unani Medicine (NIUM)

Institute for Postgraduate Teaching & Research in
Ayurveda (IPGT&RA)

Agartala, Ooty, Chennai,
Gangtok, Jaipur, Gudivada,
Hyderabad, Tirupati,
Guwahati, Patna Shimla,
Ranchi, Kottayam, Navi
Mumbai, Imphal, Puri,
Lucknow, Siliguri, Port-
Blair, Puducherry, Dimapur,
Aizwal.

Pasighat
Pune
Chennai
New Delhi

Ghaziabad

New Delhi

Shillong

New Delhi
Jaipur
Kolkata
Bengaluru

Jamnagar

state:

Awareness about AYUSH in the country

2565. DR. KANWAR DEEPSINGH: Will the Minigter of AY URVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to
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(@ whether any scheme/programme has been implemented for spreading
awareness about AYUSH in the country, State/lUT-wise and stream-wise;

(b) if so, the details thereof; and

(c) the details of utilisation of funds allocated to the States/lUTs for each
programme/scheme during the last three years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) Yes. The Ministry has been implementing Central Sector
Scheme for Promotion of Information Education and Communication (IEC) in AYUSH
to create awareness regarding AY USH Systems of Medicine. This scheme provides for
organizing National/State Arogya Fairs, Yoga Fests/Utsavs, Ayurveda Parvs and
participating in seminars, exhibitions, workshops, conferences etc.

The Ministry observes important days viz. International Day of Yoga, Ayurveda
Day, Homoeopathy Day, Unani Day and Siddha Day to create awareness among the
public about the importance of AYUSH Systems of Medicine.

The Ministry also undertakes Multi Media |[EC Campaigns for creating awareness
about AYUSH Systems.

() The budget details of IEC Scheme for the purpose during each of the last
three years and the current year is as follows.—

(R in crores)
FY Fund Allocated Fund Utilized
2016-17 2700 24.66
2017-18 3710 3107
201819 64.00 63.69

The budget of T 52.60 crores is alocated for the current year i.e. 2019-20. Under
IEC Schemes, the funds will not be allocated to States/UTs separately

Resear ch and development centresfor Ayurveda and Siddha

2566. DR. BANDA PRAKASH: Will the Minigter of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:
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(@ whether Government has any comprehensive plan to establish Research and
Development Centres for the Ayurveda, and Siddha Systems of Medicine in the country,
State/UT-wise particularly in Telangang;

(b) if so, the details thereof and if not, the reasons therefor;

(¢) thedetails of the places having facilities of treatment under Siddha available
under Central Government Health Scheme (CGHS); and

(d) the steps taken/being taken by Government in developing the Ayurveda and
Siddha Systems of Medicine to cure diseases which are presently incurable under
allopathy?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (8) and (b) The Ministry of AYUSH has established Central Council for
Research in Siddha (CCRS) and Central Council for Research in Ayurvedic Sciences
(CCRAS) which are apex organizations for developing and promoting research and
development in Siddha system and Ayurvedic system of medicine respectively in the
country including Hyderabad (Telangana). CCRAS has atotal of 30 Ayurvedic Research
Institutes/Centres/Units located all over India and CCRS has a total of 08 Siddha
Research Institutes/Units functioning under it. The list of these Research Institutes/
Centres/Units is given in Statement (See below).

() Under Centra Government Health Scheme (CGHS), one Siddha Wellness
Centre at Delhi and two at Chennai are providing treatment facilities. The details of
Siddha CGHS Centres are as under:-

() KK Nagar Siddha Unit - Chennai, Tamil Nadu
(i)  Anna Nagar Siddha Unit - Chennai, Tamil Nadu

(i) Lodhi Road Siddha Unit - New Delhi

(d) The following steps are taken/being taken by the Ministry of AYUSH in
developing the Ayurveda and Siddha Systems of medicine to cure diseases which are
presently incurable under allopathy:-

1 Center for Integrative Oncology (CIO) has been established as a joint
venture of All India Institute of Ayurveda (AHA) and National Institute of
Cancer Prevention and Research (NICPR-ICMR) for treatment of cancer.
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2 CCRASI s coordinating, formulating, developing and promoting research in
Ayurvedic Sciences on scientific lines. The research activities mainly include
Medicina Plant Research (Medico-ethno botanical Survey, Pharmacognosy
and Tissue Culture), Drug Standardization, Pharmacol ogical Research, Clinical
Research, Literary Research and Documentation and Tribal Health Care
Research Programme and carried out through its 30 Institutes/Centres/Units
located at different States across the country and also in collaboration with
reputed academic and research organizations. The outcomes of these
researches are being disseminated through research articles, technical reports,
AYUSH research portal and journals etc.

3 CCRSiis providing health care facilities for various diseases like Psoriasis,
Eczema, respiratory disorders, Musculoskeletal diseases, Skin diseases,
Respiratory diseases, Women's Health, Neuro degenerative diseases, Peptic
ulcer diseases, Non-healing ulcers, male and female reproductive diseases,
non-communicable diseases, vector-borne diseases etc. through its eight
peripheral institutes/units.

4. Siddhar Kaayakalpam, Siddhar Yogam, external therapies like Varmam,
Thokkanam and Puramaruthuvam are the strength of Siddha system for
prevention, management and treatment of incurable diseases aong with
internal medications.

5. Nilavembu Kudineer, a Siddha medicine has proven effect in the prevention
and management of Dengue and Chikungunya in epidemic out breaks.

6. Treatment and management of Dengue in Siddha system offers Nilavembu
kashayam and papaya leaf juice which increases platelet count and reduces
further complication. Moreover, it proves to be less expensive and highly
effective.

7. Specidized treatments are also being provided by CCRS to the public through
Diabetic OPD, Geriatric OPD, Reproductive and Child health care OPD,
Varmam, Thokkanam, Bone setting and Yogam OPD.

Statement
Details of Research Ingtitutions/Centres and Units in the country
A. List of the Siddha Resear ch I nstitutes/units under CCRS:

1 Siddha Centra Research Institute, Chennai, Tamil Nadu.
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2 Siddha Regional Research Institute, Puducherry.
3. Siddha Regional Research Institute, Thiruvananthapuram, Kerala
4. SiddhaClinical Research Unit, Palayamkottai, Tamil Nadu.
5. Siddha Clinical Research Unit, Karol Bagh, New Delhi.
6. SiddhaClinical Research Unit, Bengaluru, Karnataka.
7. Siddha Medicinal Plants Garden, Mettur Dam, Tamil Nadu.
8 Siddha Clinical Research Unit, Tirupati, Andhra Pradesh.
B. List of theAyurvedic Resear ch I nstitutes/Centres/unitsunder CCRAS:
1 Centra Ayurveda Research Institute for Cardiovascular Diseases, New Delhi.

2. National Ayurveda Research Institute for Panchakarma, Cheruthuruthy, Keradla

3. Central Ayurveda Research Institute for Hepatobiliary Disorders,
Bhubaneswar, Odisha.

4. Central Ayurveda Research Institute for Drug Development, Kolkata, West
Bengal.

5. Central Ayurveda Research Institute for Respiratory Disorders, Patiaa, Punjab.

6. Regiona Ayurveda Research Institute for Eye Diseases, Lucknow, Uttar
Pradesh.

7. RajaRamdeo Anandilal Podar (RRAP) Central Ayurveda Research Institute
for Cancer, Mumbai, Maharashtra.

8 M.S. Regiona Ayurveda Research Institute for Endocrine Disorders, Jaipur,
Rajasthan.

9. Regiona Ayurveda Research Institute for Drug Development, Gwalior,
Madhya Pradesh.

10. Regiona Ayurveda Research Institute for Skin disorders, Vijayawada, Andhra
Pradesh.

11. Regiona Ayurveda Research Institute for Mother and Child Health, Nagpur,
Maharashtra.
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12

14.

16.

17.

24,

B

Regional Ayurveda Research Institute for Metabolic Disorders, Bangalore,
Karnataka

Regional Ayurveda Research Institute for Lifestyle related Disorders,
Trivandrum, Kerala.

Regional Ayurveda Research Institute for Infectious Diseases, Patna, Bihar.

Research Ayurveda Regional Institute for Gastro-Intestinal Disorders,
Guwahati, Assam.

Regional Ayurveda Research Institute, Gangtok, Sikkim.
Regional Ayurveda Research Institute, Itanagar, Arunachal Pradesh.

Regional Ayurveda Research Institute for Urinary Disorders, Jammu, Jammu
and Kashmir.

Regional Ayurveda Research Institute for Nutritional Disorders, Mandi,
Himachal Pradesh.

Regional Ayurveda Research Institute for Skin Disorders, Ahmedabad,
Gujarat.

Regional Ayurveda Research Institute, Ranikhet, Uttarakhand.

Regional Ayurveda Research Institute. Jhansi, Uttar Pradesh.

Regional Ayurveda Institute for Fundamental Research, Pune, Maharashtra.
National Institute of Indian Medical Heritage, Hyderabad, Telangana.

Captain Srinivasa Murthy Regional Ayurveda Drug Development Institute,
Chennai, Tamil Nadu.

Dr. Achanta Lakshmipati Research Centre for Ayurveda, Chennai, Tamil
Nadu.

Regional Research Center of Ayurveda, Port Blair, Andaman and Nicobar
Islands.

National Research Institute for Sowa-Rigpa, Leh, Ladakh.
Regional Ayurveda Research Centre, Dimapur, Nagaland.

Regional Ayurveda Research Centre, Agartala, Tripura.
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Promoting AYUSH

2567. SHRI K.C. RAMAMURTHY: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SSIDDHA AND HOMOEOPATHY be pleased to state:

(@ the details of important activities/initiatives the Ministry is proposing to
promote AYUSH in 2020-21;

(b) how AYUSH is contributing in Ayushman Bharat programme;

(©) how Ministry isusing digital and I'T in promoting, propagating and spreading
AYUSH in the country and outside;

(d) whether medicines prepared by AYUSH are branded and if so, the details

thereof; and

() whether the Ministry proposes to have a Director-General of AYUSH on the
lines of Director-General, Health Services?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) The following promotional activities of the Ministry of AYUSH are
the ongoing activities. The Ministry of AY USH proposes to take up these activities and
initiativers forward during 2020-21 for promotion and propagation of AY USH systems:

(i) Under Central Sector Scheme for promotion of International Cooperation,
(IC Scheme), the Ministry of AYUSH undertakes various measures to
promote/popularize AYUSH systems of medicine across the globe such as
Organization/participation in International exhibitions/conferences/
workshops/seminars/road shows/trade fairs, etc. to create awareness amongst
the local population. Incentives are provided to AY USH drug manufacturers/
entrepreneurs/AY USH institutions, etc. for 1. participating in International
exhibitions/conferences/workshops/seminars/road shows/trade fairs, etc. for
generating awareness amongst the participating public about the AYUSH
systems of medicine and; 2. registration of AY USH products with regulatory
authorities of the foreign countries. There is a provision of financial support
up to ¥ 1.00 crore for strengthening of Health Centre(s)/Institution(s) in the

foreign host country.
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(i)

(i)

(iv)

V)

(Vi)

(vii)

(viii)

®)

®)

Ministry of AYUSH signed 23 country to country MoUs for Cooperation in
field of Traditional Medicine and Homoeopathy. 22 MoUs for undertaking
Collaborative Research/Academic collaboration and 13 MoUs for setting up
AYUSH Academic Chairs have been signed with foreign universities. 33
AYUSH Information Cell have been set up in 31 countries to disseminate
authentic information about AYUSH systems of Medicine.

Central Council for Research in Yoga and Naturopathy (CCRYN) has
established Post Graduate Institutes of Yoga and Naturopathy Education
and Research (PGI'YNER) with 200 bedded Yoga and Naturopathy hospital
at Jngjjar, Haryana and Nagamangala, Karnataka.

Establishment of Central Research Institutes of Yoga and Naturopathy in
Odisha, West Bengal, Rajasthan, Andhra Pradesh, Keraa, Jharkhand and
Chhattisgarh along with 100 bedded indoor hospital facilities to carry out
in depth research studies to establish the efficacy of Yoga and Naturopathy
in various disorders.

Up gradation of Regional Research Institute (H), Jaipur to Central Research
Institute for Homoeopathy, Jaipur

To develop Regiona Research Ingtitute (H), Gudivada as Centre of Excellence
for Rheumatological disorders

Continuation of Swasthya Rakshan Program through 11 institutes adopting
55 villages under the council. Local population are being provided health
care at their door step.

Continuation of participating in national/state level Arogya Melas/Health
camps/exhibition to promote AYUSH amongst general masses

Continuation of Health camps at SC dominated villages at 21 centres under
CCRH covering 40 villages.

Swasthya Rakshan Programme (SRP) will be executed through 7 Central
Council for Research in Siddha (CCRS) Institutes/Units in 3 States and 2
Union Territories. Thirteen villages will be covered and provided with medical
care, awareness about hygiene and health.

4th Siddha Day will be observed on 2nd January, 2021. International Yoga
Day will be observed on 21st June, 2020.

Inauguration of CCRS Headquarters building at Tambaram Sanatorium.
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(x) Establishment of New Siddha Clinical Research Unit at Goa.

(xii)  Creation and validation of new materials for Broadcasting through TV channels
of Bhaskaracharya Institute for Space Applications and Geo-Informatics
(BISAG).

(xiii)  National Institute of Naturpathy (NIN) has a proposal to set up Naturopathy
Clinic in Tribal Area of Pune District at Gohe (Bk), Tal Ambegaon with the
help of Government of Maharashtra.

(xiii)  National Institute of Ayurveda (NIA) will start construction for the proposed
Extension Centre named NIA at Panchakula. Launching of an OPD at the
proposed site in order to show the presence of NIA in the field of Ayurvedic
education, training, research, patient care activities etc.

(b) A decision has been taken during January, 2019 that 12,500 Health and
Wellness Centres (HWCs) under Ayushman Bharat will be developed by the Ministry
of AYUSH. These HWCs are proposed to be established by upgradation of existing
State Government AYUSH dispensaries and Sub-health Centres by the year 2023-24.

All India Institute of Ayurveda (AHA) has been nominated as Nodal Centre for
taking AYUSH Health and Wellness Centre for Haryana State. The Institute conducted
training of trainer (ToT) of Haryana State, CHOs (19th August to 22nd August, 2019
and ASHAs (19th August to 20th August 2019) under AYUSH Health and Wellness
centre.

(©) Ministry has launched websites like website of the Ministry of AYUSH i.e.
http://ayush.gov.in/ and Yoga portal i.e. https://yoga.ayush.gov.in/lyoga/ and Yoga
locator mobile application for disseminating information about AYUSH Systems to
public nationally as well as internationally. Ministry has also launched pilot project of
Telemedicine in Siddha System with Common Service Centres (CSC) in 100 villages of
Tamil Nadu for the same purpose. During 5th International Day of Yoga, celebrated on
21st June 2019, Ministry had sent bulk emails through NIC and webcasted video on
Yoga in 20,000 villages through CSC for awareness in Yoga.

(d) Under the Drugs and Cosmetics Act, 1940, two categories of Ayurveda
Siddha, Unani (ASU) medicines have been defined:—

Section 3(a): Ayurvedic, Siddha or Unani drug includes all medicinesintended for
internal or external use for or in the diagnosis, treatment, mitigation or prevention of
disease or disorder in human beings or animals, and manufactured exclusively in
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accordance with the formulae described in, the authoritative books of Ayurvedic,
Siddha and Unani Tibb systems of medicine, specified in the First Schedule;

Section 3(h): Patent or proprietary medicine means, in relation to Ayurvedic,
Siddha or Unani Tibb systems of medicine ail formulations containing only such
ingredients mentioned in the formulae described in the authoritative books of Ayurveda,
Siddha or Unani Tibb systems of medicine specified in the First Schedule, but does not
include a medicine which is administered by parenteral route and also a formulation
included in the authoritative books as specified in clause (a);

The State Licensing Authority are empowered to give licenses to the manufacturers
for preparing branded Ayurvedic Medicines.

(& No.
Recommendation of softer penalty under company law

2568. SHRI A.K. SELVARAJ: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(@ whether it is a fact that a Government appointed high level panel has
recommended softer penalty under company law;

(b) whether it is aso a fact that the panel has recommended amendment to 46
provisions under the company law;

() whether the quantum of penalties over al recommended by the committee
is also lower than their current levels, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR): (a) to (d) The Government had constituted the
Company Law Committee (2019) in September, 2019 to further decriminalise the provisions
of the Companies Act, 2013 based on their gravity and to take other concomitant
measures to provide further Ease of Living for corporates in the country. The Report
of the said Committee contains total 62 recommendations proposing legislative changes
in the Companies Act, 2013 which include recommendations with respect to
decriminalization aswell as ease of living. The Committee has recommended amendments
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in the CompaniesAct, 2013, inter alia, to remove criminality in case of certain procedural
and technical defaults as well as defaults which can be determined objectively and
which, otherwise, lack the element of fraud or do not involve larger public interest. The
amendments also seek to provide alternative methods of sanctions in some cases. With
regard to decriminalisation aspect, the Committee has recommended amendmentsin 46

penal provisions of the Companies Act, 2013 (Act), as under:-

() Re-categorising 23 offences out of the 66 remaining compoundable offences
under the Act, to be dealt with in the in-house adjudication framework
wherein these defaults would be subject to a penalty levied by an adjudicating
officer. In addition, the quantum of penalties recommended are generally

lower than the quantum of fines presently provided in the Act;

(i) Omitting, altogether, 7 compoundable offences; limiting punishment for 11
compoundable offences to only fine by removing provision for imprisonment

and recommending that 5 offences be dealt under alternative frameworks;

(i)  Reducing the quantum of penalties in respect of 6 provisions, which were
shifted to the in-house adjudication framework through the Companies
(Amendment) Act, 2019;

(iv) Retention of status-quo in case of the non-compoundable offences.

Allegations against car manufacturer

2569. SHRI JOSE K. MANI: Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(@ whether the anti-trust regulator Competition Commission of India (CCl), has
recently examined allegations that an auto major pushes its buyers to purchase insurance

policies offered by the company;

(b) whether a number of auto companies, while selling their vehicles, promote

preferred suppliers of complementary goods such as lubricants and insurance; and

() whether the CCI had ordered its investigations unit to probe allegations
against the car manufacturer, last year, that the car maker limits discounts its dealer can

offer, which is considered a prohibited anti-competitive practice and it hurts consumers?
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THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR): (@) Yes, Sir. In Case Nos. 36 & 82 of 2014 [Fx
Enterprise Solutions Pvt. Ltd. vs. Hyundai Motor India Limited (HMIL)], final order u/
s 27 of the Competition Act, 2002 (the Act) was passed by the Commission on
14.06.2017. In the said cases, CCl examined the allegation that HMIL has entered into
an arrangement with Aditya Birla Insurance Brokers limited (ABIBL) which in turn has
an agreement with six insurance companies namely ICICI Lombard, HDFC ERGO, New
India, Future Generally, Bharti Axa and Bajgj Allianz for selling of insurance policies and
services incidental thereto for Hyundai cars. In this regard, the Commission observed
that HMIL did not mandate its customers to buy insurance through ABIBL.

(b) InCase Nos. 36 & 82 of 2014 [Fx Enterprise Solutions Pvt. Ltd. Vs. Hyundai
Motor IndiaLimited (HMIL)] in which final order u/s 27 was passed by the Commission
on 14.06.2017, it was found that HMIL has contravened the provisions of Section
3(4) (a) read with Section 3(1) of the Act in mandating its dealers to use recommended
lubricants/ oils and penalizing them for use of non-recommended lubricants and oils.

() The Commission in Suo-Motu Case No. 01 of 2019 (In Re: Alleged anti-
competitive conduct by Maruti Suzuki India Limited), directed the Director General, CCI
to cause an investigation to be made into the matter under the provisions of
Section 26(1) of the Act for implementing discount control policy vis-a-vis dealers.

Sudy on Jainism and Buddhism

2570. SHRI VINAY DINU TENDULKAR: Will the Minister of CULTURE be pleased
to state:

(@ the number of National and State Research Institutes which have been
established for the study of Jainism and Buddhism;

(b) the details of monuments and sites protected by the Archaeological Survey
of India, State-wise;

() whether any unsecured or identified ancient heritage documents have been
procured by any other agency, if so, the details thereof, if not, reasons therefor; and

(d) the steps taken to document and preserve the documents of unsafe Jain and
other heritage?
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHLAD
SINGH PATEL): (a) To provide education in Buddhist philosophies, culture and Art and
to promote research in different aspects of Buddhism, preserve ancient Buddhist
manuscripts, digitize ancient Buddhist text preserved in the languages of Pali, Sanskrit,
Tibetan, Chinese, Japanese and other Asian languages through the system of a modern
university, this Ministry has established one institute namely "Central Institute of
Himalayan Culture Studies' (CIHCS), Dahung, Arunachal Pradesh and taken over the
following three Institutions, which have been granted Deemed University Status by
UGC-—-

(i) Nava Nalanda Mahavihara, Nalanda (NNM), Bihar
(i) Central Ingtitute of Higher Tibetan Studies (CIHTS), Sarnath. Varanasi
(i) Centra Institute of Buddhist Studies (CIBS), Leh, UT of Ladakh

In addition to the aforesaid four Autonomous Buddhist Educational Institutes,
Ministry of Culture also provides annual grants-in-aid to the following six Grantee
Bodies for promoting Buddhist Culture and Art:

(D Library of Tibetan Works and Archives, Dharamshaa

(20 Tibet House, New Delhi

(3) Centrefor Buddhist Cultural Studies, Tawang Monastery, Arunachal Pradesh
(4 Namgyal Ingtitute of Tibetology, Sikkim

() International Buddhist Confederation

(6) GRL Monastic School, Bomdila, Arunachal Pradesh

Further, Scheme of Financial Assistance for the Development of Buddhist/Tibetan
Culture and Art is also being implemented by M/o Culture to give financial assistance
to voluntary Buddhist/Tibetan organizations including monasteries engaged in the
propagation and scientific development of Buddhist/Tibetan culture, tradition and
research in related fields. However, Ministry of Culture has no such education/research
Institutions which specifically cater to the study of Jainism.

(b) There are 3691 monuments/sites protected by the Archaeological Survey of
Indiain the country. The State/UT-wise details of monuments/sites are given in Statement
(See below).
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() As per the information available with this Ministry, no such unsecured or
identified heritages have been procured.

(d) Ministry of Culture has no schemes at present which specifically caters to

document and preserve the documents of unsafe Jain and other heritage
Statement

Number of Centrally protected monuments/sites under the jurisdiction of
Archaeological Survey of India in the country

Sl. No. Name of State Nos. of Monuments
1 2 3
1 Andhra Pradesh 129
2 Arunacha Pradesh (0¢]
3 Assam %
4, Bihar 70
5 Chhattisgarh a7
6. Daman and Diu (UT) ©
7. Goa 2
8 Gujarat 203
9. Haryana a
10. Himachal Pradesh 40
n Jammu and Kashmir (UT) 5%
© Jharkhand 13
13 Karnataka 06
14. Kerda 2
15. Ladakh (UT) 14
16. Madhya Pradesh 22
17. Maharashtra 286
18. Manipur (013
19, Meghalaya B8
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1 2 3
20. Mizoram oL
21 Nagaland 07)
2. N.C.T. Delhi 174
2 Odisha &0
24, Puducherry (U.T.) o7
. Punjab B
Rajasthan 163
27. Skkim (08
28. Telangana (0:]
29, Tamil Nadu 413
0. Tripura (0]
3L Uttar Pradesh 745
32 Uttarakhand viv)
33 West Bengal 135
TotaL 3691

Preservation of ancient folk culturein Bihar

t2571. SHRI SATISH CHANDRA DUBEY: Will the Minister of CULTURE be
pleased to state:

(@ thedetails of ancient folk cultures being preserved in the State of Bihar and
the details of measures adopted for the same along with the schemes under which this

is being done;
(b) the places to which these folk cultures belong to;

(¢) the amount of fund sanctioned/allocated for these preserved folk cultures

during the last five years; and

(d) the details of the measures being adopted for the preservation of said folk
cultures, district-wise?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHLAD
SINGH PATEL): (a) and (b) To protect, preserve and promote various forms of folk art
and ancient folk cultures throughout the country including Bihar, the Government of
India has set up seven Zonal Cultural Centres (ZCCs) with headquarters at Patiala,
Nagpur, Udaipur, Prayagraj, Kolkata, Dimapur and Thanjavur. Bihar is the member State
of North Central Zone Cultural Centre (NCZCC), Prayagraj and Eastern Zonal Cultural
Centre (EZCC), Kolkata.

The names of prominent ancient folk cultures alongwith places to which they

belong, in the State of Bihar are as under:—

Sl. No. Name of Art Forms Places
1 Kajri Dance, Chowpahara Dance, Patna, Bihar
Lori Kayan, Chaitawath Chaith,
Allah Songs (Veer Tikuli Art,
Jhinjhia Gatha), Panwaria
2 Vidyapath Dance Ararig, Bihar
3 Sanjha Parati Darbhanga, Bihar
4 Nirgun Songs and Godhana Geet East Champaran, Bihar
5. Sikki Kala and Bhitti ChitraKala Madhubani, Bihar
6. Jat-Jatin Buxar, Bihar
7. Jharni Hagjipur, Bihar
8 Bhojpuri Gayan Chhapra, Bihar
) Lok Gatha St Lok Natak Hulsa, Bihar
() No separate alocation of funds is being done art-wise. However, annual

grant-in-aid is provided to all the ZCCs for organizing various cultural activities/
programmes in their member States including Bihar. The grant-in-aid provided to the
ZCCs during the last five years is as under:—

( in lakh)
Sl. No. Year Amount
1 2 3
1 2014-15 3974.88
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1 2 3

2 2015-16 6834.33
3 2016-17 6085.07
4 2017-18 4689.71
5. 2018-19 5052.69

Apart from the funds allocated by Ministry of Culture, the NCZCC and EZCC use
the interest of the Corpus Fund (% 28.66 crore and % 30.75 crore respectively) available

with them.

(d) There is no dedicated scheme to preserve these particular folk art forms.
However, these ZCCs organize various cultural activities and programmes all over the
country on regular basis for which annual grant-in-aid is provided to them. In this
regard, a number of schemes viz. Award to Young Talented Artists, Guru Shishya
Parampara, Theatre Rejuvenation, Research and Documentation, Shilpgram, OCTAVE
and National Cultural Exchange Programme (NCEP) are being implemented by these
ZCCs.

Inclusion of Koshli or Sambalpuri languagein the
Eighth Schedule of the Constitution

2572. SHRI PRASANNA ACHARYA: Will the Minister of CULTURE be pleased to
state:

(@ the criteria for an Indian language for inclusion in the Eighth Schedule of
the Constitution of India; and

(b) whether Government has any proposal to include Koshli/Sambal puri language
spoken by more than one crore people of Western Odisha, in the Eighth Schedule of

the Constitution, if so, when, if not, why?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHLAD
SINGH PATEL): (a) and (b) At present there is no established set of objective criteria
for inclusion of languages in the Eighth Schedule to the Constitution. There have been
demands for inclusion of 38 more languages in the Eighth Schedule to the Constitution
of India including Sambalpuri/Kosali. These are: (1) Angika, (2) Banjara, (3) Bazika,
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(4) Bhojpuri, (5) Bhoti, (6) Bhotia, (7) Bundelkhandi, (8) Chhattisgarhi, (9) Dhatki,
(10) English, (11) Garhwdli (Pahari), (12) Gondi, (13) Gujjar/Gujjari (14) Ho, (15) Kachachhi,
(16) Kamtapuri, (17) Karbi, (18) Khasi, (19) Kodava (Coorg), (20) Kok Barak,
(21) Kumaoni (Pahari), (22) Kurukh, (23) Kurmali, (24) Lepcha, (25) Limbu, (26) Mizo
(Lushai), (27) Magahi, (28) Mundari, (29) Nagpuri, (30) Nicobarese, (31) Pahari (Himachali),
(32) Pali, (33) Rgjasthani, (34) Sambalpuri/Kosali, (35) Shaurseni (Prakrit), (36) Siraiki,
(37) Tenyidi and (38) Tulu.

As the evolution of dialects and languages is a dynamic process, influenced by
socio-cultural, economic and political developments, it is difficult to fix any criterion for
languages, whether to distinguish them from dialects, or for inclusion in the Eighth
Schedule to the Constitution. The earlier attempts, through the Pahwa (1996) and
Sitakant Mohapatra (2003) Committees, to evolve such fixed criteria were inconclusive.
No time frame can be fixed for consideration of the demands for inclusion of more
languages in the Eighth Schedule to the Constitution.

Joint working group between India and France

2573. SHRI A. MOHAMMEDJAN: Will the Minister of CULTURE be pleased to
state:

(@ whether it isafact that India and France will form a joint working group to
partner on museums, cultural spaces and research, if so, the details thereof; and

(b) whether it is also a fact that the working group would explore partnership
between the museums in India and France, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHLAD
SINGH PATEL): (a) and (b) Yes, Sir. A Letter of Intent (LOI) on the museum and heritage
cooperation between the Government of the Republic of India and the Government of
the French Republic has been signed. In the LOI there is provision of joint working
group (JWG) to work out the details of cooperation.

Significant works done by building survey project

12574. SHRI SATISH CHANDRA DUBEY: Will the Minister of CULTURE be
pleased to state:

TOriginal notice of the question was received in Hindi.
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(@ whether Archaeological Survey of India has a special branch named "Building
Survey Project” for survey, documentation and research in respect of monuments of
secular nature in the country; and

(b) if so, the details of significant works done by the said branch during the
last five years;, and

() whether any actual progress has been made?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHLAD
SINGH PATEL): (a) Yes, Sir. The Building Survey Project was established for survey
and documentation work of heritage structures of secular nature, ranging from 16th to
19th Century AD, which are not protected by any agency in the country.

(b) and (c) The Building Survey Project has conducted the documentation of
heritage structures of secular nature in the city of Varanasi in the last five years. Details

are as following:—

Year Number of Buildings Surveyed
201314 6¢)
2014-15 &2
2015-16 52
2016-17 e
2017-18 5%

Maintenance of historical buildingsin Rajasthan

12575. SHRI RAMKUMAR VERMA: Will the Minister of CULTURE be pleased
to state:

(@ the number of historical buildings in Rajasthan, the details thereof;

(b) the amount of funds spent on the maintenance of said buildings by

Government during the last three years,

(¢) the number of tourists who have visited these monuments during the last

three years; and

tOriginal notice of the question was received in Hindi.
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(d) the amount of revenue generated from the said monuments during the last
three years?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHLAD
SINGH PATEL): (@) There are 163 centrally protected ancient monuments and
archaeological sites and remains declared as of national importance in Rajasthan.

(b) Theamount of fundsincurred on conservation, preservation and maintenance
of centrally protected ancient monuments and archaeological sites of national importance
in Rgjasthan during the last three years is as under:—

® in lakhs)
2016-17 530.90
2017-18 62500
201819 405,00

() The number of tourists who have visited centrally protected ticketed
monuments in Rajasthan during the last three years is as under:—

2016-17 843128
2017-18 1033214
2018-19 1355881

(d) The amount of revenue generated through entry fee at centrally protected
ticketed monuments in Rajasthan during the last three years is as under:

® in lakhs)
2016-17 18561
2017-18 214.99
201819 5459

GDP growth rate slashed by Moody's

2576. SHRI RAVI PRAKASH VERMA: Will the Minister of FINANCE be pleased
to state:

(@ whether rating agency Moody's has slashed the GDP growth rate of India
from projected 6.6% to 5.4% for the year 2020-21;
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(b) if so, the details thereof;
(¢) the reasons for the same; and

(d) thedetails of steps Government would take to arrest falling GDP growth rate
which is pushing Government and the country on the verge of bankruptcy?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) to (c) Moody's in its report dated 18.02.2020 has downward
revised India's GDP growth rate projection to 5.4 % for the year 2020-21. In earlier report
dated 14.11.2019, Moody's had projected India's GDP growth rate at 6.6 % for the year
2020-21. Reasons stated by the rating agency for downward revision of GDP growth
projection include weaker domestic demand and impact of novel Coronavirus (COVID-
19) outbreak on the global economy.

(d) In an attempt to boost investment and growth, the Government has
implemented several major reforms in recent years. The Government has enacted the
Insolvency and Bankruptcy Code (IBC) and recapitalized banks. The other measures
taken, inter alia, include Goods and Services Tax (GST) to simplify the indirect taxation
regime, Make-in-India programme to boost domestic manufacturing capacity, liberalization
of Foreign Direct Investment (FDI) and Jan Dhan-Aadhaar-Mobile (JAM) Trinity towards
greater transparency, efficiency and financial inclusion. Recently, the corporate tax rate
has been cut to 15 per cent for new domestic manufacturing companies, which is
amongst the lowest in the world. In December 2019, the Government has announced
the 3103 lakh crore National Infrastructure Pipeline which would significantly boost
infrastructure and spur growth impulses in the economy. The Union Budget 2020-21 has
also announced a number of measures to support broad-based and inclusive economic
development. These, inter alia, include rationalization of personal income tax rates to
support domestic demand, a 16-point action plan for holistic development of the
agriculture sector and critical measures to boost infrastructure and rural spending. The
ongoing reforms and the measures announced in the Union Budget 2020-21 are expected
to further strengthen growth.

Sellout of holding of LIC

2577.  SHRI VAIKO:
DR. T. SUBBARAMI REDDY:

Will the Minister of FINANCE be pleased to state:
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(@ the rationale behind proposal to sell part of Life Insurance Corporation of
India (LIC) holding by way of Initial Public Offering (1PO);

(b) whether it will not weaken the flagship company LIC in the face of stiff
competition from the private insurers;

(c) whether objections and stiff opposition to this proposal are received from
various stakeholders;

(d) if so, the response of Government thereto; and

(@ whether procedural and legal bottlenecks for amending certain sections of
LIC Act have been removed, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) to (e) Life Insurance Corporation (LIC) is one of the largest
financial institutions in the country with assets under management of more than 330
lakh crore. Thelisting of LIC will provide further accessto financial markets and unlock
its value. It will also provide opportunity for public participation in wealth so created.
Initial Public Offering (1PO) is expected to bring in more transparency in the form of
time bound disclosures and accountability. Further, increased regulatory oversight of
both SEBI and IRDA1 will strengthen LIC's overall financial and investment discipline.
This over a period of time will result in a more efficient organization in tune with the
times. Listing of L1C would also deepen our capital markets. The modalities regarding
IPO of LIC including proposed legislative changes, addressing concerns of stakeholders
and regulatory approvals are being worked out.

Restructuring MSME L oans

2578. SHRI B. LINGAIAH YADAV: Will the Minister of FINANCE be pleased to
state:

(@ whether banks plan to restructure major chunk of rupeestwo trillion MSME
loans; and

(b) if so, the details thereof and progress made so far?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) To facilitate meaningful restructuring of Micro, Small and Medium
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Enterprises (MSME) accounts that have become stressed, Reserve Bank of India (RBI)
had permitted a one-time restructuring of existing loans to GST-registered M SME units
classified as 'standard’ without a downgrade in the asset classification, subject to
certain conditions, which inter alia include that the aggregate exposure of banks and
Non banking financial Companies (NBFCs) to the borrower should not exceed ¥ 250
million as on 1.1.2019, the borrower's account should be categorised as standard asset
as on 1.1.2019 and continues to be classified as a 'standard asset' till the date of
implementation of the scheme, and implementation of the restructuring before March
31, 2020.

The scheme has now been extended by RBI till 31.12.2020 to such GST registered
MSME accounts that were in default as on 1.1.2020, without a downgrade in the asset
classification, subject to certain conditions, which inter alia include that the aggregate
exposure of banks and NBFCs to the borrower should not exceed ¥ 250 million as on
1.1.2020, the borrower's account should be categorised as standard asset as on 1.1.2020
and continues to be classified as a 'standard asset' till the date of implementation of

the restructuring, and implementation of the restructuring before December 31, 2020.

(b) As reported by Public Sector Banks (PSBs), to RBI, a total of 6,19,562
MSME accounts have been restructured by PSBs as on 31.1.2020, involving an amount
of T 22650 crore.

Compliant against Bombay Sock Exchange (BSE) Ltd.
2579. SHRI KUMAR KETKAR: Will the Minister of FINANCE be pleased to state:

(@ whether it is afact that the complaint against BSE Ltd. is filed with SEBI,
NSE, Brihanmumbai Mahanagar Corporation (BMC) and ROC for misguiding in Red

Herring Prospectus; and

(b) if so, the details of the complaints and the steps initiated by Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) Yes, Sir. Complaints against BSE Limited has been filed with
SEBI, NSE, Brihanmumbai Mahanagar Corporation (BMC) and Registrar of Companies
(ROC) for misguiding in Red Herring Prospectus (RHP).



132  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) Complaints were received on wrong disclosures at the time of draft Red
Herring Prospectus ("DRHP") filed by BSE Ltd. and Red Herring Prospectus ("RHP")
dated January 11, 2017 post listing of BSE Ltd.

With respect to complaints received at the time of DRHP, same were examined by
SEBI while issuing observations on DRHP and Lead Manager of the issue confirmed
and undertook to incorporate appropriate disclosures and risk factors in the offer
document.

With respect to complaints received post issuei.e. after listing of BSE Ltd., SEBI
found that all relevant disclosures have been made in the RHP and therefore, disclosures
in RHP were in compliance with the spirit and the text of the SEBI (Issue of Capital and
Disclosure Requirements) Regulations, 2009. Accordingly, a reply was also sent to the

complainant informing the same.

Fundsreleased to Andhra Pradesh after reorganization

2580. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of FINANCE be
pleased to state:

(@ whether it is in the notice of Government that the financial condition of
Andhra Pradesh is in a precarious stage after bifurcation;

(b) if so, the details thereof along with financial support extended by Government;

() the details of funds released under different heads to the State since
reorganisation;

(d) whether Government is due to release funds under different heads under the
Reorganisation Act to Andhra Pradesh;

(e) if so, the details thereof, Ministry-wise and if not, the funds released so far;
and

(f) the details of utilisation certificates submitted and pending towards the
funds released so far?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) to (c) As per the final State Budget 2019-20 of the State of
Andhra Pradesh presented on 12.07.2019, Y-0-Y growth of Gross State Domestic Product



Written Answers to [17 March, 2020] Unstarred Questions 133

(GSDP) at Constant Prices has increased from 9.2% in 2014-15 (TRE) to 11.02% in
2018-19 (AE). Further, Revenue Deficit of the State has decreased from 324315 crore
in 2014-15 to ¥16152 crore in 2017-18 and is estimated to be ¥11655 crore in 2018-19
(RE) and 1779 crore in 2019-20 (BE). Capital Expenditure has risen from ¥ 11409 crore
in 2014-15 to I14172 crore in 2015-16, I15181 crore in 2016-17, 13491 crore in
2017-18 and is estimated to be ¥20398 crore in 2018-19 (RE) and 332293 crore in 2019-
20 (BE). Details of central transfers to the State of Andhra Pradesh post bifurcation by
the Ministry of Finance are as follows.—

(X in crore)
Sl. No. Head 2014-15  2015-16 2016-17 2017-18 2018-19 2019-20
(As on
06.03.2020)
1. Devolution from 13764.63 22825.66 26523.99 29212.55 29192.0026830.69

Central taxes
and Duties

2. Finance Commission 4096.16 8555.62 8044.75 6974.58 6553.04 3343.08
Grants*

3. Specia Assistance 4403.00 1658.07 1976.50 - 15.81

*including NDRF.

Source: Union Budget and State Budget documents.

(d) and (e) Ministry of Home Affairsisthe Nodal Ministry for the implementation
of Andhra Pradesh Reorganisation Act (APRA), 2014. However, details of the central
assistance released to the State of Andhra Pradesh following provisions in the Andhra
Pradesh Reorganisation Act, 2014 by Ministry of Finance are given in Statement
(See below).

(f) Grants-in-aid to States are released based on the applicable guidelines by
the Union Government. The monitoring of the Utilisation Certificates submitted by the
State Government of Andhra Pradesh against Central Assistance released, wherever
applicable is carried out by the concerned Ministries’Departments and/or NITI Aayog
as per extant guidelines and GFRs.



Statement

Details of releases made to the Successor State of Andhra Pradesh post bifurcation

Central Assistance provided under Andhra Pradesh Re-organization Act (APRA), 2014 to Andhra Pradesh

Provisions of APRA, 2014 Releases Total up
to FY

Items identified for providing 'Special Assistance' 2014-15 2015-16 2016-17 2017-18 2018-19 2019-20 2019-20
Section 46(2) Resource gap 2303.00 500.00 1176.50 - - - 3979.50
Sections 46(2) & (3) and 94 Development Grant for 7 350.00 350.00 350.00 - - - 1050.00
(2): Special Development backward districts of the
Package forbackward areas. State covering Rayalaseema

and North Costal Region
Sections 6 & 94 (3) & (4): Assistance for Capital City 1500.00* 550.00 450.00 ' - - - 2500.00
Central support for creation and Development of essential
of new capital city infrastructure etc.
Section 90(1)Polavaram Polavaram Irrigation Project 250.00# 600.00" 2514.70# 2000# 1400# 1850# 8614.70
Irrigation Project **
Sus ToTAL 4403.00 2000.00 4491.20 2000.00 1400 1850 16144.20
Special Assistance Measure 15.81s 15.81
GRAND ToTAL 4403.00 2000.00 4491.20 2000.00 1415.81 1850.00 16160.01

$: Repayment of interest for the Externally Aided Projects (EAPs) signed and disbursed from 2015-16 to 2017-18 by the State.

#: Provided by Department of Water Resources, River Development and Ganga Rejuvenation (DoWR,RD& GR).

A: Includes grant of ¥ 200 crore released by Department of Expenditure.

**: Funding of 100% of the remaining cost of irrigation component only of the project for the period starting from 01.04.2014, to the extent cost of the
irrigation component on that day would be provided.

*: Including ¥ 1000 crore released by Ministry of Urban Development.

[VHEVS VACYY] 01 SJOMSUY BN ¥ET

suonsend) peJJteisun
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Rejection of claims under health insurance policies
2581 SHRI K.K. RAGESH: Will the Minister of FINANCE be pleased to state:

(@ whether the complaints against rejection of claims under health insurance

policies are increasing;
(b) if so, the details of such complaints reported during the last five years;
() the major reasons cited for rejection of claims; and

(d) if so, the details of such complaints which were received against private
insurance providers and how many among such complaints were against the public

sector insurance companies?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The Insurance Regulatory and Development Authority
of India (IRDAI) hasinformed that the number of claim related complaints has increased
by 46% between 2014-15 to 2018-19, whereas the number of policies sold, persons
covered and claims lodged in Health Insurance have increased by 89%, 64% and 84%
respectively during the same period.

The number of claim related complaints (including partly rejected claims) registered

against General Insurance Companies under Health Insurance policies is as follows.—

Financia Year Total
2014-15 11184
2015-16 11881
2016-17 14500
2017-18 14969
2018-19 16275

() According to instruction furnished by IRDAI, the major reasons cited for

rejection of claims by Insurance Companies are as under:—

(i) Non-disclosure of pre-existing diseases in the proposal form, thereby leading

to repudiation of claim.
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(i)

(i)

(iv)

V)
(Vi)

(vii)

(d)

Hospitalization undergone by the insured even though the ailment/disease
does not require the same i.e., treatment could be done on a day care basis.

Dispute over limits put on Room Rent, Doctor Consultation charges,
Diagnostics etc. as per policy conditions.

Few treatments which are undergone by policyholder that are not yet
recognized by Medical Authorities.

Treatments undertaken at Hospital blacklisted by the Insurance Company.

Non-submission of documents by policyholder/claimant even after sending
multiple reminders.

Treatment undergone does not fall under the Terms and Conditions of the
policy.

The number of Health Insurance claim related complaints (including partly

rejected claims) registered against Private Sector Insurers and Public Sector insurance

companies during the last five Financial Years, as per IRDAI's Integrated Grievance
Management System (IGMS) data is as under:—

Financial Year Complaints Complaints Total
against against
Public Private

Sector Insurers Sector Insurers

2014-15
2015-16
2016-17
2017-18
201819

5829 5355 11184
6266 5615 11881
7296 204 14500
9536 433 14969
8512 7763 16275

Risein retail inflation

12582. SHRI REWATI RAMAN SINGH: Will the Minister of FINANCE be pleased

to state:

@

whether it is afact that the retail inflation has risen upwards to 7.59 per cent

in January, 2020 while it was 1.97 per cent in January, 2019; and

TOriginal notice of the question was received in Hindi.
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(b) whether economic slowdown and decline in industrial production in the
country are the main reasons for the same?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The Consumer Price Index-Combined inflation in the
month of January 2020 was registered at 7.59 per cent while it was 1.97 per cent in
January, 2019. The major contributor to the inflation during that month was food price
inflation with the Consumer Food Price Index registering an inflation of 13.63 per cent
in January, 2020 compared to (-) 2.24 per cent in January, 2019. The relatively higher
inflation witnessed in food items is mainly on account of demand supply mismatch
owing to shortfall in production because of adverse weather condition and seasonality.

Problems of automobile manufacturers

2583. SHRI DHARMAPURI SRINIVAS: Will the Minister of FINANCE be pleased
to state:

(@ whether the Society of Indian Automobile Manufacturers has sought
Government to consider for lowering GST norms and announce an incentive-based
scrappage policy for the survival of the industry, if so, the details thereof; and

(b) whether Government has taken any decision to consider their views and
address their problems, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) (i) Yes, Sir. Reference has been received from SIAM.

(i) The request for review of GST rate on automobiles was considered by the
GST Council. However, the Council did not make any recommendation to
change the rate.

(i) As regards scrappage policy, for voluntary phasing out of unfit and old
polluting vehicles, the same is under consideration.

Cheque bounce cases

12584. SHRI RAM VICHAR NETAM: Will the Minister of FINANCE be pleased
to state:

(@ whether the number of cases of bouncing of cheques are increasing in the
country, if so, the details of the pending cases, bank-wise, court-wise, State-wise and
UT-wise;

tOriginal notice of the question was received in Hindi.
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(b) whether Government intends to make amendments in the Negotiable
Instruments Act, 1881 to prevent the cases of bouncing of cheques, if so, the details
thereof;

() whether the cheque-related frauds have increased manifold, if so, the details
thereof during the last three years, State/UT-wise; and

(d) the steps being taken by Government to prevent the risk of bouncing of
cheques and related frauds in the country?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): () Asinformed by the National Legal Services Authority of India
(NALSA), information with regard to the disposal of cases under Section 138 of
Negotiable InstrumentsAct, 1881 in National Lok Adalats organised by NALSA during
the year 2019 is given in Statement (See below).

(b) The Negotiable Instruments (Amendment) Act, 2018, has been passed by
Parliament and received the assent of the President on 02.08.2018. The Act addresses
the issue of undue delay in final resolution of cheque bounce cases, with an object
to provide substantial relief to payees of dishonoured cheques and also discourage
frivolous and unnecessary litigation with respect to cheque dishonor cases, which
would save time and money. The Act provides for an interim compensation of a sum
not exceeding 20% of the amount of the cheque to the payee at the trial stage. Further,
the Appellate Court may order the appellant to deposit such sum which shall be a
minimum of 20% of the fine or compensation awarded by the Trial Court.

() No such data is centrally maintained.

(d) In order to reduce the pendency of cases in the courts, the Legal Services
Institutions under the Legal Services Authorities Act, 1987, organise weekly/monthly
and also Mega Lok Adalats. In addition to this, National Lok Adalats from Taluk level
to Supreme Court levels are also organised to reduce the pendency of the courts.

Further, the Government has adopted a co-ordinated approach to assist judiciary
for phased liquidation of arrears and pendency in judicial systems, which, inter alia,
involves better court infrastructure including computerisation, increase in the strength
of subordinate judiciary and initiating policy and legislative measures in the areas
prone to excessive litigation and emphasis on human resource development.



Statement

Details of Negotiable Instruments Act (NI Act) Cases u/s 138 settled in National Lok Adalats

during the year 2019 i.e. (January, 2019 to December, 2019)

Sl. No. Authority Name Taken  Disposed Settlement  Taken Disposed Settlement  Taken Disposed Settlement
up of Amount up of Amount up of Amount

®) ®) ®)

2 3 4 5 6 7 8 9 10 1
1 Andaman and 0 0 0 0 0 0 0 0

Nicobar Islands

2 Andhra Pradesh 14 401000 18883 5227 634202726 18897 5233 634603726
3 Arunachal Pradesh 0 0 n 7 14015000 n 7 14015000
4. Assam 5 0 1679 519 32137733 1704 524 32137733
5 Bihar 0 0 1329 308 3622382 1329 308 3622382
6. Chandigarh 0 0 480 3769 305675535 480 3769 305675535
7. Chhattisgarh 12 369950 59714 6284 788722141 59726 6288 789092091
8 Dadra and Nagar Haveli 0O 0 & e 16477674 & KC°) 16477674
9 Daman and Diu 0 0 75 5 558196 7% 5 558196

0] S.lemsuy Usll Iy
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1 2 3 4 5 6 7 8 9 10 n
10. Dehi L 2 3696900 19253 15719 1400082142 19295 15741 1404579042
1 Goa 1092 162 2583538 1117 120 7568525 2209 312 10152063
12 Gujarat 3840 1651 370996228 119919 50432 5672656180 123759 52133 6043652408
13 Haryana 290 183 2405855 25647 7904 995048077 25937 8087 997453932
14, Himachal Pradesh 0 0 0 6309 3085 272071225 6309 3085 272071225
15 Jammu and Kashmir 5 4 125000 698 260 1556142 703 4 15631142
16. Jharkhand 0 0 0 2326 39 33164409 2826 39 33164409
17. Karnataka 1056 37 1599483 104327 19848 3912232497 105383 19885 3913331980
18 Kerda 232 64 3968042 33968 3428 286501791 34200 3492 290469833
19. L akshadweep 0 0 0 0 0 0 0 0 0
20. Madhya Pradesh A026 682 26339%64a 142080 18449 3465926494 151106 19131 3492266142
21 Maharashtra 2896 B 1160500 240512 30563 4911696132 2434C8 30601 4912856632
2. Manipur 0 0 0 2 n 6019000 2 n 6019000
23. Meghaaya 0 0 0 3 1 180000 3 1 180000
24, Mizoram 0 0 0 0 0 0 0 0 0

[VHEVS VACYY] 01 SJOMSUY BN OV T
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yis) Nagaland 0 0 0 0 0 0 0 0 0
26. Odisha 0 0 0 20836 2462 120420353 20836 2462 120420353
27. Puducherry 0 0 0 740 L 8510081 740 L 8510081
28 Punjab 2579 131 21047978 36862 16705 5696976107 39441 16836 5718024085
29, Rajasthan 4953 148 13518338 321479 50249 8613772528 326432 50397 8627290866
0. Skkim 0 0 0 3 3 0 3 3 0
3L Tamil Nadu % 12 4183575 61328 8275 2079739800 61334 8287 2083923375
2 Telangana 0 0 0 7833 3316 127808964 7833 3316 127808964
3. Tripura 0 0 0 173 13 502800 173 13 502800
A Uttarakhand 197 14 3375688 10222 2769 204531140 10419 2783 207906828
3. Uttar Pradesh 4519 185 236777 16502 846 7787127556 21021 8431 778964333
36. West Bengal 0 0 0 1081 316 25087582 1081 316 25087582

GraND ToTaL 30834 3348 456008500 1269881 258843 40431080012 1300715 262191 40887089412
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Switching over from bondsto cash for
recapitalisation of banks

2585. SHRIMATI VIJILA SATHYANANTH: Will the Minister of FINANCE be
pleased to state:

(@ whether it is afact that Government has made rupees two lakh crore worth

of recapitalisation of banks over the past three years,

(b) whether Government is considering to switch over from bonds to cash for
recapitalisation of banks; and

() whether it is also a fact that the cash will have more profound effect than
issue of bonds for recapitalisation of banks, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) Government has infused capital amounting to ¥ 2.65 lakh crore
in banks during the period from 1.4.2017 to 16.3.2020.

(b) and (c) The Union Budget 2020-21 proposals have token provision of ¥ one
lakh each in the Budget heads "Recapitalisation of Public Sector Banks" (under which
infusion is done through Gross Budgetary Support) and "Recapitalisation of Public
Sector Banks through issue of Government Securities’ (under which infusion is done

through Government-issued bonds).

[llegally exchanging old currency note
of Y500 and 1000

12586. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of FINANCE be pleased to state:

(@ the number of the cases reported in the country where people have been
caught exchanging old currency notes of ¥500 and ¥1000;

(b) the number of people against whom action is being taken for their involvement

in illegal transactions of old currency;

TOriginal notice of the question was received in Hindi.
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(© whether it isafact that cases of involvement of peoplein illegally depositing
the old currency have been reported even after demonetisation; and

(d) if so, the details thereof, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (d) The exchange of old currency notes of ? 500 and ? 1000
denomination was regulated by Notification issued under Section 26 of the RBI Act,
1934, dated 8th November 2016 [S.0.3407 (€)], and other related Notifications issued
from time to time by the Government of India; the Specified Bank Notes (Cessation of
Liabilities) Act, 2017 and the Rules made thereunder.

Income Tax Department (itd) takes appropriate actions in case of persons who are
found to be involved in violation of direct tax laws, including those involved in illega
transactions of demonetised currency. Such actions under direct tax law include searches
and seizure, surveys, enquiries, assessments and reassessments of income, levy of
taxes along with interest, levy of penalties, filing of prosecution complaintsin criminal
courts etc., wherever applicable. Further, during the period after demonetization i.e. from
November 2016 to March, 2017, itd conducted searches in 900 groups, involved in
various activities and business, leading to seizure of ¥ 900 crore, including cash seizure
of ¥ 636 crore.

People benefited from Stand Up India scheme

2587.  SHRI VIJAY PAL SINGH TOMAR:
SHRI HARNATH SINGH YADAV:
LT.GEN. (DR)) D. P VATS (RETD.):

Will the Minister of FINANCE be pleased to state:

(@ whether a large number of people benefited from the launch of Stand up
India Scheme under which people can get a loan of rupees ten lakh to rupees one crore
to start or increase their business; and

(b) if so, the details thereof including the number of such beneficiaries since its
implementation, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) to (b) Stand Up India Scheme was launched by the Government
on 5th April, 2016. The scheme facilitates bank loans between T10 lakh and X1 crore
to at least one Scheduled Caste/Scheduled Tribe borrower and at least one woman
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borrower, per bank branch of Scheduled Commercial Banks (SCBs), for setting up
greenfield enterprises in the manufacturing, services or the trading sectors. Over 91319
loans have been extended under the scheme as on 10.03.2020 since inception of the
scheme.

State-wise details of loans extended under the Scheme, as on 10th March, 2020,
is given in Statement.

Satement

Sate-wise number of loans extended and sanctioned amount under Stand Up
India Scheme as on 10.03.2020, since inception

(X in crore)

Sl. No. States/UTs No. of A/c's Sanctioned Amt.
1 2 3 4

1 Andaman and Nicobar Islands 123 2405

2 Andhra Pradesh 5313 128411

3 Arunacha Pradesh 1 4222

4. Assam 1391 20566

5. Bihar 3156 5931

6. Chandigarh 346 6889

7. Chhattisgarh 2224 53121

8 Dadra and Nagar Haveli b 795

9 Daman and Diu B 1638
10. Dehi 3007 71393
1 Goa 32 7135
i Gujarat 6292 1837.7
13 Haryana 3124 703.32
14. Himachal Pradesh 1156 22901
15. Jammu and Kashmir 320 68.6
16. Jharkhand 1783 36864
17. Karnataka 5002 117203

18 Keraa 2720 55481
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1 2 3 4
19, Ladakh a 1071
20. L akshadweep 2 053
21 Madhya Pradesh 3725 843.33
2. Maharashtra 6834 1577.05
23. Manipur 165 3301
24, Meghalaya 175 4021
25, Mizoram 220 53.38
26. Nagaland 7 5015
27. Odisha 2681 546.56
28. Puducherry 04 4764
2. Punjab 2999 619.25
30. Rajasthan 434 A755
3L Skkim VA% 3R3
32 Tamil Nadu 8428 1946.24
3. Telangana 5496 1384.15
A Tripura 163 2997
b Uttar Pradesh 11455 2317.89
6. Uttarakhand 1665 36339
37. West Bengal 5620 1034.64
TotaL 91319 20466.94

Source: As per the data reported by SCBs on standupmitra portal (www.standupmitra.in).

L esser budget allocation for implementation of
SCq/STs (PA) Act

12588. SHRIMATI SAMPATIYA UIKEY:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD

Will the Minister of FINANCE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether the budget allocated for the implementation of 'The Scheduled
Castes and the Scheduled Tribes (Prevention of Atrocities) Act' in the Union Budget
2020-21 is lesser than the budget alocated in the previous years for the same;

(b) the details thereof for the last three years, and
(c) if so, the details of reasons responsible for the less budgetary allocation?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) No.

(b) Details for the last three years as under:—

(X in crore)
BE 2017-18 BE 2018-19 BE 2019-20 BE 2020-21
300.00 403.72 530,00 550,00

(c) Does not arise.

Slashed economic growth for ecast
2589. DR. AMEE YAJNIK: Will the Minister of FINANCE be pleased to state:

(@ whether Moody's Investors Service slashed India's economic growth forecast
to 5 per cent for 2020, if so, the details thereof;

(b) the reasons for slashing the growth rate by Moody's;

(o) whether Government's actions are not adequate to address the widespread

weakness in consumption demand; and
(d) if so, the details of steps being taken to address the issue?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Moody's in its report dated 18.02.2020 has downward
revised India's GDP growth rate projection to 5.4 % for the year 2020-21. In earlier report
dated 14.11.2019, Moody's had projected India's GDP growth rate at 6.6 % for the year
2020-21. Reasons stated by the rating agency for downward revision of GDP
growth projection include weaker domestic demand and impact of novel Coronavirus
(COVID-19) outbreak on the global economy.
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(c) and (d) Government has taken various measures recently to boost consumption,
especially in rural areas, which inter alia, include increase in the Minimum Support
Prices (MSPs) for all mandated Rabi crops and Kharif crops for 2019-20 season;
extending Pradhan Mantri Kisan Samman Nidhi (PM-KISAN) scheme which provides
an income support of ¥ 6,000 per year, to al eligible farmer familiesirrespective of size
of land holdings and universal social security through pension coverage to the trading
community. The Union Budget 2020-21 has aso announced a number of measures to
support broad-based and inclusive economic development. These, inter alia, include
rationalization of personal income tax rates to support domestic demand, a 16-point
action plan for holistic development of the agriculture sector and critical measures to
boost infrastructure and rural spending. The ongoing reforms and the measures
announced in the Union Budget 2020-21 are expected to further strengthen growth-

induced consumption spending.
Impact of Coronaviruson theIndian economy

2590. DR.T.SUBBARAMI REDDY:
SHRI VAIKO:

Will the Minister of FINANCE be pleased to state:

(@ whether the Ministry is keeping a watch on the impact of Coronavirus

outbreak on the Indian economy, if so, the details thereof;

(b) the detailed measures taken or to be taken to tackle possible disruption in
supply of drugs, fertilizers and component availability in automobiles and other
manufactured goods due to the virus outbreak; and

() whether any committee or expert group formed to monitor constantly its
impact on the various sectors of economy, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) to (c) The outbreak of Novel Coronavirus (COVID-19), first in
China and now having being confirmed in more than 100 countries, has emerged as a
key risk to human health as well as global growth outlook through numerous channels
like trade, production and supply chain disruptions; decline in demand; lower tourism
and business travel; loss of investor confidence; and productivity losses from the
health impact on morbidity and mortality of work force. Ministry of Health and Family
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Welfare has been coordinating the efforts of the Central Government in terms of
preparedness, control and containment measures and has also been working with State
Governments in order to mitigate the impact of the virus outbreak in India.

Asistruefor the world at large, India's near-term macroeconomic outlook is also
vulnerable to disruption of trade with China and second-round effects arising from
expected slowdown in global growth. However, latest available data on trade and
indicators of domestic output do not suggest any adverse impact on the economy.
Additionally, a positive impact on India's economy may arise from decline in global ail
prices triggered by the outbreak of COVID-19.

In order to address the possibility of trade-induced adverse impact on the economy,
Government is constantly engaging with Export Promotion Councils and trade bodies,
particularly in pharmaceutical, electronics and automobile sectors where the supply
chains are sourcing imports from China. These agencies have been put in touch with
Indian Missions abroad to secure and transport inventories available with the existing
suppliers. Indian Missions abroad have also been asked to explore aternate sources
of supply of raw materials in their respective countries for supporting India's domestic
production. With regards to domestic availability of fertilizers, the impact of
COVID-19 seems to be negligible at this juncture and the situation of forthcoming
fertilizer imports at various ports is being closely observed.

The High level Group of Ministers (GoM) is constantly reviewing current status,
and actions for prevention and management of COVID-19 and two meetings of the same
have been held as on 11th March, 2020.

Pilot project for unbanked Gram Panchayats

2501. SHRIMATI SAROJINI HEMBRAM: Will the Minister of FINANCE be pleased
to state:

(@ whether the Ministry has made any pilot project for the unbanked Gram
Panchayats of the country where there is no branch of any bank and also to promote
the Government's Financial Inclusion Programme;

(b) if so, the details thereof; and

() whether any target period has been set for the unbanked Gram Panchayats

for their financial inclusion?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) to (c) Under Pradhan Mantri Jan-Dhan Yojana (PMJDY), all
villages were mapped by banks into 1.59 lakh Sub-Service Areas (SSAS) with one SSA
catering to 1,000 to 1,500 households. As informed by banks, while 0.33 lakh SSAs have
been covered with bank branches, 1.26 lakh SSAs are covered by deployment of
interoperable Business Correspondents (BCs).

As per extant guidelines dated 18.5.2017 on rationalisation of Branch Authorisation
Policy, Reserve Bank of India (RBI) has granted general permission to domestic
Scheduled Commercial Banks (excluding Regional Rural Banks) to open banking outlets
(i.e. afixed point service delivery unit, manned by either bank's staff or its Business
Correspondent) at any place in the country, without seeking prior approval of RBI in
each case, subject to at least 25 per cent of the total number of banking outlets opened
during a financial year being in unbanked rural centres i.e. centres having population
less than 10,000 (Tier 5 and Tier 6 centres).

In pursuance of RBI guidelines, rolling out of banking outlets in uncovered areas
is a continuous' process and looked after by State Level Bankers Committees, in
consultation with the concerned State Government, member banks and other
stakeholders. Banks, inter alia, consider proposals for opening banking outlets in the
light of RBI's instructions, their business plans and their commercial viability.

Slowdown in tax collection

2592. SHRI M.P. VEERENDRA KUMAR: Will the Minister of FINANCE be pleased
to state:

(@ whether Government has experienced a slowdown in tax collection this fiscal
year;

(b) if so, the details thereof including the plans for making up for this deficit;

() whether the Prime Minister has made a statement recently that more than
three crore Indians travel abroad and out of 130 crore Indians, only 1.5 crore pay
income tax; and

(d) if so, the steps taken by Government to counter this paradox?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The central direct tax and indirect tax collection during
the current Financial Year 2019-20 is as under:—
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(X in crore)
Revised Net Direct % Revised Net Indirect %
Estimates Taxes Achieved Estimate for Tax Achieved
for Direct Collection Indirect collection
Tax (from Taxes (Non-GST

Collection  01.4.2019to Collection & GST)
(2019-20) 10.03.2020) (Non-GST (from

& GST) 01.04.2019

(2019200  t029.02.2020)
11,70, 000 863489 7380 9,86,539 8,75,234* 8371

*Provisional.

As far as direct tax is concerned the final instalment of advance tax is due in
March. Therefore, it is premature to comment on growth of tax collection. In order to
maximize direct tax collections, the Income Tax Department is taking several steps
including monitoring of advance tax payments by top taxpayers, recovery of outstanding
demand, monitoring payment of tax deducted at source by top cleductors, organizing
awareness programmes regarding TDS/TCS provisions for proper compliance, utilizing
information available through Statement of Financial Transaction (SFT) and other
agencies for detection of cases of tax evasion and new tax-payers, enforcement action
by way of searches and surveys, efforts towards widening of tax base, early disposa
of high demand assessments and appeals for early recovery of demand, multi-media
campaign to encourage voluntary compliance of tax laws, monitoring of payment of
Dividend Distribution Tax and Regular Assessment Tax, etc.

(c) and (d) Data available with the Central Board of Direct Taxes shows that during
the current financial year, 5.78 crore individuals have filed their returns till 12.02.2020.
Out of these around 1.46 crore individuals are liable to pay income-tax. In order to
expand tax base, CBDT has initiated several measures which are as follows.—

(i) Implementation of the Non-Filer Monitoring System (NMS) which assimilates
and analyses in-house information as well as transactional data received
from third-parties to identify such persons/entities who have undertaken
high value financial transactions but have not filed their returns.

(i) Launching of 'Project Insight' to strengthen the non-intrusive information
driven approach for increasing tax compliance.
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(i)  Quoting of Permanent Account Number (PAN) has been made mandatory for
specified transactions in respect of property, shares, bonds, insurance,
foreign travel and demat account, etc.

(iv) Useof E-mails and SMS reminders to taxpayers to file their return and pay
their due taxes.

(V) Setting up Taxpayers Lounges at various events/trade fairgexhibitions to
generate tax awareness among the general public. Apart from generating
awareness, tax payers services like information of PAN and other services
are provided to facilitate ease of tax compliance.

Investment in infrastructure

2593. SHRIMATI ROOPA GANGULY: Will the Minister of FINANCE be pleased
to state:

(@ whether the Ministry's plan to launch the National Infrastructure Pipeline
will give a major boost to economic growth in the infrastructure sector;

(b) whether there is any priority given to a specific industry within the sector;

(¢) theroadmap of the proposed plan for investing T 102 trillion in infrastructure
sector; and

(d) how it will take us closer to become the $ 5 trillion economy by 2024?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) Yes, Sir. Recognizing that investment in infrastructureis crucial
for economic growth, Government had set up a Task Force to draw up the National
Infrastructure Pipeline (NIP) for the period from Financial Year (FY) 2020 to FY 2025.
The NIP is a first-of-its-kind, whole-of-Government and private sector exercise to
provide world-class infrastructure across the country and promote sustainable and
inclusive growth.

(b) The NIP covers infrastructure projects from economic and social sectors.
Economic infrastructure includes power, roads, railways, ports, airports, telecom etc.,
while social infrastructure includes sectors like education, health, water, urban etc.
which are essential for human resource development and efficient functioning of the
society. NIP includes infrastructure projects covered in the Harmonized Master List of
Infrastructure Sub-sectors notified by the Department of Economic Affairs.
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() The summary of the Report of the Task Force on NIP was released by the
Finance Minister on 31st December, 2019. Currently, the NIP includes over 6,800
infrastructure projects accounting for an investment of over T 11 lakh crore to be
implemented over the period FY 2020 to FY 2025 by the Center, States and the private
sector.

(d) Infrastructure investment is crucial for faster, sustainable and inclusive
economic growth. It is expected that the planned infrastructure investment of T 111 lakh
crore over the period FY 2020 to FY 2025 will help the Indian economy reach the GDP
target of $5 trillion by FY 2025.

Hacking of NDM C employees bank accounts
25%4. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to state:

(@& whether bank accounts of more than 200 employees of New Delhi Municipal
Corporation (NDMC) were alegedly hacked and money siphoned off in the first week
of February;

(b) if so, details thereof indicating the number of such bank frauds/siphoned off
cases registered with several banks during the last two years and Government's reaction
thereto; and

(c) the details of steps taken or proposed to be taken against such bank frauds
and safety measures taken by Government to protect bank account holders?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) to (c) Asinformed by Reserve Bank of India (RBI), the number
of al types of frauds reported in the category "Card/Internet-ATM and Debit cards/
Credit cards/Internet banking" reported since 2017-18 is as below:—

Year Number of Frauds
2017-18 34,791
2018-19 52,304
2019-20 (till September, 2019) 30,965

The data of organization-wise bank accounts hacked and money siphoned off is
not centrally maintained.
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RBI has issued circulars/guidelines from time to time regarding measures to
minimise cyber threats related to online transactions and digital payments which, inter-

alia, include:—

(i) RBI videitscircular on 'Enhancing Security of Card Transactions dated 15.01.2020,
has inter alia issued following guidelines to banks, card payment networks and

non-bank PPl issuers.—

o All the cards (physical/virtual) at the time of issue/re-issue are to be enabled
for use only at contact based points of usage within India

» Facility to switch on/off and set/modify transaction limits limits (within the
overal card limit, if any, set by the issuer) for all types of transactions-
domestic and international, at PoS/ATMs/online transactions/contactless

transactions, etc. on 24x7 basis to be provided.

e Alertg/information/status, etc., through SMS/e-mail, as and when there is

any change in status of the card to be provided.
(i) To ensure al active cards by them are EMV Chip and Pin-based.

(i) RBI's circular on 'Control measures for ATMs - Timelines for compliance' dated
21.6.2018 advises banks to implement various control measures within a time
bound manner, including implementation of anti skimming, white listing solution,

up-gradation of software and to closely monitor the compliance.

(iv) RBI's Master Circular on 'Frauds-Classification and Reporting', dated 1.7.2015,
advises concerned banks to examine the fraud cases and report them to law
enforcement agencies, examine staff accountability, complete proceedings against
the erring staff expeditiously, take steps to recover the amount involved in the
fraud, claim insurance wherever applicable and streamline the system as also the

procedures so that frauds do not recur.

(v) Asper RBI'scircular on 'Customer Protection - Limiting Liability of Customersin
Unauthorised Electronic Banking Transactions' dated 6.7.2017, in case of
unauthorised transactions occurring due to contributory fraud/negligence/

deficiency on the part of the bank and due to third party breach with customer
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notifying such unauthorized transaction to the bank within three working days of
receiving communication from the bank, he/she is entitled to zero liability. Further,
on being notified by the customer, the bank has to credit (shadow reversal) the
amount involved in the unauthorised electronic transaction to the customer's
account within 10 working days from the date of such notification by the customer

(without waiting for settlement of insurance claim, if any).

(vi) To provide customers with 24x7 access through multiple channels (at a minimum
via website, phone banking, SMS, e-mail, IVR, a dedicated toll-free helpline,
reporting to home branch, etc.) for reporting unauthorised transactions that have

taken place and/ or loss or theft of payment instrument, such as, card, etc.

Fraudsthrough fake invoicesin Delhi

2595. SHRI NEERAJ SHEKHAR: Will the Minister of FINANCE be pleased to
state:

(@ whether Anti Evasion Wing of Central GST has detected a big fraud of
T 214 crore through fake invoices in Delhi recently;

(b) if so, the details thereof;

(c) the details of frauds through fake invoices detected during the last two

years, State-wise and year-wise along with the amount involved; and

(d) the detals of revenue collection under GST during the last 12 months,

month-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) and (b) Yes, Sir. The details of the subject case are as under:

Name of the Entity Quantum of No. of Persons Arrested
Fraud Detected
(X Crores)
M/s Haryana Excell Forging 214 1

() Sir, the details of GST frauds through fake invoices detected are as under:
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2018-19 2019-20
(upto Jan, 2020)
State/UT No. of Quantum No. of  Quantum
GST Fraud of Fraud GST Fraud of Fraud
Cases Detected Through Detected
Through (X Crores) Feke (% Crores)
Fake Invoices
Invoices Detected
Detected
1 2 3 4 5
Andhra Pradesh 8 1101 15¢] 141.36
Arunachal Pradesh 0 0.00 2 0.06
Assam 0 0.00 6 11493
Biher 7 8091 3B 100.15
Chhattisgarh 3 2831 3l 8211
Goa 1 178 4 102
Gujarat 113 52385 29 89%5.28
Haryana 162 67882 479 659.37
Himachal Pradesh 2 024 15 3351
Jharkhand b 32455 B 15559
Karnataka 13 584.39 108 91175
Kerda 2 10.00 4 1265
Madhya Pradesh 7 64.48 46 29368
Maharashtra 127 363220 176 956.67
Manipur 0 000 0 000
Meghalaya 0 0.00 1 007
Mizoram 0 000 0 000
Nagaland 0 0.00 0 0.00
Odisha 190 50095 5 111.89
Punjab 10 10065 2 8345
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1 2 3 4 5
Rajasthan ® 879.08 3 484.16
Skkim 0 0.00 1 177
Tamil Nadu 57 605.52 330 689.78
Telangana 51 62943 74 41308
Tripura 0 0.00 0 0.00
Uttarakhand 3 7.28 16 713
Uttar Pradesh 37 57149 231 47395
West Bengal ] 1092.85 263 74733
Andaman 8e Nicobar Islands (UT) 0 0.00 0 000
Chandigarh (UT) 1 0.12 18 6.03
Daman and Diu and Dadra- 4 3828 6 6.78
Nagar Haveli (UT)

Delhi (UT) 603 1447.78 1139 395791
Jammu and Kashmir (UT) 6 200 10 36.23
Ladakh (UT) 0 0.00 0 0.00
Lakshadweep (UT) 0 0.00 0 0.00
Puducherry (UT) 0 0.00 0 0.00
Total 1620 11815.97 386 1137769

(d) Sir, the details of revenue collection under GST during the last 12 months,

month-wise are as under:

Month Revenue Collected
Under GST (% Crore)

1 2

March, 2019 106577

April, 2019 1,13.865

May, 2019 1,00,289

June, 2019 99,939
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1 2

July, 2019 1,02,083
August, 2019 98,202
September, 2019 91,916
October, 2019 95,379
November, 2019 1,03492
December, 2019 103184
January, 2020 110818
February, 2020 1,05,366

Reliance Payment Bank in joint venture

2596. SHRI ELAMARAM KAREEM: Will the Minister of FINANCE be pleased to
state:

(@ whether it is afact that the Reliance Industries Ltd. and SBI are starting a
joint venture of Reliance Payment Bank;

(b) the details of the Reliance Payment Bank and the terms of reference of the
joint venture with SBI;

(¢) the other payment banks in the country established in joint venture with
public sector banks; and

(d) in what way the business and operations of the public sector banks are
benefited with such joint ventures?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) State Bank of India (SBI) hasinformed that Jio Payments
Bank Ltd. (JPBL), ajoint venture between Reliance Industries Limited and SBI, has been
set up to promote financial inclusion by providing small savings account and payment/
remittance services to migrant labour workforce, low income households, small businesses,
other unorganised sector entities and other users.

(c) and (d) As per inputs received from RBI, there is no other joint venture
between any other payments bank and a public sector bank (PSB). RBI has stated that
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while PSBs are full-fledged banks carrying out activities of auniversal bank, to supplement
their efforts for customer reach-out, the role of payments banks has been envisaged
for furthering financial inclusion by enabling high-volume low-value transactions in

deposits and payments/remittance services in a secured technol ogy-driven environment.

Decrease in income tax collection

2597. SHRI SYED NASIR HUSSAIN: Will the Minister of FINANCE be pleased to
state:

(8 whether it is afact that the growth on revenue from income tax collections
has decreased for the first time in 20 years;

(b) if so, the details thereof;

() whether Government has conducted any study with regards to the reasons
behind it; and

(d) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (8) and (b) No Sir. The details of Direct Tax Collection from Financial
Year 2000-01 to Financial Year 2018-19 is given in Statement (See below).

Direct Tax Collection from 01.04.2019 to 10.03.2020 (i.e current Financia Year 2019-
20) is% 8,63,489 Crores. However, it is premature to predict growth of Direct Tax revenue
for the current Financial Year, as the last instalment of advance tax is not yet due.

(c) and (d) It does not arise, in view of (a) and (b) above.
Statement

Details of Direct Tax Collections from 2000-01 to 2018-19

(X crore)
Financial Year Direct Tax Collection
1 2
2000-01 68,305

2001-02 69,198
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1 2

2002-03 83,088
2003-04 105,088
2004-05 1327771
2005-06 165216
2006-07 2,30,181
2007-08 314,330
2008-09 3,33818
2009-10 3,78063
201011 44599
2011-12 4,93,987
2012-13 5,58,989
201314 6,38,5%
2014-15 6,95,792
201516 741,945
2016-17 849,713
2017-18 10,02,037
2018-19 11,37,718

Source: Time Series Data & Pr.CCA,CBDT.
Budget data discrepancies
2598. SHRI TIRUCH SIVA: Will the Minister of FINANCE be pleased to state:

(8 whether there have been data discrepancies in the Budget 2020 documents

regarding allocations for various department;

(b) if so, the total number of such discrepancies names of department where

such discrepancies occurred and whether they have been corrected; and

(c) the reasons for such discrepancies in data between the excel sheet and the
PDF files?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): () to (c) The Appropriation Bill 2020 submitted to Parliament for
consideration and passing is based on Demands for Grants for 2020-21, presented to
Parliament on 1.2.2020 which is same as the PDF file available on the Website of the

Ministry of Finance. There is no difference between these two documents.

Tripsby IRDAI officialsfor | Al'S meetings
25%0. SHRI JAVED ALI KHAN: Will the Minister of FINANCE be pleased to state:

(@ sincewhen Insurance Regulatory and Development Authority of India (IRDAI)

is a Member of International Association of Insurance Supervisors (1AlS);

(b) thetotal number of trips taken by al its officials including Chairperson and

Whole Time Members in connection with |AIS meetings upto January, 2020;

(c) the total cost incurred so far for such visits including Hotel, Air Fare,

Transport and DA; and

(d) whether any review done by IRDAI for having an aternative to these visits

like video conferencing, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) As per Insurance Regulatory and Development Authority of
India (IRDALI), it has been a member of the IAIS since the year 2000-01.

(b) and (c) As informed by IRDAI, number of trips undertaken by their officials
including Chairperson and Whole Time Members in connection with 1AIS meetings
during 2017-18, 2018-19 and 2019-20 (till 31.01.2020) were 16, 9 and 7 respectively.
Further, the cost incurred for such visits during 2017-18, 2018-19 and 2019-20 (till
31.01.2020) amounted to % 69,66,357, % 60,75,944 and % 38,05,970 respectively.

(d) Asper IRDAI dl official foreign tour programmes are reviewed by them from
the point of view of need and benefit before they are approved. Wherever, it is possible
to achieve the objectives through video or tele-conferencing facilities, such facilities

are being used.



Written Answers to [17 March, 2020] Unstarred Questions 161

Security of currency notes

2600. SHRI AHAMED HASSAN: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that new currency notes are more prone to be faked;

(b) if so, the details of fake currency notes caught by central agencies during
2017-18, State-wise;

() whether Government has taken steps for increasing security of currency

notes against their fake versions,; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) The new series of banknotes contain various security features
which are difficult to counterfeit. The key security features of new series notes of
%2000, ¥500 and ¥200 denominations are;

(i) See through register with denominational numeral can be seen when the

note is held against it.

(i) Latent image with denominational numeral can be seen when the banknote

is held at 45 degree angle at eye level.
(i) Micro letters 'RBI, "R 'India’ and the denomination numeral

(iv) Colour shift windowed security thread with inscriptions "7R<, RBI and
denominational numeral. Colour of the thread changes from green to blue

when the note is tilted
(v) Mahatma Gandhi portrait and Electrotype watermarks

(vi)  Number panel with numerals growing from small to big on the top left side

and bottom right side

(vii) Intaglio or raised printing of Mahatma Gandhi portrait, Ashoka Pillar emblem,
bleed lines and identity mark
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(viii)  Denominational numeral with Rupee Symboal, in colour changing ink (green

to blue) on bottom right
i¥) Angular bleed lines on left and right side in raised print.

(b) In view of the answer to part (a) above, question does not arise.

(c) and (d) The security features/design of Indian Banknotes are strengthened
from time to time to enhance the counterfeit resistance of banknotes.

Representation to NSE and SEBI for violations
of environmental laws

2601. SHRI NARANBHALI J. RATHWA: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that some NGOs and activists have represented to
National Stock Exchange and SEBI in 2018 alleging therein for violations of environmental
laws by Sterline Copper Plant at Thoothukudi in Tamil Nadu;

(b) if so, the details thereof;

() whether al these NGOs and activists received large scale foreign funding
from several countries in order to dislodge largest Vedanta's Plant by malicious and
objectionable activities; and

(d) if so, the steps Government proposes to take against these elements which
are creating instability and sabotage our economic growth by misguiding SEBI on
misleading information?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Yes Sir, a representation was received by National Stock
Exchange (NSE) in 2018 against Vedanta Ltd. The representation pointed out the
systematic violations by the company in its operations in Thoothukudi, and that it
continues to downplay the risks posed by itsillegal operations in Thoothukudi and the
liahilitiesit could face for violation of environmental laws. The company had responded
that in their opinion, stakeholders are being misled by allegations.

However, SEBI has not received such representation in the matter of violation of
environmental laws by Sterlite Copper Plant at Thoothukudi in Tamil Nadu.
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(c) and (d) No person having a definite cultural, economic, educational, religious
or social programme can accept foreign contribution unless he obtains a certificate of
registration or prior permission under the Foreign Contribution (Regulation) Act, 2010
(FCRA, 2010). For any violation of the provision(s) of FCRA, 2010 and rules made

thereunder, appropriate penal actions are taken.

However, some representations/complaints alleging violation of the provision(s)
of the Foreign Contribution (Regulation) Act, 2010 by the NGO 'The Other Media' have
been received in the Ministry of Home Affairs and appropriate action as per law is

being taken in the matter.
Settlement of IT claimsamicably
12602. MS. SAROJ PANDEY: Will the Minister of FINANCE be please to state:

(@ the number of disputed income tax claims settled amicably by Government

during the last five years; and

(b) the steps being taken by Government to reduce the number of these claims

in future, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Pending appeals at various fora have to be decided as
per the provisions of Income Tax Act, 1961. There is no provision for the amicable
settlement of said appeals. However, as a measure of litigation management, revision
of monetary limits for filing appeals at various judicial fora was done vide CBDT
Circular 3 on 11.07.2018 which were further enhanced vide Circular 17 of 2019 dated
08.08.2019 asfollows:

Appellate Forum Monetary limit as Revised Monetary
per Circular 3/2018 (Rs)  limit as per Circular 17/2019 (Rs)
ITAT 20 lakhs 50 lakhs
High Court 50 lakhs 1 crore
Supreme Court 1crore 2 crore

tOriginal notice of the question was received in Hindi.
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Withdrawal of departmental appeals in consequence of above Circulars is as
below table:

Appellate Forum Withdrawals as per Withdrawals as per
Circular 3/2018 Circular 17/2019
ITAT 6985 6127
High Court 7093 6156
Supreme Court 959 1o
Total 15,037 13,387

2. Other steps taken by Department

[.  Centrd Technica Committee (CTC) and Regiona Technical Committees (RTCs)
have been created at the level of CBDT & Pr. CCIT Charges respectively to
resolve contentious legal issues and to formulate Departmental View/Settled
View.

[I. CTC has issued 30 circulars on Settled Issues/Departmental View, with
directions to withdraw/not press such Departmental appeals on issues that
have attained finality before HC/SC.

[ll.  The Department hasissued Standard Procedure for handling matters relating
to such frequently litigated sections, i.e. section 14A, 68 and 147. It is
expected that these standard procedures will go a long way in minimizing
litigation.

Minimum pension in private sector

2603. PROF. MANOJKUMAR JHA: Will the Minister of FINANCE be pleased to
state:

(@ whether any ceiling has been fixed with regard to the minimum pension to

persons working in private sector, if so, the details thereof;

(b) whether Government proposes to increase the said ceiling and also to
review the existing pension scheme for such private sector, if so, the details thereof

and if not, the reasons therefor;
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() whether Dearness Allowance is applicable to such pensioners;
(d) if so, the details thereof and if not, the reasons therefor; and

() whether Government proposes to relax horms to enable employees of Central
Public Sector Companies to join New Pension Scheme, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As informed by Ministry of Labour and Employment,
under Employees Pension Scheme (EPS), 1995, the Government, w.e.f. 01.09.2014, has
fixed minimum pension at ¥ 1000 per month by providing budgetary support keeping
in view the widespread demand. At present, decision to enhance the minimum pension
under EPS, 1995, has not been taken.

(c) and (d) As informed by Ministry of Labour and Employment, there is no
provision under EPS, 1995, to provide dearness allowance.

() National Pension System (NPS) was introduced w.e.f. 1st January 2004. All
Corporates / Employersincluding Central Public Sector Enterprises (CPSES) can adopt
NPS on a voluntary basis; around 25 CPSEs have aready rolled out NPS for their
employees.

Consultant firms for sale of assets of PSUs

12604. DR. KIRODI LAL MEENA: Will the Minister of FINANCE be pleased to
state:

(@ whether Government is looking for consultant firms for giving assistance in
sale of lands and building assets of Public Sector Undertakings;

(b) whether it is a fact that Government is working towards achieving the
difficult sales target of Rs 90 thousand crore for 2019-20;

() whether it is fact that Department of Investment and Public Asset
Management (DIPAM) has requested to empanel International Asset Advisory (I1AA)
company or other experienced company; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY: (a) Yes, Sir.

tOriginal notice of the question was received in Hindi.
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(b) The Revised Estimates (RE) for 2019-20 for disinvestment receipts is Rs
65000 crore. There is no specific target for sale of lands and building.

(c) and (d) DIPAM has empanelled 11 International Property Consultancy firms
who would provide end to end transaction advisory services and ensure completion
of transactions for monetizing the same. The list of these International Property
Consultants is available at www.dipam.gov.in.

Achievement of MSME Recast Window

2605. SHRI RAJKUMAR DHOQT: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that Micro, Small and Medium Enterprises (MSMEs)
Recast Window for loan accounts has been set up by Government;

(b) if so, the details thereof;

() the number of MSMES loan accounts recasted in the State of Maharashtra
since the setting up of the Recast Window; and

(d) the major achievements of the MSMEs Recast Window in the country?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): () and (b) To facilitate meaningful restructuring of Micro, Small and
Medium Enterprise (MSME) accounts that have become stressed, Reserve Bank of
India (RBI) had permitted a one-time restructuring of existing loans to GST-registered
MSME units classified as 'standard’ without a downgrade in the asset classification,
subject to certain conditions, which inter-alia include that the aggregate exposure of
banks and Non Banking Financial Companies (NBFCs) to the borrower should not
exceed Rs 250 million as on 1.1.2019, the borrower's account should be categorised as
standard asset as on 1.1.2019 and continues to be classified as a 'standard asset' till
the date of implementation of the scheme, and implementation of the restructuring
before March 31, 2020.

The scheme has now been extended by RBI till 31.12.2020 to such GST registered
MSME accounts that were in default as on 1.1.2020, without a downgrade in the asset
classification, subject to certain conditions, which inter-alia include that the aggregate
exposure of banks and NBFCs to the borrower should not exceed Rs 250 million as on
1.1.2020, the borrower's account should be categorised as standard asset as on 1.1.2020
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and continues to be classified as a 'standard asset' till the date of implementation of
the restructuring, and implementation of the restructuring before December 31, 2020.

() A tota of 51269 MSME loan accounts involving an amount of Rs 1997 crore
have been restructured as on 29.2.2020 by Public Sector Banksin the State of Maharashtra
under the one-time restructuring Scheme.

(d) The one-time restructuring scheme has provided the much needed support
to MSME units eligible under the scheme, without a downgrade in their asset
classification. A total of 6,19,562 M SME accounts have been restructured in the country
as on 31.1.2020 by Public Sector Banks, involving an amount of Rs 22,650 crore.

Distribution of Education Cessto States

2606. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
FINANCE be pleased to state:

(@ the details of accumulation and non-utilisation of Education Cess collected
during the last three years,

(b) whether there is any mechanism in place to distribute Education Cess to
States; and

(¢) if so, the details of distribution of the cess, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (&) The details of accumulation and non-utilization of Education
Cess collected during the last three years is as under:

(X in crore)
Financial Total Funds Funds Total Education
Year Funds alocated allocated Funds Cess
Collected  to the to the alocated Non-
as Edu- schemes  schemes in the Utilized
cation of the of the schemes
Cess Department Department  concerning
of Higher of School Education
Education Education Cess (3+4)
and Literacy
1 2 3 4 5 6

2016-17 30248.07 2802011 2802011 132796
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1 2 3 4 5 6
2017-18 3238397 21120.80 21120.80 1126317
2018-19 32617.7 7690.52 27804.15 349467  (-) 2876.97
TotaL 952490.74 7690.52 77845.06 85535.58 9714.16

Allocation through Madhyamik and Uchchtar Shiksha Kosh started from 2018-19

(b) The Education Cessis a part of central tax which is not sharable with states.
The Education Cess is used for funding the Central Sector Schemes.

(c) Does not arise.

Impact of economic growth on exports
and capital investments

2607. SHRI P. BHATTACHARYA: Will the Minister of FINANCE be pleased to
state:

(@ whether economy is projected to grow at slower pacei.e. 6.1 per cent during
the current year even as exports and capital investments are likely to be much better
than the last year; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As per Second Advance Estimates of National Income
for 2019-20 released by the National Statistical Office, India's real GDP is estimated to
grow at 5.0 percent in 2019-20. Exports as percentage of GDP at current prices is
estimated to have declined from 19.9 percent in 2018-19 to 18.7 percent in 2019-20. Gross
Fixed Capital Formation as percentage of GDP at current prices is estimated to have
declined from 29.0 percent in 2018-19 to 27.5 percent in 2019-20.

The moderation in India's growth coincides with a deceleration in growth of global
output, as estimated by International Monetary Fund (IMF). In addition, as highlighted
in Economic Survey 2019-20, excessive supply-led bank lending without due diligence
prior to 2014 built stresses in the financial sector, which has acted as a drag on the
real sector in recent times. IMF has projected India's GDP growth to pick up to 5.8 per
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cent in 2020. The Economic Survey 2019-20 has projected a pick-up in India's growth
in the range of 6.0 per cent to 6.5 per cent in 2020-21.

Reasonsfor plummeting of GDP

2608. SHRI VIVEK K. TANKHA: Will the Minister of FINANCE be pleased to
state:

(@ whether it isafact that GDP has come down to 5 per cent, if so, the reasons
therefor;

(b) whether it isaso afact that the rating agencies have predicted that it would
plummet further to 3 per cent; and

(c) if so, the remedial measures being taken by Government to achieve higher
GDP growth?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (&) India's growth trajectory over the period 2014-15 to 2018-19 is
characterized by macroeconomic stability with real GDP growth averaging 7.4 per cent.
As per latest estimates of National Income for 2019-20 released by the National Statistical
Office, India'sreal GDP is estimated to grow at 5.0 percent in 2019-20. The moderation
in India's growth coincides with a deceleration in growth of global output, as estimated
by International Monetary Fund (IMF). In addition, as highlighted in Economic Survey
2019-20, excessive supply-led bank lending without due diligence prior to 2014 built
stresses in the financial sector, which has acted as a drag on the real sector in recent

times.

(b) and (c) None of the five Sovereign Credit Rating agencies which rate India's
sovereign debt has predicted that India's GDP Growth rate would plummet to 3 per cent.
However, in an attempt to boost investment and growth, the Government has implemented
several major reformsin recent years. The Government has enacted the Insolvency and
Bankruptcy Code (IBC) and recapitalized banks. The other measures taken, inter-alia,
include Goods and Services Tax (GST) to simplify the indirect taxation regime, Make-
in-India programme to boost domestic manufacturing capacity, liberalization of Foreign
Direct Investment (FDI) and Jan Dhan-Aadhaar-Mobile (JAM) Trinity towards greater

transparency, efficiency and financial inclusion. Recently, the corporate tax rate has
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been cut to 15 per cent for new domestic manufacturing companies, which is amongst
the lowest in the world. In December 2019, the government has announced the 3103
lakh crore Nationa Infrastructure Pipeline which would significantly boost infrastructure
and spur growth impulsesin the economy. The Union Budget 2020-21 has a so announced
a number of measures to support broad-based and inclusive economic development.
These, inter-alia, include rationalization of personal income tax rates to support domestic
demand, a 16-point action plan for holistic development of the agriculture sector and
critical measures to boost infrastructure and rural spending. The ongoing reforms and
the measures announced in the Union Budget 2020-21 are expected to further strengthen
growth.

Memorandum of Andhra Pradesh CM for financial grants

2609. SHRI V. VIJAYASAI REDDY: Will the Minister of FINANCE be pleased to
state:

(@ whether it isafact that the CM of Andhra Pradesh submitted a Memorandum
indicating that the Government of Andhra Pradesh, in its Vote-on-Account Budget,
indicated that there is a need to get financial grants from Union Government of India
to the tune of ¥61,071 crores,

(b) if so, the reasons that the Government of India has released only %6,739

crores;
(c) the steps taken/proposed to take to release the balance amount;

(d) whether CM has aso requested for additional ¥40,000 crores as grants to
the State; and

() if so, what Government has done so far to accede to his request?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (8) The final State Budget 2019-20 of the State of Andhra Pradesh
presented on 12.07.2019 has projected 361,071.52 crore as Budget Estimate of Grants-

in-aid from the Union Government for the year 2019-20.

(b) and (c) The Central Government transfers resources to States under Finance
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Commission transfers (including devolution from divisible pool of Central taxes and
duties) and other grants-in-aid including Centrally Sponsored Schemes (CSS), Central
Sector Schemes (CS) etc. as per alocations provided in Union Budget. Funds to the
State Governments including State Government of Andhra Pradesh are released by the
concerned line Ministries/Departments as per extant scheme guidelines including
utilization of funds during previous years. The concerned State Government(s) and
Central Ministries review and monitor implementation of the schemes following Genera
Financial Rules-2017, to ensure effective utilization of funds for the purpose for which

it was released and next installment of grants-in-aid is released accordingly.

(d) and (e) No such request has been received in the Department of Expenditure,

Ministry of Finance.
Onetimerestructuring of pending debt in M SME sector
2610. SHRI M. SHANMUGAM: Will the Minister of FINANCE be pleased to state:

(@ whether Government extended benefit of one-time restructuring of pending
debt for the MSME sector units, that were in default;

(b) if so, the number of cases identified and the number of cases resolved by
the Public Sector Banks;

() whether any deadline fixed for resolving the remaining cases that have
become stressed; and

(d) other measures proposed to ease the situation in the MSME sector to

generate production and more employment?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) To facilitate meaningful restructuring of Micro, Small and
Medium Enterprise (MSME) accounts that have become stressed, Reserve Bank of
India (RBI) had permitted a one-time restructuring of existing loans to GST-registered
MSME units classified as 'standard’ without a downgrade in the asset classification,
subject to certain conditions, which inter-alia include that the aggregate exposure of
banks and Non Banking Financial Companies (NBFCs) to the borrower should not

exceed Rs 250 million as on 1.1.2019, the borrower's account should be categorised as
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standard asset as on 1.1.2019 and continues to be classified as a 'standard asset' till
the date of implementation of the scheme, and implementation of the restructuring
before March 31, 2020.

The scheme has now been extended by RBI till 31.12.2020 to such GST registered
MSME accounts that were in default as on 1.1.2020, without a downgrade in the asset
classification, subject to certain conditions, which inter-alia include that the aggregate
exposure of banks and NBFCs to the borrower should not exceed Rs 250 million as on
1.1.2020, the borrower's account should be categorised as standard asset as on 1.1.2020
and continues to be classified as a 'standard asset' till the date of implementation of
the restructuring, and implementation of the restructuring before December 31, 2020.

The number of cases identified for restructuring is not a fixed number as the
number will keep changing based on whether the concerned MSME entities continue
to fulfill the eligibility criteria specified by RBI. As reported by Public Sector Banks
(PSBs) to RBI, atotal of 6,19,562 MSME accounts have been restructured by PSBs as
on 31.1.2020, involving an amount of Rs 22,650 crore.

(d) A number of measures have been taken for the MSME sector, which inter-
alia include:

(i) 2% interest subvention for MSMEs for loans up to Rs 1 crore for the
financial years 2018-19 (w.e.f. 02.11.2018) and 2019-20.

(i) RBI hasissued framework for Revival and Rehabilitation of MSMEs having
loan limits up to T 25 crore on 17.03.2016.

(i) Collatera free loans up to ¥ 10 lakh for units in the Micro and Small
Enterprise (MSE) Sector.

(iv) MSME loans, including service sector MSMEs, classified as Priority Sector
Lending.

(v)  Implementation of Trade Receivables Discounting System (TReDS) to resolve
the problem of delayed payments to MSMEs and classification of factoring
transactions as Priority Sector Lending.

(vi)  Issuance of directions to Companies with turnover above Rs 500 crore and
to all CPSEs to get themselves onboarded on TReDS platform.

(vii) Target of 7.5 percent of Adjusted Net Bank Credit (ANBC), or Credit Equivaent
Amount of Off-Balance Sheet Exposure, whichever is higher, fixed for
Scheduled Commercial Banks (SCBs) for lending to Micro Enterprises.
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(viii)  Calculation of working capital requirement up to¥ 5 crore of MSEs simplified
by defining it as 20% of projected annual turnover.

(¥) Banks advised to mandatorily acknowledge MSME loan applications and
put in place system for their on-line tracking.

(®) RBI has advised banks to streamline flow of credit to MSEs for facilitating
timely and adequate credit flow during their ‘'Life Cycle'.

(X)) Toimprove monetary policy transmission, banks have been advised by RBI
to link all new floating rate loans to M SEs from 1.10.2019 and floating rate
loans to Medium Enterprises from 1.4.2020 to an external benchmark.

(xii) Govemment of India hasincreased Interest Equalisation rate from 3% to 5%
in respect of exports by the MSME sector manufacturers under the Interest
Equalisation Scheme on Pre and Post Shipment Rupee Export Credit.

(xiii)  The setting up of Government e-Marketplace (GeM) with directions issued
recently by the Government for ensuring timely payments on GeM including
milestone based payments, time bound generation of provisional receipt
certificates (PRCs) and Consignee Receipt and Acceptance Certificates
(CRACY). Integration of Tk OS platform with GeM has also been completed.

(xiv)  Creation of MSME Samadhaan portal and making it mandatory for Central
Public Sector Enterprises (CPSEs) to upload infonnation regarding their
dues on the portal.

(xv)  Issuance of notification requiring all companies to submit half yearly returns
about their dues.

(xvi) Roping in NeSL Information Utility to do default broadcast of buyers from
MSEs to their other creditors.

Sahara India Corporate Fraud case

2611. SHRI AKHILESH PRASAD SINGH: Will the Minister of FINANCE be pleased
to state:

(@ the current status of Sahara India Corporate Fraud case;
(b) the total amount of depositors at present lying with Sahara India; and

(¢) the roadmap envisaged by Government to recover depositors hard earned
money and by when it will be possible?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) Securities and Exchange Board of India (SEBI) has informed
that two of the Group Companies of Sahara Group namely, Sahara India Real Estate
Corporation Ltd., (SIRECL) and Sahara Housing Investment Corporation Ltd. (SHICL),
had raised money aggregating to ¥ 19,400.87 Crore and % 6,380.50 Crore respectively
from around 3.07 Crores subscribers/investors/deposit accounts through issue of
Optionally Fully Convertible Debentures (OFCDs) without filing offer documents with
SEBI and in violation of SEBI Regulations and Companies Act, 1956.

Hon'ble Supreme Court vide Order dated 31.08.2012 inter-alia directed SIRECL
and SHICL to refund the amount so collected along with interest @ 15% per annum
to SEBI from the date of receipt of the subscription amount till the date of repayment,
within a period of three months from the date of the Order of the Hon'ble Supreme Court
and that the amount shall be deposited in a Nationalized Bank bearing maximum rate
of interest. Accordingly, Sahara Group has deposited an amount of Rupees 15,451.11
Crore to 'SEBI-Sahara Refund' Account as on 1 March 2020.

As per the direction of Hon'ble Supreme Court and with the advice of Justice
(Retd.) B N Agarwal appointed by Hon'ble Supreme Court vide order dated 31.08.2012
to oversee the refund process, SEBI had issued Press Releases at various pointsin time
advising the investors to make necessary applications to SEBI for refund of their
money invested in the OFCDs of the aforesaid two Companiesviz., SIRECL and SHICL.
July 2, 2018 was the last date for receiving applications for refund. Pursuant to the
above, SEBI had received 19,560 applications in total involving 53,460 Original Bond
Certificates / Pass Books for an aggregate principal amount of Rupees 81.44 Crore. As
on date, SEBI made refunds, after verification of claims, with respect to 14,372 applications
involving 39,958 Original Bond Certificates / Pass Books for an aggregate amount of
Rupees 111.12 Crores (i.e. Rupees 59.06 Crores as principal and Rupees 52.06 Crores
as interest).

Further, SEBI had examined the matter of other group entities like, M/s. Sahara
Q Shop Unique Products Range Ltd, M/s. Sahara Q Gold Mart Ltd, M/s. Sahara India
Commercial Corporation Ltd, M/s. Sahara Credit Co-operative Society Ltd, M/s. Sahara
Prime City Ltd, M/s. Saharayn Universal Multipurpose Society Ltd, M/s. Saharayn E
Multipurpose Society Ltd and M/s. Stars Multipurpose Co-operative Society Ltd for
applicability of SEBI Regulations and it was observed that the activities of said companies
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did not fall under the definition of Collective Investment Schemes and hence, outside
the purview of SEBI. The matters relating to said companies have been referred by SEBI
to various authorities/ Regulators concerned such as Ministry of Corporate Affairs,
Ministry of Agriculture and Farmers Welfare, Reserve Bank of India, Government of
Maharashtra, and Government of Uttar Pradesh.

Crude oil under the ambit of GST
2612. SHRI T.G. VENKATESH: Will the Minister of FINANCE be pleased to state:

(@ whether Government has received any proposals to bring the crude oil
production under GST;

(b) if so, the details thereof;

(¢) whether Government has constituted any committee to weigh the proposa
to bring the crude oil production under GST, if so, the details thereof;

(d) the recommendations made by the committee; and
(e) the stand of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Certain references have been received for inclusion of
petroleum products in GST.

() NosSir.
(d) Does not arise in view of (c) above.

() As per Article 279 A (5) of the Constitution, the Goods and Service Tax
Council shall recommend the date on which the goods and services tax be levied on
Crude Qil. As per the section 9(2) of the CGST Act, inclusion of Crude Qil in GST will
require recommendation of the GST Council. So far, the GST Council has not made any

such recommendation.

Political funding through electoral bond

2613. SHRI PRASANNA ACHARYA: Will the Minister of FINANCE be pleaseto
state:

(@ whether it is a fact that the Election Commission of India is skeptical of
political funding through electoral bond; and
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(b) the amount subscribed to political parties through electoral bonds, the
details thereof, party-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) Election Commission of India had expressed its views regarding
political funding through electoral bonds with specific reference to amendments in
Section 29C of the Representation of People's Act (RP Act), 1951 and Section 13A of
the Income-Tax Act, 1961 and Section 182 of the Companies Act 2013, as proposed
under the Finance Act 2017 vide its letter No.56/PPEM S/Transparency/2017 dated
26.5.2017.

(b) The Government has been informed by the Election Commission of India
that based on the audited annual accounts submitted by the political parties, subscription
received by different political parties are as under:

Table

Subscriptions received by the Political Parties
through Electoral Bonds

(X in crore)
Name of the political parties Total subscription till 31.3.2019
Bhartiya Janta Party 1660.89
Indian National Congress 388.26
Nationalist Congress Party 2025
All India Trinamool Congress 97.28
Biju Janta Dal 21350
Janta Dal (Secular) 3525
Talangana Rashtriya Samiti 14150
Yuvagjana Sramika Rythu Congress Party 084
Shivsena 6040
Telugu Desam Party 2750
TotaL 275367

Source: Audited Financial Accounts up to financial year 2018-19 received by Election Commission
of India from the National and State Political Parties.
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Complaint against SM S containing stock advices

2614. SHRI NARYAN LAL PANCHARIYA: Will the Minister of FINANCE be
pleased to state:

(@ whether Government has received any complaints regarding spreading of
SMS containing stock advices,

(b) if so, the details thereof along with action taken in the matter;

() whether the details of marketing agencies sending such messages having
been shared with TRAI to identify the senders of such messages;

(d) if so, the details thereof;
() whether TRAI has taken any action in the matter; and
(f) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) Yes Sir. Government as well as Securities Exchange Board
of India (SEBI), the regulator for securities market in India, has received complaints
regarding spreading of SM'S recommending buying of shares of particular companies.

SEBI has passed various directions in cases involving use of fraudulent SMSs,
initiated series of advertisement campaign focusing on creating awareness about
fraudulent SM Ss, and has also taken up the matter with the Telecom Service Providers
and advised access providers to take effective steps to ensure strict compliance of
TRAI directions dated 10 August 2017.

(c) to (f) SEBI hasraised the issue of fraudulent SM Ss with the Telecom Regulatory
Authority of India (TRAI) from time to time, highlighting the issues faced by SEBI while
processing cases especially with regard to lack of reliable information on the identity
of actual senders of such SMSs. Subsequently, TRAI issued a direction to all Access
Providers on 10 August 2017 to ensure that SMSs relating to investment advice/stock
tips only from SEBI registered investment advisers, stock brokers, sub-brokers, portfolio
managers and merchant bankers shall be sent or allowed to be sent through registered
telemarketers, and that such messages should be sent only as'transactional
message'.
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Estimation of profitsthrough the sale of CPSE

2615. PROF. M. V. RAJEEV GOWDA: Will the Minister of FINANCE be pleased
to state:

(@ the amount of revenue Government is planning to generate through
disinvestments in Central Public Sector Enterprises (CPSEs) in the current financial
year,

(b) the amount of revenue Government is planning to generate through the sale
of assets through asset monetisation of the CPSEs;

() whether Government is planning to sell the assets of CPSEs at market price;

(d) whether the Ministry isfollowing the guidelines of N1TI Aayog in determining
and evaluating the core and non-core assets of PSUs; and

() theestimated date for the completion of asset monetisation by the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) During the current Financial Year 2019-20, the Revised Estimate
of receipts from disinvestment has been kept at ¥ 65,000 crore.

(b) to () The Department is following the Asset Monetization Framework for
Central Public Sector Enterprises (CPSEs)/ Public Sector Undertakings (PSUs) /Other
Government Organizations approved by the Cabinet in its meeting held on 28.02.2019.

The scope of the institutional mechanism approved by the Cabinet covers
monetization of the following:

(i) Identified non-core assets of CPSEs under strategic disinvestment;

(i)  Immovable Enemy Property under the custody of Custodian of Enemy Property
(CEPI), MHA as per sub-section 6 of section 8 A of the Enemy Property Act
1968; and

(i) Assets of other CPSEs/ PSUS/ other Government Organizations with the
approval of the Competent Authority;

(iv)  Sick/loss making CPSEs under closure shall follow the DPE closure guidelines
dated 14.6.2018 in this regard. However, any sick/loss making CPSEs can
also adopt this framework with the approval of Competent Authority.
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The asset monetisation of identified assets is to be carried out through a
competitive bidding process. The completion of the process depends on market
conditions and investment interest. There is no specific revenue target from asset
monetisation.

Disinvestment of CPSUs

2616. SHRI MANAS RANJAN BHUNIA: Will the Minister of FINANCE be pleased
to state:

(@ whether Government is planning to disinvest the different CPSUSs,

(b) if so, the planning of disinvestment;

() how many CPSUs and what are the CPSUs going to be disinvested; and
(d) how much fund would be procured from this disinvestment?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (&) and (b) The Government is following a policy of disinvestment
through minority stake sale and Strategic disinvestment. Strategic Disinvestment implies
substantial sale of Government shareholding of a CPSE along with transfer of
management control. The policy of strategic disinvestment is followed in respect of the
CPSEs which are not 'priority sector'. For this purpose, NITI Aayog has been mandated
to identify such CPSEs based on the criteria of (i) National Security; (ii) Sovereign
functions at arm's length, and (iii) Market imperfections and Public Purpose.

In certain other CPSEs, policy of minority stake sale without transfer of management
control through various SEBI approved methods, is being followed in order to unlock
the value, promote public ownership and higher degree of accountability. The various
modes of disinvestment commonly used for minority stake sale include Initial Public
Offer (IPO), Offer for Sale (OFS), Buyback of Shares and Exchange Traded Funds (ETF).

() So far, the Government has given 'in-principle’ approval for strategic
disinvestment of 34 CPSEs including subsidiaries, Units and Joint Ventures with sale
of majority stake of Government of India and transfer of management control. List of
CPSEs, subsidiaries, units and Joint Ventures for which Government has given 'in-
principle' approval for strategic disinvestment is given in Statement (See below). This
includes profit making as well as loss making CPSEs.
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Besides, transactions related to Buyback, OFS, IPO etc. in approved CPSEs are
at different stages.

(d) During the current Financial Year (2019-20), as against the Revised Estimate
of ¥ 65,000 crore, a sum of T 35,537.32 crore has been realized (till 12.3.2020) as
disinvestment proceeds. The actual disinvestment proceeds may depend on market

conditions and investors' interest.
Satement

Details of CPSEs, including Subsidiaries, Units and Joint Ventures for which
Government has given 'in-principle’ approval for strategic disinvestment

(@ Transactions Completed

1 Hindustan Petroleum Corporation Limited
2. Rura Electrification Corporation Limited (REC)
3. Hospital Services Consultancy Ltd. (HSCC)
4. National Project construction corporation (NPCC)
5 Dredging Corporation of India
(b) Transactionsin process
1 Project & Development India Ltd.
2 Hindustan Prefab Limited (HPL).
3. Engineering Project (India) Ltd.
4. Bridge and Roof Co. India Ltd.
5 Pawan Hans Ltd.
6. Hindustan Newsprint Ltd. (subsidiary)
7. Scooters India Limited
8 Bharat Pumps & Compressors Ltd.
9. Hindustan Fluorocarbon Ltd. (HFL) (sub.)*

10. Central Electronics Ltd.
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Bharat Earth Movers Ltd. (BEML)

Ferro Scrap Nigam Ltd. (sub.)

Cement Corporation of India Ltd. (CCI)

Nagarnar Steel Plant of NMDC

Alloy Steel Plant, Durgapur; Salem Steel Plant; Bhadrawati units of SAIL
Air India and its five subsidiaries and one JV.

HLL Life Care

Indian Medicine & Pharmaceuticals Corporation Ltd. (IMPCL)
Karnataka Antibiotics

Kamrajar Port

Indian Tourism Development Corporation (ITDC)

Hindustan Antibiotics Ltd. (HAL)

Benga Chemicals and Pharmaceuticals Ltd. (BCPL)

* Subsequently, CCEA has given 'in-principle' approval for closure of the Company.

3

1

Recent 'in principle’ approval for strategic disinvestment

(a) Bharat Petroleum Corporation Ltd. (fexcept Numaligarh Refinery Limited)
(b) BPCL stake in Numaligarh Refinery Limited to a CPSE strategic buyer.

Shipping Corporation of India (SCI)

Container Corporation of India (CONCOR)

THDC India Limited (THDCIL)

North Eastern Electric Power Corporation Limited (NEEPCO)
Neelachal Ispat Nigam Limited (NINL)

Charging higher interest rate on home loans
by NBFCsin Karnataka

2617. SHRI B. K. HARIPRASAD: Will the Minister of FINANCE be pleased to

state:
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(@ whether Government of Karnataka has requested the Ministry to issue
suitable direction to RBI to regulate and monitor the interest charged by Non-Banking
Financial Companies (NBFCs) registered and regulated by RBI on charging exorbitant
rates of interest much higher than the rate of interest fixed by the State Government

on home loans;

(b) whether RBI has no control over the rate of interest charged by NBFCs on
home loans; and

(c) if so, the details thereof and the steps taken/will be taken for the same?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) to (c) Government of Karnataka had requested in 2017 for issue
of suitable directions to Reserve Bank of India (RBI) to take appropriate steps in the
matter of Non-Banking Financial Companies (NBFCs) in Karnataka charging rates of
interest higher than those fixed by the Government of Karnataka.

The matter was referred to RBI and RBI apprised that for protecting the interest
of customers, it has laid down a Fair Practices Code which is adopted by NBFCs and
it includes, inter-alia, transparency in loan terms and conditions with regard to the
disbursement schedule, interest rate, service charges, prepayment charges, penal interest
etc. RBI further informed that it does not prescribe the interest rates to be charged by
NBFCs (other than for NBFC-Micro Finance I nstitutions) on their loans including home
loans and that the rate of interest charged by the NBFCs is governed by the terms and
conditions of the loan agreement entered into between the borrower and the NBFCs.

Reduction in interst rates for housing loans
2618. SHRI A K. SELVARAJ: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the Government is considering to provide a front
end reduction in interest rates for housing loans in the first two years to boost demand
in the real estate sector and reduce inventory of unsold houses;

(b) if so, the details thereof;

() whether it isalso afact that the sluggish demand in real estate segment has
affected over all economy of the country; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As per Reserve Bank of India (RBI) master circular on
Interest Rates on Advances (Circular No. DBR. No. Dir. BC. 9/13.03.00/2015-16 dated
July 1, 2015), the credit decisions stand deregulated. Banks are required to take credit
related decisions based on their internal assessment of the commercial viability of the
loan within their Board approved policies and broad regulatory guidelines. As such
decision regarding interest rates applicable on housing loans and the terms of their
repayment fall within the purview of credit decisions required to be taken by banks in
line with their Board approved policies and regulatory guidelines.

However, in order to enable better transmission of rate cuts to customers, RBI
vide circular dated October 1, 2019 has made it mandatory for banks to link all new
floating rate personal or retail loans to an external benchmark. The banks are free to
choose one of the several benchmarks indicated in the circular such as RBI policy repo
rate, Government of India 3-Months Treasury Bill yield published by the Financial
Benchmarks India Private Ltd (FBIL), Government of India 6-Months Treasury Bill yield
published by the FBIL and any other benchmark market interest rate published by the
FBIL.

(c) and (d) Subdued demand in real estate can have a deleterious impact on the
economy as besides being an employment generator, housing has a significant multiplier
effect in boosting economic activity and output in alarge number of ancillary industries
directly or indirectly. However, the credit data from RBI indicates that credit demand
in the real estate sector has been steady as credit to the real estate sector has registered
agrowth of 14% during Financial Year (FY) 2017-18, 20% during FY 2018-19 and 9.7%
in the first three quarters of FY 2019-2020 (up to 31.12.2019) as tabulated below:

Name Credit to Real Estate Sector (amount in ¥ crore)
31032017 31032018 31032019 31.12.2019

Scheduled Commercial Banks ~ 13,01,593 14,84,276 1787963 19,61,516

Unclaimed deposit amount in Public and
Private Sector | nsurance companies

2619. SHRI G C. CHANDRASHEKHAR: Will the Minister of FINANCE be pleased
to state:
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(@ whether Government can share the details of unclaimed investment amount
in both Public Sector and Private Sector Insurance companies,

(b) if so, the details thereof;
(¢) if not, the reasons for not sharing; and

(d) whether Government has any plan to use this unclaimed amount to empower
farmers, labourers and build education and healthcare institutions?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) As per Insurance Regulatory and Development Authority
of India (IRDALI), unclaimed amount of policyholders with Public and Private sector
insurance companies as on 31.03.2019 was 14491.05 crore and T 3971.55 crore
respectively.

(d) Government has established Senior Citizens Welfare Fund to utilize the
unclaimed money on socia and welfare schemes of senior citizens. Insurance companies
are required to transfer the unclaimed amount pending for more than 10 years to the
Senior Citizens Welfare Fund on or before 1st March every year. The Fund shall be
utilized for such schemes for promotion of the welfare of senior citizens in line with
the National Policy on Older Persons and the National Policy on Senior Citizens.

Guaranteed reimbur sement of amount
deposited in banks

2620. SHRI GC. CHANDRASHEKHAR: Will the Minister of FINANCE be pleased
to state:

(@ the details of the enhancement of the guaranteed reimbursement of amount
deposited in banks;

(b) how Government arrive at the guaranteed figure of ¥ 5 lakh for individual
depositor where earlier Bank deposits was insured upto Rs 1 lakh; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) With a view to providing a greater measure of protection to
depositors in banks, the Deposit Insurance and Credit Guarantee Corporation (DICGC)
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has raised the limit of insurance cover for depositors in insured banks from ¥ 1 lakh
to X 5lakh per depositor with effect from 04.02.2020, with the approval of the Government
of India

(b) and (c) The proposal to raise the limit of insurance cover for depositors in
insured banks from ¥ 1 lakh to ¥ 5 lakh was received by the Government of India from
DICGC. DICGC reviews the deposit insurance cover keeping in view its financial
position and the interest of the banking system of the country as a whole, in terms of
the provisions of Section 16(1) of the DICGC Act, 1961 which provides that the
Corporation may, from time to time, having regard to its financial position and to the
interest of the banking system of the country as a whole, raise, with the previous
approval of the Central Government, the financial limit of the total amount payable to
one depositor in respect of his deposit at all the branches of a bank taken together.

Business of fake currency notes

12621. SHRI LAL SINH VADODIA: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that the business of fake currency notes is flourishing

in various parts of the country;
(b) if so, whether Government proposes to take any step to prevent it; and
(¢) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) to (c) As per data of National Crime Records Bureau (NCRB),
there is declining trend in Fake Indian Currency Notes (FICN) seized during the years
2017, 2018 and 2019. The Government of India has taken various measures to check the
smuggling and circulation of fake Indian currency notes in the country, which,

inter alia, include the following:

() FICN Coordination Group (FCORD) has been formed by the Ministry of
Home Affairs to share intelligence/information among the security agencies
of the state/centre to counter the problem of circulation of fake currency
cases.

tOriginal notice of the question was received in Hindi.
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(i) A Teror Funding and Fake Currency Cell (TFFC) has been constituted in
NLA to investigate terror funding and fake currency cases.

@iy A Memorandum of Understanding (MoU) has been signed between India
and Bangladesh to prevent and counter smuggling and circulation of fake
currency notes.

(iv) Security at the international borders has been strengthened by using new
surveillance technology, deploying additional manpower for round the clock
surveillance, establishing observations posts along the international border,
erection of border fencing and intensive patrolling.

Funds by banksto finish incomplete and
pending house projects

12622. SHRI RAM NATH THAKUR: Will the Minister of FINANCE be pleased
to state:

(8 whether it is a fact that an announcement has been made by Government
to provide funds by banks in order to finish the incomplete and pending projects to
build houses;

(b) if so, the details thereof; and

() whether Government is aware of the fact that banks are reluctant to give

loans to people and harass them?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The Cabinet in its meeting held on 6th November, 2019
approved creation of a Special Window for Affordable and Middle-Income Housing to
provide last mile funding for completion of stalled RERA registered housing projects
with the objective of helping homebuyersin getting delivery of their home. The Specia
Window will comprise of professionally managed Alternative Investment Funds (AlFs).
The AlFs formed/funded under the special window will be privately managed AlFs that
will receive contribution from multiple stakeholders including Government of India,
Government-related and private financia institutions, sovereign wealth funds, public
and private banks, domestic pension and provident funds, global pension funds and
other institutional investors. SWAMIH Investment Fund-l is the first Alternative

TOriginal notice of the question was received in Hindi.
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Investment Fund set up under the Special Window with target size of 12500 crore, in
which 13 domestic and financial institutions and Government of India have contributed
atotal amount of INR 10,530 crore. The contribution of Government of Indiato the fund
is INR 5000 crore. SBICAP Ventures Limited has been appointed as the Investment
Manager for the SWAMIH Investment Fund-I.

() The year-on-year credit growth of retail/personal segment in general and
housing loan in particular, for Scheduled Commercial Banks (SCBs) has increased by
16.9% and 17.5% respectively, as per RBI's 'Deployment of Gross Bank Credit by Major
Sectors' released on 28th February 2020.

Pay revision of bank employees

2623. SHRI SANTANU SEN: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the pay wage revision of more than 10 lakh bank
employees is due since November 1, 2017,

(b) if so, the reasons therefor;

(¢) the details of action taken by Government for speedy settlement of wage

revision;

(d) whether Government has fixed any deadline to arrive at a settlement between
bank employee unions and Indian Bank Association (IBA) regarding pending wage
revision in light of more than two years delay; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (e) Wages in PSBs are settled every five years through
bipartite settlement between the Indian Banks' Association (which negotiates on behalf
of bank managements on their specific mandate) and unions/associations of bank
employees. PSBs had been requested by the Government to expedite steps for wage
revision. Indian Banks Association (IBA) has informed that it has been in negotiations
for wage revision in respect of 8.47 lakh PSB employees due since 1.11.2017. IBA has
also informed that one month's ad hoc salary has been paid to PSB employees in
October 2019.
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Income tax notices under limited scrutiny
2624. SHRI MAJEED MEMON: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that Income Tax Department is continuously slapping
individuals with tax notices holding them liable to pay more taxes on frivolous issues,
if so, the reasons therefor;

(b) whether Income Tax Department has also issued notices to more than 60,000
tax payers under "Limited Scrutiny";

(c) if so, the details thereof and if not, the reasons therefor; and
(d) the aspects covered under "Limited Scrutiny"?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) No Sir. The Income-tax Department is not slapping individuals
with tax notices holding them liable to pay more taxes on frivolous issues. A Computer
Assisted Scrutiny Selection (CASS) method is being followed for selecting the cases
for scrutiny in order to ensure that honest taxpayers are not harassed and only cases
of having high risks of potential tax evasion are subjected to scrutiny assessment by
the Income-tax Department. CASS is a system-based method for scrutiny selection
which identifies the cases having high risks of potential tax evasion through data-
analytics and three-hundred sixty-degree data profiling of taxpayers in a non-
discretionary manner as per the rule-based selection criteria duly approved by the
Central Board of Direct Taxes (CBDT).

(b) and (c) Under CASS, cases are selected for scrutiny in two categories namely
"Limited Scrutiny-' and "Complete Scrutiny”. During the CASS cycle 2019, a total of
73,255 cases have been selected under "Limited Scrutiny”.

(d) In"Limited Scrutiny" cases, the issue(s) for which a case has been selected
for scrutiny under CASS are communicated to the taxpayer concerned in the notice
under section 143(2) of the Income-tax Act, 1961 itself. Further, the scope of enquiry/
investigation by an Assessing Officer in such "Limited Scrutiny” casesis limited to the
specific issue(s) for which the case has been selected for scrutiny.

However, in respect of such cases selected for "Limited Scrutiny”, where credible
specific information has been/is received from any law-enforcement/inteliigence/regulatory
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authority or agency regarding tax-evasion, then only issue(s) arising from such
information can be examined during the course of conduct of assessment proceedings
in such "Limited Scrutiny" cases, only with prior administrative approval of the Pr. CIT/
CIT concerned as per the procedure laid down by CBDT.

Loansunder mudraturningin NPAs

T2625. SHRI NARAYAN RANE: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that NPAs of the banks have increased because of
irregularities in paying the loans distributed under the Pradhan Mantri Mudra Yojana
in the districts of Konkan region of Maharashtra;

(b) if so, the details thereof for the last three years, year-wise;

() whether Government has found any shortcomings in the implementation of
Pradhan Mantri Mudra Yojana;, and

(d) if so, the manner in which Government has extricated the above shortcomings?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As reported by Public Sector Banks (PSBs), total Non-
Performing Assets (NPAS) for loans extended under Pradhan Mantri Mudra Yojana
(PMMY) during the last three years were Rs 3,790.35 crore (2016-17) and Rs 7,277.31
crore (2017-18) and ¥11,483.42 crore (2018-19) respectively. NPAs under PMMY ason
31st March, 2019 for PSBs were 3.76% of the amount disbursed under the scheme.
District/region-wise NPA data under the Scheme is not centrally maintained.

(c) and (d) Any complaints received in respect of implementation of PMMY
including turning down of loan applications, delay in turn-around-time (TAT) and
lenders' insisting on collateral/guarantor on certain occasions, are redressed in
coordination with the respective banks. A number of steps have been taken to improve
implementation of the scheme which inter alia, include:

e provision for online applications through psbloansin59minutes and
udyamimitra portal

tOriginal notice of the question was received in Hindi.
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e intensive publicity campaigns for increased visibility of the scheme for
lenders and borrowers
o simplification of application forms
e nomination of Mudra Nodal Officers in Public Sector Banks (PSBs)
e periodic monitoring of performance of PSBs with regard to PMMY
e PSBs have also been advised to

- regularly monitor asset quality for small ticket size loans including
PMMY loans

- make granular analysis of Mudra NPA accounts
- improve underwriting standards, and
- maintain regular and intensive contacts with PMMY borrowers.

Disbursement of loansto small farmers
in Konkan region

12626. SHRI NARAYAN RANE: Will the Minister of FINANCE be pleased to
state:

(@ the amount of loans given by the Public Sector Banks to the marginalised
farmers, small farmers and micro, small and medium enterprises in the districts in
Konkan region of Maharashtra during the last three years, year-wise;

(b) whether Public Sector Banks have disbursed loans according to the guidelines
of Central Government to the marginalised farmers, small farmers and micro, small and
medium enterprises in the districts in Konkan region of Maharashtra:

(c) if so, the details thereof; and

(d) if not, the action taken by Government against the Public Sector Banks,

bank-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) to (d) As reported by Reserve Bank of India (RBI), total credit
amount outstanding for Scheduled Commercial Banks for Small and Marginal Farmers

TOriginal notice of the question was received in Hindi.
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and Micro Small and Medium Enterprises (MSMES) at the end of the last three financial
years for the State of Maharashtra are as under:

(Amount in ¥ crore)

Sl. No. Financial Year Balance Outstanding Balance
for small and Outstanding
marginal farmers for MSME
sector
1 2016-17 8521252 250605.29
2 2017-18 106425.55 235191.58
3 2018-19 158516.83 262887.01
Source: RBI

The Master Directions on Priority Sector Lending (PSL) issued by RBI provides
that within the overall PSL target of 40% of Adjusted Net Bank Credit (ANBC) or Credit
Equivalent Amount of Off Balance Sheet Exposure (CEOBE), whichever is higher, 18%
and 7.5% has been earmarked for lending to agriculture sector and Micro Enterprises
respectively. Within the 18% target for agriculture sector, a sub-target of 8% is prescribed
for lending to small and marginal farmers. The said target are required to be achieved
by banks at the national level, and no separate State-level targets under PSL is

assigned to banks.

Details of loan given by Public Sector Banks to small and Marginal Farmers and
Micro Enterprises and their percentage vis-a-vis ANBC during the last three years, as

reported by RBI, is as under:

(Amount in ¥ crore)

Financial ANBC Small and Marginal Farmers ~ Micro Enterprises
vear AMT % of ANBC  AMT % of ANBC
2016-17 5329716.19 466149.26 875 332320.18 6.24
2017-18 518911823 463304.69 893 33171061 6.39

2018-19 5666226.49 502922.13 888 410348.16 124
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RBI monitors the performance of banks against the stipulated targets/ sub-targets
under PSL (on 'quarterly' basis). Further, as per the directions of RBI, Scheduled
Commercial Banks (SCBs) having any shortfall in lending to priority sector shall be
allocated amounts for contribution to the Rural Infrastructure Development Fund (RIDF)
established with NABARD and other Funds with NABARD/NHB/SIDBI/ MUDRA Ltd.,
as decided by the Reserve Bank from time to time. Also, non-achievement of the priority
sector targets/ sub-targets are also taken into account by RBI while considering
regulatory clearances/ approvals for various purposes to the banks.

Conversion of IREDA into a green bank

2627. SHRI DEREK O' BRIEN: Will the Minister of FINANCE be pleased to state:

(@ whether Government had signalled the intention of converting IREDA into
a green bank, if so, the details thereof; and

(b) whether any step has been taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (&) and (b) Indian Renewable Energy Development Agency (IREDA)
is a Government of India enterprise under the administrative control of the Ministry of
New and Renewable Energy (MNRE). Accordingly, inputs in respect of the question
were sought from MNRE and in response to the same, IREDA has informed that there
is no such proposal of converting IREDA into a green bank.

M easurement reporting verification for climate finance
2628. SHRI DEREK O' BRIEN: Will the Minister of FINANCE be pleased to state:

(@ how far India has progressed on developing a Measurement Reporting
Verification (MRV) for Climate Finance, the details thereof;

(b) the agency of Government working on this project, the details thereof;

() the additional finance/capacity-building support India has received on the
above project, the details thereof; and

(d) whether some studies have been conducted to establish a robust MRV, if
so, the details of the studies conducted and the findings thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As a Party to the United Nations Framework Convention
on Climate Change (UNFCCC), its Kyoto Protocol and Paris Agreement, India's
commitments and responsibilities are in line with India's status as a devel oping country
Party under the UNFCCC, which are different from those of the developed countries.
Under the Enhanced Transparency Framework of the Paris Agreement, developed
countries have to report climate finance, provided and mobilized. Further, as per the
Article 9 of the Agreement, devel oped countries are mandated to biennially communicate
quantitative and qualitative information related to climate finance. Measurement,
Reporting and Verification (MRV) of climate finance is an evolving subject in the
multilateral negotiations under the aegis of UNFCCC and its Paris Agreement.

(c) and (d) As per the Guidelines to prepare Biennial Update Reports (BURS),
developing country Parties should provide updated information on constraints and
gaps, and related financial, technical and capacity-building needs and on financia
resources, technology transfer, capacity-building and technical support received. BURs
prepared by Ministry of Environment, Forest & Climate Change and submitted to
UNFCCC contain a chapter on Domestic MRV Arrangement, which isin the context of
mitigation actions. To prepare BURs and Third National Communication, India has
received a total grant of USD 9.01 million from the Global Environment Facility, an
operating entity under the financial mechanism of UNFCCC. To address climate change,
the developed countries had promised new and additional financial resources to
developing countries, including USD 100 billion per year by 2020. This promise has not
been honoured by developed countries and approximately only USD 10.3 billion have
been pledged under the Green Climate Fund so far reiterating the need for a robust
global MRV system for climate finance.

Increasing theinsured deposits
2629. SHRI NARESH GUJRAL: Will the Minister of FINANCE be pleased to state:

(@ whether Government intends to increase the insured deposits by the Deposit
Insurance and Credit Guarantee Corporation (DICGC) from the current amount of rupees
one lakh in light of recent PMC Bank crisis, if so, the details thereof;

(b) whether the Ministry is planning to bring any Bill regarding deposit insurance
after dropping the Financial Resolution and Deposit Insurance Bill without the 'bail-in
clause' for the banks; and
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() whether there are any steps, mandated by RBI for Public Sector Banks to
secure the deposits of the public, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) With aview to providing a greater measure of protection
to depositors in banks, the Deposit Insurance and Credit Guarantee Corporation (DICGC)
has raised the limit of insurance cover for depositors in insured banks from % 1 lakh
to 5 lakh per depositor with effect from 04.02.2020, with the approval of the Government
of India. Thereis no proposal to bring any Bill exclusively regarding deposit insurance.

(c) The Reserve Bank of India (RBI) is the regulator and supervisor of banks
in the country and issues regulations, directions and guidelines to all banks from time
to time with a view to maintain public confidence in the banking system, protect
depositors' interest and provide secure and effective banking services to the public.

Reduction of budget allocation for various schemes

2630. SHRI RAVI PRAKASH VERMA:
SHRI B. K. HARI PRASAD:

Will the Minister of FINANCE be pleased to state:

(@ thedetails of the schemes of Central Government like MGNREGA, nutrition
scheme for children and women, scheme for remunerative price to farmers for their
produce etc., for which allocations have been slashed during the current budget for
2020-21 in comparison to the previous year, scheme-wise;

(b) thedetails of alocations made during budgets 2019-20 and 2020-21, scheme-
wise; and
(c) the reasons for slashing the budget allocations, scheme-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (@) to (c)

() The budget alocation for financial year 2019-20 and 2020-21 in respect of
the scheme such as MGNREGA, major nutrition scheme for children and
women viz., ICDS, National Programme of Mid Day Meal in Schools and
schemes for remunerative price to farmers for their produce viz., Market
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Intervention Scheme and Price Support Scheme (MIS-PSS), Pradhan Mantri
Annadata Aay Sanrakshan Yojna (PM-AASHA), Food Subsidy etc. are as

under:
(X in crore)

Name of the Scheme BE 2019-20 BE 2020-21
MGNREGA 60,000 61,500
UmbrdlaICDS* 23584 24557
National Programme of Mid Day

Meal in Schools 11,000 11,000
MIS-PSS 3,000 2,000
PM-AASHA 1500 500
Food Subsidy 1,84,220 115570

* Excluding allocation for Pradhan Mantri Matru Vandan Yojana & Child Protection Services

(i) For Food Subsidy, in addition to budget allocation, financial support of °
1,36,600 crore has also been estimated for FCI from National Small Savings
Fund (NSSF) in BE 2020-21.

(i) The alocation for each scheme is determined after taking into account the
requirement of funds including absorptive capacity of the scheme and overall
resource position of the Government.

Education loan by nationalised banks

2631 SHRI NARAYAN LAL PANCHARIYA: Will the Minister of FINANCE be
pleased to state:

(@ the details of the instructions/guidelines issued by Government/Reserve
Bank of Indiato the banks including State Bank of India for granting education loans

for pursuing higher education;

(b) whether the SBI and afew other nationalised banks are not granting education
loan for post-graduation diploma courses conducted by colleges and approved by
AICTE;

(¢) if so, the reasons therefor;
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(d) whether as a result thereof, the students particularly those belonging to SC/
ST and poor class families are being exploited by the private banks by charging higher
interest rates, and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) The Reserve Bank of India (RBI) has advised all Scheduled
Commercia Banks (SCBs) to adopt Education Loan Scheme, formulated by Indian
Banks Association (IBA), vide circular RPCD.PLNFS. BC. NO.83/06.12.05/ 2000-01 dated
April 28, 2001.

IBA has formulated and circulated to all member banks including State Bank of
India (SBI) a "Model Education Loan Scheme' for providing financial support to
meritorious students for pursuing higher education in India and abroad. Salient features
of the scheme inter-alia include;

() Loans upto Rs 10 lakh for study in India and upto Rs 20 lakh for study
abroad

(i) Collatera freeloans upto 7.5 lakh under the Credit Guarantee Fund Scheme
for Education Loans (CGFSEL)

(@iii) No Margin for loans upto ¥ 7.50 lakh
(iv) Repayment period of 15 years
(v)  One year moratorium for repayment after completion of studiesin all cases

(vi) Moratorium taking into account spells of unemployment/under-employment,
say two or three times during the life cycle of the loan

(vii)  Moratorium for the incubation period if the student wants to take up a start-
up venture after graduation.

The IBA scheme provides broad guidelines to the banks to operationalise the
educational loan scheme. However, the implementing banks may vary their products as
may be required.

(b) to (e) As per IBA Model Scheme, approved courses leading to graduate/ post
graduate degree and P G Diploma conducted by Colleges/ Universities recognized by
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the University Grants Commission, the All India Council for Technical Education, the
Indian Council of Medical Research, etc. are eligible for education loan.

SBI and other nationalised banks are granting education loan for post-graduation
diploma courses conducted by the colleges and approved by AICTE without any

discrimination.
Merger with Bank of Baroda

2632. PROF. M. V. RAJEEV GOWDA: Will the Minister of FINANCE be pleased
to state:

(@ present value of debt of Bank of Baroda as of April 1, 2019, after its merger
with Vijaya Bank and Dena Bank;

(b) current loan growth rate of Bank of Baroda;

() number of assets of Vijaya Bank and Dena Bank that have now been
recognised and identified as Non-Performing Assets by Bank of Baroda;

(d) total administrative and miscellaneous cost undertaken due to merger of

banks in multiple branches;

(6 number of employee positions that represent a duplication of roles and

responsibilities after the merger; and

(f) Government's plans for dealing with these redundancies arising from
duplication of roles and responsibilities?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Bank of Baroda has informed that the present value of
debt of Bank of Baroda after amalgamation of Vijaya Bank and Dena Bank into Bank
of Baroda is ¥ 73,374 crore. The total value of assets of the bank on the said date is
¥10,81,909 crore. In the third quarter of the current financial year, Bank of Baroda has
posted a quarter-on-quarter credit growth of 2.69% which corresponds to annualised
growth of 10.75%.

(c) and (d) The number of accounts of the erstwhile Dena Bank and the erstwhile
Vijaya Bank that have become non-perfonning assets, post their amalgamation into

Bank of Baroda, as a percentage of the total number of standard accounts as on
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1.4.2019 of the amalgamated bank, is 0.47%. Further, the total administrative and
miscellaneous cost undertaken for the amalgamation, in multiple branches was 3.5% of
the total operating expenses of the three banks taken together as on 31.3.2019.

(e) and (f) With respect to the duplication of roles and responsibilities after the
merger, the bank has informed that there is no duplication of roles and responsibilities
among employees of the bank as the integration of human resources was well planned
and executed through deployment and integration of staff. As such, the question of
plans for dealing with redundancies does not arise.

Freguent demand to update KY C by banks

2633. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
FINANCE be pleased to state:

(@ whether Government has requested all the Banks to update the KY Cs of the
customers once again who had aready provided the same to the banks at the time of

opening of accounts in the Banks, if so, the details thereof; and

(b) whether Government received any complaints about banks asking frequently
the customers to update the KYCs, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (8) The Government has not requested any bank to once again
update the KY Cs of the customers who had aready provided the same to the banks
at the time of opening of accounts. As regards guidelines regarding periodic updation
of KY C, the same have been issued by the Reserve Bank of India (RBI) in terms of Rule
9 (12) (i) of the Prevention of Money Laundering Rules, 2005 (PML Rules), which
provide that every reporting entity shall exercise ongoing due diligence with respect
to the business relationship with every client and closely examines the transactions in
order to ensure that they are consistent with their knowledge of the client, his business
and risk profile and where necessary, the source of funds. Accordingly, Section 38 of
RBI's Master Direction on KY C dated 25.02.2016 provides that periodic updation shall
be carried out at least once in every two years for high risk customers, once in every
eight years for medium risk customers and once in every ten years for low risk

customers as per the procedure prescribed by RBI.
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(b) RBI hasinformed that it has received complaints and queries from individuals
in this regard and such complaints and queries have been adequately replied to by RBI.

Restoration of sharing pattern in SDRF

2634.  SHRIMATI SAROJNI HEMBRAM:
SHRI NARENDRA KUMAR SWAIN:

Will the Minister of FINANCE be pleased to state:

(@ whether the Ministry is considering to take appropriate steps to revert back
to the sharing pattern of 90:10 in State Disaster Response Fund (SDRF) of Odisha in
line with the recommendation of Fourteenth Finance Commission;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor and the remedial steps being taken to lessen the
burden on the State Government?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY: (a) No, Sir.

(b) Does not arise.

() The 14th Finance Commission (FFC) had recommended aggregate corpus of
State Disaster Response Fund (SDRF) for al States for the award period 2015-20 and
that States contribute 10% to SDRF during the award period with the remaining 90%
coming from the Union Government. Government accepted the above recommendation
with the modification that the percentage share of the States will continue to be as
before; and that, once GST is in place, the recommendation of FFC on disaster relief
would be fully implemented. Accordingly, central share of SDRF is being released to
States on 75:25 sharing basis between Centre and States in case of general category
States including Odisha and 90:10 in case of special category States.

The Goods and Services Tax (GST) has been introduced from 01.07.2017. Since
GST has not stabilized, the Government has decided that during 14th Finance Commission
(14th FC) award period, Centre's share in SDRF shall remain in the same ratio asit was
in 13th FC award period.

In order to lessen the burden of cyclone FANFI of May, 2019, Ministry of Finance
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has provided additional financial assistance of ¥ 3114.46 crore from NDRF to the State
Government of Odishain 2019-20.

Financial support for patients suffering
from rare diseases

2635. SHRI S. MUTHUKARUPPAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whetheritisafact that the wait for financial support for treatment is getting
longer for patients with rare diseases such as Lysosomal Storage Disorders, etc.;

(b) whether it isalso afact that a National Policy for Treatment of Rare Diseases
is yet to be finalised; and

(¢) whether there has been a demand to provide interim support for patients till
the national policy was finalised and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Draft National Policy for
Rare Diseases has been finalized and placed on the website of the Ministry of Health
and Family Welfare with aview to elicit comments/ views of the stakeholders, including
the States/UTs and the general public.

In the meanwhile, under the Umbrella Scheme of Rashtriya Arogya Nidhi, a
component of rare disease has been included w.e.f. 01.01.2019 for providing one-time
financial assistance upto 315 lakh to patients belonging to families living below threshold
poverty line for treatment of specified Rare Diseases amenable to one-time treatment
in Government hospitals. This covers disorders amenable to treatment with Hematopoietic
Stem Cell Transplantation (HSCT) including such Lysosomal Storage Disorders (LSDs)
for which Enzyme Replacement Therapy (ERT) is presently not available and severe
form of Mucopolysaccharoidosis (MPS) type | within first 2 years of age.

Children'sdeaths from pneumonia and diarrhoea

2636. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ the number of deaths of children reported due to pneumonia and diarrhoea
during the last five years in the country, State/UT-wise, especially in the State of
Punjab; and
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(b) the steps being taken to eradicate pneumonia and diarrhoea in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) The State/UT-wise number of
deaths of children due to diarrhea and pneumonia including for Punjab as reported in
Health Management Information System in the last five years is given in Statement-|
and Il (See below).

(b) The Government of India under Reproductive, Maternal, Newborn, Child,
Adolescent health and Nutrition (RMNCHA+N) program of National Health Missioniis
implementing following interventions to accelerate action to prevent pneumonia and

diarrhoea deaths among children:

o Defeat Diarrhoea (D2) initiative has been launched for reducing child deaths due
to diarrhea in the country. The initiative includes:

- Promoting use of Oral Rehydration Solution (ORS) and Zinc tablet among
children by improved availability.

- Pre-positioning of ORS to households and demonstration of ORS preparation.
- Promoting handwashing.

- Organizing campaigns for enhanced advocacy and communication on
prevention and control of diarrhea.

- Fecility level strengthening to manage cases of dehydration.

- Interpersonal activities by Auxiliary Nurse Midwife (ANM) during Village
Health Sanitation and Nutrition Days (VHSND).

- Constitution of mobile health teams for urban areas and hard to reach
terrains for intensified diarrhoea control activities.

*  SAANS (Social Awareness and Actions to Neutralize Pneumonia Successfully)
Initiative has been launched to accel erate action to reduce deaths due to Childhood
Pneumonia.

The SAANS initiative encompasses three pronged strategy: i) National Childhood
Pneumonia Management Guidelines on treatment and management of Childhood
Pneumonia by introducing use of amoxicillin by ANM; ii) Skill building and training of
service providers for identification and standardized management of Pneumonia; and
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iii) a360° communication SAANS Campaign to ensure greater awareness on childhood

Pneumonia among families and parents.

Facility based-Integrated Management of Neonatal and Childhood IlIness (F-
IMNCI) training to build capacity of Medical Officer and Nursesin Primary Health
Centres, Community Health Centres, and District Hospital on Acute Respiratory
Infection (ARI) and Diarrhoea Management.

Universal Immunization Programme (UIP) focuses on Measles, Haemophilus
Influenzae (B), Rotavirus vaccine (RVV) and Pneumococcal Conjugate Vaccine
(PCV) for prevention of pneumonia and diarrhoea. Mission Indradhanush is
targeted to immunize children who are either unvaccinated or partially vaccinated
i.e. those that have not been covered during the rounds of routine immunization
for various reasons. Intensified Mission Indradhanush (IMI) 2.0 is implemented
as per road-map for achieving 90% full immunization coverage across the country.

Early initiation and exclusive breastfeeding for first six months and appropriate
Infant and Young Child Feeding (1'YCF) practices are promoted under Mothers
Absolute Affection (MAA) initiative.

Satement-|

Details of Number of Deaths in Under 5 Children due to Diarrhoea as reported

by SatesUTs in HMIS from 2014-15 to 2018-19

Sl. No.States/UTs 2018-19 2017-18 2016-17 201516 2014-15
2 3 4 5 6 7
All India 2715 184 1004 o2 872
1 Andaman and 1 0
Nicobar Islands
2 Andhra Pradesh 2 7 7 2 7
3 Arunachal Pradesh 6 10 2 2 2
4 Assam 53 &0 ) a A
5 Biha 141 241 143 3 1
6 Chandigarh 4 8
7 Chhattisgarh 5% 138 37 a1 51
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1 2 3 4 5 6 7
8 Dadraand Nagar Haveli 0 2 2
9 Daman and Diu 1 0 1 1
10 Ddhi 0 0 64 il 4]
Il Goa 0 1
2 Gujarat 485 244 53 53 K0
13 Haryana 19% a3
14 Himachal Pradesh 16 24 7 15 9
15 Jammu and Kashmir n 4 7 9 4
16 Jharkhand v ® Y 7 5
17 Karnataka (69) 124 PA] 2 16
18 Keda 17 14
19 Lakshadweep 0 0 1
20 Madhya Pradesh 314 328 147 155 n
21 Maharashtra 100 a1 b 16 ¢l
2 Manipur 4 9 5 7 9
23 Meghalaya B 153 D 12 &
24 Mizoram 2 n 13 n 17
25 Nagaand 8 8 3 5 3
2% Odisha 57 & A 5 6¢)
27 Puducherry 2 0 1
28 Punjab K3 & % 66 0
29 Rajasthan 260 128 e D 63
D Skkim 1 2
3L Tamil Nadu 51 129 13 15 48
R Telangana 166 116 5
B Tripura 1 5 4 7 1
34 Uttar Pradesh 313 550 3B 50 24
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1 2 3 4 5 6 7
¥ Uttarakhand 2 3 8 5 6
P West Bengal (55) 514 45 ) Y

Satement-11

Details of Number of Deaths in Under 5 Children due to Pneumonia
as reported by Sates/UTs in HMIS from 2014-15 to 2018-19

Sl. No. States/UTs 2018-19 2017-18 2016-17 2015-16 2014-15

1 2 3 4 5 6 7

All India 14949 16282 10015 486 %72
1 Andaman and 0 10 4 4 4

Nicobar Islands
2 Andhra Pradesh 437 576 163 215 109
3 Arunacha Pradesh 12 10 6 16 6
4 Assam 73 1050 448 338 397
5 Bihar 54 836 470 213 4
6 Chandigarh 51 45 n 3 53
7 Chhattisgarh 646 669 565 601 665
8 Dadraand Nagar Haveli 17 2% u 6 13
9 Daman and Diu 2 0 1
10 Ddhi 2 817 296 32 412
1 Goa 7 n 6 7 15
12 Gujarat 1166 1337 520 312 373
13 Haryana 45 138 1 22 187
14 Himachal Pradesh 68 2 5% 57 63
15 Jammu and Kashmir 114 45 3 % A
16 Jharkhand 236 25 100 ) B
17 Karnataka 625 691 372 388 3Bl
18 Kerda m 157 5 10 2
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1 2 3 4 5 6 7

19 Lakshadweep 2 0 1 1

20 Madhya Pradesh 1977 1907 1497 1405 1083
21 Maharashtra 1015 980 781 770 1155
2 Manipur 9 13 12 “ n
23 Meghalaya 409 429 632 589 435
24 Mizoram 67 & s B 25
2 Nagaland 2 3 2 D 2
2% Odisha 1262 1125 1012 863 1011
27 Puducherry L 2 4 3
28 Punjab 153 205 130 145 132
29 Rajasthan 1198 1676 1482 1285 171
D Skkim n 6 3 14 3
3l Tamil Nadu 27 3% & 125 339
R Telangana t7) 189 &b 4 57
3B Tripura 57 a S 2] 112 126
34 Uttar Pradesh 568 990 18 167 53
3 Uttarakhand L0 K2 14 % B
b West Bengal 1575 1390 723 745 882

Preventing assault on doctors and hospital staff

2637. SHRI C. M. RAMESH: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ the number of incidents of assault on doctors and hospital staff which have
come to light in the country during the last two years; and

(b) the steps which Government and the Indian Medical Association have taken
to protect the Doctors community and prevent such incidentsand the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (8) As per Constitutiona provisions,
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'Health' and 'Law & Order' are State subjects. Therefore, the concerned State/Union
Territory (UT) Government are required to take measures to prevent such incidents

under the appropriate legal framework applicable in the respective State/UT. Details of

such cases are not maintained centrally.

(b)

the Government has issued an advisory to all States/lUTs to consider

immediate measures for inculcating an effective sense of security among the doctors

on duty, as under:

0

(i)

(i)
@iv)
(v)
(vi)
(vii)
(viii)

Security of sensitive hospitals to be managed by a designated and trained
force,

Installation of Closed Circuit Television (CCTV) cameras and round the
clock Quick Reaction Teams (QRTs) with effective communication/security
gadgets particularly at Casualty, Emergency and areas having high footfalls,

Well-equipped centralized control room for monitoring and quick response,
Entry restriction for undesirable persons,

Institutional First Information Report (FIR) against assaulters,

Display of legislation protecting doctors in every hospital and police station,
Appointment of Nodal Officer to monitor medical negligence,

Expeditious filling up of vacant posts of doctors and para medical staff in
hospitals/Primary Health Centres to avoid excessive burden/pressure on
doctors and to maintain global doctor-patient ratio,

Better infrastructural facilities and medical equipment and provision of extra
monetary incentive for the doctors and para medical staff serving in hard/
remote areas as compared to major and metro cities with better career
prospects, etc.

Check on unhealthy componentsin fast foods

2638. SHRI RAKESH SINHA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

@

the steps taken up by Government to check unhealthy components in fast

foods whose market is growing;
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(b) how many such food items were checked and found containing damaging

components;

() whether it is mandatory for the producers of fast foods and drinks to
mention components of chemicals, carbon etc. and medically required for healthy life;
and

(d) whether Government has checked foreign brands of fast foods to see whether
they are compatible with our health or carry things which can cause adverse impact
and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) 'Fast food' is not defined
under Food Safety and Standards (FSS) Act, 2006 and Rules and Regulations made
thereunder. Quality and Safety standards of different categories of food items, including
processed food, have been defined under Food Safety and Standards Act, 2006, Food
Safety and Standards (Food Products and Food Additives) Regulations, 2011, Food
Safety and Standards (Heath Supplements, Nutraceuticals, Foods for Special Dietary
Use, Food for Special Medical Purpose, Functional Food and Novel Food) Regulations,
2016, Organic Foods Regulations. 2017, Alcoholic Beverages Regulations, 2018 and
Food Safety and Standards (Contaminants, Toxins and Residues) Regulations etc.
Further, the hygienic standards such as Good Hygiene Practices (GHP), Good
Manufacturing Practices (GMP) and personal hygiene are prescribed under Schedule
IV of Food Safety and Standards (Licensing and Registration of Food Businesses)
Regulations, 2011.

Requirements for Packaging are specified in Food Safety and Standards (Packaging)
Regulations. 2018. Labelling requirements are specified in Food Safety and Standards
(Packaging and Labelling) Regulations, 2011.

Every Food Business Operator (FBO) in the country, including those dealing with
pre-packaged or ready to serve food, has to follow and comply with various norms and
standards prescribed under FSS Act, Rules and Regulations made thereunder. The
implementation and enforcement these norms and standards for ensuring safety of food
products is primarily the responsibility of State/UT Governments. To ensure this,
regular surveillance, monitoring, inspection of premises of food business operators and
also random sampling of food products, including foreign brands/imported food products



208 Written Answers to [RAJYA SABHA] Unstarred Questions

(when placed in domestic market for sale) is being carried out by the food safety
officials of State/lUT Governments to check the compliance and in cases of violation
of the prescribed norms and standards, improvement notice/penal action are initiated
against the defaulting Food Business Operator under Food Safety and Standards Act,
2006. Further, the labelling requirements are mandatory for pre-packaged food and all
such pre-packaged food products need to comply with the labelling provisions of Food
Safety and Standards (Packaging and Labelling) Regulations, 2011. With respect to
nutritional information, it is mandatory to declare energy value, carbohydrate, protein
and fat. Apart from these, there are other mandatory nutrition declarations as specified
in these Regulations.

Reservation policy in centrally administered
medical institutions

2639. SHRI N. GOKULAKRISHNAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(8 whether consequent to the announcement that NEET will be the common
examination for JPMER, AIIMS, etc., thiswill be implemented in the ensuing academic

year;

(b) if so, the status of the reservation policy currently followed by these
organisations for admission to MBBS courses;

() whether any reservation policy is incorporated in the National Medical
Commission Act, if so, details thereof; and

(d) whether these provisions will be implemented by the Centrally administered/
autonomous medical institutions?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) Yes, NEET UG will be
common examination for IPMER, AlIMS etc. from the academic year 2020-2021. Central
Government reservation policy is followed by all the Central Government institutions.
The reservation policy is also applicable for admission for medical courses under the
National Medical Commission Act, 2019. Further, as per the directions of the Hon'ble
Supreme court of India dated 31.01.2007 passed in W.P. (C) No. 138 of 2006 - Abhay
Nath Vs. University of Delhi & Ors. 15% reservation to SC candidates, 7.5% reservation
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of ST candidatesisbeing givenin All India UG/PG Quota seats. 5% reservation is being
given to the candidates belonging to PwD category as per the provisions of the Right
of Persons with Disability Act, 2016. 27% reservation is being provided to the candidates
belonging to OBC category only in Central Institutions of the country as per provisions
of Central Educational Institutions (Reservation in Admission) Act, 2006. Further, 10%
EWS Quota, as per the provisions of the Constitution (One Hundred And Third
Amendment) Act, 2019, has also been implemented in Central Educational Institutions
only. However, there is no provision for reservation to Super Speciality Courses.

Sate-of-the-art facilities under Ayushman
Bharat Yojana

2640. DR.AMEE YAJNIK:
SHRI HARNATH SINGH YADAV:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether Government is contemplating to formulate any effective policy to
provide state-of-the-art facilities for treatment of beneficiaries of Ayushman Bharat
Yojana at places nearer to their residence;

(b) if so, the details thereof; and

() whether Government is likely to take any measures to provide facilities at
the Primary/Community Health Centres for treatment/surgery of beneficiaries of the
Ayushman Bharat Yojana?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Under Ayushman Bharat
- Hedlth & Wellness Centres (AB-HWCs), 1.5 lakh Sub Health Centres and Primary
Health Centres are to be transformed into Health and Wellness Centres across the
country for provision of comprehensive primary care that includes preventive healthcare
and health promotion at the community level with continuum of care approach by
December, 2022.

AB-HWCswould provide service delivery of a package of preventive, promotive,
curative and rehabilitative services delivered close to communities to overcome the
challenge of dual burden of disease. The expanded range of services would include
services related to Non-Communicable diseases, Mental health, ENT, Ophthalmology,
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Oral health, Geriatric and palliative health care and Trauma care, besides strengthening
the existing services of RCH and communicable diseases.

The Primary Health Centres (PHCs) and Community Health centres (CHCs) would
continue to provide IPD and OPD services as per the existing Indian Public Health
Standards, e.g. PHCs with an Operation Theatre facility would provide fixed day
approach services for vasectomy, tubectomy etc. and CHCs would provide services for
minor surgical procedures. CHCs which have been equipped as First Referral Units
would provide services for C-section.

Under Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB-PMJAY), al
public hospitals (Community Health Centre and above) in the Sates implementing AB-
PMJAY, are deemed empanelled for providing hospitalization care. Further, State
Governments, through State Health Agencies, empanel private hospitals within their
jurisdiction based on defined criteria and hospital empanelment guidelines. Accordingly,
as on 11.03.2020, 20,820 hospitals have been empanelled across the Country.

Under AB-PMJAY, additional 10% or 15% incentive over and above the base
package rates is provided to hospitals accredited with NABH, JCI and NQAS. Further,
incentive of 10% is provided to hospitals having post graduate seats. Also, Additional
incentive of 10% is provided to the hospitals situated in the aspirational districts to
ensure that these districts also get health facilities under AB-PMJAY.

Uneven distribution of healthcare professionals

2641 LT. GEN. (DR.) D.P. VATS (RETD.):
SHRI P BHATTACHARYA:
SHRI VIJAY PAL SINGH TOMAR:
SHRI HARNATH SINGH YADAV:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether uneven distribution of healthcare professionals has been an
impediment for effective delivery of healthcare servicesin the rural areas of the country;

(b) if so, the details thereof;

(c) the availability of health professionals in the rural areas along with their
requirements, State/UT-wise;
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(d) whether Government has drawn any action plan to meet the required number
of health professionals in the rural areas of the country; and

(e) if so, the steps taken/proposed to be taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Public health and hospitals
being a State subject, the primary responsibility to ensure availability of human healthcare
professionals in public health facilities lies with the State/lUT Governments. However,
under the National Health Mission (NHM), financial and technical support is provided
to States/UTs to strengthen their healthcare systems including support for engagement
of doctors on contractual basis, based on the requirements posed by the States’/UTs

in their Programme Implementation Plans (PIPs) within their overall resource envelope.

(c) to (e) As per information provided by the respective regulatory bodies, 12,01,354
allopathic doctors, 885383 Auxiliary Nurses Midwives (ANM), 2129820 Registered Nurse
and Registered Midwives (RN&RM), 56644 Lady Health Visitors (LHV) and 276701
Dentists are registered in the country. The details are given in Statement (See below).

The Government has taken various steps to further increase the availability of

human resource in the country which include:

(i) Establishment of New Medical Colleges attached with district/referral

hospitals in underserved districts of the country.

(i)  Strengthening/upgradation of existing State Government/Central Government
Medical Colleges to increase MBBS and PG seats.

(i) Relaxation in the norms for setting up of Medical College in terms of
requirement for faculty, staff, bed strength and other infrastructure.

(iv)  Minimum requirement of land for establishment of medical college in
metropolitan cities as notified under Article 243P(c) of the Constitution of

India has been dispensed with.
(v)  Enhancement of maximum intake capacity at MBBS level from 150 to 250.

(vi) DNB quadlification has been recognized for appointment as faculty to take

care of shortage of faculty.
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(vii)

(viii)

®)

(x0)

(xii)

(i)

(xiv)

(xv)

(xvi)

(xvii)

Enhancement of age limit for appointment/extension/re-employment against
posts of teachers/dean/principal/ director in medical colleges upto 70 years.

The ratio of teachers to students for Professor has been revised from 1:1
to 1:2 for all MD/MS disciplines and 1:1 to 1:3 in all clinical subjects in
Government funded medical colleges and in Private medical colleges with 15
years standing. Further, for Associate Professor, the said ratio has been
revised from 1:1 to 1:2 and 1:3 if he/sheisaunit head in all clinical subjects
in Government medical colleges and in Private medical colleges with 15 years
standing. Thiswould result in increase in number of PG seats in the country.

By amending the regulations, it has been made mandatory for all medical
colleges to start PG courses within 3 years from the date of their MBBS
recognition/continuation of recognition.

Colleges are alowed to apply for PG medical coursesin clinical subjects at
the time of 4th renewal. It will serve to advance the process for starting PG
medical courses by more than 1 year.

Provision has been made in the regulations to offer less number of seats to
the applicant medical college, in case, it falls short of minimum prescribed
requirements of applied intake to avoid wastage of human resources.

A Consortium (a group of 2 or upto 4 private organizations) has been
allowed to establish a medical college.

The requirement of land to construct building for School/College of Nursing
and Hostel has been relaxed.

The requirement of a 100 beded parent hospital has been relaxed for hilly
and tribal areas for School/College of Nursing and Hostel.

The student teacher ratio for M.Sc(N) programme has been relaxed from 1:5
to 1:10.

Student patient ratio for Nursing Institutions has been relaxed from 1:5 to
13.

Distance from Nursing School to hospital has been relaxed from 15 km to
30 km. However, for hilly and tribal areas the maximum distance is 50 km.
Super speciality hospital can start M.Sc.(N) without having under graduate
programme.
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(A) Details of Number of Doctors Registered with State Medical Councils/
Medical Council of India as on 30th September, 2019

Sl. No. Name of the State Number of Registered Doctors
1 2 3
1 Andhra Pradesh 100587
2 Arunachal Pradesh 1021
3 Assam 23902
4. Biher 44642
5. Chhattisgarh 9355
6. Delhi 24999
7. Goa 3890
8 Gujarat 69746
9 Haryana 12345
10. Himachdl 304
11 Jammu and Kashmir 15422
12 Jharkhand 6463
13 Karnataka 124663
14. Madhya Pradesh 30044
15. Maharashtra 179783
16. Kerda 60565
17. Mizoram 74
18. Nagaand 1A
19, Odisha 22521
20. Punjab 48351
21 Rajasthan 43092
2. Skkim 1414
2 Tamil Nadu 138821
24, Uttar Pradesh 81348
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1 2 3
. Uttarakhand 8617
26. West Bengal 74054
27. Tripura 1945
28. Telangana 7931
2. Medical Council of India* 52666

TotaL 12,01,3%4

Note - The other State/UTs do not have their own Medical Registration Council. Hence, their
workers get registration with the Councils of other neighbouring States.

* 52666 doctors were registered only with MCI. They are presumably working in States’UTs which
do not have a medical register or anywhere in the country.

(B) State-wise number of registered nurses in India

Sl. No. State Total No. of Registered
Nurses and Auxiliary Nurses
in India as on 31.12.2018

ANM RN & RM LHV
1 2 3 4 5

1 Andhra Pradesh* 138435 232621 2480
2 Arunacha Pradesh 2501 2437 7
3 Assam* 271925 22388 333
4. Bihar* 8624 13 511
5 Chhattisgarh 14491 16829 1352
6. Dehi 4516 67416 0
7. Goa » 154 0
8 Gujarat 48517 123170 0
9. Haryana 26607 30430 64
10. Himachal Pradesh 11823 23690 500
1. Jharkhand 6479 4119 142
1 Karnataka* 54039 231643 6340




Written Answers to [17 March, 2020] Unstarred Questions 215
2 3 4 5
13 Kerda 30706 275544 8507
14. Madhya Pradesh* 39563 118793 1731
15. Maharashtra 71079 139247 671
16. Meghalaya 1846 6637 206
17. Manipur 3377 8798 0
18 Mizoram 2255 4006 0
19.  Odisha 64258 78101 23
20.  Punjab* 23029 76680 584
2l.  Rajasthan* 108638 200171 2132
2. Tamil Nadu 58411 293105 11247
23. Tripura* 232 4140 148
24, Uttar Pradesh* 60258 TA777 2763
5. Uttarakhand 3066 4758 14
West Bengal 68670 673% 12854
21. Telangana 3107 12214 0
28. Skkim 216 1144 0
TotaL 885383 2129820 56644

ANM: Auxiliary Nurse Midwives, RN & RM: Registered Nurses & Registered Midwives,

LHV: Lady Health Visitores, NA: Not Available

Source: Respective State Nurses Registration Council

(C) Sate-wise number of registered dentits in India

1 2 3
1 Andhra Pradesh State Dental Council 21355
2 Arunachal Pradesh State Dental Council 26
3 Assam State Dental Council 2737
4, Bihar State Dental Council 8595
5 Chhattisgarh State Dental Council 3B5




216 Written Answers to [RAJYA SABHA]

Unstarred Questions

1 2 3
6. Delhi State Dental Council 15322
7. Dental Council of Chandigarh 1082
8 Goa State Dental Council 1359
9. Gujarat State Dental Council 15011
10. Haryana State Dental Council 8336

Himachal Pradesh State Dental Council 2462
12 Jammu and Kashmir State Dental Council 4029
13 Jharkhand State Dental Council 146
14, Karnataka State Dental Council 43876
15. Kerala State Dental Council 21226
16. Madhya Pradesh State Dental Council 8015
17. Maharashtra State Dental Council 40457
18. Manipur State Dentists Registration Tribunal 520
19, Meghalaya State Dentists Registration Tribunal 145
2. Odisha State Dental Council 2027
2L Punjab State Dental Council 15610
2. Rajasthan State Dental Council 7197
23 Sikkim Dental Registration Tribunal 46
24, State Dental Council, Puducherry 723
. Tamil Nadu State Dental Council 25167
26. Telangana State Dental Council 1001
27. Tripura State Dental Council 185
28 Uttar Pradesh State Dental Council 18488
29. Uttarakhand Dentists Registration Tribunals 1325
0. West Bengal State Dental Council 5663

ToTAL 276701
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Sending of blood samplesfor testing by AIIMS,
Delhi to outside labor atories

1t2642. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRIMATI SAMPATIYA UIKEY:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that the blood samples of the patients of All India
Institute of Medical Sciences (AIIMS), New Delhi are being sent to other Centres/
Laboratories for investigation;

(b) if so, the details of the Centres/Laboratories alongwith the details of
investigation,

(c) the reasons therefor and the period since it is in practice alongwith the
likelihood of its continuation in future; and

(d) whether it isaso afact that investigation of blood samples from elsewhere
runs the risk of getting infected for various reasons?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (@) to (d) All requisite laboratory,
radio diagnostic and other investigations required for the patients are done in various
laboratories as per their handling capacity. Due priority is given to inpatients and
emergency patients. As the number of patients is very large as per maximum handling
capacity of the diagnostic laboratories, the patients may have to wait for required
investigations in AIIMS or may have to get these done from outside.

Swine-flu cases

12643. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ the details of the patients of Swine-flu detected in the country in last three

years, year-wise;

tOriginal notice of the question was received in Hindi.
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(b) the details of the deaths caused by this disease for the last three years, year-
wiseg,

() the percentage of the medicine for this disease being manufactured
indigenously/imported, respectively; and

(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) The number of casesand
deaths during the last 3 years due to Swine Flu in the countiry are given in Statement
(See below).

(c) and (d) Oseltamivir is the drug recommended by the World Health Organization
(WHO). The drug is made available through the Public Health System free of cost.
Oseltamivir was aso made available under Schedule HI by Government of India so that
the drugs are readily available to the needy.

Central Drugs Standard Control Organisation (CDSCO) regulates safety, efficacy
and quality of the drugs, medical devices and cosmetics under the provisions of Drugs
and Cosmetic Act, 1940 and Rules, 1945 made there under.

CDSCO has no specific information with regard to percentage of the medicines
for this disease being manufactured indigenously and imported respectively.

Satement

Sate/lUT-wise Cases and Deaths due to Swine flu reported
during the years 2017-2019

S.No. Sate/U.T. 2017 2018 2019
Cases Deaths Cases Deaths Cases Deaths

1 2 3 4 5 6 7 8

1 Andaman and 2 1 0 0 0 0
Nicobar Islands

2 Andhra Pradesh 476 14 402 17 333 15

3. Arunacha Pradesh 5 1 0 0 0 0
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1 2 3 4 5 6 7 8
4. Assam 19 5 0 0 57 2
5 Bihar % 0 1 0 5 1
6. Chandigarh 63 6 4 2 54 3
7. Chhattisgarh 05 64 12 4 169 3]
8 Dadraand Nagar Haveli 15 4 4 2 7 3
9. Daman and Diu 6 2 0 0 9 1
10. Ddhi 2835 16 205 2 3627 3l
11. Goa 260 2 % 4 108 3
12. Gujarat 7,709 431 2164 97 4844 151
13. Haryana 22 9 6l 7 1041 16
14. Himachal Pradesh v 15 7 2 35 11
15. Jammu and Kashmir 140 2% v 14 47 2
16. Jharkhand 3) 2 4 1 & 5
17. Karnataka 3260 15 1,733 87 2,030 %
18. Kerda 1414 76 87 53 845 M
19. Lakshadweep 0 0 0 0 0 0
20. Madhya Pradesh 802 146 100 A 720 165
21. Maharashtra 6,144 778 2593 461 2287 246
22. Manipur 8 1 0 0 3 1
23. Meghalaya 0 0 2 1 2 0
24. Mizoram 0 0 0 0 0 0
25. Nagaland 0 0 0 0 0 0
26. Odisha 414 54 K] 7 206 5
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1 2 3 4 5 6 7 8
27 Puducherry 168 9 319 10 ! 0
28 Punjab 2%5 &6 a7 n 541 3
2 Rajasthan 3619 29 2375 21 5092 208
D Skkim 0 0 0 0 8 0
3l Tamil Nadu 3315 17 2812 43 1038 4
P Telangana 2165 2 1,007 2 1383 2
3B Tripura v\ 0 1 0 3 0
34 Uttarakhand 184 2 9 2 246 6
3H Uttar Pradesh 3858 132 63) 8 2,096 37
b West Benga 716 % 2%5 10 1073 %

ToTaL 38811 2,270 15,266 1,128 28798 1218

Source: Reports received from States/UTs to Central Surveillance Unit, Integrated Disease Surveillance
Programme, NCDC, Delhi.

Sale of medicinesthrough e-pharmacy

2644. SHRI VIJAY GOEL: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether Government is aware that sale of medicinesis taking place through
online platforms as well;

(b) whether Government has proposed any regulatory mechanism to regulate
sales made by these online platforms, if so, details thereof; and

() whether Government has amended any existing legislation for e-pharmacy,
if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Yes.

(b) and (c) Sale and distribution of drugs and cosmetics in the country are
regulated by the State Drug Control Authorities appointed by the State Governments.
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However, at present there are no specific provisions for regulation of online sale of
drugs in the country.

In order to have comprehensive regulatory provisions, the draft rules have been
published vide GS.R. 817 (E) dated 28th August, 2018 for inviting comments from
public/stakeholders for amendment to the Drugs and Cosmetics Rules, 1945 for
incorporating provisions relating to regulation of sale and distribution of drugs through
e-pharmacy.

The draft rules contain provisions for registration of e-pharmacy, periodic
inspection of e-pharmacy, procedure for distribution or sale of drugs through e-pharmacy,
prohibition of advertisement of drugs through e-pharmacy, complaint redressal
mechanism, monitoring of e-pharmacy, etc.

Conditionsfor availing treatment under AB-PMJAY

2645. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state the terms and conditions for availing of medical
facilities by the patients under Ayushman Bharat-Pradhan Mantri Jan Arogya Yojana
(AB-PMJAY)?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): Ayushman Bharat Pradhan Mantri
Jan Arogya Yojana (AB-PMJAY) aims to provide health cover up to ¥ 5 lakh per family
per annum to around 10.74 crore poor and vulnerable families as per Socio- Economic
Caste Census database. AB-PMJAY is an entitlement-based scheme and no registration
or enrolment of beneficiariesis required for availing the benefits under the scheme. In
order to establish/validate the identity of the beneficiary prior to taking treatment, an
identification system has been put in place. Upon successful validation of the identity
of the beneficiary, a paper-based e-card is provided with unique ID for streamlining the
delivery of services.

The entitled beneficiaries can avail the hospitalization benefits upto ¥ 5 lakh on
family floater basis for secondary and tertiary care at any empanelled hospital across
the country.

The categories covered under the Scheme are given in Statement-l (See below).

The salient features of the scheme are given in Statement-I1.
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Satement-|

Details of Categories covered under AB-PMJAY

1  The different categoriesin rura area include:

() Automatically included households (based on fulfilling any of the 5
parameters of inclusion):

@
(b)
©
©)
C]

Households without shelter.
Destitute, living on alms.
Manual scavenger families.
Primitive tribal groups.

legally released bonded labour

(i) Families based on Standard Deprivation Parameter:

@
(b)
©

(@)
C]
()

Only one room with kucha walls and kucha roof (D1)
No adult member between age 16 to 59 (D2)

Female headed households with no adult male member between age
16 to 59 (D3)

Disabled member and no able bodied adult member (D4)
SC/ST households (D5)

Landless households deriving major part of their income from manual
casual labour (D7)

2 For urban areas, 11 defined occupational categories are entitled under the

scheme -
0
(i)
(i)
(iv)

V)

Rag picker
Beggar
Domestic worker

Street vendor/Cobbler/hawker/Other service provider working on
streets

Construction worker/Plumber/Mason/L abour/Pai nter/Wel der/Security
guard/Coolie and other head-load worker
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(vi)  Sweeper/ Sanitation worker/Mali
(vii) Home-based worker/Artisan/Handicrafts worker/Tailor

(viii)  Transport worker/Driver/Conductor/Helper to drivers and conductors/
Cart puller/Rickshaw puller

(¥)  Shop worker/Assistant/Peon in small establishment/Helper/Delivery
assistant/Attendant/Waiter

(®)  Electrician/Mechanic/Assembler/Repair worker
(%)  Washer-man/Chowkidar

Under RSBY, BPL and 11 other categories of unorganized workersi.e. Building and
other construction workers registered with the Welfare Boards, Licensed Railway
Porters, Street Vendors, MNREGA workers who have worked for more than 15
days during the preceding financial year, Beedi Workers, Domestic Workers,
Sanitation Workers, Mine Workers, Rickshaw pullers, Rag pickers and Auto/Taxi
Driver were covered. Families enrolled under erstwhile Rashtriya Swasthya Bima
Yojana (RSBY) but not in targeted SECC data are also covered under PMJAY.

Total no. of beneficiaries under AB-PMJAY

S. No. Categories Households (number in crore)

1

0] Rural (based on deprivation criteria) 803
(i) Rural (automatically included) 0.16
Urban 233

Families enrolled under erstwhile Rashtriya 022
Swasthya Bima Yojana (RSBY) but not in
targeted SECC data

TotaL 10.74

Statement-I |
Salient Features of AB-PMJAY

Government of India launched Ayushman Bharat Pradhan Mantri Jan Arogya
Yojana (AB-PMJAY) on 23.09.2018. AB-PMJAY is a centrally sponsored scheme.
It isentirely funded by Government and the funding is shared between Centre and
State Governments as per the prevailing guidelines of Ministry of Finance.
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2. AB-PMJAY provides health cover up to ¥ 5 lakh per family per year for secondary
and tertiary hospitalization to around 10.74 crore poor and vulnerable families
(approx. 50 crore beneficiaries).

3 AB-PMJAY is an entitlement-based scheme. This scheme covers poor and
vulnerable families based on deprivation and occupational criteria as per SECC
database.

4.  AB-PMJAY provides cashless and paperless access to services for the beneficiary
at the point of service in any (both public and private) empanelled hospitals
across India. In other words, a beneficiary from one State can avail benefits from
an empanelled Hospital anywhere in the country.

5 Under AB-PMJAY, the States are free to choose the modalities for implementation.
They can implement the scheme through insurance company or directly through
the Trust/Society or mixed model.

6. Thereisno restriction on family size, ensuring all members of designated families
specifically girl child and senior citizens get coverage.

7. A well-defined Complaint and Public Grievance Redressal Mechanism, has been
put in place through which complaints/grievances are registered, acknowledged,
escalated for relevant action, resolved and monitored.

8 AB-PMJAY has created a robust IT system for implementation of scheme and
manage the real time transaction data.

9. At Nationa level, National Health Authority (NHA) has been set up as an attached
office to Ministry of Health and Family Welfare to manage the implementation of
the scheme.

10. The details of package, operational guidelines and key features are available at
WWW.pmjay.gov.in
Exemption from NEET exam

12646. SHRI RAMKUMAR VERMA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government proposes to abolish or exempt the NEET exam for the
candidates from Rajasthan and applicants from other States/Union Territories, so as to
enable poor and rural students to take admission in medical courses;

TOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (@) to (c) No. There is ho proposal
to abolish NEET exam. Section 10 D of the Indian Medical Council Act, 1956 prescribes
conducting of a uniform entrance examination namely National Eligibility cum Entrance
Test (NEET) to all medical educational institutions at undergraduate and post-graduate
level. The provisions of the Indian Medical Council Act, 1956 for conducting NEET
shall apply across the country without any exemption to any State. NEET has resulted
in ensuring better and minimum standards of medical education, curbing malpractices
in medical admission, led to greater transparency and reduced the burden on prospective

students of appearing in multiple entrance exams.

Further, the Hon'ble Supreme Court vide order dated 11.04.2016 in R.P. 2159-2268
of 2013in T.C. (c) 98 of 2013 had allowed conducting of NEET. Further, the apex court
vide order dated 09.05.2016 also ruled that only NEET would enable students to get
admission to MBBS or BDS studies.

In addition, in the draft National Medical Commission Bill, there was a provision
for National Eligibility cum Entrance Test (NEET). Some objections were made by some
States against this provision before the Departmental related Parliamentary Standing
Committee on Health and Family Welfare. The Standing Committee took cognizance of
these observations and after due consideration recommended in its 109th Report on
NMC Bill 2017 to conduct a uniform National Eligibility cum Entrance Test for admission
to the undergraduate medical education in al medical institutions. Subsequently, the
Parliament has deliberated upon the Bill and passed the NMC Act along with the
provision of NEET and the Act has been enacted on 8th August, 2019.

State Food Testing Laboratories

2647. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ the States which have State Food Testing Laboratories (SFTL);

(b) the States that have not set up SFTL and the reasons therefor;
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() whether it is afact that Government has undertaken upgradation of SFTLs
and if so, details thereof, with a particular reference to Andhra Pradesh; and

(d) how FSSAI can be compared with other food testing labs in the world and
how SFTLs are compared with FSSAI and efforts being made to improve the quality
of testing in our food testing labs?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) The following 29 StatesUTs
have State Food Testing Laboratories (SFTLS):

Andhra Pradesh, Assam, Bihar, Chhattisgarh, Delhi, Goa, Gujarat, Haryana, Himachal
Pradesh, Jharkhand, Jammu and Kashmir, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Manipur, Meghalaya, Nagaland, Odisha, Puducherry, Punjab, Rajasthan,
Sikkim, Tamil Nadu, Telangana, Tripura. Uttar Pradesh, Uttarakhand and West Bengal.

These laboratories are under network of Food Safety and Standards Authority of
India (FSSAI).

(b) The following 7 StatesUTs do not have State Food Testing Laboratories
(SFTLY):

Andaman and Nicobar, Arunachal Pradesh, Chandigarh, Dadar and Nagar Haveli
and Daman and Diu, Ladakh, Lakshadweep and Mizoram.

The setting up of a SFTL is subject to availability of resources and feasibility.

() A Centra Sector Scheme for "Strengthening of Food Testing System in the
Country including Provision of Mobile Food Testing Labs" has been rolled out by the
FSSAI with an outlay of ¥481.95 crore under which 42 state food laboratories would
inter-alia, be upgraded (atleast one in each State/UT and two in larger States) with
state of the art analytical equipment including establishment of new food laboratories
in North Eastern (NE) States, subject to readiness of the State Governments. So far, a
total of 38 food laboratories of 29 States/'UTs have been taken up for upgradation and
atotal grant of ¥280.19 crore has been released. This includes release of 30.50 crore
to Regional Public Health Laboratory, Vishakhapatham, Andhra Pradesh.

FSSAI has a provision in its Central Sector Scheme to provide grant-in-aid for
setting up of new food laboratories in North-Eastern States subject to readiness of
State Governments.
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(d) FSSAI recognises and notifies primary food testing laboratories under Section
43 (1) of the Food Safety and Standards (FSS) Act, 2006. It aso recognises and notifies
referral (appellate) labs under Section 43(2) of the said Act. At present, a total of 187
primary food testing labs and 18 referral labs have been notified under these Sections.
In addition, there are 59 State food testing labs which are notified under transition
provision under Section 98 of the FSS Act. FSSAI recognises and notifies only those
food testing laboratories which are compliant to 1ISO 17025, which is an international
standard for accreditation of testing laboratories.

For improvement in the quality of testing, FSSAI is strengthening State/UT Food
Testing Laboratories by upgrading them with 3 high end equipments (viz,, ICP-MS, GC-
MSMS and LC-M SM S)/basi ¢ equipments and by setting up of microbiological laboratory.
As stated in reply to part (c), an amount of ¥280.19 crore has been released so far for
the purpose. These equipments would enable SFTLs to analyze quality and safety
parameters including pesticide residues, veterinary drug residues, contaminants, heavy
metals, microbiological contamination in food products etc. and enable them to obtain
accreditation from National Accreditation Board for Testing and Calibration Laboratories
(NABL).

Further, FSSAI under its Capacity Building initiative has conducted 8 NABL
Awareness Training programs across the country for laboratory personnel/food analysts
of SFTLs to acquaint them of the process of obtaining NABL Accreditation.

Deaths of under -five children from pneumonia

2648. SHRI R. VAITHILINGAM: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the proportion of children receiving important

treatments as compared to a number of other countries remain below targets in Indig;

(b) whether it is also a fact that pneumonia killed more than 1,27,000 children
under five in 2018;

() whether Indiais expected to reach the 2025 Global Action Plan for Pneumonia
and Diarrhoea target in 2026; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) As per National Family Health
Survey - 4 (2015-16) report, children with illness for whom advice or treatment was
sought from a health facility or provider was 78% for Acute Respiratory Infection (ARI),
73% for fever and 68% for diarrhoea

(b) Asper UNICEF analysis 2019, there were an estimated 1,27,000 under five
children deaths due to pneumonia in the country in 2018.

(c) and (d) The integrated Global Action Plan for the Prevention and Control of
Pneumonia and Diarrhoea (GAPPD) released in 2013 by World Health Organization and
UNICEF aims to reduce deaths from pneumonia to fewer than 3 children per 1000 live
births, and from diarrhea to less than 1 child per in 1000 live births by 2025.

In order to achieve GAPPD target by 2025, the Government of India under
Reproductive, Maternal, Newborn, Child, Adolescent health and Nutrition (RMNCHA+N)
program of Nationa Health Mission isimplementing following interventions to accelerate
action to prevent pneumonia and diarrhoea deaths among children:-

e Defeat Diarrhoea (D2) initiative has been launched for reducing child deaths due
to diarrhea in the country. The initiative includes:

¢ Promoting use of Oral Rehydration Solution (ORS) and Zinc tablet among
children by improved availability,

e Pre-positioning of ORS to households and demonstration of ORS preparation,
e Promoting handwashing.

e Organizing campaigns for enhanced advocacy and communication on
prevention and control of diarrhea,

e Facility level strengthening to manage cases of dehydration.

e Interpersonal activities by Auxiliary Nurse Midwife (ANM) during Village
Health Sanitation and Nutrition Days (VHSND).

¢ Constitution of mobile health teams for urban areas and hard to reach
terrains for intensified diarrhoea control activities.

e SAANS (Social Awareness and Actions to Neutralize Pneumonia Successfully)
Initiative has been launched to accel erate action to reduce deaths due to Childhood
Pneumonia.
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The SAANS initiative encompasses three pronged strategy: (i) National Childhood

Pneumonia Management Guidelines on treatment and management of Childhood

Pneumonia by introducing use of amoxicillin by ANM; (ii) Skill building and training

of service providers for identification and standardized management of Pneumonia; and

(i) a360° communication SAANS Campaign to ensure greater awareness on childhood

Pneumonia among families and parents—

Facility based-Integrated Management of Neonatal and Childhood IlIness (F-
IMNCI) training to build capacity of Medical Officer and Nursesin Primary Health
Centres, Community Health Centres, and District Hospital on Acute Respiratory
Infection (ARI) and Diarrhoea Management.

Universal Immunization Programme (UIP) focuses on Measles, Haemophilus
Influenzae (B), Rotavirus vaccine (RVV) and Pneumococcal Conjugate Vaccine
(PCV) for prevention of pneumonia and diarrhoea. Mission Indradhanush is
targeted to immunize children who are either unvaccinated or partially vaccinated
i.e. those that have not been covered during, the rounds of routine immunization
for various reasons. Intensified Mission Indradhanush (IMI) 2.0 is implemented
as per road-map for achieving 90% full immunization coverage across the country.

Early initiation and exclusive breastfeeding for first six months and appropriate
Infant and Young Child Feeding (I'YCF) practices are promoted under Mothers
Absolute Affection (MAA) initiative.

Blood banks

2649. SHRI NARAIN DASS GUPTA: Will the Minister of HEALTH AND FAMILY

WELFARE be pleased to state:

(@ the number of recognised blood banks, State-wise;
(b) the blood banks to population ratio, State-wise;
() whether these figures can be considered to be optimal rate; and

(d) if not, resolutions and measures taken to increase the number of blood

banks?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) There are 3321 licensed blood



230 Written Answers to [RAJYA SABHA] Unstarred Questions

banksin the country as on 31st December, 2019. State/UT-wise details, as per information
obtained from Central Drugs Standards Control Organization, is given in Statement-I
(See below).

(b) and (c) The extant policy norm for setting up blood banks as per National
Blood Policy isto have at least one licensed blood bank in every district while avoiding
clustering of the blood banks in urban and semi urban areas. The policy also advocates
for a hub and spoke approach towards transfusion services, wherein blood is collected
and processed in the hubs, which are high volume blood banks and distributed through
spokes, which are smaller blood banks and blood storage centres.

In as far as blood bank to population ratio is concerned, there is no such policy
norm for India. However, the ratio has been worked out as per the projected population
for 2019 and is given in Statement-11 (See below).

(d) Public Health, being a State subject, it is the primary responsibility of the
State Governments to ensure the establishment of Blood Banks as per their need so
that there is at least one blood bank per district. However, support is provided to
States/UTs to strengthen their healthcare system including strengthening existing blood
bankg/establishing new blood banks based on the proposals submitted by the States
through National Health Mission as well as National AIDS Control Programme.

Satement-I

Details of licensed blood banks and blood bank to population ratio
(as on 31.12.2019)

Sl. No. State No of licensed blood banks

1 2 3

Andaman and Nicobar Islands
Andhra Pradesh

Arunacha Pradesh

Assam

Bihar

Chandigarh

~N O oA O WON
S » RAB K B

Chhattisgarh
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Dadra and Nagar Haveli
Daman and Diu
NCT of Delhi
Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir- Ladakh
Jharkhand
Karnataka

Kerda

L akshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha
Puducherry
Punjab

Rajasthan

Skkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh
Uttarakhand

West Bengal
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TotaL




232 \Written Answers to [RAJYA SABHA] Unstarred Questions

Satement-11

Blood bank to population ratio

Sl. No. State No of licensed Blood Bank -
blood banks* Population ratio
(per million)#
1 2 3 4
1 Andaman and Nicobar Islands 3 729
2 Andhra Pradesh 130 337
3 Arunachal Pradesh » 7.75
4 Assam & 234
5 Bihar A 0.69
6 Chandigarh 4 350
7 Chhattisgarh 0] 310
8 Dadra and Nagar Haveli 1 260
9 Daman and Diu 2 8.96
10 NCT of Delhi n 33
1 Goa 4 256
© Gujarat 160 247
13 Haryana 124 446
1 Himachal Pradesh 2 298
15 Jammu and Kashmir- Ladakh 37 269
16 Jharkhand 53 140
17 Karnataka 231 346
18 Kerada 185 522
19 L akshadweep 1 1386
20 Madhya Pradesh 18 188
2 Maharashtra 30 279
2 Manipur 5 164
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1 2 3 4
PA] Meghalaya 8 241
2 Mizoram 10 818
) Nagaand 5 225
% Odisha S 183
Vg Puducherry 18 1291
p:s Punjab 124 415
p.e) Rajasthan 151 190
K] Skkim 6 881
3 Tamil Nadu 310 402
K2 Telangana 206 529
3B Tripura 13 316
A Uttar Pradesh 348 149
b Uttarakhand 43 3.86
K9] West Bengal 146 148
TotaL 321 245

* Number of licensed blood banks as per the information received from DCG(l) till 31.12.2019

# As per Projected population 2019
Rising cases of mental diseases caused by depression

12650. SHRI MAHESH PODDAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is afact that mental diseases caused by depression are spreading
rapidly;

(b) if so, whether Government has conducted any study related to this;

(c) if so, the outcomes thereof and preventive measures which Government is
taking; and

tOriginal notice of the question was received in Hindi.
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(d) whether Government would propose to arrange consultations/counsellings
at educational institutes and work-places, if so, by when and if not, the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) As per the National Mental
Health Survey 2016, conducted by Nationa Institute of Mental Health and Neuro
Sciences, Bengaluru in 12 States of the country, the prevalence of depressive disorders
among adults (18+ years) in Indiais estimated to be 2.7%. Other mgjor findings of the

survey are as under:

e The prevaence of mental disorders in adults over the age of 18 years is
about 10.6%.

¢ Mental disorders are closely linked to both causation and consequences of

several non-communicable disorders (NCD).
e Neurotic and stress related disorders affect 3.5% of the population.

e Data indicate that 0.9% of the survey population were at high risk of
suicide.
e Nearly 50% of persons with major depressive disorders reported difficulties

in carrying out their daily activities.

To address the burden of mental disorders, the Government of Indiais supporting
implementation of the District Mental Health programme (DMHP) under the National
Mental Health Programme (NMHP) in 655 districts of the country with the objectives

to:

(i) Provide menta health services including prevention, promotion and longterm

continuing care at different levels of district healthcare delivery system.

(i)  Augment institutional capacity in terms of infrastructure, equipment and

human resource for mental healthcare.

(i) Promote community awareness and participation in the delivery of mental

healthcare services.

(iv) Broad-base mental hedlth into other related programs.
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Further, with the objective to augment the availability of qualified manpower in
the field of mental health, the Government is implementing Manpower Development
Schemes for establishment of Centres of Excellence and strengthening/establishment
of Post Graduate (PG) Departments in mental health specialties. Till date, support has
been provided for establishment of 25 Centres of Excellence and strengthening/
establishment of 47 Post Graduate (PG) Departments in mental health specialtiesin the

country.

(d) Counselling in schools and colleges, work place stress management, life
skills training, suicide prevention services and |EC activities for generation of awareness

and removal of stigma associated with Mental Illness is a major component of DMHP.
Upgradation of hospitalsin Jharkhand

2651. SHRI DHIRAJPRASAD SAHU: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is contemplating to upgrade/modernise Government

hospitals particularly in rural areas in Jharkhand;

(b) if so, the details of Government hospitals upgraded/modernised during the

last three years in Jharkhand, district-wise, hospital-wise; and

(¢) the funds allocated/proposed to be allocated for the same and their actual

utilisation during last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) "Public Health & Hospital" being
a state subject, the primary responsibility of modernisation/upgradation of Governments
hospitals all over the country including in rural areas is that of respective State
Government. Under National Health Mission (NHM), the Central Government provides
technical and financial support to States’UTs support for equipment, use of modern
technologies and upgradation of infrastructure based on proposals received from
respective States/UTs in their Programme Implementation Plan (PIPs). Also under
Ayushman Bharat, Sub Health Centres and Primary Health Centres are being strengthened
as Health and Wellness Centres (AB-HWCs).
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(b) Asper the data entry by the StatesyUTs in the AB-HWC portal, district-wise
details of functional AB-HWCs in Jharkhand as on 12.03.2020 is given in Statement-
| (See below).

As per information received from State Government of Jharkhand, details of
medical infrastructure upgraded/modernised during 2017-18 to 2019-20 are given in
Statement-11 (See below).

() The details of funds approved and expenditure during last three years and
current year for "Hospital Strengthening and new constructions/renovation and setting
up" under NHM in Jharkhand is given in Statement-I11 (See below). Also, release and
expenditure under AB-HWCs for State of Jharkhand during 2018-19 and 2019-20 is
given in Statement-1V.

Satement-I

District-wise list of functional Health and WelIness Centres in
Sate of Jharkhand as on 12th March, 2020

State Name District Primary Sub Urban Total
Name Hedlth Hedth Hedth
Centre-hwc Centre-hwc Centre-hwc

1 2 3 4 5 6
Jharkhand Bokaro 14 5 4 43
Chatra 5 5
Deoghar 16 16
Dhanbad 6 % 8 40
Dumka 14 7 1 2
Garhwa 7 1 8
Giridih 1 8 2 n
Godda 15 1 16
Gumla 1 10 1 2
Hazaribagh 7 5 3 15
Jamtara 9 1 10
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1 2 3 4 6
Khunti 20 2
Koderma 0] 2 2
Latehar 3 5 8
Lohardaga 1 ) 1 ig
Pakaur 5 5
Pdamu 1 2 2 5
Pashchimi 5 3 43
Purbi 17 8 8 3
Ramgarh 1 5 1 7
Ranchi 15 83 8 106
Sahibganj 13 2 15
Sarikela 6 12 3 21
Simdega 2 17 19
TotaL 529
(Source: AB-HWC Portal)
Statement-1 |
Details of medical infrastructure upgraded/modernised during
2017-18 to 2019-20
2017-18 2018-19 2019-20
District Certification Kayakalp—4 Kayakalp—5 Kayakalp—4
Hospital NQAS—1 NQAS—1
LaQshya—1 State
Certification—1
LaQshya—3
State
Certification—3
1 2 3 4 5
Community New Construction 12 12 12

Health Centre

Upgradation/




238 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5
Renovation 0 0 0
Certification Kayakalp—4 Kayakal p—6 Kayakalp—10
LaQshya—1
State Certification—1
Public Health New Construction 9 9 12
Centre Upgradation/ 0 0 0
Renovation
Certification Kayakalp—9 Kayakalp—19 Kayakalp—24
Sub Health Centre New Construction 496 496 496
Upgradation/ 0 0 0
Renovation
Satement-I 11

SPIP Approval and Utilization under Hospital Strengthening (B.4) and New

Constructions/ Renovation and Setting up (B.5) from the
F.Y. 2016-17 to 2019-20

(X in crore)

State

2016-17 2017-18 2018-19 2019-20

PP Bp SPP Bp SPP Bp SAP B

Jharkhand

48.62 029 1748 445 6585 2681 8291 3656

Note:

The above information is as per FMRs reported by the State, hence provisional.
Above mentioned Utilisation figures are as reported by States/lUTs and includes
expenditure against Central Release, State share and unspent balances, updated up to
31-12-2019.

The above data comprises of Hospital Strengtheining - Up-Gradation of CHCs, PHCs,
Distt. Hospitals, Strengthening of Districts, Sub Divisional Hospitals, CHCs, PHCs and
Sub Centre Rent and Contingencies and New Constructions/Renovation and Setting up
- CHCs, PHCs, SHCs/Sub Centres, Setting up Infrastructure wing for Civil works, Govt.
Dispensaries/others renovations and Construction of BHO, Facility improvement,
civil work, BemOC and CemOC centres, Major civil works for operationalization of
FRUS, Major civil works for operationalization of 24 hour services at PHCs, Civil
Works for Operationalising Infection Management and Environment Plan at health
facilities, Infrastructure of Training Institutions, SDH, DH and Civil work of DEIC

(RBSK).



Written Answers to [17 March, 2020] Unstarred Questions 239

Satement-1V

Release and Expenditure under Ayushman Bharat Yojana- Health and Wellness
Centres (AB-H&Ws) under NHM for the F.Y. 2018-19 and 2019-20

(X in Crore)
State 2018-19 2019-20
Release Bp  Release BExp
Jharkhand 26.02 1967 4996 4853

Note:

1. The above releases relate to Central Govt. Grants and do not include State share
contribution.

2. Release for the FY. 2019-20 is updated upto 26.02.2020 and is provisional.

3. Expenditure includes expenditure against Central Release, State release and unspent
balances at the beginning of the year. Expenditure for the F.Y. 2019-20 is as per
Financial Management Report (FMR) submitted by States/UTs, updated up to
31.12.2019, hence is provisional.

5. Ayushman Bharat Yojana- Health & Wellness Centres (AB-H&Ws) comprises of AB-

H&WCs under Health System Strengthening (NRHM) and NUHM.
I nnovative measur es undertaken by the Ministry

2652. DR. VINAY P. SAHASRABUDDHE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether any kind of new and innovative measures have been undertaken by
the Ministry in general and/or its various departments or PSUs and autonomous bodies
associated with it to improve work culture, bring more transparency and accountability
and also enhance result orientation, during the last five years, if so, the details thereof;
and

(b) the impact of these efforts?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Theinformation is being
collected and will be laid on the table of the House.

Banning tobacco industry

12653, SHRI AJAY PRATAP SINGH: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether Government has any plan to ban tobacco industry in India keeping
in view of serious diseases caused by tobacco;

(b) if so, the details of said plan and the details of steps being taken for this

plan; and

() whether any time-frame has been fixed to ban this industry, if so, the detail

of the set time-frame?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (@) to (c) Thereis no such proposa
in this Ministry.

Specialised CGHSwing at Dr. RML Hospital, New Delhi

2654. SHRI ANAND SHARMA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is planning to start a Specialised CGHS wing at Dr. Ram
Manohar Lohia (RML) Hospital, New Delhi on the lines of Safdarjung Hospital, New
Delhi;

(b) if so, the details thereof; and
(c) the time-frame proposed for the specialised wing to be operationalised?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) At Dr. Ram Manchar Lohia
(RML) Hospital, New Delhi, there is a separate area for CGHS beneficiaries under
General Medicine and a separate room earmarked for CGHS beneficiaries under General
Surgery. Also, there is a separate registration counter at Ground Floor for CGHS
patients for Medicine, Gl Surgery, Gynaecology, Eye and Psychiatry Specialities.
However, there is no proposal to start a Specialised CGHS wing at Dr. RML Hospital

at present.
Janani Suraksha Yojana

2655. SHRI RAIJMANI PATEL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(@ whether Janani Suraksha Yojana (JSY) is being implemented across the
country;

(b) if so, the details of the financial assistance given to the eligible beneficiaries
in rural and urban areas;

(¢) the amount of funds alocated for the said scheme during the last three

years; and
(d) the number of people benefited through this scheme during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Yes, Janani Suraksha Yojana
(JSY) is being implemented across the country.

(b) The €ligibility for cash assistance under JSY is as shown below:

Category Rural area  Urban Eligibility
®) area (%)

Financial Assistance for Institutional Delivery

Low Performing States (LPS)* 1400 1000 Available to all women
regardless of age and number
of children for delivery in
government /private accredited
health facilities.

High Performing States (HPS) 700 600  Available only to BPL/SC/ST
women regardless of age and
number of children for delivery
in government/private
accredited health facilities.

Financial Assistance for Home Delivery

Low Performing States (LPS) 500 50  Available only to BPL women
who prefer to deliver at home
regardless of age and number
of children.

High Performing States (HPS) 50 500

*LPS: Assam, Bihar, Chhattisgarh, Jharkhand, Jammu and Kashmir, Madhya Pradesh, Odisha,
Rajasthan, Uttar Pradesh and Uttarakhand.
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The remaining States/UTs fall under the category of HPS.

() The funds alocation for the scheme is not done separately since it is part
of RCH Flexible pool. Under National Health Mission (NHM), for JSY Scheme, approvals
given in last three years are given in Statement-1 (See below).

(d) As per the information received from the State/UTs, the number of women
benefited through JSY Scheme during the last three years are given in Statement-I1.

Satement-I

Under National Health Mission (NHM), for JSY Scheme, approvals
given in last three years

State-wise approvals (% In Lakhs)

Sl. No. State 2016-17 2017-18 201819
1 2 3 4 5

1 Andaman and Nicobar Islands 723 7.23 5.15
2 Andhra Pradesh 276555 276555 276555
3 Arunachal Pradesh 202.28 22508 25965
4 Assam 715648 711944 7068.95
5 Bihar 34339.71 3441471 3431871
6 Chandigarh 951 10.77 642
7 Chhattisgarh 6914.00 7026.00 694143
8 Dadra and Nagar Haveli 52.74 4755 2025
9 Daman and Diu 305 257 287
10 Ddhi 161.00 161.00 15750
1 Goa 1230 960 790
2 Gujarat 282337 338053 3346.93
13 Haryana 546.55 554.73 417.36
14 Himachal Pradesh 26649 264.70 264.70
15 Jammu and Kashmir 243152 3235839 3236.18
16 Jharkhand 714320 7682.70 8750.00

17 Karnataka 7881.02 5026.69 208122
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1 2 3 4 5
18 Kerda 1499.38 153895 148591
19  Lakshadweep 1213 1213 11.73
2 Madhya Pradesh 19240.00 20202.00 21450.25
2 Maharashtra 5087.17 533521 509161
2 Manipur 234.26 234.26 16050
PA] Meghalaya 462.11 42525 479.89
2 Mizoram 12893 25584 211.88
o) Nagaland 182.36 174.72 166.11
% Odisha 9546.32 9297.84 8821.85
2 Puducherry 27142 3149 3388
2 Punjab 1081.74 110002 1067.52
2 Rajasthan 2035896 2077163 1977750
D Skkim 314 314 3611
3 Tamil Nadu 413357 3204.48 3144.49
K2 Telangana 213345 211845 112000
3B Tripura 31890 31890 364.60
A Uttar Pradesh 51128.79 52919.66 52618.35
) Uttarakhand 174145 1680.07 1784.36
b West Bengal 5640.00 775861 923650
GRAND ToTAL 195704.48 19943580 197622.81

Statement-I |

Details of number of women beneficiaries under JSY Scheme during last three

years The State-wise and year-wise details of beneficiaries

under Janani Suraksha Yojana (JSY)

Sl. No. States/UTs 2016-17 2017-18 2018-19
1 2 3 4 5

1 Andaman and Nicobar Islands 30 31 251

2 Andhra Pradesh 295957 272432 272912
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2 3 4 5
3 Arunachal Pradesh 13363 15003 13706
4 Assam 434005 314541 322351
5 Bihar 1424363 1396203 1392290
6 Chandigarh g7 877 610
7 Chhattisgarh 324593 346003 334120
8 Dadra and Nagar Haveli 1703 1206 1715
9 Daman and Diu 58 ) a
10 Delhi 13938 12409 105%
n Goa 724 516 4%
2 Gujarat 229896 227613 239562
13 Haryana 35089 32477 31409
14 Himachal Pradesh 17017 15130 14435
15 Jammu and Kashmir 123181 123518 136364
16 Jharkhand 300314 422677 421794
17 Karnataka 396708 282087 325197
18 Kerda 117326 107154 108019
19 L akshadweep 4% 83 o574
2 Madhya Pradesh 1031824 1043310 992039
2 Maharashtra 281027 312445 303518
2 Manipur 16921 11383 14303
23 Meghalaya 24185 19106 19515
2 Mizoram 16430 13471 12781
5 Nagaland 14157 14489 12139
% Odisha 449699 486081 475867
2z Puducherry 4242 3137 2874
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1 2 3 4 5

3 Punjab 76922 91574 70716
.S) Rajasthan 1067378 1020259 1031468
K0 Skkim 2425 1601 2435
3 Tamil Nadu 413747 384852 419734
K2 Telangana 170730 203207 260405
3B Tripura 7004 26113 15741
A Uttar Pradesh 2482562 3119501 2069740
b Uttarakhand 91970 79833 79543
3 West Bengal 578256 619931 631140

GRAND ToTAL 10459547 11021548 10040857

Usage of modern contraceptives

2656. DR. AMAR PATNAIK: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the percentage of the population utilising modern contraceptive methods,
the details thereof;

(b) the percentage of usage of modern contraceptives, the details thereof, State

wise; and

(¢) the details of measures taken by Government to increase the availability,

awareness and usage of modern contraceptives?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) India's modern
contraceptive usage is 47.8% as per NFHS 1V (2015-16). Details of modern contraceptive
usage in the country and in the States/UTs are given in Statement-1 (See below).

() Details of measures taken by the Government to increase the availability,

awareness and usage of modern contraceptives are given in Statement-11.
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Satement-|
Modern Contraceptive Usage- Sate/UT-wise and its details (NFHS 1V)
Current use of family planning methods in currently married
women age 15-49 years (%)
Sl. No. State/ Any Femae Mae Al IlUDor Con-
Union modern  stexili- stexili- (%) PPIUD  dom/
Territory method  zation zation (%)  Nirodh
) )
1 2 3 4 5 6 7 8
1 Andaman and 483 399 00 22 21 42
Nicobar Islands

2 Andhra Pradesh 694 63.3 06 02 02 02
3 Arunacha Pradesh 26,6 112 00 102 34 14
4 Assam 370 95 01 220 22 27
5 Bihar 233 207 00 038 05 10
6 Chandigarh 582 206 13 36 54 273
7  Chhattisgarh 5 462 07 17 16 39
8 Dadraand Nagar Haveli 379 317 00 12 14 37
9 Daman and Diu 316 5.7 00 13 24 22
10 Ddhi 473 194 02 32 54 190
11 Goa 248 16.3 00 03 09 71
12 Gujarat 431 336 01 14 30 49
13 Haryana 594 381 06 27 57 120
14 Himachal Pradesh 521 345 24 15 09 127
15 Jammu and Kashmir 461 244 04 6.2 28 113
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1 2 3 4 5 6 7 8
16 Jharkhand 375 311 02 26 10 22
17 Karnataka 513 486 01 04 038 13
18 Keda 503 458 01 02 16 26
19 Lakshadweep 157 10.7 00 00 07 41
20 Madhya Pradesh 496 422 05 13 05 49
21 Maharashtra 62.6 50.7 04 24 16 71
2 Manipur 127 31 01 42 37 13
2 Meghalaya 219 62 00 117 21 13
24 Mizoram 352 174 00 132 34 13
5 Nagaland 213 91 00 40 6.7 13
2% Odisha 454 282 02 120 11 34
27 Puducherry 618 580 00 04 25 08
28 Punjab 66.3 375 06 25 638 189
29 Rajasthan 535 40.7 02 24 12 87
D Skkim 459 176 34 116 6.3 52
3L Tamil Nadu 526 494 00 02 19 038
2 Telangana 570 542 16 03 04 05
3B Tripura 128 139 00 263 06 19
34 Uttar Pradesh 317 173 01 19 12 108
b Uttarakhand 493 274 07 32 16 16.1
3 West Bengal 570 293 01 200 12 59

INDIA 478 360 03 41 15 56
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Satement-11

Measures taken by the Government to increase the availability, awareness and

usage of modern contraceptives:

1

Mission Parivar Vikas- The Government has launched Mission Parivar Vikas on
10th November, 2016 for substantially increasing access to contraceptives and
family planning servicesin 146 high fertility districts with Total Fertility Rate (TFR)
of 3 and above in seven high focus states. These districts are from the states of
Uttar Pradesh (57), Bihar (37), Rajasthan (14), Madhya Pradesh (25), Chhattisgarh
(2), Jharkhand (9) and Assam (2) that itself constitutes 44% of the country's
population.

New Contraceptive Choicess New contraceptives viz. Injectable contraceptive
(Antara program) and Centchroman (Chhaya) have been added to the existing
basket of choices in 2015-16.

A new method of IUCD insertion immediately after delivery i.e. post-partum [lUCD
(PPIUCD) has been introduced in 2010. PPIUCD incentive scheme has been
operationa w.e.f. 01.01.2014.

Emphasis on Post pregnancy Family Planning services which includes promotion
of Post-Partum and Post-Abortion contraception.

Redesigned Contraceptive Packaging - The packaging for Condoms, OCPs and
ECPs has been improved and redesigned since 2015 in order to increase the
demand for these commaodities.

Family Planning Logistic Management and Information System (FP-LMIS): A
dedicated software launched in 2017, to ensure smooth forecasting, procurement
and distribution of family planning commodities across all the levels of health
facilities.

Appointment of dedicated RMNCH+A counselors at high case load facilities since
2013.

Improved Demand generation activities through a holistic media campaign- 1st
phase launched in 2015, and the present 2nd phase in 2016.

Observation of World Population Day and fortnight from July 11 - July 24 to boost
Family Planning efforts al over the country.
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10.

14.

16.

17.

Observation of Vasectomy Fortnight from November 21 - December 4 in an effort
to enhance male participation and revitalize the NSV programme.

Scheme for Home delivery of contraceptives by ASHASs at doorstep of beneficiaries
launched in August 2011.

Scheme for ASHASs to Ensure spacing in births launched on 16th May, 2012— The
scheme is being implemented in 18 States of the country (8 EAG, 8 North East,
Gujarat and Haryana). Additionally the spacing component has been approved in
West Bengal, Karnataka, Andhra Pradesh, Telangana, Punjab, Maharashtra, Daman
Diu and Dadra and Nagar Haveli.

Scheme for provision of Pregnancy Testing Kits in the drug kits of ASHAS for
use in communities. The Scheme was introduced in 2013.

National Family Planning Indemnity Scheme (NFPIS) under which clients are
insured in the eventualities of death, complication and failure following sterilization.
The scheme was introduced in 2005 and implemented through an insurance company.
It was revised in 2013 and is now being operated by the State Governments
directly with NHM funding.

Compensation scheme for sterilization acceptors - Under the scheme MoHFW
provides compensation for loss of wages to the beneficiary and also to the service
provider (& team) for conducting sterilizations. The package was enhanced in
November, 2014 for 11 high focus high TFR States (8 EAG, Assam, Gujarat,
Haryana), and further increased in November, 2016 under Mission Parivar Vikas.

Clinical Outreach Teams (COT) Scheme - The scheme has been launched in 146
Mission Parivar Vikas districts w.e.f. December, 2017 for providing family planning
services through mobile teams from accredited organizations in far-flung,
underserved and geographically difficult areas.

Ensuring quality of care in Family Planning services by establishing Quality
Assurance Committees in all states and districts.

Awareness drive on breast cancer

2657. SHRI SUSHIL KUMAR GUPTA: Will the Minister of HEALTH AND FAMILY

WELFARE be pleased to state:

(@ whether Government has any plan to stress the need of creating awareness

among women at large about early detection of breast cancer;
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(b) if so, the details thereof;

() whether Government is actively working on making diagnosis and treatment
of cancer affordable; and

(d) the number of cancer ingtitutes started by Government in the last five years,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): () to (d) Public Health and Hospitas
is a State subject. The Centra Government however supplements the efforts of the
State Governments. The objectives of National Programme for Prevention and Control
of Cancer, Diabetes, Cardiovascular Diseases and Stroke (NPCDCS), being implemented
by Central Government under the National Health Mission (NHM) for interventions
upto the district level, includes awareness generation for cancer prevention, screening,
early detection and referral to an appropriate level institution for treatment. For cancer,
the focus is on three cancers, namely breast, cervical and oral. A population level
initiative for prevention, control and screening for common Non-Communicable Diseases
(NCDsy) i.e. diabetes, hypertension and common cancers viz. oral, breast and cervical
cancer, has been rolled out in over 215 districts of the country, as a part of comprehensive
primary healthcare. Screening of common NCDs including three common cancersi.e.
oral, breast and cervical is also an integral part of service delivery under Ayushman
Bharat - Health and Wellness Centres. Awareness campaigns on common risk factors
for NCDs, including breast cancer, and for promotion of healthy lifestyle are also carried
out through print, electronic and social media. Camps for awareness generation and
screening for common NCDs including breast cancer are also organized at Pragati
Maidan, New Delhi, during the India International Trade Fair each year. Indian Council
of Medical Research (ICMR)-National Institute of Cancer Prevention and Research
(NICPR), Noida, has launched www.cancerindia.org with the theme "India Against
Cancer", aporal that provides information on the leading cancers in India with a major
focus on awareness, prevention and treatment of these cancers.

To tackle the challenge of NCDs, including cancers, 616 NCD Clinics at District
level and 3,827 NCD Clinics at Community Health Centre level have been set up under
NPCDCS. Under NHM, support is provided to States/UTs to provide free essential

medicines and diagnostic services for primary and secondary health care needs.
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To enhance the facilities for tertiary care of cancer, the Central Government is
implementing Strengthening of Tertiary Care for Cancer Scheme, under which setting
up of 19 State Cancer Institutes and 20 Tertiary Care Cancer Centres have been
approved. Further, Oncology is also one of the focus areas in case of new AIIMS and
many upgraded institutions under Pradhan Mantri Swasthya Suraksha Yojana (PMSSY)
Setting up of National Cancer Institute at Jhajjar in Haryana and strengthening of
Chittaranjan National Cancer Institute, Kolkata, are also steps in the same direction.

Cancer is diagnosed and treated at various levels in the health care system. In
Government hospitals, treatment is either free or highly subsidized. Treatment of cancers
is also available under Ayushman Bharat - Pradhan Mantri Jan Arogya Yojana (PMJAY).
Besides this, Affordable Medicines and Reliable Implants for Treatment (AMRIT)
Deendayal outlets have been opened at 203 Institutions/Hospitals with an objective to
make available drugs and implants at discounted prices to the patients. Under the
umbrella scheme of Rashtriya Arogya Nidhi, financial assistanceis provided to families
living below threshold poverty line for their treatment, including treatment of cancer,

in Government hospitals.

Satus of PMJAY scheme

2658. DR. VIKAS MAHATME: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that less than 50 per cent of hospitals, that have been
empanelled under PMJAY, have been active indicating far lesser utilisation of the

programme than expected, if so, the reasons therefor;

(b) how many private hospitals have been empanelled for cashless secondary
and tertiary care hospitalisation; and

() whether Government is taking any step to monitor the number of beneficiaries
and allocation of funds for Pradhan Mantri Jan Arogya Yojana (PMJAY) in the State
of Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (8) Ason 11.03.2020, 20,820 hospitas
have been empanelled under Ayushman Bharat Pradhan Mantri Jan Arogya Yojana
(AB-PMJAY). Of these hospitals more than 60% hospitals have provided treatment to
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the AB-PMJAY beneficiaries. State Health Agencies have been advised to take proactive
action for activation of all the empanelled hospitals by undertaking Information, Education
and Communication (IEC) activities thereby improving their utilisations and enabling
quality treatment to the beneficiaries.

(b) Ason 11.03.2020, total 9,271 private hospitals have been empanelled under
AB-PMJAY to provide cashless secondary and tertiary care services as per pre-defined
Health Benefit Packages to entitled AB-PMJAY beneficiaries.

() In Maharashtra, as on 12.03.2020, 3,15,746 hospital admissions have been
registered and 67,65,394 e-cards have been issued to the beneficiaries. This information
relates to beneficiaries both under AB-PMJAY and the state scheme, which runs in
aliance with AB-PMJAY.

Under AB-PMJAY, the ratio of contribution towards premium between Centre and
State is 60:40 in all States except North Eastern States and Himalayan States where the
ratio is 90:10 with an upper limit for Centre. In the case of Union Territories, the Central
contribution of premium is 100% for UTs without legislature, while it isin the ratio of
60:40 for UTs with legislature.

National Health Authority releases Central share of premium/funds on receipt of
proposal from the State Government confirming payment of respective share of premium/
fund, in respect of beneficiary families covered under AB-PMJAY. In the current financial
year, ¥241.88 crore have been released to Maharashtra as grant-in-aid.

Malpracticesin appointment processin AlIMSregional centres

2659. SHRI AKHILESH PRASAD SINGH: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has received any complaint regarding malpractices in
appointment processes in some regional AIIMS centres, if so, the details thereof;

(b) the process of appointment in all categoriesin regional AIIMS centres; and

(c) the steps taken by Government to ensure transparency and fairness in
appointment process?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Information isbeing collected
and will be laid on the Table of the House.
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Medical facilitiesin rural areas

2660. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the rural population do not have sufficient medical facilitiestill date

in most of the rural areas in the country including Tripura;

(b) the extent to which National Rural Health Mission (NRHM) has achieved its

objectives,

() whether Government proposes to set up super specialty healthcare centres

in rural areas; and
(d) if so, the details thereof during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) There is some shortfall in the
number of medical facilities in position vis-a-vis requirement in the rural areas of the
country. However, except for Community Health Centres (CHC), there is no shortfall in
the numbers Sub Centres & HWC-SCs and Primary Health Centres & HWC-PHCs, in
Tripura, as per Rura Health Statistics (RHS) as on 1st July, 2019. A comparative
statement of State/UT-wise position of Sub Centres and HWC-SCs and Primary Health
Centres and HWC-PHCs and CHCs in-position against requirement, including in Tripura,
is given in Statement-1 (See below).

(b) The NRHM interventions are aligned to achieve the objectives of National
Health Policy and the progress towards the same is on track. The physical achievements/
progress by National Health Mission (NHM) that includes National Rural Healm
Mission(NRHM) and National Urban Health Mission (NUHM) as on September, 2019,
State/UT-wise, are given in Statement-I1 and I11 (See below).

(c) and (d) The Government has sanctioned setting up of Super Specialty Blocks
in some existing Government Medical Colleged/Institutions (GMCIs) in various parts of
the country, which may include rural areas, under different phases of Pradhan Mantri
Swasthya Suraksha Yojana (PMSSY). Details of Government Medical Colleges taken up
for Up-gradation under PMSSY where Super Specialty Blocks have been sanctioned

during the last three years including current year, are given in Statement-1V.
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Details of Shortfall in Health facilities as per estimation of mid year population (as on 1st July 2019) in India in rural areas

Sl. No. State/UT Estimated Estimated Sub Centres and HWC-SCs PHCs and HWC-PHCs CHCs
midyear midyear Reg- In Short % Reg- In Short % Reg- In Short %
population Tribal uired Position  fall  Short uired Position fall Short  uired Position  fall Short
for Rural population fall fall fall
areas in Rural
areas R P S R P S R P S
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
1 Andhra 34380000 2266965 7178 7437 * * 1183 1145 38 3 295 140 155 53
Pradesh
2 Arunachal 1133000 839207 338 385 * * 51 143 * * 12 63 * *
Pradesh
3 Assam 29208000 3993696 6374 4643 1731 27 1040 946 94 9 260 177 83 32
4 Bihar 105717000 1454932 21337 9949 11388 53 3548 1899 1649 46 887 150 737 83
5 Chhattisgarh 21366000 7879417 5323 5205 118 2 843 792 51 6 210 170 40 19
6 Goa 435000 69097 96 219 * * 15 24 * * 3 5 * *
7  Gujarat 36235000 6065876 8055 9166 * * 1308 1476 * * 327 362 * *
8 Haryana 17304000 0 3460 2604 856 25 576 379 197 34 144 115 29 20
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16

25 Telangana 20535000 2796018 4479 4744 * * 731 636 95 13 182 85 97 53
26 Tripura 2595000 1069169 661 972 * * 104 108 * * 26 18 8 31
27 Uttarakhand 7362000 277051 1509 1847 * * 250 257 * * 62 67 * *
28 Uttar Pradesh 172867000 1147580 34726 20782 13944 40 5781 2936 2845 49 1445 679 766 53
29 West Bengal 62862000 4908121 13226 10357 2869 22 2177 908 1269 58 544 348 196 36
30 Andaman and 230000 25916 49 124 * * 8 22 * * 2 4 * *

Nicobar Islands

31 Chandigarh 6000 0 1 NApp NApp N App NApp N App N App N App N App N App N App N App
32 Dadra and 197000 162390 61 71 * * 9 9 0 0 2 2 0 0
Nagar Haveli
33 Daman and Diu 34000 4288 7 23 * * 1 4 * * 0 0 NApp N App
34 Delhi 172000 0 34 12 22 65 5 5 0 0 1 0 1 100
35 Lakshadweep 4000 3808 1 14 * * 0 4 * * 0 3 * *
36 Puducherry 459000 0 91 54 37 41 15 24 * * 3 2 1 33
ALL INDIA/TOTAL 874021000 97338441 189765 157411 43736 23 31074 24855 8764 28 7756 5335 2865 37

Notes: The requirement is calculated using the prescribed norms on the basis of rural population estimation for mid year for the year 2019. All India shortfall
is derived by adding state-wise figures of shortfall ignoring the existing surplus in some of the states.(Mid year Tribal population for the year 2019 calculated
based on the percentages of Tribal population in the Rural areas in Census 2011) R: Required; P: In Position; S: Shortfall; *: Surplus; N App- Not Applicable
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Statement-1 |

Details of Physical Achievement/Progress under National Health Mission

(As on Sept. 2019)*

Sl. No. State/UTs Health Functional Mobile ~ Ambulances Accred- No of Setting Village
Human FRUs Medica  (Operational) ited PHCs up Rogi Health
Resources (First Units Social working Kayan Sanitation
Augment- Referra (MMUs) Health  on24X7 Samitis and
ation Units) Activists  basis Nutrition
(ASHAYS) Commttees
constituted
1 2 3 4 5 6 7 8 9 10
1 Bihar 13612 63 6 1102 89437 4% 2006 8406
2 Chhattisgarh 6048 37 K1) 589 69515 21 1003 19180
3 Himachal Pradesh 820 16 3 323 32376 8l 667 7790
4 Jammu and Kashmir 7492 % u 331 12356 o4 7% 6741
5 Jharkhand 7938 5 R 2140 41312 14 5 30012
6 Madhya Pradesh 10886 148 150 1358 77531 4 1635 49567
7 Odisha 9187 66 8 1004 46566 116 179%5 46060
8 Rajasthan 8739 & 214 1353 64243 57 3008 43440
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5 Maharashtra 20952 27 50 3Bl 70282 759 48l 30788
% Punjab 5293 205 K< 242 21470 211 670 12982
2 TamilNadu 24389 573 415 9% 3965 1315 2587 15015
2 Telangana 13261 1%6 0 632 32575 314 1086 10426
] West Bengal 16152 143 L0 3759 61545 24 1251 46862
D Andaman and Nicobar Islands 326 1 0 1 422 2 2 275
3 Chandigarh 523 4 0 15 18 0 6 0
£ Dadra and Nagar Haveli 310 2 1 0 542 7 6 6l
33 Daman and Diu 14 2 0 n 134 2 6 2
A Delhi 1670 Y 2 200 6035 0 A 0
3 Lakshadweep 217 6 0 14 110 4 9 9
] Puduchcrry 467 4 4 u 206 23 48 100

TotAL 253938 1638 26321 1047324 9445 33398 552068

*Cummulative figures as on Sept. 2019.

Source: - N-M-MIS report
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Satement-111
Some of the outcomes achieved under NHM

e Declinein the Maternal Mortality Ratio (MMR) to 122 during 2015-17 from
130 during 2014-16;

¢ Declinein the Infant Mortality Rate (IMR) to 33 in 2017 as compared to 42
in 2012

e Declinein the Under 5 Mortality Rate (USMR) to 37 in 2017 from 52 in 2012.
e Declinein the Total Fertility Rate (TFR) to 2.2 in 2017.

Further various diseases-related health indicators have also shown improvement,
such as:

e Annual Parasite Incidence (API) of Malaria Cases has declined to 0.02 in
2019 from 1.10in 2011.

¢ Theincidence of Tuberculosis (TB) per 1 lakh population has been reduced
t0 204 in 2017, from 234 in 2012.

¢ Thetarget of prevaence of leprosy <1/one lakh population has been achieved
nationally.

e At the end of November 2019, 92% Kala-azar endemic blocks have achieved
the elimination target of < 1 KalaAazar case per 10,000 population at block
level.

e The prevalence of tobacco use has reduced by six percentage points from
34.6% (2009-10) to 28.6% (2016-17) as per Global Adult Tobacco Survey
(GATS-2)]

Satement-IV

Up-gradation of Government Medical Colleges (GMC) Completed
during 2017-18

Sl. No. Name of the GMCl/Institute Executing Phase
Agency

1  Government Medical College, Amritsar HSCC I
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Up-gradation of Government Medical Colleges Completed
during 2018-19

Sl. No. Name of the GMC/Institute Executing Phase
Agency

1  Kolkata Medical College, Kolkata HSCC I
2 Government Medical College, Madurai* HLL I
3 Siddhartha Medical College, Vijayawada HSCC Il
4  Karnataka Institute of Medical Sciences, Hubli* HITES "
5  Govt. Medical College, Rewa HSCC Il
6 Netgji Subhash Chandra Bose Medical College, Jabalpur HSCC Il
7 Govt. Medica College, Latur HSCC Il
8 MKCG Medical College, Behrampur HSCC Il
9  Govt Medical College, Patiala HSCC Il
10 SP Medica College, Bikaner HSCC Il
11 Govt Medical College, Kota HSCC Il
12 Thanjavur Medical College, Thanjavur HITES Il
13 Tirunelveli Medical College, Tirunelveli HITES I
14 Govt Medica College, Gorakhpur CPWD Il
15 LLRM Medical College, Meerut CPWD 11

List of Up-gradation of GMC Projects completed during 2019-20

Sl. No. Name of the GMC/Institute Executing Phase
Agency
1 2 3 4
1.  GMC, Aurangabad (Maharashtra) HSCC Il
2. GMC Akola (Maharashtra) CPWD n
3.  GR Medical College, Gwalior (Madhya Pradesh) HSCC Il
4.  GMC Udaipur (Rajasthan) HSCC Il

5. MLB Medica College, Jhansi (UP) HSCC i
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1 2 3 4
6. IMSBHU, Varanasi (UP) CPWD V(A)
7. PDU Govt. Medica College, Rajkot (Gujarat) HITES 11
8. PGIMS Rohtak (Haryana) HLL Il
9. BS Medical College, Bankura (WB) CPWD 11
10. GMC Guwahati (Assam) HSCC [l
I nfected blood donors

2661. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is afact that nearly 2 per cent of all blood donors in the country
have some kind of infections, if so, the details thereof; and

(b) the total number of blood banks in the country, State-wise and the steps
taken by Government to promote the concept of Repeat Regular Blood Donor (RRBD)?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) No. As per the data reported by
all licensed blood banks on Strategic Information Management System of National
AIDS Control Programme, the reactivity for five transfusion transmissible infections
(HIV, HBV, HCV, Syphilis, Malaria) in the blood units collected in last three years ranges
from 1.52% to 1.54% The details of the blood units collected in all the licensed blood
banks of the country and the % reactivity found in the total blood units collected is
given in Statement-1 (See below).

(b) There are 3321 licensed blood banks in the country. State/ UT-wise details,
as per information obtained from Central Drugs Standards Control Organization, is
given in Statement-11 (See below).

To promote the concept of Repeat Regular Blood Donor (RRBD), awareness
generation activities are promoted amongst the healthy eligible population on the
importance of enrolling as RRBD. The message is reiterated through observance of
specia days like National Youth Day, World Thallasemia Day, World Blood Donor Day,
National Voluntary Blood Donation Day and other similar events. The concept of RRBD
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is also adopted by various organizations like National Service Scheme, Red Ribbon
Clubsin various Universities and Colleges, as well as through Red Cross Societies, etc.

The theme of National Voluntary Blood Donation Day observed on 1st October
2019 was "At least Donate Once In A Lifetime".

All licensed blood banks maintain directories of regular blood donors blood group

wise.
Statement-|

Details of Percentage of Transfusion Transmission Infection reactivity
for period April 2016- March 2020

Year Total HIV HBV HCV  Syphilis Madaia Total 0%
Blood Reacti- Rescti- Reacti- Reacti- Reacti- Reacti- Reacti-
Collection  vity vity vity vity vity vity ity

201617 10990203 13724 94221 3B/045 20584 5657 169231 1.54%

2017-18 11816265 15516 97618 37626 23657 6504 180921 1.53%
201819 12491965 17943 9700 40576 28338 6456 190403 1.52%

Statement-I |

Details of licensed blood banks and blood bank to
population ratio (as on 31.12.2019)

Sl. No. State No. of licensed blood banks

1 2 3

Andaman and Nicobar Islands
Andhra Pradesh

Arunachal Pradesh

Assam

Bihar

Chandigarh

Chhattisgarh
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Dadra and Nagar Haveli
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New medical collegesin Andhra Pradesh

2662. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether Government has decided the locations/places to set up new medical
colleges in Andhra Pradesh;

(b) if so, details thereof and number of intake capacity in each of these new
medical colleges that have been proposed to be set up in Andhra Pradesh;

(¢) the details of the funds earmarked for opening these medical colleges in
Andhra Pradesh;

(d) whether Government had any review meeting in this regard to oversee the
establishment of new medical colleges recently; and

(e) if so, details thereof and if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (€) The Ministry of Health &
Family Welfare administers a Centrally Sponsored Scheme for 'Establishment of new
Medical Colleges attached with existing district/referral hospitals. The Phase-111 of the
Scheme has been approved by the Cabinet on 28.8.2019 to establish 75 more new
medical colleges to be established at a cost of ¥325 crore per college to be shared
between Centre and State in the ratio of 90:10 for North Eastern States and 60:40 for
other States. The State/UT Governments have been requested to send their proposals
under this Scheme along with Detailed Project Report (DPR) as per Scheme guidelines
for consideration by the Ministry. The State Government of Andhra Pradesh has
submitted DPRs for establishment of 7 new medical colleges at Eluru, Piduguralla/
Gurgjaa (Guntur District), Markapuram (Prakasam District), Paderu (Vishakhapatnam
District), Pulivendula (Y SR Kadapa District), Vizinagaram (West Godavari District) and
Machilipatnam (Krishna District). The DPRs are under examination of the Ministry.
Further, the State Government is the implementing agency under the Scheme.

Setting up of new medical collegesin Karnataka

2663. SHRI K.C. RAMAMURTHY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(@ whether it is a fact that the Ministry, under Centrally Sponsored Schemes
(CSS), approved setting up of three medical colleges in Karnataka;

(b) if so, details of districts in which the above colleges are proposed to be set
up;

(c) thestatus of the proposal and by when they are going to become operational;

and

(d) the details of districts still left after this move, which do not have medical
colleges and efforts being made by the State to open one medical college in each of
the left out districts of Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) The Ministry has approved
setting up of three medical collegesin Karnatakain Haveri, Yadgiri, and Chikkamagaluru
districts under Phase 11l of Centrally Sponsored Scheme for "Establishment of new
medical colleges attached with existing district/referral hospitals'. As per the approval
under Phase IIl of the Scheme, the colleges are to be set up by 2022-23. The State

Government is the implementing agency.

(d) As per information available in the MCI website, Ramanagara and
Chikkaballapura districts of Karnataka has no medical college. However, proposal for
Chikkaballapura districts of Karnataka has been received. Further, under the under
Phase |11 of Centrally Sponsored Scheme for "Establishment of new medical colleges
attached with existing district/referral hospitals’, State/lUT governments have been
requested to send proposals for consideration in the Ministry.

Measuresto control AMR (Antimicrobial resistance)

2664. DR. L. HANUMANTHAIAH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware of the intensity and gravity of AMR

(Antimicrobial Resistance);

(b) how much does antibiotic resistance cost Indian society; and
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(¢) the stepstaken by Government to control the threat of AMR in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Government of India has
given due cognizance to the problem of Antimicrobial Resistance (AMR). Ministry of
Health and Family Welfare (MoHFW) has initiated various activities for containment
of AMR, as under:

(i) National Programme on Containment of AMR was initiated during the 12th
Five Year Plan. National Centre for Disease Control (NCDC) coordinates this
programme.

(i)  Under the programme, NCDC conductsAMR surveillance through a network
of 25 state medical college laboratoriesin 23 States. The network is expanded
across the country in a phased manner.

(i) Indian Council of Medical Research (ICMR) coordinates another AMR
surveillance network of 20 laboratories located in tertiary care centres (both
public and private) in the country.

(iv)  Strengthening Infection Prevention and Control: Surveillance of Healthcare
Associated Infections (HAIS) is conducted under the All India Institute of
Medica Science (AlIMS)-ICMR-NCDC network.

(v) Interim National Infection Prevention Control (IPC) guidelines have been
disseminated for use by healthcare facilities. These guidelines have also
been placed in public domain on the website of NCDC at ncdc.gov.in.

(vi) Surveillance for Antibiotic consumption: NCDC has initiated antibiotic
consumption studiesin healthcare facilities in 20 medical colleges across the
country.

(vii)  Antimicrobial stewardship (AMSP) activities: In order to promote rational
use of antibiotics among the healthcare providers, a series of sensitization
and training workshops have been organized in different healthcare facilities
in the country for the benefit of the practicing clinicians. Standard treatment
guidelines developed by NCDC for rationa use of antibiotics have been
made available to clinicians across the country. Indian Council of Medical
Research (ICMR) has initiated antibiotic stewardship program (AMSP) on a
pilot project basis in 20 tertiary care hospitals * across India to control
misuse and overuse of antibiotics in hospital wards and 1CUs.
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VI.

National Action Plan for Containment of AMR (NAP-AMR) was developed by
National Centre for Disease control (NCDC) involving stakeholders from various
ministries/sectors and was launched by Hon'ble Union Minister for Health and
Family Welfare on 19th April 2017. Simultaneously, a Delhi Declaration on AMR
- an inter-ministerial consensus, was aso signed by the Ministers of the concerned
Ministries pledging their whole-hearted support in AMR containment. Since health
is a state subject, states are being supported to develop State Action Plans along
the lines of NAP-AMR. Three states namely Kerala, Madhya Pradesh and Delhi
have also launched their state action plans.

To create awareness among the public about AMR, several Information, Education
and Communication (IEC) activities have been coordinated by NCDC along with
other partners to raise awareness about AMR among different stakeholders by
way of organizing Public lectures, participating in Live programmes on Lok Sabha
Television, Doordarshan, organizing AMR programmes in schools and colleges,
etc.

The State Drugs Controllers have been sensitized from time to time for taking
policy measures including stringent regulatory action over the counter sale of
antibiotics.

Since March 2014, a separate Schedule H-I has been incorporated in Drug and
Cosmetic Rules to regulate the sale of antimicrobials in the country. About 24
antimicrobials belonging to third/fourth generation cephal osporins and carbapenems
are covered in the schedule. These antimicrobials cannot be sold without a proper
medical prescription and their drug packaging requires the specific labelling along
with red border.

Food Safety and Standards Authority of India (FSSAI) has also notified the
prescribed tolerance limits of antibiotics in different kinds of food of animal origin.

Ministry of Health & Family Welfare has no information with regard to cost to
society on a antimicrobial resistance in the county.

Burning of biomedical waste

20665. KUMARI SELJA: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(@ whether Government is aware of the rampant burning of illegal biomedical

waste in the country;
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(b) if so, the details thereof, State/ UT-wise; and

(¢) the steps being taken by Government to ensure proper disposal of bio-
medical waste, with specia reference to Haryana?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (&) and (b) Asinformed by Central
Pollution Control Board (CPCB), incidents of burning of biomedical waste have been
reported in the country. CPCB has received the following 3 complaints relating to
burning of biomedical waste in the recent period:

1 A complaint on Burning of bio-medical waste in Nilothi-Ranhola areain Delhi was
reported in December, 2018. The site was inspected jointly by officials of Central
Pollution Control Board (CPCB) and Delhi Pollution Control Committee (DPCC),
wherein it was reported that plastic waste including biomedical plastics was burnt
by anillegal recycler, whose unit was sealed by South Delhi Municipal Corporation
(SDMC).

2 A complaint on Burning of expired medicines by M/s Civil Hospital, Shimla
received on 30/05/2019 was forwarded to Himachal Pradesh State Pollution Control
Board (HP SPCB) for verification and to take further action.

3 Field teams of CPCB during clean air campaign have noticed Burning of biomedical
waste, adjacent to Delhi Technological University (DTU), the site was inspected
by CPCB and report sent to DPCC. DPCC has issued notices to identified clinics
responsible for violation of Bio Medical Waste Management Rules, 2016.

() Asinformed by Central Pollution Control Board, the following steps have
been taken to ensure effective management of Biomedical waste:

1  Prepared and circulated following guidelines for effective implementation of
Biomedical Waste Management Rules, 2016

- Toolkit for Bio-Medical Waste (BMW) Management Rules, 2016

- Guidelines for "Imposition of Environmental Compensation against Health
Care Facilities (HCFs) and Common Bio-Medical Waste Treatment Facilities
(BWTFs)"

- Guidelines for Verification of Two Seconds Residence Time in Secondary
Combustion Chamber of the Biomedical Waste Incinerator
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- Guidelines for Handling of Biomedical Waste for Utilization

- Guidelines for Management of Healthcare Waste in Health Care Facilities as
per Bio Medical Waste Management Rules, 2016

- Guidelines for Bar Code System for Effective Management of Bio-Medical
Waste

- Revised Guidelines for Common Bio-medical Waste Treatment and Disposal
Facilities

- Environmentally Sound Management of Mercury Waste Generated from
Health Care Facilities.

2 Asper the annual report information for the year 2018, there are 2,60,889 number
of HCFs out of which 94,174 number of HCFs are bedded and 1,66,972 number of
HCFs are non-bedded. The detailed bio-medical waste management scenario in the
Country is given in Statement (See below).

3. Centra Pollution Control Board issued directions to 22 numbers of common
facilities and healthcare facilities for ensuring compliance to BMW Management
Rules during the last 3 years including 2 CBWTFs in the State of Haryana.

4. In the matter of OA No. 710 of 2017 before Hon'ble National Green Tribunal,
Central Pollution Control Board has finalized State Level Action plan for effective
management of biomedical waste including for State of Haryana.

5 Asper the Annual Report information for the year 2018, about 14.21 metric tonnes
of bio-medical waste is generated by HCFs in Haryana State and the quantity is
treated and disposed through 11 number of Common Bio-medical Waste Treatment,
Facilities (CBWTFS).

6. Haryana State Pollution Control Board has issued 153 number of Show Cause
Notice/directions common facilities and healthcare facilities for not complying with
BMW Management Rules, 2016.

Satement

Details of Bio-medical Waste Management Scenario

1 2

No. of Health Care Facilities (HCFs) : 260,839
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1 2

No. of bedded Health Care Facilities (HCFs) : A174
No. of non-bedded Health Care Facilities (HCFs) : 166972
No. of beds : 21,76,340
No. of Common Bio-Medical Waste Treatment Facilities : 200* + 28**
(CBWTFs)

No. of HCFs granted authorization : 1,01,989
No. of HCFs having Captive Treatment Facilities : 12,326
No. of Captive Incinerators Operated by HCFs : 120
Quantity of bio-medical waste generated in Tonnes/day : 608
Quantity of bio-medical waste treated in Tonnes/day : 528
No. of HCFs violated BMW Rules : 271427
No. of Show-cause notices/Directions issued : 16,960

to defaulter HCFs

Note: (i) * - CBWTFs in operation (ii) ** - CBWTFs under installation

Roping in social media network by NHA

2666. SHRI A. MOHAMMEDJAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the National Health Authority (NHA) has signed a
statement of intent with a social media network giant to strengthen the implementation
of the Ayushman Bharat- Pradhan Mantri Jan Arogya Yojana, if so, the details thereof;
and

(b) whether it is also afact that the said social media network giant would help
in providing training to NHA personnel to build their digital skills, if so, the details
thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) National Health Authority (NHA)
and Google India Pvt. Ltd. have signed a non-binding and non-financial Statement of
Intent (Sol) to collaborate towards strengthening implementation of Ayushman Bharat
Pradhan Mantri Jan Arogya Yojana (AB-PMJAY). Under this Sol, NHA and Google
India Pvt. Ltd. shall work together on mutually agreeable areas, and may undertake the
following activities:



272 \\ritten Answers to [RAJYA SABHA] Unstarred Questions

(i) Collaborate to identify technological solutions and opportunities for NHA
to advance the objectives of AB-PMJAY

(i) Exchange knowledge, learnings and experiences arising out of the above
collaboration with each other, affiliates and/or as mutually decided by and between the

parties

(i) Organize meetings, trainings, forums, and other events to disseminate

learnings across their networks

(iv) Google India Pvt. Ltd. would provide trainings and/or hold sessions with
NHA on areas of mutua interest. In this regard, NHA & Google are engaged in
discussions on areas such as improving online presence for AB-PMJAY through
'Search Engine Optimization' and potential opportunities for use of Artificial Intelligence
and Machine learning (Al and ML) in AB-PMJAY among others.

National guidelines on infant and young child feeding

2667. SHRI K. SOMAPRASAD: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government maintains any data on infant access to infant milk

substitutes, feeding bottles and infant food;

(b) the details of steps being taken by Government to cover al the infants

thereunder;

(c) the details of steps taken or being taken by Government to ensure the
national guidelines on infant and young child feeding; and

(d) the details of violation/cases registered under the Infant Milk Substitutes
Feeding Bottles, and Infant Foods (Regulation of Production, Supply and Distribution)
Act, 1993, from 2014-2019, the details thereof, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) No such datais maintained
by this Ministry. However, as per the National Guidelines on Infant and Young Child
Feeding (I'Y CF) infants should be exclusively breastfed for the first six months of life
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to achieve optimal growth, development and health and thereafter, to meet their evolving
nutritional requirements, infants should receive nutritionally adequate and safe
complementary foods while breastfeeding continues for up to two years of age or
beyond. Infant milk substitute or infant food should only be used, if recommended on
health grounds.

The objectives of the National Guidelines on I'Y CF are to bring about improvement
in optimal feeding practices for infants and young children and raise awareness for
achieving optimal feeding practices. The following steps have been taken by Government

to ensure Infant and Young Child Feeding:

e Infant Milk Substitutes Feeding Bottles, and Infant Foods (Regulation of
Production, Supply and Distribution) Act, 1993, as amended 2003, has been
enacted in the country to protect, promote and support breastfeeding and
ensure proper use of infant foods.

e Under the Anganwadi Services Scheme, counselling is provided to Pregnant
Women and Lactating Mothers on infant and young child feeding practices.

e The Pradhan Mantri Matru Vandana Yojana (PMMVY), which is a centrally
sponsored Conditional Maternity Benefit scheme of the Government for
pregnant and lactating women, under which cash incentives are provided
partly compensating for their wage loss to improve health seeking behaviour
amongst the Pregnant Women & Lactating Mothers. Recent amendment in
Maternity Benefit Act is another important step in strengthening the I'Y CF
practices.

¢ The POSHAN Abhiyaan focuses on social and behavioural change
communication and thus explicitly paving the way for a mass movement to
promote a transformative change, to address the malnutrition related
challenges and create awareness on holistic nutrition including promotion
of optimal infant and young child feeding practices.

e Early initiation and exclusive breastfeeding for first six months and appropriate
Infant and Young Child Feeding (1'Y CF) practices are promoted under Mothers
Absolute Affection (MAA) in convergence with Ministry of Women and
Child Development.

¢ Home Based Care for Young Children (HBYC) has been initiated as an
extension of Home Based Newborn Care (HBNC) to provide community
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based care by ASHA workers with focus on improvement in child rearing
practices, nutrition counselling and breastfeeding promotion till 15th month
of life.

¢ Village Hedlth Sanitation and Nutrition Days (VHSNDS) are observed for
provision of maternal and child health services and creating awareness on
maternal and child care in convergence with Ministry of Women and Child
Development. Health and nutrition education through mass and social media
is also promoted to improve healthy practices and to generate demand for
service uptake.

e Revised Mother and Child Protection Card is the joint initiative of the
Ministry of Health & Family Welfare and the Ministry of Woman and Child
Development. It is an effective counselling tool for use of front line workers
to address the nutrition concerns and improving 'Y CF practices in children.

(d) The data related to instances of such violation is not maintained by this
Ministry.
New AlIM Sin the country

2668. SHRI MANAS RANJAN BHUNIA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the number of AIIMS now giving health care and service and in which
States; and

(b) the number of AIIMS that would be established in the near future?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Twenty two (22) new All
India Institute of Medical Sciences (AIIMS) have been announced /approved by the
Union Government to be established in various States of the country.

Out of these, six AIIMS viz. Bhopal in Madhya Pradesh, Bhubaneswar in Odisha,
Jodhpur in Rajasthan, Patnain Bihar, Raipur in Chhattisgarh and Rishikesh in Uttarakhand
are aready functional.

In addition to the above, OPD services have been started in AIIMS Raebareli,
AlIMS Mangalagiri, AIIMS Gorakhpur, AIIMS Nagpur and AlIMS Bathinda.

State-wise list of all AIIMS is given in the Statement.
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Statement

Details of locations of AIIMS under PMSSY

Sl. No. Phase STATE Location of AIIMS
1 2 3 4

1 Phase | Madhya Pradesh Bhopa

2 Odisha Bhubaneswar

3 Rajasthan Jodhpur

4 Bihar Patna

5 Chhattisgarh Raipur

6 Uttarakhand Rishikesh

7. Phase-11 Uttar Pradesh Raebareli

8 Phase-1V Andhra Pradesh Mangalagiri

9. West Bengal Kalyani

10. Maharashtra Nagpur

11 Uttar Pradesh Gorakhpur

12 Phase-V Punjab Bathinda

13 Assam Guwahéti

14. Himachal Pradesh Bilaspur

15. Jammu and Kashmir Vijaypur, Sambain Jammu

16. Jammu and Kashmir Awantipora in Kashmir

17. Tamil Nadu Madurai

18 Bihar Darbhanga

19 Phase VI Jharkhand Deoghar

20. Gujarat Rajkot

2 Phase-VII Telangana Bibinagar

2 Phase-V1II Haryana Manethi in Rewari District




276 Written Answers to [RAJYA SABHA] Unstarred Questions

Procurement of medical devices for new AIIMS

2669. SHRIMATI KAHKASHAN PARWEEN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state the status of procurement of medical devices

in new AIIMS being set up in various cities of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): Twenty two (22) new All India
Institute of Medical Sciences (AIIMS) have been announced /approved by the Union

Government to be established in various States of the country.

Out of these, six AIIMS viz. Bhopal in Madhya Pradesh, Bhubaneswar in Odisha,
Jodhpur in Rajasthan, Patnaiin Bihar, Raipur in Chhattisgarh and Rishikesh in Uttarakhand
are aready functional.

List of al AIIMS along with their procurement status is given in Statement.
Statement

Satus on procurement of medical equipment/devices

in New AIIMS
Sl. No.Phase State  Location of AIIMS Status on procurement of
medical equipment/devices
under Scheme
Cost of Medical Remarks
Equipment
procured
(in%T Cr)
1 2 3 4 5 6
1. Phase 1 Madhya Pradesh Bhopal 174.85 Equipment/devices
2. Odisha Bhubaneswar 170.18 are procured on need
3. Rajasthan Jodhpur 170.24 basis depending upon
4. Bihar Patna 171.03 the progress of
5. Chhattisgarh Raipur 168.85 construction and

6. Uttarakhand Rishikesh 161.33 operationalization of
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1 2 3 4 5 6

7. Phase-11 Uttar Pradesh Raebareli 23.08 services.

8. Phase-IV  Andhra Pradesh Manga lagiri 47.98

9. West Bengal Kalyani 72.20

10. Maharashtra Nagpur 87.79

11. Uttar Pradesh Gorakhpur 36.19

12. Phase-V Punjab Bathinda 64.63

13. Assam Guwahati No procurement has
14. Himachal Pradesh Bilaspur yet been done as
15. Jammu and Kashmir Vijaypur, Samba in Jammu construction of

16. Jammu and Kashmir Awantipora in Kashmir Medical College,
17. Tamil Nadu Madurai Hospital or OPD
18. Bihar Darbhanga building has not yet
19. Phase VI  Jharkhand Deoghar Nil  been completed

20. Gujarat Rajkot

21 Phase-VIl Telangana Bibinagar

22 Phase-VIIl Haryana

Manethi in Rewari

District

Voluntary retirement by doctorsat Dr. RML Hospital, Delhi

2670. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the number of doctors of Dr. RML Hospital, Delhi who sought VRS during
the period 2018-19, the details thereof; and

(b) whether VRS was denied to any of them, if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): () and (b) Two doctors of Dr. RML

Hospital had sought Voluntary Retirement from service in 2018.
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The request of one of the two above referred doctors has not yet been agreed
to by the competent authority. The explanation of the said doctor has been sought vide
Office Memorandum dated 02.11.2018 to explain his conduct in taking up commercial
assignment without prior permission of the Government as per Rule 10 of Central Civil
Services (Pension) Rules, 1972 for which he is liable to be proceeded against.

Based on the explanation submitted by the officer, his request for voluntary
retirement from service is under re-consideration in this Ministry.

Children's deathsin hospitals

12671 SHRI LAL SINH VADODIA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that cases of children's deaths in hospitals have been
reported from various parts of the country;

(b) if so, whether Government has given any guideline to the States where the
majority of cases related to children's deaths have been registered; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Yes, in the month of
December 2019 and January 2020 there were newspaper reports of infant deaths in
hospital of J. K. Lon Kota, Umaid Hospital Jodhpur, MDM Hospital Jodhpur, JLN
hospital Ajmer Rajasthan, Civil hospital Rajkot. Civil hospital Ahemdabad, Gujarat,
Jhabua, Khandwa, Ratlam and Shajdol district of Madhya Pradesh and Udhampur
district of Jammu and Kashmir.

State Governments were asked to get these incidents investigated, take corrective
measures and submit detailed report. Based on the findings and observations, States
/ UTs are further requested to address the gaps identified in the facilities on priority
and seek approvals under National Health Mission (NHM), as necessary.

Beside this, the communication from Ministry of Health and Family Welfare
(MoHFW) regarding improving the quality of care in public hospitals are sent regularly
to al the States/ UTs urging them to follow standard operational guidelines, treatment

TOriginal notice of the question was received in Hindi.
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protocols and ensure availability of functioning equipments and commaodities, adequate
and trained service providers.

Coronavirusoutbreak

2672. SHRI A. VIJAYAKUMAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government would state the number of persons rescued from China
and rehabilitated due to the outbreak of Coronavirus;

(b) whether any International Agency had warned about huge Coronavirus
outbreak in India; and

(c) if so, the precautionary steps taken to control Coronavirus outbreak in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Government of India has
undertaken evacuation operations from severa countriesin the wake of the Coronavirus
Disease (COVID-19) outbreak to bring back Indian citizens as well as nationals from
other countries. Till 16.03.2020, 766 persons (including 43 foreign nationals) were
evacuated from China due to the outbreak of COVID-19.

In view of spread of COVID-19 to more than 100 countries in the World and
exponential growth of cases in some countries, World Health Organization (WHO) has
declared COVID-19 as pandemic on 11th March, 2020.

Government has taken note of the outbreak of Novel Coronavirus (COVID-19) in
China and has initiated steps to monitor the situation in all States / Union Territories
(UTs) of the country as follows:

I.  Screening of passengers was initiated in the country since 18th January 2020.
Initially airports at Delhi, Mumbai, Chennai, Kolkata, Bengaluru, Hyderabad and
Kochi were covered and subsequently expanded in a total of 21 airports. As per
the evolving situation, initially Universal Screening was taken up for all passengers
coming via direct flights from China, South Korea, Japan, Iran, Italy, Hong Kong,
Vietham, Malaysia, Indonesia, Nepal, Thailand and Singapore. Now, directions
have also been issued for Universal Screening for all international passengers
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coming in the country. Signages have been displayed at prominent places in
airports and ports, In-flight announcements are being made and self -declaration
forms are being filled up by all passengers. Teams of Specialist doctors were sent
to al the airports to ensure effective screening and arrangement for isolation in
the attached hospitals. Besides this, screening has been initiated in border
crossings. Arrangements have been made for in-flight announcements in incoming
flights, filling of self-declaration forms by incoming passengers. Signages have
been displayed at prominent locations at ports and airports for guidance and
convenience of passengers. First Travel advisory was issued on 17th January
2020 and as situation is evolving, the travel advisories are accordingly getting
revised. Extant advisories provide that:

(i) All existing visas (except diplomatic, official, United Nations/International
Organizations, employment, project visas) stand suspended till 15th April
2020. Thiswill come into effect from 1200 GMT on 13th March 2020 at the
port of departure.

(i) Visafreetravel facility granted to Overseas Citizenship of India (OCI) card
holders is kept in abeyance till 15th April 2020. This will come into effect
from 1200 GMT on 13th March 2020 at the port of departure.

(i) OCI card holders dready in India can stay in India as long as they want.

(iv) Visas of al foreigners already in India remain valid and they may contact
the nearest Foreigner Regional Registration Offices/Foreigner Registration
Office (FRRO/FRO) through e-FRRO module for extension/conversion etc.
of their visa or grant of any consular service, if they choose to do so.

(v) Any foreign national who intends to travel to India for compelling reason
may contact the nearest Indian Mission.

(vi) In addition to Visa restrictions aready in place, passengers traveling from
/having visited Italy or Republic of Korea and desirous of entering Indiawill
need certificate of having tested negative for COVID-19 from the designated
laboratories authorized by the health authorities of these countries. This is
in enforcement since 0000 hrs. of 10th March, 2020 and is a temporary
measure till cases of COVID-19 subside.

(vii)  All incoming travellers, including Indian nationals, arriving from or having
visited China, Italy, Iran, Republic of Korea, France, Spain and Germany after
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15th February, 2020 shall be quarantined for a minimum period of 14 days.
This will come into effect from 1200 GMT on 13th March 2020 at the port
of departure.

(viii)  Incoming travellers, including Indian nationals, are advised to avoid non-
essential travel and are informed that they can be quarantined for a minimum
of 14 days on their arrival in India

(¥) Indian nationals are further strongly advised to refrain from travelling to
China, Italy, Iran, Republic of Korea, France, Spain and Germany.

(®  All incoming international passengers returning to India should self- monitor
their health and follow required do's and don'ts as detailed by the

Government.

(x) All international Passengers entering into India are required to furnish duly
filled self-declaration form in duplicate (including personal particulars i.e.
phone no. and addressin India) to Health Officials and Immigration officials
and undergo Universal Health Screening at the designated health counters
at al Points of Entry.

The government has conducted training for the officers of ports, airports and
border crossing points and has sensitized them on management of high risk
pathogens such as Ebola and Coronavirus. They have been equipped with personal
protective equipment. Additional doctors, nurses and paramedic staff have been
deployed at the airports for smooth, effective and convenient screening of
passengers.

Guidelines on clinical management, infection prevention control, surveillance and
sampling etc. have been disseminated to the States and also made available on
the website of the Union Ministry of Health and Family Welfare. The risk is
communicated through media including social media.

Government of India has also initiated a series of action to prevent entry of the
disease and to contain it. A Group of Ministers (GoM) consisting of Minister of
External Affairs, Minister of Civil Aviation, Minister of State of Home Affairs,
Minister of State of Health and Family Welfare, Minister of State of Shipping
under the chairmanship of Union Health Minister has been constituted. Meetings
of GoM are conducted on regular basis. Cabinet Secretary has taken series of
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meetings with all related Ministries/ Departments such as Health, Defence, External
Affairs, Civil Aviation, Home, Textiles, Pharmaceuticals, Commerce.

Central Government has engaged al the State Governments, on a continuous
basis, in efforts for management of COVID-19. Cabinet Secretary has also taken
meetings with State Chief Secretaries. Ministry of Health and Family Welfare is
constantly reviewing the evolving scenario. Series of Video Conferences have
been held with Chief Secretaries and also with Secretaries, Health of the States
[ UTs.

Integrated Disease Surveillance Programme (IDSP) has been geared up to track
and follow up passengers coming from the affected countries particularly China,
Hong Kong, Singapore, Thailand, Malaysia, Indonesia, Vietnam, Nepal, Japan,
South Korea, Iran and Italy. Government have made arrangements for testing of
samples at the National Institute of Virology (NIV), Pune and 14 other Viral
Research & Diagnostics Laboratories (VRDLS) of the Indian Council of Medical
Research (ICMR) in different parts of the Country. Adequate laboratory reagents
are available to test samples. Sufficient stock of Personal Protective Equipments
(PPE) is maintained. A 24x7 Control Room has been activated. Rapid Response
Teams (RRTs) of the States /UTs have already been trained in management of
Middle East Respiratory Syndrome Coronavirus (MERS-CoV) outbreak and Ebola
Virus Disease.

The Joint Monitoring Group (JMG) under the Chairmanship of DGHS has held
series of meetings to assess the risk and review the preparedness and response
mechanisms to manage any case that might get imported to India. WHO, being
represented in the IMG is providing Ministry with regular updates and technical
information.

Senior officers of the Ministry of Health & family Welfare have been deputed to
visit States / UTs to review the management of COVID-19 in each State / UT.

Press releases are being issued on regular basis. Information about travel advisory
and other pertinent issues is also being shared on social media.

Government is monitoring the situation closely.

Selling of carcinogenic drugs

2673. DR. ASHOK BAJRPAI: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:
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(8 whether some drugs are in use in the country which are known to be
carcinogenic elsewhere;

(b) if so, the reasons for such drugs in use in Indig;

() whether Government is contemplating to ban such drugs in India too, in

future; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (@) to (d) There were reportsin other
countries regarding the presence of a nitrosoamine impurity called N-Nitrodimethylamine
(NDMA) in certain drugs which is classified as a probable human carcinogen.

Following the reports, Central Drugs Standard Control Organisation (CDSCO)
under the Ministry of Health & Family Welfare asked the State Drug Controllers to
instruct the manufacturers of Ranitidine API & formulations to verify/test their products
and take appropriate measures to ensure patient safety. CDSCO had also instructed
zonal officesfor drawing of samplesfor testing the level of NDMA impurity in ranitidine.

World Health Organisation has also published Information Note dated 20.11.2019
regarding Nitrosamine impurities in certain drugs including ranitidine. In the said
'Information Note' WHO has mentioned the details of nitrosamine impurity, toxicity, test

methods, regulatory action taken in various countries etc. w.r.t. Rantidine.

Considering various aspects, WHO has recommended for certain measures to

control such impurity.

CDSCO has accordingly forwarded a copy of the WHO Information Note to all
the State / UT Drug Controllers.

Reservation in medical colleges

2674. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that reservation quota for admission in the medical
colleges of Maharashtra for OBC students has been reduced;
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(b) thecriteriaand percentage for admission in medical college for OBC students
in the country as per Mandal Commission and Hon'ble Supreme Court;

() whether al the collegesin all the States are following the rules of percentage
for admissions as per caste reservation quota;

(d) if so, the details of admission given in last three years in each State to OBC
students; and

(e) if not, the action which has been taken against the colleges by Government?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): () to (e) As per information provided
by the State of Maharashtra, the OBC reservation under Mandal Commission and
Hon'ble Supreme Court isimplemented. The OBC under Mandal Commission is further
subdivided as under:-

Vimukta Jati (VJ) DT-A -30%
Nomadic Tribes NT-B -25%
Nomadic Tribes NT-C -35%
Nomadic Tribes NT-D -20%
Other Backward Class (OBC) -19%
Total % of OBC inclusive of subcategory -30%

Further, 27 % reservation is being given in UG Medical courses and PG Medical
courses at central level to the candidates belonging to OBC category only in Central
Institutions of country as per the detailed instructions issued under Central Education
Institutions Reservation in Admission Act, 2006 by the Ministry of Human Resources
and Development vide their O.M. No. 1-1/2005-U.1/847 dated 20.04.2008. Further, the
matter of 27% reservation to the OBC candidates in all Government Medical Colleges
for allotment/admission to the UG Medical (15%) and PG Medica (50%) is pending vide
Writ Petition No. 596 of 2015- Saloni Kumari & Ors. Versus Directorate General of Health
Services (DGHS) & Ors. in the Hon'ble Supreme Court of India. There is no provision
for reservation in Super Specialty Course. However, OBC reservation varies from State
to State and the States do not contribute its seats category- wise for the All India Quota
and each State has its own reservation policy for admissions to UG / PG medical



Written Answers to [17 March, 2020] Unstarred Questions 285

courses and the States are also at liberty to frame special provisions by law to provide
reservation for the OBCs / SCs and STs for the purpose. The Ministry does not
maintain details of admission given in last three years in each State to OBC students

centrally.

Drug-resistant TB cases

2675. SHRI HUSAIN DALWAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the number of people in the country suffering from drug-resistant TB;

(b) the effective measures which Government is taking to ensure that the drug-

resistant TB patients in India are reduced;

() whether Government plans to universalise new drugs such as Bedaquiline

and Delamanid, so that they are easily accessible; and

(d) the position of Maharashtra in respect of drug-resistant TB patients and
deaths caused by the disease, year-wise, during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) During 2019, 66255 Multi Drug
Resistant TB patients diagnosed in India

(b) Following steps are taken to ensure reduction of drug resistance in India:

1 Expansion of molecular diagnostics across country for rapid detection of
drug resistance and linkage with treatment and adoption of new diagnostics
like Truenat

2 Universal DST isimplemented to ensure testing of drug resistant TB among
al notified TB at the time of TB diagnosis.

3. NTEPisfollowing standardized multidrug treatment protocol which reduces
the risk of development of drug resistant to individual drug

4. Provides drug susceptibility guided treatment for al notified TB patients
and guidelines are revised as and when needed based on in country and
international evidence



286 Written Answers to [RAJYA SABHA] Unstarred Questions

5 Patient support system are in placed under the programme to ensure
completion of treatment which includes patient counselling, travel
reimbursement, incentive for patients and provider.

6. States/Districts are provided with IEC budget for community meeting, patient
provider meeting and other awareness activities for adopting cough etiquette,
patient education and prevention.

7. Airborneinfection control measures are being implemented in drug resi stant
TB wards

() Access to Bedaquiline (>18 yrs age group) & Delamanid (6 to 18 yrs age
group) is aready expanded to all states. Newer drugs are now a part of al oral longer
regimen to improve the access & acceptance for the patients. NTEP is updating the
programme guidelines as and when additional evidence emerges and global

recommendations change.

(d) The position of Maharashtra in last three years is mention below.

Year 2016 2017 2018 2019

No. of Multi Drug resistant
cases reported 7901 839%6 9895 10621

Death* 15% 15% 10% 8%

* Patients enrolled beyond 2017 are still on treatment and actual no. of death is likely to change
when final outcome is reported.

Database on antibiotics resistance cases

2676. SHRI HUSAIN DALWALI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(8 whether Government maintains data of cases where ahigh level of resistance
to antibiotics is found, if so, the details thereof, if not, reasons therefor;

(b) whether Government has expanded the surveillance network under the
‘National Action Plan on Anti-Microbial Resistance (NAP-AMR)', if so, the details
thereof; and

(c) whether Government has taken out any complementary/supplementary
scheme/plan to help the States in battling a high level of resistance to antibiotics and

the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (&) and (b) National Centre for
Disease Control (NCDC) is coordinating the "National Programme on Antimicrobial
Resistance Containment" initiated during the 12th five year plan. Under the programme,
anetwork of state medical college laboratories across the country are being strengthened
in aphased manner for generating quality Antimicrobial Resistance (AMR) surveillance
data in order to understand the AMR trends in various geographical regions through
a sentinel surveillance platform. Currently under this network AMR surveillance for
following seven high priority pathogens and identified emerging AMR alerts are to be
reported to the national AMR surveillance coordinating center a¢ NCDC:

1  Staphylococcus aureus
2 Enterococcus species

3. Escherichiacoli

4. Klebsiella species

5 Pseudomonas species

6. Acinetobacter species

7. Salmonella enterica serotype Typhi and Paratyphi

As on 31st March 2019, the National AMR surveillance network included 20
medical college laboratories located in 18 states. In the year 2018 (01 January 2018 to
31 December 2018), laboratories from 16 sentinel sites located in 14 states reported
50,724 priority pathogen isolates from unique patients and their antimicrobial sensitivity
data. The data was validated and analyzed at NCDC for preparation of the AMR annual
report for 2018. The AMR Annual Reports for the year 2017 and 2018 are available at
NCDC website https://ncdc.gov.in.

The number of labs for AMR surveillance is being expanded in a phased manner.
Presently, AMR surveillance is conducted by NCDC through a network of 25 state
medical college laboratories in 23 States.

() Central Government supports State Governments to develop State Action
Plans along the lines of National Action Plan on Anti-Microbial Resistance (NAP-
AMR). Three states namely Kerala, Madhya Pradesh and Delhi have launched their
State Action Plans.
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State level AMR surveillance networks have aso been initiated in the State of
Maharashtra, Kerdlaand Delhi. State medical collegesincluded in the National Programme
on AMR Containment coordinate these networks, using the programme Standard
Operating Procedures (SoPs), data software and quality control parameters.

Elimination of tuberculosis

2677. SHRIMATI VANDANA CHAVAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the status of targets outlined for the following indicators in the National
Strategic Plan for TB 2017-2025 (NSP) for the year 2019 viz patients notified from private
sector, proportion of patients from private sector provisioned/reimbursed for anti-TB
drugs, proportion of treatment supporters/private providers paid incentives using DBT/
PFMS, patient provider support agency/units established at the district level;

(b) whether Government has achieved these targets and if not, strategies
proposed to meet these targets in the current year;

() whether Government plans to implement an injection-free regimen for all TB

patients, and

(d) whether Government plans to expand the access of Bedaquiline and
Delamanid?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Status of targets for the year
2019, as per indicators in the National Strategic Plan (2017-25) are:

Target Achie-
(in 2019) vement

(in 2019)
1 2 3

Patients notified from the private sector 18lac 6.8 lac
Patients from private sector provisioned/reimbursed No target 8%

for anti-TB drugs set in NSP
2017-25
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Proportion of treatment supporters paid 100% 21%
incentives using DBT/PFMS

Proportion of private providers paid 80% 11%
incentives using DBT/PFMS

Patient provider support agency/units 100% 69%
established at the district level

(b) The government has partially achieved these targets and following strategies
have been adopted for achieving the target:

1 To increase notification of TB cases from the private sector - Enforcement
of gazette on mandatory TB notification and Schedule HI notification,
Incentives to private providers, expansion of Patient Provider Support
Agencies (PPSAs) through domestic resources, engagement with Indian
Medical Association and Indian Academy of Pediatrics

2 To provide free anti-TB drugs for TB patients in private sector - programme
has actively pursued to advocate with private clinics to prescribe free drugs,
the supply chain system is being strengthened with support of the field
level staff in the States/ UTs and Civil Society Organizations (CSOs) at
many places and inventory management system - NIKSHAY Aushadhi is
deployed.

3 For payment of Direct Benefit Transfer incentives to treatment supporters
and private providers - scheme has been operationalized in Nikshay portal
and process has been streamlined. Regular review meetings are conducted
to monitor the disbursement of DBT payments.

4.  Establishment of Patient Provider Support Agencies (PPSAS) at district level
-expansion of Patient Provider Support Agencies (PPSAS) through domestic
resources, Technical Support Unit in 9 high priority states to strengthen
state's capacity for contracting agencies and private sector engagement.

(©) 98% of TB patients were initiated on injection free regimen during 2019.

(d) Access to Bedaquiline (>18 yrs age group) & Delamanid (6 to 18 yrs age
group) is aready expanded to all states for patients both in public & private sector.
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Rashtriya Kishor Swasthya Karyakram

2678. SHRIMATI VANDANA CHAVAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ stepstaken to intensify awareness generation of Rashtriya Kishor Swasthya
Karyakram (RKSK) and Socia and Behaviour Change Communication (SBCC) in order
to improve health promotion among adolescents;

(b) total sanctioned and existing strength of RKSK counsellors;
() steps taken to address shortfall of personnel;

(d) whether there are plans to expand number of districts and blocks under each
district to cover all adolescents under RKSK; and

() stepstaken to build capacities of RKSK service providersto cater to LGBTQ
adolescents, including revision of modules, additional trainings, etc. in light of NALSA
vs Union of India (2014) and Navtej Johar vs Union of India (2018) judgments?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Promoting health and prevention
of disease and risk factors is an important aspect of the Rashtriya Kishor Swasthya
Karyakram under the National Health Mission.

Various platforms being used to promote health and well-being of adolescents

through Social and Behaviour Change Communication are as follows:
e Quarterly Adolescent Health Day

e Peer Educator Programme in the community and schools

Besides this, Health promotion messages are also propagated through mass media
and mid mediain the form of TV and radio spots, posters, leaflets and other interpersonal

communication material.

Social Media platforms Twitter and You Tube are used for creating awareness on
various schemes of the Ministry including those for the adolescents. Tweets are posted
regularly covering health messages and print advertisements while videos and short
films or documentaries are uploaded on You Tube; the links to the same are tweeted

as well on Twitter.
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At present more than 12 lakh persons follow the Twitter handle of the Ministry
while the you tube channel has 15.1 lakh subscribers

(b) Out of atotal sanctioned strength of 2040 Adolescent Health Counsellors,
there are 1671 Adolescent Health Counsellors in place across the country.

() Public health being a State subject, all the administrative and personnel
matters, including the recruitment of counsellors in public health facilities lie with the
respective State Governments. The shortage of health human resource in public health
facilities varies from State to State depending upon their policies and context. However,
under National Health Mission (NHM), financial and technical supports are provided
to the State/UTs to strengthen their healthcare systems including support for recruitment
of health human resource based on the requirements posed by them in their Programme
Implementation Plans (PIPs) within their overall resource envelope.

(d) Rashtriya Kishor Swasthya Karyakram has the following components:

- The Adolescent Friendly Health Clinics (AFHCs) are established across
various levels of public health institutions in all the States.

- Weekly Iron Folic Acid Supplementation (WIFS) Programme is being
implemented for school going adolescent boys and girls and out of school
adolescent girls across the country.

- The Peer Educator Programme is being implemented in select 200 districts,
based on Composite Health Index and identified as High Priority Districts
(HPDs). Within, these districts, 50% of the blocks are being covered for
implementation of Peer Educator programme in entirety. Government plans
to saturate al the blocks in the selected Peer Educator districts first and then
expand in remaining districts gradually based on proposals received from
States in their Programme Implementation Plans.

- Under the Menstrual Hygiene Scheme, funds are provided to the States/UTs
for procurement of sanitary napkins for Adolescent Girls (aged 10-19 years)
as per proposals received from them in their Annual Programme
Implementation Plans.

() Rashtriya Kishor Swasthya Karyakram (RK SK) focuses on reaching out all
adolescents include Lesbian, Gay, Bisexual, Transgender and Queer (LGBTQ). The
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training of the Medical Officers, ANMs, Counsellors and Peer educators also caters to
the need of this special population group in non-judgmental and non-stigmatized

manner.

Rise in cases of diabetes

2679. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether Government is aware that diabetes has moved from the 11th to 7th
position in the causes of death in India, according to the Global Burden of Disease
Report (2015);

(b) if so, the measures Government has taken to spread awareness about the

increasing incidence of diabetes in the country and the details thereof;

() whether Government has launched any scheme to extend medical services

at a concessional rate to diabetes patients in Government hospitals; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) As per Indian Council of Medica
Research (ICMR), according to the Global Burden of Disease Report 2015, the number
of deaths due to diabetes increased from 2.24 lakhs (in the year 2005) to 3.46 lakhs (in
the year 2015), thus leading to the shift of diabetes from 11th position to 7th position

in terms of cause of death.

(b) While Public Health and Hospitalsis a State subject, the Central Government
supplements efforts of the State/lUT Governments. Government of Indiaisimplementing
National Programme for Prevention and Control of Cancer, Diabetes, Cardiovascular
Diseases and Stroke (NPCDCS) for interventions up to district level under the National
Health Mission (NHM). It focuses on awareness generation for behavior and life-style
changes, screening and early diagnosis of persons with high level of risk factors and
their treatment and referral (if required) to higher facilitities for appropriate management

for Non-Communicable Diseases including Diabetes.
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A population level initiative of prevention, control and screening for common Non
Communicable Diseases (NCDs) (diabetes, hypertension and common cancersviz. oral,
breast and cervical cancer) has also been rolled out under NHM, as a part of
comprehensive primary healthcare. Under this initiative, services of frontline health
workers such asAccredited Sociad Health Activists (ASHA) and Auxiliary Nurse Midwives
(ANM), inter alia, are leveraged to carry out screening and generate awareness about
the risk factors of NCDs, including diabetes among the masses. The initiative is under
implementation in over 215 districts across the country. Screening for common NCDs
isalso anintegral part of service delivery under Ayushman Bharat- Health and Wellness

Centres.

In order to leverage mobile technology, an application called mDiabetes has been
launched to generate awareness, promote adherence to treatment and incul cate healthy

habits among the masses.

Several awareness initiatives have been undertaken by the Government including
observance of World Diabetes Day, organising of screening for major NCDs including
blood pressure and major awareness events at occasions such as the India International
Trade Fair (I11TF), Delhi and use of print, electronic and social media, etc. In addition

NPCDCS supports awareness generation activities to be undertaken by the States.

(c) and (d) The treatment in Government Hospitalsis either free or highly subsidized
for the poor and needy. Under National Health Mission Free Drugs and Free Diagnostic
initiative, essential drugs and diagnostics are provided free of cost in public health
facilities. Quality generic medicines are being made available at affordable pricesto all,
under 'Jan Aushadhi Scheme', in collaboration with the State Governments. Also, 203
AMRIT (Affordable Medicines and Reliable Implants for Treatment) stores have been
set up in hospitals, where essential life-saving medicines are being provided at a

substantial discount vis-a-vis the Maximum Retail Price.
Opening of health and wellness centresin rural areas

2680. SHRI T.G. VENKATESH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(@ whether Government with an objective of developing healthcare of rural
population has taken a decision to open Health and Wellness Centres in all rural areas

by 2022;
(b) if so, the details thereof;

() the number of such centres opened till now in each district, the details

thereof; and
(d) the progress of the programme as on date?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Under Ayushman Bharat
- Health & Wellness Centres (AB-HW(Cs), 1.5 lakh Sub Health Centres and Primary
Health Centres are to be transformed into Health and Wellness Centres (AB-HWCs)
across the country for provision of Comprehensive Primary Health Care (CPHC) that
includes preventive healthcare and health promotion at the community level with
continuum of care approach by December, 2022. The roll out plan of AB - HWCs is

given as below:
* FY 2018-19= 15,000
e FY 2019-20 = 25,000 (Cumulative 40,000)
e FY 2020-21 = 30,000 (Cumulative 70,000)
«  FY 2021 -2022 = 40,000 (Cumulative 1,10,000)
Till 31st December 2022 = 40,000 (Cumulative 1,50,000)

() Asper the data entry by the States’UTs in the AB-HWC portal, district-wise
details of functional AB-HWCs as on 12.03.2020 is given in Statement (See below).

(d) As per AB-HWC portal, based on the data entry by the StatesUTs, a total
of 32,458 Ayushman Bharat Health and Wellness Centres (including 14,228 Primary
Health Centres, 14,996 Sub Health Centres and 3234 Urban Primary Health Centres) are
functional till 12th March, 2020.



Written Answers to [17 March, 2020] Unstarred Questions 295
Statement
District wise list of functional Health and Wellness Centres
as on 12th March, 2020(Source: AB-HWC Portal)
State Name District Name Primary  Sub Urban  Totd
Headlth Hedth Hedth
Centre- Centre Centre -
HWC HwWC HWC
1 2 3 4 5 6
Andhra Pradesh Anantapur 87 a3 19 169
Chittoor 101 &2 18 181
East Godavari 129 63 2 214
Guntur &6 4 0 180
Krishna 8 5 b 176
Kurnool 87 51 23 161
Prakasam D 61 9 160
SPSR Nellore » 7] 13 142
Srikakulam & 63 5 148
Visakhapatnam 8 66 ) 179
Vizianagaram a3 ¢ 8 135
West Godavari 2 &0 20 172
YSR A 61 15 10
Andman and Nicobar Islands Nicobars 1 8 9
North and Middle 6 10 16
Andaman
South Andamans 10 10 5 5
Arunachal Pradesh East Kameng District 4 2 6
East Siang 7 14 1 2
Lower Siang 1 1 2
Namsai 4 12 16
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1 2 3 4 5 6
Pakkekessang 1 1 2
Papum Pare District 10 2 3 A
Tawang District 6 7 13
Tirap District 3 1 4
Upper Siang Dist. 1 2 3

Assam Baksa 1 2 >
Barpeta 3 49 80
Biswanath 3 9 12
Bongaigaon 20 3 1 a7}
Cachar 17 15 1 B
Charaideo 2 7 1 10
Chirang 9 9 18
Darrang 8 20 3
Dhemgji n 2 3
Dhubri 14 2 1 43
Dibrugarh 16 57 2 &
Dimahasao District 4 10 14
Godpara 15 5 1 51
Golaghat © u 23
Hailakandi 7 5 K2
Hojai 1 1
Jorhat 5 48 2 »
Kamrup 23 & 12
Kamrup Metropolitan 2 3 K 37
Karbi anglong 8 20 1 2
Karimganj n B 7}
Kokrajhar 8 2z 5
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1 2 3 4 5 6
Lakhimpur 10 18 1 2
Marigaon 5 18 23
Nagaon D (69) 3 B
Nalbari 14 2 A
Sibsagar 3 1 1 15
Sonitpur 7 9 1 17
South 5 18 3
Salmara Mancachar
Tinsukia 14 0] 2
Udalguri 9 14 PA]
West Karbi anglong 7 10 17
Araria 13 13
Arwal 16 16
Aurangabad 2 1 D
Banka 17 2 19
Begusarai 13 4 4 2
Bhagal pur o) 6 8 kel
Bhojpur ) 4 0
Buxar 10 1 n
Darbhanga 15 6 2
Gaya o) 1 8 A
Gopalganj 2 9 1
Jamui 8 1 9
Jehanabad 14 5 2 2
Kaimur (Bhabua) 13 9 2
Katihar 13 1 2 16
Khagaria © 8 0]
Kishanganj 10 10




208 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6
Lakhisarai 9 9
Madhepura 9 4 13
Madhubani 37 37
Bihar Munger 17 5 5 2
Muzaffarpur 17 3 4 2
Nalanda 5 6 4 b
Nawada 7 1 2 10
Pashchimchamparan 21 2 23
Patna 33 10 3 &
Purbachamparan u 3 2 16
Purnia 2 3 6 0
Rohtas 7 6 5 18
Saharsa 10 2 ©
Samastipur 15 3 18
Saran 3 10 2 47
Sheikhpura 5 2 7
Sheohar 4 4
Sitamarhi 2 ©
Swan n 4 2 17
Supaul 8 8
Vaishali 1 5 2 2
Chandigarh Chandigarh 10 10
Baod 17 [ ¢ ]
Baloda Bajar 17 46 63
Balrampur 13 51 &4
Bastar n 66 1 8
Bemetara 17 % 43
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I

Chhattisgarh

Dadra and Nagar Haveli

Daman and Diu

Bijapur
Bilaspur
Dantewada
Dhamtari
Durg
Gariyabandh
Janjgir - Champa
Jashpur
Kabeerdham
Kanker
Kondagaon
Korba
Koriya
Mahasamund
Mungeli
Narayanpur
Raigarh
Raipur
Rajnandgaon
Sukma
Surajpur
Surguja

Dadra and Nagar
Havdi

Daman
Diu
North Goa
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w

Goa

South Goa
Ahmedabad
Amrdi
Anand
Aravali
Banaskantha
Bharuch
Bhavnagar
Botad
Chhotaudepur
Dahod
Devbhoomidwarka
Gandhinagar
Girsomnath
Jamnagar
Junagadh
Kachchh
Kheda
Mahesana

M ahisagar
Morbi
Narmada
Navsari
Panchmahals
Patan
Porbandar

Rajkot
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1 2 3 4 5 6

Sabarkantha 3 B 1 132
Surat viv) 14 2 173
Surendranagar 2 viv] 1 n
Tapi 2% £ 1 57
The Dangs 10 19 el
Vadodara 2 2 19 %

Gujarat Valsad 6 A 4 144
Ambala 16 8 6 K0
Bhiwani 13 2 15
Faridabad n 13 24
Fatehabad 6 3 9
Gurgaon 10 7 18 >

Haryana Hisar PA] 8 4 )
Jhajjar 2 3 7 Y
Jind 16 10 2 3]
Kaithal 7 3 2
Karnal 19 6 5 0
Kurukshetra 9 10 3 2
Mahendragarh 15 3 18
Mewat 15 0 %
Pawal 10 14 3 Vig
Panchkula 8 7 1 16
Panipat 13 8 6 2
Reweri 13 3 16
Rohtak 15 4 19
Sirsa 20 n 5 b
Sonipat 2 8 3 kel
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1 2 3 4 5 6
Yamunanagar 1 17 7 H
Bilaspur © ©
Chamba 8 8
Hamirpur 3 3
Kangra % 1 2
Kinnaur 5 5
Mandi 10 2 2
Shimla 5 2 7
Srmaur 4 1 5
Himachd Solan 17 17
Pradesh Una 1 1
Anantnag 0 n 2 43
Badgam 3 4 7
Bandipore 3 3
Baramula b 17 2 %
Doda 10 16 %
Ganderbal 2 4 6
Jammu 3 45 3 6
Kathua 2 2 2
Kishtwar 2 9 n
Kulgam 3 5 8
Kupwara K2 5 37
Pulwama 7 1 19
Punch 5 5 10
Rejauri 2 6 8
Ramban 1 2 3
Reasi 1 2 3
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1 2 3 4 6
Samba 5 15 2
Shopian 2 1 3
Jammu and Srinagar 4 8 6 18
Kashmir Udhampur 14 5 K]
Bokaro 14 ) 4 43
Chatra 5 5
Deoghar 16 16
Dhanbad 6 % 8 0
Dumka 14 7 1 2
Garhwa 7 1 8
Giridih 1 8 2 n
Godda 15 1 16
Gumla 1 10 1 12
Hazaribagh 7 5 3 15
Jamtara 9 1 10
Khunti 0] 20
Koderma 20 2 2
Latehar 3 5 8
Lohardaga 1 ) 1 2
Pakaur 5 5
Palamu 1 2 2 5
Pashchimi Singhbhum 5 3 43
Purbi Singhbhum 17 8 8 3B
Ramgarh 1 5 1 7
Ranchi 15 & 8 106
Sahibganj 13 2 15
Sarikelar-Kharswana 6 2 3 2
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Jharkhand Simdega

N

7
Bagalkot 48 155 7
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N

Bangaore Rura

N

Belgaum

2
=

Bdlary
Bidar

B
8 B B

Bijapur 62
Chamargjanagar
Chikkaballapura
Chikmagalur D 178
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Davanagere 0
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Gulbarga 160 15

Hassan

~ »~ 8 o B

Haveri

Karnataka Kodagu

R

Kolar

Koppal 45 103

w w O Bk

Mandya

N
&

Mysore
Raichur

Ramanagara

B » BRE o B0 0o 2B ouBrAroaS .o BBER wBEGB

S
B
B » o B

Shimoga




Written Answers to [17 March, 2020] Unstarred Questions 305
2 3 4 6
Tumkur 6 6
Udupi 2 2
Uttara Kannada 3 3
Yedgir 4 129 3 173
Alappuzha 4 1 5]
Ernakulam 7} 5 el
I dukki K] 1 A
Kannur 51 3 7]
Kasaragod 2 2 3
Kollam 2 3 5
Kottayam 45 1 16
Kozhikode 50 3 53
Malappuram =3 2 (5]
Palakkad 60 2 a2
Pathanamthitta s el
Thiruvananthapuram 57 3 &0
Thrissur (69) 3 68
Kerda Wayanad 16 1 17
Agar Malwa 5 13 1 19
Alirajpur 15 15 0
Anuppur 16 2 7
Ashoknagar 10 15 1 %
Balaghat B ® 1 74
Barwani l) 3 2 0
Betul K] K] 2 63
Bhind 2 2 3 157
Bhopal 9 A 8 51
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1 2 3 4 5 6
Burhanpur i 13 2 2z
Chhatarpur 3] 18 2 5%
Chhindwara 67 K 2 105
Damoh 15 Y 1 %
Datia 10 13 1 2
Dewas 20 45 2 67
Dhar a % 3 6
Dindori 2 40 &2
East Nimar(Khandwa) 29 [ 2 y
Madhya Guna 14 A 3 51
Pradesh Gwadlior 15 2 n 48
Harda 6 2 1 19
Hoshangabad 13 16 3 2
Indore 3 2 15 66
Jabal pur 2 2 15 78
Jhabua 17 2 1 0
Katni 18 19 2 e
Mandla K 27 1 60
Mandsaur 40 13 1 7
Morena 17 16 2 5
Narsinghpur 20 16 2 3
Neemuch 19 12 1 K
Panna 15 14 1 0
Raisen 1 o) 2 [
Rajgarh 2z K3) 1 &4
Ratlam PA] 1 4 [
Rewa 0 2 2 7]
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1 2 3 4 5 6

Sagar 2 P 4 57
Satna 4 D 2 .
Sehore 14 37 2 5
Seoni K] 45 1 76
Shahdol 3] P 1 pal
Shajapur 14 14 2 0
Sheopur 8 ©» 1 2
Shivpuri 13 14 2 2
Sidhi % n 1 3B
Singrauli 14 2 1 H
Tikamgarh 2 5 1 z
Uijain 2 K] 6 53
Umaria 2 14 1 27
Vidisha 2 3 4 27
West Nimar 3 2 2 87
(Khargone)

Maharashtra Ahmadnagar 9] 37 4 137
Akola 15 2 1 18
Amravati 5] 46 7 108
Aurangabad 0 © &
Beed 50 4 54
Bhandara 3B &2 1 %
Buldana 48 1 2
Chandrapur 58 0 3 100
Dhule H 1 37
Gadchiroli 47 & 127
Gondiya 0 5°] D
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Hingoli 2 119 1
Jalgaon 2

Maharashtra Jalna
Kolhapur

5 3 8 N
N

Latur
Mumbai
Mumbai (Suburban) * 1
Nagpur
Nanded
Nandurbar
Nashik
Osmanabad
Palghar
Parbhani
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Pune

&

Raigarh
Ratnagiri
Sangli
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Manipur

Churachandpur
Imphal East
Imphal West
Senapati
Tamenglong
Thoubal

Ukhrul
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Meghalaya

East Khasi Hills
Ribhoi

West Garo Hills
West Jaintia Hills
West Khasi Hills
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Mizoram

Aizawl
Champhai
Lawngtlai
Lunglei

Mamit

Nagaland

Mon
Dimapur
Kiphire
Kohima
Longleng
Mokokchung
Peren

Phek
Tuensang

Wokha
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1 2 3 4 5 6
Zunheboto 3 3 6
Anugul 20 2 2
Bdangir 23 5 2 0
Baleshwar [ 3 v\
Bargarh 0 2 2 A
Baudh 2 3 15
Bhadrak 2 2 2 B
Cuttack a7 4 13 &4
Debagarh 7 2 9

Odisha Dhenkanal 12 5 1 13
Gajapati 21 1 2
Ganjam 2 10 7 45
Jagatsinghapur 2 2
Jajapur 58 3 6l
Jharsuguda 15 4 3 2
Kalahandi 5 133 1 e
Kandhamal b 3 3B
Kendrapara 3 3 A
Kendujhar b 3 1 40
Khordha 3 7 23 6l
Koraput L 3 3 48
Malkangiri % %
Mayurbhanj 3 2 2 n
Nabarangapur 2 2 3
Nayagarh 2 2
Nuapada © 5 17
Puri P 9 4 Zie)
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Odisha

Rayagada
Sambal pur
Sonapur
Sundargarh

Puducherry

Karaika
Mahe
Puducherry

Yanam
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Punjab

Amritsar
Barnala
Bathinda
Faridkot
Fatehgarh Sahib
Fazilka
Firozpur
Gurdaspur
Hoshiarpur
Jalandhar
Kapurthala
Ludhiana
Mansa

Moga
Muktsar
Pathankot
Patidla
Rupnagar
Sahibzada Ajit
Singh Nagar
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1 2 3 4 5 6
Sangrur 2 e 5
Shahidbhagat Singh 16 ©r 1 )
Nagar (Nawanshahr)

Tarn Taran 14 2 1 37
Ajmer 19 2 5 %
Alwar 23 8 1 2
Banswara 4 4 8
Baran 46 5 2 33
Barmer 15 3 18
Bharatpur 16 1 1 18
Bhilwara 5 3 1 9
Rajasthan Bikaner 46 5 5 5%
Bundi 6 1 7
Chittaurgarh 3 3 6
Churu 2 Y 2 vivs
Dausa 2 2 4
Dhaulpur 3 3
Dungarpur X2 2 7]
Ganganagar 9 2 1 12
Hanumangarh n 3 14
Jaipur 16 15 17 48
Jaisalmer n 2 1 14
Jdlor 5 3 3
Jhalawar n 8 1 20
Jhunjhunun 23 7 5
Jodhpur 2 2 8 K
Karauli 16 1 1 18
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1 2 3 4 5 6
Kota 12 4 5 2
Rajasthan Nagaur &4 9 1 A
Pdi &4 1 1 (69)
Pratapgarh 2 2
Rajsamand n 3 14
Sawai madhopur 10 1 1 12
Sker ?) 9 2 50
Sirohi 3 2 1 6
Tonk % 2 53]
Udaipur 57 14 3 4
South 4 n 15
Skkim West 7 9 16
Ariyalur 3 14 2 47
Chennai 1 138 139
Coimbatore A | b =
Cuddalore 7] 19 7 o)
Dharmapuri 4 14 1 %
Dindigul i) 37 7 B
Erode el 12 13 4
Tamil Nadu Kancheepuram 47 3B 17 97
Kanniyakumari z 17 8 2
Karur 23 18 5 46
Krishnagiri L 17 5 4
Madurai 4 2 A %
Nagapattinam 4 K7} 5 &
Namakka 0 n 8 5
Perambalur 24 2 1 46
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IS

Tamil Nadu

Pudukkottai
Ramanathapuram
Sdem
Sivaganga
Thanjavur

The Nilgiris
Theni
Thiruvallur
Thiruvarur
Thoothukkudi
Tiruchirappalli
Tirunelveli
Tiruppur
Tiruvannamalai
Velore
Viluppuram

Virudhunagar
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Telangana

Adilabad District

Bhadradrikothagudem

Hyderabad District
Jagitia
Jangoan

Jayashankar-
bhupalapally

Jogulambagadwal
Kamareddy
Karimnagar District
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1 2 3 4 5 6

Khammam District 24 9 4 37
Kumurambhe 18 2 3 3
emasifabad

Mahabubabad 16 1 17
Mahbubnagar District 15 23 6 |
Mancherial 15 4 19
Medak District 0] 1 1 2
Medchamalkaj Giri 4 16 2
Mulugu 15 1 16
Nagarkurnool 23 23
Nalgonda District K] 5 [
Narayanpet n 1 ©
Nirmel 14 4 18
Nizamabad District 27 n 3
Peddapalli 15 6 2l
Rajanna Sircilla 13 5 2 20
Rangareddy District 28 3 2 8
Sangareddy K2 4 K]
Siddipet 3] 4 3 3)
Suryapet 2 1 4 27
Vikarabad 2 2 2
Wanaparthy 12 2 14
Warangal District 18 9 27
Warangal Urban 13 14 27
Yadadri Bhuvanagiri 20 1 2
Dhalai District 10 2 2
South District 14 0 54
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Tripura

Unakoti District
West District

Uttar Pradesh

Agra
Aligarh
Allahabad
Ambedkar Nagar
Amethi
Auraiya
Azamgarh
Baghpat
Bahraich
Bdlia
Barampur
Banda
Barabanki
Bardlly
Basti

Bijnor
Budaun
Bulandshahar
Chandauli
Chitrakoot
Deoria

Etah

Etawah
Faizabad
Farrukhabad
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1 2 3 4 5 6
Fatehpur 2 a7 1 7%
Firozabad 16 n 4 3
Gautam 14 16 n 11
Buddha Nagar
Ghaziabad 13 19 B 6
Ghazipur 0] 19 kel
Gonda 8 14 1 23
Gorakhpur 15 PA] 2 53]
Hamirpur 6 2% 1 3B
Hapur 17 n 2 0
Hardoi 20 20 4
Jalaun 16 2 4 »
Jaunpur 0] 0] 1 11
Jhansi 15 24 10 i)
Jyotibaphule Nagar 12 10 4 2%
Kannavj 18 17 3 3
Kanpur Dehat 20 12 K2
Kanpur Nagar ) 2 45 A
Kanshiram Nagar 3 14 17
Kaushambi 13 6 1 20
Kheri 20 2 1 43
Kushinagar 19 % )
Lalitpur 10 2 2 K7}
Lucknow 10 19 48 77
Mahamaya Nagar 17 12 2
Mahoba 13 14 2 2
Mahrajgan; 19 19 3
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N

Mainpuri
Mathura

Mau

Meerut
Mirzapur

M oradabad
Muzaffarnagar
Pilibhit
Pratapgarh
Rae Bareli
Rampur
Saharanpur
Sambha
Santkabir Nagar

Santravidas Nagar
(Bhadohi)

Shahjahanpur
Shamli
Shrawasti
Siddharthnagar
Sitapur
Sonbhadra
Sultanpur
Unnao

Varanasi

H B BN BB E

o B B B B B o

B B B R B B

N

B 6ERNR BN B X B

R B 8 B 8 &8 B B

N

E r w 0 » » B w B w

N

,_\
B R R B8 B & B & & 8N & 8 R

=

N N DN

2

Uttarakhand

Almora

Bageshwar

o vl B BER o B o b B

o v 8 8 8 R R SE B B R




Written Answers to [17 March, 2020] Unstarred Questions 319
1 2 3 4 5 6

Chamoali 3 2 5
Champawat 6 2 8
Dehradun © 19 © 43
Garhwal .s) 3 1 53
Haridwar 2 54 2 8r
Nainital 15 2 5 47
Pithoragarh 17 1 18
Rudraprayag 12 ©»
Tehrigarhwal 24 2
Udham Singh Nagar 27 A 6 67

Uttarakhand Uttarkashi 10 10
Alipurduar* 9 61 0
Bankura 13 1 14
Birbhum 51 9] 4 151
Cooch Behar 2 1 2
Dakshin Dinajpur 1 1
Darjiling 1 2 3
Hooghly n 9 0]
Howrah 3 ® 10 17
Jalpaiguri ) n B
Jhargram 14 1 15

West Bengal Kolkata » »
Maldah 2 2 4
Murshidabad 6 3 9
Nadia 8 9 17
North 24 Parganas 14 16 0
Paschimbardhaman 22 64 3 &
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1 2 3 4 5 6
Paschim Medinipur 40 7 4 1
Purbabardhaman 64 % 2 il
Purbamedinipur 19 G¢) 5 B
Purulia 6 6
South 24 Parganas u 3 14

GRAND TOTAL 14228 14996 3234 32458

Deaths dueto Coldbest - PC syrup

268L. KUMARI SELJA: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ the details of the number of deaths due to the use of Cold best-PC Syrup,
the details thereof, age, gender and State/UT wise;

(b) the steps being taken by Government to withdraw this syrup; and

(c) the steps being taken by Government to ensure non-availability of faulty

medicines to the consumers?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) The manufacture, sale and
distribution of drugs in the country is regulated under the provisions of Drugs and
Cosmetics Act, 1940 and Rules, 1945 thereunder through a system of licensing and
inspection. Licenses for manufacture, sale and distribution of drugs are granted by the
State Lice ising Authorities (SLAS) appointed by respective State Governments.

Deaths have been reported from two places:

[.  As per the information received from Union Territory of Jammu and Kashmir,
Director Health Services, Jammu has informed that 11 infant mortalities have been
reported. The matter was investigated and it was found that the patients had
consumed several drug formulations including Coldbest. As a matter of abundant
caution, further sale of this drug was stopped immediately and the drug regulatory
authorities were directed to ensure complete recall of the unutilized stocks of the
said drug.
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Il.  The State Government of Punjab has informed that one death of a two-year-old
child due to consumption of Coldbest-PC syrup was reported in the media
Accordingly, adrug alert has been issued in the State and the regulatory authorities
have been directed to keep a vigilant eye on the movement of the product and
to seize the stocks immediately.

(b) On 16.02.2020, Central Drugs Standard Control Organisation under the
Ministry of Health and Family Welfare has requested all the State/UT Drugs Controllers
to take necessary action regarding stopping the sale and distribution of the said drug
immediately.

() The Government is committed to ensuring that the quality, safety and
efficacy of drugs are not compromised. With this in view, the Government has taken
a series of measures including strengthening of legal provisions, workshops and
training programmes for manufacturers and regulatory officials and measures such as
risk based inspections.

People benefited by Ayushman Bhar at

2682. DR. L. HANUMANTHAIAH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the number of people till date who has been benefited by the Ayushman
Bharat scheme, the details thereof, State-wise/ UT-wise;

(b) the number of Ayushman Bharat golden cards which have been issued till

now; and

(¢) the number of people who have availed the benefit of the golden card in

Karnataka so far, details thereof, district wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Ayushman Bharat Pradhan
Mantri Jan Arogya Yojana (AB-PMJAY) is an entitlement-based scheme and no
registration or enrolment of beneficiariesis required for availing the benefits under the
scheme. However, in order to create awareness and facilitate easy availing of benefits,
e-cards have been issued to the beneficiaries after verifying their identity under the

scheme.
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Ason 12.03.2020, over 12.58 crore e-cards have been issued and 90,49,900 hospital
admissions have been authorized under the scheme. The State/UT-wise details are
given in Statement-1 (See below).

As on 12.03.2020, under Ayushman Bharat Arogya Karnataka (AB-PMJAY in
alliance with the State scheme), 1,18,49,008 beneficiaries have been verified and 6,35,772
hospital admissions have been authorized. The district-wise details are given in
Statement-I1.

Satement-I

Sate/UT-wise details of e-Card issued and hospital admission authorised
(as on 12.03.2020)

State/lUT No. of E-cards No. of authorised
issued # hospital admission

1 2 3
Andaman And Nicobar Islands 14,555 163
Andhra Pradesh* - 6,61,650
Arunachal Pradesh 1431 1694
Assam** 1,22,79,183 120,214
Bihar 52,34,368 1,74,710
Chandigarh 49634 3670
Chhattisgarh 27,99,998 850,644
Dadra and Nagar Haveli and 282935 30,174
Daman and Diu 121,364 10,660
Goa 21,500 10,093
Gujarat 73,35,936 13,93,325
Haryana 2145918 1,02,836
Himachal Pradesh 831,504 55,959
UT of Jammu and Kashmir and 1148535 70,245
UT of Ladakh

Jharkhand 87,41,272 502,342
Karnataka** 1,18,49,008 6,35,772
Keraa 63,81,152 938,750

L akshadweep 808 1




Written Answers to [17 March, 2020] Unstarred Questions 323
1 2 3
Madhya Pradesh 141,37,791 313484
Maharashtra 67,65,394 3,15,746
Manipur 223964 13540
Meghalaya 15,59,742 119352
Mizoram 402871 33,869
Nagaland 244,992 9,788
Puducherry 112436 1152
Punjab 4277927 1,79425
Rajasthan* - 840,615
Skkim 31,051 1128
Tamil Nadu** 247,27,269 10,94,075
Tripura 10,38,621 56,951
Uttar Pradesh 92,70,620 343,709
Uttarakhand 38,51,221 146,528
West Bengal 17,636
GRAND TOTAL 12,58,83,000 90,49,900

# The above information relates to beneficiaries supported under AB PM-JAY in alliance with state

schemes

* e-cards have been issued on State IT system. Details are not yet available

** 4.88 cr. cards have been made by states using their own IT systems which include beneficiaries
supported under AB PM-JAY in alliance with State schemes

Satement-I|

District wise details of e-cards and authorised hospital admissions
in Karnataka (as on 12.03.2020)

District Name No. of E-cards No. of authorised
issued hospital admission
1 2 3
Bagalkot 325877 16,136
Bdlai 354,025 15,615
Belagavi 880,761 29586
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1 2 3

Bengaluru Rural 1352,126 7430
Bengaluru Urban 241,172 69,045
Bidar 213426 10,667
Chamargjanagar 180,724 11,770
Chikbal lapur 128298 17,076
Chikkamagaluru 344,549 14,993
Chitradurga 228503 14,299
Dakshin Kannad 4,83)526 30874
Davangere 1,08501 21,425
Dharwad 351,069 28649
Gadag 141,576 9253
Hassan 5,20,965 27422
Haveri 2,30498 13641
Kaaburagi 293262 27,391
Kodagu 323928 6,216
Kolar 1,66,501 15,766
Koppal 219427 15,160
Mandya 707,271 17,687
Mysuru 6,57,928 45230
Raichur 1,94,024 12,862
Ramanagara 339,214 7,011
Shivamogga 6,65,315 22558
Tumakuru 4,090,586 25876
Udupi 7,68913 12477
Uttar Kannad 539,824 13516

Vijayapura 298,623 16,050
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1 2 3
Yadgir 1,74,596 3320
Outside State* - 56,771
TotaL 1,18,49,008 6,35,772
Note:

* Authorized hospitalization undertaken in hospitals outside the State, empaneled by the Suvarna
Arogya Suraksha Trust Karnataka.

Acute shortage of doctorsand health workforce

2683. SHRI D. KUPENDRA REDDY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that there is an acute shortage of doctors and health
workforce in the country, especialy in rural areas,

(b) if so, the details thereof along with the present number of doctors and other
health workforce which exist in the country; and

(¢) the details of the steps taken/being taken by Government to improve
availability of doctors and health personnel in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Public Health being a
State Subject, al the administrative and personnel matters, including that of recruitment
of doctors and other health workforce in public health facilities lie with the respective
State Governments. The shortage of health human resource in public health facilities
varies from State to State depending upon their policies and context. However, under
National Health Mission (NHM), financial and technical supports are provided to the
State/UTs to strengthen their healthcare systems including support for recruitment of
human resources (Doctors and other health workers), based on the requirements posed
by them in their Programme Implementation Plans (PIPs) within their overall resource

envelope.

As per Rural Health Statistics 2018-19 (as on 31st March 2019) brought out by
this Ministry, on the basis of information provided by State/UTs, the State/lUT-wise
number of doctors, staff nurse and other health workers available at Sub-Centres (SCs),
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Primary Health Centres (PHCs) and Community Health Centres in rura areas across
India are available at https://main.mohfw.gov.in/sites/default/files/
Final %20RHS%202018-19 0.pdf.

(c) Government of India has taken various steps to optimize the number of
doctors and specialists in the country - such as increasing the number of seatsin UG/
PG level at various medical educational institutes/'medical colleges across the country;
encouraging doctors to work in remote and difficult areas; encouraging States to adopt
flexible norms for engaging specialists for public health facilities by various mechanisms
like 'contracting in' and 'contracting out' of specialist services under National Health
Mission.

State/UTs have also been allowed to offer negotiable salaries to attract Specialists
including flexibility in strategies such as '"You quote, we pay". Financial support is aso
provided to States for providing performance-based incentives, providing accommodation
and transport facilities in rural and remote areas, sponsoring training programmes etc.
to attract human resources to address the issue of shortage of doctors and specialists
in the public health facilities. Support is also provided to States/UTs in term of hard
area allowance for specialist doctors who serve in rural and remote areas as well as for
residential quarters for them. Also, States are advised to put in place transparent
policies of posting and transfer, and ensure rational deployment of doctors.

Financial assistance for setting up of solar micro grids

2684. SHRI PL. PUNIA: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(@ whether Government provides financial assistance for setting up of solar
mini/micro grids, if so, the details thereof;

(b) thefinancia assistance provided during the last five years including current
year, State-wise; and

() thenumber of beneficiaries under the scheme during that period, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJKUMAR SINGH): (a) to (c) The Ministry of New and Renewable
Energy (MNRE) was providing central financial assistance (CFA) for installation of
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solar micro-grids under Phase-11 of Off-grid and Decentralised Solar PV Applications
Programme, which was available till 31.03.2017.

Provision of CFA for installation of solar micro-grids has been discontinued in
Phase-111 of the Off-grid and Decentralised Solar PV Applications Programme.

The details of CFA provided by MNRE during last five years including the current
year for installation of solar micro-grids and number of villages benefitted are as under:

State CFA Released Nos. of solar micro-grids
(X Crore) installed and villages
benefitted
Jharkhand 195 9
Uttar Pradesh 1306 &4

Schemesto boost solar power production

2685 SHRI VIJAY PAL SINGH TOMAR:
LT. GEN. (DR.) D. P VATS (RETD.):

Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(@ the status of National Solar Mission and other schemes for development of

solar power in the country;
(b) the targets fixed for growth of solar power, production; and

(¢) the steps taken/being taken by Government to make solar power more

efficient?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJKUMAR SINGH): (a) and (b) A target of installing 100 GW of grid
connected solar power capacity has been set under National Solar Mission for
achievement by December, 2022. A cumulative grid connected solar power capacity of
35.07 GW had been installed in the country as on 29.02.2020, with an additional
capacity of 21.35 GW under various stages of implementation and 31.27 GW under
various stages of bidding. This apart, tenders of 20 GW have been planned till June,
2021 so as to achieve the target.
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In order to achieve the target, the Government has formulated and is implementing
various schemes for promotion, development and deployment of Solar power in the
country. The major ones are given in Statement (See below).

(c) The Government has taken, inter alia, following steps to make solar power
more efficient in the country:

(i) Announcement of atarget of installing 100 GW of solar energy capacity by
December, 2022.

(i) Waiver of Inter State Transmission System (ISTS) charges and losses for
inter-state sale of solar and wind power for projects to be commissioned up
to December, 2022.

(i)  Permitting Foreign Direct Investment (FDI) up to 100 per cent under the
automatic route.

(iv) Notification of standard bidding guidelines to enable distribution licensee
to procure solar and wind power at competitive rates in cost effective and
transparent manner.

(v) Declaration of trajectory for Renewable Purchase Obligation (RPO) up to
year 2022.

(vi)  Implementation of Green Energy Corridor project to facilitate grid interaction
of large scale renewable energy capacity addition.

(vii)  Notification of quality standards for deployment of solar photovoltaic system/
devices.

(viii)  Launch of new schemes like Pradhan Mantri Kisan Urja Suraksha Evam
Utthan Mahabhiyan (PM-KUSUM), 12000 MW CPSU Scheme (Phase I1) and
Solar Rooftop (Phase I1) program.

Satement
Details of various schemes under National Solar Mission

(i) Solar Park Scheme for setting up of Solar Parks and Ultra Mega Solar Power
Projects targeting over 40,000 MW of solar power projects.

(i) Scheme for setting up of Grid-Connected Solar PV Power Projects by the
Central Public Sector Undertakings (CPSUs) and the Government of India
organizations with Viability Gap Funding (VGF).
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(i) VGF Scheme for setting up of 5000 MW of Grid Connected Solar PV Power
Projects through SECI, which has a separate component of 1000 MW for
N-E states.

(iv) Phase-l and Phase-Il of Grid Connected Rooftop Programme.

(v) Off-Grid Solar PV Schemes viz. Solar Street Lights / Power packs, Solar
Study lamps, Solar Study lamps under 70 lakh Solar Study lamps scheme,
Solar Street light under AJAY scheme.

(vi) Pradhan Mantri - Kisan Urja Suraksha evam Utthaan Mahabhiyan (PM-
KUSUM).

Non payment of committed amount to RE firms

2686. SHRI K.J. ALPHONS: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(@ whether it is afact that due to non payment of committed amounts by State
Electricity Boards to renewable energy (RE) firms, the sector isin a crisis; and

(b) the steps contemplated by Government to ensure that commitments are
honoured?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJKUMAR SINGH): () and (b) The Government have received
representations regarding non-payment of dues by various State Electricity Boards/
Utilities to renewable energy developers. Following steps, inter alia, have been taken
to resolve the issue:

(i) The State Governments have been requested to pay outstanding dues to the
renewable energy developers.

(i) The Government of India has facilitated providing loan to various State
DISCOMs through Indian Renewable Energy Development Agency Ltd.,
Power Finance Corporation and Rura Electrification Corporation Ltd. to
clear outstanding dues to renewable energy developers.

(iii) In order to ensure timely payments to renewable energy developers, the
Government of India through Ministry of Power has aready issued orders
regarding opening and maintaining of adequate Letter(s) of Credit (LC) as
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Payment Security Mechanism under Power Purchase Agreements by
Distribution Licensees.

Renewable energy potential of Union Territory of Ladakh

2687. SHRI NARESH GUJRAL: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ the total electricity demand, and solar and wind energy potential of the
Union Territory of Ladakh; and

(b) the details of the mega solar power plant being planned for Ladakh?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJKUMAR SINGH): (a) Asreported by UT of Ladakh, the total peak
demand of electricity is 50 MW. Solar and wind energy potential of UT of Ladakh has
been estimated to be around 60 GW and 100 GW respectively.

(b) The Government has planned for the following solar projects for Union
Territory of Ladakh:

() Two Solar plants each of 7 MW capacity with 21 MWh Battery Energy
Storage System at Leh and Kargil.

(i) 50 MW Solar Project in Leh to be set up by Solar Energy Corporation of
IndiaLtd. (SECI).

Targets and achievements madein solar power generation

2688. DR. BANDA PRAKASH: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ thetargetsand achievements made in solar power generation during previous

plan period;

(b) the targets for capacity addition in solar power in the country during 2019-
20 and budget alocations made for the purpose; and

() the mechanism to ensure all the potential StatesUTs to participate in the

development of solar power in the country?
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THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJKUMAR SINGH): (a) The government has set atarget of installing
100 GW of grid connected solar power by December, 2022. The total Solar Power
generation capacity established up to end of February, 2020 is 35.07 GW. 21.35 GW is
under installation and 31.27 GW is under tendering.

(b) As indicated above, the total Solar Power generation capacity to be
established by 2022 is 100 GW. Out of this, 40.00 GW is said to come from Roof-tops;
and 25.75 GW is to come from the PM-KUSUM scheme. The grid-connected solar
power projects in the country are today set up through private sector investment.
However, the Government provides financia assistance in form of Central Financial
Assistance (CFA) under its various schemes and programmes. The revised budget
alocation for grid connected solar power schemes for the year 2019-20 is ¥1789.50

crore.

() The Government has devised, inter alia, following mechanisms to ensure
solar power development in various States/UTs of the country:

(i) Announcement of atarget of installing 100 GW of solar energy capacity by
December, 2022.

(i) Walver of Inter State Transmission System (ISTS) charges and losses for
inter-state sale of solar and wind power for projects to be commissioned up
to December, 2022.

(i)  Permitting Foreign Direct Investment (FDI) up to 100 percent under the
automatic route.

(iv) Notification of standard bidding guidelines to enable distribution licensee
to procure solar and wind power at competitive rates in cost effective and
transparent manner.

(v) Declaration of trajectory for Renewable Purchase Obligation (RPO) up to
year 2022.

(vi) Implementation of Green Energy Corridors to facilitate grid integration of
large scale renewable energy capacity addition.

(vii)  Notification of quality standards for deployment of solar photovoltaic system/
devices.
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(viii)  Launch of new schemes like Pradhan Mantri Kisan Urja Suraksha Evam
Utthan Mahabhiyan (PM-KUSUM), 12000 MW CPSU Scheme (Phase I1) and
Solar Roof-top (Phase 1) program.

Solar citiesin Andhra Pradesh

2689. SHRI V. VIJAYASA| REDDY: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether it is afact that Kakinada and Narsapur towns have been identified
as solar cities in Andhra Pradesh, if so, the details thereof;

(b) whether it is also a fact that Vijayawada has also been identified for a pilot
project under Development of Solar Cities Scheme; and

(c) if so, the details thereof and the projects which Ministry has so far undertaken

in above cities?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJKUMAR SINGH): (a) The Ministry of New and Renewable Energy
(MNRE) had given 'in-principle approval' for developing Kakinada and Narsapur towns
as solar cities under the scheme "Development of Solar Cities' on 25.02.2016 and
11.09.2015 respectively. No project/activities were undertaken by the Municipalities of
Kakinada and Narsapur before the closing date of schemei.e., 31.03.2017.

(b) and (c) The Ministry of New and Renewable Energy had given approval for
developing Vijayawada as pilot solar city in 2011 under the scheme "Development of
Solar Cities". Under this, 5 Nos. of Solar PV projects of 100 KWp capacity each have
been installed at 5 different locations of Vijayawada Municipal Corporation. The details
of these projects are as given in table below:

Sl. No. Location Capacity (in KWp)

Main Building, Town-I
Council Hall Building, Town-I

Sewerage treatment Plant, Singh Nagar

88 8 8 8

1
2
3 Sewerage treatment Plant, Ramalingeswara Nagar
4
5

Head Water Works, Bhavanipuram
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Decline in rate of solar energy installation

2690. SHRIMATI AMBIKA SONI: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether the rate of solar energy installation has been declining in the recent
past;

(b) if so, the details thereof along with the reasons therefor; and

(c) the corrective steps taken by Government to boost solar energy production
in the country?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJKUMAR SINGH): (8) and (b) No, Sir. During the period April, 2019
to February, 2020, a solar capacity of 6.23 GW was added in the country as against 5.5
GW added during the same period in Financial Year 2018-19. Further, as on 29.2.2020,
a cumulative grid connected solar power capacity of 35.07 GW had been installed in
the country with additional 21.35 GW under various stages of implementation and 31.27
GW under various stages of bidding.

() The Government has taken various steps to boost solar energy production
in the country. These inter-alia, include the following:

(i) Announcement of atarget of installing 100 GW of solar energy capacity by
December, 2022.

(i) Waiver of Inter State Transmission System (ISTS) charges and losses for
inter-state sale of solar and wind power for projects to be commissioned up
to December, 2022.

(i)  Permitting Foreign Direct Investment (FDI) up to 100 percent under the
automatic route.

(iv) Notification of standard bidding guidelines to enable distribution licensee
to procure solar and wind power at competitive rates in cost effective and
transparent manner.

(v) Declaration of trajectory for Renewable Purchase Obligation (RPO) up to
year 2022.
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(vi)  Implementation of Green Energy Corridor project to facilitate grid interaction
of large scale renewable energy capacity addition.

(vii)  Notification of quality standards for deployment of solar photovoltaic system/
devices.

(viii)  Launch of new schemes like Pradhan Mantri Kisan Urja Suraksha Evam
Utthan Mahabhiyan (PM-KUSUM), 12000 MW CPSU Scheme (Phase I1) and
Solar Rooftop (Phase I1) program.

Subsidy for installation of rooftop solar system

2691. SHRI PARIMAL NATHWANI: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ the details of funds alocated by Government to States for the purpose of
providing subsidy to individual household for installation of roof top solar system;

(b) whether the individual roof top solar system has not been implemented
because of absence of awareness amongst public, if so, the details thereof;

() whether Government has contemplated any plan of action to increase the
installation of individual household solar system in rural areas; and

(d) if so, the details thereof and the actions taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJKUMAR SINGH): (&) So far as on 12.03.2020, an amount of approx.
¥ 1874.39 crore has been released to various implementing agencies, i.e. State Nodal
Agencies, Solar Energy Corporation of India Limited, Power Distributing Companies
(DISCOMs), PSUs, Govt. Departments etc. under the rooftop solar programme as
central financial assistance/ incentivesinclusive of CFA towards residential sector. The
scheme is demand driven and therefore, no state-wise funds are allocated under the

programme.

(b) Till 13.03.2020, as per data reported on SPIN portal of the Ministry of New
and Renewable Energy, rooftop solar power plants of an aggregate capacity 1922 MW
have been installed in the country of which 346 MW have been installed in residential
sector. However, as per a report published by bridge to India a solar rooftop capacity
of 5.5 GW has been installed in the country.
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(c) and (d) The Government, inter alia, has taken following measures for increasing
installation of residential solar rooftop systems in the country including in rural aress:

(i) Under the Phase Il of Grid Connected Rooftop (GCRT) Solar Program Central
Finance Assistance (CFA) of 40% of the benchmark cost or tender cost,
whichever is lower is provided for Residential grid connected systems upto
3 kW and 20% of the benchmark cost or tender cost, whichever is lower for
Residential grid connected rooftop system of capacity of more than 3kW
and upto 10 kW. The Phase Il of GCRT program also provide CFA of 20%
of benchmark cost or tender cost, whichever is lower for group housing
societies/ resident welfare associations for supply of power for common
facilities

(i) Incentives for the DISCOMs for achievement of additional capacity above
baseline capacity.

(i) Persuading states to notify the net/gross metering regulations for RTS
projects. Now all the 36 StatesUTS/SERCs have notified such regulations
and/or tariff orde’

(iv) Prepared model MoU, Power Purchase Agreements (PPAS) and Capex
Agreement for expeditious implementation of RTS projects in Govt. Sector

(v) Assisting States in devel opment/integration of online portal and aggregation
of demands related to rooftop solar projects

(vi) Initiation of toll free number - 18001803333 for creating awareness among
public about the programme

Achievement of target fixed for solar energy generation

2692. DR. AMEE YAJINIK: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(@ whether the target fixed for solar energy generation up to the year 2019 has
been achieved,

(b) if so, the details thereof, State/UT-wise; and

(¢) if not, the reasons therefor along with the steps taken/being taken by

Government to compensate the same?
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THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJKUMAR SINGH): (a) and (b) The Government has fixed a target
of installing 100 GW of grid connected solar power capacity by December, 2022. A
cumulative grid connected solar power capacity of 35.07 GW had been installed in the
country as on 29.02.2020 with an additional capacity of 21.35 GW under various stages
of implementation and 31.27 GW under various stages of tendering. This apart, tenders

of 20 GW have been planned till June, 2021 so as to achieve the target.

Grid connected solar power capacity of 6529 MW was installed in the country
during the year 2018-19 taking the cumulative capacity to 28180 MW by March, 2019.
The state/lUT-wise details are given in Statement (See below).

(c) The major challenges being faced in solar power development include
availability of land and transmission infrastructure. This apart, delays in payments by
State Electricity Distribution Companies in some States, delays in adoption of tariffs
by concerned State Electricity Regulatory Commissions, etc. have also posed problems
for the Solar sector. The Government has taken the following steps to mitigate the

above issues:

(1) Taxation: Ministry of Finance vide its Notification No. 25/2018- Integrated Tax
(Rate) dated 31.12.2018 has clarified the goods-to-services ratio for "Solar Power
Generating System" as 70:30, with goods comprising 70% of value-taxable @ 5%,

and services comprising balance value-taxable @18%.

(2 Import Duties: Ministry of Finance, Department of Revenue, Central Board of
Indirect Taxes and Customs vide their Instruction No. 08/2018-Customs dated
06.04.2018 have issued clarification regarding classification of Solar Panel/Modules.

(3 Land and transmission infrastructure: To address these two most critical elements
for setting up of solar parks and projects, a new mode (Mode-8), namely, Ultra
Mega Renewable Energy Power Parks (UMREPP) has been introduced under the
Solar Park Scheme. Under this mode, Central and state Government entities alone
or together can set up Special Purpose Vehicles (SPVs) for setting up UMREPP

to provide land and transmission on plug & play basis to the project developers.

(4) The State DISCOMSs have been requested to honour Power Purchase Agreements
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©

(PPASs) and implement 'Must Run' status accorded to wind and solar power

projects, as per provisions of Indian Electricity Grid Code 2010.

In order to address the issue of delayed payments by State Electricity distribution
companies to Renewable Energy generators, the Government through Ministry of
Power's Order No. 23/22/2019-R& R dated 28.06.2019 has made it mandatory for the
Distribution Licensees to open and maintain adequate L etters of Credit (LCs) as
Payment Security Mechanism under Power Purchase Agreements signed by

Distribution Licensees.

Further, in order to strengthen the contractual provisions in the Contract (Power
Purchase Agreements) between the solar power generators and the Procurers, and
to facilitate setting up of Renewable Energy power projects, the Government, vide
notification dated 22.10.2019 from Ministry of New & Renewable Energy, has made
following major amendments to the Guidelines for Tariff Based Competitive Bidding

Process for Procurement of Power from Grid Connected Solar PV Power Projects:

(i) Solar Power Generators have been allowed to submit documents/lease
agreement to establish possession/right to use 100% (hundred per cent) of
the required land in the name of the Solar Power Generator for a period not
less than the complete term of the PPA, on or before the Scheduled
Commissioning Date (SCD).

(i) Clear and elaborate provisions for time extension and compensation to
affected party in the event of natural and non-natural force majeure events
with specific provisions regarding termination due to natural and non-natural

force majeure events have been included.

(i) Quantum of compensation for back-down has been increased from 50% to
100% with provision for recognition to only written instructions for back-

down.

(iv) Corresponding time extension in date for achievement of financial closure
and scheduled commissioning date, in case there is a delay in adoption of
tariff by the concerned State Electricity Regulatory Commission beyond a
period of 60 days from the filing of such application.
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Satement

Details of solar energy generation capacity installed
upto 31.03.2019

Sl. No. State/UT Capacity added Cumulative

in 2018-19rtill Capacity till

31-03-2019 (MW) 31-03-2019
(MW)

1 2 3 4

1 Andaman and Nicobar Islands 517 1173
2 Andhra Pradesh 890.22 3085.68
3 Arunacha Pradesh 0.00 539
4 Assam 995 2240
5 Bihar 0.00 14245
6 Chandigarh 951 A7
7 Chhattisgarh 0.00 23135
8 Dadar and Nagar Haveli 0.00 546
9 Daman and Diu 386 1447
10 Delhi 57.32 126.89
n Goa 298 389
2 Gujarat 852.13 244013
13 Haryana 767 22452
1 Himachal Pradesh 2195 2268
15 Jammu and Kashmir 1347 1483
16 Jharkhand 928 3495
17 Karnataka 115143 6095.55
18 Kerda 3065 13859
19 L akshadweep 0.00 0.75
20 Madhya Pradesh 534.81 1840.16
2 Maharashtra 3%4.36 16334
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1 2 3 4
2 Manipur 338 344
PA] Meghalaya 010 012
2 Mizoram 030 050
) Nagaand 0.00 100
% Odisha 31516 394.73
2 Puducherry 2938 314
3 Punjab 0.00 905.62
s) Rajasthan 894.02 3226.79
D Skkim 001 001
3 Tamil Nadu 666.65 2575.22
K2 Telangana 300.84 3592.09
3B Tripura 000 509
A Uttar Pradesh 265.69 960.10
b Uttarakhand 46.67 306.75
b West Bengal 3863 7595
TotaL 6529.20 28180.66

Solar energy generation in the country

2693. DR. PRABHAKAR KORE: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether it is a fact that switching over to new and renewable energy

becomes imperative to cut oil import dependence;

(b) whether the solar energy generation in the country is much less than that
of the expected target;

(c) if so, thetotal solar energy generated during the last three years, State-wise;
and

(d) the stepsinitiated by Government to increase the generation of solar energy
in the country and the time-frame for achieving the target, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJKUMAR SINGH): (a) and (b) Yes, Sir. Deployment of Solar Energy
definitely reduces dependence on oil imports. The Government has set a target of
installing 100 GW of Solar capacity by Dec. 2022. As on 29.02.2020, a cumulative grid
connected solar power capacity of 35.07 GW had been installed in the country. In
addition, as on that date, an additional capacity 21.35 GW was at various stages of
implementation and 31.27 GW at various stages of tendering. This apart, tenders for
installing 20 GW have been planned till June, 2021 so as to achieve the target of 100
GW.

(o) Asreported by the Central Electricity Authority, state-wise details of solar
power generated during last three years are given in Statement (See below).

(d) The Government has taken various steps to increase solar energy generation
in the country. These, inter-alia, include the following:

() Announcement of atarget of installing 100 GW of solar energy capacity by
December, 2022.

(i) Waiver of Inter State Transmission System (ISTS) charges and losses for
inter-state sale of solar and wind power for projects to be commissioned up
to December, 2022.

(i)  Permitting Foreign Direct Investment (FDI) up to 100 percent under the
automatic route.

(iv) Notification of standard bidding guidelines to enable distribution licensee
to procure solar and wind power at competitive rates in cost effective and
transparent manner.

(v) Declaration of trajectory for Renewable Purchase Obligation (RPO) up to
year 2022.

(vi)  Implementation of Green Energy Corridor project to facilitate grid interaction
of large scale renewable energy capacity addition.

(vii)  Notification of quality standards for deployment of solar photovoltaic system/
devices.

(viii)  Launch of new schemes like Pradhan Mantri Kisan Urja Suraksha Evam
Utthan Mahabhiyan (PM-KUSUM), 12000 MW CPSU Scheme (Phase I1) and
Solar Rooftop (Phase I1) program.
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Statement

Details of solar power generation during each of the last three years

SI. No. State/Utility 2016-17 2017-18 2018-19

(in MU) (in MU) (in MU)

1 2 3 4 5

1 Chandigarh 13.16 7.87 1351
2 Delhi 5.68 1341 10.84
3 Haryana 19.70 64.65 65.95
4 HP 0.00 0.00 0.00
5 Jammu and Kashmir 0.77 0.00 0.00
6 Punjab 909.20 1432.07 1492.90
7 Rajasthan 2131.61 3469.25 4633.95
8 Uttar Pradesh 230.95 637.02 1192.85
9 Uttarakhand 37.77 291.08 318.29
10 NTPC 74.90 480.99 498.99

Dadri/FBD/Unchahar/Singrauli/Bhadla

11 Oil India Ltd (Rajasthan) 25.59 25.46 25.18
12 Chhattisgarh 120.91 136.54 335.14
13 NTPC Rajgarh/Raojmal/Mandsaur 82.21 340.13 478.88
14 Gujarat 1738.28 2048.40 2410.32
15 Madhya Pradesh 1366.10 1911.70 2503.41
16 Maharashtra 577.83 1100.67 2206.62
17 Dadra and Nagar Haveli 131 5.23 5.76
18 Daman and Diu 14.43 18.53 18.94
19 Oil India Ltd (Madhya Pradesh & Gujrat) 0.00 0.00 0.00
20 Andhra Pradesh 1599.78 3658.97 4545.80

21 Telangana 1337.90 4013.80 6297.53
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1 2 3 4 5

22 Karnataka 524.67 2391.73 7575.83
23 Kerala 26.52 55.35 110.84
24 NTPC Ramagundam/Anantapuram 350.53 426.37 434.89
25 Tamil Nadu 1898.34 2906.01 3554.50
26 L akshadweep 1.59 1.79 112
27 Puducherry 0.34 117 2.58
28 Andaman and Nicobar 6.17 6.88 8.04
29 Bihar 109.18 145.34 179.89
30 Jharkhand 38.47 19.47 19.14
31 Odisha 210.81 204.77 249.13
32 Sikkim 0.00 0.00 0.00
33 West Bengal 14.96 20.47 40.61
34 DVC 0.01 0.06 0.06
35 NTPC Andaman/ Talcher 20.00 20.43 19.71
36 Arunachal Pradesh 0.14 0.23 121
37 Assam 2.69 8.36 6.66
38 Manipur 0.01 0.15 1.88
39 Meghalaya 0.00 0.00 0.00
40 Mizoram 0.00 0.00 0.12
41 Nagaland 0.00 0.00 0.00
42 Tripura 0.00 0.00 0.00
43 NEEPCO 6.89 6.71 7.14

ToTAL 1349941 2587107 39268.20

Green Window Programme for catalysing green energy

26%4. SHRI RAIMANI PATEL: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:
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(@ whether Government proposes to formulate a Green Window Programme for
catalysing green energy in the country, if so, the details thereof;

(b) the details of estimated amount therefor;

(¢) the names of the States/UTs to be covered under the said programme across

the country;
(d) the details of the targets fixed under the said progranme; and
(e) the time by which it is likely to be started?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (&) to (e) The Indian Renewable Energy
Development Agency Limited (IREDA), a Government of India public sector undertaking
established in 1987 as a Non-Banking Financial Institution, has been extending financia
assistance through innovative financial mechanisms for projects for generating electricity
and / or energy through renewable energy sources, generaly referred to as green
energy. Since itsinception, IREDA has disbursed loans of Rs 45,503 crore. IREDA has
been financing renewable energy projects across India. At present, IREDA has no
separate 'Green Window Programme'.

Generation of new and renewable energy in Odisha

2695. DR. SASMIT PATRA: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state the details of the work undertaken for generation of new and
renewable energy in Odisha?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJKUMAR SINGH): A total of 521.69 MW of renewable energy
capacity has been instaled in the State of Odisha as on 29.2.2020. The source-wise
details are as given below:

Source Installed capacity (in MW)
Solar 39784
Small Hydro Power 64.625
Bio Power 5022

TotaL 521.69
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As per Green Energy Development Corporation of Odisha limited (GEDCOL), the

Government of Odisha has proposed the following renewable energy projects:

() Development of 275 MW Solar Park in Sambalpur & Boudh districts through
GEDCOL.

(20 Setting up of 19 MW of grid connected rooftop solar projects on Government
buildings in 17 cities of Odisha through GEDCOL.

(3) Setting up 8 MW ground mounted solar project on surplus lands available
in Baripada, Jayanagar & New Bolangir EHV sub-stations of OPTCL and
Mukhiguda & Manmunda power house of OHPC & GEDCOL.

(4) Development of cumulative capacity of 75 MW through ground mounted
solar projects at Boudh, Bargarh & Bolangir (each 25 MW capacity).

(5 Development of small hydro-electric projects at Kanpur (4.2 MW), Jambhira
(3MW) & Mandira (10 MW) in Keonjhar, Mayurbhanj & Sundargarh districts
respectively.

(6) Development of cumulative capacity of around 500 MW of floating solar
power plants on various reservoirs in the state in collaboration with NHPC.

Declinein power generation from conventional sources

2696. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of POWER be pleased
to state:

(@ whether the growth of overall power generation in the country has remained
almost static despite substantial contribution of over 20 per cent through renewable

energy sources for the last four years;

(b) if so, the reasons for such a negative trend especially with respect to

conventional hydro-power generation;

() whether hydro power generation has been lowered down as part of policy
shift for the negative trend; and

(d) if not, the other reasons for decrease in power generation from conventional

sources, including hydro power?
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THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): (a) No, Sir, the total power generation from conventional fuel sources including
hydro and renewable energy sources has registered a compound annual growth rate
of 5.45% from 1.17 billion units (BU) in 2015-16 to 1.38 BU in 2018-19.

(b) The question does not arise.

() No, Sir. Generation from hydro power projects mainly depends on the
availability of water. Power generation from hydro sources has registered a compound
annual growth rate of 3.3% from 0.121 BU in 2015-16 to 0.134 BU in 2018-19. Hydro
power generation has not been lowered down as part of any policy. Rather realizing
the need for development of hydropower projects, especialy the pumped storage
projects due to growing need of peaking and balancing power, Govt. of India have
approved a number of measures in March, 2019 for promoting hydro power sector
including, declaring large hydro power (LHPS) (>25 MW projects) as renewable energy
source, mandating Hydro Purchase Obligation (HPO) as a separate entity within Non-
solar Renewable Purchase Obligation (RPO) from new projects, tariff rationalization
measures for bringing down hydro power tariff, budgetary support for Flood Moderation/
Storage Hydro Electric Projects (HEPs) and towards cost of enabling infrastructure, i.e.
roads/bridges. As aresult of these measures, the capital cost aswell as the project tariff
would be reduced especially in initial years which would improve project viability &
salability, and thus, promote the hydroelectric projects.

(d) Although the generation of power depends on its demand, there is no
decline in power generation from conventional sources including hydro. Generation of
power from conventional sources has shown a compound annual growth rate of 4.09%)
from 1.1 BU in 2015-16 to 1.25 BU in 2018-19.

UDAY 2.0 scheme

2697. SHRI D. KUPENDRA REDDY: Will the Minister of POWER be pleased to
state:

(@ whether there is any proposal to launch UDAY 2.0 in the current year, if so,
the details thereof; and

(b)  whether the shortcomings, if any, in the UDAY scheme found and rectified,
if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): (&) and (b) Electricity is a concurrent subject, and the distribution of electricity
is handled by the states and state distribution utilities. In the Budget speech of year
2020-21, Government have informed Parliament that it would take measures to improve
the viability of Distribution Companies (DISCOMS), and also that the Ministry of Power
intends to promote smart metering. Decisions have also been taken in the Government
to incentivize and enable states to undertake effective DISCOM reforms; and link
central sector schemes to institutional reforms. However, no new scheme regarding the
above has been approved yet.

While the distribution utilities in Haryana have turned around under UDAY, some
utilities have not been able to adhere to the reform paths envisaged under UDAY. The
reasons for the same include tariffs not being reflective of costs; inadequate budgeting
of subsidies; high aggregate technical and commercial (AT&C) losses etc. States have
been advised to clear their Government Department dues and ensure monthly clearance
of the same; put in place a strict system of energy accounting; ensure timely payment
of subsidy every month; begin a campaign to reduce AT&C losses, and conversion
of all consumer meters into smart prepaid meters/prepaid metersin a period of 3 years.

Employment to member s of displaced familiesby NTPC
plant at Larain Chhattisgarh

1t2698. SHRI MOTILAL VORA: Will the Minister of POWER be pleased to
state:

(@ the number of families who have been displaced due to land acquisition by
NTPC for project Lara in Chhattisgarh, the details thereof;

(b) whether any scheme has been launched by NTPC to upgrade the skills of
displaced people, if not, by when they would be provided technical expertise to obtain
self-reliance;

() whether State Government of Chhattisgarh has also announced to provide
employment to the people of affected families on priority basis; and

(d) if so, the number of people from displaced families who have been provided
employment till date, if not, the reasons therefor?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): (a) and (b) As per The Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act (RFCT LARR Act), the definition of

displaced family is as under:

"Displaced family means any family, who on account of acquisition of land has
to be relocated and resettled from the affected area to the resettlement area’.

It is to mention that no homesteads were acquired from any of the landowners
for construction of NTPC Lara and therefore no families have been displaced due to

land acquisition for Lara project.

NTPC Lara has been organizing capacity building programmes under its
Rehabilitation and Resettlement (R&R) Plan from time to time for the local/affected
families through vocational training with aview to give opportunities to Project Affected

Persons (PAPs) for income generation/self-employment.

Further, NTPC Lara has extended support to Government Industrial Training
Institute (ITIl) at Pussore to make it a Model ITI for capacity building of surrounding
population. In addition, an MOU has been entered into with Government of Chhattisgarh
by NTPC for releasing atotal of ¥ 100 Crore to Government Medical College at Raigarh
in phases and an amount of ¥ 200 Crore has been sanctioned for International Institute
of Information Technology (HIT) Naya Raipur. This is in addition to support of ¥ 10
Crore provided by NTPC to Kirodimal Institute of Technology (KIT) at Raigarh.

(c) and (d) Chhattisgarh Government has announced "Chhattisgarh Aadarsh
Punarvas Niti, 2007" (amended time to time) to provide employment and others facilities
to the people of affected families on priority basis which is also applicable to NTPC

Lara project too.

Accordingly, the Rehabilitation and Resettlement (R&R) plan for NTPC, Larawas
prepared after series of consultation with the stakeholders in Village Development
Advisory Committee (VDAC) under Chairmanship of Collector, Raigarh. The R& R plan
incorporated the provisions of "Chhattisgarh Aadarsh Punarvas Niti, 2007" which was
approved by Collector, Raigarh subsequently and ratified by stakeholders in VDAC
mesting.
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It is pertinent to mention that in NTPC Lara till date 31 numbers of PAPs have
availed the Annuity and 1789 PAPs have availed the benefit of one time settlement. For
the balance 629, PAPs verification are being done by State Administration.

Further, it isto add that vide advertisement no.: WR-I1/Raipur: 01/2019, vacancies
for 79 posts under different trades of ITI/Diploma/Graduates have been notified
exclusively for PAP candidates.

In addition to the above, aternate employment opportunities have also been
provided to 1345 affected / local persons as per data given below:

Sl. No. Particulars Numbers
1 Contract Laborers (Unskilled, Semi skilled, skilled)

for 09 Project Affected Villages 498
2 Contract Laborers (Unskilled, Semi skilled, skilled)

from Chhattisgarh 70
3 Shop allotment in township for Project Affected

Persons (PAPS) 14
4 Vehicle Hiring for Project Affected Persons (PAPS) B
5 PAP vendors for Project Affected Persons (PAPS) %
6 Co-operative Societies for Project Affected Persons (PAPS) 14

TotaL 1,345

Satus of power generation in the country
2699. DR. SASMIT PATRA: Will the Minister of POWER be pleased to state:

(@ thedetails of power generation in Indiaduring last five years, State-wise and

year-wise; and

(b) the numbers of new projects that are undergoing/to be commissioned in
power generation in India, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): (a) Details of State-wise power generation from conventional fuel sources
(thermal, hydro & nuclear) of 25 MW and above in the country during the last five
years & the current year (Up to February, 2020) are given in Statement-1 (See below).
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Details of State-wise Renewable Energy generation during the last five years & the
current year (Up to January 2020) are given in Statement-11 (See below).

(b) The number of new power projects which are at various stages of
construction in the country, includes 62 thermal power projects with total capacity of
39031.15 MW, 38 hydroelectric projects aggregating to 12973.5 MW capacity and 06
nuclear power plants totalling to 7000 MW capacity. Details of therma, hydro and
nuclear power projects are given in Statement-Ill, Statement-IV and Statement-V
respectively (See below). Further, Govt. of India have set a target of 1,75,000 MW
installed capacity from renewable sources by the end of 2021-22 against which a
capacity of 86,759 MW has been installed and 33,720 MW is under installation.

Statement-|

Details of Sate-wise power generation from Conventional fuel sources (Thermal,
Hydro & Nuclear) of 25 MW and above in the country during the
last five years & current year (Up to Feb. 2020)

Monitored Generation (in MU)
State Capacity 2014-15 2015-16 2016-17 2017-18 2018-19 2019-20
as on (upto-
29.02.2020 Feb.20)*
MW
1 2 3 4 5 6 7 8
Delhi 2208.4 8722.83 6206.1 6253.26 7048.7 7136.04 5624.27
Haryana 5971.59  28748.61 22247.14  18890.44 26605.97 25435.43  16560.57
Himachal 9809.02  33573.52 38586.58  37049.74 38783 35908.55 39123.6
Pradesh
Jammu and 3624 14485.02 15136.15 15377.69 14937.56 16541.58 17036.71
Kashmir**
Punjab 6776.3  23306.29 23662.7  26866.42 29452.35 30699.66  25365.77
Rajasthan 11774.13 54185.92 53947.35 51792.17 51643.61 56978.26 52172.95

Uttar Pradesh 24843.74 111901.74  111329.53 120142.11 128542.28 1227724  115609.8
Uttarakhand 4206.35  11439.22 12765.92  14250.54 15606.6 14995.36  15581.76
Chhattisgarh 23248  79710.57 89513.29 105686.18 110041.76 ~ 115714.33 107573.83

Goa 48 12.61 0 0 0 0 0
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1 2 3 4 5 6 7 8

Gujarat 26213.41 105538.54  104917.26  99748.61 96519.87 96591.35 99086.3
Madhya Pradesh 22725 7482234 95361.99  98239.84 111173.47  121677.77 111764.23
Maharashtra 32620.08 107699.34  117622.94 118451.85 124468.3  137023.78 120632.43

Andhra Pradesh  18135.344  46532.53 59463.73  66080.06 62961.57 63143.82  58281.51

Karnataka 14029.4  50163.29 47553.25  43766.67 44668.81 49756.96  39774.59
Keraa 2550.04 8034.17 6653.34 4130.61 5248.02 7325.09 5019.02
Puducherry 325 102.14 227.59 246.84 226.45 229.88 233.16
Tamil Nadu 19007.081  71418.41 76406.83  84581.68 82386.3 83778.51  75784.38
Telangana 9588.1  39614.86 35635.06  42559.33 48804.2 49963.03  48045.62
Andaman 40.048 153.76 182.85 215.56 258.79 120.73 85.03
Nicobar

Bihar 6390  18272.27 20827.01  24514.85 28440.03 32170.52  32276.83
Jharkhand 4800  23219.46 26268.41  25970.09 27624.58 26981.63  24189.79
Odisha 1194225  51332.44 57221.8  55841.18 46512.83 46824.37  43329.51
Sikkim 2169 3345.29 3551.92 4330.4 8887.99 9022.07  10714.58
West Bengal 15586.2  66695.55 64641.81 74516.5 74705.22 76952.06  68631.29
Arunachal 815 1109.48 1280.25 1249.01 1416.74 1399.02 1698.16
Pradesh

Assam 1719.205 4387.7 4697.17 6178.47 6232.89 7224.98 7479.25
Manipur 141 372.44 536.64 741.07 837.74 602.61 343.86
Meghaaya 322 775.29 860.94 719.6 1140.26 929.53 985.7
Mizoram 60 78.37 168.44 169.9

Nagaland 75 165.15 163.14 258.94 274.39 231.47 176.39
Tripura 1132.1 3824.44 5109.38 5873.89 5999.27 6630.85 5722.67
Bhutan (IMP) 0 5007.74 5244.21 5617.34 4778.33 4406.62 5711.99

Grand Total 282602.288 1048672.96 1107822.28 1160140.94 1206306.25  1249336.7 1154785.45

** |ncluding Ladakh

* Provisional based on actual-cum-assesment

Note:

1. Gross Generation from conventional sources (Thermal, Hydro and Nuclear) stations of 25
MW and above only.

2. Figures given above indicate gross generation of all power stations (Central, State& Private

Sector) located geographically in the respective State/UT.



Written Answers to [17 March, 2020] Unstarred Questions 351

Statement-I |

Details of State-wise Renewable Energy generation during the last five years
& current year (up to January 2020)

Renewable Energy Generation Year Wise Sate-wise

(All figuresin MU)

Sl. No. State/Utility 2014-15 2015-16 2016-17 2017-18 2018-19 2019-20

(Upto

January

2020)

1 2 3 4 5 6 7 8

1 Chandigarh 2.23 3.40 13.16 7.87 13.51 10.22
2 Delhi 116.63 128.97 144.73 241.09 287.65 362.64
3 Haryana 470.69 1343.15 449.54 560.70 662.36 606.45
4 Himachal Pradesh 1685.08 1921.77 2015.58 1903.05 2287.93 1907.04
5 Jammu and Kashmir 313.23 304.79 326.12 324.37 312.20 389.79
6 Ladakh 0.00
7 Punjab 1159.29 1474.20 2149.49 2343.87 2445.21 2232.83
8 Rajasthan 5596.57 6600.24 7973.85 9484.23 11863.41 11684.91
9  Uttar Pradesh 3075.02 3201.49 3638.26 4606.29 5694.80 3703.21
10 Uttarakhand 664.38 703.42 999.19 1184.50 1104.97 993.97

11 NTPC Dadri/FBD/
Unchahar/Singrauli/

Bhadla* 22,90  42.41 74.90  480.99
12 Oil India Ltd 126.93  193.67  227.20  251.25

(Rajasthan) *
13 Chhattisgarh 1066.29 1202.42 1446.22 1069.21  945.09  880.14
14 NTPC Rajgarh/ 62.94 81.00 82.21  381.99

Raojmal/Mandsaur *

15 Gujarat 7222.27 8003.73 9497.99 11759.63 13976.86 14850.83
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1 2 3 4 5 6 7 8
16 Madhya Pradesh 1427.51 2910.42 5268.67 6292.90 8246.45 6845.08
17 Maharashtra 10283.93 10756.58 11292.70 12036.98 14974.91 11743.66
18 Dadra and Nagar Haveli 0.03 0.50 1.31 5.23 5.76 4.93
19 Daman and Diu 0.15 4.25 14.43 18.53 18.94 17.60
20 Goa 0.54
21 OQil India Ltd 0.00 2013.04 3187.85 6354.11

(Madhya Pradesh

& Gujrat) *
22 Andhra Pradesh 2711.06 1093.57 2507.34 4438.65 14550.51 11890.19
23 Telangana 802.86 5825.85 7846.60 11847.28 7045.98 5468.76
24 Karnataka 9694.90 5314.53 3599.62 6152.15 21657.53 21382.97
25 Kerala 629.64 567.33 490.13 675.87 770.33 701.02
26 NTPC Ramagundam/ 15.62 16.02 350.53 426.37

Anantapuram *

27 Tamil Nadu 11902.39 9331.47 15153.87 16179.86 16898.48 17603.61
28 Lakshadweep 46.09 1.02 1.59 1.79 1.12 0.53
29 Puducherry 0.00 0.00 0.34 1.17 2.58 3.41
30 Andaman and Nicobar 0.47 18.72 20.03 19.65 30.42 14.99
31 Bihar 209.13 165.11 292.53 309.06 488.14 263.45
32  Jharkhand 8.32 19.77 38.47 19.47 19.14 13.52
33 Odisha 329.82 434.45 507.71 517.56 653.44 663.04
34 Sikkim 20.88 41.93 35.78 30.54 28.10 57.88
35 West Benga 1553.63 1608.15 1569.77 1590.54 1486.16 1222.61
36 DVC 146.86 118.26 14.09 9.54 2.63 1.60

37 NTPC Andaman/ Talcher * 18.79 18.91 20.00 20.43

38 Arunachal Pradesh 51.94 18.44 27.43 0.70 1.75 1.80

39 Assam 64.52 90.94 14.15 24.49 52.69 54.26
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1 2 3 4 5 6 7 8

40 Manipur 0.00 0.00 0.01 0.15 1.88 3.57
41 Meghalaya 66.94 65.96 59.10 70.56 50.51 56.01
42  Mizoram 34.86 27.62 49.62 54.67 40.09 43.75
43 Nagaland 84.14 88.73 92.73 91.00 87.46 69.61
44 Tripura 29.37 18.47 46.47 44.48 50.12 22.23
45 NEEPCO * 0.98 6.15 6.89 6.71

TotaL 61719.25 65780.85 81548.21 101839.48 126759.09 115772.65

* From 2018-19, CPSUs RE generation is included in RE generation data of respective states in
which these plants are physically located.

Satement-111

Details of under construction thermal power projects

Sl. No. Project Name/Implementing Agency Unit No. Capacity (MW)
1 2 3 4
Central Sector
1 Barh STPP-1 INTPC U-1 660
2 Barh STPP-1 /INTPC u-2 660
3 Barh STPP-1 INTPC uU-3 660
4 Nabi Nagar TPP/ JV of NTPC & Rly. U4 20
5 New Nabi Nagar TPP /JV of NTPC & BSPGCL u-2 660
6 New Nabi Nagar TPP /JV of NTPC & BSPGCL uU-3 660
7 North Karanpura TPP/ NTPC U1 660
8 North Karanpura TPP/ NTPC uU-2 660
9 North Karanpura TPP/ NTPC U-3 660
10 Gadarwara TPP/ NTPC u-2 800
n Khargone TPP/ NTPC uU-2 660
12 Darlipali STPP/ NTPC u-2 800
13 Neyveli New TPP/ NLC u-2 500
14 Telangana Ph-I/NTPC U1 800
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1 2 3 4
15 Telangana Ph-I/NTPC u-2 800
16 LaraSTPP/NTPC uU-2 800
17 Meja STPP/ JV of NTPC & UPRVUNL uU-2 660
18 Tanda TPP St-11/ NTPC uU-6 660
19 Ghatampur TPP/ NLC V U-1 660
2 Ghatampur TPP/ NLC V uU-2 660
21 Ghatampur TPP/ NLC V U-3 660
2 Barsingsar TPP ext/NLC U-1 20
3 Bithnok TPP/NLC U-1 20
2 Patratu STPP / JV of NTPC & Jharkhand U-1 800

Bidyut Vitran Nigam Ltd.
5 Patratu STPP / JV of NTPC & Jharkhand uU-2 800
Bidyut Vitran Nigam Ltd.
% Patratu STPP / JV of NTPC & Jharkhand U-3 800
Bidyut Vitran Nigam Ltd.
2 Rourkela PP-11 Expansion/NTPC-Sail Power Co. Ltd. U-1 220
2 Khurja SCTPP U-1 600
2 Khurja SCTPP u-2 600
0 Buxar TPP U-1 660
3 Buxar TPP u-2 660
TotaL (CENTRAL SECTOR) 19780
STATE SECTOR
1 Namrup CCGT / APGCL / BHEL ST 36.15
2 Dr. N. T. Rao TPS S-V/APGENCO U1 800
3 Sri Damodaram TPS St-11/APGENCO U-1 800
4 Suratgarh TPS/ RRVUNL uU-7 660
5 Suratgarh TPS/ RRVUNL U8 660
6 Bhadradri TPP/ TSGENCO U-1 270
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1 2 3 4
7 Bhadradri TPP/ TSGENCO uU-2 200
8 Bhadradri TPP/ TSGENCO U-3 200
9 Bhadradri TPP/ TSGENCO u-4 20
10 Ennore exp. SCTPP(Lanco) / TANGEDCO U-1 660
un Ennore SCTPP/ TANGEDCO U1 600
12 Ennore SCTPP/ TANGEDCO u-2 600
13 North Chennai TPP St-I1I/TANGEDCO U1 800
14 Uppur SCTPP'TANGEDCO U1 800
15 Uppur SCTPP'TANGEDCO uU-2 800
16 Harduaganj Exp.-I1 TPP/ UPRVUNL U1 660
17 Yelahanka CCPP/ KPCL GT+ST 370
18 Jawaharpur STPP/ UPRVUNL U1 660
19 Jawaharpur STPP/ UPRVUNL uU-2 660
20 Obra-C STPP/ UPRVUNL U-1 660
2 Obra-C STPP/ UPRVUNL uU-2 660
2 Yadadri TPS'TSGENCO/BHEL U1 800
3 Yadadri TPS'TSGENCO/BHEL uU-2 800
2 Yadadri TPS'TSGENCO/BHEL U-3 800
5 Yadadri TPS'TSGENCO/BHEL u-4 800
% Yadadri TPS'TSGENCO/BHEL U5 800
2z Panki TPS Extn./ URVUNL U1 660
3 Udangudi STPP Stage I/ TANGEDCO U1 660
l) Udangudi STPP Stage I/ TANGEDCO uU-2 660
D Bhusawal TPSSMAHAGENCO U-6 680
ToTAL (STATE SECTOR) 18726.15
Private Sector
Tuticorin TPP St-1V / SEPC U1 525
TotAL (PRIVATE SECTOR) 525
GRrRAND ToTAL 39031.15




Satement-1V

List of under construction Hydro projects (above 25 MW) - Sector wise

(As on 29.02.2020)

Sl. No. Name of Project / Unit No. State/District Implementing Agency River/Basin Capacity (MW)
Installed Capacity
1 2 3 4 5 6
Central Sector

1 PakalDul 4x250= 1000 MW U-1 to U-4 Jammu and Kashmir /Kishtwar/ CVPPL Marusadar/ Chenab / Indus 1000
(Joint Venture of NHPC, JKSPDC & PTC)

2 Kiru 4x156=624 MW U-1 to U-4 Jammu and Kashmir /Kishtwar/ CVPPL Chenab / Indus 624
(Joint Venture of NHPC, JKSPDC & PTC)

3 Parbati St. Il 4x200= 800 MW U-1 to U-4 Himachal Pradesh/Kullu/ NHPC Parbati/Beas/Indus 800

4 Subansiri Lower 8x250= 2000 MW U-1 to U-8 Arunachal Pradesh/L. Subansiri, Dhemaji/NHPC  Subansiri/ Brahmaputra 2000

5 Teesta- VI 4x125= 500 MW U-1 to U-4 Sikkim/South Sikkim/ LANCO / NHPC Teesta/ Brahmaputra 500

6  TapovanVishnugad 4x130=520 MW U-1 to U-4 Uttarakhand /Chamoli/ NTPC Dhauliganga / Alaknanda & /Ganga 520

7  Rammam Il 3x40=120 MW U-1 to U-3 West Bengal/Darjeeling/ NTPC Ltd. Rammam/ Rangit/Teesta Brahmaputra 120

8 LataTapovan 3x57= 171 MW U-1 to U-3 Uttarakhand/Chamoli/ NTPC Dhauliganga /Alaknanda & Ganga 171

9  Tehri PSS 4x250= 1000 MW U-1 to U-4 Uttarakhand/Tehri Garhwal/ THDC Bhilangna/Bhagirathi/ Ganga 1000
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10 Vishnugad Pipalkoti 4x111= 444 MW U-1 to U-4 Uttarakhand/Chamoli/ THDC Alaknanda/Ganga 444
11 Kameng 4x150= 600 MW U-3 to U-4 Arunachal Pradesh/West Kameng/ NEEPCO Bichom& Tenga/Kameng/Brahmaputra 300
(2 units taken in operation)
12 Naitwar Mori 2x30=60 MW U-1 to U-2 Uttarakhand/Uttarkashi/ SJVNL Tons/Yamuna/Ganga 60
13 Ratle # 4x205+1x30= 850 MW U-1 to U-5 Jammu & Kashmir/Kishtwar/Ratle Hydro
Electric Project Pvt. Ltd. /NHPC Chenab/ Indus 850
Sus- TotaL (CENTRAL) 8389
State Sector
14 Parnai 3x12.5= 37.5 MW U-1 to U-3 J& K/Poonch/ JKSPDC Jhelum/ Indus 37.5
15 Lower Kalnai 2x24= 48 MW U-1 to U-2 J&K/Kishtwar/ JKSPDC Chenab/ Indus 48
16 Shahpurkandi 3x33+3x33+1x8= U-1 to U-7 Punjab/Gurdaspur/ Irr. Deptt. & PSPCL Ravi/ Indus 206
206 MW
17 Uhl-111 3x33.33= 100 MW U-1 to U-3 Himachal Pradesh/Mandi/Beas
Valley Power Corp. Ltd. (BVPC) Uhl/Beas/ Indus 100
18 Sawra Kuddu 3x37= 111 MW U-1 to U-3 Himachal Pradesh/Shimla/ HPPCL Pabbar/Tons/ Yamuna/Ganga 111
19 Shongtong Karcham 3x150= 450 MW U-1 to U-3 Himachal Pradesh/Kinnaur/ HPPCL Satluj/ Indus 450
20 Vyasi 2X60=120 MW U- 1 & U- 2  Uttarakhand/Dehradun/ UJVNL Yamuna/ Ganga 120
21 Koyna Left Bank PSS 2x40= 80 MW U-1 to U-2 Maharashtra/Satara/ WRD, Govt. of Mah. Koyna/Krishna/ EFR 80
22 Polavaram 12x80= 960 MW U-1 to U-12 Andhra Pradesh/East & West Godavari/
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1 2 3 4 5 6
APGENCO/ Irr. Deptt., A.P. Godavari/ EFR 960
23 Pallivasal 2x30= 60 MW U-1 to U-2 Kerala/ldukki/ KSEB Mudirapuzha/ Periyar/ 60
Baypore Periyar/ WFR
24 Thottiyar 1x30 + 1x10= 40 MW U-1 to U-2 Kerala/ldukki/ KSEB Thottiyar/Periyar/ Baypore 40
Periyar/ WFR
25 Kundah Pumped Storage U-1to 4 Tamil Nadu/Nilgiriss TANGEDCO Kundah/Bhavani/ Cauvery/ EFR 500
(Phase-1, Phase-Il & Phase-lII)
4x125= 500 MW
Sus-ToTAL (STATE) 2712.5
Private Sector
26 Sorang 2x50= 100 MW U-1 & U-2 Himachal Pradesh/Kinnaur/ Sorang/Satluj/ Indus 100
Himachal Sorang Power
27 Tangnu Romai-l 2x22= 44 MW U-1 to U-2 Himachal Pradesh/Shimla/ Pabbar/Tons/Yamuna /Ganga 44
Tangu Romai Power Generation
28 Bajoli Holi 3x60= 180 MW U-1 to U-3 Himachal Pradesh/Chamba/GMR Bajoli Ravi/ Indus 180
Holi Hydro Power Pvt. Ltd.
29 Tidong-l 2x50= 100 MW U-1 to U-2 Himachal Pradesh/Kinnaur/ Tidong/Satluj/ Indus 100

M/s Statkraft India Pvt. Ltd.
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30 Phata Byung 2x38= 76 MW U-1 to U-2 Uttarakhand/Rudraprayag M/s Lanco Mandakini/Alaknanda Ganga 76
31 Singoli Bhatwari 3x33= 99 MW U-1 to U-3 Uttarakhand/ Rudraprayag/L& T Uttaranchal Mandakini/Alaknanda Ganga 99
Hydro Power Limited
32 Maheshwar ## 10x40= 400 MW U-1 to U-10 Madhya Pradesh/Khargone& Khandwa/ SMHPCL Narmada/ CIRS 400
33 Rangit-1V 3x40= 120 MW U-1 to U-3 Sikkim/West Sikkim/ Jal Power Corp. Ltd. Rangit/ Teesta/ Brahmaputra 120
34 Bhasmey 2x25.5= 51 MW U-1 to U-2 Sikkim/East Sikkim/ Gati Infrastructure Rangpo/ Teesta/ Brahmaputra 51
35 Rangit-1l 2x33= 66 MW U-1 to U-2 Sikkim/West Sikkim/ Sikkim Hydro Power Ltd. Greater Rangit/ Teesta/ Brahmaputra 66
36 Rongnichu 2x48= 96 MW U-1 to U-2 Sikkim/East Sikkim/Madhya Bharat Rongnichu/ Teesta/ Brahmaputra 96
Power Corporation Ltd.
37 Panan 4x75= 300 MW U-1 to U-4 Sikkim/North Sikkim/ Himgiri Hydro Rangyongchu/ Teesta/ Brahmaputra 300
Energy Pvt. Ltd.
38 Kutehr 3x80= 240 MW U-1 to U-3 Himachal Pradesh/Chamba/ JSW Ravi/ Indus 240
Energy (Kutehr) Ltd.
Sus-TotAL (PRIVATE) 1872
ToraL (C.S. +SS+PS) 12973.5

# Govt. of Jammu and Kashmir, PDD have terminated PPA on 09.02.2017 and directed JKSPDC to take over the project. MoU between NHPC (51% share)
& JKSPDC (49% share) signed for implementation of project in JV mode on 03.02.2019.

## PFC as lead lender have acquired majority equity i.e. 51% in the SMHPCL w.e.f. 1st June, 2016. Matter Sub-judice.

0] S.lemsuy Usll Iy

[0zoz ‘uore N LT]

suonsend) paJresun

65€



360 Written Answers to [RAJYA SABHA] Unstarred Questions

Satement-V

List of under construction nuclear power plants

Sl. No. Project Name State Agency Capacity
1 Kakrapar Atomic Power Plant Gujarat NPCIL 1400
2 Rajasthan Atomic Power Station Rajasthan ~ NPCIL 1400
3 PFBR (Kapakkam) Tamil Nadu  BHAVINI 500
4 Kudankulam Nuclear Power Project (U3&4)  Tamil Nadu NPCIL 2000
5  GHAVP(U)) Haryana NPCIL 700
6 Kudankulam Nuclear Power Project (U5) Tamil Nadu NPCIL 1000

GRAND ToTaL 7000

Sustainable Energy infrastructure
2700. DR. PRABHAKAR KORE : Will the Minister of POWER be pleased to state:

(@ whether it is a fact that the significant structural change in energy system
currently underway can become more manageable only if proactive measures are set
in motion;

(b) whether Indian energy companies are taking steps to quickly adopt and
adapt to these energy transitions and digital technologies at a faster pace; and

(c) if so, the details of the steps taken by Government to build sustainable
energy infrastructure that can cater to the energy needs?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): () to (c) It isafact that singnificant structural changes are currently underway
in the energy system in the country. Electricity accessin India has improved remarkably
through creation of a single national power system and major investments in thermal
and renewable capacity. India’'s power system is experincing a major shift to higher
shares of variable renewable energy, which is making system integration and flexibility
priority areas. Government has set a target to install 175 GW of renewable energy
capacity in the country by the year 2022 for sustainable development and to meet the
growing demand.

Government of India has already taken various initiatives for integration of
electricity generation from renewable energy sources in the grid, as under:-

* Green Energy Corridors comprising Inter-State and Intra-State transmission
system,

* Transmission system for integration of Ultra Mega Solar Power parks,
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* Setting up of 11 nos. Renewable Energy Management Centres at the renewable
resource rich States,

*  Transmission planning for Renewable Energy Zones (66.5 GW) by 2022 etc.

Further, it is stated that distribution of electricity, including modernization of
infrastructure to adapt to new requirements, is the responsiblility of the States and their
distribution to utilities. However, Government of India has been assisting States through
schemes such as Integrated Power Development Scheme (IPDS) and National Smart
Grid Mission (NSGM) in constructing a robust, resilient and adaptive distribution
system. Assistance under these shemes includes smart metering of consumers for
ascertaining near real time energy folows, Supervisory control and data acquisition
system (SCADA); Information Technology (IT)/Operationa technology (OT) enabled
feeders; rooftop solarisation of government buildings, etc.

Besides, for achieving sustainable energy infrastructure in the country, Bureau of
Energy Efficiency (BEE), a statutory body under the Ministry of Power (MoP) has been
taking many steps for conserving enery through various flagship programmes in the
areas of industries, appliances, buildings, transport, agriculture and demand side
management etc.

Closure of old polluted coal-based power plants

2701 SHRI BHASKAR RAO NEKKANTI: Will the Minister of POWER be pleased
to state:

(@ the number of old polluting coal-based power plants that have been identified
to be shut down as mentioned by the Finance Minister during the budget speech on
1st February 2020, the details thereof along with dates of shut down as decided;

(b) the number of coal-based power plants that have been given environmental
clearance during the last five years by MoEF& CC, along with the list with location and
developer information; and

(¢) the number of coal-based power plants that have been shut down during
the last five years due to environmental issues in the country, the details thereof along
with the reason for the shut downs?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): (a) and (c) Generation is a delicensed activity; and the decision to retire power
generating units is taken by the concerned utilities themselves based on techno-
commercia considerations. As per report received from the Central Electricity Authority
(CEA), 102 units of 43 Thermal Power Stations /Plants wijh capacity of 10,002.88 MW
have been retired from April 2014 till date (List is given in Statement-1 (See below) based
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on techno-commercial reasons such as age, efficiency and compliance with emission
norms etc. by the Thermal Power Plants. CEA have formed a committee to examine the
status of the remaining units of old Thermal Power Stations/Plants (as per Budget
speech dated 01.02.2020) which might not be able to meet the emission norms set by
Ministry of Environment, Forest and Climate Change (MoEF& CC) and Central Pollution
Control Board (CPCB). As per the preliminary report, 39 units of 5489 MW which have
not submitted their plan to install Flue Gas Desulphurisation (FGD) might have to be
considered for retirement if they do not take corrective actions to meet emission norms
as stipulated by MoEF& CC and CPCB.

(b) 39 coal-based power plants that have been given environmental clearance
during the last five years, as reported by MoEF&CC. The details are given in
Statement-I1.

Satement-I

List of coal-based units retired from April, 2014 onwards

(Ason 12.03.2020)

S. Name of Station/ State No. of  Unit No. Retired Retired on
No. Plant Units Capacity

(MW)
1 2 3 4 5 6 7
1 Satpura Thermal Madhya Pradesh 1 1 62.50 July,2014

Power Station

2 Amarkantak TPS Madhya Pradesh 2 3,4 240.00 04.03.2016
3 New Cossipore TPS West Bengal 4 1,2,3,4 160.00 04.04.2016
4 Panipat TPS Haryana 4 1,2,3,4 440.00 12.04.2016
5 Koradi TPS Maharashtra 4 1,2,3,4 420.00 02.08.2016
6 Chandrapur(Mah) STPS Maharashtra 2 1,2  420.00 21.10.2016
7 Parli TPS Maharashtra 1 3 210.00 21.10.2016
8 Durgapur TPS West Bengal 1 3 130.00 21.10.2016
9 Patratu TPS Jharkhand 5 1,2,3,5,8 315.00 21.12.2016
10 Santaldih TPS West Bengal 4 1,2,3,4 480.00 21.12.2016
11  Gandhi Nagar TPS Guijarat 2 1,2 240.00 12.01.2017

12  Ennore TPS Tamil Nadu 1 5 110.00 12.01.2017
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13 Chandrapura(DVC) TPS Jharkhand 1 1 130.00 17.01.2017
14  Trombay TPS Maharashtra 1 4 150.00 08.02.2017
15 DPL TPS West Bengal 3 3,4,5 220.00 20.02.2017
16 Ennore TPS Tamil Nadu 4 1,2,3,4 340.00 31.03.2017
17 Koradi TPS Maharashtra 1 5 200.00 24.04.2017
18  Chandrapur(Assam) Assam 2 1,2 60.00 18.08.2017
19 Ukai TPS Gujarat 2 1,2 240.00 18.08.2017
20 Sikka REP. TPS Gujarat 2 1,2 240.00 18.08.2017
21  Harduaganj TPS Uttar Pradesh 1 5 60.00 18.08.2017
22 Obra TPS Uttar Pradesh 2 1,2 90.00 18.08.2017
23 Bhusawal TPS Maharashtra 1 2 210.00 31.08.2017
24 Chinakuri TPS West Bengal 3 1,2,3 30.00 31.08.2017
25 Dishergarh TPS West Bengal 4 1,3,4,5 18.00 31.08.2017
26  Seebpore TPS West Bengal 4 1,2,3,4 8.38 31.08.2017
27 Chandrapura(DVC) TPS Jharkhand 1 2 130.00 04.09.2017
28 Bokaro ‘B’ TPS Jharkhand 2 1,2 420.00 04.09.2017
29 Patratu TPS Jharkhand 5 4,6,7,9&10 455.00 23.11.2017
30 Panki TPS Uttar Pradesh 2 3,4 210.00 16.03.2018
31 Obra TPS Uttar Pradesh 1 8 94.00 03.04.2018
32 Bandel TPS West Bengal 2 3,4 120.00 20.04.2018
33 Bhatinda TPS Punjab 4 1,2,3,4 440.00 31.08.2018
34 Ropar TPS Punjab 2 1,2 420.00 31.08.2018
35 Badarpur TPS Delhi 5 1,2,3,45 705.00 30.10.2018
36  Kothagudem TPS Telangana 3 3,6,8 300.00 19.03.2019
37 Korba-11 Chhattisgarh 4 1,2,3,4 200.00 13.08.2019
38 Trombay TPS Maharashtra 1 6 500.00 12.09.2019
39 Sabarmati (C Station) Gujarat 2 15,16 60.00 13.09.2019
40 Rajghat TPS Delhi 2 1,2 135.00 23.09.2019
41 Parli TPS Maharashtra 2 4,5 420.00 23.01.2020
42 D.PL. TPS West Bengal 1 6 110.00 28.01.2020
43  Kothagudem TPS Telangana 1 2 60.00 03.03.2020

ToTAL

102 10002.88
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Satement-11

List of Plants given Environment Clearance from 2015

Year 2015
Sl. No. Name of the Project Date of Issue
1 2 3
1 Dr. Narla Tata Rao Therma Power Station (Dr. NTTPS) 26.06.2015

Stage - V (1x800 MW) at Ibrahimpatnam (M), Krishna,
Andhra Pradesh Company: M/s Andhra Pradesh Power
Generation Corporation Ltd. (APGENCO)

2. Expansion by addition of 1x800 MW capacity (Stage I1) to 02.07.2015
2x800 MW (Stage-l) for imported coal-based Sri Damodaram
Sanjeevaiah Thermal Power Station at Village Nelaturu,
Tehsil Muttukuru, Sri PottiSriramulu Nellore District in
Andhra Pradesh by M/s. Andhra Pradesh Power Development
Company Limited (APPDCL).

3. Installation of 20 MW Captive Power Plant for recycle paper 22.06.2015
production at Survey No. 56/1, Village Morai, Tehsil Pardi,
District Valsad, Gujarat Company: M/s. MWV India Paperboard
Packaging Pvt. Ltd. (formerly Ruby Macons Ltd.)

4. Imported coal based Supercritical Therma Power Plant of 3960 26.6.2015
(6x660) MW at Village Layja Mota, Mandvi Taluk, Kutch District,
Gujarat Company: M/s. Nana Layja Power Co. Ltd.

5. Expansion of existing (2x150) 300 MW TPP by installation of 12.02.2015
(165+20) 185 MW Imported coal-based TPP at Meramandali,
Distt. Dhenkanal in Odisha Company: M/s. Bhushan Energy Ltd.

6. Expansion of existing 155 MW CPP by installation of (175+3x27) 12.02.2015
256 MW Imported Coal based Therma Power Plant at Meramandali,
Distt. Dhenkanal, in Odisha Company: M/s. Bhushan Steel Ltd.

7. Chhabra Second unit of Supercritical Coal-based Thermal Power 02.02.2015
Plant Stage - Il (1x660 MW - Unit-6) at Village Chowki-Motipura
at Chhabra, in Baran Distt.,, Rajasthan Company: M/s. Rajasthan
Rajya Vidyut Utpadan Nigam Ltd.

8. 2x660 MW Khargone Super Critical Thermal Power Project at Village 31.03.2015
Selda and Dalchi, Khargone District, Madhya Pradesh by
M/s. NTPC Ltd.
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1 2 3

9. Expansion of Supercritical Coal-based Kothagudem Thermal Power 16.07.2015
Station by Addition of 800 MW as Stage-VII at Village &
Tehsil Paloncha, Distt. Khammam, Telangana by M/s. Telangana
State Power Generation Corporation Ltd. (TSGENCO).

10. Expansion by addition of 6 MW Turbine to existing 60 MW 07.08.2015
CPP at Villages Govindapuram & Aminabad, Taluk & Distt.
Ariyalur, Tamil Nadu by M/s. The Ramco Cements Ltd.

11. Expansion by addition of 1x660 MW coa based Super Critical 12.05.2015
Unit at Harduagunj TPP at Kasimpur, Aligarh District, Uttar
Pradesh Company: M/s Uttar Pradesh Rajya Vidyut Nigam Ltd.

12. Environmental Clearance to Super Critical Imported Coal-based 17.06.2015
Ghatampur Thermal Power Station of 1980 (3x660) MW Capacity
at Tehsil Ghatampur, District Kanpur Nagar, Uttar Pradesh
Company: M/s. Neyveli Uttar Pradesh Power Ltd.

13. Expansion/Modernization by installation of 50 TPH FBC 22.06.2015
Boiler and 8 MW Steam Turbine Captive Power Plant at
Village Mohammad Ganj, Thakurdwara Taluk, Moradabad
District in Uttar Pradesh Company: M/s. Pasupati Acrylon Ltd.

14. Durgapur Captive Power Project-111 (2x20 MW) at Durgapur, 29.09.2015
District Burdwan, West Bengal Company: M/s. NTPC-SAIL
Power Company Private Ltd.

Year 2016
S. No. Name of the Project Date of Issue
1 2 3
15. 2,000 MW Gas-based Combined Cycle Power Plant (CCPP) 29.09.2016
at Village Godhra, Kutch Distt, Gujarat by M/s. Nana Layja
Power Co. Ltd.
16. 4,000 MW (6x660 MW) Coal-based Ultra Mega Power Project 17.10.2016

(UMPP) near Bhedabahal Village, Sundergarh Tehsil, District
Sundergarh, Odisha by M/s. Odisha Integrated Power Ltd.

17. Expansion by addition of 1x800 MW (Stage-Il1), North 20.01.2016
Chennai TPP at Villages Ennore & Puzhudivakkam, Taluk Ponneri,
District Thiruvallur, Tamil Nadu by M/s. Tamil Nadu
Generation & Distribution Corporation Ltd. (TANGEDCO).

18. 2x660 MW Supercritical coal based Thermal Power Plant at 31.03.2016
Villages Ottapidaram & Sillanatham, in Ottapidaram Taluk,
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10.

20.

21.

22.

22.

in Thoothukkudi Distt., Tamil Nadu.Company: M/s. KU
Thermal Power Pvt. Ltd.

2x800 MW Uppur Supercritical Thermal Power Plant at Villages 18.05.2016
Uppur, Valamavoor & Thiruppalaikudi, Tehsil Tiruvadanai, District
Ramanatahapuram, Tamil Nadu Company: M/s. Tamil Nadu

Generation & Distribution Corporation Ltd. (TANGEDCO).

Addition of 6 MW Turbine to existing 2x18 MW Captive 04.07.2016
Power Plant (CPP) of Alathiyur Cement Plant at Village

Alathiyur, Taluk Sendurai, District Ariyalur, Tamil Nadu

Company: M/s. The Ramco Cements Ltd.

Expansion of Ramagundam STPP by addition of 2x800 MW 20.01.2016
(Stage-1V, Telangana STPPR, Phase-l) at Village & Mandal
Ramagundam, District Karimnagar, Telangana by M/s. NTPC Ltd.

Expansion of Obra TPP by addition of 2x660 MW at Obra, 21.06.2016
Tehsil Robertsganj, District Sonebhadra, Uttar Pradesh by
M/s. Uttar Pradesh Rajya Vidyut Utpadan Nigam Ltd. (UPRVUNL).

2x660 MW Coal-based Thermal Power Project near village 26.10.2016
Malwan, District Etah, Uttar Pradesh by M/s. Jawaharpur

Vidyut Utpadan Nigam Ltd. ()VUNL).

Year 2017

. No.

Name of the Project/ Locations/ Developers Date of
Issue of EC

2 3

23.

24.

25.

26.

2x660 MW Coal-based Supercritical Buxar Thermal Power 28.2.2017
Project (BTPP) at near Village Chausa, District Buxar, Bihar by
M/s. SIVN Thermal Pvt. Ltd.

4x270 MW (1080 MW) Coal-based Bhadradri Thermal Power 15.3.2017
Station (BTPS) at Villages Ramanujavaram, Eddulabayyaram

& Seetharampuram, Mandals Manuguru & Pinapaka, District

Bhadradri Khothagudem (Erstwhile Khammam dist.), Telangana

by M/s. Telangana State Power Generation Co. Ltd.

5x800 Supercritical Coal-based Thermal Power Project at 29.6.2017
Veerlapalem Village, Damaracherla Mandal, District Nalgonda,
Telangana by M/s. Telangana State Power Generation Co. Ltd.

2x660 Coal-based Khurja Super Thermal Power Project at 30.3.2017
Villages Dushhara Kherli, Jahanpur, Naiphal and Rukanpur in
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1 2 3

Khurja Taluk, Bulandshahar Distt., Uttar Pradesh by
M/s. THDC India Ltd..

27. 1x660 MW Coal-based Supercritical Panki Extension Power 29.6.2017
Project at Panki, Distt. Kanpur, Uttar Pradesh M/s. Uttar
Pradesh Rajya Vidyut Utpadan Nigam Ltd.

28. Expansion by addition of 2x800 MW (Phase-11) coal-based TPP 01.08.2107
at Padubidri Industrial Area in Villages Yellure and Santhru,
Tehsil & District Udupi, Karnataka by M/s. Udupi Power Co. Ltd.

29. 1,600 (2x800) MW Godda Thermal Power Project at Villages 31.8.2017
Motia, Gangta & Gaighat, Tehsils Godda & Poraiyahaat,
District Godda, Jharkhand by M/s Adani Power (Jharkhand) Ltd.

30. Patratu Super Thermal Power Project, Phase-l (3x800 MW) at 07.11.2017
Patratu, District Ramgarh, Jharkhand by M/s. Patratu
Vidyut Utpadan Nigam Ltd.

Year 2018

Sl. No. Name of the Project Date of Issue

3L Proposed 200 MW (1x135 MW and 1x65 MW) Coal-based 24.04.2018
Thermal Power Project at Pedaveedu Village, Mattampalli Mandal,
Nalgonda District, Telangana State by the M/s. M.G Power
Projects Limited.

32. Proposed 25 MW Municipal Solid Waste-based Thermal 26.7.2018
Power Plant (Waste to Energy) at Tehkhand, Okhla, South East
Delhi, New Delhi byM/s. Tehkhand Waste to Electricity Project Ltd.

33. 2x660 MW (Stage-111, Expansion) Coal based Ultra Supercritical 12.9.2018
Talcher Thermal Power Project, Near Talcher Town, Tehsil
Talcher Sadar, Angul District, Odisha by M/s. NTPC Ltd.

34. Proposed expansion of 2x660 MW Supercritical Lignite-based 29.10.2018
Thermal Power Project at Villges Mudanai, Kunakurichi, Uthangal,
Tehsil Vridhachalam, District Cuddalore, Tamil Nadu by
M/s. NLC India Ltd.

Year 2019

Sl. No. Name of the Project Date of Issue

35. Proposed 21 MW Municipal Solid Waste-based Power Plant 11.01.2019
at Villages Kolua Khurd, Adampur Chhavani, Phanda Block,
Huzur Tehsil, Bhopal District by M/s. Bhopal Municipal Solid
Waste Pvt. Ltd.
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Sl. No. Name of the Project Date of Issue

36. Modernization & Expansion in Power Plant from 125.3 MW to 03.01.2019
141 MW (15.7 MW) at Tehsil - Ladpura, District - Kota,
Rajasthan by M/s. DCM Ltd.

37. 1x660 MW Ennore Supercritical Thermal Power Project 12.12.2019
(Expansion), Village Ernavur, District Ennore, Tamil Nadu
by M/s. Tamil Nadu Generation and Distribution Corporation
Ltd. (TANGEDCO).

38. 3x800 MW Coal-based Supercritical Therma Power Project 10.12.2019
(Greenfield) at Village Annupurna Khamar, Taluk Kamakhyanagar,
Dhenkanal District, Odisha by M/s. Odisha Thermal Power Co. Ltd.

39. 1x800 MW Supercritical Coal-based Singareni Thermal Power 18.12.2019
Plant (Expansion from 2x600 MW to 2000 MW) at Pegadapalli
Village, Jaipur Mandal, Mancherial District, Telangana by
M/s Singareni Collieries Company Ltd.

National e-mobility programme
2702. SHRI SANJAY SETH: Will the Minister of POWER be pleased to state:

(@ whether Government isimplementing National e-mobility programme and if
so, the achievements made so far;

(b) whether Energy Efficiency Services Limited has signed a Memorandum of
Understanding with Bharat Heavy Electricals Limited to set up a network of Public
Charging Infrastructure for electric mobility at various highways across the country;
and

(c) if so, the details thereof and the terms and condition of the MoU?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): (a) As a part of the National Electric Mobility Mission Plan 2020 (NEMMP),
Department of Heavy Industry, Ministry of Heavy Industries and Public Enterprises,
Government of India have formulated a Scheme namely Faster Adoption and
Manufacturing of (Hybrid &) Electric Vehicles in India (FAME India) Scheme. The
Phase-| of this Scheme wasiinitially launched for a period of 2 years, commencing from
1st April, 2015, which was subsequently extended from time to time and the last
extension was allowed up to 31st March, 2019. The achievements made are as under:-

In the first phase of the scheme, about 2.8 lakh hybrid and electric vehicles were
supported by way of demand incentive at a cost of about ¥359 crore, 425 electric and
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hybrid buses at a cost of ¥300 crore and 500 charging stationg/infrastructure at a cost
of about ¥43 crore, were sanctioned. Under Phase |1 of FAME, about 15878 e-vehicles
were supported by way of demand incentive at a cost of ¥50 crore till date. In addition,
5595 e-buses involving incentive of ¥2800 crore and 2636 e-vehicles charging stations
with incentive amounting to ¥500 crore were a so sanctioned. Besides, Energy Efficiency
Service Limited (EESL), ajoint venture company of PSUs under Ministry of Power and
NTPC, aPSU under Ministry of Power, have set up 68 and 72 number e-vehicle charging
stations respectively. EESL has also completed the process of procuring 10,000 e-cars
and deployed 1514 e-cars in Government organizations, besides setting up 488 captive
chargers for these vehicles.

(b) and (c) EESL has signed a Memorandum of Understanding (MoU) with Bharat
Heavy Electricals Limited (BHEL) to set up a network of public charging infrastructure
for electric mobility at various highways across the country.

As per thisMoU, EESL will make the entire upfront investment on services, along
with the operation and maintenance of the public charging infrastructure, while BHEL
will offer complete Engineering, Procurement and Commissioning (EPC) solutions from
concept to commissioning. The MoU covers collaboration for identifying, planning,
development and installation of charging stations at suitable locations.

Completion of hydro power projectsin North Eastern States
2703. SHRI SANJAY RAUT: Will the Minister of POWER be pleased to state:

(@ whether it is a fact that nearly 103 private hydro power projects failed to
takeoff in Arunachal Pradesh totaling about 35 gigawatts (GW) and are till to take off
despite Government's Act East Policy focus;

(b) if so, the details thereof and the reasons for the delay;

(¢) the current status of Subansiri hydroelectric project and reasons for the
delay;

(d) the details of steps taken by Government since 2014 for completion of the
various hydro projects in North-East; and

() whether Government has planned any action plan for early completion of
hydro projects in North-East, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): (a) and (b) State Government of Arunachal Pradesh had allotted 103 hydropower
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projects of above 25 MW capacity to various developers of which 92 hydropower
projects were allotted to the private sector. Of the 103 projects, 2 projects of 515 MW
alotted to NEEPCO, a CPSU, have been commissioned. 2 out of 4 units of 600 MW
Kameng Hydro Electric Project of NEEPCO have also been commissioned and the
remaining 2 units are due for commissioning in early part of next financial year. Subansiri
Lower Project (2000 MW) allotted to NHPC is under construction and is scheduled for
commissioning in 2023-24.

Of the 92 private sector projects, construction of Gongri HE project (144 MW) has
started but, presently, it is stalled due to financial issues of the developer and the
allotment has subsequently been terminated by Govt. of Arunachal Pradesh. DPRs have
been concurred for 14 projects of 13,518 MW by CEA and for 7 projects of 397 MW
by the State Government. 11 projects of 1181 MW have been dropped after Basin
studies etc. The State Government is reviewing the progress of all the projects and
allotment of the projects, where no progress has been made by the developers, is being
terminated. As on date, allotment of 16 projects of total capacity of over 4000 MW has
been terminated. Hydropower projects have long gestation period as processes like
land acquisition, resettlement & rehabilitation, environmental and forest clearances etc.
take severa years.

() The current status of Subansiri Lower hydroelectric project (8x250=2000
MW), and the reasons for delay is given in Statement (See below).

(d) and () A number of steps have been taken by Government since 2014 for
completion of the various hydro projects in the North-East, which include revival of
many stalled projectsviz., Teesta - 111 (1200 MW), Subansiri Lower (2000 MW), Teesta
- VI (500 MW) and Rangit - IV (120 MW). Further, Pre-investment approval has been
accorded for India's largest hydropower project i.e. Dibang Multipurpose project (2880
MW) of NHPC in Arunachal Pradesh. In order to promote hydropower sector in view
of the various challenges faced by it, the Union Cabinet, in March 2019, approved
various measures, viz, (i) Declaring Large Hydropower Projects (> 25 MW projects) as
Renewable Energy Source, (ii) Hydropower Purchase Obligation (HPO) as a separate
entity within Non-solar Renewable Purchase Obligation (RPO) for new projects
commissioned and for the untied capacity of earlier projects, (iii) Tariff Rationalisation
measures, (iv) Budgetary Support for Enabling Infrastructure, i.e., roads/ bridges and
(v) Budgetary Support for Flood Moderation. These measures would promote
hydropower sector in the entire country including the North East.

Ministry of Power have issued guidelinesin Nov. 2019 to reduce incidents of time
and cost overrun which inter alia includes introduction of e-diary, enhanced delegation
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of powers at project level, time-bound decision making and making top management
accountable for delays etc. Also regular meetings are taken by Central Electricity
Authority (CEA) and Ministry of Power to review the progress of the projects, identify
the constraints areas and facilitate resolution of issues affecting the progress of the
hydropower projects.

Statement

Satus of Subansiri Lower HEP (8x250=2000 MW) being executed bv NHPC Ltd.
in Arunachal Pradesh, as on 29.02.2020

Dam (116m high and 217m long):- Dam concreting 53.42% & Intake concreting 96%
completed.

e Head Race Tunnel (9.5m diameter):- 98% heading excavation, 73.65% benching
excavation & 56.80% concrete overt lining completed.

e Surge Tunnel (28x 19 x 62m deep oval shaped x 8 nos.):- Heading excavation
86.40% & benching excavation 12% completed.

e Pressure Shaft (8m dia.):- Vertical PS slashing 199m (51.82%) out of 384m.

e Power House (285m x 61m x 64m size):- Excavation almost completed & concreting
35% completed

. Electro Mechanical Works:-

- Unit-1: Elbow Erection (1 to 6) and Turbine Stay Ring and Spiral Case
erection completed.

- Unit-2: Elbow Erection (2 to 6) and Turbine Stay Ring and Spiral Case
erection completed.

*  Hydro Mechanical Works:

- FErection of Diversion Tunnel Gates: 51.80% completed. Erection of Intake
Gates: 8% completed.

- Out of total 1594m, 293m pressure shaft steel liner erected.
. Project is now scheduled to be commissioned by September, 2023.
Reasons for delay in execution of Subansiri Lower HEP

e Delay in transfer of the forest land.
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e Disruption of works by locals at Arunachal Pradesh side.
e Slope failure in the Power House in Jan., 2008.

e Damage to the bridge on Ranganadi river.

¢ Change in design of surge shafts to surge tunnels.

e Construction activities were stalled due to agitation by activists in Assam
December, 2011.

¢ Hon'ble NGT stayed recommencement of work vide order dated 11.12.2015.

However, Hon'ble NGT, vide its order dated 31.07.2019, has dismissed the
applications and the construction work has resumed w.e.f 15.10.2019 and isin progress.

Penal action against power plantsfor not obliging
to environmental provisions

2704. SHRI BHASKAR RAO NEKKANTI: Will the Minister of POWER be pleased
to state:

(@ the number of power plants that have been penalised by environmental
compensation and shut downs for not complying with the timeline for reducing pollution
under MoEF& CC notification [S.0.3305(E)] dated 7th December, 2015;

(b) thedetails of actions taken against the power plants showing non-compliance
to the timeline provided under MoEF& CC natification (S.0.3305(E)} dated 7th December,
2015 to install Flue Gas Desulfurisation (FGD) till now, power plant-wise; and

() whether pena actions have not been taken on such non-complying power
plants as mentioned above, if so, the reason therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): (a) to (c) Ministry of Environment, Forest and Climate Change (MoEF& CC)
notified new environmental norms for Particulate Matter, Sulphur Oxides (SOx), Nitrogen
Oxides (NOx), Water consumption and Mercury, for Thermal Power Plants (TPPs) on
7th December, 2015. In order to ensure uninterrupted power supply position in the
country, a phased implementation plan (to be implemented by 2022) for installation of
Flue Gas De-Sulphurization (FGD) in plants for a capacity of 1,61,402 MW and
upgradation of Electrostatic Precipitator in plants for a capacity of 64,525 MW was
prepared by Central Electricity Authority (CEA) in consultation with the stakeholders
and this plan was submitted to MoEF& CC on 13.10.2017.
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Accordingly, on the directions of MOoEF&CC, Central Pollution Control Board
(CPCB) issued directions under section 5 of Environment (Protection) Act, 1986 to
TPPs. CPCB has informed that those TPPs which fail to comply with new emission
norms by the specified timelines are considered to be non-complying and are liable for
penal action including closure of the plant and imposition of Environmental
Compensation.

CEA has also sent letters to Thermal Power Stations for strict compliance of
existing Environment norms within the stipulated time given by MoEF& CC/CPCB. So
far, CPCB hasissued show cause notice on 31.01.2020 under Section 5 of Environment
(Protection) Act, 1986 to 31 units of 14 TPPs as to why non-complying units of the
plant should not be closed and Environmental Compensation be imposed for continuing
non-compliance of CPCB directions. List of these 14 Thermal Power Plantsis givenin
Statement-1 (See below).

Further, CPCB has issued directions/show cause notice for closure under Section
5 of Environment (Protection) Act, 1986 on 26.02.2020 to 11 units of 4 TPPs. List of
these four Thermal Power Plants is given in Statement-I1.

Statement-|

Plants for not obliging to environmental provisions list of Thermal Power Plants
issued with Show Cause Notice by CPCB on 31.01.2020

Sl. No. Thermal Power Plant Unit No.
(Capacity
in MW)

1 2 3

1 Vizag Hinduja TPP, HNPCL, Visakhapatham, Andhra Pradesh 2(520)

2 Sri Damodaram Sanjeevaiah TPP, APPDCL, SPSR Nellore,
Andhra Pradesh 2(800)

3 Aravalli Power Corporation Limited (Indira Gandhi STPP), 1(500), 2(500),
NTPC, Jhgjjar, Haryana 3(500)

4 Panipat Thermal Power Station, HPGCL, Panipat, Haryana 6 (210), 7 (250),
8(230)

5 Deen Bandhu Chhotu Ram TPS, HPGCL, Yamunanagar, 1(300), 2 (300)
Haryana

6 Rajiv Gandhi TPP, HPGCL, Hisar, Haryana 1(600), 2(600)
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1 2 3
7. Rajpura Thermal Power Plant, Nabha Power Ltd., 1(700), 2(700)
Patiala, Punjab
8 Talwandi Sabo Power Ltd., Mansa, Punjab 1(660), 2 (660),
3(660)
9 Guru Hargobind Singh TPS, PSPCL, Lehra Mohabbat, 1(210), 2 (210),
Bhatinda, Punjab 3(250), 4 (250)
10. Singareni Thermal Power Project, SCCL, Adilabad, Telangana 1 (600), 2(600)
1 Kothagudem (New) Thermal Power Station, TSGENCO, 11 (500)
Khammam, Telangana
i North Chennai Thermal Power Station-11, TANGEDCO, 1(600)
Chennai, Tamil Nadu
13. National Capital Thermal Power Station, NTPC Dadri, 3(210), 4 (210),
Gautam Budh Nagar, U.P. 5 (490), 6 (490)
14. Harduaganj Thermal Power Station, UPRVUNL, Aligarh, U.P.  8(250), 9(250)
Total 31 Units (13,830 MW)
Statement-I|

Plants for not obliging to environmental provisions

List of Thermal Power Plants issued with directions by CPCB on 26.02.2020

Sl. No. Thermal Power Plant Unit No.
(Capacity in MW)

1 Guru Gobind Singh TPS, PSPCL, Ropar, Punjab 3(210), 4(210)
5(210), 6(210)
2 Chandrapura TPS, DV C, Chandrapura, Jharkhand 3(130)
3 Kothagudem TPS (Stage I-1V), TSGENCO, Kothagudem, 1(60), 2(60)
Telangana 4(60), 5 (120)
7(120)
4 Harduaganj Thermal Power Station, UPRVUNL, Aligarh, U.P. 7(205)
ToTAL 11 units

(1495 MW)
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Power demand growth in villages

2705. SHRI M.P. VEERENDRA KUMAR: Will the Minister of POWER be pleased
to state:

(@ whether the villages across the country are experiencing a huge growth in

their electricity demand;
(b) if so, the details thereof, State-wise; and

() whether Government has taken steps to increase production of electricity

through various sources including atomic energy, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJKUMAR
SINGH): (8) and (b) Based on the reports submitted by the States, all the inhabited
Census 2011 villages across the country stand electrified on 28.04.2018. No specific
information is available with regard to electricity demand of the villages. However, the
growth in energy supplied during 2017-18 and 2018-19 vis-a-vis the previous years was
6.1% and 5.2% respectively. The State-wise growth in energy supplied during 2017-18
and 2018-19 is given in Statement (See below).

() Thefollowing measures are taken by Government of Indiato increase power

production:

(i) Thermal and hydro power plants are at various stages of construction in the

country;

(i) 1,700 MW of nuclear power project are in an advanced stage of planning;

and

(i) The Government has a target of 1,75,000 MW installed capacity from
renewable sources, including solar, wind, biomass and small hydro; out of
which 86,759 MW have been installed and 33,720 MW are under

installation.



Statement

Details of growth in energy availability during 2017-18 over 2016-17

2017-18 2016-17 Growth/Variance
Region/States Energy Energy Surplug/ Deficit (-) Energy  Energy Surplug/ Deficit ()  Growth  Growth
Require-  Avail- Require-  Avail- inReq. inAuvall.
ment ability ment ability
MU MU MU % MU MU MU % MU MU
1 2 3 4 5 6 7 8 9 10 n
Chandigarh 1610 1601 9 -05 1645 1645 0 00 -21% -26%
Dehi 31826 31806 -19 01 30830 3079 31 01 32% 33%
Haryana 50775 50775 0 00 483H4 4884 0 00 38% 38%
Himachal Pradesh 939 9346 53 -06 8832 8779 54 -06 6.4% 6.5%
Jammu and Kashmir 18308 15050 -3759 -200 17397 1419% -3201 -184 81% 6.0%
Punjab 54812 54812 0 00 53098 53098 0 00 32% 32%
Rajasthan 71194 70603 -501 -08 67838 67417 -421 -06 49% 47%
Uttar Pradesh 120052 118303 -1749 -15 107569 105700 -1869 -17 11.6% 11.9%
Uttarakhand 13457 13426 31 02 13070 12987 -8 06 3.0% 34%
Northern Region 371934 365723 -6211 -17 349172 343513 -5659 -16 6.5% 6.5%
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Chhattisgarh 25916 25832 -3 03 23790 23699 51 02 91% 9.0%
Gujarat 109984 109973 -12 00 103704 103703 1 00 6.1% 6.0%
Madhya Pradesh 69925 69925 0 00 65760 65759 0 00 6.3% 6.3%
Maharashtra 149761 149531 -230 02 13924 139229 -65 00 75% 14%
Daman and Diu 534 534 0 00 2397 2397 0 00 5.7% 5.7%
Dadra and Nagar Haveli 6163 6163 0 00 6021 6021 0 00 24% 24%
Goa 4117 4117 0 00 4321 4318 2 -01 -4.7% -4.7%
Western Region 368405 368080 -326 01 345247 45127 -120 00 6.7% 6.7%
Andhra Pradesh 58384 58283 -% 02 54301 54257 -44 01 75% 14%
Telangana 60319 60235 83 01 5302 53017 -12 00 137%  136%
Karnataka 67869 67701 -168 02 66900 66538 -362 05 14% 17%
Kerda 25002 24917 -8 03 24297 24261 37 02 2.9% 2.7%
Tamil Nadu 106006 105839 -166 02 104511 104488 -24 00 14% 1.3%
Puducherry 2663 2661 -7 -03 2548 2546 2 -01 4.7% 45%
L akshadweep a7 vivg 0 00 48 48 0 00 -27% 2%
Southern Region 320248 319642 -606 02 305586 305107 -480 02 4.8% 4.8%
Bihar 27019 26603 -A17 -5 25712 25131 -580 23 5.1% 5.9%
DVC 21549 21373 -176 08 18929 18790 -138 07 138% 137%
Jharkhand 7907 7753 -154 -19 7960 7906 53 07  -07% 1%
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1 2 3 4 6 7 8 10 u
Odisha 28802 28706 -96 03 26759 26756 -3 00 7.6% 7.3%
West Bengal 50760 50569 -191 04 47949 47809 -140 -03 59% 58%
Skkim 485 484 0 -01 474 474 0 00 2.2% 21%
Andaman-Nicobar 328 29 -29 -89 240 180 -60 -250 368%  66.2%
Eastern Region 136522 135489 -1034 -08 127783 126868 -916 -07 6.8% 6.8%
Arunachal Pradesh 0 788 -10 -13 728 713 -15 21 9.7% 10.6%
Assam NA 8779 -315 -35 021 8692 -329 -36 0.8% 1.0%
Manipur 874 827 -46 -53 04 738 -26 34 144% 121%
Meghalaya 1557 1553 -3 -02 1714 1714 0 00 -92% -94%
Mizoram 497 488 9 -1.7 513 499 -13 -26 -31% -2.2%
Nagaland A 774 -20 -25 78 743 -15 -19 4.7% 4.2%
Tripura 2602 2553 -49 -19 1642 1621 -2 13 584%  57.5%
North-Eastern Region 16216 15763 -453 -28 15140 14720 -420 -28 7.1% 7.1%
ALL INDIA 1213326 1204697 -8629 07 1142029 1135334 -7595 -0.7 6.2% 6.1%

Note: Lakshadweep and Andaman and Nicobar Islands are stand-alone systems, power supply position of these, does not form part of regional requirement and

availability.
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Region/States 201819 2017-18 Growth/Variance
Energy Energy Surplus Deficit (-) Energy  Energy Surplug/ Deficit () Growth  Growth
Require-  Avail- Require-  Avail- inReg. inAuvail.
ment ability ment ability
MU MU MU % MU MU MU % MU MU
1 2 3 4 5 6 7 8 9 10 n
Chandigarh 1571 1571 0 00 1610 1601 9 -05 -24% -1.9%
Dehi 3229 32282 -17 01 31826 31806 -19 01 15% 15%
Haryana 53665 53665 0 00 50775 50775 0 00 57% 57%
Himachal Pradesh 9850 %618 232 24 939 9346 53 06 48% 2.9%
Jammu and Kashmir 18983 15616 -3372 -178 18308 15050 -3759 -200 10% 3.8%
Punjab 55328 55315 -13 00 54812 54812 0 00 0.9% 0.9%
Rajasthan 79815 79626 -189 02 7% 70603 591 08 121% 128%
Uttar Pradesh 117133 116149 934 -08 120052 118303 -1749 -15 -24% -1.8%
Uttarakhand 13845 13753 2 07 13457 13426 31 02 2.9% 24%
Northern Region 382493 37759% -4898 13 371934 365723 -6211 -1.7 2.8% 32%
Chhattisgarh 26471 26417 ! 02 25916 25832 -3 03 21% 2.3%
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1 2 3 4 6 7 8 10 n
Gujarat 116372 116356 -15 00 109984 109973 -12 00 58% 58%
Madhya Pradesh 76056 7604 2 00 69925 69925 0 00 8.8% 8.8%
Maharashtra 158295 158157 -137 -01 149761 149531 -230 -02 57% 58%
Daman and Diu 2558 2558 0 00 2534 2534 0 00 1.0% 1.0%
Dadra and Nagar Haveli 6303 6302 0 00 6163 6163 0 00 2.2% 2.2%
Goa 4295 4292 -3 -01 4117 4117 0 00 4.3% 4.2%
Western Region 390349 390136 -212 -01 368405 368080 -326 -01 6.0% 6.0%
Andhra Pradesh 63861 63804 -58 01 5834 58288 -%6 -02 94% 95%
Telangana 66489 66427 -62 -01 60319 60235 -83 -01 10.2% 10.3%
Karnataka 71764 71695 -89 -01 67869 67701 -168 -02 57% 59%
Kerda 25016 24898 -118 -05 25002 24917 -85 -03 01% -01%
Tamil Nadu 100482 109380 -102 -01 106006 105839 -166 -02 3.3% 3.3%
Puducherry 2766 27% -10 -03 2663 2661 -7 -03 3.7% 3.6%
L akshadweep 46 46 0 00 47 47 0 00 -0.8% -0.8%
Southern Region 339377 338960 -417 -01 320248 319642 -606 -02 6.0% 6.0%
Bihar 30061 20825 -236 -08 27019 26603 -417 -15 11.3% 12.1%
DvC 22745 22372 -372 -16 21549 21373 -176 -08 55% 4.7%
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Jharkhand 8737 8490 -247 -28 7907 7753 -154 -19 10.5% 95%
Odisha 32145 32115 -0 01 28302 28706 96 03 16% 119%
West Bengal 51471 51287 -184 -04 50760 50569 -191 -04 14% 14%
Skkim 527 527 0 01 48 484 0 01 88% 8.8%
Andaman and Nicobar Islands 346 33 -23 -6.7 328 29 -29 -89 54% 80%
Eastern Region 145686 144616 -1070 07 13652 13489 -1034 -08 6.7% 6.7%
Arunachal Pradesh 869 859 9 -11 709 788 -10 -13 8.7% 9.0%
Assam 9566 9233 -328 -34 90A 8779 -315 -35 5.2% 5.2%
Manipur 03] 8% -10 -1.2 874 87 -46 -53 36% 81%
Meghalaya 1957 1956 2 01 1557 1553 -3 02 257% 5%
Mizoram 43 635 8 -12 497 488 9 -7 294% 30.1%
Nagaland 883 7% 93 -105 74 774 -20 -25 11.9% 2%
Tripura @ 1863 1841 -2 -12 2602 2553 -49 19 -284% -271.9%
North-Eastern Region 16691 16219 472 -28 16216 15763 -453 -28 2% 2%
All India 1274595 1267526 -7070 -0.6 1213326 1204697 -8629 -0.7 5.0% 5.2%

Note: Lakshadweep and Andaman and Nicobar Islands are stand-alone systems, power supply position of these, does not form part of regional requirement and
availability.
@ Excludes energy exported to Bangladesh.
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Gender imbalancein R& D sector

2706. SHRI SANJAY SINGH: Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(@ whether it is afact that there are only 15 per cent women out of the total
Indian Research and Development workforce due to lack of practical knowledge for
students;

(b) the reasons behind this huge gender imbalance in the field; and

(c) the steps taken by Government to provide better experiment facilities and
financial support to emerging women scientists?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN): (a)
According to available official statistics, there are 39,389 women scientists directly
engaged in R& D activities at various Research and Development (R& D) establishments.
Their percentage is 13.91% among total number of scientists working in these
organisations. However, lack of practical knowledge for students is not the actual
reason for gender imbalance.

(b) There are severa reasons behind huge gender imbalance in Science and
Technology (S&T) field. These are mainly related to familial issues like marriage, family
responsibility, relocation due to transferable job of spouse etc. Some of these reasons
also lead to dropout from higher studies, career break, overage for scientific jobs and
prolonged absence from place of work or even resignation from the job.

(c) The Government has several programmes to provide experiment facilities
and financial support to emerging women scientists. To develop infrastructure and
state-of-the art research facilities in women universities, the Department of Science and
Technology (DST) has a dedicated programme known as "Consolidation of University
Research for Innovation and Excellence in Women Universities (CURIE)". There are
other programmes of DST viz. Fund for Improvement of S&T infrastructures in
Universities and Higher Educational institutions (FIST), Promotion of University
Research and Scientific Excellence (PURSE), Sophisticated Analytical Instrument Facility
(SAIF) which also provide support for development of research infrastructure to academic
ingtitutions. The realm of the FIST has benefitted about 56 Women's PG Colleges
across the country covering most States.
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In addition to this, the DST has different programmes under "Knowledge
Involvement in Research Advancement through Nurturing (KIRAN)" Scheme to provide
financial support to emerging women scientists. ""Women Scientists Scheme (WOS)'
under KIRAN provides career opportunities including fellowships to unemployed women
scientists and technologists, especially those who had a break in career. Further, Indo-
US Fellowship for Women in STEMM (Science, Technology, Engineering, Mathematics
and Medicine) encourages women scientists and technol ogists to undertake international
collaborative research in premier institutions in USA.

DST has also started a new scheme "Vigyan Jyoti" for girl students of Class
9-12 to encourage them to pursue education and career in science and technology
particularly in the areas where women are under-represented. During 2019-20, Phase-
1 of Vigyan Jyoti is started in 50 districts of the country.

The Department of Biotechnology (DBT) is also implementing 'Biotechnology
Career Advancement and Re-orientation Programme (BioCARe)' to encourage women
scientists in Biotechnology research. Similarly, Indian Council of Medica Research
(ICMR) aso has 'Biomedical Research Career Programme’ for women scientists. Further,
University Grants Commission (UGC) also has 'Post-Doctoral Fellowship for Women' to

provide financial support to emerging women scientists.

Climate modelling resear ch and climate science

2707. SHRI JOSE K. MANI: Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(@ whether aquantum increase in climate modelling research and climate science

has been observed; and

(b) the stepstaken to address gaps in regular data on climate, natural ecosystems,
soils, water from different sources, agricultural productivity and inputs and socio-
economic parameters, as pointed out by the Indian Network for Climate Change

Assessment?

THE MINISTER OF SCIENCEAND TECHNOLOGY (DR. HARSH VARDHAN): (a)
and (b) Yes, Sir. There has been a quantum increase in climate modelling research and
climate science in recent years in the country. The Government has taken several steps
to address gaps in regular climate related data. As part of work assigned to Six Thematic
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Task Forces under National Mission on Sustaining the Himalayan Ecosystem, database
and monitoring mechanisms have been developed in the areas of Himalayan agriculture;
micro flora and fauna and wild life; forest resources and plant diversity; natural and
geological systems and water resources including glaciers. As part of State Climate
Change Cells (SCCCs) in 25 States and Union Territories, district level vulnerability
assessments have been undertaken for which all SCCCs have developed requisite
database.

India Meteorological Department (IMD) has been carrying out India specific
climate related activities like climate monitoring and analysis, climate data management,
climate research and climate prediction. IMD is bringing out climate diagnostic bulletins
and climate data products for the user community. IMD has a long time series of
various climate data meticulously preserved at the National Data Centre (NDC).

Schemes undertaken by the Ministry

2708. SHRI PARIMAL NATHWANI: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(@ the details of amounts released under different schemes/projects of the
Ministry to Jharkhand and Gujarat;

(b) the details of schemes/projects;

() the schemes/projects for which work has been completed or yet to be
completed; and

(d) the reasons for not completing the works?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN): (a)
The amounts released by the Ministry under the schemes to the State of Gujarat and
Jharkhand during Financial year 2019-20 is given in the table below:—

Z in lakh)

Sl. No. Ministry State - State-
Gujarat  Jharkhand

1 Ministry of Science and Technology 6852.09 482.79
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(b) The Ministry implements schemes for R& D projects under which, financial
support is extended to investigators and institutions related to development of Science
and Technology including fundamental research through competitive grant mechanism
in al the StatesyUTs. This includes support to:—

- Scientists and Researchers for investigator centric research proposals in the
area of Clean Energy Research Initiative, Solar Energy Research Initiative,
Bio-Methanation of Coa mill and Coal washery rejects, Climate Change
Programme, Global Innovation and Technology Alliance, National Spatial
Data Infrastructure, Natural Resources Data Management System, Indo-
German Research and Development Programme.

- Strengthening Science and Technology (S&T) infrastructure in Universities
and Institutions of Higher Learning through Fund of Improvement of S&T
Infrastructure in Universities and other Higher Educational Institutions (FIST).

- Promoting and Accelerating Young and Aspiring Innovators and Start-ups
S&T Entrepreneur-in-Residence, New generation Innovation and
Entrepreneurship Development Centre, Innovation-Science and Technology
based Entrepreneurship Development, NIDHI-Seed Support System,
Technology Business incubators and Research Park.

- Empowering women and weaker sections of the society through science.
Scheduled Caste Sub-Plan (SCSP), Triba Sub-Plan (TSP) and Scheme for
Young Scientists and Technologists (SY ST).

- Support to State S&T Councils for development of S& T ecosystem and
addressing location specific S& T Challenges in the States.

- Implementing MANAK (Million Minds Augmenting National Aspiration and
Knowledge) award scheme under flagship programme Innovation in Science
Pursuit for Inspired Research (INSPIRE) to attract young students to make
career in Science. More than one million children in the country have
benefited from the Scheme. In addition, INSPIRE internship, Scholarship for
Higher Education (SHE), INSPIRE Fellowship, INSPIRE Faculty Fellowship

programmes are implemented.

- Support to aided institution National Innovation Foundation, Ahmedabad,
Gujarat.



386 Written Answers to [RAJYA SABHA] Unstarred Questions

©

Research and Development projects and schemes under the areas of Animal
Biotechnology, Basic Research in Modern Biology, Energy Biosciences -
Biofuels, Environmental Biotechnology, Biomedical Engineering (Medical
Devices, Diagnostics and Implants), Non-Infectious Diseases, Stem Cell
Biology, Human Genetics and Genome Analysis, Neuroscience, Nanoscience

and Nanotechnology Application.

Biotechnology Career Advancement and Re-orientation Programme
(BioCARe) targeted towards Career Development of employed/unemployed

women scientists.

Biotechnology Industry Research Assistance Council (BIRAC) has also
supported Public-Private Partnership schemes such as the Biotechnology
Industry Partnership Program (BIPP) and Small Business |nnovation Research
Initiative (SBIRI) to encourage/support academia to develop technology/

product of societal/national importance (upto proof-of-concept stage).

Implementing schemes such as Promoting Innovations in Individuals, Start-
Ups and MSMEs (PRISM scheme) supports individual innovators for

converting ideas into demonstrable working models.

Patent Acquisition and Collaborative Research and Technology Development
Policy (PACE Scheme) supports development and demonstration of

indigenous product/process technologies.

Access to Knowledge (A2K+ scheme) supports Industrial technology related
studies and Building Industrial Research and Development and Common
Research Facility (BIRD-CRF scheme) supports establishment of Centersin
Institutions for creating R&D infrastructure for promoting Industrial R& D

and Innovation.

Schemes/Projects are generally completed on time and funds allocated are

also timely utilised by the project implementing grantee institutions. Progress of the

schemes are monitored by the Project Advisory Committees (PAC) constituted by the

Ministry for completing the work on time. Based on the recommendations of the PAC,

further grant-in-aid is released to the Institutions under the schemes.

©)

In view of reply to (c), question does not arise.
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Concessions to encour age travelling by roads,
railway and airways

12709. DR. SATYANARAYAN JATIYA: Will the Minister of TOURISM be pleased
to state:

(@ the details of facilities, amenities and concessions available to encourage
people to travel in person, family and in groups by road, railway and airways in the
country; and

(b) the details of existing and proposed 'Yatri Niwas' for next five years along
with financia provision made in the budget of current year, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (a) With a view to providing enhanced amenities and facilities for
tourists, Ministry of Tourism has been working closely with the concern related
organisations/Ministries/Departments/private stakeholders (Hotel and Trade)/States/
UT Administrations continuously and through an Inter-Ministerial Coordination
Committee for Tourism Sector (IMCCTS) constituted under the Chairmanship of the
Cabinet Secretary. In addition, Ministry of Tourism has also taken following steps to
provide enhanced facilities and amenities for touristsi—

1 26 railway stations have been identified for joint development of tourist
amenities by the Ministry of Railways (MoR) and Ministry of Tourism
(MoT), on 50:50 cost sharing basis. Of these 26 Railway Stations, 21 projects
have been sanctioned by the Ministry of Tourism at a cost of ¥ 105.52 crore
as Ministry of Tourism's share.

2. With a view to enhancing air connectivity to tourist destinations in the
country, Ministry of Tourism has had 46 tourism routes included under the
RCS - UDAN 3 Scheme of the Ministry of Civil Aviation.

3. The Ministry of Tourism has forwarded a list of 50 Tourism Destinations to
the Ministry of Road Transport and Highways for improvement of Road
Connectivity, development of wayside amenities along the National Highways
leading to and from the destinations.

4. The Ministry of Tourism has launched the 24x7 Multi-Lingual Tourist Info-
Helpline on the toll free number 1800111363 or on a short code 1363 in 12

tOriginal notice of the question was received in Hindi.
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Languages including 10 international languages and in Hindi and English in
February 2016, for domestic and foreign tourists to provide support service
in terms of information relating to Travel in India and aso offers appropriate
guidance to tourists in distress while travelling in India

(b) Development of tourist accommodation units in the country is primarily
undertaken by the private sector. The Ministry of Tourism, Government of India classifies
operational hotels under its voluntary scheme of classification/approval of hotels. At
present the Ministry of Tourism does not implement any scheme to set up Yatri Niwas.

Costs of overseas promational activity

2710. SHRI PARTAP SINGH BAJWA: Will the Minister of TOURISM be pleased
to state:

(@ the steps undertaken by the Ministry to promote tourism to India in the

foreign markets;

(b) the outcome of the Ministry's overseas promotional activity in increasing
the tourist footfall in India;

(c) the total number of foreign tourists visiting India from 2016 to till now;

(d) the breakdown of costs of al overseas promotional activity done by the
Ministry in 2019-20; and

(&) whether the Ministry has conducted any market research on Tourism in

India, and the costs thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (a) The Ministry of Tourism (MoT), through its eight (8) India Tourism
offices overseas, undertakes various promotional activitiesin the key tourist generating
markets, overseas with the objective of showcasing India's tourism potential and
enhancing foreign tourist arrivals to the country. The promotional activities include,
participation in travel fairs and exhibitions; organising Roadshows and Know India
Seminars; organising and supporting Indian Food and cultural festivals; production of
publicity material, extending joint promotion, joint advertising and brochure support to
overseas tour operators, travel agents, etc. and organising familiarisation tours of India
for foreign journalists, travel writers, tour operators, travel agents, opinion makers, etc.
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In addition, MoT annually undertakes global Media campaigns in the print, electronic
and online Media overseas. Promotions are also undertaken through the Incredible
India website and Social Media accounts of MoT.

(b) and (c) The outcome of promotional activities undertaken by MoT in the
overseas markets may be seen from the increase in foreign tourist arrivals to the
country, which is given below:—

Year Foreign Tourist Arrivals to India (in Million)
2016 8.80
2017 1004
2018 1056
2019 10.89 (P)*

*P- Provisional.

(d) The expenditure incurred by the Ministry towards undertaking various
promotional activities in the overseas markets under the Restructured Scheme of
Overseas Promotion and Publicity including Market Development Assistance (OPMD)
during April 2019 to February 2020 is3¥254.43 crore.

(€ Yes, Sir. Surveys/Studies completed by MoT during the year 2018-19 and
2019-20 is given in Statement.

Statement
Details of Surveys Studies

(i) Surveys/Studies completed by the Ministry of Tourism during 2018-19.

S.No.  Surveys/Studies conducted/ Cost of the
completed by M R Division of study (R in lakhs
Ministry of Tourism during 2018-19 including GST)
1 Study on Tourism Carrying Capacity of Existing and 57.30*

Potential Destinations with Planning for Infrastructure
Development in Uttarakhand

2 Study on visit of Bangladesh Nationals to India. 3060
3 Tourism Survey for the State of West Bengal 1198
4 Tourism Re-Survey for the Union Territory of Lakshadweep 931
5 Tourism Survey for the State of Mizoram, Tripura and Meghalaya 2434

* plus service tax.
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(i)  Surveys/Studies completed by the Ministry of Tourism during 2019-20

SI.No.  Surveys/Studies conducted/ Cost of the
completed by M R Division of study (X in lakhs
Ministry of Tourism during 2019-20 including GST)
1 A Study to assess Employment level and Skill gap in
Hospitality and Allied Sector 11684
2 Study on analysis and development of action plan based 1644

on world economic forum ranking system for Travel and
Tourism competitiveness for India

3 3rd Tourism Satellite Account of India and Regional Tourism 57417
Satellite Accounts of States/UTs
4 Study on MICE Market in India and the role of ICPB in 2360

promoting MICE Tourism products

Fund allocation to Manipur for promotion of tourism

2711. SHRI K. BHABANANDA SINGH: Will the Minister of TOURISM be pleased
to state:

(@ thetotal funds sanctioned and released to the State of Manipur and utilised
by Government of Manipur for various projects during the last five years and the
current year with the present status of these projects along with the amount likely to
be generated by these tourist hubs/projects;

(b) whether Government has also launched North East Circuit of Swadesh
Darshan scheme for development of North East; and

(c) if so, the details of funds allocated and the achievements made during each
of the last five years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (@) to (c) The Ministry of Tourism, under the Swadesh Darshan scheme
is developing tourism infrastructure in the country in planned and prioritised manner.
North East Circuit has been identified as one of the thematic circuits for development
under the scheme.

The details of projects sanctioned in Manipur and under North East Circuit of
Swadesh Darshan scheme since inception is given in Statement (See below).

The projects once complete are expected to enhance tourist experience and
increase tourist footfalls which in turn would help to augment revenue and jobs in
tourism sector.



Statement

Details of projects sanctioned in Manipur under
Swadesh Darshan scheme

(R in crore)
Sl. No. Circuit/Year Name of the Project Amount Amount Amount  Physical
sanctioned released utilised  Progress
by State
1 North-East Circuit 2015-16 Development of Tourist Circuit in Manipur: Imphal- Khongjom 72.23 61.32 61.25 100%
2 Spiritual Circuit 2016-17 Development of Shri Govindajee Temple, Shri Bijoy Govindajee 53.80 43.04 32.13 90%
Temple - Shri Gopinath Temple -Shri Bungshibodon Temple -
Shri Kaina Temple
Details of projects sanctioned under North Eastern Circuit of Swvadesh Darshan scheme
(R in crore)
Sl. No. Circuit/Year Name of the Project Amount  Amount

sanctioned released

1 2 3 4 5

1. Arunacha Pradesh (2014-15) Development of Circuit at Bhalukpong-Bomdila and Tawang. 49.77 390.81

2. Manipur (2015-16) Development of Circuit at Imphal-Khongjom 72.23 61.32
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2 3 4 5

3. Sikkim (2015-16) Development of Circuit linking Rangpo (entry) - Rorathang- Aritar-Phadamchen- Nathang- 98.05 78.44
Sherathang-Tsongmo- Gangtok-Phodong- Mangan-L achung-Yumthang- Lachen- Thangu-
Gurudongmer- Mangan- Gangtok-TuminLingee- Singtam (exit).

4, Mizoram (2015-16) Integrated Development of Thenzawl and South Zote, Districts Serchhip and Reiek 94.91 75.92

5. Arunachal Pradesh (2015-16) Integrated Development of Jirigaon, Nafra, Seppa, Pappu, Pasa, Pakke Valleys, 97.14 77.71
Lumdung, Lafang Sohung Lake, Taro Yar, New Sagalee, Ziro, Yomcha

6.  Tripura (2015-16) Development of North East Circuit: Agartala - Sipahijala - Melaghar -Udaipur - 99.59 79.67
Amarpur- Tirthamukh-Mandirghat- Dumboor- Narikel Kunja-Gandachara- Ambassa

7. Meghalaya (2016-17) Development of Umium (Lake View), U Lum Sohpetbneng-Mawdiangdiang - 99.13 79.31
Orchid Lake Resort.

8. Sikkim (2016-17) Development of Tourist Circuit Linking Lingmoo-Lingee- Maka-Temi-Bermoik Namchi - 95.32 76.25
Okharey-Sombaria-Daramdin- Melli (Exit)

9.  Tripura (2018-19) Development of Surma Cherra-Unakoti- Jampui Hills- Gunabati-Bhunaneshwari- 65.00 0.00
Matabari- Neermahal-Boxanagar- Chotta khola- Pilak-Avangchaarra

10. Meghalaya (2018-19) Development of West Khasi Hills (Nongkhlaw- Krem Tirot - Khudoi and Kohmang Falls - 84.97 0.00

Khri River-Mawthadraishan, Shillong), Jaintia Hills (Krang Suri Falls- Shyrmang- looksi),
Garo Hills (Nokrek Reserve, Katta Beel, Siju Caves)
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Impact of pollution on tourism sector
2712. DR. VIKAS MAHATME: Will the Minister of TOURISM be pleased to state:

(@ whether Government has made any assessment on the impact on tourism

due to air and water pollution in India, if so, the details thereof; and

(b) whether it has come to the notice of Government regarding tourists facing
health issues or being adversely affected due to pollution, if so, the details thereof and
the measures taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (&) Although, Ministry of Tourism, Government of India has not
assessed the impact of air and water pollution on tourism, from the data given below
of Foreign Tourist Arrival (FTA) during the past 3 years, it does not appear that
pollution impacted adversely on tourism in the country.

Year FTA (in Million)
2017 1004
2018 1056
2019 (Provisional) 10.89

(b) According to Central Pollution Control Board (CPCB), no data is available
on health issues faced by tourists due to pollution. However, various measures have
been taken by the Government to prevent river pollution and air quality management
are given in Statement-l and Statement-I1.

Statement-|

Measures taken to prevent river pollution

1  Regulation of industrial pollution isimplemented through various provisions
of Water (Prevention and Control of Pollution) Act, 1974 under Consent mechanism by
the respective State Pollution Control Board (SPCB) and Pollution Control Committee
(PCO).

2 CPCB issued directions under Section 5 of the Environment (Protection) Act,
1986 regarding 'Treatment and Utilisation of Sewage for Restoration of Water Quality
of River' to Municipal Corporations of 46 Metropolitan cities and 20 State Capitals.
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3. CPCB issued directions under Section 18 (1) (b) of the Water (Prevention
and Control of Pollution) Act, 1974 to SPCBs/PCCs regarding treatment and utilisation
of sewage.

4. Online Continuous Effluent Monitoring Systems (OCEMS) are installed by
the industrial units in the country through directives issued by CPCB for getting real
time information on the effluent quality.

5 General discharge standards and industry specific effluent discharge
standards have been notified under Environment (Protection) Rules, 1986 so as to
prevent pollution of the water bodies.

6. Directionsareissued for various industrial sectorsto implement Zero Liquid
Discharge for protection of the water quality of rivers and streams.

Satement-I1
Measures taken for Air Quality Management
1  Stringent BS-1V vehicle norms have been implemented from April 2017.

2 Ministry of Environment, Forest and Climate Change vide its Notification no.
GS.R. 96 (E) dated 29 January, 2018 notified SO2 and NOx standards industrial
boilers and G.S.R 263 (E) dated 22 March, 2018 notified SO2 and NOx standards
for 05 categories of industries.

3 National Ambient Air Quality Standards were notified in November, 2009. CPCB
have prescribed 12 parameters, namely, PM 10, PM 2.5, SO2, NO2, CO, NH3, Ozone,
Lead, Benzene, Benzo-a Pyrene, Arsenic and Nickel.

4.  Central Pollution Control Board along with State Pollution Control Boards and
Pollution Control Committees are monitoring ambient air quality at 793 monitoring
stations located in 344 cities/towns covering 28 States and 7 Union Territories
across the country under National Air Quality Monitoring Programme (NAMP-
Manual). CPCB in association with SPCBs/PCCs has installed 205 Continuous
Ambient Air Quality Monitoring Stations (CAAQMS) in 114 cities in the country.

5 Nationa Air Quality Index developed and disseminated for effective communication
of air quality status to public.
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Online certification course for training of tourist guides
2713. SHRI SANJAY SETH: Will the Minister of TOURISM be pleased to state:

(@ whether Government isissuing Regional Level Tourist Guide licences under
the delegated power of Ancient Monuments and Archaeological Sites and RemainsAct;

(b) if so, the number of tourist guide licences issued during each of the last
three years and the current year;

() whether there is severe shortage of approved tourist guides in the country;
and

(d) if so, whether Government has rolled out online certification course to create
a pool of skilled persons at local level?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (a) The Ministry of Tourism, Government of India has been issuing
Regional Level Tourist Guide (RLG) licences under the delegated powers of the Ancient
Monuments and Archaeological Sites and Remains (AMASR) Act, 1958 and Rules 1959,
as amended from time to time. Subsequently, this matter has further been reconsidered
and reviewed and the provision of issuing Regional Level Tourist Guide (RLG) licences
has been withdrawn with effect from 02.03.2020. However, the existing valid Regional
Level Guide (RLG) licencesissued by Ministry of Tourism, Government of Indiawill be
valid till 31st March, 2021.

(b) The number of tourist guide licences issued during each of the last three
years and the current year is as follows.—

Year Number of tourist quide licences issued
2016-17 - 202
2017-18 - Nil
2018-19 - Nil
2019-20 - Nil

(c) and (d) With a view to addressing the shortage of tourist guides in the
country, the Ministry of Tourism, Government of India has launched the Incredible
India Tourist Facilitators (I TF) Certification Programme, a Pan-India online learning

programme that is open to all, subject to fulfillment of eligibility criteria, and can be
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undertaken by anyone from anywhere in the country. The Programme aims at creating
apool of well-trained/skilled professionals for facilitating the visit of tourists at various

destinations even in remote areas across the country.

Impact of Coronaviruson tourism industry

2714. SHRI A. VIJAYAKUMAR: Will the Minister of TOURISM be pleased to
state:

(@ whether tourism industry is badly affected due to outbreak of Coronavirus;
(b) if so, the details thereof;

() whether Government will provide any compensation for the loss of tourist
industry; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (a) and (b) Ministry of tourism, Government of India has not undertaken
any specific study on impact of outbreak of Corona-virus on tourism industry. However,
provisional data of Foreign Tourist Arrivals (FTA) during last two months and those

during like period of previous year are given below:

January, 2019 February, 2019 January, 2020  February, 2020

FTA 11,03,380 10,87,6%4 11,18150 10,15,632

(c) and (d) Ministry of tourism, Government of India has not formulated at present
any scheme for compensation of loss to Indian tourism industry due to outbreak of

Coronavirus.
Development of tourism in U.P.
2715. DR. ASHOK BAJPAI: Will the Minister of TOURISM be pleased to state:

(@ whether Government is aware that tourism is one sector which can generate

large number of employment and has potential to improve economy of that area;

(b) if so, whether Government is having any special focus on tourism
development in U.P. which has a large number of inbuilt tourism attractions;
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(¢) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (&) to (d) Ministry of Tourism is aware that tourism has the capacity
to create large scale employment and is a maor engine for economic growth and
poverty eradication in the country. As per the 3rd Tourism Satellite Account (TSA)
study done by National Council of Applied Economic Research (NCAER), the estimated
share of Tourism in GDP in 2017-18 is 5.07% and projected share of tourism in jobs
during 2018-19 is 12.75%. The details of Domestic Tourist Visits (DTV) and Foreign
Tourist visits (FTV) in Uttar Pradesh are given below:—

2017 2018 Growth Rate 2018/17
DTV FTV DTV FTV DTV FTV
233977619 3556204 285079848 3780752 21.8% 6.3%

Ministry of Tourism has undertaken following steps to boost tourism in the
country, including Uttar Pradesh:—

() Launched the Swadesh Darshan Scheme with a vision to develop theme
based tourist circuits.

(i) Launched the National Mission on Pilgrimage Rejuvenation and Spiritual,
Heritage Augmentation Drive (PRASHAD) Scheme for holistic development
of identified pilgrimage destinations.

(i) ldentified 17 lconic Sites in the country for development.

(iv)  Launched the Adopt a Heritage Project for development and maintenance of
tourist amenities at heritage siteymonuments and other tourist sites.

(v) Development and promotion of 'Niche Tourism' products to attract tourists
with specific interest and to ensure repeat visits for the unique products in
which India has a comparative advantage.

(vi) Launched 24x7 toll free Multi-Lingual Tourist Helpline.

(vii)  Promoting India as a holistic tourism destination including its various tourism
sites and products through Incredible India 2.0 Campaign.
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(viii)  Providing facility of e-Visafor 5 sub-categoriesi.e., e-Tourist visa, e-Business
visa, e-Medical visa, e-Medical Attendant visa and e-Conference visafor the
nationals of 171 countries.

(iX) E-Visa has been further liberalised and the visa fee has been substantially
reduced.

(® Revamp of Incredible India Website having information on tourism sites/
destinations in different States’Union Territory Administrations.

(x) Launched Buddhist website:-indiathelandofbuddha.in to promote and
showcase the rich Buddhist Heritage in India

(xii) Launched Incredible India Tourist Facilitator Programme, an online digital
platform to provide basic, advanced and refresher courses for tourist facilitato’

(xiii) New mountain peaks have been opened for Mountaineering/Trekking to
give boost to adventure tourism in the country.

(xiv)  Lowering GST on hotels rooms with tariffs of ¥1,001 to ¥ 7,500/night to 12%;
those above T 7,501 to 18% to increase India's competitiveness as a tourism
destination.

Satue of Unity

2716. SHRI JUGALSINH MATHURJ LOKHANDWALA: Will the Minister of
TOURISM be pleased to state:

(@ whether the tourism has increased substantially in the area after the Statue
of Unity has been opened for visitors and if so, the details thereof;

(b) the details of the revenue generated till now from the visitors to the Statue
of Unity;

() whether Government plans to develop the area around the Statue to increase
employment and tourism in the surrounding area and if so, the details thereof; and

(d) the yearly revenue generation from the major tourist attractions in the
country including Taj Mahal?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (a) Destination-wise data on tourist visits is not maintained in Ministry
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of Tourism, Government of India. However as per the information received from Gujarat
State Government, there has been increase in tourists substantially in the area after the
Statue of Unity has been opened for visitors. The details are given in Statement
(See below).

(b) Information on revenue received from tourism is not centrally maintained in
Ministry of Tourism, Government of India. However, as per the information received
from Gujarat State Government, total income generated at Statue of Unity from selling
tickets including parking fees from November, 2018 to February, 2020 works out to
¥ 1,16.31 crore.

(c) Development of tourism is primarily the responsibility of the concerned
State Government/Union Territory Administration. However, Ministry of Tourism,
Government of India under its schemes of Swadesh Darshan, PRASHAD and Assistance
to Central Agencies, provides central financial assistance to State Governments/Union
Territories/Central Agencies for development of tourism related infrastructure and facilities

which is expected to generate employment in the area.

As per the information received from Gujarat State Government, recreational
places have been developed around the Statue of Unity to increase employment and
tourism in the surrounding area. Moreover, local people were employed during the
construction of various projects undertaken by various Departments including Tourism
Department of the State Government, Sardar Sarovar Narmada Nigam, Sardar Vallabhbhai
Patel Rashtriya Ekta Trust etc. At present approximately 3000 persons have been
employed as Tourist Guide, Security Guard, Animal Keeper, Operations, Maintenance
and Repair Staff, Drivers, Photographers etc.

(d) As per information provided by ASI, the total revenue from ticketed
monuments under Archaeological Survey of India has been reported of ¥247.89 crore
in 2017-18,3302.34 crore in 2018-19 and 3277.78 crore in 2019-20 (April - January).

Statement
A. Details of Tourists visited before Satue of Unity was opened

Sl. No. Year Total number Monthly
of tourists visited Average

1 2018 (from January to October, 2018) 581,255 58,125
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B. Details of Tourists visited after Satue of Unity has been opened

Sl. No. Year Total number Monthly
of tourists visited Average

1 November 2018 to February 2020 42,58,060 266,129

Revenue from Satue of Unity
2717. DR. SANTANU SEN: Will the Minister of TOURISM be pleased to state:
(@ the details of total cost incurred on construction of Statue of Unity;

(b) whether Government has estimated total revenue that will be generated by
Statue of Unity yearly, if so, the details thereof;

() thenumber of personswho visited Statue of Unity and the revenue generated
from it till date, year-wise and month-wise;

(d) the amount spent on its maintenance and advertisement during the period,
year-wise; and

() the yearly revenue generation from the major tourist attractions in the
country including Taj Mahal?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (a) As per the information received from the Gujarat Government, the
cost incurred on the construction of the Statue of Unity till 31st December, 2019 is
amounting to ¥2361.29 crore.

(b) Theyearly income likely to be generated from Statue of Unity is difficult to
forecast as it depends on the visitor footfall in the coming years. However, as per the
information received from Gujarat State Government, total income generated from selling
tickets including parking fees from November 2018 to February 2020 works out to
T 116.31 crore.

() The detail regarding the same is given in Statement (See below).

(d) As per the information provided by Gujarat Government, the amount spent
on the maintenance till date is nil as the project is under defect liability period. The
Ministry of Tourism under its promotion and publicity head spent around 322.47 crore
on advertisement during the period 2018-19.

() The total revenue from ticket monument under Archaeological Survey of
India has been ¥247.89 crore in 2017-18, ¥302.34 crore in 2018-19 and 3277.78 crorein

2019-20 (April - January).



Statement

Category-wise ticket/visitor report

Month Entry Viewing Express NRI Total Income Total Total
Ticket Gdlary Entry Tickets Visitors from income income
Parking from with
in¥ parking parking
in% in¥
1 2 3 4 5 6 7 8 9
Nov.-18 132,843 117,867 1,863 0 252578 6,20,40,599 6,20,40,599
Dec.-18 133257 110,750 8,797 0 252,804 6,03,87,760 6,03,87,760
Jan.-19 1,36,6%4 1,29,390 14,043 0 280,127 7,2011,241 7,2011,241
Feb.-19 86,161 113339 8925 0 2,08425 66,645 5,76,39,690 5,77,06,335
Mar.-19 83515 1,29,707 9,287 0 222509 1541,290 6,40,49,830 6,55,91,120
Apr.-19 36,627 91,530 4565 0 132,722 12,24,940 4,06,95,400 4,19,20,340
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1 2 3 4 5 6 7 8 9
May-19 76,348 1,39,236 6,241 0 221,825 25,65,930 6,50,43,785 6,76,09,715
Jun-19 83921 123221 6,464 0 2,13,606 31,18,650 5,94,47,730 6,25,66,380
Jul-19 52,513 90414 4190 0 147117 22,03150 4,60,34,620 4,8237,770
Aug-19 137,560 112591 6,727 0 256878 27,68,350 6,88,36,490 7,16,04,840
Sep-19 125915 140,754 9211 0 2,75880 2535750 7,64,89,300 7,90,25,050
Oct-19 105281 119,526 10428 B 235328 14,94,250 7,21,42,900 7,36,37,150
Nov-19 283821 97,583 9,095 425 390924 28,78,350 9,04,51,460 9,33,29,810
Dec-19 2,7889% 155325 14,100 387 448,707 3690,700  11,24,94,270 11,61,84,970
Jan-20 267,885 159977 17623 510 44599 2898250  11,39,35850 11,68,34,100
Feb-20 121,999 134938 15055 643 2,72,635 215970 7,41,84,320 7,44,00,290
TotAaL 2143235 19,66,148 146,619 2058 4258060 27202225 1135885245 1,16,3087,470

[VHEVS VACYY] 01 SJOMSUY USIILMA  Z0Y

suonsend) peJJteisun
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Coastal Circuit development in Odisha
2718. DR. AMAR PATNAIK: Will the Minister of TOURISM be pleased to state:

(@ the total funds sanctioned for the development of the Coastal Circuit
(Gopalpur, Barkul, Satapada and Tampara) in Odisha since 2016;

(b) the details of utilisation of these funds; and

() whether any proposals of the State Government of Odisha are pending
before Government under the Swadesh Darshan Scheme, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (@) to (c) Ministry of Tourism under it's Swadesh Darshan Scheme has
sanctioned the project for Development of Gopal pur, Barkul, Satapada and Tampara in
Odishafor ¥70.82 crore in the year 2016-17 out of which ¥37.61 crore has already been
released to the implementing agency. Ministry has received a concept proposal on
Buddhist circuit in Odisha from the State Government.

M easuresto boost domestic tourism

2719. SHRI SUSHIL KUMAR GUPTA: Will the Minister of TOURISM be pleased
to state:

(@ whether it isafact that the Ministry will fund the travel expenses of tourists
who visit 15 destinations in the country in a year and submit the photos on the website
of the Ministry;

(b) if so, the details in this regard; and

(¢) the other measures Government is proposing to take to encourage people
to visit more domestic destinations boosting local as well as national economy?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (a) and (b) The Ministry of Tourism has no scheme for funding the
travel expenses of tourists for visiting destinations in the country. However, the Ministry
of Tourism has launched 'Dekho Apna Desh' intiative on MyGov platform to promote
Domestic Tourism in the country. The 'Dekho Apna Desh' initiative encourages the
citizens to take a pledge to visit at least 15 tourist places by the year 2022 to witness
India's amazing diversity and realize the mission of 'Ek Bharat Shrestha Bharat'. Ministry
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of Tourism is providing small souvenirs, framed certificates of the pledge taken,etc. to
those registering on the My Gov platform to provide an impetus to the initiative.

() Ministry of Tourism undertakes promotional activities in domestic markets
through its scheme of "Domestic Promotion and Publicity including Hospitality (DPPH)”.
Under this scheme, Ministry of Tourism promotes India as a holistic destination under
the Incredible India brand-line. As part of its ongoing activities, the Ministry releases
print, electronic, online and outdoor media campaigns in the domestic markets, to
promote various tourism destinations and products of the country. In addition, the
Ministry of Tourism under its schemes of Swadesh Darshan, PRASHAD, and Assistance
to Central Agencies provides Central Financial Assistance to State Governments/UT
Administrations/Central agencies for development of tourism infrastructure in the

country.

Circuit based tourist placesin West Bengal under
Swadesh Dar shan scheme

2720. SHRIMATI SHANTA CHHETRI: Will the Minister of TOURISM be pleased
to state:

(@ the names of the circuits in West Bengal which have been selected under
the Swadesh Darshan scheme;

(b) the names of the places which have been selected under these circuits;

(c) the details of amount sanctioned for carrying out works under the scheme;

and
(d) the time by which these works are likely to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHLAD
SINGH PATEL): (a) to (d) Ministry of Tourism under its Swadesh Darshan scheme has
sanctioned project for Development of Coastal Circuit in West Bengal in Udaipur-
Digha- Shankarpur-Tajpur- Mandarmani- Fraserganj-Bakkhlai- Henry Island for ¥85.39
crorein the year 2015-16 out of which ¥68.31 crore has been released. All the components

of the project are under various stages of implementation.
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1.00 p.m.
[THE Vice CHAIRMAN (Pror. M.V. Rakev Gowba) in the Chair]

ANNOUNCEMENT BY THE CHAIR

[T & A4 (ST TR TEl): ST AEIGd, § e 9 iR I fde
FRAT A1EAT &, 6 HISHESR S5 & g9, I FAed & BRIBIV W HSTHIEGDT
#F ot gat w1 of O Ifad BRI A s Tl SN @ 919 g8 ®, gug |eT 9 4
gS ¥ SR M Murel g St ¥ 91d g8 21 9 99 g9d foy Heed £

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): That isthe sense of the
House, shall we proceed? The Railway Minister is here. | was looking for the Minister.

The next speaker is Shri R. S. Bharathi, not there; Shri K. Somaprasad, not there;
Shri Vaiko, not there, Shri Veer Singh, not there; Shri Birendra Prasad Baishya, not there,
Prof. Manoj Kumar Jha, not there, Shri Neergj Shekhar.

SHRI NEERAJ SHEKHAR: Sir, nobody is here.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The Minister is here, the
Leader of the House has made a request, he has the assent of all the parties.

SHRI JAIRAM RAMESH: Sir, nobody knew about this. This is the last minute
thing.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The Leader of the House
has consulted with the leaders of various political parties, has got their assent, so, we
have decided to go ahead. Mr. Neerg] Shekhar, not speaking; Prof. Manoj Kumar Jha,
are you ready to speak?

PROF. MANOJKUMAR JHA: Sir, | am just worried about the quorum. | must say
that the leaders did not consult us, then, what kind of consultation is this? You speak
to two-three people and then say. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The leaders of the House.
...(Interruptions)... thank you very much Jairamji, | got your point. The leaders of the
parties have been consulted by the Leader of the House.

PROF. MANOJKUMAR JHA: Sir, there is no downward communication.

SHRI JAIRAM RAMESH: Sir, the Members are not here, Members are superior
to the leaders. How come the Members not here?
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THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The Business of the
House is decided in cooperation with the leaders and the Leader of the House. So, as
far as | am concerned, this can proceed, we just need to ensure that the speakers are
ready to speak.

SHRI JAIRAM RAMESH: Sir, then, you should have announced this at 11 am.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The next speaker is Prof.

Manoj Kumar Jha.

s} oraRT eI SRIRTH S, 37 M1 Sff 9 9gdfd < €1 T ST sy
A AT Y I@ B2 ... (GE)...

JUHTETE (U1 TH. Y. XN TiST): JAS S Sf, MY Y B | L (SEET)...

DISCUSSION ON THE WORKING OF THE MINISTRY OF RAILWAYS

PROF. MANOJKUMAR JHA (BIHAR): Sir, even the mike has gone for lunch. #
F ¥ 39 Vol M) w) F9l & g d81 gan g, Aad! GAT © 3R A H SuRefd
B WA YS! Wl €1 PR HATGAN B g9l o TR vy ) ¥ IuRefd g,
IE GABIP €, Gadbid H We Pl Uidggal &1 Sir, can | expect the House to be in
order with whatever few Members we have? ¥R, 3+l aI HIRH I &l €1
(FIGF) ..

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Hon. Members, please

be on your seats. We have a request from the Member to ensure order in the House.

st i Rig: W), 8199 &1 BRHE <@ AT (e )...

SuwHTeder (W T, . Ireig TreTn): <@ | Please continue your speech.

...(Interruptions)...

it o Rig: IR, BRA A1 T Y, 8IS BT BRA YR & AT 61 | ..(FaeH)...

PROF. MANOJ KUMAR JHA: Sir, | want my time to be revised in view of the
conversation that we had in between. # &a & Jo1 g § SR T oI il § MU
A A AR Bl HEAl A8l &, (b Yed W g b SRM— ARG HA SH, T S
T g T Y& ¥ 5 7F Yed @) fasE w1 99RIE #91 I% 2 It is a farewell to

the Indian Railways. It seems to me, and | will come to it point by point.
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I, 909 I & ¥l Bl ABR &F AN B AT off, gH o urabion # Yol I,
R =liel # et <l 1 Xl BT Uil 891R [oY a8 #ecaqul &1 & | 99, Sl giexron
A YOI BT & emae wrgde T 9 # oFR @IS ard ol df a1 el oifee
319 Re & dod fia W €, 98 Tbd Sfud &l udid 81 2 €1 F qe X g9
STt @l A1 fae are fb 1998 # UF PACT oS off, I9 HACT 7 el T, Railway

seems to have a split personality. It negotiates between social obligation as well as

revenue generation. Sir, | also belong to a political party whose leader was Railway
Minister from 2004 to 2009, and during the tenure of that Railway Minister, | think, the
Railways did a wonderful job. The Government subsequently wanted to bring a White
Paper which we have not seen so far. So, that goes to vindicate the position he held.
Sir, | wish to bring some important points to the notice of the hon. Railway Minister.
Sir, maintenance work of crores of regular civil engineering works are not getting
audited. Money is spent at whims and fancies without proper checks and balances.
Huge surge has been there in the last three, four years in the name of cleanliness.

R, G ¢ o i S B g™ Pl USAN A ANl Pl TGRT qS1 fHAT, <Al e
St B T H HEge B} [4dl, Wew 9RA A P M WR - there has been a

phenomenal increase. | think, it is one thousand times increase in terms of on board
housing staff. However, that has not, in fact, diminished the number of complaints. So,
that shows that somewhere, there is aloophole; somewhere, there is aleakage of crores
of rupees that has to be addressed immediately, Sir. Contractors dues are not getting
released citing unavailability of funds during February and March, and precisely, we
are in the month of March. Large amount of pending dues of private parties are written
off. | would want the hon. Minister's attention, Sir. It is a serious thing. Do we have
any meaning of discussion? If not, then, it is aritual, and | don't wish to be a part of
aritual. Sir, | was citing some of the important concerns. Large amount of pending dues
of private parties are written off during every year. There is non -traceability of private
parties, leading to a huge loss to the Exchequer. Sir, the Railwaysisin afinancial mess.
Even, the hon. Minister would agree. There are three kinds of cost. One is staff cost,
second is fuel cost, and third is fixed asset cost for asset maintenance, what you say,
and rolling stock cost. Sir, regarding the fuel cost, | have raised thisissue in this House
earlier also, hundred per cent electrification and making it a top priority, smacks of
certain decisions, which are not in the public domain; certain processes which are not
in the public domain. Sir, if that was the case, why was a diesel locomotive shed of
a foreign company, General Electricals, opened at Roza? There was no need as there
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[Prof. Manoj Kumar Jha]

isno diesel lossin the country. Then, thereis afixed cost. Fixed cost is also superficial
upgradation. ...(Time-bell rings)... Sir, | will just take one or two minutes. You must
appreciate that | lost my rhythm in the process. Then is the question of rolling cost.
The plan is to give more and more trains to IRCTC, and IRCTC is a kind of corridor
through which privatisation of the Railways is taking place and trains are being given
to private parties.

| will take one minute only, not more than that. Sir, then, there is the merger of
services. | had raised thisissue earlier also, and | am saying this, the Government must
clarify why IRMS is being brought when all Committees, except Prakash Tandon
Committee, have recommended against it. Even Debroy Committee had recommended
that merging of all servicesin single serviceis not practical and feasible. Sir, performance
in freight transportation is dismal. Then, there is Kisan Rail. How are you to going to
decide about the routes? You are again going to PPP model. | don't know; one day,
probably, the Government shall be run in the PPP model. | wish to draw your attention
to certain stranded projects. My home town is Saharsa. | was a child when an overbridge
was planned to be inaugurated. | am more than 50 years old and that overbridge is not
complete. Sir, that tells you the story about. ....(Time-bell rings)... Finally, | would
request the hon. Minister to look into that. ¥, <¥M-w@ael &I 9gd @@l 8l g1 MW
W T S A 9l BRd 9, BTl 3d TP & WAHHdd deo T8 21 iy W
d wea G b e & I B sWEd @ AEiE Ay gw Sie ] o |
§ Pea dredl g & MU Yed B U o IRV % I8 national integration €1 IE
fa% g profit making enterprise &! € | HIHR § HATHART dh... § HT Yol AT
H AME o & Y B 8 <@ 7, A 3 # Ga go A Fw g | BIST I
W el afed & XA AT W el TIfE PIE ugEE T Ug fF 3 A 9y
TS St & A1 A SRS G I St € | NSl dfEd], q6! deldR g,
I gl o fF YA B e B raRefa w1 22 S Wi § deAr aedl g (b
T & el ¢ 5 a8 9RIE 39 & farewd |l 99RIE @ @RE 21 g9 fova ® fr
T TE B o R

it AR Riz (SR U9 7S, RO Yol 9T 68,000 fhatiiiey Yo™mET & e
feg & TART FeW g1 dedd & | a9 2018-19 & IR IS 120 BRIS <4 A Galls
3R 840 WIS AT & Wy e # \aife W= &1 o, o S arel Yod <&
21 W B, A gells ®I A1 FIH T81 AIE I8! & | g9IC 2020-21 H NAd Bl 70,000
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PRI BUY B IO W AEfed @l T8 € 97 a¥ & RN ¥od & Iy da
1.60 TRI BRIS BUY & Yoid I &I g fear w1 8, 5 & arq faa af &
AT # A A Wie! ¥ €| s fad af 2019-20 # Yofa @y & g 1.56
T vuy EiRa fey 77 9, S fF 2018-19 & JdEe 17.2 BRG] 3fed o | g8
2020-21 ¥ AT fHRIAL, AT WTg, 377 AXIDT IR Verd wdl g€ B A H qol M
9.5 Wdl gfg &1 eT T¥ R AT & SR 12,000 BRIS FUY T Yeld s, 700
FRIS BUYY TIBNIHRUT, 5,787 PRIS BV I & (S« T o9 MR 1,650 HRIS BT
RES 3R gRUAR & o7 sfrdfed by Mg €1 w0 &Y, 39 99 e Ai B G
P M & AT 2,726 RIS BUYY &I AR YSH & TS &1 golc § 126.5 PIS AT
TAlE BT 6T I AT 7, SNl o7 a9 & g aoie A A 4.2 BRI < IFid
34 BT AfU® 1 ¥ 202021 ¥ AR PR F 61,000 RIS FUY AR ATA Gells
A 1,47,000 BRIS BUY I[OG U B JFAM & | $9 USR URATET I Nad B G
3 2,25,613 BRI BUY BIF BT AN ©, Sl 99 2019-20 BI 3T H 9.6 HIAG! AfIDH
gl

Aeled, § qAMT A 6 S Yold & 3fax HHATRAT @I A1 BH gl dell
ST Y8 € 3R SRfArd ug W 980 ®H B bl S I8 2| AT WSACIHRU Bl Joig
8l RE1 &, FofaR 3 aoie 4 81 W81 81 g4 9 I faunT & 225 dRg Vel doard
9 3R 3T TThY 13.5 oG Neld HHARI I8 Y 1 371 Yoid § BIs d3 Al e
Bl REl €1 2.8 A Rad Ug US Y €, Sd WRT T8 S V8 & AR S STl
TEI WRT S &I © ..(T @ ") "eled, § v e ofR ofml Sl w1 Al
ST BT ®, d BT fdeq & f5 S 3 150 dor gAt &l il "lea & R
A g™ &1 ol forn € SR 7 Yo foumit @ fofieser # < fear €, ar oo
# SM ¥ Yo v § e ead) w1 Rede 99 8 T e a¥% al
"HIPBT A1, FIPT [IP, Fadb! fAear $ a9 BRd & 3R A NG 59 < b
g ST 3R Sefd & @RT 31 984 991 JHAM Ugdl I8 €, Faife o Yo
A I ARPRI ABRAT BT T HR 2 8| W1 Faed & 6 oy vad fawm +
PRI FHAIRIT # TH.-TE.EL BT Pl QT BITOQ | F A= 3 S A ART Bt
& 9 oo wiexe # qag & ¥ 9w F Al-rad @ fFad dReRl dhdS
2 R I U F9 dF W2

ART, XA DI MY I@ P (Y W Ho Y9 & | Wk H qel 7,500 VA TR
g1 PN 7R, WRUE W Ade iR | WOl & Bl 8, SUl UhR AR QW
¥ 7,500 Vold WIET UR 3T Hbe g9y, difh Yol I o9 & 9o 3R 987 9 a8
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(& 4R ]
U STHRT & M WIS | 399 YoAd Bl 3T Wl gt iR Al Bl Y uRem
TE BN, wife 7 98 9 9mE Wi ol (T B Hdl)...

3fd #, WY o AA & e 9gd Wy @ AR Feft o & 21 AN W6 2 e
ORI W I8l db s Vol oflgd g9l ST | 3FR 30U ToRiell W I8 Bl Sis
oo, a1 fR e 9 ISRA Ua o8 © SR 98 s Jal ¥ avell 8kl §Y aiEs,
B BR Bl | H AU g AN g Wed A 10-12 IR G AT g MR AD FH
#F +ff 9gd 9N GiEel 7 RIeIEE & ey 7 78 A0 @ 21 R e § 6 Torien
A TR BT TS YA AR A ST OV (T B EdY)..

R, AMGYR FelTs AR BT FEVT B OARIEEE H Pl G 8T & I9/H
Sl AISSl @1 M YRT 81 AT 8, off$d Id P M YT A8l 8 U7 8T 7, Y
HRT FRY € 6 39! e R fHar Se| .9 at 6)... 396 A, e
MSAETE & &A™ B JIGeT &g T T3 SUHY o dcls oY Ud {Ravi vausy

o BT MivTEe # SR fRar Sl LL(AET B Ed).

TRT, SR U & a9 WY Yerd eI &, S9d! EXal gl ®, St ST
USel We SO1E] |iE odl 21 3MUdl WReGR # Al st urdt # o e 9w o
Agd &1 A IR IS I AW €, fbg Nold [aunT &R ¥d #FAad IR U
@ B W SUET R IET Bl L (@AT B AN G WR ¢ IR URW I TN
ToRe €, gafey ag8t Reifa ot dta &, 781 a1 98t ey weem! & geld @

2l ..(FIH)... RIGEIE $ Yed WIF 980 1 Blad § © | ...(aEr)...
IUHTETE (U1, TH. Y. Tolig TiieT): 9 SH, oMU Y BINT | . (FE). .

#it IR Rig: gafog w1 f9eT € & S99 werl &1 gldd guRl 91, 994K |
...(FTET)...

SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you, Mr. Vice-Chairman,
Sir, for allowing me to speak on the working of the Ministry of Railways. | am coming
from the North-Eastern Region of our country. | am standing here to compliment the
hon. Railway Minister under the leadership of hon. Prime Minister, Narendra Modiji.
Now, Railway connectivity hasin entire the North-Eastern Region. North-Eastern Region
consists of Assam, Meghalaya, Mizoram, Arunachal Pradesh, Manipur and Tripura.
This Government has decided to connect the Railways with all the Capitals of the
North-Eastern Region and accordingly, with Railway connectivity, we have now entered
the North-Eastern Region. There are seven States and all the seven States now have
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Railway connectivity. | would like to request the hon. Minister to kindly have a separate
Railway zone in Guwahati for the North-Eastern Region. Thisis along standing demand
of the people of the North-Eastern Region. Although the Railway connectivity is dear
in the North-Eastern Region, till today, most parts of North-Eastern Region are deprived
of double-track rail line. We are also deprived of electrification.

I would like to request the Government of India, especially the hon. Minister, to
look into the issue. There is a need for electrification and doubling of the line between
Bongaigaon and Guwahati. | would like to request the hon. Railway Minister for
doubling the line between Guwahati and Dibrugarh, Lumding to Badarpur, Rangapara
to Murkongselek.

Sir, one more request | wish to make to the hon. Railway Minister is this. Without
doubling of this track, railway transportation cannot be done properly. Thisis also very

important.

Coming back to electrification, | wish to submit that thereis lack of electrification
of tracks in the North-Eastern Region. | would like to request the hon. Minister to look
into it. Electrification of railway track should enter the North-Eastern Region.

There are some railway hospitals; one isin Lumding, another oneisin Maligaon,
Guwahati, and the third one is in Rangapara. So, | would like to request the hon.
Railway Minister to expand these hospitals immediately in the interest of the people

of those regions. ...(Time-bell rings)...

Sir, unemployment is one of the major problems not only in the North-Eastern
region, but it isa problem in the entire India. There are more than 10,000 Class IV posts
lying vacant in the North Frontier Railway. | would like to request the hon. Railway
Minister to kindly fill up those posts with the people from the North-Eastern Region.
It will send a good message to the North-Eastern Region and it will aso be helpful for
the national integrity of our country. ...(Time-bell rings)...

Sir, | would like to say one more thing. Thereis no rail connectivity to Mangaldoi
which is one of the very prominent cities of the North-Eastern Region. | request the
hon. Minister to start railway connectivity to Mangaldoi, because you require just to
construct only 30 kms. or 35 kms. There are two ways — you can connect Mangal doi
from Tangla, it will be 35 kms. and if you connect it from Rangia or Bahatasali it will
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take 30 kms. If this is constructed, then, we will have rail connectivity to Mangaldoi.
...(Time-bell rings)...

Sir, Assam is one North-Eastern Region...
THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Thank you, Mr. Baishya

SHRI BIRENDRA PRASAD BAISHYA: Sir, | will take only one minute. | thank you
for giving me this opportunity. | would like to again request the hon. Minister that since
you have given railway connectivity to the North-Eastern Region, this is a welcome
move. So, looking at this region, kindly have a separate Railway Zone for the North-
Eastern Region at Guwahati. Sir, during the last several years, we have been demanding,
the people of Assam are demanding, for arail coach factory in Assam. | would like to
request the hon. Minister to have a rail coach factory at Bongaigaon in Assam
immediately. Thank you.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Since we rescheduled
the proceedings of the House, some of the speakersin the order have come up for some
change. | have a request from Shri K. K. Ragesh. He has a Committee meeting and he
would like to speak out of turn. Do | have the consent of the House to permit Shri K.
K. Ragesh to speak now?

SOME HON. MEMBERS: Yes, Sir.
THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Okay. Shri K. K. Ragesh.

SHRI K. K. RAGESH (Kerala): Hon. Vice-Chairman, Sir, the Indian Railways
symbolizes the unity and integrity of our country. It carries millions of ordinary people
till today, irrespective of your dubious efforts to increase passenger fare through
backdoor, like increasing cancellation charges, etc. It also plays a vital role in uniting
the people and also in saving the ordinary people of our country. Sir, there is an urgent
need for modernisation and updation of rail network in our country. The Government
should take up this responsibility on its shoulders. But, unfortunately, yes, we still
have the age-old signapling system, old coaches, station, etc. So far as the coaches
are concerned, the State of Kerala has become a dumping ground where old coaches
are being used. You are sending all the old coaches to Kerala. | am referring to that
issue. Yes, of course, there is a need for modernising the entire railway network in our
country. That is very important. But, at the same time, rather than taking that
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responsibility on their shoulders, the Government is simply finding a short-cut to
privatise the entire railway network in our country. Here, one hon. Member, quoting the
Prime Minister, was saying that railways are the engine of our economic growth. But,
unfortunately, you are selling out the same engine to the private players. It is quite
unfortunate. About 150 passenger trains have been decided to be sold out. The report
says that even our Rajdhani trains, Shatabdi trains — all these are going to be sold
out. | am talking on the basis of the reports. Trains to premier routes and metros are
also going to be privatised. What would be the outcome? First of all, the entire
reservation, which is being provided in the public sector, is going to be sabotaged.
That would be the first outcome of privatisation.

Secondly, what will be the effect of total privatisation of the railway system,
through your creeping privatisation? You are doing a creeping kind of privatisation.
Whatever concessions are being given to various groups of our society are also going
to be sabotaged. There are concessions given to senior citizens, handicapped, students,
youth, women, etc. All are going to be sabotaged. What about the fare regulation? We
don't know what will happen. It is said that dynamic fare has been implemented. There
is no | regulation on fares. The decision of the Government to privatise the railway
network is against the national interest and also against the poor. It is an anti-poor step.
So, | am requesting the hon. Minister to draw some lessons at least from the privatisation
of British Railways. Now, they are also thinking of deprivatisation and re-nationalisation
of British Railways. If we look at the world around, the best rail networks are State-
owned rail networks. So, you have to think of it. | am requesting you to not to sell out
the prestigious railway network of our country. So far asthe State of Keralais concerned,
| don't know why the hon. Minister is always discriminating against the State of Kerala.
| am asking the Minister whether they have provided one single train to the State of
Keralain the last six years. Please tell us. We don't have a single train with first-class
facilities. | am appealing on behalf of al the hon. Members. In Kerala, there is not a
single train with first class facilities. We have been demanding for making Rajdhani as
a daily train but that is not implemented. There is no Shatabdi train for Kerala. The
Mysore-Thalassery railway line is a long-pending demand. Still, that has not been
considered. Thethird line for the State of Kerala, especialy from Mangaluru to Shoranur,
is aso not considered. Then, MEMU serviceis aso not considered. | do not know how
many memorandums we have submitted to the hon. Minister. | don't know how many
times the hon. Chief Minister has met the hon. Minister, but, unfortunately, none of
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those requests have been considered. So, | am requesting the hon. Minister not to
discriminate against the State of Kerala, and also to kindly withdraw their decision to
privatise the railway network of our country. Thank you very much, Sir.

SHRI BINQOY VISWAM (Kerala): Sir, the Railways are really the nerve system of
the whole country. It connects India like anything and minus Railway, India cannot be
called as India of today. Thisis a vast country — South-North-East-West. It is a very
vast country, and this country is absolutely united mainly because of the Railways.

Sir, in 1845, just as Railways were started, Karl Marx wrote about the Indian
Railways because the Railways were brought by the British not for India's progress.
They wanted their commaodities to be transported easily at lesser costs. That is why
they started the Railways. Knowing about the Railway's introduction, Marx wrote that
while starting the Railways in India, the Britishers are becoming the 'unconscious tool'
in the hands of history. Sir, why 'unconscious tool'? It is because that tool helped
Indians to travel all aong, to know each other and communicate with each other. The
idea of freedom, the idea of the struggle was also transferred from place to place. In
that way, it became the unconscious tool in the hands of history, and that unconscious
tool, later in the Independent India, became a conscious tool in the Indian system that
it gave the maximum number of employment to the Indian youths. The second biggest
Railway network in the whole world isthe Indian Railways. It is providing the maximum
number of jobs to the Indian youths and now we know that the Railways are not doing
that job. It has completely forgotten the social aspects of the Railways. The social
commitment of the Railways is being forgotten. Sir, around three lakh vacancies are
there in the Railways today which are unfilled. Sir, this Government came to power with
a promise of providing two crore employment per year. Seeing that, the Railways are
not giving a single employment to any youth in ayear. That iswhy three lakh vacancies
are kept as unfilled. | request the Minister, while he replies, to please tell us the exact
number of vacancies available in Indian Railways and also tell this House the efforts
made on the part of the Government to fill the vacancies there. Otherwise, these
promises alone cannot help us. Sir, we remember one old story. ...(Time-bell rings)...
Please, Sir.

Sir, in the Bible, there is a saying, 'a big crowd in its frenzy shouted to crucify
the Christ and to let free Barabbas.' In Bible, you can read that part. Now, the Government
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is shouting, ‘crucify the public sector, crucify it, kill it, stone it and then draw the red
carpet for the private sector.' In Railways, the BJP Government, the Government which
always talks about Swedeshi Mantra, that Government is now trying to sell all the PSUs
to the private sectors. Sir, we can see, the Railways are a target for them. ...(Time-bell
rings)... Railways are for sale and now rail lines are for the private sector, trains are
for the private sector and certain trains are only for them. That means, in some of the
trains, the common man is not alowed even to enter because he couldn't afford it. |
request the BJP Government to clarify, for whom do you stand? Do you stand for the
Indians? Do you stand for the Indian poor or do you stand for the rich of the country?
What you are doing to Railways compels us to believe that this is a Government of
the rich, by the rich and for the rich. ...(Time-bell rings)...

Sir, one more point. Sir, my State of Kerala is the place where the people travel
in the Railways only after payment, only with tickets. There is nobody in Kerala who
travels without ticket, and that is a State which is often being neglected in a cruel way.
Sir, no new trains are there; no new bogies are there. | request the Government to send
somebody from the Railway Department to come and travel in the rail bogies of the
Kerala State. Nobody can travel there. They are so ugly, so old. Even the compartments
are not fit for a human being to travel.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Thank you. Shri Vijayasai
Reddy.

SHRI BINOY VISWAM: | request the Government to urgently do that. All the old
bogies need to be replaced by the new bogies.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Shri Vijayasai Reddy,
please.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, | wish to
draw the attention of the hon. Railway Minister to a few issues here. In the debate,
I would be focussing more on the finances.

Sir, the Comptroller and Auditor General has observed that the Railways has
recorded an operating ratio of 98.44 per cent and higher the percentage, greater the
disadvantage; it indicates the worst case scenario. It has been worse in the last ten
years. Since 2016-17, Railways' revenue surplus has been falling. Revenue surplus has
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come down from ¥ 4,900 crores in 2016-17 to ¥ 1,000 crore this year, which is very
alarming. Priority should be given to the augmentation of internal resources so that the
dependence on gross and extra budgetary resources is contained. Another point | wish
to make under the head 'finances is, instead of issuing passes and providing fare
reliefs, the national transporter can think of something on the lines of Direct Benefit
Transfer, like the Government is providing in the case of LPG, so that the concession
is actually enjoyed by the beneficiaries.

Sir, talking about fatalities and accidents, | should congratul ate the hon. Railway
Minister under whose leadership the Indian Railways have recorded a steady decrease
in railway accidents. The number of accidents has decreased from 118 in 2013-14 to 104
in 2016-17 and 73 in 2017-18. There is a steady decrease under his leadership, which
is really appreciable. Talking about cleanliness, cleanliness has significantly improved
over aperiod of time. On this count, the hon. Railway Minister should be congratul ated.
| commend the Railway Minister, Shri Piyush Goyal, for having enabled huge changes
in the area. This has changed the negative perception about Indian Railways. | remember
he had even tweeted about the Guntakkal Railway Station.

Sir, talking about fruit trains, last month we saw arefrigerated fruit train containing
900 tonnes of banana for transport and export to the West Asian countries from
Anantpur district of Andhra Pradesh. We need more such trains. | would request the
hon. Minister to look into this issue for better trade. Kisan Rail, as the Finance
Minister has said, would be set up on PPP mode. This should also be looked into. The
movement of bananas for export is fetching about ¥ 25 lakh per rake to the Railways.
Therefore, it is a win-win situation, both for the farmers and also the Railways. This
has to be considered positively by the hon. Minister.

Sir, | would make just two more points. The South Coastal Railways has been
announced in the month of February, 2014 as per the Andhra Pradesh Reorganization
Act. This decision has yet to light to see the light of the day. | would request the hon.
Minister to expedite this process and set up the headquarters of the South Coastal
Railways at Visakhapatnam. Andhra Pradesh needs more connectivity and the following
trains need to be run in Andhra Pradesh. The Waltair Division sent a report to the
Railway Ministry in December last year citing various requirements. There is a long-
pending proposal to introduce a train from Visakhapatnam to Varanasi and Allahabad.
Though it has been announced, it has not been implemented yet.
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Scores of passengers regularly travel between Visakhapatham and Bengaluru,
particularly IT professionals. There isaneed to fulfill this demand also. | would request
the hon. Minister to introduce a train between Visakhapatham and Bengaluru.

Railways need to address the demands and issues. This would help in generating
more revenue. | would reguest the hon. Minister to kindly look at all the issues and
do the needful.
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SHRI PRAFUL PATEL (Maharashtra): Sir, | thought the Railway Minister was
sitting here, but suddenly, he has left.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The Minister of Sateis
here.

SHRI PRAFUL PATEL: Yes, | have seen the Minister of State, but | would have
been happy if he had been around. After al, it is very rare that we discuss the Railways
and people like me don't speak too often and | was hoping that he would be arourd.
Anyway, the discussion on the Railways is, of course, very important and so are the
Railways to the overall socio-economic development of the nation. Our Minister and
this Government have consistently been talking of the importance of the Railways, but
I don't find a mgjor structural change which has been brought about in the way the
Railways have been functioning. Especially when we talk of the Railways and the
expansion of the Railways, the network and the upgradation, there is always the ever-
prevailing problem that money is not there. The Railways spend far too much money
on the overall establishment rather than having any money left for other important
works. In fact, there is no money for upgradation or expansion of the railway network.
With this in mind, | think, the Railway Minister — that is why, | thought he should
be here — with new ideas and with new approach, will have to find and raise resources
for the Railways. If we are not able to do that, no matter how much our colleagues talk
here asking for additional lines, additional trains, additional facilities at stations, we are
not really going to be achieving that. And, look at the time gap which takes place
between implementation of projects. After al, there has to be some kind of a deadline.
When we build a road, we set a deadline. When we build a building, or construct a
dam, we set some deadlines. In the Railways, if there is a new railway line or a broad
gauge conversion or expansion from single track to double track, how many years do
projectstake? | think, if at all thelist is available, some projects would go into 20 years
and 30 years and still lines have not been completed. So, ultimately, there is no cost
benefit analysis or ratio which is prevailing in the mindset when the Railways do any
of these mgjor works. My feeling is that even the so-called public-private partnership
of raillway stations, barring a few stations, is basically a non-starter. You can't see
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stations, barring a few major stations, where the change has really been brought about.

Yes, Railways do spend money on upgrading stations, but when it comes to the money
through public-private partnership, some new ideas have been floated here and there.
Just now, the Kisan Rail and the new refrigerated cold-storage train for transportation
of fresh produce have been started. But these are one or two initiatives and these need
to be really looked upon holistically. Where is the money? Where is the thought
process behind that? That is why, | talked about structural change. Instead of talking
about this line or that station, there is no real fundamental change in the way the
Railways function. Even when we talk of cleanliness, | am happy that they are talking
about bio toilets. A lot of them have been brought into existence. But even when you
travel on some of the best trains in the county, though nowadays, all of us have a
tendency to travel more by air, but even if you do that odd travel by train, you do not
find the level of cleanliness which is supposed to be there. It is more on paper. Even
in the premium trains, |1 do not find the level of cleanliness which should be there.
Especially now, in view of the problem that we are facing because of Coronavirus in
the country, the Railways is one area and one transportation medium which will have
to be the most careful. You are the most vulnerable because of the number of people
who travel, the kind of compartments in which people travel, especialy in cities like
Mumbai, and the number of people who are travelling on coaches. Anyway, to cut it
short, al | am trying to say is that structural, fundamental change has to be brought
about in the working of the Railways. Otherwise, al the good intentions of the
Government and of all of us in this House will not be achieved. Until and unless we
work towards raising resources of the railways, it will not help. They have so much of
land assets, they have so much of infrastructure assets and they have got all the rolling
stock. Even some of my colleagues are talking of not alowing Public-Private Partnership
in private trains and other things. | do not think that we should be regressive in that
matter. We should be open-minded but the result should be that the benefit should

accrue to the travelling public and to the overall economy of the country. Thank you.

SHRI JOSE K. MANI (Kerala): Sir, the alocation of resources for the Railwaysin
the Budget should be done within the railway zones in such a way that per capita

railway development expenditure is same or near equal amongst al the States. So, the
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railways should create an index or a set of indices to access the regional allocation of

railway funds amongst the States.

Sir, now | come to the State of Kerala. Asyou know, the State of Keralais a small
and thickly-populated State. There is no village. It is having only extended cities. A lot
of problems are faced to develop a railway line or to undertake doubling of railway
lines, and, it generally takes decades together probably to complete a hundred kilometre
railway line. It is mainly because the cost of land is very, very high; probably, it is the
highest in India. Secondly, because it is thickly populated, the dislocation of the people
ison avery large scale. So, whenever work of anew line or doubling takes place, there
is adways an agitation. My request to the Government of India is that in places like
Kerala, you should think of having elevated rail on the existing rail lines, maybe in a
viaduct form, so that there is no dislocation and the project is completed in the early
stage itself.

Now, | come to another point regarding the railway linein Kerala. Still, throughout
the State, doubling work has not been completed. It has been going on for almost two
and a half decades, amost 25 years. My point is that the railway line is overloaded,
probably to the extent of 125 per cent. It means, in place of 100 trains, more than 125
trains are running on the existing rail lines. My request is that we should have, in places
like Kerala, fully automated switching system so that the cost of land acquisition comes
down and the projects can be completed in the stipulated time. At the same time, 100
per cent load can be improved on the existing line itself. Moreover, more trains can run
on the existing lines and the passengers will aso benefit.

Sir, another point, which | would like to mention, isthat in major cities and towns,
the railways should think of constructing multi-storeyed buildings over the railway
track — like in the European countries — and the railway stations, which may be sold
or leased for fifty years, which can finance in abig way the railway capital expenditure
requirements.

Sir, another pint, which | would like to mention is that the Railway should
introduce like in Kerala we have the Wayanad or Vanchinad model, sitting only over-
night AC trains between Bengaluru and Chennai to various Kerala destinations like
Kottayam, Kollam, Trivandrum, Ernakulam, Kozhikode and Kannur, which can reduce
the load on inter-State road transport. ...(Time-bell rings)...
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Sir, the last point which | would like to mention is that all passenger trains being
operated in Kerala should be utilised fully during the day time by extending the trains
to important destinations by avoiding idling trains and tracks/platforms in railway
stations. All passenger trains should operate as inter-State service in the following
routes, mainly in Trivandrum-Kollam, Kottayam-Ernakulam, South Trivandrum-
Alappuzha-Ernakulam, Ernakulam-Thrissur, Palakkad-Coimbatore, and, so on.

Sir, | conclude by saying that there are afew projects which have been completed
in Kerala, which have to be inaugurated by the Government of India. Recently it was
announced that since the Minister was busy, he would come to Cochin and we would
have a videoconferencing and, through the videoconferencing, the project would be
inaugurated. One of the projects was in Kottayam, in my constituency. It isamulti-level
parking which is one of akind in Kerala. But it was rescheduled probably because of
the arrival of the American President Trump and the Minister did not come. My point
is that whenever such an inauguration takes place, the Member of Parliament from the
area does not know about it. | request the Government to indicate or inform the
Members of Parliament when such an inauguration takes place in their area. Thank you,
Sr.

3t RS YR (STR UQY): IUFHIEI S, Fe Ul § O Ped A Ugd Al
Vol HHARE! R ARFIRAT 1 MR Fad HRAT ARl 7, RS A Gl famH
URRRT I, ST PRI IR BT S FEH! T BT 8, I AR FHAR] 3R ARBRT
T B [A # T E AR XA B FA 7 & g 2| H I w9 ARt iR et
BT MR Fa BT & | 7 bad Ie, afed S AF, 9”9 QRUIE TR 8, 98 @Red
Fa1 # 2, #§ I 9l SRl SR ARBIRAT BT AHR Fad BT < g, i AUl
S SiRgd & ST ) W ST Sl $W 8, S qdd Bl 9 1 8 £ I8 &
HIHT BAA © [ 8H AP URT IR FH BN |

eIy, § Fa A AMAR U fquferdi @ A g W81 gl S S99 R$ 99 87
g J O FRYf® 9t a2 € b A% e # € 98 on @1 ® fb @el 9 A A
3 B &1 # "l g meidd I8 wen 9« WS € fb R ave CAA & IR #
W <9 Bl 9T A S RET €, Sl avE go o RET © &b fquelt gt Neld & ar
F off 9T A BT FH PR I &1 H AUl 91d U T IR @ g, W U 3ibs
g f& Yo f5a W &M % @ g1 999 ugd # bio toilets & IR #F HEA TY
T 1T Y AT AR, RSP I8 A I 9 JoT 83N 8, Hifd § Ga ¥ 4
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2.00 P.m.

984 travel FRAT §, I8 J dferd] ST 8, d18 PIcAdldl ST 81| See1 arem
& P BIR JUHA DR & S W A1 IE &, R 9 FH PP A o9 A MY
TAT A W BB W &2 I ¢F & IR H 9d IR W ¥, TR g fJeaw 7
g f& 3 & o9 F 3¢ el

3 a5 AR T T TS ¢

#t ST R <1, H UG 9 A W g, ofbd 9 8, a § T2 Al
2014 & U oA @I Sl Refy oY, § fRIvex toilets & IR H 91 FAT AR, BH
AN 9 3Rl e AR e W Sirer €1 2009 ¥ Vision Document 3TRIT T |
el Ae W T8l § 6 S0 99y XA HIA B 2, Afhd 2000 H I§ WA B A AN
bio toilets T | § ¥ 3ffhs SIH R B o fh 2014 ddb B9 &l BIR AT @l
B9IR bio toilets &Y MY 3R 2014 A 2019 TH HIT B3, BARI Yald ¥ 2 &g 38
BSIR bio toilets &MY Y 81 31 A& &, oM Sl 49 &, P AU Ied RIF W SR
BN, a1 o9 ¢ @S 7T el o, Sudl Refe sudl Are g9 Ul are g,
MY <@T BTN iR 31U 37S S <RIy I8 € bio toilets & & I8 § IR-IR
gAY QIR §, difd MU AN Hed € fb dIs dM & T8t gornl I 9 =i
Gl

Fe Y3 91T AT B S capital expenditure €, 98 ®H 81 Y81 € | # IamT e
f 2014-15 ® T 54 TR RIS o1, IE A & &7 2019 # 1 A 61 TIR BRIS
21 iR & & iR wef o W& &2 ' R 7 98 &M far €1 g9 electrification
F AN H 9 FE M| F A AW, 2010 H T G SH TG b A HA A FET
o1 fo5 gferan @1 electrification M1 ARY 3R IF@! doubling BFT =TfRY |

A ge HET oA, 9 § dld | H o7 3R Hel Sear T f&ar W o {6 I
SR Bl SIQ, olfh el g3l | a9 2015 H 94 Widfd gs, AT J3I IE I §Y
el 81 I8 ¥ 5 saREe 4 BRI I il e B AT € 3R Safel T & a
PUG-PING 80 TRA< QX1 81 gPT & | I8 § Ucyel <@ Rl g 3R AU &N P8 ©
2 fo & 7 gonl safeht &1 &M o dRE ¥ FaR R AR IR @ T,
9 TRE A Sl B P BR Bl &,  Aibs <A1 AR B Sl ST Heaoi
G2l

(st Syt fierdT §Y9)
BT AT, 98 Ul 1,500 fholi¥iey o, 37T I8 2,800 fhedler 1 39 89 Nt
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ISR IR

q ST a1 1 AR Solfdgfthded & BM &1, 99 2013-14 # Ig 600 fhaies o
IR AT & o B9 6 BOR fhaex B T UG 399 Bb fo@rs -8l <dl?
H ST ST AR, R H AT il J8T g Al MY g9 §arsd | ¥ AR YAd b
s &, S aMud A W €1 Afp emue A €T 9| el 6 At H BAR XA
A1 St F St B fh, Afe # S R o A 9gd W o Sie | s <led
UoTged 830 fdhairiley o & P¥ellc gU &, BHIRM 8 &1 ¥ IR &M fUed U
A H gY Bl A F AR BM AN N A W U 9gd ol foRe g

Heled, 399 Sl Aad S}] AUC! Bl A1 ©, 98 § SR BRAT e | BN
s TIREAT F BT, ¥ ITBT IMYR Add HHI, bs oW 7 bal, § Ig 91d I8l
el Ared], Hifd Tg 91 bedl el Ay, cfbd # by @ Pear g & Uod @
AT A B gHer Tat gt 21 g9d oIy My AN Bl HH | HH Y #7A S B
9eTs S I1fRT| IwE & foIT 89 i 5 S & fhy €, 9 Y I9d 9 &1 g9
SATET T NI §, UBSl BNIg 24-25 BOIR BRIS BUY o o, IS Wl & forw
78 TR PRIS TUA o I@ &, Sl OF A1 W ST 2| B AN A 9 B IR @
21 ¥ w9 It safay ong € wifer g9 T ared O 6 Y9 @ S ggrd, wifs
IE AWM ANl F JS! 88 21 VP 91 § IR-IR YA T g b dficd Vel TSIl
TR B TS T §, 3T AN IE S BT YA el BT | 2015-16 H Arear
U HHRM ST 3UP! Ual & & ISP arg U HHITE o] g3, I8 SUA 96 I
21 TR firF og W 9 f% I8 110 W< & T 8, Ig a1 Tef ¥, IE 96 W<
2 3R B AN 39 & A DI IR &R 32 2| &9 IR &M &R g & | § HHRE
¥ ARIH W EH AN 98d € B S gAR BHART €, ST 31 B B @ &, SId!
Y AT S8l aReTe < | 39l B9 ST A1ddi U BHIE I 8, 39V I8 §9¢ AT
gl

qEISd, U PHRM & d1e # A Yo anfe & ar # ard HA A | cfe
g H # g Pel Agd b e AR Al & fE 9 Sl 9 e, 3 a3 g9
& Y BBl AEAT § (b S S bl dlell P g e DINSR BT Igdred g3l
IR T8l AFFR R #3 S @l 8] gl W1l I8 e Teid 9 €1 §HR X
& HHART g8 T, ARGRT T, I Ry a1 & md! agi IuRerd &= a1y |
MY g8 XY, BH AN Bl Y 3BT I | I 399 SITGT $ls Afdd w7 B FhdT
g1 3T AME I Fhd &, f 9 &) Iad &1 _eg 9 ®E ¥ I fF & gamn
TET | WfpT TraT # U B IERVT @ Wbl §, o alal el HAl oAf A1 dve e
#F RIT B BT AT A IMUDI 980 WG RRT | #H g8 AT 7L HRAT aredn| ot
59 aRE ¥ Fa1 s9AR Wl 9l X8 U, 98 e § 1 # Hed Asan g 6 s ar
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q UHT B 8, O SIS ST Bl 9 PR € | sACY F @I 5 U ol |
TET A ARY | 3T VW-UH deF &, B il T8l 8 8T 82 Yod & B 20 WHT
g¢ € 98 gAY warer 9 fRar ®, 2000-10 # 9 g Yl 7 off, S wer dwn
M o &Mt # S T 2

dfed wm @t T2 '8 W @ 7, @ife ' A @ o e feam S wE 2
Ig g fove €1 Yad @1 ofs F81 faanr o @1 €, 9oy M Fgl 8 0 <&l B
3y AT, A # U CIA PR FhAT 2| W U g folRe ©1 WR BM, 1974 ¥ AP
ST T% & Sl P €, 1974 & HM T8l 8 U &1 I 81 8 R g, Hif My
ST ST € § %E &1 O a1 89 A€ o Hahd, SEIF ST Al STudT d 8 RIR
Il W Y IR-GR I9 d1d B b I8 & | 31 AeEd il &, o9 VA Uil & ARt
e & IR H dlel, S Yo WUt B e dRA BT HH dRd 2| fUse et dma
F FA1gAT €, AMUS WA B H A fF g W 9 X, S g 8l e | gad
B e @1 faar gon & 6 am adf €l 8 um, ife 98l W ol Sude Tt
FREAT 77 AR BF AR B I€ HeT o @1 & & Mg &l &M T8t &7 I £
44,000 HRIE TUY BT B THT g &, Fifd ofs et faar a1 € ik &g W8 &
5 oSt oMy @t U 9gd 9 © W2 &1 U swforg e o w1 § % 9w ew
lapse =T &1| &H o1 S el W1 U1 s¥fel ¢ R® &€, Yal HAe swfog § vET
2 [ 98 ®M T8 b, PM AN Il I8, 98 M Slifdd g | Al 98 MY AN DI
T RE & [P WRE IR W g1 I8 e w1 FH T

IR {B A Ak & IR F' I8 | H AP g1 ARG B S der
f aTsT ST 2,80,000 vacancies o, ST R g3 | #H AT Ae M & In the last two
years, 1.2 lakh employees have been recruited and further 1.4 1akh employees have been
recruited for which process is under way. &7 T & X I8 &1 &7 AN d8d &
5 Y3 3R 98| IR-GR IE 91 SSrt S ¥ fF MU AT Yo 99 T 2| Suh
FE1 § VoId T 9B | g AN g e 99 8 E1 g dist € S onil o
udl & 'R A 9 Y go W B dow ff ga @ 2 iR S9d 5 e 9.
UdH 3R ¢F Idf & Bl S Al IO gerr dTel Bl JHar R olfde dnr gEt
FT SUAN IR I &1 AU GE 9Fd 2 B SR YA B GURAT 8- 89 AT aR-
IR I8 B b I BT B T8 gg1 @12y 3R ¥df 6! Wt g1 a1fey, a1 smua!
B dIol UIgde A} Bl oA G | HRT I§ AT 8, H AfREG wU ¥ IS b
el gl B AN WRPR Bl TRl g 81 S A IRBR I A8l 8, a8 el
B €, dfd Ho 9ISl 3Mud! UIgde ddex dI o+l gsi | I ot 3, a8 em
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ISR IR
fopan, oifp oMy S TR® Tl T €, O SIS 1Y SHHT fORY R I E | .(qIHH)...
99 RE A, AT 3 TH WG gl ..(FIEF)...

it STHUUfT: ©iW, @il | ..(FaeH)... 98 &) 910 9 B | . (SGEH). .
it TRST R ey A foer " BRYI L(aEm).

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)... Please.
...(Interruptions)...

#t o1 AR oy A o ege 77 FRYI # W@ f §, Nemd e s W
gl ..(@aE).. $B QT # oy W gER of SR .(HEE)...

3t ITFHRE: AR NS Fewl 9 e € & 9 Puan dic W) 98 IR A
ar dHe B SR A 919 B | .. (TIEH)...

it FRST AW IR 31T AT @M 2, MUl 287 &, Al ¥ IA18Y | .. (Taer)...

Te1ed, ¥ Electrification & IR # diell, W5 Sidelcd & dR & diell | il ARy
ot €, 99 g1 919 Ig ¥, 9T train @ speed & IR H e TAT| F GAMET AR
% & 2009 ¥ 2014 TF 519 HM g2, qI average speed 80 2ff 3R 3171 & faT average
speed 110 ® 3R MM el fa=t # Us-al #EHi § 9 average speed &1 &F 130
T S T2 Bl BH AN I8 FH IR L &1 Rl 96 qR-9R e ol € o bullet
train &1 FAT g3, A el o 01, S DI AIPR AT SY, IE HFB PR o, goic
T G| SEHRIEE ¥ goie ¢ N, SHD! B Ael A qhdl, aE SHd (oI
MU ART S TN &R of | B9 AN S B B BRI, B Felil, Hbife I8 qefed
@ B T TR i afe St 95 €1 98 & At @ o wEeE ue | A S
T b S Fehdl | A aTel el # U Ga SHP! Wil <1, JoI R e g
(FFE)... ¥ 98 91 8T A7 7 HB Dol dedl gredl A, offhd &1, # o aie
TE e §, Hife gAR 7 w8l W) e €

HEIGd, 3G # U A B ArEdl 5l H fRweR o HH S 9 [ e
FRAT A1Edl g | X A SN, (M), IS 91d el | W qd HIA S b U Fell
SRR | I8t et g v g1 7 Yo #E it 9 FE Ry aRe Aredn § 5 S
I IR P AT e, § SH 910 W FEAd g, (b AT Sl M AH] €, I8 TR
qifrat #F g 2

TR, { I 9 91 B QIR gl 99 i Veld W Tl Bl 2, a9 § I8 et
g fo & &/ o d IRa # go ARE g aifeel S @ Xd # I9d €, 9
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S § T Ry aR gfeedl & 9\ # 59 AR ¢F B SRd arft | ¥@ed ©, dl
I I A WS qaal § fh o B} =X o dr © fo wEl Bs ufeRase T Bl
QL. (A &) ). § VA HH S e wRA dEd § P g o § SRa

It BT AT Ferll SV AT SRS o B Iolls oY, Iy 31 31eH! T BrIel 8l |

AR, AT GERT IR IE & 6 {O W ¢ €, Tl bs WIM W JHR Py
el W @l T&dl 21 98 % Ifkd ®u | 9= 73 St ouH foT e e
el gl Ul ¢ oreew He @El W WSl IEdl 21 § 9P U ISR <A1 @
21 MOIR 9§ &1 ¢ Ferdl €, TP ghs & oy iR Ue foeell & forgl 9 TmeigR
JMHR AMS-AT TS Wl IB! &1 AT MUH I MUE € b o"R 9 ¢+ aferr a1 U=t
Td PR S N, O 399 IAd B f BrRIGT BRI

PR T ¢+ Iferan A1 BWRT T% &< & G, dl SHH o BT Bl JhA el
BN | 31 ST&f 9 udl el & o mfiraiiRat 4 Saeh forw Aie oY a1 foram 21 % g9
foIg o=y aMmrE SfiR A=l =1 =T & b I a1 o1 Bl BURT A7 aferl Id aa1 |
T YAd B X9 el A o MR A ae €S W jEd €, $9d Ve Bl
PIE BRG] Wl el 81 IET 8| MR P! IfTAT AT BRI T PR fad7 SY, aI gferan
I BRI A W IS e ST # FEr orRig SR e @R @medn gL
P EAY)...

R, aRadt SRy T} e § MR 9% ¥T ¥ fF Ud ¢ ¥ uedr o,
S veAr 9 T8 foeell 9@ el 21 # IHe WS geuR #§ ol @Edl g1 oFR S
WSl gRR § & &1 91, a1 §99 98d BrIel s8Rl # U+l a1 @ & |
Ugdl AR WAl ST b AU ve a1d del Al # g9uE ¥ AR o # aed
xRy T wRaTE St Xl HAT A, q9 ySHl IS Sl erdl o | Sid qHAT qral
318, 9 gl SId Fel ol | 3t gRel 20-30 e & 3R W Feld! &, 9P [y
W A WA ST A FEA ARl g, b o9 RO U St g €, A ER
< PN WM W I 2| 39D g #F AP JUE A1 a_Al g1 T B 4T B Gl
A 2 2. (9T B €. 3@ TAR e & U (A 91 72 O 5 o BT aod
Bl DIy DG B o] Sl & | I§ G B G391 T1 MMeed garl | #9 qRd s Hay
# srftrpTRAl  gutl #9 Aren {6 UH B 8 ghdr 87 # SEar o & agl o
o ST ® 3R SR MUl ¢F Wl &, d S9H THl TR @l B B RN
BN # FET Hel arEal g b fquea Ol yme ok FRefe ard 7 &8, Ry amt
& =9 9§ UaT 81 BIS Ved T8l @ @ 8, Yold I8l M aR & wl
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i # # AT g @3 Sft B 919 U 91 WA BT | "YRAT Nl bl
MY Yt Ha1 g9 @ fawn # g9 ao I F M 96 @ € &R # fawary faetan
g & 39 fJwas & a3 &1 &89 &R Ifd &1 &R dea S 1" g=are, S faw

3t §O9 TS (MERTR): IR, 99 Agd 9 RRn Yo #3 9, 99 9 VAad B
modernization dTe] 831 &, SIS WISl WIEd SAD! I8 3 bR Y, IRIG ATEq
A IHD! AN AP Y AR U ke ¥ WPHR o Vold & HUR & 971 Yo (HaT |
g9 9gd e © & 9gd 9R Uioided @ @8 U €, dfbd g Uoieed dgd fedl
H I P R A E W E| e O 9o Ay, S99 gH dio R vEd &7 &
FEI 7 Bl 39 W WM A1 N1 N &I Wie ggMT 980 Sxl | goic ¢ &
forg &% frerier & fog Q1 4 9 Y oftre _Is ST &1 W 37 2, A ad
S ¢ €, S 3IPRCFER B, 3R ST &l Sl Bx QAT ST, dl BRIl A o1
SR 2 150-160 fheiiex Ufd Ter & Wis W I Ihal 8 | PR Tie 200 fheiex
Uit HeT 9% SMEEl, @ 8Y TR Yd & ol Weerd €, 7 99 @ B S, QT
e S 2

AgIey, & d9 T o1, 981 9l 9+ 200 fharier ufy € @ Wi W godr
g1 g3 ol 2 f5 9% e 9gd ookt ® fF ) g R/ 98t medt 22 § Y
FH SN BT N g P RG el Gedl g1 d gE 4S9 &1 99| b Anl @l
TS THAG ¢, 981 g% UM W crowd BT ', SN Fed-Sard daed ARA & 3iiR
N WA A &1 F SUBT TR ATl BT AHST oM | FRA ATl B AT s g A
W ¥ 5 & e 200-300 AT ARG €1 Yod Gferd &1 dwE © f 2016 3R 2017
3,202 AT AX Y 3fR 208 3R 2019 # 3,004 AN WX Y| g AN WRA €,
Ul gfaen <7 # SRd © A A8 T8 H#A Sf, & wgm, 3 o SR e A
H3 Sff, 98 R W SFE F I WenH BIT €, N SaRA-geT 98d Bio
BT B WIehiH 3R ¢ & d19 H S gap BT ©, S9 gap Pl TH B WchH
3R YAd P SRS Tdh o189 UR SN, 1 R AN & forg gfaen 81 Srgen | iy
9 IR # SRR faaR SIY| % B8 Fard ue 9M I9dl & | Karad-Chiplun Yed
® I BT B Il AT, i 98! Satara, Kolhapur @1 8FR Chiplun 3 SiTeT 7T,
dl &1 ATl Chiplun ¥ Ratnagiri port § ST AodT 81 $9 UE-9: A1 & Y €,
lfeb 30 U R B EAT €, TS 8H AW el © | guRl, AR, Konkan Railway &
track doubling & &R # el AT AT f& 8 TdaR, 2008 ¥ Y& B =T BN | H ST
arEdl § b SHel w1 R &, a1 I/ doubling 8 8, T IS electrification
B3N © R fHaaT g3 €2 MU 39 aN H ATl qamddl, dl sl r |
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TERT, Ud 91 9 vgel ff FEl € 5 g 7 99 WH Yo @1 oS g, afed
I9 W ¢ TMM W encroachment 831 21 #9 g 98d W1 39 dR H forn g,
w3 Sft @7 forar &, 981 & General Manager &1 foram €, S99 91 oY @l €, oife
gE S S0 A1 H WP} S expansion BRI B I BRI AT, 98 A8l ge | W
T W A7 3 STd Ghd & | g8l Yol eIl SIST g™ Bl SToxd ©, S9feTy -0
AT ¢ ST d8d SI’l © | 31T 59 1 A ANT Ua $Rd ©... WPR Al
Tl g8 M # Fedl 8, ol gg Ml A IRl 8, 31 gfagn g, I Faem w0
ggd S8l g1 # Mud W d8l & employees & AR H O a1 I@H drell gl
fiod &3 fadl ¥ electrification giRE 8F @I goie ¥ I8 M W WA 98 TS,
o7 9¢ TS, oifdd employees &H B T| ST employees Remx & 9 €, 9 ot
fiox 8t forw 9 €1 fusel 9 "€ | @R @1 overtime FE1 f&3 T 8, night
duty allowance -ET f&am T €1 W 9 7EM 81 WY €| 981 urg @g contract labour
g, WX =Tl 9 SEdh] permanent R AIRY, oifdhT permanent &=AT Al X8 SIfT,
ITH! Wie W fader ¥ T8 &1 T g1 Contractor S fdd <d €, 9 gHIQ Tl S |
- S T A maintenance el BT © | Maintenance & folt Sl i <1
=MLY, 98 Wb el [T Sl Teb Hra A O Mbretdr, gav drg H S[Ad U-
¢ Ble @9 {6y S €1 39 IR § @R &1 9gd o™ 2

S @Y aog | TIfd 9% TS ®, ol fo ores! 91d ®, <ifed S S
BRG] IS ST A1 o1, 98 &1 8 U | # AUd! Ve &8Vl <dl & | JeHSES
A I R B O arelt St Medt €, 9 a7 SRS - S f onft ve aigurd
FI®Tell TR &, IHA T8 AolalP off Adhd & AR IY Y-l °§¢ 99 Fhd ©, offh
39 et @ = F &) A1 oar g, e 99 RiR 39 919 @ IE SwdTr ©
e 9 Ml da arq eRl | AN = 4 IqHT GRS ORT &1 9 ISR ST A1fe,
I9 3§ BT TRl A &1 d MSAN a1 B WIE W WSl W&l g, b
PROT g8l ORI M o e Fhdl g |

TAR HAl Sff 9 Pl IR 3RASS W 91 R Iad bl (b AR’ iR @dl &7 |
g9 TNg B 91d A8l B FIRT| BT Sdb g H A8t ©, dfcws 9 RN 9@
I T ®, SO TS AT | HHTS Ff Fel B, 3T I8 SRIY| SMIHT AoRFET
T HF R 8l BT 7, 39h g H SAGT el 984 Siesl & | IS QU e
130 fHerier ufd < @t wfie & gom @Ry, afed a8 100 feramiex ofy 8¢ &
A o9 @ Wie 9 Tl gl 98 JWs ¥ faoell 12 @< # o S ARy A1 fawel
A JES S ARY, ofh I 14-15 €C A €1 S AT € R WA E, gD
T I8 8, 39 W AE-fIaR &1 980 Sl 81 Tdh e BIRSR a9 & dR
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(51 g4 Terag]
H Al 9gd Iw =@l gg, i g8 MO qdb YRT A6l GAT| IAPI 50 HT BM A
3t a@ TE B URm ¥, U g 2

MUY gl & Yord faffRex, X9 Uy 9189 7 980 9 @t B due & ar #
ameard fay| SR U Srue @R dl < Wil 2, % & odnt @ & Sl g,
It ST e Ty, ofed SHdT it tee T8t ferht €1 S\d g 10 e
$relgSl 9 A of foran S B, oifeT SOd et @t If3 Yord feurdde o 3 i’
Afpd a8 981 & Il IR SHB! auig A AN B g G461 71 W I 9 g9 JHH
R AN 396 IR H 3Rd | NMRaR, I8 99 S Il ©, 98 I Il 8?2 I8 AT
Il 8, Hife THss 98 M TR & &xd gl WX, ¥ I8 W Ig Hed1 daEdl
g fb Yod & sdlss 9 @1 9 BM B ©, 99 BM Pls qel ATl (AT
P THAY)...

it SuuTafer 3Ud Uh SR Wiex 2

M g9 TeaS: W, UF e | S IW & Yod a2, S 9t ey
& St € 1 Sd forT sreg-eres YRATST # agaw @t €, S9a! ANl gfaeny €, offee
ITH Ved & SRSl B BiAIS] B Blold 9gd WG 2| 3T ITH FIR A &
IR # S} farR SN, I oo w1 9l 8, smme | o B

THE BUDGET OF UNION TERRITORY OF
JAMMU AND KASHMIR, 2020-2021

MR. DEPUTY CHAIRMAN: Now, the Minister to lay on the Table the Budget of
Union Territory of Jammu and Kashmir.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): Sir, | lay on the Table, Statements (in English and Hindi) of the
Estimated Receipts and Expenditure and Demands for Grants of the Union Territory of
Jammu and Kashmir, for the year 2020-2021.

SUPPLEMENTARY DEMAND FOR GRANTSOF
JAMMUAND KASHMIR STATE, 2019-20

THEMINISTER OF STATEIN THEMINISTRY OF FINANCE (SHRIANURAG SINGH
THAKUR): Sir, | lay on the Table, a Statement (in English and Hindi) showing the
Supplementary Demand for Grants of Jammu and Kashmir State, for the year 2019-20.
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DEMANDSFOR GRANTSOF UNION TERRITORIESOF JAMMU
AND KASHMIR AND LADAKH, 2019-20

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): Sir, | lay on the Table, a copy each (in English and Hindi) of the
following Statements.—

() Demands for Grants of Union Territory of Jammu and Kashmir, for the year
2019-20; and

(i) Demands for Grants of Union Territory of Ladakh, for the year 2019-20.

DISCUSSION ON THE WORKING OF THE MINISTRY OF
RAILWAY S—(Contd...)

MR. DEPUTY CHAIRMAN: Now, further discussion on the working of the Ministry
of Railways. Shri R.S. Bharathi.

SHRI R.S. BHARATHI (Tamil Nadu): Hon. Deputy Chairman, Sir, thank you for
giving me this opportunity. Like many of my colleagues from Kerala pointed out, Tamil
Nadu has totally been neglected, not only today, Sir, but, for the last seventy yeaX |
do not know the reason, maybe though we have given six Finance Ministers to this
country right from R.K. Shanmukham Chetty to Madam Nirmala Sitharaman. For the last
seventy years, we did not have the privilege of having even a single Cabinet Minister
of Railways. | think that is the reason why my State has been totally neglected. The
projects which have already been sanctioned, even, those projects have not seen the
light of the day. To cite one or two, Sir, in UPA Government-11, at the request of our
leader, M. Karunanidhi, the then Railway Minister, Ms. Mamata Banerjee sanctioned a
second unit of the Integrated Coach Factory at Perambur. Already more than nine years
have passed; till, it is not seeing the light of the day. Likewise, there are so many
projects. For example, in 2009, Railway Board had sanctioned arailway line from Avadi
to Guduvancheri via Sriperumbudur, which is an industrial hub, connecting stations
from the South. Even though the Board had sanctioned, | do not know the reason why
funds have not been allotted. Likewise, on the MRTS Railway, already work has been
completed up to Valanchery; only 500 metres left out between St. Thomas Mount and
Valanchery. Last year, they made an announcement that it will be inaugurated in the
month of December, 2019, but, that has gone. Since the Railway Minister is here, |
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would request the hon. Railway Minister, if there is any problem in carrying out or
acquiring the length of 500 metres between Valanchery and Vanuvampet. If you connect
Vanuvampet and Vaanchery, people of Nangandlur, Thillai Ganga Nagar, Puzhuthivakkam,
Adambakkam will be benefitted. Thisisahub leading to the IT corridor; many institutions
arethere. So, | would request the Railway Minister, since, the entire work from Vaanchery
to Vanuvampet is over, take steps to at least inaugurate it by June, 2020. You had
already said that it will be inaugurated in December, 2019. | would request the hon.
Minister to take note of it and see that it is completed. Likewise, Sir, from Tambaram
Beach to Tambaram City, no toilets are being maintained on any of the stations. We
are speaking about so many viral diseases. A viral disease emanates only from Railway
stations. So, | think, modern toilets should be constructed from Madras Beach to
Tambaram Station and escalators should be provided at Palavanthangal, Pallavaram and
Tambaram railway stations. Likewise, there are so many other projects which are
pending. Yesterday, my sister Vijila pointed out and pleaded. So, at least to satisfy her
because she is retiring from this House. The retirement benefit should be given to her,
and all the requests made by Vijila be agreed to as retirement benefit. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The next speaker is Shri Vaiko, not present; Shri Ram
Narain Dudi.
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SHRI GC. CHANDRASHEKHAR (Karnataka): Sir, | thank you for giving me this
opportunity to speak on the Working of the Ministry of Railways.

Sir, during the 2020-21 Union Budget, the total Budget for the Indian Railwaysis
T 1.61 lakh crores. Out of this, the Government is providing ¥ 72,000 crores. The total
expenditure for salary itself is ¥ 92,000 crores. If the Railways pay 60 per cent of its
revenue for salaries, what is left for the development? Similarly, as per the Budget,
¥ 10,000 crores alocated for building new lines; ¥ 2,250 crores for gauge conversion;
¥ 700 crores for doubling; ¥ 5,786 crores for rolling stock; and, ¥ 1,650 crores for
signapling and telecom. Sir, there is only about ¥ 30,000 crores for Plan expenditure out
of the total allocation and the remaining amount is not defined where it is going to be
utilized.
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Sir, aso, during the Budget 2020-21, the Government has announced that it will
setup solar power plants aong the railway track, but not defined how this is going to
be implemented, where money is going to come from and whether this is going to be
implemented under PPP model.

In the Budget, the hon. Finance Minister announced to electrify 27,000 kms. of
tracks, but where does the money come from? There is no allocation in the Budget. Sir
mainly, | would to talk on two concerns of my own State, Karnataka. The first one is
about starting coach factory at Kolar in Karnataka. The factory was first proposed
during 2012-13 Budget by the then Kolar MP and Union Minister of Railways, Shri
Muniyappaji. Sir, an MoU was signed between the Government of Karnataka and the
Ministry of Railways during 2013 with an estimated cost of ¥ 2,000 crores and with
validity of agreements for 5 years. As per the MoU, the Karnataka Government will
provide 1,200 acres of land free of cost and invest 50 per cent of the total cost required
to setup the project. In 2014, when Shri Mallikarjun Kharge took over the Railway
Ministry, he approved the project and laid the foundation-stone in March 2014. During
the 1st and 2nd phases of the project, it was planned to build 500 coaches per annum
and, after five years, it was planned to produce 1,000 coaches. Sir, the Karnataka
Government had sent the acceptance letter to hand over 1,200 acres of land. The
Central Government also kept aside 10 crores for the project in 2014. Sir, between 2014
and till now, Shri Sadananda Gowda became Railway Minister and now Shri Suresh
Angadi became Railway Minister from our State, but still the Coach factory is only on

paper.

In 2019, the Ministry of Railways and the Karnataka Government had extended
the agreement for another 5 years. During 2019, the hon. Railway Minister, Shri Piyush
Goyal, confirmed in the press meet that the Kolar Coach Factory will be implemented
in a phased manner, but so far nothing has happened. This is for the first time in the
history of India that the State Government has shared 50 per cent of investment along
with free land for setting up a coach factory but nothing has happened so far.

Sir, the Central Government is accepting the investment from private players and
ready to do business with them, but not accepting investment from the Government
of Karnataka and start coach factory even after the State Government came forward to

give land at no cost.
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During 2020-21 Budget, Shrimati Nirmala Sitaraman has announced to start
composite repair workshop in the same land reserved for setting up coach factory at
Kolar but never spoke anything about starting coach factory and allotted money. This
is injustice to Karnataka.

| come to suburban rail for Bangalore. Sir, when DPR for suburban rail was
prepared in 2013, the cost of the project was estimated at ¥ 12,000 crores and now it
has been increased to ¥ 18,600 crores. Sir, the same Government announced this very
project three times between 2018 and 2021! Sir, unfortunately, the Government has
released only ¥ 1 crore in 2018-19 against the announced amount of ¥ 17,000 crore and
¥ 10 crores during 2019-20 against ¥ 18,000 crores and now announced % 18,600 cores,
but no allocation has been made in the Budget.

Last month — February — the Minister of State for Railways who is also from
Karnataka said in a press meeting that ¥ 1,400 croresis required immediately to kickstart
the project. Sir, he is sitting here.

Sir, Bengaluru has 1.3 crore population and according to Transport Department,
a total of 83 lakh two-wheelers and cars are registered till the end of 2019. Also,
according to the recent report, Bangaluru has become the worst traffic congestion city
in the world.

Sir, for your kind information, Bangaluru has three Parliament Constituencies
represented by three BJP MPs for more than 15 years. People are electing them
continuously but suburban rail has become a dream for Bengaloreans.

Sir, one more important issue | wish to touch upon is this. In &l cities of the
country, particularly Bangaluru, railway stations are in the middle of the city and, when
it comes to Bangaluru, trains going towards Chennai, Mumbai and Mysore pass
through city around 20-25 km. There is no safety for railway line and gates. Due to this,
many unlawful activities, crimes and accidents are happening. So, | urge the hon.
Railway Minister to safeguard properties which are within the city limits across the
country.

With these words, | conclude my speech. Thank you.
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it STARIE ARRST ANESardr (JoRTd): SUAHIIE Sfl, JATIHT Igd-9gd g=IaIs
5 o 1 Yo wATe @ =af W aem &1 Al 21 ghe w8 # g9a)
support ¥ &RAT E| ST 6 BH {9 S € 6 QX <% b 3faR WRRR AN X
DI AN B 2| DS AlB W Al &, PIs 30 [dom9 & fog <ian €, dig
AU B & foy Mdadt g1 9 it & fow df ¥ & IS ARBaRd ol 2l
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Al UBel YId WA & MA-UT B 9w o [ HEl Hel-beR] TSl IEdl A1, bl
U B [UEeRT gl el o, Wi 31Tl 3 Iewdl & WA A Y WRA & 3iaR,
P YA WIF TR Wodl 8l €, WBE Bl 81 S8l doxl STdd ® SAE g,
IS A T FI-HART S F R W I T | 98T B IS 9w e ¢ TS
AT fehe B FaReT, S B & AHT H off, SHDH! SNIE W TEN IR IMIBT AT
P ARG H UF I $-fewe e oimar g

HEIGY, UBel & WRBGR & HEc 3G B TR H Vad & fex o dqRE Bl
JieuTg Yad # 9¢ & €, S S@PR B9 YAl Bl § IR IE AR BH oo
3! far © f& ugel @ a9y 3@ gfaurd 9¢ &l 2

AEIGd, TR <9 # Ugd Solfdgad Wifedt, fomed a1 Ybelcd dad a8 3r€s!
W E T@d Bl e 9, dfed o/ ar ge-as wesl § Red veard WRAl W Al 3 glagd
IuA ¢ B, dfcd Sl BIC-BIC SR & Yo0d W €, d81 1 (heled SR e
B gfaer IR-ER Iude HRIE S B 8, o gkt @ Yed $IE W) em-
S # uge S feded Bkt off, 7 o wH Bl & 2

HEIGd, g WA H Pel wAedl § b Ao Bl aNig § Vel HAd gRI
S RET U BRSO IE! ©, 98 i el §1 ugdl 1 Bl ol f5 FEl B
TERAIST BIAT o7 A1 ART BT o, A1 SHPT U1 &I H 9gd I oW Sl T, offehe
3T B IR H SFE-SFE CCTV dAY WY TV 8, Sy aR) A1 gaRiise & ar
# Mg Uqr T ST el g1 Yeld WEHEl W as-Bls d gaar W Sudel w]Ts
ST RE E1 3N I8 W BT & P BH U 4RA & FEir @) fewn 4 o 9% @
&l

qEIGT, § &l g &1 AT {6 B AT GG bE W@ I 5 gIR T woAf
o 91 el 81 R8T € AT Gl ¢ ! v el g1 § I i A wet 9 e
PRAT AEAN § (P A WER & A9 H I§ 99 69 ©

BAR B ORI & AMTY e bl e I8 U [P &A1 10-11 A U8l Iemd
P IR H Sl AR G off, 7 o d@ @RI el B g &1 H S Al FE aedr g
b S QR WM SR fqeary @ @iy & Afe 597 dH Bl By R Dl &,
dl 98 A WHR & B Fdhdl g

Heley, § dEl ATEdl § b Usel Sil Xl HAd 3R URag #A1erd &, 4 37ell-
T B o, NP dROT HHl-md) went=ai Uer gidl off | SFf J3reral # dred 8t
B & BRI B3 IR IE BT o7 f5 S Veld & BIed AT I 7, I BIEh B
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EIRSUKIREIRIE SE IS EEREIR!

g€ PP YAd B g R STar or | I A it ff a8 Wl W | 39d BRI
ST AT RIS A WK ¥, S 984 [abdd Bl o, Hife $S IR 9gd THI TP BICH
g B T8d ¥ 3R IS G I, a1 Al R b AU Wiel 9 O I A gR
IRd # IRgy SiEisret ff Y & wied A, I g HUHE Yed g &9 Ay
T2 A SeUSs Ma 9 Ry Y €, R I W ge 1l &l 31 Biedh
g BT FIOR 8] HAT gl 2|

HEIGd, $HG LAY § FHEAl Ag [P g VeAd 7 51,000 gFECAR A AR
U AT SNl U gAY 8, R SHoll UeT BRT| 39d Xl HAEd 91 9 g 8T
e faurTt B BrIeT BN $9d T § Yol d3) S Ud Sd HATGI B 98l oA
AT & | D AIA-A1Y Bles TR & chr I Nal H oY MY €, [ e, e,
gy, fther ok Ale anfe &1 g < # fig i A SuceE 81 wh | sad 9 o
B IEI WIIGT BT, Yol HATSTT B MM Gt T I gawen framt o ff gga wrar
REEII

ARIGY, IAE Yol WA HElGy | fhamt & S & Wy e & forw fagiy
el B AT FRA DI a1 W Bl § | Ug R sIar A1 B Jof At wr ar @i
of, <IfpT fpamt & Saurel B of S & T el | PIs yawer i off, <ifeT 39
framl @t BN UgmaR & of I & T Ry Jaen &1 8 €1 $9 AT & BRI
e oo Py UrEaR ®1 e 2exl I Ugan Fehil | AT Bl ARG H IJg Il Fael
DI IS €, D [ HT F AT I FA, &7 IRy e St 91 X HASd Bl gyare
A gl 39h PR R ¥ F HAE F e €, ;ife o@ I S U1 w7, S9

d Sfedl | STeal WERI qd Ugdl Ab |

HEIGY, TP FI-A1 § FE1 dred] g b el ¥ AR oAl BT scifagwrs foha
T B U BART ¢ B | ger off, R Sioter & Te ot &R o1 gelfoed
d Fordl g1 #9 ¥t g fv v A F8 dE B A B R I8 Ag ¢ T8 oA
g oA T8I ¥ 3R IfT B ¢F A ¥, a1 98 <A WX el Il €1 H By argdn
g b ugel @1 <rgd SRIY SR oot @1 <rgH <RaY, 9 R 9 9Rd 9 @ T,
5 TRE A IR &1 AH™ 81 |1 8, 9 e AN & IR H YAl & gge @l
<red, g 3i® 81 1 € IR Vol oU TsH W gl ugd vEl gl

HAEIGY, §Ad -1 Il # YRE FIAT deI s = | SIE-oT8l Sl ARl ST
aqEd 8, S g8l R & W UgA Hl Fawen @ T 2

% AIY-A1Y goods HI B transportation & HTHT TSl VAT BT AT fb SRl
TR goods YEAT T, q8f P SHB! HHT BY &l Wl o, wfbT 3ol P anig
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# 79 dRE ¥ 8a18 9B § SR GUTT BY T Oidl &, S a¥g Yold &b 3r<Y

0 IHPT FUTT BY TG Sl 2 |

AEIed, § He1 AR b Usel U BIT o7 i SIg 84 W Yol WA W fedhe
o9 O, Y B del Wl YEdT Uedl o, olfd ool @ anig # g9 el @b oft
fewe =1fey, &9 o Idd €1 M AESd R 30T PNR TR ST &% 139 TR use
TR FHT T IS B ARG # gE e B T T O TAR ASS W AN W
IR DI S facility frerct o, @ facility 3ot wRd # fAa & 2

HEIGY, el a9 oA Bl 91 Pel Tg| F T8l a5 oF & aR H A1 e
3 3T T R SAH ABR BT | SH ABR A AU AIGH TSI [ AT Bl qRIE
H IFH S SIS e TS 8, S9d e} Sl Whi o' s s ¥, S9H mobile
charger & STI-¥12 ARSI &1 W A fham 1 €1 39 A1-91 -4, dgat
IR P T B 3 dgeld A UH el YR 99 &1 § 3R 8 SHB! M of S
2l

®F AN goIe ¢ B 91d BR W2 A | g B AN $9F Rgeh ol F I ol
o B BEl o O @ B SR ol § 6 gole ¢ TEl o ARyl L (WET @Y
HAY).. § 39 WG F AT | BEAT AT B Sl gole o7 €, 98 AR WRd & foIg,
¢ generation & foTT TH dEWT B

SHU WG] §B T $ed g¢ d AFHY HEIGd, MUPT gde bRl gl

S fegl d9 9raREl SR |

SHRI ANIL DESAI (Maharashtra): Thank you, Mr. Vice-Chairman, Sir, for giving
me an opportunity to speak on the working of the Ministry of Railways. All of us know
that Railway is the lifeline of not only India but also of al Indians. In real sense, it is
the only service which works relentlessly 24x7 and gives yeomen service to the people
of India. It runs from east to west and from north to south. It has seen many ups and
downs but has been keeping its pace which really serves the economy. There used to
be a separate Railway Budget till the time Shri Suresh Prabhu took over as the Railway
Minister. Former Railway Ministers had a very specific agenda and whoever used to
present the Railway Budget used to declare different projects and different lines,
especially from the regions they used to come. In the later years, it was invariably seen
that no project work was taken over or no project work was started and the projects
which were declared by the Minister used to remain on the paper. But the things have



446 Discussion on working  [RAJYA SABHA] of Ministry of Railways

[Shri Anil Desal]

changed in recent years, and | really congratulate the present Railway Minister, Shri
Piyush Goyal, who has been taking pains for the people of India who travel by train
and for whom the railways really matter in their lives. Railway is the biggest employer
in the country and assumes the responsibility of addressing the issue of unemployment.
But, in recent times, especialy in the State of Maharashtra, we have seen that recruitment,
which used to take place on a sizeable number, has come down for Group 'C' & 'D' and
Class-| also. At the same time, contract labour practices have gone beyond proportion
which needs to be addressed because that does not give security to the labour force
and it has its deficiencies. As far as the State of Maharashtra is concerned, Marathwada
region has backward districts. Railway network there needs to be given more stress and
needs to be improved.

| think, in the latest Budget, the outlays that have been made on that count, are
not very clear. | would request the hon. Raillway Minister to take cognisance of the
matter and give thrust on that area. At the same time, in the recent Budget, there is
no mention about the outlays which have been provided especially to Mumbai Railway
Network and MMRDA region also. Since Mumbai carries the maximum load of
passengers, | mean, those commuters who travel from one end to another, it needs
specia requirement-based Budget outlays. A lot many projects, which are in the offing,
need to be taken care of.

Sir, freight earning and passenger earning are the main avenues for the Railways,
as far as their revenue is concerned. Freight is one of the main indicators by which the
health of the economy is also gauged. In recent times, or over the last few years, freight
earning has significantly gone down. May | know from the Railway Minister asto what
measures are being taken by the Ministry to see that freight earning goes up?

Kisan Rail, which has been announced in this Budget, is redly a laudable thing
for which the Ministry deserves all accolades. The trains which will be carrying kisan
produce need to have warehouses and godowns aso along the lines with special thrust
to be given on cold-storage which will be required for perishable goods.

Then, Sir, the Railway Ministry and the Government of India are contemplating
to privatise some of its Departments. If privatisation is to take place, then, | think, that
freight earning capacity has to be increased by allotting that component of the railway
earnings to the private players. | think, that will really have a meaningful impact, apart
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from solar energy along the railway tracks which will be produced. | think that will be
for the captive use, but, if at all, privatisation is to take place, that should be given
space wherever freight is concerned, or, where freight earning revenue department is
concerned. With these words, | realy thank you for giving me this opportunity.

AR HIEHE BAT (SHL-HTIR): TR, AU Y31 g9 q8dQUl (997 TR dlei BT Hibl
faan, g forg agd gfrar| guwt 31 we et ¥ 5 Yo F 98 guR mar T MUt
TG BN fF 5 3G @l sl BRW H 'R e @I fAU U special status, Article
370 3fR Article 35A @1 ST AT | &A1 SHe! favig WY fbar | gt gf+rar # g8 #erer
IR & T BRI AR 7 Ig Pl fb Ig ol e 8, s98 [Usd 70 A q
®Ig [a®rd 81 83N €, Wil I8 special status B # o Shrde a1 TN ¢ |
BAR <% ¥ UH WAy, e erE, Ue aifss RIma off ok arel /a9l oreT e,
AfPT 70 WA F T8 g9 39 RANIT B 6 e A fyen forn| 59 w9 S e
gl 9 & ®el on <& o, 9§ o e B 9| e HEN 8 MY § AR e
Si9 A8l WX Xel B 91 € VE ®, Al 86 Ig o e A b g9 A # SHpeiR
% U @o @ gl

dfer 39 RIsId & @Rt &1 I8 Jai gR1 o 70 drat # S g4 9 e, a8
gRT 370 3R 357 &l €M & a6 39 WRGR 1 fear] 2011 # U & woa # g9
Sl Xefd g SR W RTe S el 8, SWd aR H del 141 fh gg av 2017 H
PRI BRI | 2017 W Fell AT, SAd 918 2018 |l AT AT SR @ 2020 Tl IET
g, dftd ag onfl ff 98 21 3t e ¥ IWRI IR g8 &1 S URAT 7, S9F aR
# 9 FEl Bl WA H Aed B SUET FHI A8 | Al Sl gHA BEl T, S
Sl |eT A, g Hoa A & o, 97 gE9 o M, e g6 faRe e eiR
B B | ife g9 araer fear a6 g9 gt faer x| | emet Yo #a St
A g8 goH I & 39 IR O g8 dlefl d STRLHTER H GRIHR Sl erd org
SR A IRME S Ve €, fod We 89 I8 Pl 1A o, 98l g9R A% Ashexl
AEq 8, S Hel o % IRTE W HUare S Vo dd 8, 9% Ao 8 T8 ¢
# daap! G b 3 IR BAR HA Sl SHHT I AST e N |

HeIed, IB[ goic ¢ I a1 gz | BT Uh-47 F 980 AR Jelcd W €, S
goicd & BRI AR UP g Al gl TR | 849 3R Al ¢ fertt, St qor # fUsal
70 Wl A Al €, 8 g€l a1 SY, AR Y 98 Pl €| IRl | Budrsl &
forg &4 fUeel Are S argeT feear o 6 9% 89§ <9, § Ag e w3 S 59
| IFHT AT U IfUe IR | BRI, YfehaAT|
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it WcireT 9% g9 ([98R): Iuwwedd Heled, g3l Usell aR 39 9ad # Yo HAd
& BRI b IR H B B g9 W 9N o BT WERT U g3 21§ X wAl S @l
g N fF g R S H ¢ P IR DI JATSTD S I G Bl Sl D
forar 2, g% oo oo Yfeiie §1 # 989 IR oA 9 AEI-Sl o, offdhd B ¢
JHY 3 el UgE Uil ot | ST WY gsT S o1 A1 ¢ bl Teael qars Sl ot | Al
TSl QR < H Xefd G Bl Ol ARFI g3 © SIR Sl Al ¥ BM AT ©, oD
T ISl X d8d Wl &7 W, Wel 9y 9 At ® ugAm & $ ) @l g,
Ig AU 3T H TH §gd 991 Hed 2

P ITATdT dA-erelc ®f Iaig gt of, 9 o 9 ¢Af § 9BR BRd O | Ugd
CIIelcd & Al ga-! Tod & | oY & et ==l g9 J8f 781 & dad | A
31T 2 WIRE 38 BWIR drAl-Cleled ¢Ar # Sl f& T €, ¥g 31 onmud Ud 9gd a9t
IuAY 7 |

XA & [qEAIPROT BY a1 AR &1 STl A BH AN A §, g8l [AERIPR &
T A XA gAd] 8, I8 BH AN el o U I | Wl HlGl WRPR AR HAT S
B o1 T [ JOIrRR H IREYR T& B I AlsT Bl [AEidRol B IF W
o qTSH &1 &M fUwd foi 9y # gom ol

ST ¥ & Y goie # 9gd W Emony # W €1 qor SRl gl Bl =l
B FAG B T E RGO B gEN B T F, 550 Y9 I W Wi-Fi aF
B a1 B T 21 148 fHArTey Tl TgT STTRI oA Red & o W Fe
H1 U fen @ g1 # AER A o g1 e f[8R @l Yad b AMe § Sua @
IR 91T STIET o, difh 39 R &1 Sl goic &, o9 9 Al WWaR IR g, fIer
BT FHIAT TS T T 2| AT Frlell | ITedif TR Yol AN 7 I & {1y
100 BRIS ¥ A W g R 9 W 98d d9 AT ¥ BM G I8l © | U o9
#F o |9 # oo, o9 #9359 W RE fhar o, O R @ W € T8l €1 TE
o 5 Qrediavor Brm, ofe o™ w3t St & gRT wifaer # e fear mam ik
et 17 7Ifr & &M @t &7 §, ANl BT hed § b & A & e HoOlreR QY
H IRGYR HT QIR0 P B GAG 8N 3R gl ¢ Jfaer agd qoigd erfl iR
ol | FOIFBRYR A GATell Xl AW & ¢ 100 FRre v0d o T €, SR a1 )
Xdl el & fofg 90 @RI vqd fed M €, fbyel-mar Xof A1 & fov 280 ARIs oW
I T 2, BNIQR 9 99dRT X AR & g 100 #RIe W ¥ W g, AfdER-
Hamel Yo d89 & fv 20 wRis v ¥ T g, fAge-iRiee Yo digd & v
20 RIS I o ¥ g, TSN-af Rl Y drsd & v 90w v iy T
BIRT-ASIFRRYR Vel @lgd & o7 35 IS v fad T €1 Alepm™l § I 81 W
T XA a9 & AT 101 NI v ¥ W F
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ot fogR # Mt YT # el dRE W e ' R8T ¥ iR sreglerst o ad
& €1 ST Wewdl B 91d BN, Al U8 O oF § TNl BRe FIrd H gH @l derd
J T ol of fh g7 o ot fear 2, <fe ol Weear & Hieww | onan € fa
TEl, I8 T B FI § iR @ ot WY feRmn ufeerd <ot €, P! 3resT oIl
BT |

WM B A AR B 91 B | Uge TaH IS A BT o, @ Bl Y gawe
ggd o8l T8l Bl ofl, Wfhd ST ufedtd @ WM B Al S VAd b gRT Fae
1 ST 2, 31U oy H FHH-HW ST € fh B AN SfUY BR T @Al Wl I® g
T @ RS TR W T, O M S F AAWE B Rl I8 7, I T
B oAl TE 7, TSR AR $eRdl B 7 IR 7l areife @ el <8 2
TSRl & 72 A 419 S & a8 aul ddb bddl Tl S BT AW YA BT BE Bl
PO B WRBRI 7 o, AfeT gwRv ¥a & e & a9mer #§ auf da sl g
ET| 3T AT WRBR BT Aol & b 3T g8l &1 81 Y81 81 # MUl qar1 ared]
g, 980 §@ & WY Gl PEAl Usdl © b AR I8l RIS § SR Veld g
g, R e e wee g, S & 9id # foreRar e 8, SiEl | AQng &
YA DI TN AT| 2004 H BIT AT A I AT B bl Ao sanctioned T,
Jfp 2014 TF SEH BIg B el GAT| SIF 2014 ¥ ofdY 2019 ddb H Ald FHI
BT AR IET AR 99 H weEs ST, O Yed & ARgH | a1 2004 9
g1 I8 IS sanctioned & IR ITd P URIUPIRAT 7 ESaS! § SH HH Pl YH
fpa, ifepd o a8 &/ 1 T8l 8 Ul 21 # ;e A@E S 9 g9 fog emiE
HAT g | H9 9gd aR uF ol faa1 1 SR &1 safay 981 § {6 98 eicl Yod drgd
g, ofdd AR AET & 6 a8 fearil-agd sardt § 1 981 A AUt @i g¥l /I 50
fpetiier 1 981 Wed m-od &1 98 el S & JnE @ exddl g1 89 Yol
MR Bl Sleq A Slead B IRIHY ISP Y& HRA™] oMY AR S ¢+ a5 8, ITh]
] AT ST

HEIGY, TRBICYNS ¥ IFAA-STITR B I TS Al @1, 81 T, Al ugel
9 BICT ded o, d9 SOl <X RBICINTS A Gerehl of 3R SRHI-SITR & folg
STl ot |

AT oot 9 ¢ et 98 €1 A U ¢F IR | dofdl ©, Sl fad # &l
IR I SR S &1 # A WA S A SR BRal g [ SHdT review dRal
PR g Ul Sl g9 €, Sdl Al HRAAT S|

AIaR, 30S & S H RAGCINS Uh Side_ & ®u § ST Sl 21, ol

BRE B! ARAR 1 RGBT DI RN 947 f&a1, 98 STaRM 7 8 Y Ud LI
F U H € M B FGEN W oA ol ¥ 3R Wl 1§ AW wA S |9 e
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fie a1 &Ral o1, fh IS 98 dhadl o M 3R S & oY T e & wy
T T g1 H YD HeAH W IAWE PRl g (b AP BA DI S|

AEIGY, TRPICINIS FRIAE TRV & ¢ o qgad g war AT 2014 H
WHR 9 T 3R 2018 H T8I &7 3MaR T 99 oX dUR 81 ol § iR s9d
A 9§ 98 R A aF goey & S g1 396 oy # WRER B e <
2l 981 ¥ foeell & forg agd & ot fiyel €, dafesd of &1 fell €, afees felt
g, ofed 3§ Wi F= St 9 oI v @ € 6 fER @1 oiftm ueme e ®
3R urefergd, e, S fagR & IS €, 98 ¥ el & foy e O oA =g
STSl PRT Hb T B 37 T | Wl Ud ¢ & forg # feAts a=an g1 #9 gl
fl 39 T o feate @t off, 39 fay emcwr WY gan, afesd a8t w a9k fie &
Hdy # Tt g3 ok diRF fie & omrg # g8l o+t et Feil | 1 avreT & e granery
I 9o & fIg @elt, waa iR fie & god 98T & T8 o Gal | # Srud Aeas
A A WA S Pl gAE ArEdl §, b EERIR Ao § RIS 3R el
¥ U Yed B U SHE €1 981 TR WM BT 3T el g, dafed 98 'R BM
T B SRR 21 M #H 39 wed #d R vm & fov freen @1 € 9® em
T84 U B P WHR H 8 1 A1y o1, R e S BT AW YA BT A
PR foeft 1 b, @1 a8 @\ & @t o far| S &M S9 AR & BT ARy
oI, IAP Y TSl g $9 Aad # dlal US &l ¢

AEled, ¥ 3MMUP Wegd A A HIA S A TP AWE BRAT d18dl g, b 98d
Ugel TRId, #OIGR &l & NN Pl Xeld I S ofie] IR &R U BICI-BIC! gbl
& R A vy i off <4 € dig F g Tedd g8 o, O # weigR fRdio
% IOW & URT T, SIUH AEd I SMaR Hell, SUP a6 d Vod dIs & AR
ArEg I A e, Al S|d graee W 10W, e |l TS @ S el 8, S
TP IR 9 STHIM BT 9reT 8 & T ) I8 2| ¥ 39 fov am-ig 4=t <t
d IUE PRAT §, Tef W dls & dwRAT ded W 99 €, fF o FrwEe # g
dl TR, A9gR gHMER Mi¥Ed WU A wrel <, offdd PR FrHmee # el € 3R
3R fBRfl G W I B @1 &, A SHHl §¥ [BAT Y| TS WA bacl TEI b
forg €1 €, afewr I8 TR W 9RA d 8, 6l W IR, HolgR I &b ANl Biel-
BIE URAT BT SHIT AP GBI Fell PR AT SHABIUSH B & 3R I IqP! oAl
od €1 AT A € 6 Xerd U I SN €, 31Ol hael S SHIA Bl ]
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W W A GG & RIE A 3 Id W ol W < &3 90 fF PR Yead &1 3
SHF TR PIs B B Bl oT9d s, dl 98 G9Hg 09 e oy, a7 599 Yad
B g8 A BRI |

A8y, 9gd-9 V¥ wWied €, O w foft 9 fodt &1 smfiied deonm € S8R
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TEIeY, dURY G ST, g% YoAd B Jlaer ¥ dfad g1 F U g Al
IEdl § & el A dd] davd], dUaS, qadyR, AYed! 8 gy, afRkan, |
BT §Y, SFIEIRIYR 814 8, Sl Yo oIS+ RN AT ¥, 98T #9 oMU Ud 78 3o
e 37 @t feAts @ of | F R amrE @R @ § f FURY H1 AUl SR €, d_f
BT A @S SH TATD H B! & AR A AT 7 BM H BB AT qEgH
IR 8, SafeIy g8l 93 Yot s &F Sy | dfcrar & °@rer g gy, fers, e g
gY s SR @1 el 9@ Sied & folg E Yol g g ARyl g9e ad @
A off fer o fUse foq af § W9 R Ya @A & v aren, Ssae fore i
fl ardes foar T o, <fhT onft d& I | HRIHR TEl A T 8, FuAT
T SMQ | # SR U HRAT ARl § (b I SHAR] 9T B 39 qEGH PR
T Tl S9F U & AT BB ook Rafd # | ST IHI AT & oRNd g
IS I el 7 Hel AS & AGM H I8d g, gAfely S97d fov vF was | g9 <y
IR RBfCANS F S IAd o189 Iq4Iel, STITR Sl 8, Iqd Wl fJeiiavor o
SY, SEdT W SEISHR fhar Svl (T @) ..

T TH MIE SR Hom 5 gET fevu @ TEfg B jE €1 [ W # ufedw
¥ M-S & oY SFeXURT §91Y 1Y, STef rail crossing off, f51 YoTd STl ®ET ST
g, dfe f9eR, Si8f & # omar €, 981 low land 8 & SR 976 & F9I # SH
21 39 oRRfy # R oy sfexu™ & od ¥, @ iR I’ #EN ufeas @
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St 9 omIE @Rl g fb Ul SHTEl W feRu el a1¢ WY, SRl IR "l S
W H gIH PR e US Y| (T B " #F HHA ST Bl qurE < € R W
JEl Nold ¥ 9gd-A1 B g ©, Y- R Y, A1 9gd-91 HM 3Nl 8, afebT Sil
B IERT AT, IS (AT # [l 1 € | Tob AAWE o <efll ©, Sl IeRirel A ferdn
9IS I A S1¢ | I ufedd fed # 9gd & k) 21 # Al S @l R ¥ quig
A g1 T e € A g omo 3t T ¥ o1 fawafiy € ok # U 9d FEan
g & 9 Weme 8 9 &, & Wi T8 81 9@ar g | Al St @) Aa, Aifd
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T B! 8, AT d B WRINTT 8] Bl Fhd & | I WY X HRAY Bl STl
BT meaie &1 9 Nf¥Ed wu 9 FRAR Ufd & 99 R ST ded dolil | g8l Il
F A, § AUBT IgI-9gd TIAIE Bl € |

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY S (SHRI ANGADI
SURESH CHANNABASAPPA): Mr. Vice-Chairman, Sir, it gives me great pleasure to
reply to the Demands for Grants. It started from Shri Derek O'Brien yesterday and till
Shri Satish Chandra Dubey, 26 Members have participated.

Sir, | come to 2014. | thank the people of India for blessing and electing Shri
Narendra Modi as the Prime Minister of this country. We got the real freedom in 2014.

Before 2014, you all know, how the Railways were working and how the system
was working at that time. During that time, when we were college students, many
political parties used to think as to when the Railway Budget will come. The debate
used to go on for weeks together before the Railway Budget, and after the Railway
Budget, the General Budget used to come. After Shri Narendra Modi became the Prime
Minister, he merged the Railway Budget along with the General Budget.
...(Interruptions)... Before that, only if one or two rupees were increased for railway fare
or anything, people used to go on strike, and the Railways was used as a political
instrument. The Indian Railway also isamajor public infrastructure just like what Shri
Atal Bihari Vajpayee wanted the roads of the country to be connected to cities and
villages. The people of this country know that Shri Atal Bihari Vajpayee gave us
national highways. The photos of Vajpayegji were put and the people used to say that
this is Vajpayee's road. Today, people are saying that this is Modi's train. They are
caling, 'If Modi is there, everything is mumkin. If Modi is there, everything is there.'
My dear friends must understand this. Shri Derek O'Brien spoke yesterday. He isavery
senior Member. | had been to West Bengal. | feel very unfortunate that on both sides
of the tracks, the encroachments have been made by the unauthorized persons. We
don't know whether they are nationals or * or they are from other States or other
countries. But, there is no response from the State Government to clear the tracks and
all. People expect more service from the Railway. This the affair of the West Bengal
alone, | am saying this. The CAA had been passed in Parliament, both the Houses
passed it. At that time also, most of the damages that had taken place anywhere in the

country, the maximum was in West Bengal alone, and trains had also been affected.

*Expunged as ordered by the Chair.
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For your reference, | will tell you, Sir, that the hon. Prime Minister gave a call to
the entire world about the Yoga Day. At that time, 197 countries had participated, and
the whole world took him as their leader. Today, everybody has taken India as the
leader. Like that, my train also takes all the people belonging to any community, any
creed, any State and any language. That is the only instrument. Railway is joining the
people together. When Narendra Modiji is joining the entire world, like that, Railway
can join each and every people of this country. So, | request al the senior Members
of this hon. House to develop Railway as the lifeline of people of this country. If the
Railway grows, economy will grow. When we developed the national highways, the
economy of the country grew and we generated employment. If we come to Railway
also, if we atogether develop the Railway in a better way, definitely, it can become a
lifeline of the people and benefit the economy of the country. At the time when Modiji
took a broom in his hand to clean the country, everybody was calling for strikes and
other things. When he took the broom in his hand and started cleaning the country,
then the Railway also changed. | personally feel this. When | used to go to any railway
station, | used to close my nose, and used to think when my railway stations will get
cleaned. But, when Modiji took the broom, the Railway also started cleaning. Today,
the youths are taking selfies on the railway stations. | thank all the 13 lakh Railway
employees of the country for cleaning the stations and today the same stations are
very beautiful, and in coming days, under the leadership of our Railway Minister,
respected Piyush Goyalji, we can make our railway stations world class. Today, our
dream is that Railway should provide a better service to the people. So, in that context,
I will mention certain points. In 2014-19, the commissioning of the new lines, it was 3035
Kms against 1727 Kms during 2009 and 2014, which is 76 per cent more than in those
years.

Commissioning of doubling during 2014-19 was 6,096 km including 1,000 km. of
DFC against 1875 km. during 2009-14, which is 225% more than the respective figures
during 2009-14. Average commissioning per day has been 7.2 km. during 2014-19
compared to 4.1 km. per day during 2004-14. So thisis the achievement we have made
during the Modi Government. | congratul ate hon. Narendra Modi and the hon. Minister,
Shri Piyush Goyal for the guidance and encouragement of the employees of the
Railways.
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In West Bengal, | can tell you, for 7 km. length of project, against physical
possession of 7.585 acres of land, only 466 metre length alignment is pending, as
construction work has been forcibly stopped by the land owners. There is no cooperation
from the West Bengal Government, and wherever the cooperation is given — take for
example Karnataka, where 50 per cent cost and land they are giving free — a lot of
developments are taking place. Apart from that, the hon. Finance Minister has approved
the suburban rail and other projects for Karnataka. Wherever the State Government
gives cooperation, definitely the Railway takes up the project. Without land, you
cannot do anything as land is the State subject. Apart from this, wi-fi service is given.
Today, in most of the stations, i.e, about 5,628 stations, we have given wi-fi facility to
the people. Today, information technology is very important. The people must know
where their train is and other related information. | will give you an example of aKerala
boy, who was a coolie and he wanted to study for his examinations also. Because of
the free wi-fi facility given by the Railways, he studied and has become a Class-| officer
in the Kerala Government. | congratul ate the officials of the Railways for providing the
wi-fi service. So a Group-D employee can aso become an officer by using the technol ogy.
This is how the Railway has helped the people. Sir, safety, punctuality and cleanliness
are the major issues. Apart from this, there are many instances of touting that are going
on in the Railways. To stop that, about 4598 touts have been arrested by RPF in 2019.
A racket spread across the nation operating illegal software; confirming railway tickets
was also busted, and 104 people were arrested, involved in selling and operating illegal
software; further, future journey tickets worth ¥ 15.38 crores recovered form touts out
of which ¥ 9.91 crores were from illegal software operators.

Similarly, RPF is also taking a lot of efforts to stop illegal touting and selling of
the tickets. During these raids, it was found that many authorised agents of IRCTC
were indulging in using illegal software, personal IDs, corner tickets in bulk sold to
them on premium. Nation-wide drives have also been started by RPF against the IRCTC
agents wherein 884 such agents were prosecuted during February-March, 2020. The
drive is going on. We are giving many facilities to the people, even better booking
service. In the coming days, our vision is that the people must get the tickets on
demand like in other countries. This is the only railway which we can develop for the
economy of the country and under the guidance of the hon. Prime Minister, Narendra
Modiji. Many hon. Members have given many suggestions, it is a good thing. It is the
responsibility of all the Members of this House. | request the senior Members to advise
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us and take us forward. Let us take railways to still further heights and develop it as

world class railways.

Once again, | congratulate the employees of the Railways for giving better service
to the people today as compared earlier to 2014. And, today the people themselves are
appreciating the hon. Prime Minister and the hon. Railway Minister, Shri Piyush Goyal
after assuming the office and, prior to that, many Ministers also have done better work.
So, still to do better, | want the advice from different Members of this House. The hon.
Minister of Railways would further speak on this.

PROF. MANOJKUMAR JHA (Bihar): Sir, | have apoint of order. ...(Interruptions)...

2 SuRTR: AT WERE, I8 R E & fAe €1 o9 9 R e Xerd
W TGl Bl @l © IR B/ 26 WHY did b ¢ | 7 {B Wied AR @l § AR
M &I Legislative Business ¥ &, A # 9 3MWE Hw & 96T &+ W |

PROF. MANOJKUMAR JHA: Sir, | have an important point of order, it is under
Rule 238 (iii). The Minister, in hisreply, while referring to West Bengal, said, "We don't
know the encroachers whether they are national or * We don't expect such language;
we are suffering enough. We are paying heavily for that. So, | would urge you to refrain
from using such language. It denigrates the entire State and its people.

ST BT HEF (IR U<eN): Ig-98d gdla, SUFHANT Held | Ugel ai 9 |4
Sl S F VA b BHAR] AR ATBRT €, I Igd-9gd gaE ol gl U THy
¥ 99 99 AN BRIFT B gofg | 9991 II8d 8, d 99 Yod H IhE AR aewd]
H T gY €1 H U HAl S Bl Al @urg <<l o SUN <9 B I DI ATH-GART
TG BT Sl HEH IO ¥, I8 Igd-9gd uTs AR T 3R THH forg # amuen o
gga-98d gde <l gl

TeIgy, ST o onfl 8RR YeT A3t S 7 9gd IR} @it 9arg g, S Yo # faer
83T €, S XId Pl gl f&dr M1 €, U B F8l W g8d ARl aK gdrT Bl B
fam &1 & off Yod # I BT g SR 9gd SiE S-S Bl © SR ST ¥ AL
T AT A YAd | S-S R8T ® 1 U8l Nodd &l RIfa i off? sl 9 94 S
g, of af 2014 & 91 Yord § S GUR SMAT €, d1e 98 WwIs & gR # 8, AR
BT @ Fawen F IR # B, 9% dEdcd & aR # B, 9 7 guR m ©
3R o= B TS W I B AR AT ¥ < H Bl IE B

*Expunged as ordered by the Chair.
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TE BT 8, @ ST WY RG] IR W) A7 3fex fiyel arel @ € @rar aRd 9,
Wfh omeT g9 9gd guR g3l ¥l
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F 9 AN o # S W FRd 9, @ A9 S gOT fF T 9 9 &b T8 S
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TIEl BT Sl BT €, S AU 99 B I8 2| 3 AR HIAl HElRY | bl & g8
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B S R AT €, 9er T 7, 9 WS eI A T R, S¥ S@a} o]
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Helqy, # 3MUd #ewd ¥ el HAl Sl W PEAl Asdl g b oAl d Al &
fog <t Rorde e glar 2, a8 9gd 9% ol Sian g1 8% o # UAr & g
2 o ot 9 Ra 9t & o 810 &, 7 ©i® oy od €1 e-ft o9 1 R e
WIE W Thdl 8, d1 981 W AN Bl Bs fQahdl BT AT HRAT Tedl © - o]
7 BIdT ®, 98 981 9 o # 9 oAl 8, ! avig | venrs & gedv ot gwH
®I fiyerct 21 saferg AT w2 S 9 W17 orRIy ¥ fo Ut arft i Afeneit & forw
Rorde € 99 §9 § a9 &1 & fHar Y - a8 9gd S g

EIEy, feamt & fog feam aomr & dgd fea oo Sarel & Yermied
¥ SIRT IRt d& A9 Wb, 9P foy oA 7 v et ee e €1 W |/l S
g f& transportation & 3mMTd # B AR WreT U §_EIG B S & IS Sd
fT S I gfaer Suae SRR TR 7, fhaE B S giaer & W g, IHS asie
{ 9e G 8, Bl 8 I Feoll &, MM AT F {4l o 39 dRE ¥ oF A S
o & fr 9 @ 781 gl oik et 3 st Sude TEt 2, 98t wooft 3 it fie
ST | (A9 Y Ee)...
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off IuUTafer: BT SN, 3 FHI Y |

SR BT Baw: HB Iy, TS fQoell ¥ Sl s ¥ a1 TR 2, 98 98d AREd
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ZAIfTT 3Mue! Ui fide &1 8y faar TR7 o7 | 319 3YdT 9T AW &1 Y81 8, SAfY
3y conclude BT 3@ # gEX WHR DI AT |

N BT W WX, § Tep Jbs H AUAT I1d FATT B |
off Iuqumafcer SN, 319 MY Ul a9 Bl FHT B |

sfrcht BT Bew: WX, # B Y AN IGHY ITU! 10 FATT Bt | § B
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W Fal # 4R o & g 991 allow &A1, g9¢ fIg smuet =@ | # e fiee |
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W A A A b f$ArS o v S H ulReHl e o 9 e X
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Ul ST o €, STET OR A9 1Y MPLADS ¥ 318 $RIg SUAT o7 & 918, SAd!
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Al e A1 S 7 §9 fea € @M @1 W,
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SUFHIRT HEIGd, 39 dY¥ B Yol &I goic 2,25,913 BRI BUT BT & | 2019-20
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HTFT IU-TRIY gRaed GRATSHT & 7 18,600 RIS U BI AT 3R AT UTHY
& AR BRI T fHar SME | b WRBR 20 TR & dFTd G849 d SR
URATSHT AT &1 60 URIeTd aTe<] Aerddl ¥ SUdel $HR &I Gfaem Sl | 550 FCeET
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SR & &9 0 T o1, AR A B T on, g Al 8 T AT gERT Bol digTe
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B W ®BrIET BN
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T, BEl IR SATGT Bl &, lfd VAT BIg e def & o W& WX land grabbing =&t
R 1 S I Ade & AU I8 AERSH St e T WaRey #AT 3R Yed
@ a1 H g1 A1 b XeId & U S S €, 98 A7 Al @rell I8l 8 A1 grab gt
21 2OfU 59 WX AfEHd Blooisl U U, 39 R 3R g1 Y| Hel o)
IS AT iR WReT HATeTd fAedy SRUArel 9919, $el IR ARy HATd 3fdhel
gAY, Hel TR Yod AT AfSHA Dictorel a918, del 0= Uit /i # &+ | # 7
Yad #A S @ god @l § 6 S9d a1 wifd g8 27 S oRudrd Wi IR 8l
AP €, IEH ASH Bliorsl W AR Bl e € 3R ST Bl dex YfCATgeie
M 8 Foar T 3R Ah-aws W ' Aadl 2

AR, SfF dell P 3faR YAd Y Bl s, o 9gd BIIS] AT ged I Fhed SAH
S oI, Tied W S S| H ST AT Ga od | A S I, Al HY S9H 9gd

*Expunged as ordered by the Chair.
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EIRISIEESEIRCINIE)

AR e <9 3R 9 B W A Fed il | HY Yad i A gel 6 osad SR fee
R 8T d? a1 SBIA gar e AEd, 39 A1d-oe & 9 SaIeT o el ddd
g, Hifp Yed wiewr Biel €1 s fea o1 eng a9 ff 9meT & |wad 81, oAfd
wICHH Bl gl

qeicy, S gara b feg O omu g g ormeh, dfed wiewid vier g,
SAfTT 3R fosd AET oMU ST ¥hd &1 S| el fb Yol 93 & de fb I Jod
WIChH Bl SRT o T &Y, fed AT a1 g1 3T B B

"EIed, # SUD AIH W IS I HAl Sl A AT ORI HH B ASTh
g1 ol NIRTS € 3R deit # Al SFF TiRE WE ® SR Sl W Suee © 1 R
WITHhH B B ATl AR TR AT 8, Al IS d 3R e o, 1 99 S wiewr
W | 39 aR H A SRR AR HINY, dgd-9gd g=ars |

csh) e e dge G Lo LTii ik (J'ﬂji H A Qlia) YA G aa

e Ciia a0 555 (e ¢ 3 LS Olgr 5 sl o Jlar ¢ S (e Ol gy (5 fiuaie

o peSogsan B s SOl U il e Jlse 08 50 v e o ghy Sl

o3 el 3 SOl 8 508 08 SO Alsai b e s et L o eS ) Mt
1S 358 90 S Ol A el e bty |l ) Jlals s 055 a0 5K
W os o M8 AE W8 o r O Sea b 8008 e s el o Jse
Sro SIS g o 58 Ly 8 3 gan b s Jlas 38 omgd L8 g e £ o ol
O LG 5 e g a8 B8 g e S B e gl (aa- 8 ST PISH g ol

JSlia Caga g -t S Qs s 0 S 3 CiSGES RS (g Uilla g g ¢ i GSAS g
o sh o Jls e S e S dy el o ) sl sl G o 0l <
SEOsls Ui o o> st e shy om0 2 et 2 e
58 a5 5 8 et 1S Gl M5 1 8 TS Gl S5 S e bl
AL e S g o S s Ly S5 el S e (S S Ol
Msroald g 58 (il w08l 2 B b g e SO Ly e ES S
USiula o S 026 U0 293 s i aiddle S (5 g e 3 Ug la e Ol s
Gabie e o oom (s b s 8 O Gy omedS Gades e G0 2 s sl

goaild g S

TTransliteration in Urdu script.
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R o e sn OS Jiud agaig-ssal) e Usen AS o Jlses |y sd | e
20k S g ol WS 0 s Wil e A I e gom A SO om S
M5 slla S QS
g g e gl g SO o Jis g Ot 2 i Il e
Jsad e xS 880 € e g S Al e gl g ) Gne adll ke o gl
Lor e s malydi) g ole ot s S 3 G a3 5am SO
e BB G mal S ) S U5 US g o rndl (2 2 T SOV (S
SOl Bl 5 sl ol pegn - e o Q0 e 3G, 2l S G ala e sl
A ug lla WS o e -2 S land grabbing obs A8 = (S Qb (S Sdld o

Sl N Gl o35 5 gare (2e gn S e o shiy ) mll sie gl gus o e

I #3 (37 URIT RIe): AT SUNHIUT Heled, 9gd 8 aeie d9i gs, Wl
AR AR 1 98d w0 gora eyl # |l ARl 3R IRl BT ud A1eH
A ggqre BRI Al g1 9 Tl H TS Use] W /O el 4 931 &t
TR, HY GHRRAT AP S-S IR, Tad W U & TS H 39 ToAqd
SFBINAT BT Sb PR B YR BIRR BRI, cllh AERUR: P 370 oo 59
=gt # frae |

Heley, W1 A1 B gad g8 HINAI REd1 § (P R MY {Seiasy &I, IS 3y
foet fawa o aree perform &x1, T @fdmal & Y ammen iR & ggct €1 A
g HA1, s R AR S & A H 39 WRBR A O ISR 9 T Ui aut #
o1 Wi | e fBan, wifa &1 iR o= ugqell .Y &M d)d 8¢, WRA Yol
Pl YH AT HY H I B SHAT F G @1, Al WIS FT A AR D IR iR
MUY 3R wET SR &1 &S 9R &H @ garg onfe # o €, @ ' ¥ g
B! fiear 2 &R & F'd € f5 3 it T gen, g it T8t gen| St Siar #
U AT At €, Sl gs W ded © b wig HIdD €, Al gAfed €1 UP UBR A el
HIEAT SS9 931 Sxd+ Bl fyell, Rifh ds ANl 1 FH-FB Aol 4 FO-FH a1
Al el <l d YT Y fd IAPT genesis B8 A Y BIAT &, M root cause analysis
ol

HEIeY, BICI-BIE! qidl TR 8H Alh-31d B Adhd ©, [JUsl, TeI-3Te Tef, ARBIR
P I H qa¥E T8 G §, b § qHSAN § B 50 Aed b 9 AFHE e
9 919 W WEAd 8 fb Yeld national integration ®T U ATEE ®, R < B sl
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EIRECRIPC!
g, X < & B $1 TP engine of growth & 3R & I faem gl 8, ISP
TH Udd Tl

Hqelqd, Ml {B Albs ol RN Juor T=EEw it 9 A oy, 9 I=H
gamr fe & Uit aRRaft # erft doubling &1, tripling &1, quadrupling &1 3iR
TS TR T, S-S HH BN €1 T O HRA &1 S TG Ui a6t § gam g

TeIey, arfi-anft fae w3t St wet off, # S9! iR ya #3it S & g=yare HReAl
=M & S thrust SR ST focus fwel Uie-o: a¥ & Yed &1 e, U wmae &
SITETT # UBel BT 83N Bl | # 1l 1 <= € b AW 2014 ¥ UBel AERVE: Capex,
ST S rsAr #, 9¢ rolling stock ¥ 3R locomotive # invest EIAT ¥, 98 ARV
40,000 HRI$ ¥ 50,000 HRIS HUY BT ATl a9 2014-15 & qorc § A1 Ig1 Refey o,
Rifh g8 IoIc &AY Ul dlell VAR A WA fBa1 o1 iR 59 Jellg 4 89 A,
Al B BIsAd dole &, oifdhd MR a8 YR SCR¥ aoic &1 971 99 2014-15 #
58,719 RIS BUY e BT U | $9 99 & Foic # 1,61,000 PRI HUYY &1 a9 Capex
# BF S ET ', AR W QR-UM AN AT e fear S jEr 21 g faaRren
TR FeAdl JET 8, delas! gkl &l 7, a9 fhar T € 8k s & &R 3=
UEgell W YA # ayd P gl e

Heley, BIC JaIERY ALY, A1 § Ig dld APbal § (b unmanned level crossing
dq B ARY| § JHear g 6 I8 dge! qM I o sad feell @1 qade el
BT, oifh I Yo slow pace H & A1 S focus A speed H HRAL IE Q@A
CARCICERY

Aiql S A 919 dtatistics <@ 3R <@ & e fBE vfemsey fiw unmanned
level crossings & ®RUT B0 €, SR &I S Sl &, 9 8l €, df S8 37w
f&ar f& unmanned level crossings @1 &1 & WA HAT ST AHaT &2 JoI T Y
e & 6 o AT 7 39 w Fofy gen ok #1 $e1 fF are 7l g9 ¥ a0
A unmanned level crossings @H AT €, T9 SHBI 3Pl @B AW AT Al
MY, ARHIRAT = A1 el {6 a8 o g1 & JRPa dH9ell &, AT |Ha T81 & | uxg
AV B AT FAE1, ALT FARIAT AT g HAT AT St 7 G utg aut § <9 & ane
N B 9 A d% Ie B 6 W HHA 999 b e §9 8l oAl 9| aw Hifew
gl B9 # g ol fd #1 get o1 f& orrel Wit Wiy wgeff 9 €7 g9 Ud
JRIE gaTg s o, WIS 98 ARG 2 facar ol A1 B U B AR oY, g3 udet
e T8t €, # FEr 5 9 e ageft 9% & W9 unmanned level crossings @&
FRAT B S THY TRE I AIe RS HEl I8 ¢ Y R W AT H 9 AW o,
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RMF oI Nold B SART SFGRT T8t off, S 91 & 8T o1, dfded var w341 Ael
SIT T UghT SRIGT AT {5 SHBT BRAT B € 3R Od Vol Bl QRI Faw Ay, W AP,
R PHARI §F BM A o Y, Al G MUPI I8 Id1d gY A 8 BT © fF 9
T T@ <=1 WX H T 300 AT 400 ¥E MY I, Wb IHd QA HEM 91, <9
q R Wb A FeIS BT Sl dead 8, 9 unmanned level crossings 1 SiIERT
1 T T, Sl R Rich A WA HR [T 77| SR H, areHR H |© technical
FHRUT F TS 60-70 99 ¥, distance FgA AT ¥, FAGIY EH unmanned level
crossings =&l ®X U1 Y@ ¥, SHdl VR TR e d¥E W & © Y@ & U Udh-
U AT R TRAT 9 iR IHadg aXId o TRl BT FHRE R | G fHerdt
21 WY, I 3MUF AT W WD I§ A ¢ N B @ 2 o e 7 W, 2020
Bl AT S IV P Ale RS HeM P B b ¢ AR 39 a4 F UP I, I A
URISR 1 g X gHEAT & R 8g ¢ | § GHSAT & [ S9al R AT IRA™ e
P 3 AR HHARAT BT oar g1 B TR 3 AR R HHar), a4 ffaer 59
v & IR & far o) @ €, O UaR ¥ 996 79 § ag ufodgar € 6 g1 9w
BT AUAT Hol HA TG, H VeAd P HHAIRAT 7 U oM H I SN v faRIvar <=l
g, 9% eI §] 39 QWX TP UBR 9 I W1 fwEw € & 9 e vl
& 1 NN W B BRI | WA 9 B b Pl Tad B B Y, Dl T
9 8l MY, A # wwsar § fb Wed sl S spirit # o {6 R wEei $ aravE
FH THY Thet 3 W IY, F fhlt v e a1 fodt sk &1 ddelis &1
ff ST, @ w1 g 9@ fw @ e W1 @ € A7 AE S W@, IE T9 B
SIATET 3MIeTH 2 |

ITFHTART ST, 9 dR & 3R Td BB au1 & Vo dolc ¥ Ydd B Sl requirements
g SR R TS F @ G BT S M AT T R, SHH TR B Aolgd gY
g, SUY BUN 3eX &HdT g ®, dlfh 89 U &Ml &l 9 § Ab |

HEIGY, e St 7 1 U IR HEl A1 f Sl SART e B, T8 SR Bl gl
=V | VIS wed Hd IfFY, 81 Wbl & & ed qRT 7 8 UIY, elfb 3R 37y ey
BICT I, d1 extraordinary & &1 81 FGHT? 89 S $Hodl H 8% IR oeg Bl
T g1 R & B8 aR @&d QRT T Bl, olfbd oed UK PR DI aed o 8H Sal
extra ordinary 3T g1 faam 2|

HEIqY, H AUP AHE Y S8RV G| Py AT A o [qgiiaror &
a1 PET € 1 2013-14 H XA H THT 610 fhaAMIC BT [efciie=or g o1 | g8 fUoe
Arel 6,000 fhelHiey o1 oy @ o1l § Aot =redr § b 89 6,000 fhadex &1
eI YRT TEl PR UN, BH 5,276 fhaAre & YRI PR TN
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EIRECRIPC!
IUGHTITT A8ISY, 3R #4 6 B9IR &1 &g g =gl Y1 gidl, @ 9 5,276

1 TE1 BIAT| 3R &H && ®I 600 W 10 UfiRId ¢l <, 700 &7 &, 3R 10-12 Hfcrerd
geT <, 800 @Y T, 900-000 FX <, I I & Ta-FId AR @R gl IEW, W
9 transformation d1BY, 514 ST ®I URAAT 984 g ©U A 4Ry, a9 @ied 1 g9
BT TRV | SUGHTIRT H8Iey, By AF-IY el < o8 Jad (har & Imae 89 2024
& electrification &t B U, Afehd 91 W1 ey € fF g9R Y & FHaIRAl
# S wfdagar &, SR I6R &1 7 €, 9 2024 TP AG-AfRIG Yeld &1 goid: faegediason
FXE §F A B TP B R, Y AR AW UEAT | SUNHURT wEISY, AW $9 fF
A UGEUT B BT, M DY & 499 A S Pedl I AW 8, 98 HH 8l S
IR &H fIoTell & AewH | X TG, a1 ¥ {89 foreign exchange I@Td, 399
fagel go1 qorfl, O TE9 FUT A PG N 7o B9, < F 7EWE N B Bl
T 99 interlinked &0 €1 o WE 991 19 A€ BN 6 Ve d 7 S ol &1 @d
BT 2T, S$ fad faoTell &1 SXATd 81| I8 &4 X8 fob faotelt wesh 21 =
2| e faorel @ Hern e St #) wWeEh Yad g, # gHe g 6 9 el
A B 1d B & folg 21 81 Fhdl | 39d Nald & BRI BRI$ DU, AT
13-16 BOR RIS BUY WMl §H1| 98 §9d Ydb ISR ¥ AR Aa1 & @l #
STeR), et oY At HTST Sed-aed B9 39 e I deidi? Ig fdr gUR W IEd
g Sar B, 9 89 A Wil dord &1 sHd! RIS @ 78 © fh R 5 AT &
Fridra # AT @ Glaew a1 v T 96 8, fd fER1g #F 9gd sarer wdges @
™

SUHYYfT HEIGd, B AT A&l 7 S) I8 H8l b I gl Bl YT U
charm o, 31T BT 91feY, R # |Hsial g P s aN # & IR F=i 8 g
g1 AT goie, A g8 U ITSTHIiad GIYUMas & fdAa] §O 8! o7l g3 ae, Py
IR YAd S announce &RAT, T8 ¢ announce &RAT, ATH-ATd db 89 IR Pls
P T BF1| U dolc § announce BFT fb ®is S olsd 999 dlell ®, 9 SAdH
HER Tdh gAd 4 Siid SIE1, 3FTel gA1d db A4 Y BRI, ARIR gA1d ddb Dide
A H{Y Arel-dgd approva process o DI DIRM HRAL 1 GA ddb S B
METEVT IH A, Urad gA1d IF HeAT 6 d S A+ 72 & R 8, Hhoiae
BI rework BT TSI | T HRA-BRd The! Hroraed ST & Sfd 21 519 # wrged
AT g, S HIolged Bl study PRAT g, A Ge g9 IR P WY AN & fh
EHART Uolae a1 BoAM-Ber™ 9§ # sanction 81 TRIT o1, 31T B & T8l &% I8 T,
funds @t €1 < ¥ €, 99 I @ W AT TSl © fF g€ G announce TR eI,
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WfP SHS 16 Pl BRAls T8l 81 UIE AT I9 Uloide B Pl viability e T, A1
I dioige & fog S| T8 81 F |ean g P sraerial o 9 ¥8 € b rather
than you spread your resources thin, 3FR 89X U 100 ¥UY €, 370 500 Wroided
#2020 U T Q1 A v W Uiolee @S T BRI UrE Wl F Ui Al Ueieed
AT gl SQ SfR ATell-A1el 99 I8! G B b 89N Uoiae & g orel U
e T, WY SR o € AR, A1 U oFTar \ET ¥, O o rar €, security @
SIAT 8, Sl S €, S9! g9 # @ SIal ®, ofd Gielde &1 progress Tel gl
2| B9 58 UIoldcd ®I super critica category iR 68 Uioiged &I critical category
# categorize PP STEI-STRT M [ dNIF A BAR BT H €, Sel-oie! forest clearance
TAR U €, W8l YNg WAR B GeHd ¥, EdN €, I WRGR B Sl AR

ST 8, I AN BT YA FHI-HY W 81 IET 8, S W B PR AR DI
2 f& Seg A Sies Uolecd W B iR Ueiged completion @ aRW 31, rather
than A% UNlde & W od oR¥ d& ofigrargr U dfer syl

3MYDT s Uolaed H By 8ok IRl U fAEd € 3R $g AT Had gaDI
R ffad Wt €, «fda # oo Wy 9l wed & U o) ol g1 H il ua
we Pl sngle out ET B, H BY W & UTH @RI g

AT U Helgd, J UReR @9 d & AR dloided &l /ART & 6 $9-
B UH-UF Uroige #§ S| T B & BRUT AT Hel forest clearance et 1M & HROT
a1 HET encroachment & HRUT I Hroraed &I 84 Rial oo IRy 1 @med €, 98
TE T W W g

AR SUAHTUT HeIGd, UH Uoide dl 1974 &1 & | 98 110 fhamies &1 uolde
o, AT ool d® % 42 fharier & commissioned & ORI €, a1 4 ACSHI
TSl g1 Bargachia to Champadanga, Champadanga to Tarakeswar, Amta to Bagnan,
Jangipara to Furfura Sharif, 3 g R # f9dr g o, a1 398 8% Uoide &l
I &1 U 7G GifEe 6§ e ofRe dmd & deieed @ fseed arn g1 s9
T # IR & &Y Uoee & e g1 A e | dEl {6 dRe # gai /e
# faer €t 8 jE1 § W Ria Rearrse 2, Sar e 21 81 j81 8, ofes &1
SHH AT PR [qdhd 22 H g8l b g WAl Sl Bl UF b FWR A @ gal g |

AT SUFHTIT Sfl, FX URT ¥ BX R0 & AR g A1 B folkd ¢ o
21 S Al AT e 9@l 918, 9 93 A UF of 9ad © | A BARI HeE BN |
AT BH 30 YT H SN feeagul Mue g q S Bficde fear € e gw oo
50% A S AT SFIF &3, A1 3R I WRGRI &I Agq fiel, A AR AR
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[ drge M)

39 (A7 uleag & 6 R dioige § o ik S 58 &1 A SRR e S
2, SUdI fast track B & U 89 A &M 1| g9 A F_d © & < & BI-
B T YR AT & AR T

3l W | € ST A Katra to Banihal & Hiside & R H goT| W9l
Ugel Al # SfUdl GIESR!  § b odl b 75 99 @ B A UB, M FR,
2022 ¥ g B Banihal to Katra &1 I8 Ulolde W &1 ST, A A-A1 el
Kanyakumari & Baramulla 7% HRT Yo Udh &1 S| 91 990 # 89 Udh Uoide
&I 3R QRT B S R €, Kutch to Kamrup @@ dl Yeld a1s &, <ifb 89 Kevadia
to Kutch 9t T Yofd g9 Sile 38 €, 19 WRd & RRA 39 WReER oy dTS
Ued Bl U Hgioifer Afid &) Adh | Kavadia § IRER deatd 9TS Ud off & faeq
BT FIH HaT W &1 8, ITH! I 89 YR ¥l ¥ Sikedl, as Indian Railways humble
tribute to Sardar Patel and for unifying India. The true unifier of India would be given

atribute by the Indian Railways, which is the operational unifier of India on the ground.
# WHSAI §, JATSE ATSd ¥ AUB! AE 8NN b I8 Hiolge aR-UME ATl IAH
TAT AT TABT HRU TS AT fh BIC # 75 NemEvd wea & T off, dfpd saat
BISAel Bfell ¥ad & g6 4 g | SHE a5 R 9 guid e 7 dleisud wisd
g1 g off 3R Selrs, 2016 # Yod 7 gUH B # Aw B4 Sfid forn, S9F 9@ |
B9 39 W O TG W BE YH PR UY &1 Y FH S € PR H ATSI-a8d
SUATE TRE B g 1 oY, oifhd 31 oMU |ad! dard gY Rt € fF Tq 18-19
qEMT § 9gd I T ¥ $H W HM I 81 &) e T F SR S g a7
ST 38T 2, 98 favd &1 9a¥ a1 Vol Yo 99 T8 2| SUST M @ dfd | R
DI AT GRS g8l S dTe, al § SRS BRA b (Y AR g1 et A1 e
I el B e fh 9 IR SOl iR HaR! 981 W) B| Y W@ 2l W,
SiET # ugel IR YT e, Hifs HTR & g9 Yord Uroige # & 91 o iRy
forder <If R St oft, a8 WeRaAr oo 81 o o

fiwel 9, rather T ST a9 9 2 €, 39 IV IYes IMISC Bl YT IFASE YIRS
B T R ft RO X T meE w3 S & R SiffeRT & SR Ue | -
eiiege fopar, i Uiolged I9 d91 fd 9 U T8 &) I8 9, S99 39 Ueldae
B U1 fear eiR Rl Fay o s & 59 Uolee § 89 o 81 & 3R gl
& BRI 3T 99 W -1 fag g2t 9 T saa o) fear 8, S faer 59 gioiee
# f&ar S| # gY X19U b ADS ABR AT §, Bledlld Vb-Udh I5d b b Asi
G D el €1 B 0¥ Bl B H WY A Al g SR IR gl i el
T wadT e W 8 AHT | IE A9 favar € € fp A S € 1 e
HECIEI




Discussion on working [17 March, 2020]  of Ministry of Railways 469

STy ARG, B R W & $IR $eH SOl &, VAT e ¥ 9wl )
dql 98d URI-SIETRT wad SO Y €1 I8l d@ & &8 AR afsew ol 9wl #
T2 fiF oI 9, 9@ WY Auel # Srer, s R N @ 7N & eRo wft ' e
& HET H BEAES T B UV Y G B # Al ffdd ¥ &1 i v deie
& HAETH W Aol W AR 9 A S IET €1 39 A g A1 g9 el Wid
d W v 98d 91 yRadd a1 €1 MU 99 SIMd &, o QR [Sog ediv®
B BT € 3R ORI AT Al T8I didd Fbdl, I§ A Al RET &, W S agd
SYIET BT T g3 A1, Sy # S 747 S8 Pedl §, 98 Tevad! Hid B 6 |
2009 ¥ 2014 UE 9§ & §1F 1,866 YAV PBIAS] R Yol # a9 | 9! Al drd
T EATE BAS g4 O 2 I | O BN WRBR TS, d9 3T TATTS] PIrST bl
Rafe 3@ I o SIRT fataity 8kl &1 4 U & HW UH Tl ded &l MR
gfRrs= &1 a1 they don't turn turtle. @ T SHE TR 3 Od &1 &A1 YOI &b
IAMSHINE DI 1 g2 IZ 8, PIs Sfaig el o1, 99 a1 o I 2| Fifdp fod 7
drar € et {6 Yeld # e uRadd $ aaeaddl § | J3 JMud! qard ge R
& fb Pel 1866 @I 3R el 7d U™ a9 § 9,932 Yoiwdd! Brawl &9 T g7 a9
I A1 AEATE BIRSt §91 €) g€ DR A, SIed WU | 3| T DIl YoAuadl fSoigH
P T 8| g3l MMUB! AT PR Y G BRI € [ g9 W AT UreaRE § ggq
a9 A | URE @ 21 S 2013-2014 H F[A 3289 DA @ A, I T I§ I
313 EOIR BIaST g9 oI I¥ &, AT QS AT SA1eT Wea= 21 | am not talking about
ICF and LHB coaches separately. The total coach production, 3289 ¥ Fg&HR ¥
313 BIR HIF 2019-2020 H B S R8T & | WA <l G &l a1 € 6 99 & 79
Are feoigT & B8F, Uagadl B8R a1 S99 ft 9ex feuisd & 9< 9Rd @ «Re
B, oifhd # ST U SIM&RT A2y w0 | WAR HRAT =g, g1 favary € b
MY FEHT HHT Ig THGRI U R diel 8RN fh Udh SReRT haed], Iaavel
# Bl 8, NIa! ®euer ST 9 32 9T Ugdl Bl T oY, oifh 2014 9 T Y
G P B & a1 AT| 2014 IH ITH SR HoR dF el o, WIh et ol
PYRIAT AT I=1s I DA MM I, Ug & S &, [ AT Sl oA 3R T A
®rd Ga P A8l AT| IR 2014 H IHBT Ugell B a1, S P& B a1, 981 W
DI 1 T gar |

ST AEIGY, 3FRA, 2014 ¥ dgd-dgd UH Baes], TId! &#dr |13 1,000
BIAS BT, G T & AT IS 3MY FGH! gard g¢ et Bl € 5 s v 9w
heedl, 1,000 IO B GHAT dlefl Hearesl, 2,000 IS g9 S Y& &1 A+ TRbRT
Baell, YRy, Sl WERUA: 3R 50-60 Uicrerd HURE Jfeargole & o, O &H
H9 I g B g, 98 200 AT HURAST JReaTgo W H, R, i
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(57 R TTe]

TEl & HHAIRAT #, &l Bl Aioric # T S & 6 & I8 H § SR ' RS
fEERAT | AFFT yge A3 R "G S 981 R T 9| S g8l ) fafe fear
oq| 51§ M P YE H gardn & T yHR F q8f wWifd 8 & &, 9 gT ) 9
¢ AFlEd 8T B 2014-15 # 140 BIES a1, 2015-16 H ST BRPp 285 DS &,
2016-17 T Sga far iR 576 PIAS a9, Tl IR IST A< ATAT| HIIF 2018 &
= # A gg H#Al ST A gg Arsd ®rh haed! & fafsie faar| 2017-18 7 711
FAS a1 2| A FE A1 f5 B9 650 I, AfhT 711 9| wae WA S A aEf
¥ HHAIRGT BT VAT SR fhar, o9 S=F 8l WX Sdl AR fhar, aradid
DI, 2017-18 # 711 &9, 2018-19 # 1,425 HIOSl &1 @ UH & a9 # g Hb, 700
H 1,400 3R 39 a9 2,000 BrAS, § WA g & ARE Ig VP favg Rere gnml

T iR SHHINAT Frarert o

U1 B SSHUh, TS § &1 BHR IS & HEERT 2013-14 H 1,604 BITIST F
| 39 ¥ AN € o5 4,238 PIAT S| BEl 1,604 AR FET 4,238 IE T B
PRI BN G 8, DM DI DI WIS BN 4 TP JFAM o DI IR B | F 81 4
aR & T aRORR # on, wEE yu @ Sh & &= #| 98l W w9 § DLW
&1 fafSte = a1 a1, @ 295th Locomotive &1 flag off faar | #5 ger fbaer s,
dr dlet f 59 W1 315 @1 TRAC & ¥ Pel fF TR 991 B §, SuIel §ed,
dr dret f g Yo # wa € fF TR ¥ Suer FE 9 9ad | 9 wer fy #
31T eRAIe iR H=ar €1 MY Iareil fab oImd 3FTel ATe foha=T a1 APRI? STHHTUR
HEIGd, WY dlell o @l e @l HIEld a9 T A1 56 {4 Pel- 501, af G
tac! # aiferat @t TrewTeEe off, HHeRA # T IE o1 S8R B A a1 JEf d@
il fewoft @ & AEd, 89 501 9 W AR @R [GERAT| I8 AR SHaTRAl &
IAE Tl

TEIGY, Ugel Al IR ¥, AFH WEH A ¥ f5 89N ¥81 W) unmanned level
crossing ®! @< fBar SMY| et oot Rt € 5 oo wew o9 omd € d FEd ©
f Y manned level crossing T H3I underpass @Y AT overpass =Y | I 3TTDI
Gl HRA 8T I8 QRN & b 9T 2009 A 2014 % g 1,000 level crossings &1
ROB/RUB g§RT convert fam a1 o iR fUsel ufar aut # 99 $H®! 96T B 2,300
%) faam, 2,300 level crossings @1 eliminate fhaT| 3FR # emud! 39 a9 &1 §dTe,
dl Tl B 8 Wem! # @I 850 manned level crossings @ F eliminate & U
g1 o9 # - S &1 Reg @=ar g, a1 @1 S 9 9ad € 6 89RT eRile
AT T 3R HH S SUIGT BR$ SGrT 1 a7 olddl i &1 ff snfevar-enfaw-
- B9 priority W #) Y2 € f 9@l ) ofie Suer g6 8, I} & gald €, 98
Seg ¥ Sfee manned level crossings @& & |
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g & WA BF AT GewIt 7 water logging @1 91 39T ot f underpass
# %% IR U W) SET ® 1 99 8,519 subways iR rail underbridges &1 \d |
2,044 ¥ IE FART U Y| SH 9 715 TR B §9 AT Bl Gt &A1 €, FHRI
TH P o T

@t S Ed €, 6 fog W T v siftreRat @ fdw e # f swrel el
% UES 981 WX IR o H) AT I I B water logging & THRT Bl AHIG IR
SRt @ glaer & e 3T e A IR SRR ol f H 9gd 99 916
3 SIQ AT 98d AT <ol IRl &1 Y, I UH-3MTe, ]I & FHRIT 31 |Wehell 2, I
dr oreraga 84 1 accomodate HRAT TSI, Hife after all, there is a limitation to
technology also f& b= @& &1 urgam|

ft SuRwTufey: A WA S, e e | A R, Yeld WRogdl & fow
F W FEiRT o1 IR ¢ 3R 319 T% B AN oW UrE Ee os e ad aw
b 1 b 9% 1 dforaifed faom Wt &, S@! 89 of, gl WRT ImE BN
5 PUAT My SHHT S I |

it Uiy TRIe: R, ¥eodl 3 91 W Al $8 95l | B Y 3] ad JdTs |
& 2019 # IUfY S gRT Best-performing Ministry &7 ¥t SUgR e €1 3ot 3y
Blg Vod WA @ WY 3R g9P [TY YD SAGT GRS Bl STexd 78! ¢ |
MY BF Fe) 7 H W BRI § S SMgT AT ¥l Wa=T § 37 SV | 3Mudhl i i) Yoid
I @A B, MBI IH Yold WIT & recent picture Wi W @Y 51 |ahd
1 IR 3BT 3T A Bee &7 BT &, A AT (U7 Hidigod X 'Rail Drishti' 8 ®
qiagdl VT SISTclls BY ooy | 3Mdh! $Hd AEIT F <9 & 8% w<IH &l INfe
®Iel et R | & 39 IR-9R TS BIel o d Y8 & | & AR HH R R
G BT XD T

TEt 9 Hel ¥ U, W Y I8 gad gY g ¥ fF 905 W drRS # e ara-
efgeled o gd & | W 500 TEd €, 9 W 15-20 faF A wEM ¥ @ g S|
IS 9§ Yod Ui SNEIVG 8 S| IMUBl IS ', WY HAl "elew i A
W wel 5 g S # ST 95q ol oft, ST U PEt geq el oyt Aw Aw
P U 4 S o, @il ¢ WS A ST o1, S99 Hiee IRE TS G
P WRE BRI | AT AT R AT 3R Uedl ATl 39h BRUT Sl o Relade
BT TSl T 3R o099 Wi dadT AT| T T3t St B I8 Th go! sifciRed A
T, RNe dRU g4 aedl W 99 e 2
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R, W i e St @l g8 SEer Rl 8RN 6 fUse av g9+ Riw gws
H 3 A YD AR daSl o | BB S o gRI landfill ¥ 9SIT| 3R 39
TART AGE P, d 31U | 1Y & o §H fU--3MU+ Saofreh H w@eadl dl &, W)
Al B WHR @ & oIy S9a1 & IRT |t | PR 3N AHT AT e,
dl B 39 ORE &I W@eodl A Wed IRd # %o BN 3R ' TE Ud TSR
A Telt Uit & oy foRmaa Bl &% o1 9&d € 6 89 Wesdl &l A Siad #
UH e & w0 # IruAr of |

X, T & Mechanised Coach Washing &1 2| U8l &g oic & | dier &I
J 3R TP XF DI Tl § R 9N BOR oflex Ul oI ATl 31T A9 ST
2 b Slc W A BIS DA Tl 81 81 81 Ahdl, Rifd I9 IR a1 Fect SH S
21 B9 126 Mechanised Auto Coach Washing Plants sanction T, S9#% & 18 T
S gh B A AT A A I R F o 2 TSI 96 URerd unht #F gEd gieh
2 3R BRI Sl Sie-oilad fAeM &, R 89 & ), 9d 9 9d oF1 918d &, 394
0 &4 Werrar ferf | S9®T pay back 713 Gl-eT8 a4 €, ST UM 2T, difd wxid
TN IR & 9gal Ra% 6000 U oM | SH W B recycle #x I® ¥, O °@
& A IR Ufaed urit U Y B 9 & forg srexd et U & 953 e W)
Mechanised Cleaning Contract f&T 717 € 3fR S9a UHe customer feedback & fofd
B € 5 R MU Wee W, TAR AT Bl [ ITP! Weodl B 3J9d gal, I
S9d f2aE A incentive fier

T & BEY Wd STE quick watering @t facility SFTFT 3% @ &1 161 SR
locate @1 €, fSTH & 42 # faster watering, UTSU 9¢1 &b T &1 A9l g6 T
2| gl Yo complaint Y&a off f5 TSI # U W & TAT| ST root cause analysis
IREG g M {5 ol ¥ FW qd U ar WRar & T8 81 R gy 8 g
BIC UIST & | U8l o BIIAT oI & TT STEN-3MEN el Sabal o, steam locomotive
off, AfpT T r-urg fiFe ol € ok Saw 97y # Ut Rl € 98l €1 sfey
BT 399 JAERYA URTCT B 30 FART P e A1 I d- f&ar g1 w77,
AT 31 ST, On Board Housekeeping Service WX fewoft & 32 9| # gamm amEdr
g f& 2008-00 ¥ 1@ @ UG Ied St #H 9, 99 S=M € 9% |fd¥ contract T
< g @ Al A RN g @ 21 B, 69 s W &1 g1 A o/ saer a] fea
g f ot & fa 1 1,000 pairs of train # On Board Housekeeping Service &
IR anfeva-anfew sUd! der ¥8 8, o weodr &1 v 9t @1 el

ITFHTART HEIGY, P AFHIG FEwl 7 encroachment &1 91d &I | A1 the
Leader of Opposition = Igd ST dT1d Pel | AD! a1 el © & SRUAT g1 1Y,
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R IR U <9 § Udh og Ths & Huld oA © SR 399 Sa-il o= ar =gt
AT | AP TSR & (A I A18ar g & g9 T8 AR P bR fear © @
Yeld IRUdTal W postgraduate seats, SiI el 108 off, ST TGTHR 272 BT HT WA
RS Y 81 AT 21 W HA a9 & Wi B AT Ued A Siae] A1l IFB 5
HH T T @ AT §F W gd W g8 Tl U & TR-oEl §AR Suar ¥,
Tl AfSHA Bletol & fIT ¥ budget allocation BT @1 MATIGAT TS, W AR
79 # 2 f5 59 srara & e forv Siaed Wi 990 | sqa W B oo a9
Tl &1 ¥ Encroachment & fawa o= AT Uems w301 S 9 8T #, ST &1 7E
U e 98d dfedl Mo foRr €1 S $El 6 oW uRd favg @ a9l Xefad H
Ugell Yo 8RN, ! erd uicrerd fegeiieRor 81 SIQm, S electricity ¥ gerl | @t
9 89 gAd! fa9 @ ugell net zero, I carbon emission zero dRA dTell Railway
FAG? $9d ol Sl S| €, 89 WX BH 20 BIR W@ AR SHoll & IUhA oI
ST XE €1 20 BOR AMEE AR Gofl | eld ® g requirement meet 8 SITQ |
g fa9g 1 Ugell Yad 8RN, S UgWUl & Ui s Hdad Qe | g3 g9 a1y
AIPHT 3T TEANT AT b 3y o7 # fastell @l bank &=+ < | fa°7 # 89 bank
PN AR G BT grid A S o, 99 I§ FUA F9 8 U |y w7 A dW
HY-AMT P AFAR B PT Fow QU &1 g37 fqzarq € & first large railways in

the world hundred per cent electrified and electrified with clean energy, renewable

energy. ...(Interruptions)...
it I yebTer FAE: U1 TR AT outsourcing HRITI?
MR. DEPUTY CHAIRMAN: Please conclude.

it Ty Trer: €Y, &% U@ 99 89 Electrician ¥ ..(ST@E)... S RN BT AWt
faSTelt <7, ! o <1, W SHE gART 2 | 9 € S WReR H g6 wWeh
W 9 9o 31 1 S Ul STeI-T WiE ©: Uiaed W B ¥, 31F "Ta}
T8 TT B Y € SR BH SHHl W SIRI W WM @ IR e} g g1 A
FareEr & fav 89 Self-reliant g9 3R S9HT A1 31N PRIFMARRYT & Fhe & T
w1 fIeg wwer w1 © P ol # fa amed € ok wWaEl @ fea SRd g,
3l I8 B AT ' -1 R OIE B

TeIgd, § ST do fF oMy wad Ht T F I MR vaaud 7 travel
R BT Hiwl frem &1 S A9 |ide ol 9 T8t off Uiy €, 9 # SmHfaa ww |
SR J I QAT STA1 A18d €, HexT Sl dI8d & AT TINRIS, HHEYR 8l 8T AR
ST @Ted €, 1 g 9Ra” H 37udl Ud world-class travel &1 Jgwd el | AR
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& ORI §RT 9918 718, Rd & HHAIRAT §RT a1 718 37gd technology @t
g UgWl N We &1 B ST W @ ¥ SR # wWen g fF W Fed, R 9Rd
¥ engineers 3R WRA & HHARAT Bl S9Tdh 3 M & Y AR S|

S ISR, fHae Y & A 9 feamt o afde ¥ «ifde glaent fiet, Sae
fow Y g1 ufdeg &1 tidear 3R Yoid faax I8 < fd ST SIe-3eliT TR
H R SR E |

A Fal Sfl, BART Y Ul SXIG1 & (b STH-BTHR B Ad SATGAR] ddb
TEd | I% TART AR Wahed € fF 39 Q9 & dH-eM dF Al Bl SR &
Ag BT @IS 3R MM fAAM &1 HM 89 Yod & weaq IR G, e g g4
EISEESN

B AR A 7 gRAGHS B A 91d B IR /O A FEl fF gad-md
& s a1 go1 ad Fd gy Geh & 5 ad 2018 3R 2019 & &9 &4 1,18,930
At @ g AERA & 2 T 9 Yeges dRe F 77,901 AN €, YSdes gRd
% 9,196 WNT & AR SR & 30,139 AN 21 9 db Ig UA YH gAT AT, A9
q® SHMIHDBA by AT o ol UTaens Te1 i o1 | e w31, A1l St &1 TRBR
T 99 2018 # SW Wed I UNY BRIAT AR G S IWTe 9l 8, SHH FhHIHbA
fx dRE & fag W 10 vl Hed Red & st Yo st o 9 1,680
FHRAT T e 21 #F FHSI g b IRAT I 9 QW A gadp-gafdt & SHT iR
IE B & UPR A RWde wal & M IaAd, gA1 I8 9l &1 Uad W g
T} o € SR Sue fov dev a9 U woRil aiRE e &1 @ Y gl Bl

W, TP IS G Bl a1 I8 © b ARUNG F I 8F1 ST 10,000 AN DI
Frast & T BT ATBST 10,568 &, W1 5 gH AT g T IHH A FIHIT 50
yfererd wfgersit o Aadt < ¥ ARG YT #§ U7 Ugell IR R €, R Uge g
Afeeeil & A& B 3 Wi oY, RRIP! I@Td 31 A9 NI 9 TR¥E &y faa
g1 % wwsar g f& crime against women 3fiR child trafficking T Yed agd ool 9
HTH B TET ¥ IR 9gd SIGT BIHd & AT B G el ¢ | STGHRT 7eiey, SHd
IFHS W W U g1 # sifwsl # AE SR, Wfd amudl aE e wRit B8R
f5 a8 effdel oW IaR TedT oI X&T &1 Women and child trafficking & <1 8ffds €,
I W W BF 980 M PR B ©, dlich I FRAT A I I Bl GEHRI el | IASD
faT ST 500-600 W W HRAEHH SRS T g 1 3l SEd fow T
6000 FTRT BT <SR [Mebell B3N €| BARI SO & b < & [ WM W Ao
d IS v o 9, et foid died gfos ot el e iRt @
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W T | STl =R ¥, it RS ¥ 3 919 W) 99l adf el fear € f ad
700 WMECS & foiae WagR @l SR &, Sad Wagrd 98 o, R &q efd
MY RTet Uumell UTa &R il | I9d oy 9 dolc # 21,000 dRIe $UT &
Bl BT UG fHar T 21 BH M FAGY B & 3fex W AN HERTS @
TP, 39b U BF Aol W BH N IR T

U TN BT Gaxdl <@l BNl | A 98 8RB wyal Ul 81 a1 HERTS
B IR B, AT- &3 & FAR HATDGR Vald WA Bl Gavdl W B B
RE | MMUP! I SHPR 4 el BFll &6 Yo7 ¥R W peled IR folwed &1
AT S IS T W 9¢ I8! € fb g8 W o oMU Ue TA1 RIS 99 W B
ATE, 2014 T AT 143 T¥heled iR 97 fofred &1 &9 71d urg aul # 519 3rfera
Trholed 3R 391 fowed eyl ¥ w9 URiSRT &1 gfaer & fg &1 o WAl W)
TS SREY| ST oMW 8,000 ¥ WX IC-URRId Tolse! d15C digcd ol s
g, R &9 700 T W &, S8l WRUIC @ a9 W) 35Sy o # §H BHae
87 %

T B A1 89 Vistadome coaches % T TR o # o1 €, forast it feemait
7 sides ¥ 3R HUR MMUP! view Hel | FHR & 9 S A8 IRFE ST 8, 6
i Vistadome coaches @M @ 8AR! &oddl &1 S UHR A "Customer is king."
S #ETHT W S Bl U YR W HUES o1, 89 "Customer is king." ®I Ul Hel
H W B YAd H M BRI €1 Punctuality & aR H F P dgw 6 ugd
U ST AT 919 4 9U¢, 8 €UC 3R 16 €U ¢+ late g3l &l off, aat ¢+ gar
late I YT €, o9 QAT et ol | Focused attention TR % I8 F&1 =g b ST8i-
STet capacity over-utilized €, dgf additional line STeg A STeg @R de-clog &

punctuality gERAT ...(STGE)...
it SgWHTUfer: AR HA ST, HUAT SE H gyl

£} 9y et anfl-anil Consultative Committee < a3 T € 1 89 99 stoppage
review @& Aie H9 N, W 3R 8 ¢ 3R -7 stoppages <7 # d®d 8|
# AT § & 9RA < B SFCT B ARG 3R MHETSAT Bl GR1 DR &b fIg i
[ AT WS B WG 2, 99 |G Bl AT I 8 BH U (AT’ N,
world-class railway S99 & foiq ufdg €1 @81 Siar & 6 59 d& 98 9= 7 @),
innovation 9 Bl, T9 T gecld el AU 3R Feelid HEH el BN | 37Tl qDh!
railway Ud 9IS 19 & W19, 71§ technologies & A1, YT BTH B & & & 1A
Y d ISl A Bl sustainability & AT Se B TS ¢ AHNT & wU # FA
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REN 21 H qR1 e € {6 A 9e ¥ UBR A AN W BRI #EE BRd
JEA| BH 3T 12 quF H 50 ARG IRIS BT HT A9 d O 7 ¥, @rifad wu
A WHR a1 Tl WE yigeh, g9 public private partnership # wrer # fder &,
ARA B S B A1 I9 9 4 FE9FT o @l sraar e, g § I8 gE wu
H W IR g P RAE I DI privatize IR BT T A DIy TG T, FAAT B
R 7 & T I privatize BRI YRR Yol YR @1 SIAAl & Aufd €, S99 &

3t SR A UTSdTigoled &l gRYINT 91 872
MR. DEPUTY CHAIRMAN: Please. ... (Interruptions)...

it 4w e Wi fa®r @1 requirements @1 ATHT I §Y SR §B T8
IS B YT H Y G IEH QY BT AH BN, I DI ST Bl AT ARNh A e
el ofik g9 gfaen & foTg 89 o1y Faa! 3R I & 13 AR ¥ HHATRAT BT deiad
A gRIATE BRI & 3R SAD! AREAT B & .(FAYH)... HioT A Hfod Ald TR X
PHART fGFITT BH B 8, S/ AT A BH I © IR 89 A9 Fel-Idd B
URAT Yt @1 favg @1 TR 1 Y9 9910, Ig §ANT B g |

MR. DEPUTY CHAIRMAN: Please. ... (Interruptions)... f&eil &1 goiterd -Tg! & |
No, no. ...(Interruptions)... <& St = 989 &1 initiate fam e, Shri Derek O'Brien,
please put your queries. ...(Interruptions)... No, no. ...(Interruptions)... Not allowed.

..(Interruptions)... Nothing is going on record. ...(Interruptions)... 3Ma@! a1d RerE
R &I S I8! ®, Ul 3MU 98 WgV | Please take your seat. ...(Interruptions)... #ft
WP AT St 7T 989 initiate @1 ot | would request him to be brief. ...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, | would be very brief because 26
Members spoke and two Ministers spoke and we were expecting some answers. You
have been very generous, and you kept telling the Minister, "Siesl & finish @Y |

MR. DEPUTY CHAIRMAN: To all.

SHRI DEREK O'BRIEN: | am going to repeat six questions. S 6 TeAi & I%
T frel| 3T 8H GURT change T8l &3 3R fR 84 Sd Chamber H answer &
fy gemdil | gHdl R H answer TE] @IRT

MR. DEPUTY CHAIRMAN: Please be brief. ...(Interruptions)...
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2 IRP INAET: TP TR U BT & 6 A H frieght @1 S growth 4 W
off, 98 "cad) ¥l 1 WR¥c Fi gs? There is not one word on that.

MR. DEPUTY CHAIRMAN: Please.

SHRI DEREK O'BRIEN: Only points. There are six points. @RT revenue receipt,
IE bullet train €1 &, IE bullet points g, revenue receipt ¥¢ & minus 78 TRHC
FT a1, revenue deficit 25 BUR PRIS SUY T g7 TP aligd Hl 1 qardt | AT
g f Railways, Government of India &1 8X Hlel 7-8 B9R &RIg BUV oal off, &
| A el fean, g8 U4 ol U B Al g' 4 orl ue B ATl WRT Al w@ige
Jg & &% 9% golc ¢F @) date 2022 A1 2023 announce g% ot | 31T 3T AR A
answer g1 forar | &1 IR gAT? State Government! Now, all the benefit, all the delay
will go to State Government. The Minister did not tell me when the Bullet Train is
coming. Wait, wait. ...(Interruptions)... The fourth point isthis. He did not say it. Before
2017, |9 P FHSHT © when the Railways would do a project, it would do hundred
per cent Central Government funding. Now, it has becomefifty per cent State Government
funding, fifty per cent Central Government funding. The model is different. #R Td
wEed g1 W, W uhal @iEc I8 € & electrification, bio-toilet. R, IE $fewm
ed ay 2014 7 1fUd €T g 21 2009: Vision Document of Mamta Banerjee 2020.
No, no...

MR. DEPUTY CHAIRMAN: Next point, please. ...(Interruptions)... Next point,

please.
SHRI DEREK O'BRIEN: Sir, because....

MR. DEPUTY CHAIRMAN: No, no, let him put his query. ...(Interruptions)... You
put your query. ...(Interruptions)...

SHRI DEREK O'BRIEN: You protect me, Sir.
MR. DEPUTY CHAIRMAN: | am requesting to al. ...(Interruptions)...
SHRI DEREK O'BRIEN: You protect me, Sir.

MR. DEPUTY CHAIRMAN: | am requesting to al. ...(Interruptions)... No, no.
...(Interruptions)... Nothing is going on record.
ARG <A 3R BT Harerr F o7 #3411 (37 IHERT 3e[a): W), § I8
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MR. DEPUTY CHAIRMAN: Please put your queries. ...(Interruptions)... There are
two more queries. ...(Interruptions)...

SHRI DEREK O'BRIEN: You protect me, Sir.
#} IFERT IfBTES: W, H I§ Pl aedl g ...(JGHH)...

MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions)... No,
Athawalgji. ...(Interruptions)... Please. ...(Interruptions)... Nothing is going on record.
...(Interruptions)... Please. ...(Interruptions)... No. ...(Interruptions)... Please.
...(Interruptions)...

SHRI DEREK O'BRIEN: You protect me, Sir.

MR. DEPUTY CHAIRMAN: Nothing isgoing on record. ...(Interruptions)... Please.
...(Interruptions)... Please. ...(Intorupiions)...

SHRI DEREK O'BRIEN: You see, Sir, there are two more points.
MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...

Y R NFET: TR, S I H3 S 7 99T feAqr, a1 89 AN 7 Ueh gR )
fewol 981 @1 You protect us.

MR. DEPUTY CHAIRMAN: Derekji, please put your queries. ...(Interruptions)...
SHRI DEREK O'BRIEN: We are talking facts because we got no answers.

MR. DEPUTY CHAIRMAN: Derekji, please put your queries. ...(Interruptions)...
There are two queries remaining.

SHRI DEREK O'BRIEN: Yes, | got two more specific points. When there is a
project which is successful then the Centre will want to take the credit; when it is not
successful, you want to blame the State Government. My basic question here is, you
cannot, you dare not, anybody call the people of Bengal, * Please withdraw that
comment.

MR. DEPUTY CHAIRMAN: It will be examined. ...(Interruptions)... It will be
examined. ...(Intemuptions)...

SHRI DEREK O'BRIEN: Withdraw this comment. Who said this on the floor of the
House?

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Please. ...(Interruptions)...

it R MIET: 1 B T BT Tl L(FF)... FA B R S IET 27
(FTaEE)... * g8 fiod B aga 2

MR. DEPUTY CHAIRMAN: Now, the Minister will reply. ...(Interruptions)...
SHRI DEREK O'BRIEN: It is unacceptable. You withdraw this comment.
MR. DEPUTY CHAIRMAN: Now, the Minister will reply. ...(Interruptions)...
SHRI DEREK O'BRIEN: How can you call the people of Bengal *

MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions)... It will
be examined. ...(Interruptions)... It will be examined. ...(Interruptions)...

SHRI DEREK O'BRIEN: You expunge that comment.

MR. DEPUTY CHAIRMAN: It will be examined. ...(Interruptions)... Derekji, it will
be examined. ...(Interruptions)...

SHRI DEREK O'BRIEN: It is not acceptable. ...(Interruptions)...
(At this stage, some hon. Members left the Chamber)

I w3t (st gy TRen): S99 wed # @9l Bl § L (IFE)... d9 STl -3Tel T
Ue I3V S €1 ...(FFE)... X, ol FH1 7 |l oW |l & -9 speeches 88
of 3R P IR AT FT = N-379+1 9Tt IET | A URT BYP DI S[A19 2T, AfhA
PR H JA1 PR, A IR-UE €S H SAE o H S S|

it Juafer: #3 ST, oy Sae  gd €1 AT last query ©

it 4R TMRIeT: A9 overall T picture 3R A9 fewrg | Uwel aR 1 9 F=i
gs off, O e A We | Sl fawg IS¢ ¥, g9 X &1 individual reply, &%
e ® qM dgal # faRad wu @ S-S favag e g 9, SFF AeAt # |@dar
TR | 39 IR W §9 e |99 & W) searad fear € oiR wst Y "y gewt
T AeI-3TeT Sl fawg o1y €, @1 specific reply detail AfRd & AT AW

Bl .. TS UAT B U el H W @1 o 3R @ W |

* Expunged as ordered by the Chair.
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W, PG HB 3ibs UHaH Ted ddg off Ig o, oAl 2012-13 A Sd ITD!
uel qUY ARBR B U A & oY, 99 I & States & A1 50-50 sharing &1
process Y projects # I & AT AT| Ig Py G 7 Yo T8l B 8, TSI
IR A P 8l fhar| g8 & fovaa # fiel € iR correct ®, ®Iifs States @t
@l S # w'd & 'Skinin the game' BNl 8, 1 project I do1 TR § o¥Tal
2 3R S ot #9 gam § 9% factual o7l SMRER fa=m oM & a1 # a1 uedl &t
S HHl © | AR, HY a losses b AR H ®E e ¥, 99 # politicize &l HRAT
91E T8 AT PR H VAT =1 Fredl, df # W q&ic R ddhar o & 79ar St &
I5T F I BRAW | H ft w&Ie B Fhar of fF I @1 dfee @i § T e
off | I9T@ attendance in Cabinet Meeting was the lowest. # I U1 &R Fdar o1 &
IS99 3nMfémedt 3Md 9, 'Indian Railway Bankrupt under Mamata' # i forg e
7|

The Finance Ministry has responded by saying, "Railways need to have a certain
discipline". The then Railways Minister, Mamata Banerjee cannot blame anybody but
herself for putting the organisation in red. # i a1 W& o f& =M HET o1 A
foreiries 2 st o, <ife <9 ufcerd Y =€t oMt | 9 w9 @eT fF bio toilet
T T fhamre W A 5 amud vy # OIS o 91 B 995 TRIE
multifarious types of growth ®1| # F¥e@ar & & S 7 SR s &9 &Y €, S9d
Fay # A9 h yREeu < €1 SWd ey # individual response e e SITgAT |

MR. DEPUTY CHAIRMAN: Now, we will take up the Legislative Business.
...(Interruptions)...The National Commission for Indian System of Medicine Bill, 2019
and the National Commission for Homoeopathy Bill, 2019 to be discussed together.
...(Interruptions)... Shri Shripad Yesso Naik. ...(Interruptions)... Please move the motions
for consideration of the Bills. ...(Interrupjjojis)... Nothing is going on record now.
...(Interruptions)... No. ...(Interruptions)...

SHRI T.K. RANGARAJAN: He says *... (Interruptions)...

MR. DEPUTY CHAIRMAN: It will be examined. ...(Interruptions)... It will be
examined, | have told you. ...(Interruptions)... You do not listen to what | tell here.
...(Interruptions)... You do not listen to what | tell. ...(Interruptions)...

* Expunged as ordered by the Chair.
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GOVERNMENT BILLS

The National Commission for Indian System of Medicine Bill, 2019
and
The National Commission for Homoeopathy Bill, 2019

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SSDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): Sir, | move:

"That the Bill to provide for a medical education system that improves access to
quality and affordable medical education, ensures availability of adequate and high
quality medical professionals of Indian System of Medicine in all parts of the country;
that promotes equitable and universal heathcare that encourages community health
perspective and makes services of such medical professionals accessible to all the
citizens; that promotes national health goal's; that encourages such medical professionals
to adopt latest medical research in their work and to contribute to research; that has
an objective periodic and transparent assessment of medical institutions and facilitates
maintenance of a medical register of Indian System of Medicine for India and enforces
high ethical standards in all aspects of medical services; that is flexible to adapt to the
changing needs and has an effective grievance redressal mechanism and for matters
connected therewith or incidental thereto, be taken into consideration.”

Sir, | also move:

"That the Bill to provide for a medical education system that improves access to
quality and affordable medical education, ensures availability of adequate and high
quality Homoeopathy medical professionals in all parts of the country; that promotes
equitable and universal healthcare that encourages community health perspective and
makes services of Homoeopathy medical professionals accessible to al the citizens,
that promotes national health goals; that encourages Homoeopathy medical professionals
to adopt latest medical research in their work and to contribute to research; that has
an objective periodic and transparent assessment of medical institutions and facilitates
maintenance of a Homoeopathy medical register for India and enforces high ethical
standards in all aspects of medical services; that is flexible to adapt to the changing
needs and has an effective grievance redressal mechanism and for matters connected
therewith or incidental thereto, be taken into consideration."
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MR. DEPUTY CHAIRMAN: Motions moved. There is one Amendment by
Shri Husain Dalwai for reference of the National Commission for Homoeopathy Bill,
2019 to a Select Committee of the Rajya Sabha. The Member may move the Amendment
at this stage without any speech. Are you moving your Amendment?

Motion for reference of the National Commission for Homoeopathy Bill, 2019 to
Select Committee

SHRI HUSAIN DALWAI (Maharashtra): Sir, | move:

That the Bill to provide for a medical education system that improves access to
quality and affordable medical education, ensures availability of adequate and high
quality Homoeopathy medical professionals in al parts of the country; that promotes
equitable and universal healthcare that encourages community health perspective and
makes services of Homoeopathy medical professionals accessible to all the citizens;
that promotes national health goals; that encourages Homoeopathy medical professionals
to adopt latest medical research in their work and to contribute to research; that has
an objective periodic and transparent assessment of medical institutions and facilitates
maintenance of a Homoeopathy medical register for India and enforces high ethical
standards in all aspects of medical services; that is flexible to adapt to the changing
needs and has an effective grievance redressal mechanism and for matters connected
therewith or incidental thereto, be referred to a Select Committee of the Rajya Sabha,

consisting of the following Members:-
1 Shri Husain Dalwai
2 Shrimati Misha Bharti
3 Shri Abdul Wahab
4.  shri Madhusudan Mistry
5. Shri Sanjay Singh
6. Prof. Manoj Kumar Jha
7. Shri Narain Dass Gupta
8 Prof. M. V. Rajeev Gowda

9. Shri Ripun Bora
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10. Shrimati Ranee Narah
11 Shri Pradeep Tamta

12, Shrimati ChhayaVerma
The questions were proposed.

MR. DEPUTY CHAIRMAN: The Motion for consideration of the National
Commission for Indian System of Medicine Bill, 2019 and the National Commission for
Homoeopathy Bill, 2019 and the Amendment are now open for discussion. Now, Dr. L.

Hanumanthai ah.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | thank you for giving me this
opportunity. The National Commission for Homeopathy Bill, 2019 seeks to repeal the
Homeopathy Central Act of 1973 and provide for a medical education system, which
ensures, number one, availability of adequate and high quality Homeopathy medical
professionals, adoption of recent medical research by Homoeopathy professionals, and
periodic assessment of medical institutions and effective grievance redressal mechanism.

...(Interruptions)... Sir, | request the House to be in order.
MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... 34 §ifeiy |

DR. L. HANUMANTHAIAH: The objective of the Bill says, "to provide a medical
education system, quality and affordable medical education to everybody who are
eligible in this country." This is to promote equitable and universal healthcare that
encourages community health perspective. That has an objective periodic and transparent
assessment of medical institutions in Homeopathy and an effective grievance redressal
mechanism. These are all the special features of the Bill. The Bill sets up the National
Commission for Naturopathy, NCH, which consists of 20 Members from the Government
of India. This National Commission for Homeopathy Bill includes Chairperson; President
of Homeopathy Board; President of Medical Assessment and Rating Board; Director-
General, Nationa Institute of Homeopathy; Advisor or Joint Secretary in-charge of
Homeopathy and four Members to be elected by the respective Departments. | wanted
to give a brief introduction about this Homeopathy, who had started this Homeopathy,
how this has come into effect in India, how this is running today and what are the

important features of this Bill.
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Sir, what does the World Health Organization data say? It suggests that homeopathy
is currently the second largest system in the Indian medicines and in the world. This
is the second largest medical system taking care of people. The Study says, roughly
about 10 per cent of the Indian population uses homeopathy. And, homeo means
similar, pathos means suffering, so homeopathy means treating the diseases with
remedies. That is the meaning of homeopathy. It is based on natural law of healing.
And, 10th April, across the world is observed as "World Homeopathy Day'. Dr. Christian
Friedrich Samuel Hahnemann is the founder of this homeopathy system. He was born
on 10th April, 1755 and died on 2nd July, 1843. He was the German physician. He
organized homeopathy as new system of medicine in the year 1796. He also coined the
term homeopathy which first appeared in print in 1807. In India, it came into practice
in the year 1810. Dr. John Martin Honigberger, a French traveler who learnt from
Hahnemann, visited India. He treated Maharaja Ranjit Singh of Punjab, from paralysis
of vocal cords. It flourished in Bengal and then spread all over India, accepted by
masses. Especially, the homeopathy is very, very useful in treating allergic diseases,
skin diseases, piles, tonsillitis, sinusitis, menstrual disorders and lifestyle diseases. This
is where the homeopathy is widely used in the country. This Bill, after coming into
existence now, will replace 1973 Bill. The functions of the National Commission for
Homeopathy talk about an autonomous Board, Advisory Council for Homeopathy,
entrance examination for Homeopathy education, appeal on matters related to professional
and ethical misconducts. These are al the main important features of the Bill. The
statement of Objects and Reasons of the Bill says that it include Ayurveda, Unani,
Sidha, Sowa-Rigpa systems of medicines. In the Standing Committee also, under the
Chairmanship of Shri Ram Gopal Yadav, we have insisted to include a Member of
Parliament into this Committee of the National Council for Homeopathy, which was then
accepted. Two Members from Lok Sabha and one Member from Rajya Sabha have been
the Members of this Committee. The Committee demanded it and it was the Government,
which graciously agreed for it. The nomination of public representatives will be an
additional thing where the Committee will be further strengthened by nominating these
Members of Parliaments. At all Indialevel, wherever there are problems, whether it is
in the form of medical education or in the form of regulation of doctors and other
system, these representatives from Parliament, both from Rajya Sabha and Lok Sabha
will be responsible and will take more, and more responsibility in regulating the Bill and
the education system. Fee regulation in respect of fifty per cent of seats in private
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medical institutions and deemed to be universities which are governed under the
provisions of this Act under Clause 10(1)(i). Sir, within three years, the State Councils
have to be formed. As soon as the Bill comes into existence, the State Governments
have been given three years time. | am till feeling three years is a long time for the
State Governments to form the Board. Till then, the State Governments will have the
leisure time in forming them. As soon as the Government of India and Parliament passes
this Bill and the assent of the President is taken, the State Governments should come
forward to form the Boards, i.e. Homeopathy Education Board. The main functions of
the Homoeopathy Education Board are standard curriculum, guidelines, granting of
recognition. Sir, all these things were not there al these years. Second is the Medical
Assessment and Rating Board for Homoeopathy. Third is the Board of Ethics and
Registration for Homoeopathy. It will maintain all registrations of medical practitioners
and regulate their professional conduct, and only those registered in the Medical Board
will be allowed to practise the Homoeopathy system. Sir, there is another important
thing in the Bill which has come now. If adoctor is not registered under the Homoeopathy
Board, he will not be allowed to practise in any part of the country. This is one very,
very important thing. Sir, all these years, a homoeopathy doctor, whether he completes
his course or not, whether he is registered under the Government or not, he can practice
anywhere and he can do any kind of practice, it was alowed in the country. Now, the
regulation has come. This regulation commands that all the doctors have to register
themselves in the country. It is a compulsory thing. At the same time, if they commit
any kind of mistake, they have to be regulated by the Board of Ethics. Sir, there is one
important thing on which we have to think over, even after coming into existence of
the Bill. There are two things which we have to observe closely. One is mgjority of the
homoeopathy doctors practice allopathic system of medicine, whether this can be
allowed or not, we can go strictly by this. Sir, | was there in the Committee also. During
the discussion, there was a demand from the stakeholders, saying that partially, we
should be allowed to practise the other system of medicine, though, | am a homoeopathy
graduate. But, the Bill did not allow that and we all opposed it, for the simple reason
that any system of medicine should be practiced with all sincerity to the system. If a
homoeopathy doctor does not practise homoeopathy and he comes into alopathy and
practise for the public consumption or to make money, that is not an ethical point of
view. So, we demanded that a homoeopathy doctor should practise only homoeopathy,
he should not be allowed to practise alopathy. This is one of the important things
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which this Bill has to regulate after the Board is formed. Sir, the Medical Assessment
and Rating Board for Homoeopathy is another important thing. Sir, today, there are
many colleges in the country; anybody can open a homoeopathy college and can run
it, that is the system. After this Bill comes into existence, anybody cannot open a
college. The Homoeopathy Board has to recognize them. It has to be affiliated by the
State Governments and they have to run the college with prescribed syllabus, prescribed
professors and assistant professors, and regulations have to be followed throughout
the country. Sir, the Bill also recommends the State Governments to follow particular
regulations under this Bill. If they do not follow, their colleges or their institutions can
be disqualified and doctors will not get the degree. This is another important factor
which we have to take care. Sir, the Board of Ethics and Medical Registration for
Homoeopathy, these two are very, very important points which are included in this Bill.
Sir, ethics of the Bill says, any doctor who does not follow proper practice under the
system has to be punished under the Board of Ethics. This is one of the important
factors in the Bill. Today, there are so many disputes across the country. A lot of
patients quarrel with the allopathy doctors saying that ‘I have not been treated properly
and my daughter or my wife is not treated properly, so they have died. The doctor is
not good or the hospital is not working properly'. These all are the disputes across the
country. We have seen that a lot of doctors are beaten and manhandled by the relatives
of the patients. Sir, after this Regulation, one has to go and report to the Ethics Board
and that Board has to take a decision whether the doctor is properly treating the
patient, what are the medicines he has given, and what is the disease he has diagnosed,
al these things will come into the scrutiny. If those things do not come into the
scrutiny, then, the earlier system, which is very free, and which is not, at all, accountable,
was running. After the passage of this Bill, this accountability to Homoeopathy will
come into existence. This is a very important point to be noted here.

Sir, during the Education System of Homoeopathy, lot of free under-graduation
and post-graduation courses were running. It is to the wish of the colleges, they used
to give degree. If it is a private college, it is still free. It was not ruled by any rules
or regulated by anybody. After the passage of this Bill, the All India Test is going to
happen. After the All India Test, all the admissions have to take place even for the
undergraduates as well as the postgraduates. There is one more point in this Bill which



Government [17 March, 2020] Bills 487

| would like to bring before the hon. Members of this august House. The All India Test
will not give justice to the States. There is a demand, particularly, from Tamil Nadu in
the All India Test for Medical Entrance and other examinations. Sir, | also feel that the
insertion of the All India Test, which is now included in this Bill, may be reviewed and
proper autonomy has to be given to the States so that lot of students will not be put
under inconvenience. If the All India Test is going to be very strict, a student from
Kerala who has to study in Uttar Pradesh or Jammu and Kashmir, will definitely have
problems. A student from Jammu and Kashmir, if he gets admission in Kerala, he will
really have problems. So, they demand that the States have an authority to give
admission in the respective colleges of the States so that the students will not be put
into financial problem as well as they will not be thrown out of their States for studies.
That is one thing which this Bill is having, which, in my opinion, is to be reviewed.
But, as it is, the National Entrance Test for admissions with minimum standard of
qualifications for PG and UG degrees should aso be alowed in this Bill.

The Bill proposes NTET for PG Homoeopathy graduates who wish to take up
teaching. That is a very good point, that is, National Entrance Test for teachers. Sir,
so far, that was not there. Sir, any graduate of Homoeopathy can teach in any college;
any graduate of Homoeopathy can take the examination, can conduct examination, and
can evaluate. This was the practice followed in the country. Sir, now, after this Bill, to
teach or to conduct examination, that college should have proper teaching staff; and
the teaching staff has to undergo the entry level test at the national level. Unless he
passes the entrance test, he cannot become a professor in any of the colleges in the
country. Now, the National Entrance Test is there in the general undergraduate courses.
But, till now, this was not there for Homoeopathy Colleges, and the Naturopathy
Colleges. Anybody can take up the teaching line, anybody can conduct examination.
This was the practice. After the passage of this Bill, | hope, the standard of Homoeopathy
education will definitely go up and they will have a regulation to conduct the examination,
and there will be qualified teachers, qualified professors in most of the Homoeopathy
Colleges. This is very much required for the country. Sir, the unethical conduct, with
professionals practising allopathy, as | have already said, has to be stopped. The
alopathy doctor should not practice any other system of medicines. As usual, the
alopathy doctors are not practising other systems of medicine. But, the doctors of
other systems of medicine, that is, Homoeopathy, Sidha, Naturopathy, or Ayurveda, al
these doctors practise alopathy.
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Thisis unethical and this should not be allowed, even Unani for that matter. That
practice should strictly be stopped after the passage of this Bill. Sir, this Bill should
pave way for stopping the doctors practising other fields—whether homoeopathy or
Ayurveda. In India, since many years, the practise had become so rampant that 95 per
cent of Ayurveda doctors and all homoeopathic doctors, as | know, practice allopathy.
| don't know whether this can be alowed or not. In India, even today, the ratio of doctor
to patients is very wide. The ratio should be 1:600 where as it is 1:16,000 in India. So,
homoeopathy and Ayurveda doctors are allowed to practise allopathy in villages, where
the people don't have the knowledge; they will give any kind of alopathic medicine
though claiming that one is an Ayurveda doctor or a homoeopathy doctor. This needs
to be stopped. The Commissions which would come up under the Bill have to take up
this cause very prominently. The homoeopathy doctors should be registered and
should practise only homoeopathy. We should not allow them to practise in other
aress.

Sir, | welcome the Bill. After the passage of this Bill, the State Governments have
been given three years, as | said earlier. | sincerely regquest the Minister to take
immediate steps to write to all the State Governments to form Boards immediately and
implement the provisions of the Bill immediately. That is what is required. This Bill is
really a regulatory and essential one. The education system of homoeopathy will be
streamlined and taken care with the passage of the Bill. As | said earlier, ten per cent
of the population in India, about 15 crore people, are using homoeopathy. Those
patients will definitely get quality medicines and a quality education particularly in
homoeopathy will happen with the passage of the Bill. Thank you, Sir.

S1. faa . Weege: SuRWeId Sff, 9§ Jgde SR WRAR fafeedr gghr
THd BRIl b qR H R &b &F § U dgudifeid guR oM drerl I8 o 9d g,
§ e quf wmed e & fAU I8l WU U W @ g
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BT AR o, TR a9 oiR 99 & &3 # MUl HrTel g & ged gl #
AT € 6 TS & S # evidence-based 3R observation-based, 39 IRE &I T
scientific knowledge body @1 fawfid &= d9gd MaTH © |

AR, $9H Sl fdadd STl €, Ud 98d o0 JAgde & Sl Ud fagM e
T e ded fewr € R # ga Sfagie ¥ gdic ST 9rEar g1 'Owing to the
conversational method...' 3/ITq HaTe & MYR WX | Hfgdr o+ a1 Hag & IR W
| % iR Ry o warg gem, S @ dfear o, O S wET AT ®, 'Owing to

the conversational method of narration and certain story live content of Samhitas,
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Ayurveda is considered as more historical and philosophical rather than practical and
scientific...' I8 ¥ fagwd &, geI I#AT €1 'And this misconception has generated
reluctant attitude and failed to have analytical though while understanding them...'
IRAE B FHSAI B, Al [ILeNol & MR W, anaysis & AER W FHSHT 18T,
safey & AFa € f6 99 wRERT @ S g Aol €, gde & practitioner @
SHBT SYINT BT A1e¢ | ‘This, in turn, has made either total loss of information or
created a misinformation about several issues." # T & o g9 gL Bl 3R 3frh
dqhd A B P! BRAT AT

wEIed, Aae B I (A= A €, I W Fgd 3fee Te}T SR T A
PR DI AMMAWIHAT © 1 Hs IR 8F <@ © fb g contradictory B AT €, SHH
[RIETIRT 81 ST €, ST Sl BT Agde @l Ygql daIedl €, 98 ooyl 8l ol
g, Sy Sl [RIEMWRITES el | 3l €, § Jar g 6 89 S dier e
U @ HIRRT S ARY | ARdE &1 vy 9gd e 2, sufoy # 9gd awdid #
TE S| R, many atimes, 3Mgde & ®E & I8 # I8 81 & % students
are confused with various contradictory statements. # U& S&T8xvl <dl &1 AP &
IR F 89 99 9Md § d WRGER S 7 Ud S8 for@l 8, 99 <91 oY dl 399
R T8t 81 R R 8, O AFa] SEd! 3R 9@ ©f Uh ufdad @
gfte &l, S ¥8f W A1 B IR [A@RId B8Rl €1 /M P dR el b 3Mgae &
IR # ST 9 © [ gde S S € FE S S ©, Seid dquid bl § SR
WG WAfRdr & 3d # I'H Fer ¥ 5 amyde &1 o 919 2, 9% 97 wRa |fear
7 mT B ol Bl B RN fF I8 S © SR Ig AR ST 7, IE A Bl Ahll
27 3P I TP Blede & Ge¥ § IS A1y, TR dg sidl T8l & 3R 3P
HROT U GUEAR &1 ¥ SR 3MYde &l S A&l Bl Eoob d o &I U YgRy &g
ST feErg B Anar € f S99 & e} e @iyl

U URSade faalf-ibel YauIsik &1 W1 § AT € 6 39 9R ¥y H agd Te])
JMATIHAT T AT YIS & IR 7 ol fFafad Sed g &, 7 anyfia ofik warey
=i &1 TRFRT & TR T8l 8 | O Yaitell & fog &9 fohdll ) ofanedt H od
g GT P W F=d & agde @ A S AN ugfdt €, A wenfud ughoat 9 8F
P HRU ISP JYR U I8 BIAT F8l, d I (U a4 B &1 39 aFf §
R A=Y eI 431 I 3MYAs Pl Eodbl ToR H @I, ARYde U WRARNT A
g, {B TA-AF I T, BB G-I aTeTl B, 39 U W @ @ S gfe fawfaa
B €, 7 3fd ¥ Sud IR I fife @ FEm, # a9l € 5 3w e wna e
Bl 39 IR # W U 9gd I fagar | Sl oud W # el §, Sual § qd

wY H q@IC HRAT AEdl g |
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"The Ayurvedic community is not getting adequate clinical exposure. In fact, even
the clinical teaching faculty members too are not provided with enough provisions to
have adequate clinical exposure. Because of which vast sections of knowledge of
Ayurveda are left untouched.” 3RYed I8 AT &1 "And even those touched sections
are also not worked to the adequate level. As a result of which, the important basic
concepts of Ayurveda and management methods of various diseases could not be
analyzed properly and laid in a uniform manner." g JAHIRTE ff 9gd St &Il 2
IMgde &Y AR 1 37T UGf ¥ IWdl €, Siafe gartelt @ uRvmer gkt &, wRidt
# R 89 dld € - W9 °IS IRT <Rp 99 UG A B 21 Uh gled ugfa o
JHD! R W Il € | 3MYds 8 Al Pl SAI-3(el UG § aEdl & Al I8 JeIud
I ¥ gRade 2, 3ia¥ 21 39 3R Bl W Rerrgsr &)1 us| "And, therefore,

altogether it has become very difficult for an Ayurvedic doctor to be confident of

assessing prognosis of a pathological condition in a given patient." Ig i1 STHfITIRT
BT WG T BT €, 59 [QUATdl & BRU, H Al g (b 99e aR H W Bl
A 1 AT & S H Igd 3Mavad ¢ |

HARER, SI0M 3R [Ag3il B AYD TR G BT PIRMET HR BT §| U a1
Ig ¥ o SregA=eE B9, S i feffee Red @ 9d @8, a8 S9S Y 9gd
o1 go fawy ¥ 5 omgde # o off Wy war € S o wdend gk €, SHer
SAGH=e BFT 98 S8l & | gHRaael Sfaga=ed 9 8N & BRU IdI gold
# o B TP UgRT dedl 7 S WISl dbed M B Ud S ©, el gl
# ggd A orar €1 onfl emyde & IR # gRvm R R ¥, WA 9 €, "In one
of the presentations, Y& AffMR # Ig w1 711 f& phytochemicals are not included
in the Ayurvedic medicine category as they are the basis of alopathy." I& 9 T& a3
8P AT €, 98 APl A4l AFG &1 § 7 g 6 97 99 8 Bl S™R4 €,
FHF $I gfic I M1 :MEead 21 "Thisis just absurd. Phytochemicals are derived
from herbs. ST BIC-BIT avdfd & faf~ yeR BT €, 36 # & oar €1 They are

derived from natural plants which do not belong exclusively to anyone. Manufacturers

of Ayurvedic products certainly can use this natural resource to develop useful
combinations and formulations." 3T &1 #Wewyul &1 "Chinese researchers have
developed hundreds of phytochemicals or herbal products for global platform. In fact,
if you look at the Website of Sigma Aldrich, you will find hundreds of herbal products
from Chinese traditional medicine listed for marketing."
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On the same site, if you search for products from traditional Indian medicine, you
get just ten references or articles on this subject. Fideld Y& 3R Chinese traditional
medicine €, Tibetan traditional medicine 2, g favafawad a4 &1 § iR §AR 3MYds
B A WERT I W R BF b grESE IS AR U 98 |gfad A d
documentation 7 BIF ¥ PRU- H AFAT & B O SAE W 39 A BN o S
B! AT &, I HAs W &H o el o U I 2| AR, Iqorifa 3 &9 99
SR B R § 3R §H ABT - Afdra argwal # ot wHesid € o areet B
TIie el €, oresl few o SRl €1 A8 S & foU ol agd o AeqH usdl ©,
Aded o9 & forw WY 98 applicable & &% simply to be good, to be righteous and

to be strong is not enough; you have to appear to be so. The situation demands that
Ayurveda also has to appear to be powerful and strong enough. I8 &== & forg #
Aar g 6 angfe gonfert &1, ugfodi ®1, documentation ®1 STANT SR 984
SIERC

HeIgy, # 39 9t # 3@ @ o1 fo waunemslt &-- Hifd e @ pharmacy
T B ¥, AL Bl &1 319 397 XAenstt & Hl 39 USRI & Sl U, 391k
SR A R a1 ue T, S96 S I g2 B €, W B 8, 901 B €, s
Al o sy e & de¥ # BRA B {E T HB G BN Gl | gAY H
a1 € 5 39 gfte 9 59 @ I & IR & e smawgd €| # srfwm q1dE fawg)
AP A PR ET B

Ugell 91 I8 © [ I8 SNl ol Med TN WARNG 91 &l a9 8, d T
gfte 37 S ¥ @Bl 6 9RA &I 37Ul AR AH&T BT 3 8, AR GHIIAY I8 AT
2 b 39 <91 9 B9R U S9 BT SUBN BRAl, SHd IR ¥ IFU-IFT 9 BT,
IHD! U &Y BT (A9 SFMI, I8 U BIF &l AT & | 37 Sl I3 ®, g8 A
& IR ¥ YT 9l odl €1 B Wadl & b A $ AR # SR Al Wy @l
SR Bl | AIdR, Ae US¥ H QdUR H U 9gd el R¥d 8 8! & 3R RSl
ARIAPR S d=IP] 1 b aR H g8 JHIE a1 & b g # 3iR e siwely
o1 21 fdl @1 START AT €, TR BIAT ©, g Ul fava & | fBT ®1 compulsory
B Bl Bl SRA 81 & | AR U Al AR H UH SUN &1 9E, Uh AT
P WG BF1, S-S Ydeedi g, -~ oM werell § g9 < @1 el @1 gy
2, SIdI IUE &A1, A Y fdh I8 progressivism &1 Td @&vT AT ST IET

g, Sl U oy # 9gd od © | gy # Aear § fb 39 b @ 9 AR ST
g d 98 39 9E B R P
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AR, & g & e | 9 T o1 | § J8E /&t T o, wJife YR i)
IR Aded WRA B WP SR TR, ST AR HT Sl JAHIVT &, 98 T
2 3R I8 & "l wifdr| 99 S & ordel I8 Y 9, 99 S| "EEE T
#3 St BT Ud gora &A1 of {59 AR & aN H Hud SR SfEH B Bl
ST, A1 81 ICCR & #1ea® 3 J8vM H U AMFR X1 o7 | T8’ JFaRiE &
g9 Fer 7 g9 del f& g giaRid # &9 Sufivee uer €, smuat e Wt
Iafict & Sufieg ugrn S 82 # A9l § f6 a8 S gERY 919 9RaT ©, QR
ST o, 98 |4 <9l o, I§ W1 &I41 el 2| {Y Tddl g3, it ol aw 9
HEl 8, AR QRN SN o, 98 99 A §, I A @) wgid ff F Aean g fe s
Pel IR AN &l of SN | $Afelv S9N UTeie |aRIdl, Ureie URERTeH & ufd uh
T T BT SRR AT T

T4 &1 fawa freern &, A1 v Biel A1 fEw gare” # st aroll i favm g |
AR, S Gl G9d Usel BAN QU H AT BT ARG g3, a9 U FART ol
- " H el 89 ferg €1 BB AN 7 99 WR AURT Bl B g B A @
B 99 <@ WY A1 & ddid argument o 5 emg fee e) # o, WRIdt wRO#
S, Bls BR W S, I8 UG B A oI € 8, Al 99 g g 8 T, Jdem e
B T A Agd) B W, fRReR 8 W, sw Td BN @ w22 J' a1 faunar 3
foar {5 oy @9 811 39V U FHER-UF ¥ Uiy Sarft Y| 519 ured! & uF-
IER TSI A UG A TP [qarg & U ¥ AW o, I§ I SN D a1 8, 3foIdel
Al FHER-UF UIedh! & UF b R BIOd W T8, 98 919 31 g1 a Ud U 3T
& "Thisis very illogical" 3k Ig d& fd1d €, d® g € IR g & 74 A HeEl
89 féwg & ®eT Sfud 78 81 IS9P g9d ART I§ BT @Ry & d F Pl e
A & 1" Fg dl g1 logical 97| T& ¥R A Ve U forar fob 99 <xar MYl AE
I B9 # N R g9 9 2, Rifdh Y AW ST Bl UT, SHH AMHT FT Ficld
2 S

3T a1 Hed & Wahd I, I & WHhd I, WU 8 G I, R W $ 8 Aol
d, 78 @1 faurar 9 99 fear {5 ey w9a o, @ T W P, wEa &, 98 N S
& defadd 8, e & 1d 9 Fel fe g9 g &, sHfdw 9T @1 B ARy
g 9 Afdd on, S9 gea e fe ART ¥ ' @iy, o9 @l feoem
ot HB Tl BF AMRY| TE AT U7 odwd 7 uF o f g9 I8 99 vacuum
# o1 Tt o, afew B Uorl-ded €, A IHNT & T Jord-dgd &, 89 el aReR
ARG IS SIFed Bt €, o oiel o) ff, 9 gRaer # o &9 ama €, S9d




496 Government [RAJYA SABHA] Bills

(1. faa 0. Asvge]

ufd T4 B e © 1 8RR # HRISH §, A1 981 wR1el & Ui Aifa 14 g Ay
34 SHPT Aded I8 el b oy aal & IR H H O o W ¥ I, A9 9
R, AR I8 BT SN & | H A &, [ BART ApH, AR U SI-URUR], 371
ST §9 HSR, SiI 39 AW B o7 7, Sl AR Ar 9UeT 7, S9d Ui |l ua
[T T4 B, AR BT R IHD IR H [JHr BT G aRT 79 H Usdferd g,
HOIG! W SN del, I8 I8 AP 8 | 3 A TAN ¥ Bl didaqed g, o b ufeq
JGAT IUTATT S A Wel ®El o & g9’ S I 2, civilizational journey €, I8
DI HA-UREI ¥ YH g8 78l 7, I8 from the past, through the present, to the future
g, e 99, iR Qa9 21 s9felg 89 $9 I131 @I 311 981 gY AYd 1 Hual
BT AN ARV PR BY AYde Bl 3R AS 6] Ugla A 9vd & @
aifeg| § Aar § 6 a8 a0 99 faen 4 wefe weq ¢

SUAITERE (ST, AR Sifedn): M+ el fb 89 €, a1 ff¥aa vu 9 € 1

"SR qaooll JoRgE H o g g H,

Ig AW B IR & 5 # o ugwN @R A
ST dJaooll qoRgd # o gal g

§ 8 g, @1 R g SR Al # g, A1 ww g He

TE qHY DI ATADhAr ® | AT wEE o qEr Sf |

SHRI MANAS RANJAN BHUNIA (West Bengal): Hon. Vice-Chairman, Sir, | was
listening to the beautiful speech of the previous speaker who elaborated the Indian
history, its ethos, its culture and its development in the present context as to what to
receive and what not to receive,- what to be expressed and what not to be expressed.
Yes, | agree. We are discussing the two Bills together. One is the National Commission
for Homoeopathy Bill, 2019 and the other Bill is the National Commission for Indian
System of Medicine Bill, 2019, which is very specific and with which the word 'Indian’
is connected. Yes, it is an Indian system. Being a doctor of the modern medicine, my
position is crucial when | talk about the Indian system of medicine or homoeopathy
medicine. Prof. P. Moullik, one of my professors, told me once, "We have passed
through years together in our country; we have achieved freedom. The country has
progressed in so many aspects — scientific development, history, modern science,

technology and medicine."
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He asked me, "Where do you reside?" | told him that | lived in avillage surrounded
by the tribal people. He asked me further, "Have you gone to their houses?' | said,
"Yes." He asked me, "What is their living condition?' They live on their daily income.
They are the poorest of the poor people. | have visited Bihar and Jharkhand. With your
blessings, | have visited most of the States in my country. | was the Member of West
Bengal Legislative Assembly for seven times. So, | have visited those places as a
Member of the Committee and also personally. He was just accompanying mein atrain
journey from Sealdah Station to North Bengal. He asked me whether | had ever seen
that full dose schedule of my prescriptions in modern medicine were completed any
time by any of the poor people. | said, "No." He told me, "Then, why are you
obstructing the other branches of medicine, that is, aternative medicine, to cure a
patient?' Relief is the main thing for a patient or a sufferer, and not the terminology
of the medicine. So, it really struck my analysis in this regard. From that day, | started
mixing up with Ayurveda and Homoeopathy doctors. Believe me, even after being an
allopathic doctor having practised modern medicine, | would like to tell you that no
modern medicine doctor could cure my sinus problem. | had to take the help of a
homoeopath to cure my sinus problem. Thisis on record. | can challenge it. | studied
under the laureates of ENT specialists. They could not cure me. One very small young
homoeopath from M B Homoeopathy Medical Collegein Howrah district cured me. This
is the reality. So, terminology of medicine is not the main factor except bacterial
infection, viral infection and surgical interference. If a patient needs a surgical interference
to save highher life, the surgery becomes necessary. If a patient is infected by a known
bacteria, identified bacteria, it has to be cured by anti-bacterial drugs, antibiotics. But,
Sir, I would like to say something. Shri Jairam Ramesh is here and all other respectable
Members are here and | would like to mention that even today, only 65 per cent of the
human body's ailments have been identified and are detectable and can be cured by
the doctors. Thirty-five per cent of human body's problems are not even known to the
topmost scientists, researchers and the topmost doctors even in the U.S., U.K., Germany,
France and Vienna and other countries including China and India. This is the position
in relation to the brain. The doctors of the modern age have identified only 65 per cent
of the problems.

(MR. DEPUTY CHAIRMAN in the Chair.)

The research is going on and on. For that reason, when a surgeon enters into
the operation theatre, he or she takes the name of uparwala. Someone says, 3fccilg &l
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PN, someone says, WITATH & Sy | And, they cure the patient. So, | would like
to say that it is a good approach and a welcome step by the hon. Minister and the
Government that they have given recognition to our country's own system of medicine,
that is, Ayurveda. It was neglected for years. | am not accusing any Government of the
past, but it is areality. The British destroyed the Indian medicine system. The previous
speaker mentioned the history. It is a confirmed historical episode that the British
destroyed the Indian medical system in our country, and, they forced and introduced
the modern medicine saying it is good, it is good. But as a parallel, after Independence,
was the Indian medical system, that is, Ayurveda, taken up properly for its growth, for
its research, for its development, for its treatment, for its ramifications in modern
culture? No.

Germany has got a Centre for Ayurveda. In Iran, upanishad is taught. Where is
the apex institute of Ayurveda where research is going on till this time? Where is it?
We cannot deny that 'nayantara is a plant from which anti-cancer drug is produced and
the oncologists are using that medicine for treating the cancer patients. So, everything
is there. The root is the herbs and trees. Our origina Indian medical system was
neglected for the last 73 years. It is my own perception. Anybody can deny it but it
is my own perception. So, our Ayurveda must be improved and we must take steps for
taking it to the top. It may be that we can include the surgical intervention in Ayurveda.
It is there also. When in the allopathic modern medicine, the surgical intervention is
necessary, do we hesitate and say, no, we will not go for that? We have to go. Heart
blockage, by-pass surgery, it is a mandatory procedure; intestinal obstruction, it is a
mandatory procedure. Will any Ayurveda Doctor or Homoeopath Doctor obstruct it and
say that you do not go, and, let you die. No. So, the philosophy should be a cohesive
combination of al branches of medicines. This philosophy should be adopted. We
should have an apex body. Remedy to the patient should be the prime factor. An
integrated therapy should be accepted and India should be pioneer in that. In this
context, repealing the Acts of 1973 and 1970 and bringing this Bill is a historical moment
to upgrade the status of our Indian medical system and it is highly appreciable.

For that reason, being a practicing Allopath Doctor, | appreciate that. To us and
to everyone, we should not be in stagnant water. We should be like the flowing river
water. We should change our mindset and we should change our psychological
approach. Leave it to the patient, by which medicine he is cured should not be of
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importance to me and to a Doctor. You have to decide and see whether this patient is
relieved by any medicine or not. That should be the approach, and, at the same time,
science and scientific approach, the evidence-based medicine should not be neglected
at all. Today's modern science and modern world experiences the evidence-based
medicines. So, for example, for Coronavirus, can Allopathic medicine give any treatment
at this moment? No.

At this moment, at 75 places the world over, experimentation and research are
going on. At some places, anti-retroviral therapy, which is used against HIV, is being
tried. At some places, even the chloroquine, which is used to treat malaria, is being
tried. But nobody knows the final answer how patients suffering from novel coronavirus
disease will be cured. Nobody knows that. Think of the disease 'plague’ which created
pandemic situation many years ago. Many people died. Could we save them? No. Think
of the other viral diseases. Could we save the people? No. Now think of the coronavirus.
Can any alopathic doctor say with authority that he will not allow any patient to die?
The answer is 'no’. In my opinion, an integrated medical therapy should be adopted.
The improvement in research, education and method of treatment of Indian Systems of
Medicine, of which ayurveda is a part, should be taken up. At the same time,
Homoeopathy, which treats on the basis of signs and symptoms, which originated in
Germany but nurtured in India for the poorest of the poor patients, has to be taken up
properly and seriously. Improve the system. These two Bills are highly appreciable and
we support them.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, actualy, | begin with the
main purpose of this Bill which is to create a world-class education system for Indian
Systems of Medicine that will ensure adequate supply of high quality Indian Systems
of Medicine practitioners at both the undergraduate level and the postgraduate level.
Further, it will promote traditional systems of medicine. Also, it will make the education
and practice of the Indian Systems of Medicine more transparent in this country.

As per Clause 18(1)(b) of the Bill, the Government of India has proposed for the
constitution of common Autonomous Board for the Unani, Siddha, and Sowa-Rigpa
systems of the ISM. In this regard, it is suggested that a separate Autonomous Board
shall be constituted exclusively for the Siddha System. We want a separate autonomous
body for Siddha system alone. Further, taking into account the expanding nature of
each system in the ISM, | personally suggest for the formation of separate autonomous
body for each of the six ISM systems as it would help in better administration.



500 Government [RAJYA SABHA] Bills

6.00 .M.
[Smt. VijilaSathyananth]

For more than 50 years, throughout India, they have been conducting a five-and-
a-half-year Bachelor of Naturopathy and Yogic Sciences through respective medical
universities. During the tenure of our tall leader, the then hon. Prime Minister, Shri Atal
Bihari Vajpayee ji, the Government announced five recognized Indian Systems of
Medicine, which is AYUSH (Ayurveda, Yoga and Naturopathy, Unani, Siddha,
Homoeopathy) in the Ministry of Health and Family Welfare. At present, more than 42
colleges are conducting Bachelor of Naturopathy and Yogic Sciences (BNY S) throughout

India

Out of that, 10 yoga and naturopathy medical colleges are functioning in the State

of Tamil Nadu alone. There are more than 1,000 yoga practitioners...

MR. DEPUTY CHAIRMAN: Vijilgji, one minute please. AT AERI, I8
I & AU g1 89 Al 7 Yad IR THT 1¢ Ui " qradid @ | 39 31 Fawl
q participate fam| 579 a9 7 o 1fde F97 =@1el, @ IR T 9D accomnodate
B B BRI B AR Legislative Business Wl o1 3FR MY A AgAfT &1, @
I SOl QRT fopar ST o, @l 89 AN ) % 9% Wehd © SR S W BrSd @
Fedfs 811 T Gl Mg Bn |

SHRI SUKHENDU SEKHAR RAY: Sir, today, there was no lunch break. So, it can
be taken up tomorrow. There is no problem. We will adjust. [dRTaT St @1 speech
complete B & 91§ AW adjurn & ST

it SuHHIAfer: B89 & WAl I8 ¥ % ddl 89 adjust BT ST gETg TR
RISl B8 YT €, WhAR Aed AR arel dArl @ weAfd 82

AT A (37 UTaREYE TEed): S 9ed @t T 8Nl |
2t SuvTafy: a1 @1 fAfSTen Soel Srue 9 gl dRA 97 Okay, let Vijilgi

complete. Then, we will take up Special Mentions and then, adjourn.

SHRIMATI VIJLA SATHYANANTH: There are about 1,000 registered yoga and
naturopathy practitioners engaged in their practice. | would aso bring to your kind
knowledge that in 2017, NITI Aayog had included naturopathy and yoga in the NCISM
Bill. But, unfortunately, in the present NCISM Bill, naturopathy and yoga are not
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included. So, there is no regulation. Quackery will increase in more numbers and that
will be more dangerous for the general public. So, | insist that the Bill should not
exclude the original and the oldest systems of the country, that is, yoga and naturopathy.
With regard to clause 11(2)(d) relating to the Advisory Council for ISM, it is suggested
that the head of ISM, Department of Tamil Nadu and other States shall be included as
they are the direct implementing authorities and better positioned to give advice. As
per clause 4(4)(c) of the National Commission for Homoeopathy Bill, 2019, four members
are to be elected by the registered medical practitioners of homoeopathy from amongst
themselves, from such regional constituencies and in such manner as may be prescribed.
Four members, one from each region, will be insufficient and the geographical area
covered will be very vast. Hence, | suggest that instead of regional representation, each
and every State Board may be given one representation to be elected from among
themselves. That is my humble submission. Of course, the Government's intention is
a very welcome move. Just like the National Medical Commission, which was earlier
brought by the Government to replace MCI, the NCISM Bill also provides for the
congtitution of a National Commission with four autonomous boards, which | have
already mentioned. But common boards have been proposed. One is to assess, give
rating and grant permission to educational institutions of Indian systems of medicine.
There are certain apprehensions among the ISM fraternity that the Bill may water down
democratic representation of professionals in various advisory boards and help
unprofessional people sneak in through backdoor. There are also oppositions against
the proposal for acommon entrance examination. Actualy, in Tamil Nadu, we are totally
against this common entrance examination like the Exit Exam and the common NEET
exam. Thereis no common level-playing field for the students to appear in the common
entrance exam throughout the country. So, we strongly oppose and object the bringing
forward of a common entrance examination. All graduates would have to clear and get
the practice license. They feel that it is an additional licentiate exam which would put
untold sufferings on the students, unnecessary burden and stress for them. So, there
is a stiff opposition from the people that this Bill should not bring a common entrance
examination and the Teachers Eligibility Test to assess their standard before appointment
and promotions. Besides, the ISM practitioners have also raised eyebrows over Clause
33(1) of the Bill which reserves the Commission's right to allow exemption of certain
persons to register in the respective council without EXIT exam. The fraternity also
feelsthat it would lead to backdoor entry of unqualified people into the medical service.
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[Smt. VijilaSathyananth]

So, before | complete, | would like to address all the concerns and also intend that it
should not prove to be old wine in the new bottle. Therefore, it has to be a fresh one.
Bring it very comprehensively. You have to address to al the suggestions given by
all the people and, especially, focus on the Siddha. Old traditional medicines, which
have been followed for along time, particularly, life savings drugs are there in Siddha.
Even a person who has died can be brought back alive. So, such natural medicinal
herbs are present in Siddha which can treat and prevent all types of viral infections
including Coronavirus. Also, it enhances better immunity in the people and all the viral
infections would be really prevented. So, Siddha medicine, especially, Nilavembu
Kudineer is the best medicine. | have brought many samples for all the M.Ps. It can
be given. You can try that and when you take it three times, there would be no viral
infections. You would not even catch cold, fever or any type of viral infection, especialy,
Chikungunya. We controlled Chikungunya only by that medicine Nilavembu Kudineer.
It stopped the Chikungunya. Chikungunya was completely eradicated only by the use
of Nilavembu Kudineer. We gave it everywhere all along the State. The then Chief
Minister, our late leader, tallest leader, our Amma, gave order. She asked to give it to
everyone, for whole State. All the schools and colleges were given this. So, we were
able to prevent Chikungunya from spreading and that epidemic was completely washed
out.

Then, there is another traditional medicine, that is, Pandaravilai Vaithiyar. They are
a group who traditionally join the broken or fractured limbs and fractured bones. They
used to join it by way of their own therapy oil and traditional herbs. They put leaves
and for about hundred to two hundred years, that medicine isin practice in South Tamil
Nadu. We can approve that medicine very perfectly. That medicine can be approved.
They can be allowed to practice as legal registered practitioners. Even MS, Ortho
cannot treat this but a Pandaravilai Vaithiyar can treat it.

MR. DEPUTY CHAIRMAN: Vijilgji, please conclude,

SHRIMATI VIJILA SATHYANANTH: Siddha University in Palayamkottai can be
upgraded. | have aready given this request to our hon. Minister for AYUSH. Very
graciously, he accepted it. Government Siddha Medical College, Palayamkottai would
be upgraded as a Central university for research in the new Siddha medicines. Thank
you very much.
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SPECIAL MENTIONS — Contd.

MR. DEPUTY CHAIRMAN: Thank you. Now, Special Mentions. Shri Tiruchi Siva,
not present. Shri Vijay Goel, not present. Shrimati Shanta Chhetri.

Need for proper screening of tea from Nepal before entry into the country

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | would like to draw your kind
attention that Customs officials are doing random screening of Nepal tea and the entire
spectrum of analysis as mandated under FSSAI regulations is not being done.

The findings of the Tea Board, after testing these Nepal Tea have revealed that
they are not suitable for human consumption and, therefore, such tea has been destroyed
by Tea Board.

Therefore, | would urge the hon. Minister, through you, Sir, that the entire
spectrum of analysis must be done by customs authorities before allowing the Nepal

tea to enter India

Secondly, instead of random analysis for each and every consignment/invoice/lot
must be analysed in a NABL accredited laboratory.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the
Special Mention made by the hon. Member.

Demand to expedite approval of the proposal of the Sate Government of
Chhattisgarh for bioethanol production and relaxation of rules
under National Bio Fuel Policy, 2018

it Bt.ue. iR (STR U=en): HEiey, IS Sid 89 i, 2018 & 3faiid a9 2030
qd UG H 20% Bioethanol Rl &1 d&d 39T 1T & | 9| ¥ $hde 5% &1 Ethanol
e <17 Y87 21 <9 & WA 3FTe 10 I H 39 15% Bioethanol & ST HYAT
UH 91 A& & | BiTg I # o9 @t 31fdradT €M 31 Bioethanol # 31 dwra=mg
BM & BHRU I H O ¥ Bioethanol & SATEH HIFT @I QAUAT B ST BT B
g1 ¥ Bioethanol & IcUTEd & oY ATaedd FeHd o & o7 HN Td A Hearo
HATT A AgRIY AT AT €| g1 ARE 1 MR Bioethanol ®T 45y Heg T
3MeTRe Bioethanol & Hed & aR1ER HR1 & oY Ugifergd iR Uigpfasd I HATery
BT Al SR AT TR & | I Sig S9 A1, 2018 H w5 W@ 5.3 & AR SifaRad
Qe 9 Bioethanol & IUET &1 A $HIV A3 H UJH dy ol SIg, Sl
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(A dioet. g

fr T R g 21 s0d R Ao-fFavre sxiTe afed o= At § 9=
A Bioethanol & IcUTE WIAT & RIUAT # STGH et T 3fd: MUF AAH I A]T
98 & & BTe &R §RT Bioethanol & It & forg #iFft 1 srgwfa <fw
f&el, & SmeTRa Bioethanol &1 4y Hed =1 3MemRa Bioethanol & fasma ged
P R B T I S/ 389 AT, 2018 # favg W= 5.3 # ifoRed @remr= |
Bioethanol & ScUed @1 WeAfd Ufday o & R\ &1 98er SV | g=arg |

MESSAGE FROM LOK SABHA

TheAircraft (Amendment) Bill, 2020

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"In accordance with the provisions of Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Aircraft
(Amendment) Bill, 2020, as passed by Lok Sabha at its sitting held on the 17th
March, 2020."

Sir, | lay a copy of the Bill on the Table.

MR. DEPUTY CHAIRMAN: The House stands adjourned till 1100 hours on
Wednesday, the 18th March, 2020.

The House then adjourned at fourteen minutes past
six of the clock till eleven of the clock on
Wednesday, the 18th March, 2020.
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